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SECTION I – GENERAL 

 

DEFINITIONS AND ABBREVIATIONS 

 

Unless the context otherwise indicates or implies, the following terms shall have the meanings provided below in this Draft 

Red Herring Prospectus, and references to any statute or regulations or policies will include any amendments or re-

enactments thereto, from time to time. In case of any inconsistency between the definitions given below and the definitions 

contained in the General Information Document (as defined below), the definitions given below shall prevail. 

 

Unless the context otherwise indicates, all references to “the Company” or “our Company” or “the Issuer” are references 

to Ami Organics Limited, a company incorporated in India under the Companies Act, 1956 with its Registered Office at 

Plot no. 440/4, 5 & 6, Road No. 82/A, GIDC Sachin, Surat – 394 230 Gujarat, India and references to “we”, “us” and 

“our” are references to our Company, together with its Joint Venture (as defined below). 

 

Company Related Terms 

 
Term Description 

AoA/ Articles of Association or 

Articles 

The articles of association of our Company, as amended  

Audit Committee The audit committee of our Board  

Auditor/ Statutory Auditor The statutory auditor of our Company, being Maheshwari & Co., Chartered Accountants 

Board/ Board of Directors The board of directors of our Company, from time to time 

Chartered Engineer Anil G. Panchal, Chartered Engineer 

Corporate Social Responsibility 

Committee 

The corporate social responsibility committee of our Board  

Director(s) The director(s) on our Board 

Equity Shares The equity shares of our Company of face value of ₹10 each  

Group Companies The group companies of our Company, being companies covered under the applicable accounting 

standards and other companies as considered material by our Board, if any and described in “Group 

Companies” on page 167 

IPO Committee The IPO committee of our Board constituted to facilitate the process of the Issue 

Joint Venture/ AOL Ami Onco-Theranostics, LLC 

KMP/ Key Managerial 

Personnel 

Key management personnel of our Company in terms of Regulation 2(1)(s) of the SEBI ICDR 

Regulations and Section 2(51) of the Companies Act, 2013 and as described in “Our Management” 

on page 151 

Materiality Policy The policy adopted by our Board on May 24, 2018 for identification of material Group Companies, 

outstanding material litigation and outstanding dues to material creditors, pursuant to the disclosure 

requirements under the SEBI ICDR Regulations 

MoA/ Memorandum 

of Association  

The memorandum of association of our Company, as amended 

Nomination and Remuneration 

Committee 

The nomination and remuneration committee of our Board 

Promoters The promoters of our Company, namely Girishkumar Limbabhai Chovatia, Nareshbhai Ramjibhai 

Patel and Chetankumar Chhaganlal Vaghasia 

Promoter Group Persons and entities constituting the promoter group of our Company, pursuant to Regulation 2(1)(zb) 

of the SEBI ICDR Regulations and disclosed in “Our Promoters and Promoter Group” on page 163 

Registered Office The registered office of our Company located at Plot no. 440/4, 5 & 6, Road No. 82/A, GIDC Sachin, 

Surat – 394 230 Gujarat, India 

Restated Consolidated 

Financial Statements 

Restated consolidated statement of assets and liabilities as at March 31, 2018, 2017 and 2016 and 

restated consolidated statement of profit and loss (including other comprehensive income, as 

applicable), restated consolidated statement of changes in equity and restated consolidated 

statement of cash flows for each of the years ended March 31, 2018, 2017 and 2016 of our Company 

and its Joint Venture, read along with all the notes thereto prepared in accordance with the 

requirements of the Companies Act, 2013, guidance note on reports in Company prospectuses 

(revised 2016) issued by ICAI and relevant provisions of the SEBI ICDR Regulation 

Restated Financial Statements Restated consolidated statement of assets and liabilities as at March 31, 2018, 2017 and 2016 and 

restated consolidated statement of profit and loss (including other comprehensive income, as 

applicable), restated consolidated statement of changes in equity and restated consolidated 

statement of cash flows for each of the years ended March 31, 2018, 2017 and 2016 of our Company 

and its Joint Venture; and restated standalone statement of assets and liabilities as at March 31, 

2018, 2017, 2016, 2015 and 2014 and restated standalone statement of profit and loss (including 

other comprehensive income, as applicable), restated standalone statement of changes in equity and 

restated standalone statement of cash flows for each of the years ended March 31, 2018, 2017, 2016, 

2015 and 2014 of our Company. In each case, read along with all the notes thereto prepared in 
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Term Description 

accordance with the requirements of the Companies Act, 2013, guidance note on reports in 

Company prospectuses (revised 2016) issued by ICAI and relevant provisions of the SEBI ICDR 

Regulation and included in “Financial Statements” on page 175 

Restated Standalone Financial 

Statements 

Restated standalone statement of assets and liabilities as at March 31, 2018, 2017, 2016, 2015 and 

2014 and restated standalone statement of profit and loss (including other comprehensive income, 

as applicable), restated standalone statement of changes in equity and restated standalone statement 

of cash flows for each of the years ended March 31, 2018, 2017, 2016, 2015 and 2014 of our 

Company, read along with all the notes thereto prepared in accordance with the requirements of the 

Companies Act, 2013, guidance note on reports in Company prospectuses (revised 2016) issued by 

ICAI and relevant provisions of the SEBI ICDR Regulation 

Shareholders The holders of Equity Shares, from time to time 

Stakeholders’ Relationship 

Committee 

The stakeholders’ relationship committee of our Board 

 

Issue related terms  

 
Term Description 

Acknowledgment Slip The slip or document issued by the Designated Intermediary(ies) to a Bidder as proof of registration 

of the Bid  

Allotted/ Allotment/ Allot Allotment of Equity Shares pursuant to the Issue to the successful Bidders 

Allotment Advice The note or advice or intimation of Allotment, sent to each successful Bidder who has been or is to be 

Allotted the Equity Shares after approval of the Basis of Allotment by the Designated Stock Exchange 

Allottee A successful Bidder to whom the Equity Shares are Allotted 

Anchor Investor A QIB, who applies under the Anchor Investor Portion in accordance with the requirements 

specified in the SEBI ICDR Regulations  

Anchor Investor Bidding Date The date, one Working Day prior to the Bid/ Issue Opening Date, on which Bids by Anchor 

Investors shall be submitted and allocation to the Anchor Investors shall be completed  

Anchor Investor Issue Price The final price at which the Equity Shares will be Allotted to Anchor Investors in terms of the Red 

Herring Prospectus and the Prospectus, which will be a price equal to or higher than the Issue Price 

but not higher than the Cap Price. The Anchor Investor Issue Price will be decided by our Company, 

in consultation with the BRLM 

Anchor Investor Portion Up to 60% of the QIB Category, which may be allocated by our Company, in consultation with the 

BRLM, to Anchor Investors, on a discretionary basis, in accordance with SEBI ICDR Regulations. 

One-third of the Anchor Investor Portion shall be reserved for domestic Mutual Funds, subject to 

valid Bids being received from domestic Mutual Funds at or above the price at which allocation is 

made to Anchor Investors, which price shall be determined by the Company, in consultation with 

the BRLM 

Application Supported by Blocked 

Amount/ ASBA 

The application (whether physical or electronic) by a Bidder (other than Anchor Investors) to make 

a Bid authorizing the relevant SCSB to block the Bid Amount in the relevant ASBA Account  

ASBA Account A bank account maintained with an SCSB and specified in the Bid cum Application Form which 

will be blocked by such SCSB to the extent of the appropriate Bid Amount in relation to a Bid by 

a Bidder (other than by an Anchor Investor) 

ASBA Form An application form, whether physical or electronic, used by Bidders bidding through the ASBA 

process, which will be considered as the application for Allotment in terms of the Red Herring 

Prospectus and the Prospectus 

Banker(s) to the Issue Collectively, the Escrow Bank(s), Refund Bank(s) and Public Issue Account Bank(s) 

Basis of Allotment  The basis on which the Equity Shares will be Allotted to successful Bidders under the Issue, described 

in “Issue Procedure” on page 410 

Bid An indication to make an offer during the Bid/ Issue Period by a Bidder (other than an Anchor 

Investor), or on the Anchor Investor Bidding Date by an Anchor Investor, pursuant to submission of 

a Bid cum Application Form, to subscribe to or purchase our Equity Shares at a price within the Price 

Band, including all revisions and modifications thereto, to the extent permissible under the SEBI ICDR 

Regulations, in terms of the Red Herring Prospectus and the Bid cum Application Form. The term 

‘Bidding’ will be construed accordingly 

Bid Amount The highest value of the optional Bids as indicated in the Bid cum Application Form and payable 

by the Bidder or as blocked in the ASBA Account of the Bidder, as the case may be, upon 

submission of the Bid in the Issue 

Bid cum Application Form The form in terms of which the Bidder (including an Anchor Investor) shall make a Bid, including 

ASBA Form, and which shall be considered as the application for the Allotment pursuant to the terms 

of the Red Herring Prospectus and the Prospectus  

Bid Lot [●] Equity Shares 

Bid/ Issue Closing Date Except in relation to Anchor Investors, the date after which the Designated Intermediaries shall not 

accept any Bids for the Issue, which shall be published in [●] editions of [●] (a widely circulated 

English national daily newspaper), [●] editions of [●] (a widely circulated Hindi national daily 

newspaper) and [●] editions of [●] (a widely circulated Gujarati daily newspaper, Gujarati being the 
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Term Description 

regional language in the place where our Registered Office is located) and in case of any revisions, 

the extended Bid/ Issue Closing Date shall also be notified on the websites and terminals of the 

members of the Syndicate, as required under the SEBI ICDR Regulations and also intimated to SCSBs, 

the Registered Brokers, CRTAs and CDPs. Our Company, in consultation with the BRLM, may 

decide to close the Bid/ Issue Period for QIBs one Working Day prior to the Bid/ Issue Closing Date, 

in accordance with the SEBI ICDR Regulations  

Bid/ Issue Opening Date Except in relation to Anchor Investors, the date on which the Designated Intermediaries shall start 

accepting Bids for the Issue, which shall be published in [●] editions of [●] (a widely circulated 

English national daily newspaper), [●] editions of [●] (a widely circulated Hindi national daily 

newspaper) and [●] editions of [●] (a widely circulated Gujarati daily newspaper, Gujarati being the 

regional language in the place where our Registered Office is located) 

Bid/ Issue Period Except in relation to Anchor Investors, the period between the Bid/ Issue Opening Date and the Bid/ 

Issue Closing Date, inclusive of both days during which prospective Bidders (excluding Anchor 

Investors) can submit their Bids, including any revisions thereof in accordance with the SEBI ICDR 

Regulations and the terms of the Red Herring Prospectus 

Bidder Any prospective investor who makes a Bid pursuant to the terms of the Red Herring Prospectus and 

the Bid cum Application Form and unless otherwise stated or implied, and includes an Anchor Investor 

Bidding Centres Centres at which the Designated Intermediaries shall accept the Bid cum Application Forms, being 

the Designated SCSB Branch for SCSBs, Specified Locations for the Syndicate, Broker Centres for 

Registered Brokers, Designated RTA Locations for CRTAs and Designated CDP Locations for CDPs. 

Book Building Process The book building process as described in Schedule XI of the SEBI ICDR Regulations, in terms of 

which the Issue is being made 

Book Running Lead Manager/ 

BRLM 

ITI Capital Limited (formerly known as Inga Capital Limited) 

Broker Centres Broker centres of the Registered Brokers, where Bidders (other than Anchor Investors) can submit the 

Bid cum Application Forms. The details of such Broker Centres, along with the names and contact 

details of the Registered Brokers are available on the respective websites of the Stock Exchanges  

CAN/ Confirmation of Allocation 

Note 

Notice or intimation of allocation of the Equity Shares sent to Anchor Investors, who have been 

allocated the Equity Shares, after the Anchor Investor Bidding Date 

Cap Price The higher end of the Price Band above which the Issue Price and Anchor Investor Issue Price will 

not be finalized and above which no Bids will be accepted, including any revisions thereof 

Circular on Streamlining of Public 

Issues 

Circular no. CIR/CFD/POLICYCELL/11/2015 dated November 10, 2015 issued by SEBI 

Client ID Client identification number of the Bidder’s beneficiary account 

Collecting Depository Participants/ 

CDPs 

A depository participant, as defined under the Depositories Act, 1996 and registered with SEBI Act 

and who is eligible to procure Bids at the Designated CDP Locations in terms of the Circular on 

Streamlining of Public Issues 

Collecting Registrar and Share 

Transfer Agents/ CRTAs 

Registrar and share transfer agents registered with SEBI and eligible to procure Bids at the Designated 

RTA Locations in terms of the Circular on Streamlining of Public Issues 

Cut-off Price The Issue Price, finalized by our Company, in consultation with the BRLM, which shall be any price 

within the Price Band. Only Retail Individual Investors are entitled to Bid at the Cut-off Price. QIBs 

(including Anchor Investors) and Non-Institutional Investors are not entitled to Bid at the Cut-off Price 

Demographic Details The details of the Bidders including the Bidders’ address, names of the Bidders’ father/ husband, 

investor status, occupation and bank account details  

Designated SCSB Branches Such branches of the SCSBs which may collect the Bid cum Application Form used by Bidders (other 

than Anchor Investors), a list of which is available at the website of the SEBI 

(http://www.sebi.gov.in/sebiweb/other/OtherAction.do?doRecognisedFpi=yes&intmId=35) and 

updated from time to time 

Designated CDP Locations Such centres of the Collecting Depository Participants where Bidders (other than Anchor Investors) 

can submit the Bid cum Application Forms. The details of such Designated CDP Locations, along 

with the names and contact details of the CDPs are available on the respective websites of the Stock 

Exchanges (www.nseindia.com and www.bseindia.com) and updated from time to time 

Designated Date The date on which the funds from the Escrow Accounts are transferred to the Public Issue Account 

or the Refund Account(s), as appropriate, and the amounts blocked by the SCSBs are transferred 

from the ASBA Accounts, to the Public Issue Account or Refund Account, as applicable, in terms 

of the Red Herring Prospectus, after the Prospectus is filed with the RoC 

Designated Intermediaries Collectively, the members of the Syndicate, sub-syndicate members/ agents, SCSBs, Registered 

Brokers, CDPs and CRTAs, who are authorized to collect Bid cum Application Forms from the 

Bidders (other than Anchor Investors), in relation to the Issue 

Designated RTA Locations Such centres of the CRTAs where Bidders (other than Anchor Investors) can submit the Bid cum 

Application Forms. The details of such Designated RTA Locations, along with the names and contact 

details of the CRTAs are available on the respective websites of the Stock Exchanges 

(www.nseindia.com and www.bseindia.com)  and updated from time to time 

Designated Stock Exchange [●] 

http://www.sebi.gov.in/sebiweb/other/OtherAction.do?doRecognisedFpi=yes&intmId=35
http://www.nseindia.com/
http://www.bseindia.com/
http://www.nseindia.com/
http://www.bseindia.com/
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Term Description 

Draft Red Herring Prospectus This draft red herring prospectus dated July 10, 2018, issued in accordance with the SEBI ICDR 

Regulations, which does not contain complete particulars of the price at which our Equity Shares will 

be Allotted and the size of the Issue, including any addenda or corrigenda thereto 

Eligible NRI A non-resident Indian, resident in a jurisdiction outside India where it is not unlawful to make an offer 

or invitation under the Issue and in relation to whom the Red Herring Prospectus constitutes an 

invitation to subscribe for the Equity Shares 

Escrow Account Account opened with the Escrow Bank for the Issue and in whose favour the Anchor Investors will 

transfer money through direct credit or NACH or NEFT or RTGS in respect of the Bid Amount when 

submitting a Bid  

Escrow Agreement The agreement to be entered into among our Company, the Registrar to the Issue, BRLM, the Escrow 

Bank and the Refund Bank for collection of the Bid Amounts and where applicable, remitting refunds, 

if any, on the terms and conditions thereof 

Escrow Bank A bank, which is a clearing member and registered with SEBI as a banker to an offer and with whom 

the Escrow Account will be opened, in this case being [●] 

First Bidder The Bidder whose name appears first in the Bid cum Application Form or the Revision Form and 

in case of joint Bidders, whose name appears as the first holder of the beneficiary account held in 

joint names 

Floor Price The lower end of the Price Band, and any revisions thereof, at or above which the Issue Price and the 

Anchor Investor Issue Price will be finalized and below which no Bids will be accepted and which 

shall not be less than the face value of the Equity Shares 

General Information Document The General Information Document for investing in public issues prepared and issued in accordance 

with the circular (CIR/CFD/DIL/12/2013) dated October 23, 2013, notified by SEBI and certain 

other amendments to applicable laws and updated pursuant to the circular 

(CIR/CFD/POLICYCELL/11/2015) dated November 10, 2015, 

(SEBI/HO/CFD/DIL/CIR/P/2016/26) dated January 21, 2016 and 

(SEBI/HO/CFD/DIL2/CIR/P/2018/22) dated February 15, 2018, notified by SEBI and included in 

“Issue Procedure” on page 410.  

 

The term ‘Offer’ as used in the General Information Document shall be construed and read as ‘Issue’ 

as defined below. 

Issue The issue of 3,500,000 Equity Shares aggregating up to ₹[●] million by our Company for subscription 

pursuant to the terms of the Red Herring Prospectus 

Issue Agreement The agreement dated July 10, 2018 entered into among our Company and the BRLM, pursuant to 

which certain arrangements are agreed to in relation to the Issue 

Issue Price The final price at which Equity Shares will be Allotted to the successful Bidders (other than Anchor 

Investors), as determined in accordance with the Book Building Process and determined by our 

Company, in consultation with the BRLM in terms of the Red Herring Prospectus on the Pricing Date 

Issue Proceeds The gross proceeds of this Issue based on the total number of Equity Shares Allotted under this Issue 

and the Issue Price 

Mutual Fund Portion 5% of the QIB Category (excluding the Anchor Investor Portion) or [●] Equity Shares which shall be 

available for allocation to Mutual Funds only, on a proportionate basis, subject to valid Bids being 

received at or above the Issue Price 

Net Proceeds of the Issue Proceeds of the Issue that will be available to our Company, i.e., gross proceeds of the Issue, less 

Issue Expenses to the extent applicable to the Issue 

Non-Institutional Category The portion of the Issue, being not less than 15% of the Issue or [●] Equity Shares, available for 

allocation on a proportionate basis to Non-Institutional Investors subject to valid Bids being received 

at or above the Issue Price 

Non-Institutional Investors/ NIIs All Bidders, including Category III FPIs that are not QIBs (including Anchor Investors) or Retail 

Individual Investors, who have Bid for Equity Shares for an amount of more than ₹200,000 (but not 

including NRIs other than Eligible NRIs) 

Price Band Price band ranging from a Floor Price of ₹[●] to a Cap Price of ₹[●], including any revisions thereof. 

The Price Band and the minimum Bid Lot size for the Issue will be decided by our Company, in 

consultation with the with the BRLM, and advertised in [●] editions of [●] (a widely circulated English 

national daily newspaper), [●] editions of [●] (a widely circulated Hindi national daily newspaper) and 

[●] editions of [●] (a widely circulated Gujarati daily newspaper, Gujarati being the regional language 

in the place where our Registered Office is located) at least five (5) Working Days prior to the Bid/ 

Issue Opening Date, with the relevant financial ratios calculated at the Floor Price and at the Cap Price 

and shall be made available to the Stock Exchanges for the purpose of uploading on their websites 

Pricing Date The date on which our Company, in consultation with the BRLM, shall finalize the Issue Price 

Prospectus The Prospectus to be filed with the RoC for this Issue on or after the Pricing Date in accordance with 

the provisions of Section 26 of the Companies Act, 2013 and the SEBI ICDR Regulations, containing 

the Issue Price, the size of the Issue and certain other information, including any addenda or corrigenda 

thereto 
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Term Description 

Public Issue Account(s) The bank account(s) to be opened with the Public Issue Account Bank(s) under Section 40(3) of the 

Companies Act, 2013 to receive monies from the Escrow Accounts and the ASBA Accounts on the 

Designated Date 

Public Issue Account Bank(s) The bank(s) with whom the Public Issue Account is opened for collection of Bid Amounts from the 

Escrow Account and ASBA Accounts on the Designated Date, in this case being [●] 

QIB Category The portion of the Issue, being not more than 50% of the Issue or [●] Equity Shares to be Allotted to 

QIBs on a proportionate basis, including the Anchor Investor Portion (in which allocation shall be on 

a discretionary basis, as determined by our Company, in consultation with the BRLM), subject to valid 

Bids being received at or above the Issue Price 

Qualified Institutional Buyers/ 

QIBs 

A qualified institutional buyer as defined under Regulation 2(1)(zd) of the SEBI ICDR Regulations 

Red Herring Prospectus or RHP The red herring prospectus to be issued in accordance with Section 32 of the Companies Act, 2013 

and the SEBI ICDR Regulations, which will not have complete particulars of the price at which the 

Equity Shares shall be Allotted and which shall be filed with the RoC at least three Working Days 

before the Bid/ Issue Opening Date and will become the Prospectus after filing with the RoC after 

the Pricing Date, including any addenda or corrigenda thereto 

Refund Account(s) Account(s) opened with the Refund Bank from which refunds, if any, of the whole or part of the Bid 

Amount shall be made to Anchor Investors  

Refund Bank(s) The Banker(s) to the Issue with whom the Refund Account(s) will be opened, in this case being [●] 

Registered Brokers Stock brokers registered with SEBI and the stock exchanges having nationwide terminals, other than 

the members of the Syndicate and eligible to procure Bids at the Broker Centres in terms of circular 

number CIR/CFD/14/2012 dated October 14, 2012, issued by SEBI 

Registrar Agreement The agreement dated July 10, 2018, entered into among our Company and the Registrar to the Issue 

in relation to the responsibilities and obligations of the Registrar to the Issue pertaining to the Issue 

Registrar to the Issue Link Intime India Private Limited 

Retail Category The portion of the Issue, being not less than 35% of the Issue or [●] Equity Shares, available for 

allocation to Retail Individual Investors, which shall not be less than the minimum Bid Lot, subject to 

availability in the Retail Category  

Retail Individual Investors/ RIIs Bidders (including HUFs and Eligible NRIs) whose Bid Amount for Equity Shares in the Issue is not 

more than ₹200,000 in any of the bidding options in the Issue (including HUFs applying through their 

karta and Eligible NRIs and does not include NRIs other than Eligible NRIs) 

Revision Form The form used by the Bidders to modify the quantity of Equity Shares or the Bid Amount in any of 

their Bid cum Application Forms or any previous Revision Form(s), as applicable. QIBs bidding in 

the QIB Category and Non-Institutional Investors bidding in the Non-Institutional Category are not 

permitted to withdraw their Bid(s) or lower the size of their Bid(s) (in terms of quantity of Equity 

Shares or the Bid Amount) at any stage 

Self Certified Syndicate Banks/ 

SCSBs 

The banks registered with the SEBI which offer the facility of  

ASBA and the list of which is available on the website of the SEBI 

(http://www.sebi.gov.in/sebiweb/other/OtherAction.do?doRecognisedFpi=yes&intmId=35) and 

updated from time to time and at such other websites as may be prescribed by SEBI from time to time 

Specified Locations Bidding centres where the Syndicate shall accept Bid cum Application Forms, a list of which is 

included in the Bid cum Application Form 

Stock Exchanges Collectively, BSE Limited and National Stock Exchange of India Limited 

Syndicate Agreement The agreement to be entered into among the members of the Syndicate, our Company and the Registrar 

to the Issue in relation to the collection/ procurement of Bid cum Application Forms by the Syndicate 

Syndicate Members Intermediaries registered with the SEBI and permitted to carry out activities as an underwriter, in this 

case being [●] 

Syndicate/ Members of the 

Syndicate 

Collectively, the BRLM and the Syndicate Members 

Underwriters [●] 

Underwriting Agreement The agreement to be entered into among our Company, the Underwriters and the Registrar to the Issue, 

to be entered into on or after the Pricing Date but prior to filing of the Prospectus 

Working Day(s) All days, other than second and fourth Saturday of the month, Sunday or a public holiday, on which 

commercial banks in Mumbai, India are open for business; provided however, for the purposes of 

announcement of Price Band and the Bid/ Issue Period, “Working Day” shall mean all days, 

excluding all Saturdays, Sundays or a public holiday, on which commercial banks in Mumbai, India 

are open for business; and with reference to the time period between the Bid/ Issue Closing Date 

and the listing of the Equity Shares on the Stock Exchanges, “Working Day” shall mean all trading 

days of Stock Exchanges, excluding Sundays and bank holidays, as per the SEBI Circular 

SEBI/HO/CFD/DIL/CIR/P/2016/26 dated January 21, 2016.  

 

Conventional and general terms and abbreviations  

 
Term Description 

AGM Annual general meeting 

http://www.sebi.gov.in/sebiweb/other/OtherAction.do?doRecognisedFpi=yes&intmId=35
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Term Description 

AIF(s) Alternative Investment Funds, as defined in, and registered under the SEBI AIF Regulations 

Bn/ bn Billion  

BSE BSE Limited 

Category III FPIs FPIs registered as category III FPIs under the SEBI FPI Regulations, which shall include all other FPIs 

not eligible under category I and II foreign portfolio investors, such as endowments, charitable societies, 

charitable trusts, foundations, corporate bodies, trusts, individuals and family offices 

CDSL Central Depository Services (India) Limited 

CIN Corporate Identity Number 

Companies Act The Companies Act, 1956 and the Companies Act, 2013, as applicable 

Companies Act, 1956 Companies Act, 1956 (without reference to the provisions thereof that have ceased to have effect 

upon notification of the Notified Sections) (as amended) 

Companies Act, 2013 Companies Act, 2013, to the extent in force pursuant to the notification of the Notified Sections, read 

with the rules, regulations, clarifications and modifications thereunder (as amended) 

Consolidated FDI Policy The Consolidated Foreign Direct Investment Policy, effective from August 28, 2017 issued by the 

Department of Industrial Policy and Promotion, Ministry of Commerce and Industry, Government of 

India, and any modifications thereto or substitutions thereof, issued from time to time  

Copyright Act Copyright Act, 1957 (as amended) 

Depositories Act  The Depositories Act, 1996 (as amended) 

Depository A depository registered with the SEBI under the Securities and Exchange Board of India (Depositories 

and Participants) Regulations, 1996 

DP ID Depository Participant’s identity number 

EBITDA Earnings before interest, tax, depreciation and amortization  

EPF Act Employees’ Provident Fund and Miscellaneous Provisions Act, 1952 (as amended) 

EPS Earnings per share 

ESI Act Employees’ State Insurance Act, 1948 (as amended) 

FCNR Account Foreign Currency Non-Resident (Bank) account established in accordance with the FEMA 

FDI Foreign direct investment 

FEMA The Foreign Exchange Management Act, 1999 read with rules and regulations thereunder (as amended) 

Financial Year/ Fiscal/ Fiscal 

Year/ FY 

The period of 12 months commencing on April 1 of the immediately preceding calendar year and 

ending on March 31 of that particular calendar year 

FPIs A foreign portfolio investor who has been registered pursuant to the SEBI FPI Regulations 

FVCI  Foreign Venture Capital Investors (as defined under the SEBI FVCI Regulations) registered with 

SEBI 

GAAR General Anti-Avoidance Rules 

GDP Gross Domestic Product 

GoI The Government of India 

GST Goods and services tax 

HUF(s) Hindu Undivided Family(ies) 

ICAI Institute of Chartered Accountants of India 

IFRS International Financial Reporting Standards 

IFSC Indian Financial System Code 

Income Tax Act Income Tax Act, 1961 (as amended) 

Ind AS The Indian Accounting Standards referred to in and notified by the Ind AS Rules 

Ind AS 24 Ind AS 24, Related Party Disclosure issued by the Ministry of Corporate Affairs  

Ind AS Rules Companies (Indian Accounting Standards) Rules, 2015 (as amended) 

Indian GAAP Generally Accepted Accounting Principles in India 

INR or Rupee or ₹ or Rs.  Indian Rupee, the official currency of the Republic of India 

IPO Initial Public Offering 

IT Information Technology 

MCA The Ministry of Corporate Affairs, GoI 

Mn/ mn Million  

Mutual Funds Mutual funds registered with the SEBI under the Securities and Exchange Board of India (Mutual Funds) 

Regulations, 1996 

NCLT National Company Law Tribunal 

Notified Sections The sections of the Companies Act, 2013 that have been notified by the MCA and are currently in effect 

NR/ Non-resident A person resident outside India, as defined under the FEMA and includes an NRI 

NRI Non-Resident Indian 

NSDL  National Securities Depository Limited 

NSE National Stock Exchange of India Limited 

P/E Ratio Price/Earnings Ratio 

PAN Permanent account number 
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Term Description 

PAT Profit after tax 

Patent Act Patent Act, 1970 

RBI The Reserve Bank of India 

Regulation S Regulation S under the U.S. Securities Act 

RoC / Registrar of Companies The Registrar of Companies, Ahmedabad  

SCRA Securities Contracts (Regulation) Act, 1956 (as amended) 

SCRR Securities Contracts (Regulation) Rules, 1957 (as amended) 

SEBI The Securities and Exchange Board of India constituted under the SEBI Act 

SEBI Act The Securities and Exchange Board of India Act, 1992 (as amended) 

SEBI AIF Regulations SEBI (Alternative Investment Funds) Regulations, 2012 (as amended) 

SEBI FPI Regulations Securities and Exchange Board of India (Foreign Portfolio Investors) Regulations, 2014 (as amended) 

SEBI FVCI Regulations  Securities and Exchange Board of India (Foreign Venture Capital Investors) Regulations, 2000 (as 

amended) 

SEBI ICDR Regulations Securities and Exchange Board of India (Issue of Capital and Disclosure Requirements) Regulations, 

2009 (as amended) 

SEBI Listing Regulations  Securities and Exchange Board of India (Listing Obligations and Disclosure Requirements) 

Regulations, 2015 (as amended) 

STT Securities Transaction Tax 

Takeover Regulations Securities and Exchange Board of India (Substantial Acquisition of Shares and Takeovers) 

Regulations, 2011 (as amended) 

Trade Marks Act The Trade Marks Act, 1999 (as amended) 

U.S. GAAP Generally Accepted Accounting Principles in the United State of America  

U.S. Securities Act  U.S. Securities Act of 1933 (as amended) 

USD United States Dollar, the official currency of the United States of America 

USA/ U.S. United States of America, its territories and possessions, any state of the United States of America and 

the District of Columbia  

VAT Value Added Tax 

VCFs Venture capital funds as defined in and registered with the SEBI under the Securities and Exchange 

Board of India (Venture Capital Fund) Regulations, 1996 or the Securities and Exchange Board of India 

(Alternative Investment Funds) Regulations, 2012, as the case may be 

Year/ Calendar Year The 12-month period ending December 31 

 

Industry related terms 

 
Term Description 

ADL Analytical Development Laboratory 

ANDA Abbreviated New Drug Application 

API Active Pharmaceutical Ingredient  

ASMF Active Substance Master File  

BPPI Bureau of Pharma PSU of India  

BS  British Standard 

CAGR Compound Annual Growth Rate 

CDSCO Central Drug Standard Control Organization 

CFE Consent for Establishment  

CFO Consent for Operation  

CGMP Current Good Manufacturing Practice 

CHEMEXCIL Chemical Export Promotion Council  

CMOs Contract Manufacturing Operators 

CNS Central Nervous System 

CPSUs Central Public-Sector Undertakings 

DCGI Drugs Controller General of India 

DGFT Directorate General of Foreign Trade 

DIR series Document Information Record Series 

DMF  Drug Master File 

DPCO Drug Price Control Order 

DSIR Department of Scientific and Industrial Research, Ministry of Science and Technology, Government 

of India 

DTAB Drugs Technical Advisory Board  

DTG Dolutegravir 

EDMF European Drug Master File 

EIA Environmental Impact Assessment 
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Term Description 

EMA European Medicines Agency 

EOU Export Oriented Unit 

ERP Plan Emergency, Preparedness and Response Plan 

ETP Effluent Treatment Plant 

FDC Fixed-dose Combination 

FRAT Folate Receptor Antibody Test 

GCMASsS Gas Chromatography Mass Spectrometry 

GDUFA Generic Drug User Fee Amendments 

GFCE Government Final Consumption Expenditure 

GIDC Gujrat Industrial Development Corporation 

GMP Good Manufacturing Practice 

HCl Hydrochloric Acid 

HSE Management System Health Safety Executive Management System 

ICDS Income Computation and Disclosure Standards  

IIP Index of Industrial Production 

IND Investigational New Drug 

IPR Intellectual Property Right 

KSM Key Starting Materials 

LCMASS Liquid Chromatography Mass Spectrometry 

LoCs Letter of Comfort 

LoUs Letter of Undertaking 

MAT Moving Annual Turnover 

MEE Multiple Effect Evaporator  

MNCs Multinational Companies 

MoSPI Ministry of Statistics and Programme Implementation, Government of India 

MPC Monetary Policy Committee 

MRP Maximum Retail Price 

MSP Minimum Support Price 

NCE New Chemical Entity  

NDA New Drug Application  

NFC NGL Finechem Limited 

NGT National Green Tribunal 

NLEM National List of Essential Medicines  

NMR Nuclear Magnetic Resonance 

NNI Net National Income 

NPPA National Pharmaceutical Pricing Authority  

NPPP National Pharmaceutical Pricing Policy  

NQA National Quality Association  

OHSAS Occupational Health and Safety Assessment Series 

OOS Out of Specification 

PAT Profit After Tax 

PDUFA Prescription Drug User Fee Act 

PFCE Private Final Consumption Expenditure 

PIs Pharmaceutical Intermediates 

QA Quality Assurance 

QC Quality Control 

QHSE Quality, Health, Safety and Environment  

R&D Research and Development 

REACH Registration, Evaluation, Authorization and Restriction of Chemicals 

RFP Reference Pricing Mechanism 

ROS Route of Synthesis 

SBT System Soil Biological Treatment System  

SMBS Sodium Metabisulphide 

SPCB State Pollution Control Board 

US-FDA U.S. Food & Drug Administration 

WPI Whole Sale Price Index 

WHO World Health Organisation 

 

The words and expressions used but not defined in this Draft Red Herring Prospectus will have the same meaning as 

assigned to such terms under the Companies Act, the SEBI Act, the SEBI ICDR Regulations, the SCRA, the Depositories 

Act and the rules and regulations made thereunder.  

 

Notwithstanding the foregoing, terms in “Main Provisions of the Articles of Association”, “Statement of Tax Benefits”, 

“Industry Overview”, “Key Regulations and Policies”, “Financial Statements”, “Outstanding Litigation and Other 
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Material Developments”, “Government and Other Approvals” and “Part B – Issue Procedure”, will have the meaning 

ascribed to such terms in these respective sections. 
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CERTAIN CONVENTIONS, USE OF FINANCIAL INFORMATION AND MARKET DATA AND CURRENCY 

OF PRESENTATION 

 

Certain conventions 

 

All references in this Draft Red Herring Prospectus to (i) “India” are to the Republic of India; and (ii) “United States” of 

“U. S.” to the United States of America. 

 

Unless indicated otherwise, all references to page numbers in this Draft Red Herring Prospectus are to page numbers of 

this Draft Red Herring Prospectus. 

 

Financial data 

 

Unless indicated otherwise or the context requires otherwise, the financial data in this Draft Red Herring Prospectus is 

derived from our Restated Financial Statements, included elsewhere in this Draft Red Herring Prospectus.  

 

The restated financial statements as at and for the Fiscal ended 2018 are prepared under Indian Accounting Standards (“Ind 

AS”), the Companies Act, 2013, the guidance notes issued by ICAI and restated in accordance with the SEBI ICDR 

Regulations. Further, the restated financial statements as at and for Fiscals 2017, 2016, 2015 and 2014, are prepared under 

Ind AS by making Ind AS adjustments to the audited financial statements prepared under the Generally Accepted 

Accounting Principles in India (“Indian GAAP”), as at and for Fiscals 2017, 2016, 2015, and 2014 in accordance with the 

provisions of SEBI Circular SEBI/HO/CFD/DIL/CIR/P/2016/47 dated March 31, 2016 (“SEBI Circular”) and Guidance 

Note on Reports in Company Prospectuses (Revised 2017) (“Guidance Note”).  Any reliance by persons not familiar with 

Indian accounting practices, Ind AS, the Companies Act, the SEBI ICDR Regulations on the financial disclosures presented 

in this Draft Red Herring Prospectus should accordingly be limited. 

 

Our Company’s financial year commences on April 1 of the immediately preceding calendar year and ends on March 31 

of that particular calendar year, so all references to a particular Fiscal are to the 12-month period commencing on April 1 

of the immediately preceding calendar year and ending on March 31 of that particular calendar year.  

 

There are differences between the Ind AS, the International Financial Reporting Standards (the “IFRS”) and the Generally 

Accepted Accounting Principles in the United States of America (the “U.S. GAAP”). Accordingly, the degree to which the 

financial information included in this Draft Red Herring Prospectus will provide meaningful information is entirely 

dependent on the reader’s level of familiarity with Indian accounting practices. Any reliance by persons not familiar with 

accounting standards in India, the Ind AS, the Companies Act and the SEBI ICDR Regulations, on the financial disclosures 

presented in this Draft Red Herring Prospectus should accordingly be limited. We have not attempted to quantify the impact 

of the IFRS or the U.S. GAAP on the financial data included in this Draft Red Herring Prospectus, nor have we provided a 

reconciliation of our financial information to those under the U.S. GAAP or the IFRS and we urge you to consult your own 

advisors regarding such differences and their impact on our financial data. Please see “Risk Factors – Significant 

differences exist between Ind AS and other accounting principles, such as Indian GAAP, IFRS and U.S. GAAP, which 

may be material to investors’ assessment of our financial condition” on page 32. 

 

Industry and market data 

 

We have commissioned a report titled “Assessment of the intermediates to Active Pharmaceutical Ingredients (API) 

industry in India” dated June 2018, prepared by CRISIL Limited (“Industry Report”), for the purpose of confirming our 

understanding of the industry in connection with the Issue. Further, CRISIL Limited has issued the following disclaimer in 

the Industry Report: 

 

“CRISIL Research, a division of CRISIL Limited (CRISIL) has taken due care and caution in preparing this Report based 

on the information obtained by CRISIL from sources which it considers reliable (Data). However, CRISIL does not 

guarantee the accuracy, adequacy or completeness of the Data / Report and is not responsible for any errors or omissions 

or for the results obtained from the use of Data / Report. This Report is not a recommendation to invest / disinvest in any 

company / entity covered in the Report and no part of this report should be construed as an investment advice. CRISIL 

especially states that it has no financial liability whatsoever to the subscribers/ users/ transmitters/ distributors of this 

Report. CRISIL Research operates independently of, and does not have access to information obtained by CRISIL’s Ratings 

Division / CRISIL Risk and Infrastructure Solutions Limited (CRIS), which may, in their regular operations, obtain 

information of a confidential nature. The views expressed in this Report are that of CRISIL Research and not of CRISIL’s 

Ratings Division / CRIS. No part of this Report may be published / reproduced in any form without CRISIL’s prior written 

approval.” 
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Aside from the above, unless stated otherwise, industry and market data used throughout this Draft Red Herring Prospectus 

has been derived from certain industry sources. Industry publications generally state that the information contained in such 

publications has been obtained from sources generally believed to be reliable, but their accuracy, adequacy or completeness 

and underlying assumptions are not guaranteed and their reliability cannot be assured. Accordingly, no investment decisions 

should be made based on such information. Although we believe that the industry and market data used in this Draft Red 

Herring Prospectus is reliable, it has not been independently verified by us, our Directors, the BRLM or any of our or their 

respective affiliates or advisors, and none of these parties makes any representation as to the accuracy of this information. 

The data used in these sources may have been reclassified by us for the purposes of presentation. Data from these sources 

may also not be comparable. The extent to which the industry and market data presented in this Draft Red Herring 

Prospectus is meaningful depends upon the reader’s familiarity with and understanding of the methodologies used in 

compiling such data. There are no standard data gathering methodologies in the industry in which we conduct our business 

and methodologies and assumptions may vary widely among different market and industry sources.  

 

Such data involves risks, uncertainties and numerous assumptions and is subject to change based on various factors, 

including those discussed in “Risk Factors – We have commissioned industry report from CRISIL which have been used 

for industry related data in this Draft Red Herring Prospectus and such data has not been independently verified by us” 

on page 33.  

 

Currency and units of presentation 

 

All references to “Rupees” or “₹” or “Rs.” are to Indian Rupees, the official currency of the Republic of India. All 

references to “U.S. Dollar”, “USD” or “U.S. Dollars” are to United States Dollars, the official currency of the United 

States of America. All references to “EUR” or “€” are to Euro, the official currency of the European Union. 

 

In this Draft Red Herring Prospectus, our Company has presented certain numerical information. All figures have been 

expressed in million or in whole numbers, where a figure is too small to express in million. One million represents ‘10 

lakhs’ or 1,000,000 and one billion represents ‘100 crores’ or 1,000,000,000. However, where any figures that may have 

been sourced from third-party industry sources are expressed in denominations other than million in their respective 

sources, such figures appear in this Draft Red Herring Prospectus expressed in such denominations as provided in such 

respective sources. 

 

Certain figures contained in this Draft Red Herring Prospectus, including financial information, have been subject to 

rounding off adjustments. All decimals have been rounded off to two decimal points. Therefore, in certain instances, (i) the 

sum or percentage change of such numbers may not conform exactly to the total figure given; and (ii) the sum of the 

numbers in a column or row in certain tables may not conform exactly to the total figure given for that column or row. 

However, where any figures that may have been sourced from third-party industry sources are rounded off to other than 

two decimal points in their respective sources, such figures appear in this Draft Red Herring Prospectus may be rounded-

off to such number of decimal points as provided in such respective sources. 

 

Exchange rates 

 

This Draft Red Herring Prospectus contains conversions of certain US Dollar and other currency amounts into Indian 

Rupees that have been presented solely to comply with the requirements of the SEBI Regulations. These conversions should 

not be construed as a representation that these currency amounts could have been, or can be, converted into Indian Rupees 

at any particular conversion rate or at all. 

 

The following table sets forth, for the periods indicated, information with respect to the exchange rate between the Rupee, 

USD and EUR:  
(in ₹) 

Currency 
Exchange rate as on 

March 28, 2018 March 31, 2017 March 31, 2016 March 31, 2015 March 28, 2014 

1 USD 65.04 64.84 66.33 62.59 60.10 

1 EUR 80.62 69.25 75.10 67.51 82.58 

 

Source: RBI Reference Rate (www.rbi.org.in) 

 

Note: In case of holidays, the exchange rate on the last traded day of the month has been considered as the rate for the period end. 
  

http://www.rbi.org.in/
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FORWARD-LOOKING STATEMENTS 

 

This Draft Red Herring Prospectus contains certain “forward-looking statements”. These forward-looking statements 

include statements which can generally be identified by words or phrases such as “aim”, “anticipate”, “believe”, “expect”, 

“estimate”, “intend”, “likely to”, “objective”, “plan”, “propose”, “will continue”, “seek to”, “will pursue” or other words 

or phrases of similar import. Further, statements that describe our strategies, objectives and plans are also forward-looking 

statements. 
 

These forward-looking statements are based on our current plans, estimates and expectations and actual results may differ 

materially from those suggested by such forward-looking statements. All forward-looking statements are subject to risks, 

uncertainties and assumptions about us that could cause actual results to differ materially from those contemplated by the 

relevant forward-looking statement. This may be due to risks or uncertainties associated with our expectations with respect 

to, but not limited to, regulatory changes pertaining to the industries in India in which we have our businesses and our 

ability to respond to them, our ability to successfully implement our strategy, our growth and expansion, technological 

changes, our exposure to market risks, general economic and political conditions in India, which have an impact on our 

business activities or investments, the monetary and fiscal policies of India, inflation, deflation, unanticipated turbulence 

in interest rates, foreign exchange rates, equity prices or other rates or prices, the performance of the financial markets in 

India and globally, changes in domestic laws, regulations and taxes, changes in competition in our industry and incidence 

of any natural calamities and/or acts of violence. Important factors that would cause actual results to differ materially 

include, including, but not limited to:  

 

• the failure of our R&D efforts, thereby hindering the introduction of new products; 

• a reduction in demand for some of our key products; 

• a reduction in demand for our products from some of our key customers; 

• a slowdown or shutdown in our manufacturing operations; 

• our inability to resolve any quality control problems in a timely manner; 

• our inability to accurately forecast demand for our products and manage our inventory;  

• the recall of our products; 

• foreign exchange fluctuations; and 

• concentration of manufacturing facilities in a single region. 

 

For a further discussion of factors that could cause our actual results to differ, see “Risk Factors”, “Our Business” and 

“Management’s Discussion and Analysis of Financial Condition and Results of Operations” on pages 13, 123 and 347, 

respectively. By their nature, certain market risk disclosures are only estimates and could be materially different from what 

actually occurs in the future. As a result, actual future gains or losses could be materially different from those that have 

been estimated. Forward-looking statements reflect our current views as of the date of this Draft Red Herring Prospectus 

and are not a guarantee of future performance. Although we believe that the assumptions on which such statements are 

based are reasonable, any such assumptions as well as the statement based on them could prove to be inaccurate. 

 

We cannot assure investors that the expectations reflected in these forward-looking statements will prove to be correct. 

Given these uncertainties, investors are cautioned not to place undue reliance on such forward-looking statements and not 

to regard such statements as a guarantee of future performance. 

 

Neither our Company, Directors, Syndicate, nor any of their respective affiliates have any obligation to update or otherwise 

revise any statements reflecting circumstances arising after the date hereof or to reflect the occurrence of underlying events, 

even if the underlying assumptions do not come to fruition. In accordance with the requirements of SEBI, our Company 

and the BRLM will ensure that investors in India are informed of material developments until the receipt of final listing 

and trading approvals for the Equity Shares pursuant to the Issue. 
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SECTION II - RISK FACTORS 

 

An investment in our Equity Shares involves a certain degree of risk. You should carefully consider all the information in 

this Draft Red Herring Prospectus, including the risks and uncertainties described below, before making an investment in 

our Equity Shares.  

 

The risks described below are not the only ones relevant to us or our Equity Shares or the industry and segments in which 

we currently operate or propose to operate. Additional risks and uncertainties not presently known to us or that we currently 

deem immaterial may also impair our businesses, results of operations, financial condition and cash flows. If any of the 

following risks, or other risks that are not currently known or are currently deemed immaterial actually occur, our business, 

results of operations, financial condition and cash flows could suffer, and you may lose all or part of your investment. To 

obtain a complete understanding of our Company, prospective investors should read this section in conjunction with “Our 

Business”, “Industry Overview” and “Management’s Discussions and Analysis of Financial Condition and Results of 

Operations” on pages 123, 87 and 347, respectively of, as well as the financial, statistical and other information contained 

in, this Draft Red Herring Prospectus.  

 

The financial and other related implications of the risk factors, wherever quantifiable, have been disclosed in the risk 

factors mentioned below. In making an investment decision, prospective investors must rely on their own examination of 

our Company and the terms of the Issue including the merits and risks involved. You should consult your tax, financial and 

legal advisors about the particular consequences to you of an investment in our Equity Shares. 

 

Prospective investors should pay particular attention to the fact that our Company is incorporated under the laws of India 

and is subject to a legal and regulatory environment which may differ in certain respects from that of other countries. This 

Draft Red Herring Prospectus also contains forward-looking statements that involve risks, assumptions, estimates and 

uncertainties. Our actual results could differ materially from those anticipated in these forward-looking statements as a 

result of certain factors, including the considerations described below and elsewhere in this Draft Red Herring Prospectus. 

For details, please see “Forward-Looking Statements” on page 12. 

 

Unless specified or quantified in the relevant risk factors below, we are not in a position to quantify the financial or other 

implications of any of the risks described in this section. Unless the context requires otherwise, the financial information 

of our Company has been derived from our Restated Consolidated Financial Statements. 

 

INTERNAL RISK FACTORS 

 

1. Any manufacturing or quality control problems may subject us to regulatory action, damage our reputation and 

have an adverse effect on our business, results of operations, financial condition and cash flows. 

 

In addition to complying with the Indian regulations in relation to our manufacturing facilities and R&D centres at Surat, 

we are also required to comply with regulations and quality standards stipulated by certain international regulators, US-

FDA and EMA. Since, we supply our products to customers having global markets, our manufacturing facilities and 

products may be subjected to audit and inspection by Indian and overseas regulatory agencies and if we are not in 

compliance with any of their requirements, our facilities and products may be the subject of a warning letter or sanctions, 

which could result in the withholding of product approval and the shut-down of our facilities. 

 

In the past, the US FDA has issued an FDA-483 letter (Notice of Inspectional Observations) after inspection of our 

manufacturing facility and observed in their observation report dated December 8, 2016 (“Report”), inter alia, that: (i) 

there were lack of regulatory controls in our Company as there were there are no written procedures adopted by our 

Company for use the of working standards along with the HPLC Analysis not being performed by our Company; (ii) there 

were significant equipment deficiencies for running its business and operations; (iii) the process validation deviation was 

undocumented by our Company; (iv) the Cleaning Validation Protocol adopted by our Company did not demonstrate the 

chosen solvent volume; (v) the building of our Company’s manufacturing facilities was unsuitable to facilitate maintenance; 

(vi) the Stability Testing was not being performed by our Company; and (vii) the retention samples are required to be held 

by our Company for a period of one (1) year after the expiry of three (3) years after the last distribution.  

 

Acknowledging the concerns raised by the US-FDA and undertaking to take the necessary corrective action in relation 

thereto, our Company vide letter dated August 27, 2016 responded to the Report broadly stating that: (A) the analytical 

method used for release of the finished product was provided by the customer and the method validation was not carried 

out by our Company’s end and that it shall revise its Standard Operating Procedure on Working Standard (AQC-013 Rev:01 

dated June 30, 2014) which shall be implemented by September 15, 2016; (B) our Company has taken steps such as (i) 

imparting training on the emphasis on visual cleaning verification and to avoid reoccurrence incorporating a line clearance 
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SOP (AQA-039, Rev. 00) wherein the equipment cleanliness status and area cleanliness shall be verified before batch 

charging; (ii) changing of all the bottom valves damaged as a consequence of peeling of teflon gaskets in the bottom ball 

value due to multiple moving actions and introduced revisions to the preventive maintenance SOP (AEN-005, Rev. 02) 

etc.; (C) non-inclusion of the equipment ANFD-01 in the validation protocol PV/EPBCHCl-001 “Protocol for validation 

of manufacturing process of Ethyl-5-(1-Piperazinyl)-Benzofuran-2- Carboxylate HCl” prepared and made effective from 

January 11, 2014 was a typographical error which was unnoticed during the protocol review and its approval process which 

has been corrected through an addendum to the aforesaid protocol; (D) SOP for cleaning procedure of Tray dryer TD-01 

(SOP: APR-044, Rev. 01) and batch cleaning record for Tray dryer has been revised; (E) the Company has put in place a 

new SOP on “General Building Maintenance” (SOP: AEN-020, Rev.00); and (F) SOP AQC - 040 for the stability study 

for the product and SOP AQC-015, Rev.02 for Handling of Control Sample has been revised to address the observations 

of the US-FDA under the Report. Although our Company has submitted its response to the US-FDA vide letter dated 

August 27, 2016 and subsequent responses and clarifications submitted to the US-FDA vide letter communications dated 

September 9, 2016, September 30, 2016, October 25, 2016, December 8, 2016 and January 23, 2017, there can be no 

assurance that we shall be able to successfully convince the US-FDA with our responses and explanations to the objections 

raised by the US-FDA under the Report and receive its final approval  Further, there can be no assurance that we shall not 

receive any warning letters at any of our facilities in the future from the US-FDA or any other domestic or international 

regulator(s).  

 

Such developments, in case of any recurrence, could adversely affect the demand for our products, including the regulatory 

review of products that are already marketed, new scientific information or the recall or loss of approval of products that 

we supply, manufacture, market or sell. We face the risk of loss resulting from, and the adverse publicity associated with, 

manufacturing or quality control problems, including at the stage of manufacturing of final dosage form. Such adverse 

publicity harms the brand image of our products. Further, our customers to whom we supply our intermediates must comply 

with the regulations and standards of the US-FDA and other regulatory authorities. Failure to comply with these regulatory 

requirements, or the receipt by these customers of warning or deficiency letters from regulators could adversely affect the 

demand for our products. 

 

We may also be subject to claims resulting from manufacturing defects or negligence in storage and handling of our 

pharmaceutical products. In certain foreign jurisdictions, the quantum of damages, especially punitive, awarded in cases of 

product liability can be high. The existence, or threat of a major product liability claim could damage our reputation and 

affect customers’ views of our products. Product liability claims, regardless of their merits or the ultimate success of the 

defense against them, are costly. Any loss of our reputation or brand image may lead to a loss of existing business contracts 

and affect our ability to enter into additional business contracts in the future, which may have an adverse effect on our 

business, results of operations, financial condition and cash flows. 

 

2. Our business is categorised as hazardous and could expose us to the risk of liabilities, loss of revenues and increased 

expenses. 

 

Our operations are subject to various hazards associated with the production of chemicals, such as the use, handling, 

processing, storage and transportation of hazardous materials, as well as accidents such as leakage or spillages of chemicals. 

The storage of these hazardous materials near our production facilities and the handling of these materials in the production 

process poses inherent risks. Any mishandling of hazardous chemical substances could materially disrupt the production of 

our products and may give rise to potential death or injuries of our work force. We are subject to various environmental, 

health and safety and other laws and regulations applicable to the use, handling, processing, storage and transportation of 

hazardous materials, as well as accidents such as leakage or spillages of chemicals. If we fail to comply with any existing 

laws and regulations, or fail to obtain, maintain or renew any of the required licenses or approvals, the relevant regulatory 

authorities may impose fines and penalties on us, revoke our business licenses and approvals and/or require us to 

discontinue our business or impose restrictions on the affected portion of our business. 

 

In order to prepare our employees to deal with such emergencies, our Company has adopted an emergency, preparedness 

and response plan (“ERP Plan”) for documenting the measures and coordination required to be undertaken for prevention 

of escalation of emergency situations at our manufacturing facility and specifically to (i) define and assess the emergencies, 

including risk and environment impact assessment; (ii) contain incidents and bring them under control by mobilizing the 

internal resources and with the help of mutual aid schemes; (iii) safeguard lives; (iv) minimize the damage to property 

and/or neighbouring environment; (v) inform employees, the general public and the authority about the hazards/risks 

assessed, safeguards provided and the role to be played by them in the event of emergency; (vi) initiate and organize 

evacuation of affected persons; (vii) ensure medical preparedness for the probable causalities; (viii) secure the safe 

rehabilitation of affected areas; and (ix) work out a plan with all provisions to handle emergencies and providing for 

emergency preparedness and periodical rehearsal of the EPR Plan comprising of risk analysis and environmental impact 

assessment, storage and process hazards, effluents treatment methods and other controls, fire protection, control methods 



 

 

15 
 

of other major hazards, plant–wise on-site actions in case of various emergencies, mutual aid arrangements, medical and 

safety services, and other relevant information to combat the emergencies. 

 

In addition, we may be subject to claims of injury from accidents at our manufacturing facility or from indirect exposure to 

hazardous materials that are incorporated into our products. Liabilities incurred as a result of these events have potential to 

adversely impact our financial position. While we maintain general insurance against these liabilities, insurance proceeds 

may not be adequate to fully cover the substantial liabilities, lost revenues or increased expenses that we might incur. A 

failure to effectively cover ourselves against these risks could expose us to substantial costs and potentially lead to losses. 

Additionally, the occurrence of any of these risks may also divert management's attention and resources and adversely 

affect public perception about our operations and the perception of our suppliers, customers and employees, leading to an 

adverse effect on our business, results of operations and financial condition. 

 

3. We are required to comply with environmental laws and regulations that could cause us to incur significant costs. 

 

Our manufacturing facility is located in an industrial zone having a cluster of industries involved in production of chemicals 

or are dealing in chemicals in some form or the other and therefore is subject to numerous laws and regulations designed 

to protect the environment, and we expect that additional requirements with respect to environmental matters will be 

imposed in the future. For instance, recently, the chemical industry cluster in GIDC, Ankleshwar was shut down, as the 

same was causing environmental damage. In addition, there have been various reports indicating that the Government may 

adopt new environmental laws and regulations that could affect our operations. Recently, the National Green Tribunal 

(Western Zone) Bench, Pune (“NGT”) in Application No.,50/2015 (WZ) (M.A. No. 192/2015) vide order dated September 

6, 2017 (“Order”)  dealt, inter alia, with the issues of surface and ground water contamination, soil pollution, damage to 

flora and fauna etc. in GIDC- Sachin wherein the applicant, The Human  and Animal Welfare Association, prayed before 

the NGT to pass orders/directions for taking punitive actions against all the erring industrial units located in GIDC, Sachin. 

The NGT vide the Order, inter-alia, held that the State Pollution Control Board has failed in discharging its statutory duties 

in regularly monitoring the activities of those industries in the GIDC Sachin area which are not connected with the Common 

Effluent Treatment Plants and take action against the non-compliant units until the intervention by the NGT. 

 

Our endeavour has been to continue our business in a sustainable manner, towards which, we have incurred significant 

capital expenditure in installing the latest machinery and equipment to control the discharge of effluents including: (i) a 

Zero Liquid Discharge based effluent plant spread in 700 square metres; (ii) a soil biological treatment system (“SBT 

System”) based on bioconversion process adopted by our Company, which we believe has been used for the first time in 

the industry; and (iii) an RO plant with a pre-treatment section consisting of pressure sand filter, activated carbon filter and 

micron filters followed by chemical dosing system such as Antiscalent, SMBS and HCl. 

 

Material future expenditures may be necessary if compliance standards change, if material unknown conditions that require 

remediation are discovered or if required remediation of known conditions becomes more extensive than expected. If we 

fail to comply with present and future environmental laws and regulations, we could be subject to future liabilities or the 

suspension of production, which could harm our business or results of operations. Environmental laws could also restrict 

our ability to expand our facilities or could require us to acquire costly equipment or to incur other significant expenses in 

connection with our manufacturing processes. 

 

4. Our success depends upon our ability to develop and commercialise new products in a timely manner. If our R&D 

efforts do not succeed, the introduction of new products may be hindered, which could adversely affect our business, 

growth and financial condition. 

 

Our success depends significantly on our ability to commercialize our new advance pharmaceutical intermediates under 

development. In order to remain competitive, we must develop, test and manufacture new products, which must meet 

regulatory standards and receive requisite regulatory approvals. To accomplish this, we commit substantial effort, funds 

and other resources towards our R&D activities and we have set-up dedicated R&D laboratory at our manufacturing facility 

in Surat, Gujarat, which is also supported by our Analytical Development Laboratory (“ADL”) in relation to developmental 

activities, freezing specifications and developing the method of analysis for finished products, in process intermediates, 

Key Starting Materials (“KSMs”) and raw materials. There is often a lengthy period between commencing these 

development initiatives and bringing new or improved products in the market. Delay in any part of the process, our inability 

to obtain necessary regulatory approvals for our products or the failure of a product to be successful at any stage and 

therefore not reaching the market could adversely affect our business, our results of operations and our cash flows. We may 

or may not be able to take our R&D innovations through the different testing stages without repeating our R&D efforts or 

incurring additional amounts towards such research. Additionally, our competitors may commercialize similar products 

before us. The occurrence of any such event could affect the success of our R&D activities, which in turn could have an 

adverse effect on our business, growth, results of operations, cash flows and financial condition. Further, there is no 
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guarantee that our new products or enhancements to existing products will achieve market acceptance. There is a significant 

possibility, therefore, that some of our product development decisions, including, significant research and development 

costs, or investments in technologies, will not meet our expectations and that our investment in some projects will be 

unprofitable. Also, our ongoing investments in new products launches and R&D for future products could result in higher 

costs without proportionate increase in our revenues. Our industry is continuously changing due to technological advances 

and scientific discoveries. Changes in market demand may also cause us to discontinue existing or planned development 

for new products and if we fail to make the right investments or fail to make them at the right time, our business, reputation 

and financial conditions could be materially and adversely affected. 

 

5. We derive a significant portion of our revenue from the sale of products in certain therapeutic areas and any 

reduction in demand for these products, or if such products become obsolete due to a breakthrough in the 

development of alternate drugs, could have an adverse effect on our business. 

 

We derive a significant portion of our revenue from the sale of pharmaceutical intermediates used in active pharmaceutical 

intermediates, which primarily comprises the sale of products in the therapeutic areas of antipsychotic, anti-cancer and anti-

depression and anti-coagulant. For the Financial Years 2018, 2017 and 2016, our revenue from our active pharmaceutical 

intermediates used in therapeutic areas of antidepressant, antiritoviral and antipsycotic was ₹596.87 million, ₹303.21 

million and ₹192.27 million comprising of 31.71%, 16.11% and 10.22% of our total revenues, respectively. The active 

pharmaceutical intermediates market is characterised by rapid innovative changes. Consequently, any reduction in demand 

or a temporary or permanent discontinuation of manufacturing of products in these therapeutic areas on account of 

breakthrough in the development or invention of alternate drugs or formulations, may expose us to the risk of our products 

being obsolete or being substituted to greater extent, by these alternatives, and any failure on our part to effectively address 

such situations or to successfully introduce new products in these therapeutic areas could adversely affect our business, 

results of operations, financial condition and cash flows. In addition, a slowdown in demand for our existing products ahead 

of a new product introduction could result in a write down in the value of inventory on hand related to existing products. 

We have in the past experienced a slowdown in the demand for our products and delays in new product development and 

such slowdowns and delays may occur in the future. Resultantly, if our customers, defer or cancel orders for our existing 

products due to introduction of alternative drugs, which are much more suitable and preferred as a treatment options, our 

operating results would be adversely affected.  

 

6. If our products or other products containing our intermediates cause, or are perceived to cause, severe side effects, 

the sale of such products may decrease or may be banned, which may have an adverse effect on our revenues and 

profitability.      

 

The pharmaceutical ingredients containing our intermediates may cause severe side effects as a result of number of factors, 

many of which may be outside our control. These factors may become evident only when such products are introduced into 

the marketplace and may include potential side effects which may not be revealed during clinical testing for instance 

unusual severe side effects in isolated cases, defective products not detected by quality management or misuse of our 

products by pharmaceutical companies or the end-users. Our products may also be perceived to cause severe side effects 

when a conclusive determination as to the cause of the severe side effect is not obtained or is unobtainable.  

 

In addition, the pharmaceutical intermediates manufactured by our Company may be perceived to cause severe side effects 

in case other pharmaceutical companies’ products containing same or similar intermediates as manufactured by our 

Company cause or are perceived to have caused such side effects, or if one or more regulators, such as the US-FDA or an 

international institution, such as the WHO, determines that such products or intermediates could cause or lead to severe 

side effects. If the products containing our intermediates cause, or are perceived to cause, severe side effects, we may face 

a number of consequences, including: 

 

• injury or death of patients (whether during clinical trials or after such products are introduced into the market); 

 

• a decrease in the demand for, and sales of, the relevant products; 

 

• the recall or withdrawal of the relevant products; 

 

• withdrawal of regulatory approvals for the relevant products or the relevant production facilities; 

 

• removal of relevant products from the national medical insurance catalogues; and 

 

• exposure to lawsuits and regulatory investigation relating to the relevant products that result in liabilities, fines or 

penalties. 
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The occurrence of any such event may lead to a decline in the sales of our products, which in turn may have an adverse 

effect on our business, results of operations, financial condition and cash flows. 

 

7. We have only one manufacturing facility and a slowdown or shutdown in our manufacturing operations could have 

an adverse effect on our business, results of operations, financial condition and cash flows.  

 

We currently operate only one manufacturing facility with multipurpose usage in manufacturing our products in Surat, 

Gujarat. Our business is dependent on our ability to manage our manufacturing facility, including productivity of our 

workforce, compliance with regulatory requirements and those beyond our control, such as the breakdown and failure of 

equipment or industrial accidents and severe weather conditions and natural disasters. As a result, any local social unrest, 

natural disaster or breakdown of services and utilities in that area could have material adverse effect on the business, 

financial position and results of our operations.  

 

Our manufacturing facility is subject to operating risks, such as the breakdown or failure of equipment, power supply or 

processes, performance below expected levels of output, efficiency, labour disputes, strikes, environmental issues, lock-

outs, non-availability of services of our external contractors etc. Further, any significant malfunction or breakdown of our 

machinery or equipment at the manufacturing facility may entail significant repair and maintenance costs and cause delays 

in our operations. In the event that we are forced to shut down our manufacturing facility for a significant period of time, it 

would have a material adverse effect on our earnings, our results of operations and our financial condition as a whole. Our 

inability to effectively respond to any slowdown or shutdown and to rectify any disruption, in a timely manner and at an 

acceptable cost, could also lead to an inability to comply with our customers’ requirements and would result in us breaching 

our contractual obligations. 

 

8. Manufacturing or quality control problems may subject us to regulatory action, damage our reputation and have 

an adverse effect on our business, results of operations, financial condition and cash flows. 

 

Our consistent growth is driven by our strength in R&D capabilities supported by efficient implementation at the operational 

level and we continuously invest in research and development to sustain or enhance our existing products and to develop 

or acquire new technologies and have also set up a R&D laboratory in the year 2007 which is certified by the Department 

of Scientific and Industrial Research under Ministry of Science & Technology, GoI. Consequently, in addition to Indian 

regulations, we are required to comply with regulations and quality standards stipulated by international regulators. Our 

manufacturing facility and products are subject to audit by regulatory agencies and if we are not in compliance with any of 

their requirements, our facility and products may be the subject of a warning letter or sanctions, which could result in the 

withholding of product approval, the slowdown of sales for a short period and the shut-down of our facility.  

 

Certain developments could materially affect demand for our products, including the regulatory review of products that are 

already marketed, new scientific information or the recall or loss of approval of products that we supply, manufacture, 

market or sell. We face the risk of loss resulting from, and the adverse publicity associated with, manufacturing or quality 

control problems. Such adverse publicity may harm the brand image of our products.  Further, our customers to whom we 

supply our active pharmaceutical intermediates must comply with the regulations and standards of the domestic and 

international regulatory authorities. Failure to comply with these regulatory requirements, or the receipt by these customers 

of warning or deficiency letters from regulators could adversely affect the demand for our products. We may also be subject 

to claims resulting from manufacturing defects or negligence in storage and handling of our pharmaceutical intermediates. 

The existence, or threat of a major product liability claim could damage our reputation and affect customers’ views of our 

products. Product liability claims, regardless of their merits or the ultimate success of the defense against them, are costly. 

Any loss of our reputation or brand image may lead to a loss of existing business contracts and affect our ability to enter 

into additional business contracts in the future, which may have an adverse effect on our business, results of operations, 

financial condition and cash flows.  

 

9. We derive a significant portion of our revenue from a few customers, most of whom we do not have long term 

contractual arrangements with, and the loss of one or more such customers, the deterioration of their financial 

condition or prospects, or a reduction in their demand for our products could adversely affect our business, results 

of operations, financial condition and cash flows. 

 

We are dependent on a limited number of customers for a significant portion of our revenues. For the financial years 2018, 

2017 and 2016, our top five customers contributed ₹1,100.49 million, ₹849.11 million and ₹823.69 million, or 57.54%, 

52.91% and 52.61% of our total revenues, respectively. Further, we currently do not have long term contractual 

arrangements with most of our significant customers and conduct business with them on the basis of purchase orders that 

are placed from time to time.  
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Our reliance on a select group of customers may also constrain our ability to negotiate our arrangements, which may have 

an impact on our profit margins and financial performance. The deterioration of the financial condition or business prospects 

of these customers could reduce their requirement of our products and result in a significant decrease in the revenues we 

derive from these customers. Further, some of our customers currently manufacture or may start manufacturing their own 

pharmaceutical intermediates and may discontinue purchasing pharmaceutical intermediates used in APIs from us. The loss 

of one or more of our significant customers or a reduction in the amount of business we obtain from them could have an 

adverse effect on our business, results of operations, financial condition and cash flows. We cannot assure you that we will 

be able to maintain historic levels of business from our significant customers, or that we will be able to significantly reduce 

customer concentration in the future. 

 

10. Any recall of our products could adversely affect our business, prospects, results of operations, financial condition 

and reputation. 

 

A variety of reasons could require us to undertake voluntary or involuntary product recalls. We may be required to expend 

considerable resources in undertaking such recalls and the demand for our products could be adversely affected. For the 

last three financial years, the following is the summary of sales and sales return of our Company as per the Restated 

Financial Statements: 
          (₹ in million, except percentage data) 

S. No. Year Sales (Gross) Sales Return Percentage 

1.  2017-18 1,835.68 20.17 1.10% 

2.  2016-17 1,604.13 47.07 2.93% 

3.  2015-16 1,574.44 45.80 2.91% 

 

There can be no assurance that product recalls of similar nature or otherwise shall not occur in the future during the course 

of the business operations of our Company and any such voluntary or involuntary future product recalls, whether due to 

factors within or outside our control, could have an adverse effect on our business, prospects, results of operations, financial 

condition and reputation. 

 

11. Some of our distributorship agreements restrict us from selling and marketing our products through other agencies 

in a particular jurisdiction. Further, such contractual arrangements are governed under the applicable laws of 

overseas jurisdictions. In the event of any litigation arising under these contractual arrangements, the time/cost 

implications with respect to same could adversely affect our business, prospects, results of operations, financial 

condition and reputation.    

 

We enter into distributorship agreements with overseas distribution agents with a view to market, distribute and sell our 

products in such territories. Since these agreements are exclusive in nature, we are restricted from contracting with other 

agencies which are engaged in the marketing and sale of products that are manufactured by us. Thus, the distribution and 

marketing of our products remains dependent on a single agency for a particular jurisdiction thereby limiting the reach of 

our products. For instance, our exclusive distributorship agreement with a Japanese pharmaceutical company grants the 

exclusive right to the Japanese company to purchase our products for resale to its Japanese customers and we may not 

appoint any other person or entity as a distributor or agent for the sale of our products nor sell the products without the prior 

written consent of such Company for Japan. Similarly, our distribution agreement with a German pharmaceutical company 

grants the exclusive distributorship rights in respect of our products in Poland, Germany, Netherlands, Denmark, Latvia 

and Belgium, conferring the right of first refusal over marketing our products in the specified locations to the German 

company. Such exclusive arrangements with our distribution agents restricts us from appointing other agencies or directly 

market and sell our products in such jurisdictions, which may lead to a material adverse effect to the results of operations 

and cash-flow. Further, we are required to promptly inform the German company as soon as any new product is developed 

by us for sampling and commercial sale by it. However, the agreement grants the German company a maximum period of 

eight (8) weeks from the date of such communication to express its intention with respect to marketing each of our product. 

Such delay in the marketing of our products overseas, if at all, poses a risk on our business prospects in overseas markets 

and could have an adverse effect on our business, results of operations, cash flows and financial condition. Further, such 

contractual arrangements are governed under the applicable laws of overseas jurisdictions. In the event of any litigation 

arising under these contractual arrangements, the time/cost implications with respect to same could also adversely affect 

our business, prospects, results of operations, financial condition and reputation.   

  

12. We export products to over twenty (20) countries and are subject to risks associated with doing business 

internationally. 
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We export our products to over twenty (20) countries globally which is around 50.01% of our total sales for Financial Year 

2018. There are a number of risks in doing business abroad, where we have less experience. These risks and challenges 

include risks with respect to interest rate and foreign currency fluctuations, different tax and regulatory environments 

(particularly with respect to the nature of our products), changes in social, political and economic conditions, the need to 

recruit personnel combining product skills and local market knowledge, obtaining the necessary clearances and approvals 

to set up business and competing with established players in these regions and cost structures in international markets, 

including those in which we operate, that are significantly different from those that we have experienced in India. For 

instance, we require various approvals, licenses, registrations and permissions for supplying to our overseas customers. 

Authorities in different jurisdictions may impose their own requirements or delay or refuse to grant approval, even when 

our product has already been approved in another country. In case we fail to comply with applicable statutory or regulatory 

requirements, there could be a delay in the submission or grant of approval for marketing new products. In the United 

States, as well as many of the international markets into which we sell our products, the approval process for a new product 

is complex, lengthy and expensive. The time taken to obtain approval varies from country to country, but generally takes 

anywhere from six months to several years from the date of application.  

These risks may impact our ability to expand our exports in different regions and otherwise achieve our objectives relating 

to our export operations. Expansion into a market outside of our current operation could require significant capital 

expenditures and have a material effect on our capital structure. If we pursue an international expansion opportunity, we 

could face internal or external risks, including, without limitation compliance with multiple and potentially conflicting 

foreign laws and regulations, import and export limitations and limits on the repatriation of funds.  

We may be unsuccessful in developing and implementing policies and strategies that will be effective in managing these 

risks in each country where we have business operations. Our failure to manage these risks successfully could adversely 

affect our business, operating results and financial condition. Furthermore, we may face competition in other countries from 

companies that have more experience with operations in such countries or with international operations generally. If we are 

unable to successfully develop or manage our international operations, it may limit our ability to grow our international 

business. 

 

13. Our inability to accurately forecast demand for our products and manage our inventory may have an adverse effect 

on our business, results of operations, financial condition and cash flows. 

 

Our business depends on our estimate of the long-term demand for our advance pharmaceuticals intermediates from our 

customers. If we underestimate demand or have inadequate capacity due to which we are unable to meet the demand for 

our products, we may manufacture fewer quantities of products than required, which could result in the loss of business. 

While we forecast the demand for our products and accordingly plan our production volumes, any error in our forecast 

could result in surplus or shortage of stock, which may not be sold in a timely manner. At times when we have overestimated 

demand, we may have incurred costs to build capacity or purchased more raw materials and manufactured more products 

than required. Further, the number of purchase orders that our customers place with us differ from quarter to quarter, which 

has caused our revenues, results of operations and cash flows to fluctuate in the past and we expect this trend to occasionally 

continue in the future. Also, each of our products has a shelf life of a specified number of years and if not sold prior to 

expiry, may lead to losses or if consumed after expiry, may lead to health hazards. Further, some of our customers, like 

Fermion Oy and Organike S.R.L.A Socio Uniko require us to reserve manufacturing capacity and stock inventory as their 

forecast on an annual/ monthly basis, which may hinder our ability to accept new orders due to complete utilisation of our 

production capacity, from similar or better paying customers. Our inability to accurately forecast demand for our products 

and manage our inventory may have an adverse effect on our business, results of operations, cash flows and financial 

condition. 

 

14. Our technical agreements with various customers has various quality assurance compliances to be met by us. There 

can be no assurance that our Company shall be in compliance with the covenants under the technical agreements 

to the satisfaction of our customers or at all. 

 

The technical agreements entered into by our Company require our Company to be incompliance with numerous covenants, 

terms and conditions. For an instance, some of our technical agreement requires us inter-alia to: (i) make commercially 

reasonable efforts to exclude, during packaging, storage and shipping of the substance(s), the possibility of deterioration, 

contamination, or mix-up with any other material; (ii) perform manufacturing operations for the Key Starting Raw Materials 

(“KSM”) and ensuring that the premises and equipment being used to supply KSM being in compliance with the cGMPs, 

applicable current regulatory requirements and in accordance with any specific requirement approved by our customer. 

Although our Company follows internationally acceptable Good Manufacturing Practices (“GMPs”) including with respect 

to manufacturing, packaging, storage and shipping of our products, there can be no assurance that our customers at any 

time during the pendency of the agreement or thereafter shall not raise an objection/ claim including before a regulatory or 
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judicial authority that our Company did not undertake commercially reasonable efforts to comply with the requirements of 

our technical agreements.   

 

In the event our customers successfully raise a claim on our Company with respect to such alleged non-performance of the 

contractually agreed terms before a regulatory or judicial authority or otherwise, the same may adversely affect the business, 

results of operation, financial condition and cash flows of our Company.        

 

15. Our manufacturing facilities are concentrated in a single region and any adverse developments affecting this region 

could have an adverse effect on our business, results of operations, financial condition and cash flows. 

 

Our current manufacturing facility is located in Surat, Gujarat along with an R&D center in Surat, Gujarat and any 

significant social, political or economic disruption, or natural calamities or civil disruptions in this region, or changes in 

the policies of the state or local governments of this region or the Government of India, could require us to incur significant 

capital expenditure and change our business strategy. We cannot assure you that there will not be any significant disruptions 

in our operations in the future. The occurrence of, or our inability to effectively respond to any such event, could have an 

adverse effect on our business, results of operations, financial condition and cash flows.  

 

16. Delay or failure in the implementation of our contracts, on the part of a sub-contractor or contract manufacturer, 

may adversely affect our business, financial condition and results of operations. 

 

In relation to certain contracts, we sub-contract part of the work to contract manufacturers by using these contract 

manufacturers for purpose of raw material contract manufacturing to produce final intermediate. For such contracts, the 

performance of the contract for our client depends partly on our performance and partly on that of our contract 

manufacturers. A delay or failure on the part of a contract manufacturer to complete its work, for any reason, could also 

result in: (i) delayed payment to us for our products; (ii) liquidated damages may become payable by us; (iii) claims may 

be brought against us for losses suffered as a result of our non-performance; (iv) our clients may terminate our contracts; 

(v) disruption in manufacturing schedule; (vi) increase in cost; and (vii) damage to our reputation. Additionally, our contract 

manufacturers may not have adequate financial resources to meet their indemnity obligations to us. The occurrence of any 

of these possibilities may adversely affect our business, financial condition and results of operations.  

 

17. Our Promoters have provided personal guarantees for our loans, and any failure or default by us to repay such 

loans in accordance with the terms and conditions of the financing documents may adversely affect our Promoters’ 

ability to manage our affairs.  

  

We have obtained loans in the ordinary course of business for the purposes of capital expenditure, working capital and 

other business requirements from our lenders: Aditya Birla Finance Limited and HDFC Bank Limited. Our Promoters, 

Girishkumar Limbabhai Chovatia, Nareshbhai Ramjibhai Patel and Chetankumar Chhaganlal Vaghasia have provided 

personal guarantees to secure our existing borrowing and may post listing continue to provide such guarantees. In case of 

a default under our loan agreements, any of the guarantees provided may be invoked, which could negatively impact their 

reputation and net worth. Also, we may face certain impediments in taking decisions in relation to our Company, which in 

turn would result in a material adverse effect on our financial condition, business, results of operations, financial conditions 

and prospects and would negatively impact our reputation. Further, if any of these guarantees are revoked by our Promoters, 

our lenders may require alternate security or guarantees and may seek early repayment or terminate such facilities. We may 

not be successful in providing alternate guarantees satisfactory to the lenders, and as a result may be required to repay 

outstanding amounts or seek additional sources of capital. Any such event could adversely affect our financial condition 

and results of operations. For further details regarding loans availed by our Company, please refer “Financial 

Indebtedness” on page 373 of this DRHP. 

 

18. Any shortfall in the supply of our raw materials or an increase in our raw material cost, may adversely affect the 

pricing and supply of our products and have an adverse effect on our business, results of operations and financial 

condition. 

 

Raw materials are subject to supply disruptions and price volatility caused by various factors such as commodity market 

fluctuations, the quality and availability of raw materials, currency fluctuations, consumer demand, changes in government 

policies and regulatory sanctions. We purchase our raw materials including Chloroacetaldehyde Dimethylacetal, 

Semicarbazide Hcl, 2-Chloro Pyridine, Toluene - Kg, Vanilin. from third party suppliers.  

 

Our Company spent ₹1,206.16 million, ₹9,50.77 million and ₹970.97 million towards purchase of raw materials during the 

Financial Years 2018, 2017 and 2016 comprising of 64.08%, 59.32% and 63.17% of our total revenues in such years, 

respectively. We do not have any long-term contracts with our suppliers. Prices are negotiated for each purchase order and 
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we generally have more than one supplier for each raw material. We seek to source our materials from reputed suppliers 

and typically seek quotations from multiple suppliers. However, our suppliers may be unable to provide us with a sufficient 

quantity of raw materials, at prices acceptable to us, for us to meet the demand for our products. We are also subject to the 

risk that one or more of our existing suppliers may discontinue their operations, which may adversely affect our ability to 

source raw materials at a competitive price. Also, any increase in raw material prices may result in corresponding increases 

in our product costs. A failure to maintain our required supply of raw materials, and any inability on our part to find alternate 

sources for the procurement of such raw materials, on acceptable terms, could adversely affect our ability to deliver our 

products to customers in an efficient, reliable and timely manner, and adversely affect our business, results of operations 

and financial condition. 

 

19. Although our Group Companies are undertaking different businesses in the pharma sector, the charter documents 

of some of our Group Companies have objects similar to the objects of our Company, which may be a potential 

source of conflict of interest for us and which may have an adverse effect on our business, financial conditions and 

results of operations. 

 

Our Group Companies, namely, Ami Drugs & Speciality Chemicals Private Limited, Ami Lifesciences Private Limited, 

Ami Procure Private Limited, Ami Oncotheranostics Private Limited and Religen Inc. are operating in the pharma sector 

and engaged in the business of inter-alia manufacturing of bulk drugs, APIs and other research and development activities 

and could offer services that are related to the business of our Company. The constitutional documents of some of these 

entities authorises them to conduct business similar to that of our Company. Although, as on date of this Draft Red Herring 

Prospectus, the aforesaid companies are not into the manufacturing of the same products as our Company, future conflicts 

of interests may arise in allocating business opportunities among our Company and Group Companies in circumstances 

where our respective interests diverge. Further, our Promoters may become involved in ventures that may potentially 

compete with our Company.  

 

We have not entered into any non-compete agreement with any of our Group Companies and/ or our Promoters. We cannot 

assure you that our Promoters or our Group Entities or members of the Promoter Group will not compete with our existing 

business or any future business that we may undertake or that their interests will not conflict with ours. Any such present 

and future conflicts could have a material adverse effect on our reputation, business, results of operations and financial 

condition. 

 

20. Unsecured loans taken by our Company can be recalled by the lenders at any time. 

 

In past, our Company has borrowed unsecured loans from time to time for its operational needs. Except as disclosed 

hereinbelow, neither of our Company, our Promoter or our Group Company have availed any unsecured loans as on the 

date of this Draft Red Herring Prospectus: 

 
Borrower Lender Amount 

(in ₹ million) 

Interest Terms of Repayment Term 

Ami 

Organics 

Limited 

Girishkumar Limbabhai 

Chovatia  

25.50 None Loan Amount recoverable on 

demand from time to time 

5 Years 

Nareshbhai Ramjibhai 

Patel 

25.50 None Loan Amount recoverable on 

demand from time to time 

5 Years 

Chetankumar Chhaganlal 

Vaghasia 

25.50 None Loan Amount recoverable on 

demand from time to time 

5 Years 

 

In case the aforesaid lenders recall the amount lent to the Company, either in part or full, our Company shall be required in 

such a case to repay the entirety of the unsecured loans together with accrued interest and other outstanding amounts payable 

in relation to the facility to the aforesaid lenders. Our Company may not be able to generate sufficient funds at short notice 

to be able to repay such loans and may resort to refinancing such loans at a higher rate of interest and on terms not favourable 

to it. Failure to repay unsecured loans in a timely manner may have a material adverse effect on our business, cash flows 

and financial condition. If any of lenders of these unsecured borrowings seek the accelerated repayment of any such loan, 

it may have a material adverse effect on the business, cash flows and financial condition of the entity against which 

repayment is sought, which in turn may impact our reputation and consequently our business. 

 

21. We are yet to receive certain registrations in connection with the protection of our intellectual property rights, 

especially patents relating to our products. Such failure to protect our intellectual property rights could adversely 

affect our competitive position, business, financial condition and profitability. 
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We are heavily dependent on our intellectual property. We have currently applied for certain registrations in connection 

with the protection of our intellectual property relating to the patents of our products. Our inability to obtain these 

registrations may adversely affect our competitive business position. If any of our unregistered patents are registered in 

favor of a third party, we may not be able to claim registered ownership of those patents and consequently, we may be 

unable to seek remedies for infringement of those patents by third parties other than relief against “passing off” by other 

entities. In addition, in certain jurisdictions, marketing authorizations in relation to our products may be held by certain 

third parties with whom we have not directly entered into agreements to protect our rights in relation to such marketing 

authorizations.  

 

As of March 31, 2018, our Company had applied for eight (8) process patents in India and our Joint Venture has applied 

for three (3) patents across various jurisdictions. For details of the patent applications filed by us, please refer to 

“Government and Other Approvals – Intellectual Property” on page 390 of this DRHP. The registration of any patent is 

a time-consuming process, and there can be no assurance that any such registration will be granted. In the absence of such 

registration, competitors or other companies may challenge the validity or scope of our intellectual property. Unless our 

patent is registered, our ability to use our intellectual property rights may be restricted, which could materially and adversely 

affect our brand image, goodwill and business. Until such time that we receive registered patents, we can only seek relief 

against “passing off” by other entities. Accordingly, we may be required to invest significant resources in developing a new 

brand. Furthermore, the intellectual property protection obtained by us may be inadequate, we may be unable to detect any 

unauthorized use and we may need to undertake expensive and time-consuming litigation to protect our intellectual property 

rights and this may have an adverse effect on our business, prospects, results of operations and financial condition. 

 

While we intend to defend against any threats to our intellectual property, we cannot assure you that our patents, trade 

secrets or other agreements will adequately protect our intellectual property. Our patent rights may not prevent our 

competitors from developing, using or commercializing products that are functionally equivalent or similar to our products 

by using processes that may be superior to the processes used by our Company. Further, our patent applications may fail to 

result in patents being issued, and our existing and future patents may be insufficient to provide us with meaningful 

protection or a commercial advantage. We cannot assure you that patents issued to or licensed by us in the past or in the 

future will not be challenged or circumvented by competitors or that such patents will be found to be valid or sufficiently 

broad to protect our processes or to provide us with any competitive advantage. We may be required to negotiate licenses 

for patents from third parties to conduct our business, which may not be available on reasonable terms or at all. We also 

rely on confidentiality agreements entered into with our contract manufacturers to protect trade secrets and other proprietary 

rights that belong to us. We cannot assure you that these agreements will not be breached, that we will have adequate 

remedies for any breach or that third parties will not otherwise gain access to our trade secrets or proprietary knowledge. 

Any inability to patent new processes and protect our proprietary information or other intellectual property, could adversely 

affect our business. 

 

22. The objects of the Issue for which funds are being raised are based on management estimates and third-party 

quotations and no definitive agreements have been executed by the Company in relation thereto. Further, the 

funding requirements have not been appraised by any bank or financial institution and any variation in the 

estimates could adversely affect our business, results of operations and financial condition. 

 

One of the objects of the Issue is incurring capital expenditure for development of a new R&D facility in the vicinity of our 

manufacturing facility. The funding requirement for the objects of the Issue, including the expenditure with respect to the 

aforesaid object are based on management estimates and third-party quotations and no definitive agreements have been 

executed by the Company in relation thereto and additionally, such funding requirement has not been appraised by any 

bank or financial institution. There can be no assurance that we would be able to develop such new R&D facility within 

budgeted costs and timelines. Delays in acquisition of the same could result in the cost and time overrun in the 

implementation of the project, which would have a material adverse effect on our business, results of operations and 

financial condition. Further, we are yet to enter into definitive agreements and have not yet placed order for machinery and 

equipment for the development of the new R&D facility which is proposed to be funded from the Net Proceeds. 

 

Further, such funding requirement is based on a number of variables, including possible cost overruns, inflation, changes 

in management’s views of the desirability of current business plans, change in supplier of equipments, macroeconomic 

factors among others, which may have an adverse effect on our business and results of operations. In view of the dynamic 

nature of the industry in which we operate, we may have to revise our business plan from time to time and, consequently, 

the funding requirement and, the utilization of proceeds from the Issue may also change. This may also include 

rescheduling the proposed utilization of Net Proceeds at the discretion of our management. We may make necessary 

changes to the utilization of Net Proceeds in such cases in conformity with the provisions of the Companies Act, 2013 in 

relation to the change in the objects in a public issue. In the event of any variations in actual utilization of funds earmarked 

for the above activities, any increased fund deployment for a particular activity may be met from funds earmarked from 
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any other activity and/ or from our internal accruals. Further, any such revision in the estimates may require us to revise our 

projected expenditure and may have a bearing on our expected revenues and earnings. For further details, please refer to 

the chapter titled “Objects of the Issue” beginning on page 71 of this Draft Red Herring Prospectus. 

 

23. If we inadvertently infringe on the patents of others, we may be subjected to legal action and our business and 

reputation may be adversely affected. 

 

We operate in an industry characterized by extensive patent litigation, including both litigation by innovator companies 

relating to purported infringement of innovative products and processes by generic pharmaceuticals and litigation by 

competitors or innovator companies to delay the entry of a product into the market. Patent litigation can result in significant 

damages being awarded and injunctions that could prevent the manufacture and sale of certain products or require us to pay 

significant royalties in order to manufacture or sell such products. While it is not possible to predict the outcome of patent 

litigation, we believe any adverse result of such litigation could include an injunction preventing us from selling our 

products or payment of significant damages or royalty, which would affect our ability to sell current or future products or 

prohibit us from enforcing our patent and proprietary rights against others. The occurrence of any of these events could 

subject us to legal action and adversely affect our business, reputation, cash flows and results of operations. 

 

24. Our inability to meet our obligations, including financial and other covenants under our debt financing 

arrangements could adversely affect our business, results of operations and cash flows. 

 

As of June 30, 2018, our financial indebtedness (secured) was ₹372.08 million. Our ability to meet our debt service 

obligations and repay our outstanding borrowings will depend primarily on the cash generated by our business. Further, 

our financing agreements contain certain restrictive covenants that limit our ability to undertake certain types of 

transactions, any of which could adversely affect our business and financial condition. We are required to obtain prior 

approval from our lenders inter alia to: 

 

• create or permit to subsist any encumbrance, mortgage or charge over all or any of its secured assets; 

• deal with or dispose of or create any third-party rights in any of its secured assets; 

• enter into any contractual obligations of a long-term nature which would affect its financial position to a significant 

extent; 

• effect any changes in its capital structure including but not limited to merger, amalgamation, reconstruction or 

consolidation; 

• formulate any scheme of amalgamation with any other borrower or reconstruction or acquire any other borrower; and 

• effect any material change in the management/ ownership of the borrower. 

 

In the event we breach any financial or other covenants contained in any of our financing arrangements, we may be required 

to immediately repay our borrowings either in whole or in part, together with any related costs. Our failure to meet our 

obligations under the debt financing agreements, including our repayment obligations under the financing arrangements 

could have an adverse effect on our business, results of operations, cash flows and financial condition. For details in 

connection with our indebtedness, please see “Financial Indebtedness” on page 373 of this DRHP. 

 

25. We have, on certain occasions, delayed in the payment of statutory dues, income tax demands and repayment of 

dues to financial institution(s).  

 

As of the date of this DRHP there have been following instances of : (i) delays/ defaults in the payment of statutory dues; 

and (ii) delayed repayment of dues of financial institutions by our Company in the relevant period mentioned below: 

 

(a) delay payment of statutory dues by the company showing on TDS returns: 

 (₹ in million) 

S. No. Particulars FY 2017-18 FY 2016-17 FY 2015-16 FY 2014-15 FY 2013-14 

1. TDS Payable  2.07  1.02 0.85 0.15 0.08 

2. ESIC Payable - - - - - 

3. PF Payable - - - - - 

4. Service Tax  0.33 1.23 0.01 0.27 0.49 

5. Professional Tax - - - - - 

 
(b) instances of default or demand of statutory dues by the Company showing in Income tax Portal and Traces: 

 

TDS demand  
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(₹ in million) 

S. No. Assessment Year Amount 

1. 2007-08 0.001 

2. 2008-09 0.000 

3. 2009-10 0.010 

4. 2010-11 0.007 

5. 2012-13 0.010 

 

Outstanding Income tax demand 
(₹ in million) 

S. No Assessment Year Amount 

1. 2008-09 0.728 

2. 2014-15 0.037 

3. 2015-16 0.004 

                # (Note: for the AY 2008-09 assessments is under process) 

(c) instances of delayed repayment of due of financial institutions 
(₹ in million) 

S. No. Due Date Payment Date No. of day(s) of delay Amount of EMI 

1. October 1, 2014 October 4, 2014 3 0.25 

2. April 10, 2016 April 12, 2016 1 0.37 

3. April 10, 2016 May 11, 2016 1 0.37 

4. April 10, 2016 June 11, 2016 1 0.37 

5. October 1, 2017 October 3, 2017 2 0.23 

 

We cannot assure you that we will pay all our our statutory dues, income tax demands and repayment of dues to financial 

institution(s) on time in the future, the failure of which will lead to imposition of interests, penalties and may lead to 

potential defaults on our part, which may have an adverse impact on our results of operations in such future fiscal periods. 

 
26. Our Company proposes to acquire sub-lease rights over the land and building situated at Shed No. C1B/469, GIDC, 

Sachin, Surat admesuring 703.00 square meter in relation to which our Company has entered into an agreement to 

sale on June 15, 2018 with Shivay Enterprises, a Promoter Group entity of the Company. 

 

With a view to further enhance our R&D capabilities, our Company intends to develop a new R&D facility in the vicinity 

of our manufacturing facility for which our Company has entered into an agreement to sale on June 15, 2018 with Shivay 

Enterprises, a Promoter Group entity for acquiring the sub-lease rights over the land and building situated at Shed No. 

C1B/469, GIDC, Sachin, Surat admesuring 703.00 square meter. For further details, please refer to the section titled 

“Objects of the Issue – Capital expenditure for development of a new research & development facility in the vicinity of 

our manufacturing facility” on page 77 of this DRHP. 

 

We believe that such transactions have been conducted on arms-length basis, however, there can be no assurance that our 

Company could not have achieved more favourable terms if had such transactions not been entered into with related parties. 

 

27. There is a risk that our data could be lost or misused by the job workers appointed by the Company. 

 

During the ordinary course of its business operations, our Company has entered into job work arrangements for engaging 

third party contractors for job work of raw materials to produce products which gets converted into intermediates at our 

facility. Our Company possesses valuable formulations, scientific, technical and business information of a confidential and 

proprietary nature including but not limited to scientific and technical information, manufacturing know-how, engineering 

techniques, registration data and developments relating to the manufacturing of its products (“Confidential Information”), 

which our Company, either in part or in entirety entrusts certain with such job workers who being bound by confidentiality 

agreements executed with our Company are contractually restricted to not publish in whole or in part any of the Confidential 

Information without prior written consent of our Company. Although the job workers are contractually obligated to protect 

such Confidential Information received from the Company, there can be no assurance that such Confidential Information 

or any part thereof shall be so protected by the job workers in compliance with the confidentiality agreements executed by 

them with our Company and any such loss, disclosure and misuse of such Confidential Information may have an adverse 

effect on our reputation, business, results of operations, cash flows and financial condition.    

 

28. Any variation in the utilisation of the Net Proceeds as disclosed in this Draft Red Herring Prospectus shall be subject 

to certain compliance requirements, including prior Shareholders’ approval. 
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We propose to utilize the Net Proceeds for the following purposes: (a) Repayment/ prepayment, in full or part, of certain 

borrowings availed by our Company; (b) Funding the long term working capital requirements of our Company; (c) Capital 

expenditure for development of a new research & development facility in the vicinity of our manufacturing facility; and (d) 

General corporate purposes. For further details of the proposed objects of the Issue, see the section “Objects of the Issue”, 

beginning on page 71 of this DRHP. 

 

At this juncture, we cannot determine with any certainty if we would require the Net Proceeds to meet any other expenditure 

or fund any exigencies arising out of competitive environment, business conditions, economic conditions or other factors 

beyond our control. In accordance with Section 27 of the Companies Act, 2013, we cannot undertake any variation in the 

utilisation of the Net Proceeds as will be disclosed in this Draft Red Herring Prospectus without obtaining the shareholders’ 

approval through a special resolution. In the event of any such circumstances that require us to undertake variation in 

the disclosed utilisation of the Net Proceeds, we may not be able to obtain the Shareholders’ approval in a timely manner, 

or at all. Any delay or inability in obtaining such Shareholders’ approval may adversely affect our business or operations.  

 

Further, the Promoters or controlling shareholders would be required to provide an exit opportunity to the Shareholders 

who do not agree with our proposal to modify the objects of the Issue, at a price and manner as may be prescribed by SEBI. 

Additionally, the requirement on Promoters or controlling shareholders to provide an exit opportunity to such dissenting 

shareholders may deter the Promoters or controlling shareholders from agreeing to the variation of the proposed utilization 

of the Net Proceeds, even if such variation is in the interest of our Company. Further, we cannot assure you that the 

Promoters or the controlling shareholders of our Company will have adequate resources at their disposal at all times to 

enable them to provide an exit opportunity at the price which may be prescribed by SEBI. 

 

In light of these factors, we may not be able to undertake variation of objects of the Issue to use any unutilized proceeds of 

the Issue, if any, even if such variation is in the interest of our Company. This may restrict our Company’s ability to respond 

to any change in our business or financial condition by redeploying the unutilized portion of Net Proceeds, if any, which 

may adversely affect our business and results of operation.       

 

29. Stricter norms in India for companies doing business in pharmaceutical industry could affect our ability to 

effectively market our products, which may have an adverse effect on our business, results of operations and 

financial condition. 

 

We operate in a highly regulated industry and our operations are subject to extensive regulation governing the Indian 

pharmaceutical market. Regulatory authorities must approve our products before we can market them. Applicable 

regulations have become increasingly stringent, a trend which may continue in the future. The penalties for non-compliance 

with these regulations can be severe, including the revocation or suspension of our business license, imposition of fines and 

criminal sanctions. For instance, in 2016, the Government of India, issued certain notifications prohibiting the manufacture, 

sale and distribution of fixed dose combination of drugs. A fixed dose combination is when two or more active drugs are 

contained in a single dosage form, such as a capsule or tablet. While this move was intended to take action against unsafe 

and irrational pharmaceutical products which have not received due approvals by the central and state drug regulators, 

several concerns have been raised on including products that have not received all requisite approvals as well as on the 

process followed to arrive at the list. Though, in December 2016, the High Court of Delhi at New Delhi, set aside the said 

notification banning fixed dose combinations, the government has recently filed an appeal before the Supreme Court of 

India against the judgment of the High Court of Delhi to set aside the order which has the effect of staying the ban on fixed 

dose combinations. Further, in or around December 2017, the Supreme Court referred the issue of fixed dose combination 

drugs to the government’s expert body, Drugs Technical Advisory Board (“DTAB”), for a fresh review of their safety, 

efficacy and therapeutic justification before recommending any further action. Restriction on sale of any drug has a direct 

and proportionate impact on us as the sale of pharmaceutical intermediates we produce for such drugs gets adversely 

impacted. The ban and the litigation shall have a negative impact on the pharmaceutical industry which could have an 

adverse effect on our business, results of operations, cash flows and financial condition.  

 

30. We may face liability if we inappropriately disclose confidential customer information which could adversely affect 

our financial condition and results of operations. 

 

Our Company is frequently provided with access to our customers’ proprietary intellectual property and confidential 

information. Although there have been no instances of security breaches in the past, we cannot assure you that our 

customers’ intellectual property and confidential information is adequately safeguarded. Further, there may be inappropriate 

disclosure of customer confidential information for reasons other than misappropriation, such as a breach of our computer 

systems, system failures or otherwise, for which we may have substantial liabilities to our customers. While we have not 

been subject to any security breaches in the past, particularly in relation to confidential information, there can be no 

assurance that such security breaches shall not occur in the future and our customers may assert claims against us for 
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damages they might suffer due to breach of confidentiality or loss of data on the occurrence of unanticipated events. Such 

risks, whether actual or perceived, may adversely affect our growth strategy.  

 

In addition, we may not always be aware of intellectual property registrations or applications belonging to our customers. 

We cannot assure you that we will adequately address the risks created by any contractual or legal obligations that we are 

bound by. In the event of any breach or alleged breach of our confidentiality agreements with our customers, these 

customers may terminate their engagements with us or sue us for breach of contract, resulting in the associated loss of 

revenue and increased costs. As a result, if our customers’ proprietary rights are misappropriated by us or our employees, 

our customers may consider us liable for that act and seek damages and compensation from us in addition to seeking 

termination of the contract. Assertions of misappropriation of confidential information or the intellectual property of our 

customers against us, if successful, could have a material adverse effect on our business, financial condition and results of 

operations. Even if such assertions against us are unsuccessful, they may cause us to incur reputational harm and substantial 

legal fees. We may also be subject to civil or criminal liability if we are deemed to have violated applicable regulations. 

Any such acts could also cause us to lose existing and future business and damage our reputation in the pharmaceutical 

industry in India. 

 

31. We are involved in certain legal proceedings, any adverse developments related to which could materially and 

adversely affect our business, reputation and cash flows. 

 

There are outstanding legal proceedings involving our Company, our Promoters and our Directors, that are incidental to 

our business and operations. These proceedings are pending at different levels of adjudication before various courts, 

tribunals, quasi-judicial authorities and appellate tribunals. For further details of material legal proceedings involving our 

Company, our Promoters and our Directors, see “Outstanding Litigation and Other Material Developments” on page 384 

of this DRHP. An overview of the proceedings against our Company, Promoters and Directors as of the date of this Draft 

Red Herring Prospectus is provided below: 

 

(in ₹ million) 

Nature of cases No. of cases Total amount involved 

Litigation involving our Company 

Against our Company 

Taxation cases 4 4.25 

By our Company 

Taxation cases 1 0.01 

Litigation involving our Promoter 

Against our Promoter 

Criminal      1 * - 

Litigation involving our Directors 

Against our Directors 

Criminal      1 * - 

Taxation Cases 1 0.07 

Litigation involving our Group Companies 

Against our Group Companies 

Criminal 1 *  

Taxation Cases 1 4.98 

 
* Common matter involving our Promoters, Directors and Group Company. For further details, refer “Outstanding Litigation and 

Other Material Developments” on page 384. 
 

The amounts claimed in these legal proceedings have been disclosed to the extent ascertainable and include amounts 

claimed jointly and severally. If any new developments arise, such as a change in the applicable laws or rulings against us 

by appellate courts or tribunals, we may need to make provisions in our financial statements that could increase our expenses 

and current liabilities. We cannot assure you that these legal proceedings will be decided in favor of our Company, our 

Promoters or our Directors, as the case may be, or that no further liability will arise out of these proceedings. Further, such 

legal proceedings could divert management time and attention and consume financial resources. In the event of adverse 

rulings in these proceedings or consequent actions by regulatory and other statutory authorities, our Company, Directors or 

Promoters may need to make payments, which may adversely affect our profitability, reputation, business, results of 

operations and financial condition.   
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32. We require a number of approvals, licences, registrations and permits to operate our business and the failure to 

obtain or renew these licences in a timely manner, or at all, may have an adverse effect on our business, results of 

operations and financial condition. 

 

Our business operations require us to obtain and renew, from time to time, certain approvals, licenses, registrations and 

permits under central, state and local government rules in India, generally for carrying out our business and for our 

manufacturing facility. A majority of these approvals are granted for a limited duration. The introduction of additional 

government control or newly implemented laws and regulations, depending on the nature and extent thereof and our ability 

to make corresponding adjustments, may adversely affect our business, results of operations and financial conditions. These 

laws and regulations and the way in which they are implemented and enforced may change from time to time and there can 

be no assurance that future legislative or regulatory changes will not have an adverse effect on our business, financial 

condition, cash flows and results of operations.  

 

The approvals required by us are subject to numerous conditions and we cannot assure you that these would not be 

suspended or revoked in the event of non-compliance or alleged noncompliance with any terms or conditions thereof, or 

pursuant to any regulatory action. If there is any failure by us to comply with the applicable regulations or if the regulations 

governing our business are amended, we may incur increased costs, be subject to penalties, have our approvals and permits 

revoked or suffer a disruption in our operations, any of which could adversely affect our business. In case we fail to comply 

with these requirements, or a regulator alleges we have not complied with these requirements, we may be subject to penalties 

and compounding proceedings. 

 

While we are required to obtain a number of approvals for legally conducting our business operations and we shall submit 

the applications for renewal of such approvals, as and when required, during the course of our business operations, we 

cannot assure you that we will be able to obtain approvals in respect of such applications, or any application made by us in 

the future. If we fail to obtain such registrations and licenses or renewals, in a timely manner, we may not then be able to 

carry on certain operations of our business, which may have an adverse effect on our business, financial condition and 

results of operations. 

 

33. If we are unable to establish and maintain an effective system of internal controls and compliances, our business 

and reputation could be adversely affected. 

 

We manage regulatory compliance by monitoring and evaluating our internal controls and ensuring that we are in 

compliance with all relevant statutory and regulatory requirements. However, there can be no assurance that deficiencies 

in our internal controls and compliances will not arise, or that we will be able to implement, and continue to maintain, 

adequate measures to rectify or mitigate any such deficiencies in our internal controls, in a timely manner or at all. As we 

continue to grow, there can be no assurance that there will be no other instances of inadvertent non-compliances with 

statutory requirements, which may subject us to regulatory action, including monetary penalties, which may adversely 

affect our business and reputation. 

 

34. Non-compliance with and changes in, safety, health, environmental and labour laws and other applicable 

regulations, may adversely affect our business, results of operations, financial condition and cash flows. 

 

We are subject to laws and government regulations, including in relation to safety, health, environmental protection and 

labor. These laws and regulations impose controls on air and water discharge, noise levels, storage handling, employee 

exposure to hazardous substances and other aspects of our manufacturing operations. Further, our products, including the 

process of manufacture, storage and distribution of such products, are subject to numerous laws and regulations in relation 

to quality, safety and health. For details on regulations and policies applicable to our business, see “Key Regulations and 

Policies” on page 138 of this DRHP. We handle and use hazardous materials in our R&D and manufacturing activities and 

the improper handling or storage of these materials could result in accidents, injure our personnel, property and damage the 

environment. We try to prevent such hazards by training our personnel, conducting industrial hygiene assessments and 

employing other safety measures. However, we cannot assure you that we will not experience accidents in the future. Any 

accident at our facilities may result in personal injury or loss of life, substantial damage to or destruction of property and 

equipment resulting in the suspension of operations. 

 

Further, laws and regulations may limit the amount of hazardous and pollutant discharge that our manufacturing facilities 

may release into the air and water. The discharge of materials that are chemical in nature or of other hazardous substances 

into the air, soil or water beyond these limits may cause us to be liable to regulatory bodies or third parties. Any of the 

foregoing could subject us to litigation, which could lower our profits in the event we were found liable and could also 

adversely affect our reputation. Additionally, the government or the relevant regulatory bodies may require us to shutdown 

our manufacturing plants, which in turn could lead to product shortages that delay or prevent us from fulfilling our 
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obligations to customers. We are also subject to the laws and regulations governing employees, including in relation to 

minimum wage and maximum working hours, overtime, working conditions, hiring and termination of employees, contract 

labour and work permits. We have incurred and expect to continue incurring costs for compliance with such laws and 

regulations. We have also made and expect to continue making capital expenditures on an on-going basis to comply with 

all applicable environmental, health and safety and labour laws and regulations. These laws and regulations have, however, 

become increasingly stringent and it is possible that they will become significantly more stringent in the future. We cannot 

assure you that we will not be found to be in non-compliance with, or remain in compliance with all applicable 

environmental, health and safety and labour laws and regulations or the terms and conditions of any consents or permits in 

the future or that such compliance will not result in a curtailment of production or a material increase in the costs of 

production. We do not carry any insurance to cover environmental losses and liabilities in India. 

 

35. We appoint contract labour for carrying out certain of our operations and we may be held responsible for paying 

the wages of such workers, if the independent contractors through whom such workers are hired default on their 

obligations, and such obligations could have an adverse effect on our results of operations, cash flows and financial 

condition. 

 

In order to retain flexibility and control costs, we appoint independent contractors who in turn engage on-site contract 

labour for performance of certain of our operations in India. Although we do not engage these laborers directly, we may be 

held responsible for any wage payments to be made to such laborers in the event of default by such independent contractors. 

Any requirement to fund their wage requirements may have an adverse impact on our results of operations, cash flows and 

financial condition. In addition, under the Contract Labour (Regulation and Abolition) Act, 1970, as amended, we may be 

required to absorb a number of such contract laborers as permanent employees. Thus, any such order from a regulatory 

body or court may have an adverse effect on our business, results of operations, cash flows and financial condition. 

 

36. We have experienced negative cash flows in prior periods and any negative cash flows in the future would adversely 

affect our cash flow requirements, which may adversely affect our ability to operate our business and implement 

our growth plans, thereby affecting our financial condition. 

 

Cash flow of a company is a key indicator to show the extent of cash generated from operations to meet its capital 

expenditure, pay dividends, repay loans and make new investments without raising finance from external resources. If we 

are not able to generate sufficient cash flow, it may adversely affect our business and financial operations. We experienced 

negative cash flows in the following periods:  
  (₹ in million) 

Particulars Fiscal 2018 Fiscal 2017 Fiscal 2016 

Operating Activities 84.62 285.36 98.55 

Investing Activities (253.16) (186.12) (142.31) 

Financing Activities 146.21 (71.05) 43.69 

 

Any negative cash flows in the future over extended periods, or significant negative cash flows in the short term, could 

materially impact our ability to operate our business and implement our growth plans. As a result, our cash flows, business, 

future financial performance and results of operations could be materially and adversely affected. For further information, 

see “Management’s Discussion and Analysis of Financial Condition and Results of Operations” on page 347 of this 

DRHP. 

 

37. Certain of our group companies have incurred losses in the past.  

 

Certain of our Group Companies have incurred losses in two out of the last three Fiscals. The details of losses incurred are 

mentioned in the table below. There can be no assurance that Group Companies will not incur losses in the future. Provided 

below are details of these losses suffered in Fiscal 2017 and 2016: 
 (₹ in million) 

Name of the Group Company FY 2017 FY 2016 

Ami Onco-Theranostics Private Limited (0.02) (0.01) 

Ami Procure Private Limited (1.38) (0.42) 

 

There can be no assurance that our Group Companies shall not incur losses in the future. For details of financial information 

of our Group Companies, see “Group Companies” on page 167 of this DRHP.  

 

38. Our facilities are subject to client inspections and quality audits and any failure on our part to meet their 

expectations or to comply with the quality standards set out in our contractual arrangements, could result in 
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rejection of our product lot(s) and/or the termination of our contracts which may adversely affect our business, 

results of operations, financial condition and cash flows. 

 

Pursuant to our contractual arrangements, certain of our clients have the right to regularly examine our manufacturing 

processes, quality control and procedures and registers of our manufacturing facilities after reasonable notice and at a 

reasonable time to ensure that our services are meeting their internal standards and regulatory requirements. Most of our 

clients routinely inspect and audit our facilities and have a right to complain against the defective product(s). Any failure 

on our part to meet the expectations of our clients and to comply with the quality standards set out in our contractual 

arrangements, could result in the rejection of our product lot(s) and/ or termination of our customer contracts and our clients 

may choose to source their requirements from our competitors. We may also incur significant costs to upgrade our facilities 

and manufacturing processes. The occurrence of any such event could have an adverse effect on our business, results of 

operations, financial condition and cash flows in addition to reputational damage. 

 

39. The industry we operate in is intensely competitive and our inability to compete effectively may adversely affect our 

business, results of operations and financial condition and cash flows. 

 

Our industry is highly competitive market with several major players present, and therefore it is challenging to improve 

market share and profitability. Many of our competitors may have greater financial, manufacturing, R&D, marketing and 

other resources, more experience in obtaining regulatory approvals, greater geographic reach, broader product ranges or a 

stronger sales force. Our competitors may succeed in developing products that are more effective, popular or cheaper than 

ours, which may render our products uncompetitive and adversely affect our business, results of operations, cash flows and 

financial condition. 

 

Further, some of our competitors may be consolidating and integrating, and the strength of combined companies could 

affect our competitive position in our business areas. Consolidated corporations may have greater financial, manufacturing, 

R&D, marketing and other resources, broader product ranges and larger, stronger sales forces, which may make them more 

competitive than us. Pricing pressure could also arise due to the consolidation in trade channels and the formation of large 

buying groups, like we have witnessed in the United States. Additionally, if one of our competitors or their customers 

acquire any of our customers or suppliers, we may lose business from the customer or lose a supplier of a critical raw 

material or component, which may adversely affect our business, results of operations, cash flows and financial condition. 

 

40. If we are unable to raise additional capital, our business, results of operations, financial condition and cash flows 

could be adversely affected. 

 

We will continue to incur significant expenditure in maintaining and growing our existing infrastructure. We cannot assure 

you that we will have sufficient capital resources for our current operations or any future expansion plans that we may have. 

While we expect our cash on hand and cash flow from operations to be adequate to fund our existing commitments 

(including our commitments to infuse capital in our Joint Venture), our ability to incur any future borrowings is dependent 

upon the success of our operations. Additionally, the inability to obtain sufficient financing could adversely affect our 

ability to complete expansion plans. Our ability to arrange financing and the costs of capital of such financing are dependent 

on numerous factors, including general economic and capital market conditions, credit availability from banks, investor 

confidence, the continued success of our operations and other laws that are conducive to our raising capital in this manner. 

If we decide to meet our capital requirements through debt financing, we may be subject to certain restrictive covenants. If 

we are unable to raise adequate capital in a timely manner and on acceptable terms, or at all, our business, results of 

operations, financial condition and cash flows could be adversely affected. 

 

41. We are dependent on a number of key personnel, including our senior management, and the loss of or our inability 

to attract or retain such persons could adversely affect our business, results of operations, financial condition and 

cash flows. 

 

Our performance depends largely on the efforts and abilities of our senior management and other key personnel. We believe 

that the inputs and experience of our senior management and key managerial personnel are valuable for the development 

of business and operations and the strategic directions taken by our Company. We cannot assure you that we will be able 

to retain these employees or find adequate replacements in a timely manner, or at all. We may require a long period of time 

to hire and train replacement personnel when qualified personnel terminate their employment with our Company. We may 

also be required to increase our levels of employee compensation more rapidly than in the past to remain competitive in 

attracting employees that our business requires. The loss of the services of such persons may have an adverse effect on our 

business, our results of operations and our cash flows. For further details, see “Our Management” and “Our Promoters 

and Promoter Group” on pages 151 and 163 of this DRHP, respectively. 
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The continued operations and growth of our business is dependent upon our ability to attract and retain personnel, including 

our scientists, who have the necessary and required experience and expertise. Competition for qualified personnel with 

relevant industry expertise in India is intense. A loss of the services of our key personnel may adversely affect our business, 

results of operations, cash flows and financial condition. 

 

42. Significant disruptions of information technology systems or breaches of data security could adversely affect our 

business. 

 

We depend upon information technology systems, including internet-based systems, for our business operations. The size 

and complexity of our computer systems make them potentially vulnerable to breakdown, malicious intrusion and computer 

viruses. Although we have not experienced any significant disruptions to our information technology systems, we cannot 

assure you that we will not encounter disruptions in the future. Any such disruption may result in the loss of key information 

and disruption of production and business processes, which could adversely affect our business, results of operations and 

cash flows. 

 

In addition, our systems are potentially vulnerable to data security breaches, whether by employees or others that may 

expose sensitive data to unauthorized persons. Such data security breaches could lead to the loss of trade secrets or other 

intellectual property or could lead to the public exposure of personal information (including sensitive personal information) 

of our employees, customers and others. Any such security breaches could have an adverse effect on our business, 

reputation, results of operations, cash flows and financial condition. 

 

43. Our insurance coverage may not adequately protect us against all material hazards, which may adversely affect our 

business, results of operations and financial condition 

 

We could be held liable for accidents that occur at our manufacturing facilities or otherwise arising out of our operations. 

In the event of personal injuries, fires or other accidents suffered by our employees or other people, we could face claims 

alleging that we were negligent, provided inadequate supervision or be otherwise liable for the injuries. Our principal types 

of coverage include insurance for: (i) workmen compensation; (ii) consequential loss (fire) of profit; (iii) money in safe and 

in transit; (iv) public liability (including industrial risk); (v) standard fire and special perils; (vi) plate glass; (vii) contractor’s 

plant and machinery; (viii) marine cargo. As of March 31, 2018, our gross block of total fixed tangible assets and inventory 

was ₹548.17 million and ₹273.89 million, respectively and the insurance coverage on such assets and inventory was 

₹661.02 million and ₹250.00 million, respectively, or 120.59% and 91.28% of the total value of fixed assets and inventory, 

respectively.  

 

While we believe that the insurance coverage which we maintain would be reasonably adequate to cover the normal risks 

associated with the operation of our business, we cannot assure you that any claim under the insurance policies maintained 

by us will be honored fully, in part or on time, or that we have taken out sufficient insurance to cover all our losses. In 

addition, our insurance coverage expires from time to time. We apply for the renewal of our insurance coverage in the 

normal course of our business, but we cannot assure you that such renewals will be granted in a timely manner, at acceptable 

cost or at all. To the extent that we suffer loss or damage, for which we have not obtained or maintained insurance, or which 

is not covered by insurance, which exceeds our insurance coverage or where our insurance claims are rejected, the loss 

would have to be borne by us and our results of operations, cash flows and financial performance could be adversely 

affected.  

 

44. We have issued Equity Shares in the last twelve (12) months at a price which may be lower than the Issue Price. 

 

During the last twelve (12) months, we have issued the following Equity Shares as a bonus issue:  

 
Date of 

Issue/ 

Allotment 

No. of 

Equity 

Shares 

Face 

value 

(₹) 

Issue 

price 

(₹) 

Consideration 

in Cash/ other 

than Cash 

Nature of allotment 

Cumulative 

no. of Equity 

Shares 

Cumulative 

paid-up Equity 

Share capital (₹) 

April 20, 

2018 
9,000,000 10 - Bonus Issue 

Bonus issue of equity shares 

in the ratio of six (6) Equity 

Shares for each Equity 

Share held by a shareholder 

10,500,000 105,000,000 

 

The Issue Price should not be taken to be indicative of the market price of the Equity Shares after the Equity Shares are 

listed. For further details regarding such allotments, see “Capital Structure” on page 61 of this DRHP. 
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45. Certain of our Directors hold Equity Shares in our Company and are therefore interested in the Company's 

performance in addition to their normal remuneration or benefits. 

 

Certain of our Directors are interested in our Company, in addition to regular remuneration or benefits and reimbursement 

of expenses, to the extent of their shareholding or the shareholding of their relatives in our Company. We cannot assure 

you that our Directors and our key management personnel will exercise their rights as shareholders to the benefit and best 

interest of our Company.  

 

46. We have in the past entered into related party transactions and may continue to do so in the future, which may 

potentially involve conflicts of interest with the equity shareholders. 

 

We have entered into several transactions with related parties, including for the purchase and sale of goods. While we 

believe that all such transactions have been conducted on an arm’s length basis and contain commercially reasonable terms, 

we cannot assure you that we could not have achieved more favourable terms had such transactions been entered into with 

unrelated parties. It is likely that we may enter into related party transactions in the future. Such related party transactions 

may potentially involve conflicts of interest. For details on our related party transactions, see “Related Party Transactions” 

on page 174 of this DRHP. We cannot assure you that such transactions, individually or in the aggregate, will always be in 

the best interests of our minority shareholders and will not have an adverse effect on our business, results of operations, 

financial condition and cash flows. 

 

47. Our ability to pay dividends in the future will depend on our earnings, financial condition, working capital 

requirements, capital expenditures and restrictive covenants of our financing arrangements. 

 

Our Company has not declared any dividend in the last five Financial Years. Our ability to pay dividends in the future will 

depend on our earnings, financial condition, cash flow, working capital requirements, capital expenditure and restrictive 

covenants of our financing arrangements. Any future determination as to the declaration and payment of dividends will be 

at the discretion of our Board and will depend on factors that our Board deems relevant, including among others, our future 

earnings, financial condition, cash requirements, business prospects and any other financing arrangements. We cannot 

assure you that we will be able to pay dividends in the future.  

 

48. Changes in technology may render our current technologies obsolete or require us to make substantial capital 

investments. 

 

Our industry is continually changing due to technological advances and scientific discoveries characterized by high 

expenses incurred on R&D. These changes result in the frequent introduction of new products and significant price 

competition. In case our current technologies become obsolete, and we are unable to effectively introduce new products, 

our business and results of operations could be adversely affected. Although we strive to keep our technology, facilities 

and machinery current with the latest international standards, the technologies, facilities and machinery we currently 

employ may become obsolete and we may not have the resources to adequately invest in R&D. The cost of implementing 

new technologies and upgrading our manufacturing facilities as well as R&D could be significant and could adversely 

affect our business, prospects, results of operations and financial condition. 

 

49. We may not be able to implement our business strategies or sustain and manage our growth, which may adversely 

affect our business, results of operations and financial condition. 

 

In recent years, we have experienced significant growth. Our revenue from operations, on a consolidated basis, grew at a 

CAGR of 25.40% between the Fiscal Years 2014 and 2018. Our growth strategy includes expanding our existing business 

and product portfolio in specific therapeutic areas. We cannot assure you that our growth strategies will be successful or 

that we will be able to continue to expand further or diversify our product portfolio. Our ability to sustain and manage our 

growth depends significantly upon our ability to manage key issues such as selecting, recruiting, training and retaining 

scientists, marketing representatives, maintaining effective risk management policies, continuing to offer products which 

are relevant to our customers, developing and maintaining our manufacturing facility and ensuring a high standard of 

product quality. Our failure to do any of the preceding could adversely affect our business, results of operations and financial 

condition and cash flows. 

 

50. A significant disruption to our distribution network or any disruption of civil infrastructure, transport or logistic 

services, may create delays in deliveries of products distributed by us. 

 

We rely on various forms of transportation, such as marine, roadways and railways to receive raw materials required for 

our products and to deliver our finished products to our customers. Unexpected delays in those deliveries, including due to 
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delays in obtaining customs clearance for raw materials imported by us, or increases in transportation costs, could 

significantly decrease our ability to make sales and earn profits. Manufacturing delays or unexpected demand for our 

products may also require us to use faster, but more expensive, transportation methods, which could adversely affect our 

gross margins. In addition, labour shortages or labour disagreements in the transportation or logistics industries or long-

term disruptions to the national and international transportation infrastructure that lead to delays or interruptions of 

deliveries could materially adversely affect our business. Further, we cannot assure you that we will be able to secure 

sufficient transport capacity for these purposes. A significant disruption to our distribution network or any disruption of 

civil infrastructure could lead to a failure by us to provide products distributed by us in a timely manner, which would 

adversely affect our business and results of operations. 

 

51. The availability of counterfeit products, such as products passed off by others as our products, could adversely affect 

our goodwill and results of operations. 

 

Entities in India and abroad could pass off their own products as ours, including counterfeit or pirated products. For 

example, certain entities could imitate our brand name, packaging materials or attempt to create look-alike products. As a 

result, our market share could be reduced due to replacement of demand for our products and a decrease in our goodwill. 

The proliferation of unauthorized copies of our products, and the time and attention lost to defending claims and complaints 

about counterfeit products could have an adverse effect on our goodwill and our business, prospects, results of operations 

and financial condition could suffer. 

 

52. Our Promoters and Promoter Group will continue to retain control over our Company after completion of the Issue, 

which will allow them to influence the outcome of matters submitted for approval of our shareholders. 

 

Our Promoters and Promoter Group currently own 81.00% of our Equity Shares. Following the completion of the Issue, 

our Promoters and Promoter Group will continue to hold 60.75% of our post-Issue Equity Share capital. This concentration 

of ownership could limit your ability to influence corporate matters requiring shareholder approval. As a result, they will 

have the ability to influence matters requiring shareholders’ approval, including the ability to appoint Directors to our Board 

and the right to approve significant actions at Board and at shareholders’ meetings, including the issue of Equity Shares 

and dividend payments, business plans, mergers and acquisitions, any consolidation or joint venture arrangements, any 

amendment to our Memorandum of Association and Articles of Association and any assignment or transfer of our interest 

in any of our licenses. In addition, if Our Promoters and Promoter Group do not act together, such matters requiring 

shareholder approval may be delayed or not occur at all, which could adversely affect our business. Moreover, Our 

Promoters are not obligated to provide any business opportunities to us. If Our Promoters and Promoter Group invest in 

another company in competition with us, we may lose the support provided to us by them, which could adversely affect our 

business, financial condition, cash flows and results of operations.  We cannot assure you that our Promoters and Promoter 

Group will not have conflicts of interest with other shareholders or with our Company. Any such conflict may adversely 

affect our ability to execute our business strategy or to operate our business. 

 

53. Significant differences exist between Ind AS and other accounting principles, such as Indian GAAP, IFRS and U.S. 

GAAP, which may be material to investors’ assessment of our financial condition. 

 

The Restated Audited Financial Statements included in this Prospectus have been prepared under Ind AS notified under the 

Companies (Indian Accounting Standards) Rules, 2015 and the Companies (Indian Accounting Standards) Amendment 

Rules, 2016. and the applicable accounting standards notified by Companies (Accounting Standards) Rule, 2006 read with 

Section 133 of the Companies Act, 2013 to the extent applicable. In accordance with Ind AS 101 First-time Adoption of 

Indian Accounting Standard, we have presented reconciliation from Indian GAAP to Ind AS. Please refer to the “Financial 

Statements” beginning on page 175 of this DRHP. Except as otherwise provided in the Restated Audited Financial 

Statements with respect to Indian GAAP, no attempt has been made to reconcile any of the information given in this 

Prospectus to any other principles or to base the information on any other standards. Ind AS differs from other accounting 

principles with which prospective investors may be familiar, such as Indian GAAP, IFRS and U.S. GAAP. Accordingly, 

the degree to which the financial statements included in this Prospectus will provide meaningful information is entirely 

dependent on the reader’s level of familiarity with Ind AS. Persons not familiar with Ind AS should limit their reliance on 

the financial disclosures presented in this Prospectus. In addition, our Restated Audited Financial Statements may be subject 

to change if new or amended Ind AS accounting standards are issued in the future or if we revise our elections or selected 

exemptions in respect of the relevant regulations for the implementation of Ind AS. 

 

54. Statistical and industry data in this Draft Red Herring Prospectus may be inaccurate, incomplete or unreliable.  

 

We have not independently verified data obtained from industry publications and other sources referred to in this Draft 

Herring Prospectus. In addition, such data may also be produced on different bases from those used in the industry 
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publications we have referenced. Industry publications generally state that the information contained in those publications 

has been obtained from sources believed to be reliable but that their accuracy and completeness are not guaranteed and 

their reliability cannot be assured. Therefore, discussions of matters relating to India, its economy and the pharmaceutical 

industry are subject to the caveat that the statistical and other data upon which such discussions are based may be inaccurate, 

incomplete or unreliable. Accordingly, investors should not place undue reliance or base their investment decisions solely 

on the basis of such information. For more details, see “Industry Overview” and “Certain Conventions, Use of Financial 

Information and Market Data and Currency of Presentation” on pages 87 and 10 of this DRHP, respectively. 

 

55. We have commissioned industry report from CRISIL which have been used for industry related data in this Draft 

Red Herring Prospectus and such data has not been independently verified by us.  

 

We have commissioned CRISIL to produce reports on the pharmaceutical industry and CRISIL has provided us with its 

industry report which has been used for industry related data that has been disclosed in this Draft Red Herring Prospectus. 

This report uses certain methodologies for market sizing and forecasting. We have not independently verified such data. 

Accordingly, investors should read the industry related disclosure in this Draft Red Herring Prospectus in this context.  

 

56. Some of the agreements entered into by us are not stamped and registered or inadequately stamped, resulting in 

making them inadmissible as evidence in legal proceedings along with penalties being payable by us for 

enforceability of such agreements in a court of law. Any potential dispute and our non-compliance of local laws 

relating to stamp duty and registration may adversely impact the continuance of our activity from such premises. 

 

Some of the agreements entered into by us such as the confidential agreements and technical agreements are not adequately 

stamped and registered. The effect of improper and inadequate stamping is that the document is not admissible as evidence 

in legal proceedings and parties to that agreement may not be able to legally enforce the same, except after paying a penalty 

for inadequate and improper stamping. For such agreements for being admitted/enforced in a court of law, stamp duty 

together with penalty being ten (10) times the amount of the stamp duty or deficient portion of the duty payable, has to be 

paid as per the provisions of the Indian Stamp Act, 1899, as amended. Payment of such penalties for the enforceability of 

such agreements may adversely affect our financial position and business operations.  

 

Further, some of our agreements may not be registered. The effect of non-registration, in certain cases, is to make the 

document inadmissible in legal proceedings which may adversely affect our rights under such agreements. Any potential 

dispute and our non-compliance of local laws relating to stamp duty and registration may adversely impact our business 

operations. 

 

57. We face foreign exchange risks that could adversely affect our results of operations and cash flows. 

 

A significant portion of our total revenues is denominated in currencies other than Indian Rupees. Although, we closely 

follow our exposure to foreign currencies, we do not enter into long-form hedging transactions in an attempt to reduce the 

risks of currency fluctuations and our results of operations, cash flows and financial performance could be adversely 

affected in case these currencies fluctuate significantly. In addition, the policies of the RBI may also change from time to 

time, which may limit our ability to effectively hedge our foreign currency exposures and may have an adverse effect on 

our results of operations and cash flows. Any such losses on account of foreign exchange fluctuations may adversely affect 

our results of operations and cash flows.  

 

EXTERNAL RISK FACTORS 

 

58. Changing laws, rules and regulations and legal uncertainties, including adverse application of corporate and tax 

laws, may have a material adverse effect on our business, financial condition and results of operations. 

 

The regulatory and policy environment in which we operate is evolving and subject to change. Such changes, including the 

instances mentioned below, may have a material adverse effect on our business, financial condition and results of 

operations, to the extent that we are unable to suitably respond to and comply with any such changes in applicable law and 

policy.  

 

The Companies Act, 2013, together with the rules thereunder (the “Companies Act”), contains significant changes to 

Indian company law, including in relation to the issue of capital by companies, related party transactions, corporate 

governance, audit matters, shareholder class actions and restrictions on the number of layers of subsidiaries. Moreover, 

effective as from April 1, 2014, companies exceeding certain net worth, revenue or profit thresholds are required to spend 

at least 2% of average net profits from the immediately preceding three financial years on corporate social responsibility 

projects, failing which an explanation is required to be provided in such companies’ annual reports. We may incur increased 
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costs and other burdens relating to compliance with these new requirements, which may also require significant 

management time and other resources, and any failure to comply may have a material adverse effect on our business, 

financial condition and results of operations.  

 

We are subject to taxes and other levies imposed by the Central Government or State governments in India. Changes in tax 

laws could adversely affect our tax position, including our effective tax rate or the amount of our tax payments. We often 

rely on generally available interpretations of applicable tax laws and regulations. We cannot be certain that the relevant tax 

authorities are in agreement with our interpretation of these laws. If our tax positions are challenged by relevant tax 

authorities, the imposition of additional taxes could require us to pay taxes that we currently do not collect or pay or increase 

the costs of our services to track and collect such taxes, which could increase our costs of operations or our effective tax 

rate and have a negative effect on our business, prospects, results of operations and financial condition.  

 

For instance, as of July 1, 2017, GST in India replaced taxes levied by central and state governments with a unified tax 

regime in respect of certain goods and services for all of India.  However, given the recent introduction of the GST in India, 

there is no established practice regarding the implementation of, and compliance with, GST.  Our business and financial 

performance could be adversely affected by any unexpected or onerous requirements or regulations resulting from the 

introduction of GST or any changes in laws or interpretation of existing laws, or the promulgation of new laws, rules and 

regulations relating to GST, as it is implemented. Further, as GST is implemented, there can be no assurance that we will 

not be required to comply with additional procedures and/or obtain additional approvals and licenses from the government 

and other regulatory bodies or that they will not impose onerous requirements and conditions on our operations. Any such 

changes and the related uncertainties with respect to the implementation of GST may have a material adverse effect on our 

business, financial condition and results of operations. 

 

Uncertainty in the applicability, interpretation or implementation of any amendment to, or change in, governing corporate 

or tax law, regulation or policy in the jurisdictions in which we operate, including by reason of an absence, or a limited 

body, of administrative or judicial precedent may be time consuming as well as costly for us to resolve and may impact the 

viability of our current business or restrict our ability to grow our business in the future. Additionally, our business and 

financial performance could be adversely affected by unfavorable changes in or interpretations of existing, or the 

promulgation of new laws, rules and regulations applicable to us and our lines of business. Such unfavorable changes could 

increase costs and/or subject us to additional liabilities and could have a material adverse effect on our business, financial 

condition and results of operations. 

 

59. A slowdown in economic growth in India could cause our business to suffer. 

 

Our performance and the growth of our business are necessarily dependent on the health of the overall Indian economy. 

Any slowdown or perceived slowdown in the Indian economy or future volatility in global commodity prices could 

adversely affect our business. Additionally, an increase in trade deficit, a downgrading in India’s sovereign debt rating or 

a decline in India’s foreign exchange reserves could negatively affect interest rates and liquidity, which could adversely 

affect the Indian economy and our business. Any downturn in the macroeconomic environment in India could also adversely 

affect our business, results of operations, financial condition and the trading price of the Equity Shares. India’s economy 

could be adversely affected by a general rise in interest rates or inflation, adverse weather conditions affecting agriculture, 

commodity and energy prices as well as various other factors. A slowdown in the Indian economy could adversely affect 

the policy of the GoI towards our industry, which may in turn adversely affect our financial performance and our ability to 

implement our business strategy. 

 

The Indian economy is also influenced by economic and market conditions in other countries, particularly emerging market 

conditions in Asia. A decline in India’s foreign exchange reserves and exchange rate fluctuations may also affect liquidity 

and interest rates in the Indian economy, which could adversely impact our financial condition. A loss of investor 

confidence in other emerging market economies or any worldwide financial instability may adversely affect the Indian 

economy, which could materially and adversely affect our business and results of operations and the market price of the 

Equity Shares. 

 

Further, other factors which may adversely affect the Indian economy are scarcity of credit or other financing in India, 

resulting in an adverse impact on economic conditions in India and scarcity of financing of our developments and 

expansions; volatility in, and actual or perceived trends in trading activity on, India’s principal stock exchanges; changes 

in India’s tax, trade, fiscal or monetary policies, like application of GST; political instability, terrorism or military conflict 

in India or in countries in the region or globally, including in India’s various neighbouring countries; occurrence of natural 

or man-made disasters; infectious disease outbreaks or other serious public health concerns; prevailing regional or global 

economic conditions, including in India’s principal export markets; and other significant regulatory or economic 

developments in or affecting India or its financial services sectors. 
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60. Political instability or changes in the Government could adversely affect economic conditions in India and 

consequently our business. 

 

Our performance and the market price and liquidity of the Equity Shares may be affected by changes in exchange rates and 

controls, interest rates, government policies, taxation, social and ethnic instability and other political and economic 

developments affecting India. The GoI has traditionally exercised and continues to exercise a significant influence over 

many aspects of the economy. The business of our Company, and the market price and liquidity of the Equity Shares may 

be affected by changes in GoI policy, taxation, social and civil unrest and other political, economic or other developments 

in or affecting India. Since 1991, successive Indian governments have pursued policies of economic liberalisation, financial 

sector reforms including significantly relaxing restrictions on the private sector. The governments have usually been multi-

party coalitions with differing agendas. Any political instability could affect the rate of economic liberalisation and the 

specific laws and policies affecting foreign investment. Other matters affecting investment in the Equity Shares could 

change as well. A significant change in India’s economic liberalisation and deregulation policies could adversely affect 

business and economic conditions in India generally, and our business in particular, if any new restrictions on the private 

sector are introduced or if existing restrictions are increased. 

 

61. Financial instability, economic developments and volatility in securities markets in other countries may also cause 

the price of the Equity Shares to decline. 

 

The Indian market and the Indian economy are influenced by economic and market conditions in other countries, 

particularly emerging market countries in Asia. Financial turmoil in Europe and elsewhere in the world in recent years has 

affected the Indian economy. Although economic conditions are different in each country, investors’ reactions to 

developments in one country can have adverse effects on the securities of companies in other countries, including India. 

Recently, the currencies of a few Asian countries suffered depreciation against the US Dollar owing to amongst other, the 

announcement by the US government that it may consider reducing its quantitative easing measures. A loss of investor 

confidence in the financial systems of other emerging markets may cause increased volatility in Indian financial markets 

and, indirectly, in the Indian economy in general. Any worldwide financial instability could also have a negative impact on 

the Indian economy. Financial disruptions may occur again and could harm our business, future financial performance and 

the prices of the Equity Shares. 

 

The global credit and equity markets have experienced substantial dislocations, liquidity disruptions and market corrections 

in recent years. Since September 2008, liquidity and credit concerns and volatility in the global credit and financial markets 

increased significantly with the bankruptcy or acquisition of, and government assistance extended to, several major US and 

European financial institutions. These and other related events, such as the European sovereign debt crisis, have had a 

significant impact on the global credit and financial markets as a whole, including reduced liquidity, greater volatility, 

widening of credit spreads and a lack of price transparency in global credit and financial markets. In response to such 

developments, legislators and financial regulators in the United States and other jurisdictions, including India, have 

implemented a number of policy measures designed to add stability to the financial markets. 

 

However, the overall impact of these and other legislative and regulatory efforts on the global financial markets is uncertain, 

and they may not have the intended stabilizing effects. In the event that the current difficult conditions in the global credit 

markets continue or if there is any significant financial disruption, such conditions could have an adverse effect on our 

business, future financial performance and the trading price of the Equity Shares. 

 

62. The Indian tax regime is currently undergoing substantial changes which could adversely affect the Company’s 

business and the trading price of the Equity Shares. 

 

The GST that has been implemented with effect from July 1, 2017 combines taxes and levies by the GoI and state 

governments into a unified rate structure and replaces indirect taxes on goods and services such as central excise duty, 

service tax, customs duty, central sales tax, state VAT, cess and surcharge and excise that were being collected by the GoI 

and state governments. Since this is a recent development and is undergoing substantial changes, there could be an adverse 

impact to our business and consequently affect the trading price of our Equity Shares. 

 

As regards the General Anti-Avoidance Rules (“GAAR”), the provisions of Chapter X-A (Sections 95 to 102) of the Income 

Tax Act, 1961, are applicable from assessment year 2019 (Fiscal 2018) onwards. The GAAR provisions intend to declare 

an arrangement as an “impermissible avoidance arrangement”, if the main purpose or one of the main purposes of such 

arrangement is to obtain a tax benefit, and satisfies at least one of the following tests: (i) creates rights, or obligations, which 

are not ordinarily created between persons dealing at arm’s length; (ii) results, directly or indirectly, in misuse, or abuse, of 

the provisions of the Income Tax Act, 1961; (iii) lacks commercial substance or is deemed to lack commercial substance, 
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in whole or in part; or (iv) is entered into, or carried out, by means, or in a manner, that is not ordinarily engaged for bona 

fide purposes. If GAAR provisions are invoked, the tax authorities will have wider powers, including denial of tax benefit 

or a benefit under a tax treaty. In the absence of any precedents on the subject, the application of these provisions is 

uncertain. As the taxation regime in India is undergoing a significant overhaul, its consequent effects on economy cannot 

be determined at present and there can be no assurance that such effects would not adversely affect our business, future 

financial performance and the trading price of the Equity Shares. 

 

Further, the GoI has issued a set of Income Computation and Disclosure Standards (“ICDS”) that will be applied in 

computing taxable income and payment of income taxes thereon, effective from April 1, 2016. ICDS apply to all taxpayers 

following an accrual system of accounting for the purpose of computation of income under the heads of “Profits and gains 

of business/ profession” and “Income from other sources”. This is the first time such specific standards have been issued 

for income taxes in India, and the impact of the ICDS on our tax incidence is uncertain. 

 

63. Holders of Equity Shares may be restricted in their ability to exercise pre-emptive rights under Indian law and 

thereby suffer future dilution of their ownership position. 

 

Under the Companies Act, a company incorporated in India must offer its equity shareholders pre-emptive rights to 

subscribe and pay for a proportionate number of equity shares to maintain their existing ownership percentages prior to 

issuance of any new equity shares unless the pre-emptive rights have been waived by the adoption of a special resolution 

by shareholders of such company. However, if the law of the jurisdiction that you are in does not permit the exercise of 

such pre-emptive rights without our filing an offering document or registration statement with the applicable authority in 

such jurisdiction, you will be unable to exercise such pre-emptive rights, unless we make such a filing. To the extent that 

you are unable to exercise pre-emptive rights granted in respect of the Equity Shares, your proportional interests in our 

Company may be reduced. 

 

64. Any downgrading of India’s debt rating by a domestic or international rating agency could adversely affect our 

ability to raise financing and our business. 

 

India’s sovereign debt rating could be downgraded due to various factors, including changes in tax or fiscal policy or a 

decline in India’s foreign exchange reserves, which are outside our control. Any adverse revisions to India’s credit ratings 

for domestic and international debt by domestic or international rating agencies may adversely impact our ability to raise 

additional financing, and the interest rates and other commercial terms at which such additional financing is available. This 

could have an adverse effect on our business and financial performance, ability to obtain financing for capital expenditures 

and the price of the Equity Shares. 

 

65. Our ability to raise foreign capital may be constrained by Indian law. 

 

As an Indian company, we are subject to exchange controls that regulate borrowing in foreign currencies. Such regulatory 

restrictions could constrain our ability to obtain financings on competitive terms and refinance existing indebtedness. For 

an instance, the Reserve Bank of India vide RBI/2017-18/139 A.P. (DIR Series) Circular No. 20 dated March 13, 2018, 

subject to the conditions prescribed therein, discontinued the practice of issuance of LoUs/ LoCs for trade credits for imports 

into India with immediate effect which shall adversely affect the ability of our Company to secure rolling over of its existing 

buyers credit. There can be no assurance that any such regulatory measures shall not be taken against our Company by the 

RBI or any other regulator(s) in the future or the required regulatory approvals for borrowing in foreign currencies will be 

granted to our Company without onerous conditions, or at all. Limitations on foreign debt may have an adverse effect on 

our business growth, financial condition and results of operations. Under the foreign exchange regulations currently in force 

in India, transfers of shares between non- residents and residents are freely permitted (subject to certain restrictions) if they 

comply with the pricing guidelines and reporting requirements specified by the RBI. If the transfer of shares, which are 

sought to be transferred, is not in compliance with such pricing guidelines or reporting requirements or falls under any of 

the exceptions referred to above, then the prior approval of the RBI will be required. Additionally, shareholders who seek 

to convert the Indian Rupee proceeds from a sale of shares in India into foreign currency and repatriate that foreign currency 

from India will require a no objection/tax clearance certificate from the income tax authority. 

 

66. Investors may be subject to Indian taxes arising out of capital gains on the sale of our Equity Shares. The Finance 

Act, 2018 levies taxes on long term capital gains exceeding ₹ 100,000 arising from sale of equity shares on or after 

April 1, 2018, while continuing to exempt unrealised capital gains earned up to January 31, 2018 on equity shares. 

 

Under current Indian tax laws, capital gains arising from the sale of Equity Shares in an Indian company are generally 

taxable in India. However, any gain realized on the sale of listed equity shares on or before March 31, 2018 on a stock 

exchange held for more than 12 months will not be subject to long term capital gains tax in India if Securities Transaction 
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Tax (“STT”) is paid on the sale transaction and additionally, as stipulated by the Finance Act, 2017, STT had been paid at 

the time of acquisition of such equity shares on or after October 1, 2004, except in the case of such acquisitions of equity 

shares which are not subject to STT, as notified by the Central Government under notification no. 43/2017/F. No. 

370142/09/2017- TPL on June 5, 2017. However, the Finance Act, 2018, has now levied taxes on such long-term capital 

gains exceeding ₹ 100,000 arising from sale of Equity Shares on or after April 1, 2018, while continuing to exempt the 

unrealised capital gains earned up to January 31, 2018 on such Equity Shares subject to specific conditions. Accordingly, 

you may be subject to payment of long term capital gains tax in India, in addition to payment of STT, on the sale of any 

Equity Shares held for more than 12 months. STT will be levied on and collected by a domestic stock exchange on which 

the Equity Shares are sold. 

 

Further, any gain realized on the sale of listed equity shares held for a period of 12 months or less will be subject to short 

term capital gains tax in India. Capital gains arising from the sale of the Equity Shares will be exempt from taxation in India 

in cases where the exemption from taxation in India is provided under a treaty between India and the country of which the 

seller is resident. Generally, Indian tax treaties do not limit India’s ability to impose tax on capital gains. As a result, 

residents of other countries may be liable for tax in India as well as in their own jurisdiction on a gain upon the sale of the 

Equity Shares. 

 

67. A third party could be prevented from acquiring control of us because of the anti-takeover provisions under Indian 

law. 

 

There are provisions in Indian law that may delay, deter or prevent a future takeover or change in control of our Company. 

Under the takeover regulations, an acquirer has been defined as any person who, directly or indirectly, acquires or agrees 

to acquire shares or voting rights or control over a company, whether individually or acting in concert with others. Although 

these provisions have been formulated to ensure that interests of investors/shareholders are protected, these provisions may 

also discourage a third party from attempting to take control of our Company. Consequently, even if a potential takeover 

of our Company would result in the purchase of the Equity Shares at a premium to their market price or would otherwise 

be beneficial to our Shareholders, such a takeover may not be attempted or consummated because of the takeover 

regulations. 

 

68. It may not be possible for investors to enforce any judgment obtained outside India against us, the Book Running 

Lead Managers or any of their directors and executive officers in India respectively, except by way of a law suit in 

India. 

 

The enforcement of civil liabilities by overseas investors in the Equity Shares, including the ability to effect service of 

process and to enforce judgments obtained in courts outside of India may be adversely affected by the fact that the Company 

is incorporated under the laws of the Republic of India and all of its executive officers and directors reside in India. As a 

result, it may be difficult to enforce the service of process upon the Company and any of these persons outside of India or 

to enforce outside of India, judgments obtained against the Company and these persons in courts outside of India. 

 

India is not a party to any international treaty in relation to the recognition or enforcement of foreign judgments. Recognition 

and enforcement of foreign judgments is provided for under Section 13, Section 14 and Section 44A of the Code of Civil 

Procedure, 1908 (“Civil Code”) on a statutory basis. Section 44A of the Civil Code provides that where a certified copy of 

a decree of any superior court, within the meaning of that Section, in any country or territory outside India which the 

Government has by notification declared to be in a reciprocating territory, it may be enforced in India by proceedings in 

execution as if the judgment had been rendered by a district court in India. However, Section 44A of the Civil Code is 

applicable only to monetary decrees not being in the same nature of amounts payable in respect of taxes, other charges of 

a like nature or in respect of a fine or other penalties and does not apply to arbitration awards (even if such awards are 

enforceable as a decree or judgment). 

 

The United Kingdom, Singapore and Hong Kong have been declared by the Government to be reciprocating territories for 

the purposes of Section 44A of the Civil Code. The United States has not been declared by the Government of India to be 

a reciprocating territory for the purposes of Section 44A of the Civil Code. A judgment of a court of a country which is not 

a reciprocating territory may be enforced in India only by a suit upon the judgment under Section 13 of the Civil Code, and 

not by proceedings in execution. Section 13 of the Civil Code provides that foreign judgments shall be conclusive regarding 

any matter directly adjudicated upon except: (i) where the judgment has not been pronounced by a court of competent 

jurisdiction; (ii) where the judgment has not been given on the merits of the case; (iii) where it appears on the face of the 

proceedings that the judgment is founded on an incorrect view of international law or refusal to recognize the law of India 

in cases to which such law is applicable; (iv) where the proceedings in which the judgment was obtained were opposed to 

natural justice; (v) where the judgment has been obtained by fraud; and/ or (vi) where the judgment sustains a claim founded 
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on a breach of any law then in force in India. The suit must be brought in India within three years from the date of judgment 

in the same manner as any other suit filed to enforce a civil liability in India. 

 

Further, there are considerable delays in the disposal of suits by Indian courts. It may be unlikely that a court in India would 

award damages on the same basis as a foreign court if an action is brought in India. Furthermore, it may be unlikely that an 

Indian court would enforce foreign judgments if it viewed the amount of damages awarded as excessive or inconsistent 

with public policy in India. A party seeking to enforce a foreign judgment in India is required to obtain prior approval from 

the RBI under FEMA to repatriate any amount recovered pursuant to execution and any such amount may be subject to 

income tax in accordance with applicable laws. Any judgment or award in a foreign currency would be converted into 

Indian Rupees on the date of the judgment or award and not on the date of the payment. 

 

69. Inflation in India could have an adverse effect on our profitability and if significant, on our financial condition. 

 

The annual rate of inflation was at 3.93% (provisional) for the month of November 2017 (over November 2016) as 

compared to 3.59% (provisional) for the previous month and 1.82% during the corresponding month of 2016. (Source: 

Index Numbers of Wholesale Price in India, Review for the month of November 2017, published on December 14, 2017 by 

Government of India, Ministry of Commerce and Industry) Continued high rates of inflation may increase our expenses 

related to salaries or wages payable to our employees or any other expenses. There can be no assurance that we will be able 

to pass on any additional expenses to our payers or that our revenue will increase proportionately corresponding to such 

inflation. Accordingly, high rates of inflation in India could have an adverse effect on our profitability and, if significant, 

on our financial condition. 

 

70. Acts of terrorism, civil disturbance, communal conflicts, regional conflicts and other similar threats to security 

could adversely affect our Company’s business, cash flows, results of operations and financial condition. 

 

Increased political instability and regional conflicts, evidenced by the threat or occurrence of terrorist attacks, enhanced 

national security measures, conflicts in several countries and regions in which our Company operates, strained relations 

arising from these conflicts and the related decline in customer confidence may hinder our ability to do business. Any 

escalation in these events or similar future events may disrupt our Company’s operations or those of our customers and 

suppliers. Further, certain events that are beyond the control of our Company, such as violence or war, including those 

involving India, the United Kingdom, the United States or other countries, may adversely affect worldwide financial 

markets and could potentially lead to a severe economic recession, which could adversely affect our business, results of 

operations, financial condition and cash flows, and more generally, any of these events could lower confidence in India's 

economy. Southern Asia has, from time to time, experienced instances of civil unrest and political tensions and hostilities 

among neighbouring countries. Political tensions could create a perception that there is a risk of disruption of services 

provided by India-based companies, which could have an adverse effect on our business, future financial performance and 

price of the Equity Shares. Furthermore, if India were to become engaged in armed hostilities, particularly hostilities that 

are protracted or involve the threat or use of nuclear weapons, the Indian economy and consequently Company's operations 

might be significantly affected. India has from time to time experienced social and civil unrest and hostilities, including 

riots, regional conflicts and other acts of violence. Events of this nature in the future could have an adverse effect on our 

ability to develop our business. As a result, our business, results of operations and financial condition may be adversely 

affected. These events have had and may continue to have an adverse impact on the global economy and customer 

confidence, which could in turn adversely affect our Company’s revenue, operating results and cash flows. Such incidents 

could also create a greater perception that investment in Indian companies involves a higher degree of risk and could have 

an adverse effect on our business and the market price of the Equity Shares. The impact of these events on the volatility of 

global financial markets could increase the volatility of the market price of securities and may limit the capital resources 

available to our Company and to our customers and suppliers. 

 

71. Rights of shareholders under Indian laws may differ from the laws of other jurisdictions. 

 

Our articles of association and Indian law govern our corporate affairs. Indian legal principles related to corporate 

procedures, directors’ fiduciary duties and liabilities, and shareholders’ rights may differ from those that would apply to a 

company in another jurisdiction. Shareholders’ rights including in relation to class actions, under Indian law may not be as 

extensive as shareholders’ rights under the laws of other countries or jurisdictions. 

 

72. The occurrence of natural or man-made disasters could adversely affect our results of operations, cash flows and 

financial condition. Hostilities, terrorist attacks, civil unrest and other acts of violence could adversely affect the 

financial markets and our business. 
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The occurrence of natural disasters, including cyclones, storms, floods, earthquakes, tsunamis, tornadoes, fires, explosions, 

pandemic disease and man-made disasters, including acts of terrorism and military actions, could adversely affect our 

results of operations, cash flows or financial condition. Terrorist attacks and other acts of violence or war in India or globally 

may adversely affect the Indian securities markets. In addition, any deterioration in international relations, especially 

between India and its neighbouring countries, may result in investor concern regarding regional stability which could 

adversely affect the price of the Equity Shares. In addition, India has witnessed local civil disturbances in recent years and 

it is possible that future civil unrest as well as other adverse social, economic or political events in India could have an 

adverse effect on our business. These acts may also result in a loss of business confidence, and adversely affect our business. 

Such incidents could also create a greater perception that investment in Indian companies involves a higher degree of risk 

and could have an adverse effect on our business and the market price of the Equity Shares. 

 

RISKS RELATING TO THE ISSUE AND THE EQUITY SHARES 

 

73. The Equity Shares have never been publicly traded, and, after the Issue, the Equity Shares may experience price 

and volume fluctuations, and an active trading market for the Equity Shares may not develop. Further, the price 

of the Equity Shares may be volatile, and you may be unable to resell the Equity Shares at or above the Issue Price, 

or at all. 

 

Prior to the Issue, there has been no public market for the Equity Shares, and an active trading market on the Stock 

Exchanges may not develop or be sustained after the Issue. Listing and quotation does not guarantee that a market for the 

Equity Shares will develop, or if developed, the liquidity of such market for the Equity Shares. The Issue Price of the Equity 

Shares is proposed to be determined through a book-building process and may not be indicative of the market price of the 

Equity Shares at the time of commencement of trading of the Equity Shares or at any time thereafter. The market price of 

the Equity Shares may be subject to significant fluctuations in response to, among other factors, variations in operating 

results of our Company, market conditions specific to the industry we operate in, developments relating to  India,  volatility  

in  securities  markets  in jurisdictions  other  than  India,  variations  in  the  growth  rate  of financial indicators, variations 

in revenue or earnings estimates by research publications, and changes in economic, legal and other regulatory factors. 

 

74. Conditions in the Indian securities market may affect the price or liquidity of the Equity Shares. 

 

The Indian securities markets are smaller and may be more volatile than securities markets in more developed economies. 

The regulation and monitoring of Indian securities markets and the activities of investors, brokers and other participants 

differ, in some cases significantly, from those in the U.S. and Europe. Indian stock exchanges have in the past experienced 

substantial fluctuations in the prices of listed securities. Indian stock exchanges have, in the past, experienced problems 

that have affected the market price and liquidity of the securities of Indian companies, such as temporary exchange closures, 

broker defaults, settlement delays and strikes by brokers. In addition, the governing bodies of the Indian stock exchanges 

have from time to time restricted securities from trading, limited price movements and increased margin requirements. 

Further, disputes have occurred on occasion between listed companies and the Indian stock exchanges and other regulatory 

bodies that, in some cases, have had a negative effect on market sentiment. If similar problems occur in the future, the 

market price and liquidity of the Equity Shares could be adversely affected. A closure of, or trading stoppage on, either the 

BSE or the NSE could adversely affect the trading price of the Equity Shares. 

 

75. The Issue Price of the Equity Shares may not be indicative of the market price of the Equity Shares after the Issue. 

 

The Issue Price of the Equity Shares will be determined by our Company in consultation with the BRLM. This price will 

be determined on the basis of applicable law and may not be indicative of the market price for the Equity Shares after the 

Issue. The market price of the Equity Shares could be subject to significant fluctuations after the Issue and may decline 

below the Issue Price. We cannot assure you that you will be able to resell your Equity Shares at or above the Issue Price. 

There can be no assurance that an active trading market for the Equity Shares will be sustained after this Issue, or that the 

price at which the Equity Shares have historically traded will correspond to the price at which the Equity Shares will trade 

in the market subsequent to this Issue. 

 

76. The trading price of our Equity Shares may be subject to volatility and you may not be able to sell the Equity Shares 

at or above the Issue Price. 

 

The trading price of our Equity Shares may fluctuate after the Issue due to a variety of factors, including our results of 

operations and the performance of our business, competitive conditions, general economic, political and social factors, the 

performance of the Indian and global economy and significant developments in India’s fiscal regime, economic 

liberalisation, deregulation policies and procedures or programs applicable to our business, adverse media reports on our 

Company, volatility in the Indian and global securities market, performance of our competitors, the Indian real estate 
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industry and the perception in the market about investments in the real estate industry, changes in the estimates of our 

performance or recommendations by financial analysts and announcements by us or others regarding new projects, strategic 

partnerships, joint ventures, or capital commitments. In addition, if the stock markets in general experience a loss of investor 

confidence, the trading price of our Equity Shares could decline for reasons unrelated to our business, financial condition 

or operating results. The trading price of our Equity Shares might also decline in reaction to events that affect other 

companies in our industry even if these events do not directly affect us. Each of these factors, among others, could adversely 

affect the price of our Equity Shares. If the stock markets experience a loss of investor confidence, the trading price of our 

Equity Shares could decline for reasons unrelated to our business, financial condition or operating results. The trading price 

of our Equity Shares might also decline in reaction to events that affect other companies in our industry even if these events 

do not directly affect us. Each of these factors, among others, may adversely affect the trading price of our Equity Shares. 

 

77. Any future issuance of Equity Shares by our Company or sales of our Equity Shares by any of our Company’s 

significant shareholders may adversely affect the trading price of our Equity Shares. 

 

Our Company may be required to finance its future growth and business requirements through additional securities 

offerings. Any future issuance of Equity Shares by us could dilute your shareholding. Any such future issuance of our 

Equity Shares, including allotments made pursuant to any employee stock option schemes, or sales of our Equity Shares 

by any of our significant shareholders may also adversely affect the trading price of our Equity Shares, and could impact 

our ability to raise capital through an offering of our securities. There can be no assurance that we will not issue further 

Equity Shares or that the shareholders will not dispose of, pledge, or otherwise encumber their Equity Shares. In addition, 

any perception by investors that such issuances or sales might occur could also affect the trading price of our Equity Shares. 

 

78. Foreign investors are subject to foreign investment restrictions under Indian law that limit our Company's ability 

to attract foreign investors, which may adversely affect the market price of the Equity Shares. 

 

Under the foreign exchange regulations currently in force in India, transfers of shares between non-residents and residents 

and issuances of shares to non-residents are freely permitted (subject to certain exceptions) if they comply with the 

requirements specified by the RBI. If such issuances or transfers of shares are not in compliance with such requirements or 

fall under any of the specified exceptions, then prior approval of the RBI will be required. We have undertaken or recorded 

such transactions in the past based on a bona fide interpretation of the law. There can be no assurance that our interpretation 

would be upheld by the Indian regulators. Any change in such interpretation could impact the ability of our Company to 

attract foreign investors. 

 

In addition, shareholders who seek to convert the Indian Rupee proceeds from a sale of shares in India into foreign currency 

and repatriate that foreign currency from India will require a no-objection or tax clearance certificate from the income tax 

authority. Additionally, the Government of India may impose foreign exchange restrictions in certain emergency situations, 

including situations where there are sudden fluctuations in interest rates or exchange rates, where the Government of India 

experiences extreme difficulty in stabilising the balance of payments, or where there are substantial disturbances in the 

financial and capital markets in India. These restrictions may require foreign investors to obtain the Government of India's 

approval before acquiring Indian securities or repatriating the interest or dividends from those securities or the proceeds 

from the sale of those securities. There can be no assurance that any approval required from the RBI or any other 

government agency can be obtained on any particular terms, or at all. 

 

79. There is no guarantee that the Equity Shares issued pursuant to this Issue will be listed on the BSE and the NSE 

in a timely manner, or at all, and any trading closure at the Stock Exchanges may adversely affect the trading price 

of the Equity Shares. 

 

In accordance with Indian regulations and practice, permission for listing and trading of the Equity Shares issued pursuant 

to this Issue will not be granted until after the Equity Shares have been issued and allotted. Approval for listing and trading 

will require all relevant documents authorizing the issuing of Equity Shares to be submitted. There could be a failure or 

delay in listing the Equity Shares on the BSE and the NSE. Any failure or delay in obtaining the approval would restrict an 

investor’s ability to dispose of the Equity Shares. The Stock Exchanges have in the past experienced problems, including 

temporary exchange closures, broker defaults, settlements delays and strikes by brokerage firm employees, which, if 

continuing or recurring, could affect the market price and liquidity of the securities of listed Indian entities, including the 

Equity Shares, in both domestic and international markets. A closure of, or trading stoppage on, either of the Stock 

Exchanges could adversely affect the trading price of the Equity Shares. Historical trading prices, therefore, may not be 

indicative of the prices at which the Equity Shares will trade in the future. 

 

80. QIBs and Non-Institutional Investors in the Issue are not permitted to withdraw or lower their Bids (in terms of 

quantity of Equity Shares or the Bid Amount) at any stage after submitting the Bid. 
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Pursuant to the SEBI ICDR Regulations, QIBs and Non-Institutional Investors in this Issue are not permitted to withdraw 

or lower their Bids at any stage after submitting the Bid. The Allotment of Equity Shares in this Issue and the credit of such 

Equity Shares to the applicant’s demat account with its depository participant could take approximately seven days and up 

to ten (10) days from the Issue Closing Date. However, material adverse changes in international or national monetary 

policy, financial, political or economic conditions, our business, results of operation or financial condition may arise 

between the Issue Closing Date and the date of Allotment. Occurrence of any such events after the Issue Closing Date could 

also affect the market price of the Equity Shares. The applicants shall not have the right to withdraw their Bids in the event 

of any such occurrence. Our Company may complete the Allotment of the Equity Shares even if such events occur, and 

such events may limit the applicants’ ability to sell the Equity Shares Allotted pursuant to the Issue or cause the trading 

price of the Equity Shares to decline. 

 

81. There are restrictions on daily movements in the price of the Equity Shares, which may adversely affect a 

shareholder's ability to sell, or the price at which it can sell Equity Shares at a particular point in time. 

 

The Equity Shares will be subject to daily circuit breaker imposed by all stock exchanges in India on all listed companies 

which does not allow transactions beyond certain volatility in the price of the Equity Shares. This circuit breaker operates 

independently of the index-based market-wide circuit breakers generally imposed by SEBI on Stock Exchanges. The 

percentage limits on our circuit breakers are set by the Stock Exchanges. The Stock Exchanges are not required to inform 

us of the percentage limit of such circuit breakers and may change it without our knowledge. This circuit breaker effectively 

limits the upward and downward movements in the price of the Equity Shares. As a result of this circuit breaker, there can 

be no assurance regarding the ability of our shareholders to sell the Equity Shares or the price at which shareholders may 

be able to sell their Equity Shares at a particular point in time. 

 

82. Investors will be subject to market risks until the Equity Shares credited to the investor’s demat account are listed 

and permitted to trade. 

 

Investors can start trading the Equity Shares allotted to them only after they have been credited to an investor’s demat 

account, are listed and permitted to trade. Since the Equity Shares are currently traded on the BSE and the NSE, investors 

will be subject to market risk from the date they pay for the Equity Shares to the date when trading approval is granted for 

the same. Further, there can be no assurance that the Equity Shares allocated to an investor will be credited to the investor’s 

demat account in a timely manner or that trading in the Equity Shares will commence in a timely manner. 

 

83. After this Issue, the price of our Equity Shares may be volatile. 

 

The Issue Price will be determined by us in consultation with the Book Running Lead Manager and the same may not 

necessarily be indicative of the market price of the Equity Shares after this Issue is completed. The trading price of the 

Equity Shares may fluctuate after this Issue due to a variety of factors, including our results of operations and the 

performance of our business, competitive conditions, general economic, political and social factors, the performance of the 

Indian and global economy and significant developments in India’s fiscal regime, volatility in the Indian and global 

securities market, performance of our competitors, the Indian financial services industry and the perception in the market 

about investments in the financial services industry, changes in the estimates of its performance or recommendations by 

financial analysts and announcements by us or others regarding contracts, acquisitions, strategic partnerships or capital 

commitments. The trading price of the Equity Shares might also decline in reaction to events that affect other companies 

in our industry even if these events do not directly affect us. Each of these factors, among others, could adversely affect the 

price of the Equity Shares. There can be no assurance that an active trading market for the Equity Shares will be sustained 

after this Issue, or that the price at which the Equity Shares have historically traded will correspond to the price at which 

the Equity Shares are offered in this Issue or the price at which the Equity Shares will trade in the market subsequent to this 

Issue. 

 

Prominent Notes: 

 

• Our Company was originally formed as a partnership firm under the Partnership Act, 1932 in the name of “Ami 

Organics” pursuant to a deed of partnership dated January 3, 2004 with our Promoters, among others, as partners. 

“Ami Organics” was then converted into private limited company under part IX of the Companies Act, 1956 under 

the name of “Ami Organics Private Limited” vide certificate of incorporation dated June 12, 2007 issued by Registrar 

of Companies, Gujarat, Dadra and Nagar Havelli. Further, pursuant to a resolution passed by our shareholders on 

April 5, 2018, our Company was converted into a public limited company, following which our Company’s name 

was changed to “Ami Organics Limited”, and a fresh certificate of incorporation was issued by the Registrar of 
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Companies, Ahmedabad on April 18, 2018. For details of changes in the name and registered office of our Company, 

see “History and Certain Corporate Matters” on page 146. 

 

• Initial public offering of 3,500,000 Equity Shares of face value of ₹10 each for cash at a price of ₹[●] per Equity 

Share, including a premium of ₹[●] per equity share, aggregating up to ₹[●] million, the “Issue”). The issue shall 

constitute 25% of the post-issue paid-up equity share capital of our Company. 

 

• Our net worth was ₹576.82 million as on March 31, 2018, as per our Restated Consolidated Financial Statements. 

Further, our net worth was ₹389.92 million as on March 31, 2017, as per our Restated Consolidated Financial 

Statements. For details, see “Financial Statements” on page 175 of this DRHP. 

 

• Our net asset value per Equity Share was ₹384.55 as on March 31, 2018, as per our Restated Consolidated Audited 

Financial Statements while it was ₹259.95 as at March 31, 2017, as per our Restated Consolidated Audited Financial 

Statements. For details, see “Financial Statements” on page 175 of this DRHP. 

 

• The average cost of acquisition of Equity Shares by our Promoters, as certified by our Auditor vide its certificate 

dated July 10, 2018, is as follows: 

 

S. No. Name of the Promoter Average Cost of Acquisition of the Equity Shares (₹) 

1.  Girishkumar Limbabhai Chovatia 1.43 

2.  Nareshbhai Ramjibhai Patel 1.43 

3.  Chetankumar Chhaganlal Vaghasia 1.43 

 

• Except as disclosed in the sections “Group Companies” and “Related Party Transactions” on pages 167 and 174, 

respectively, our Group Companies does not have business interests or other interests in our Company. 

 

• Except for change in the name of our Company due to its conversion from private limited company to public limited 

company, there has been no change in our Company’s name since incorporation. 
 

• For details in relation to the transactions entered into by our Company with the Group Companies during the Financial 

Year 2018, see “Related Party Transactions” on page 174 of this DRHP. 

 

• There have been no financing arrangements whereby our Promoter Group, Directors and their relatives have financed 

the purchase by any other person of the Equity Shares other than in the normal course of business during the period 

of six months immediately preceding the filing of the Draft Red Herring Prospectus. 

 

Investors may contact the BRLM as well as the  Registrar to the Issue for any complaints, information or clarification 

pertaining to the Issue. For further details regarding grievances in relation to the offer, see “General Information” on page 

55 of this DRHP. 

 

All grievances, in relation to the Bids through ASBA process, may be addressed to the Registrar to the Issue, with a copy 

to the relevant Designated Intermediary with whom the ASBA Form was submitted,  quoting the full name of the sole  or 

first Bidder, ASBA Form number, Bidders’ DP ID, Client ID, PAN,number of Equity Shares applied for, date of submission 

of ASBA Form, address of Bidder, the name and address of the relevant Designated Intermediary,  where the ASBA Form 

was submitted by the Bidder and ASBA Account number in which the amount equivalent to the Bid Amount was blocked. 

Further, the Bidder shall enclose the Acknowledgment Slip from the Designated Intermediaries in addition to the documents 

or information mentioned hereinabove. Further, all grievances of the Anchor Investors may be addressed to the Registrar 

to the Issue, giving full details such as the name of the sole or first Bidder, Bid cum Application Form number, Bidders’ 

DP ID, Client ID, PAN, date of the Bid cum Application Form, address of the Bidder, number of the Equity Shares applied 

for, Bid Amount paid on submission of the Bid cum Application Form and the name and address of the BRLM where the 

Bid cum Application Form was submitted by the Anchor Investor. 
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SECTION III – INTRODUCTION 

 

SUMMARY OF INDUSTRY 

 

OVERVIEW OF PHARMACEUTICALS SECTOR  

 

Pharmaceuticals is a key component of Indian manufacturing sector  

 

As per the National Account Statistics published by Ministry of Statistics and Programme Implementation (MoSPI), value 

added by Pharmaceutical sector increased at a 9% CAGR between fiscal 2012 and fiscal 2016. It reached from Rs 0.9 

trillion to Rs 1.3 trillion during the same period. Share of value added by pharmaceutical sector in manufacturing GVA 

remained at 6-7% during the same period, while share of value added by pharmaceutical sector in total GVA remained at 

~1% during the same period.  

 

Share of pharma in manufacturing GVA (Rs. Trillion) 

 

 
 

Values for current prices, as specified in MoSPI statistics Pharmaceutical comprises of pharmaceutical; medicinal 

chemicals and botanical products, as per MoSPI classification Source: National Accounts Statistics, MoSPI, CRISIL 

Research 

 

Pharmaceuticals sector comprises formulations, bulk drugs and chemicals/ intermediates  

 

Pharmaceutical intermediates: An API/Bulk drug is generally synthesised through complex stepwise chemical reactions. 

The intermediates are chemical compounds, which are a few steps away from stable APIs. The intermediates are key 

building blocks for APIs. As per Pharmexcil (Pharmaceutical Exports Promotion Council of India), intermediates are used 

as raw materials for the production of bulk drugs, which are either sold directly or retained by companies for the production 

of formulations.  

 

These intermediates are generally organic compounds, and often manufactured from specialty chemicals, through specific 

chemical processes and then used in synthesis of different API classes, as antibiotics, sulpha drugs, vitamins, steroids, and 

analgesics etc.  

 

Bulk drugs or APIs: These are the main constituents of formulations, which have desired pharmaceutical property. These 

serve as main raw materials for formulations. Players manufacturing APIs supply to formulations players, which sell the 

final dosage forms, which can contain one or more APIs.  

 

Formulations: Final medicines are sold in dosage forms of capsules, tablets, injectables etc. These formulations are 

manufactured by combining one or more APIs, together with excipients, which serve as inert masking, binding or carrier 

substances. The dosage forms are chosen as per the requirements.  
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Pharmaceutical value chain  

 

Source: CRISIL Research 

 

Exports – a key growth driver of Indian pharmaceutical industry  

 

Exports have been the cornerstone of growth of the Indian pharmaceutical industry, with the global market offering strong 

opportunities. Healthcare expenditure is spiralling the world over, with developed markets in the US and Europe seeing the 

steepest rise. These markets traditionally contribute the largest share to global medicine sales. Given India's strengths of 

cost competitiveness and advanced process chemistry skills, domestic players are well- placed to tap into this opportunity 

and increase their presence in the generics market  

 

Process patent regime helped India develop strong pharmaceutical skills  

 

The evolution of the pharmaceutical industry majorly depends upon the regulations and policies that govern the industry. 

These regulations play a major role in influencing the performance & profitability of pharmaceutical companies and in turn, 

the industry as a whole. Before 2005, the Indian regulatory system recognised only process patents (patents given on the 

basis of the process of production of a pharmaceutical drug). This helped build a firm foundation for the strong and 

competitive domestic pharmaceutical industry. During this phase, the prevalent price control mechanisms helped companies 

deliver medicines at affordable prices, to patients across India.  

 

Pre-patent phase  

 

Process patents helped the Indian pharmaceutical sector flourish, amid a fast-growing generics industry. During this regime, 

multinational companies (MNCs) were reluctant to directly introduce new products in India. Domestic companies leveraged 

this situation, by re-engineering these products and marketing them in India.  

 

Post-patent phase  

 

In line with its commitments to the WTO, the Indian government passed an ordinance to introduce the product patent regime 

w.e.f. January 2005. This aided the integration of India into the global pharmaceutical market and rendered duplicating of 

post-1995 patented drugs illegal. While this discouraged process re-engineering of products patented post 1995, the 

amendment aimed at gradually enhancing confidence of large global players on Indian companies.  

 

In 2005, the Indian pharmaceutical industry witnessed a series of regulatory developments, ranging from the 

implementation of value added tax (VAT), shift from excise duty levy to an MRP-based levy system and Schedule M 

implementation to recognise the product patent regime. While implementation of the VAT and shift in the excise duty 

regime had short-term implications, the implementation of Schedule M (compliance with tenets of cGMP) and adherence 

to the product patent regime will have medium and long-term implications, respectively.  
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OVERVIEW OF PHARMACEUTICAL INTERMEDIATES TO THE API INDUSTRY  

 

Overview  

 

Bulk drugs serve as raw materials for manufacturing finished dosage forms or formulations. The US FDA defines a bulk 

drug as any substance which is an active ingredient in a finished dosage. However, the term does not include intermediates 

used in the synthesis of the bulk drug itself.  

 

Pharmaceutical intermediates (PIs) are specialised chemicals synthesised for manufacturing of bulk drugs. PIs serve as raw 

materials for bulk drugs. However, as bulk drugs (and PIs) are further used in preparation of formulations, many companies 

in pharmaceutical sector have divisions catering to PIs and bulk drugs separately, in addition to the formulations, if any.  

 

As intermediates are used as key raw materials for bulk drugs, CRISIL Research has estimated the demand for 

intermediates, as per the raw material requirements of Indian bulk drug players. Exports and imports for the intermediates 

are separately estimated through Ministry of Commerce’s trade statistics. 

 

Methodology: Market size estimation for intermediates 

 

 
 

Source: Ministry of Commerce, CRISIL Research 
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SUMMARY OF BUSINESS 

 

We are a research and development (“R&D”) driven pharmaceutical intermediate manufacturing company in India 

involved in the development of a series of advance pharmaceutical intermediates for the generic and regulated active 

pharmaceutical ingredients (“APIs”) and new chemical entity (“NCE”), the synthesis of which is the first step in the process 

of drug development. Pharmaceutical intermediates are the chemical compounds that are the building blocks used in the 

production of APIs and are produced during the process of manufacturing or synthesis of APIs and further undergoes 

molecular changes and processing before becoming an API, which are then used in a finished pharmaceutical product. 

 

Since our inception in 2004 we have developed and manufactured approximately two hundred and fifty (250) 

pharmaceutical intermediates for APIs such as Apixaban, Alogliptin, Dolutegravir etc. Our strategic and early investments 

in research and development (“R&D”) and manufacturing infrastructure have enabled us to become a supplier of 

pharmaceutical intermediates for APIs in more than seventeen (17) therapeutic areas to multi-national pharmaceutical 

formulation companies which cater to the large and fast-growing markets of Europe, China, Japan, Israel, UK and the USA. 

Our pharmaceutical intermediates can be used for approximately more than one hundred (100) APIs, including Apixaban, 

Vilazodone, Trazodone, Dolutagravir and Entacapone among others.  

 

Our product portfolio includes pharmaceutical intermediates   focussed on therapeutic areas which require the intervention 

of specialists and super-specialists. In terms of sales, our pharmaceutical intermediates used in the synthesis of Trazadone, 

Dolutadravir and Quetiapine (APIs) were the top three (3) intermediates responsible for 29%, 21% and 10% of our total 

revenue from operations for the Fiscal Year 2018. We supply our products to more than one hundred and eighty (180) 

customers directly and through our network of distributors in the overseas markets. Some of our key customers include 

Organike S.R.L.A. Socio Unico, Fermion Oy, Glenmark Pharmaceuticals Ltd., A.R.Z. Chemicals International Trade Ltd., 

Magle Chamoswed AB and Natco Pharma Limited. Our top three (3) customers constituting approximately 47% of our 

total revenue from operations for Fiscal 2018 with Organike S.R.L.A. Socio Unico and Fermion Oy comprising of 28% 

and 11% respectively. Our Company exports its products to more than twenty (20) countries and has a consolidated 

customer base of around one hundred and eighty (180) customers worldwide.  

 

Our manufacturing unit is located at Surat, Gujarat spread over an aggregate land area of 11,229 sq. mtrs. and we have 

recently expanded our installed capacity and upon the completion of the said expansion project in April 2018, the installed 

capacity of our production facility increased from 150 MT to 600 MT. Our manufacturing unit is equipped with machinery 

and equipment including: (i) a Zero Liquid Discharge based effluent plant; (ii) a Soil Biological Treatment System (“SBT 

System”) based on bioconversion process, adopted by our Company which We believe has been used for the first time in 

the industry; (iii) a RO plant with a pre-treatment section; and (iv) a four-effect, forced circulation type Multiple Effect 

Evaporator (“MEE”). Our manufacturing unit, has, in the past been audited as a part of our customer’s audit for finished 

pharmaceutical products being produced and sold by them globally.  

 

The industry we operate in, requires us to continually invest in R&D activities to stay ahead and create a differentiating 

factor and sustainability vis-à-vis our competitors. We believe that our R&D has led, and will continue to lead to new, 

innovative processes that can increase the efficiencies and sustainability of production including developing cost-effective 

manufacturing processes, as well as address opportunities that we have identified in the global market for our businesses. 

Our R&D laboratory is located at our manufacturing unit in Surat, Gujarat and is also supported by our Analytical 

Development Laboratory (“ADL”) in relation to developmental activities, freezing specifications and developing the 

method of analysis for finished products, in process intermediates, key starting materials (KSMs) and raw materials.  

 

The management systems of our manufacturing facilities have been certified by the Bureau Veritas Certification Holding 

SAS – UK Branch to be compliant with ISO 9001:2015, ISO 14001:2015 and BS OHSAS 18001:2007 for designing, 

manufacturing and dispatching of pharmaceutical intermediates for bulk drugs. Our R&D facility has been approved and 

certified by the Department of Scientific and Industrial Research, Ministry of Science and Technology of India (“DSIR”) 

 

In terms of our R&D spent, we have incurred ₹27.50 million, ₹31.11 million and ₹20.00 million towards our R&D activities 

during the Fiscal Years 2018, 2017 and 2016, or 1.47%, 1.95% and 1.28% of our total revenue from operations in such 

periods, respectively. In line with our focus on R&D activities, we have also made an investment in our Joint Venture, Ami 

Onco-Theranostics, LLC, a Delaware, USA entity (“AOL”), which is engaged in the development of new photosensitizing 

compounds used to identify and treat cancer through patent and patent applications and additional know-how regarding the 

same. AOL has till now developed three products out of which one is at trail phase-2 and two products is at phase-3 trail 

(last) and has also filed three (3) process patents across various jurisdictions. 

 

For the Fiscal Years 2018, 2017, 2016, 2015 and 2014 our total revenue from operations were ₹1,882.21 million, ₹1,602.59 

million, ₹1,537.02 million, ₹1,117.46 million and ₹761.12 million, respectively. Our total revenue from operations, on a 
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consolidated basis, grew at a CAGR of 25.40% between the Fiscal Years 2014 and 2018. For the Fiscal Years 2018, 2017, 

2016, 2015 and 2014, our restated profit after tax for the year was ₹184.95 million, ₹120.48 million, ₹126.56 million, 

₹40.67 million and ₹28.64 million, respectively. Our restated profit after tax, on a consolidated basis, grew at a CAGR of 

61.38% between the Fiscal Years 2014 and 2018. Our business is organized into domestic and international operations, 

according to the geographies in which we operate. For Fiscal 2018, our domestic and international operations accounted 

for 47.00% and 53.00%, respectively, of our revenue from operations. 

    

 



 

 

48 
 

SUMMARY FINANCIAL INFORMATION 

 

The following tables set forth the summary financial information derived from the Restated Consolidated Financial 

Statements and the Restated Standalone Financial Statements. The financial statements referred to below are presented 

under “Financial Statements” on page 175. The summary financial information presented below should be read in 

conjunction with the financial statements, the notes thereto and the “Management’s Discussion and Analysis of Financial 

Conditions and Results of Operations” beginning on page 347.  

 

A. Restated Consolidated Statements of Assets and Liabilities 

 
(₹ in million) 

Particulars 
As at 

March 31, 2018 

As at 

March 31, 2017 

As at 

March 31, 2016 

    

I. ASSETS    

Non-current assets    

Property, Plant and Equipment                  148.96                   145.03                     85.33  

Capital Work-In-Progress                  303.25                   114.20                     37.65  

Other Intangible Assets                  166.39                   132.60                     99.50  

Financial Assets      

(i) Investments                    25.54                     14.29                     13.67  

(ii) Loans                         -                        2.50                      2.50  

(iii) Other Financial Assets                    20.40                     14.37                     10.33  

Income Asset Tax (Net)                         -                            -                            -    

Deferred Tax Asset (Net)                     0.33                      0.41                     11.52  

Other Non-Current Assets                    17.69                      1.21                      1.68  
      

Total Non-Current Assets                  682.56                   424.61                   262.18  

       

Current Assets       

Inventories                  273.89                   197.23                   196.39  

Financial Assets       

(i)  Trade Receivables                  499.67                   364.88                   363.00  

(ii) Cash and Cash Equivalents                     9.03                     31.36                      3.20  

(iii) Bank Balances Other Than (ii) above                     2.62                      4.46                      1.89  

(iv) Loans                     0.52                      0.28                      1.02  

(v) Other Financial Assets                           -                            -    

Other Current Assets                    86.22                     66.58                     96.21  

       

Total Current Assets                  871.95                   664.79                   661.71  
       

Total Assets                1,554.51                1,089.40                   923.89  

        

II. EQUITY AND LIABILITIES       

Equity       

a) Equity Share Capital                    15.00                     15.00                     15.00  

b) Other Equity                  561.82                   374.92                   259.24   
     

Total Equity                  576.82                   389.92                   274.24   
      

Non-current liabilities       

Financial Liabilities       

(i) Borrowings                  317.86                   145.02                   159.90  

Provisions                     9.81                      6.26                      3.72  

Deferred Tax Liabilities (Net)                         -                            -                            -     
      

Total Non-Current Liabilities                  327.67                   151.28                   163.62  

       

Current Liabilities       
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Particulars 
As at 

March 31, 2018 

As at 

March 31, 2017 

As at 

March 31, 2016 

Financial Liabilities       

(i)   Borrowings                    94.81                     90.57                   114.92  

(ii)  Trade Payables                  477.59                   384.31                   284.18  

(iii) Other Financial Liabilities -  -  -    

Other Current Liabilities 33.64                    49.94                     50.68  

Provisions                     0.95                      1.22                      0.82  

Current Tax Liability (Net)                    43.03                     22.16                     35.43   
      

Total Current Liabilities                  650.02                   548.20                   486.03   
      

Total Liabilities                   977.69                   699.48                   649.65  

       

Total Equity and Liabilities               1,554.51                1,089.40                   923.89  

 

B. Restated Consolidated Statement of Profit & Loss 
(₹ in million) 

Particulars 
For the year ended 

March 31, 2018 

For the year ended 

March 31, 2017 

For the year ended 

March 31, 2016 

        

Revenue from operations               1,882.21                1,602.59                1,537.02  

Other income                    29.56                      2.14                     28.70  

Total Revenue (A)               1,911.77                1,604.73                1,565.72  

        

Expenses       

Cost of raw materials consumed               1,147.24                   947.51                   935.83  

Changes in inventories of finished goods/traded goods and 

work-in-progress 
                  (17.74)                     2.42                    (20.87) 

Employee benefits expense                    98.89                     73.81                     70.21  

Finance costs                    32.25                     32.95                     25.59  

Depreciation and amortisation expense                    19.05                     13.68                      7.99  

Other expenses                  348.62                   347.54                   369.97  

Total expenses (B)               1,628.31                1,417.91                1,388.72  

        

Profit before tax                  283.46                   186.82                   177.00  

        

Tax expense:       

- Current tax                    98.65                     54.51                     58.85  

- Deferred tax                    (0.14)                    11.83                     (8.41) 

                     98.51                     66.34                     50.44  

        

Profit for the year                  184.95                   120.48                   126.56  

        

Other Comprehensive Income/(Loss)       

Items that may be reclassified to statement of profit 

and loss 

      

Exchange difference on translation on Foreign Entity                     1.30                     (3.20)                    (0.39) 

        

Items that will not be reclassified to statement of profit 

and loss 

      

Remeasurement of defined employee benefit plans                     0.65                     (2.10)                    (0.35) 

Tax impact of items that will not be reclassified to 

statement of profit and loss 
                   (0.23)                     0.73                      0.12  

        

Total comprehensive income for the year                  186.67                   115.91                   125.94  

        

Earnings per equity share        

(1) Basic                  123.30                     80.32                     84.37  

(2) Diluted                  123.30                     80.32                     84.37  

Nominal value of equity shares                        10                         10                         10  
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C. Restated Consolidated Statement of Cash Flows 

 

(₹ in million) 

Particulars  
For the year ended 

31 March, 2018 

For the year ended 

31 March, 2017 

For the year ended 

31 March, 2016 

Cash flow from/ (used in) operating activities       

Profit before tax  283.46  186.82                   177.00  

Adjustment for:       

Exception item -    -                            -    

Interest expense 30.86  31.83                     24.88  

Interest income  (2.07)  (0.10)                    (0.68) 

Interest on income tax -    -                            -    

Depreciation and amortization 19.05  13.68                      7.99  

Unrealised exchange difference (net)  (5.69) 0.79                     (4.86) 

(Profit)/Loss from sale of Property, plant and equipment -    -                            -    

Trade receivables / advances written off -    -                            -    

Prior year errors 0.23   (0.23)                         -    

Fair value on change of equity instruments 1.30   (3.20)                    (0.39) 

Remeasurement of defined employee benefit plans 0.65   (2.10)                    (0.35) 

        

Operating Profit Before Working Capital Changes 327.79  227.49                   203.59  

        

Movement in working capital:       

(Increase)/decrease in trade receivables  (127.71)  (4.94)                 (116.36) 

(Increase)/decrease in inventories  (76.66)  (0.84)                   (56.01) 

(Increase)/decrease in loans 2.26  0.74                     (0.56) 

(Increase)/decrease in other financial Assets  (6.03)  (4.04)                    (1.06) 

(Increase)/decrease in other Current Assets  (36.12) 30.10                    (11.34) 

Increase/(decrease) in trade payables 91.89  102.43                     85.70  

Increase/(decrease) in other current liability  (16.30)  (0.74)                    23.66  

Increase/(decrease) in provision 3.28  2.94                      0.68  

Cash generated/(used) in operations 162.40  353.14                   128.30  

Income taxes paid  (77.78)  (67.78)                   (29.75) 

Net Cash flow from operating activities 84.62  285.36                     98.55  

        

Cash flow from/(used) investing activities       

Payments Property, plant and equipment  (246.21)  (183.03)                 (144.31) 

Interest received 2.07  0.10                    0.68  

Proceeds from sale of Property, plant and equipment 0.39  -                       14.23  

(Increase)/decrease in fixed deposit with bank 1.84   (2.57)                     0.30  

(Increase)/decrease in Investment  (11.25)  (0.62)                   (13.21) 

Cash generated/(used) in investing activities  (253.16)  (186.12)                 (142.31) 

        

Cash flow from/(used in) financing activities       

Proceed /(repayment) of borrowings (net) 177.08   (39.23)                    68.59  

Interest paid  (30.87)  (31.82)                   (24.90) 

Cash generated/(used) in financing activities 146.21   (71.05)                    43.69  

        

Net increase/(decrease) in cash and cash equivalents  (22.33) 28.19                     (0.07) 

        

 Cash and cash equivalent at beginning of year  31.39  3.21                      3.29  

 Unrealised exchange difference   (0.03)  (0.01)                    (0.01) 

 Total Cash and cash equivalent at beginning of year  31.36  3.20                      3.28  

 Cash and cash equivalent at end of year  9.03  31.36                      3.20  

 Unrealised exchange difference at year end   -    0.03                      0.01  

 Total Cash and cash equivalent at end of year  9.03  31.39                      3.21  

 Net increase/(decrease) as disclosed above   (22.33) 28.19                     (0.07) 
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D. Restated Standalone Statement of Assets and Liabilities 
 

(₹ in million) 

Particulars 

As at 

March 31, 

2018 

As at 

March 31, 

2017 

As at 

March 31, 

2016 

As at 

March 31, 

2015 

As at 

March 31, 

2014 

         

I. ASSETS        

Non-current assets        

Property, Plant and Equipment 148.95 145.02 85.32 59.01 47.56 

Capital work-in-progress 303.23 114.19 37.64 41.37 16.26 

Other Intangible Assets -  -  -  - -    

Financial Assets          

(i) Investments 211.71 154.03 113.56 0.46 0.57 

(ii) Loans 0.00 2.50 2.50 2.50 2.50 

(iii) Other financial assets 20.41 14.37 10.33 9.27 6.89 

Deferred Tax Asset (Net) 0.33 0.41 11.52 2.99 3.20 

Other non-current assets -  - - - - 

           

Total Non-current assets 684.63 430.52 260.87 115.60 76.98 

           

Current assets          

Inventories 273.89 197.23 196.39 140.38 112.23 

Financial Assets          

(i)  Trade receivables 499.47 364.88 363.00 243.59 135.57 

(ii) Cash and cash equivalents 3.93 27.79 3.20 3.28 0.43 

(iii) Bank balances other than (ii) above 2.62 4.46 1.89 2.19 1.46 

(iv) Loans 0.52 0.28 1.02 0.46 0.71 

Other current assets 86.22 66.54 96.20 86.55 59.72 

           

Total Current Assets 866.65 661.18 661.70 476.45 310.12 

            

Total Assets  1,551.28 1,091.70 922.57 592.05 387.10 

            

II. EQUITY AND LIABILITIES           

Equity           

a) Equity Share Capital 15.00 15.00 15.00 15.00 15.00 

b) Other Equity 563.53 378.48 259.59 133.31 92.73 

           

Total Equity 578.53 393.48 274.59 148.31 107.73 

            

Non-current liabilities           

Financial Liabilities           

(i) Borrowings 312.92 143.81 158.22 62.92 14.21 

Provisions 9.81 6.26 3.72 2.79 1.85 

Deferred tax liabilities (Net) -  -  -  - -    

            

Total non-current liabilities 322.73 150.07 161.94 65.71 16.06 

            

Current liabilities           

Financial Liabilities           

(i)   Borrowings 94.81 90.57 114.92 143.31 90.42 

(ii)  Trade payables 477.59 384.31 284.18 200.30 146.14 

Other current liabilities 33.64 49.94 50.69 27.02 24.38 

Provisions 0.95 1.22 0.83 1.07 0.54 

Current Tax liability (Net) 43.03 22.11 35.42 6.33 1.83 

            

Total current liabilities 650.02 548.15 486.04 378.03 263.31 

            

Total Liabilities  972.75 698.22 647.98 443.74 279.37 

            

Total Equity and Liabilities 1,551.28 1,091.70 922.57 592.05 387.10 
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E. Restated Standalone Statement of Profit & Loss 
 

(₹ in million) 

Particulars 

For the 

year ended 

31 March, 

2018 

For the 

year ended 

31 March, 

2017 

For the 

year ended 

31 March, 

2016 

For the 

year ended 

31 March, 

2015 

For the 

year ended 

31 March, 

2014 

         

Revenue from operations 1,882.21 1,602.60 1,537.02 1,117.46 761.12 

Other income 28.68 2.14 28.70 0.21 5.64 

Total Revenue (A) 1,910.89 1,604.74 1,565.72 1,117.67 766.76 

            

Expenses           

Cost of raw materials consumed 1,147.24 947.51 935.83 661.45 495.01 

Changes in inventories of finished goods/traded 

goods and work-in-progress 
(17.74) 2.42 -20.87 11.13 -20.38 

Employee benefits expense 98.56 73.81 70.21 39.48 37.58 

Finance costs 32.25 32.95 25.59 15.91 15.78 

Depreciation and amortisation expense 19.05 13.68 7.99 7.17 7.97 

Other expenses 348.62 347.54 370.02 322.47 187.73 

Total expenses (B) 1,627.98 1,417.91 1,388.77 1,057.61 723.69 

            

Profit before tax 282.91 186.83 176.95 60.06 43.07 

            

Tax expense:           

- Current tax 98.65 54.51 58.85 18.72 14.81 

- Deferred tax -0.14 11.83 -8.41 0.39 -0.38 

  98.51 66.34 50.44 19.11 14.43 

            

Profit for the year 184.40 120.49 126.51 40.95 28.64 

            

Other Comprehensive Income/(Loss)           

Items that will not be reclassified to statement 

of profit and loss           

Remeasurement of defined employee benefit plans 0.65 -2.10 -0.35 -0.43 -2.10 

Fair value changes on Equity Instruments carried at 

fair value through OCI; 
0.00 0.00 0.00 0.00 0.00 

Tax impact of items that will not be reclassified to 

statement of profit and loss 
-0.23 0.73 0.12 0.15 0.73 

            

Total comprehensive income for the year 184.82 119.12 126.28 40.67 27.27 

            

Earnings per equity share            

(1) Basic 122.93 80.33 84.34 27.30 19.09 

(2) Diluted 122.93 80.33 84.34 27.30 19.09 

Nominal value of equity shares 10.00 10.00 10.00 10.00 10.00 

 

  



 

 

53 
 

 

F. Restated Standalone Statement of Cash Flows 
(₹ in million) 

Particulars  

For the year 

ended 

31 March, 

2018 

For the 

year ended 

31 March, 

2017 

For the 

year ended 

31 March, 

2016 

For the 

year ended 

31 March, 

2015 

For the 

year ended 

31 March, 

2014 

Cash flow from/ (used in) operating activities        

Profit before tax  282.91 186.83 176.95 60.06 43.07 

Adjustment for:           

Prior year tax adjustments -    -    -                       -                       -    

Interest expense 30.86  31.83  24.90  15.52  15.02  

Interest income  (2.07)  (0.10)  (0.68)  (0.04)  (0.24) 

Interest on income tax -  -     -                       -                       -    

Depreciation and amortization 19.05  13.68  7.99  7.17  7.97  

Unrealised exchange difference (net)  (5.69)  0.79   (4.86)  1.70  0.83  

(Profit)/ Loss from sale of Property, plant and 

equipment 

-    -    -                       -                       -    

Trade receivables/ advances written off                   - - -                       -                       -    

Prior year errors  0.23   (0.23) -                       -                       -    

Fair value on change of equity instruments - - -                       -                       -    

Remeasurement of defined employee benefit 

plans 

0.65   (2.10)  (0.35)  (0.43)  (2.10) 

            

Operating profit before working capital changes 325.94  230.70  203.95  83.98  64.55  

            

Movement in working capital:           

(Increase)/decrease in trade receivables  (127.51)  (4.94)  (116.36)  (109.59)  (28.90) 

(Increase)/decrease in inventories  (76.66)  (0.84)  (56.01)  (28.15)  (49.93) 

(Increase)/decrease in loans  2.26   0.74   (0.56)  0.25  0.21  

(Increase)/decrease in other financial Assets  (6.04)  (4.04)  (1.06)  (2.38)  (2.23) 

(Increase)/decrease in other Current Assets  (19.68)  29.66   (9.65)  (26.83)  (31.06) 

Increase/(decrease) in trade payables 91.89  102.43  85.70  54.04  55.72  

Increase/(decrease) in other current liability  (16.30)  (0.75)  23.67   2.64  3.64  

Increase/(decrease) in provision 3.28  2.93  0.69  1.47  0.05  

Cash generated/(used) in operations  177.18   355.89   130.37   (24.57) 12.05  

Income taxes paid  (77.73)  (67.82)  (29.76)  (14.22)  (14.11) 

Net Cash flow from operating activities  99.45   288.07   100.61   (38.79)  (2.06) 

            

Cash flow from/(used) investing activities           

Payments Property, plant and equipment  (212.41)  (149.93)  (44.80)  (43.86)  (23.58) 

Interest received  2.07   0.10   0.68   0.04  0.24  

Proceeds from sale of Property, plant and 

equipment 

0.39  -    14.23                     -                       -    

(Increase)/decrease in fixed deposit with bank  1.84   (2.57) 0.30   (0.73) 3.35  

(Increase)/decrease in Investment  (57.68)  (40.47)  (113.10) 0.11   (0.01) 

Cash generated/(used) in investing activities  (265.79)  (192.87)  (142.69)  (44.44)  (20.00) 

            

Cash flow from/ (used in) financing activities           

Proceed /(repayment) of borrowings (net) 173.35   (38.76) 66.91  101.60  36.72  

Interest paid  (30.87)  (31.82)  (24.90)  (15.51)  (15.02) 

Cash generated/(used) in financing activities 142.48   (70.58) 42.01  86.09  21.70  

            

Net increase/(decrease) in cash and cash 

equivalents 

 (23.86)  24.62   (0.07) 2.86   (0.36) 

            

 Cash and cash equivalent at beginning of year  27.82  3.21  3.29  0.43  0.79  

 Unrealised exchange difference   (0.03)  (0.01)  (0.01) - -    

 Total Cash and cash equivalent at beginning of 

year  

27.79  3.20  3.28  0.43  0.79  

 Cash and cash equivalent at end of year   3.93   27.79   3.20   3.28  0.43  

 Unrealised exchange difference at year end   -    0.03  0.01  0.01  -    

 Total Cash and cash equivalent at end of year   3.93  27.82   3.21  3.29  0.43  

 Net increase/(decrease) as disclosed above   (23.86) 24.62   (0.07)  2.86   (0.36) 
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THE ISSUE 

 

The following table summarises the details of the Issue: 

 
Issue (1) 3,500,000 Equity Shares, aggregating up to ₹[●] million 

  

Of which:  

  

A. QIB Category (2) Not more than 1,750,000 Equity Shares, aggregating up 

to ₹[●] million 

  

 Of which:  

Anchor Investor Portion Up to 1,050,000 Equity Shares 

Balance available for allocation to QIBs other than Anchor 

Investors (assuming Anchor Investor Portion is fully subscribed) 

Up to 700,000 Equity Shares 

  

Of which:  

Available for allocation to Mutual Funds only (5% of the QIB 

Category (excluding the Anchor Investor Portion)) 

Up to 35,000 Equity Shares 

Balance for all QIBs including Mutual Funds Up to 665,000 Equity Shares 

  

B. Non-Institutional Category Not less than 525,000 Equity Shares 

  

C.  Retail Category Not less than 1,225,000 Equity Shares 

  

Pre and post-Issue Equity Shares  

Equity Shares outstanding prior to the Issue 10,500,000 Equity Shares 

Equity Shares outstanding after the Issue 14,000,000 Equity Shares 

  

Use of proceeds of the Issue For details, see “Objects of the Issue” on page 71.  
  

(1) The Issue has been authorised by our Board pursuant to its resolution dated April 20, 2018 and by our Shareholders pursuant to the 

special resolution dated April 23, 2018.  

 

(2) Our Company may, in consultation with the BRLM, allocate up to 60% of the QIB Category to Anchor Investors on a discretionary 

basis in accordance with the SEBI ICDR Regulations. One-third of the Anchor Investor Portion will be available for allocation to 

domestic Mutual Funds only, subject to valid Bids being received from domestic Mutual Funds at or above the price at which 

allocation is made to Anchor Investors, which price shall be determined by the Company in consultation with the BRLM. In the event 

of under-subscription or non-Allotment in the Anchor Investor Portion, the balance Equity Shares in the Anchor Investor Portion 

shall be added back to the QIB Category. For further details, see the “Issue Procedure” on page 410. 

 

Notes: 

• Pursuant to Rule 19(2)(b) of the SCRR, read with Regulation 41 of the SEBI ICDR Regulations and in accordance 

with Regulation 26(1) of the SEBI ICDR Regulations, the Issue is being made for at least 25% of the post-Issue 

paid-up Equity Share capital of our Company. 

• Allocation to all categories, except Anchor Investors, if any, and Retail Individual Investors, shall be made on a 

proportionate basis. The allocation to each Retail Individual Investor shall not be less than the minimum Bid Lot, 

subject to availability of Equity Shares in the Retail Category and the remaining available Equity Shares, if any, 

shall be allocated on a proportionate basis. For details, see “Issue Procedure” on page 410. 

• Under-subscription, if any, in any category, except the QIB Category, would be met with spill-over from any other 

category or a combination of categories, as applicable, at the discretion of our Company in consultation with the 

BRLM and the Designated Stock Exchange, subject to applicable law. However, under-subscription, if any, in the 

QIB Category will not be allowed to be met with spill-over from other categories or a combination of categories. 

• Retail Individual Investors bidding at a price within the Price Band can make payment at the Bid Amount, at the 

time of making a Bid. Retail Individual Investors bidding at the Cut-Off Price have to ensure payment at the Cap 

Price at the time of making a Bid. Retail Individual Investors must ensure that the Bid Amount does not exceed 

₹200,000. Retail Individual Investors should note that while filling the “SCSB/ Payment Details” block in the Bid 

cum Application Form, Retail Individual Investors must mention the Bid Amount. 

 

For details, including in relation to grounds for rejection of Bids, refer to “Issue Structure” and “Issue Procedure” on page 

403 and 410, respectively. For details of the terms of the Issue, see “Terms of the Issue” on page 406.  
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GENERAL INFORMATION 

 

Our Company was originally formed as a partnership firm under the Partnership Act, 1932 in the name of “Ami Organics” 

pursuant to a deed of partnership dated January 3, 2004 executed among our Promoters, along with others, as partners. 

“Ami Organics” was then converted into private limited company under part IX of the Companies Act, 1956 under the 

name of “Ami Organics Private Limited” vide certificate of incorporation dated June 12, 2007 issued by Registrar of 

Companies, Gujarat, Dadra and Nagar Havelli. Further, pursuant to a resolution passed by our shareholders on April 5, 

2018, our Company was converted into a public limited company, following which our Company’s name was changed to 

“Ami Organics Limited”, and a fresh certificate of incorporation was issued by the Registrar of Companies, Ahmedabad 

on April 18, 2018. For details, see “History and Certain Corporate Matters” on page 146. 

 

Registration Number: 051093  

 

Corporate Identity Number: U24100GJ2007PLC051093 

 

Registered and Corporate Office  

 

Plot No. 440/4, 5 & 6  

Road No. 82/A, G.I.D.C, Sachin  

Surat – 394 230 Gujarat, India 

Tel.: (+91) 261 2397193   

Facsimile: (+91) 261 2398436 

Website: www.amiorganics.com  

 

Address of the Registrar of Companies 

 

Our Company is registered with the RoC, located at the following address: 

 

Registrar of Companies, Ahmedabad 

 

ROC Bhavan, Opp. Rupal Park Society 

Behind Ankur Bus Stop, Naranpura 

Ahmedabad – 380 013 Gujarat, India  

Telephone: +91 79 2743 7597 

Facsimile: +91 79 2743 8371 

 

Board of Directors  

 

The following table sets out the details regarding our Board as on the date of this Draft Red Herring Prospectus: 

 
Name and Designation  Age 

(years) 

DIN Address 

Girishkumar Limbabhai Chovatia 

Designation: Executive Chairman & Whole Time 

Director 

 

49 00907321  7, Greenwood, Sardar Patel Marg, New Alkapuri, 

Sevasi, Vadodara – 391 101 Gujarat, India 

Nareshbhai Ramjibhai Patel  

Designation: Managing Director 

 

43 00906232  26, Saibaba Nagar Society, Opp. Katargam Fire 

Station, Katargam, Surat – 395 004 Gujarat, India 

Chetankumar Chhaganlal Vaghasia  

Designation: Whole Time Director 

 

44 01375540 B-201/202, Indraprasth Complex, Opp. 

Naginawadi, Katargam, Surat – 395 004 Gujarat, 

India  

Adarsh Paul Singh 

Designation: Non-Executive Independent Director 

 

66 02829137 House No. 107, Phase 3A, Sector 53, SAS Nagar, 

Mohali – 160 059 Punjab, India 

Girikrishna Maniar 

Designation: Non-Executive Independent Director 

 

56 07515981 102, Shree Vastu Pooja CHS, Near Manish Park, 

Pump House, Andheri (East), Mumbai – 400 093 

Maharashtra, India 

Kamini Kiran Shah  

Designation: Non-Executive Independent Director 

 

46 08107971 3/4 Vallabh Park, Near Kalyan Society, Vallabh 

Vidyanagar, Anand – 388 120, Gujarat, India 

 

http://www.amiorganics.com/
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For brief profiles and further details in respect of our Directors, see “Our Management” on page 151.  

 

Chief Financial Officer 

 

Abhishek Haribhai Patel is the Chief Financial Officer of our Company. His contact details are as follows: 

 

Abhishek Haribhai Patel 

Ami Organics Limited 

Plot No. 440/4, 5 & 6  

Road No. 82/A, G.I.D.C, Sachin  

Surat – 394 230 Gujarat, India  

Telephone: +91 261 2397193/94/96 

Facsimile: +91 261 2398436 

E-mail: abhishek@amiorganics.com 

 

Company Secretary and Compliance Officer  

 

Alpesh Somjibhai Makwana is the Company Secretary and Compliance Officer of our Company. His contact details are as 

follows: 

 

Alpesh Somjibhai Makwana 

Ami Organics Limited 

Plot No. 440/4, 5 & 6  

Road No. 82/A, G.I.D.C, Sachin  

Surat – 394 230 Gujarat, India  

Telephone: +91 261 2397193/94/96  

Facsimile: +91 261 2398436 

E-mail: cs@amiorganics.com 

 

Investors can contact the Company Secretary and Compliance Officer or the Registrar to the Issue in case of any pre-Issue 

or post-Issue related problems such as non-receipt of letters of Allotment, non-credit of Allotted Equity Shares in the 

respective beneficiary account, non-receipt of refund orders or non-receipt of funds by electronic mode, etc. For all Issue 

related queries and for redressal of complaints, investors may also write to the BRLM. 

 

All grievances, other than of Anchor Investors may be addressed to the Registrar to the Issue with a copy to the relevant 

Designated Intermediary with whom the Bid-cum Application Form was submitted, giving full details such as name of the 

sole or First Bidder, Bid cum Application Form number, Bidder’s DP ID, Client ID, PAN, address of Bidder, number of 

Equity Shares applied for, ASBA Account number in which the amount equivalent to the Bid Amount was blocked, date 

of Bid cum Application Form and the name and address of the relevant Designated Intermediary where the Bid was 

submitted. Further, the Bidder shall enclose the Acknowledgment Slip or the application number from the Designated 

Intermediary in addition to the documents or information mentioned hereinabove. All grievances relating to Bids submitted 

through Registered Brokers may be addressed to the Stock Exchanges with a copy to the Registrar to the Issue. 

 

All grievances of the Anchor Investors may be addressed to the Registrar to the Issue, giving full details such as the name 

of the sole or First Bidder, Bid cum Application Form number, Bidders’ DP ID, Client ID, PAN, date of the Bid cum 

Application Form, address of the Bidder, number of the Equity Shares applied for, Bid Amount paid on submission of the 

Bid cum Application Form and the name and address of the BRLM where the Bid cum Application Form was submitted 

by the Anchor Investor. 

 

In terms of SEBI circular no. SEBI/HO/CFD/DIL2/CIR/P/2018/22, dated February 15, 2018, any ASBA Bidder whose 

Bid has not been considered for Allotment, due to failure on the part of any SCSB, shall have the option to seek redressal 

of the same by the concerned SCSB within three (3) months of the date of listing of the Equity Shares. SCSBs are required 

to resolve these complaints within fifteen (15) days, failing which the concerned SCSB would have to pay interest at the 

rate of 15% per annum for any delay beyond this period of fifteen (15) days. 

 

Book Running Lead Manager 

 

ITI Capital Limited (formerly known as Inga Capital Limited)  

Naman Midtown, 21st Floor, ‘A’ Wing 

Senapati Bapat Marg, Elphinstone (West) 
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Mumbai – 400 013 Maharashtra, India 

Telephone: +91 22 4031 3489 

Facsimile: +91 22 4031 3379 

E-mail: ami.ipo@iticapital.in 

Investor Grievance E-mail: investorgrievance@iticapital.in 

Website: www.iticapital.in 

Contact Person: Pranav Mahajani 

SEBI Registration No.: INM000010924* 
* in the process of application for name change 

 

Inter-se allocation of responsibilities 

 

ITI Capital Limited (formerly known as Inga Capital Limited) is the sole BRLM to this Issue and hence is responsible for all 

the Issue management-related services. 

 

Advisor to the Company 

 

Inga Advisors Private Limited 

1229, Hubtown Solaris, N.S. Phadke Marg 

Andheri (East), Mumbai - 400 069 

Maharashtra, India 

Telephone: +91 22 2681 6003 

Facsimile: +91 22 2681 6020 

E-mail: kavita@ingaadvisors.com 

Website: www.ingaadvisors.com 

Contact Person: Kavita Shah 

  

Syndicate Members 

 

[●]  

 

Legal Counsel to the Issue as to Indian Law 

 

Link Legal India Law Services 

Thapar House, Central Wing 

First Floor, 124 Janpath 

New Delhi – 110 001, India 

Telephone: +91 11 4651 1000 

Facsimile: +91 11 4651 1099 

 

Special Legal Advisor as to U.S. Joint Venture 

 

Peri & Stewart, LLC 

Attorneys at Law 

One Pessaic Avenue, Fairfield 

NJ – 07004 USA 

Telephone: +1 973 521 7426 

Facsimile: +1 973 521 7854 

 

Registrar to the Issue   

 

Link Intime India Private Limited 

C-101, 1st Floor, 247 Park 

Lal Bahadur Shastri Maarg, Vikhroli (West) 

Mumbai – 400 083 Maharashtra, India 

Telephone: +91 22 4918 6200 

Facsimile: +91 22 4918 6195 

E-mail: amiorganics.ipo@linkintime.co.in 

Investor Grievance E-mail: amiorganics.ipo@linkintime.co.in 

Website: www.linkintime.co.in 

http://www.ingaadvisors/
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Contact Person: Shanti Gopalkrishnan 

SEBI Registration No.: INR000004058 

 

Banker(s) to the Issue/ Escrow Collection Bank(s) 

 

[●] 

 

Public Issue Account Bank(s) 

 

[●] 

 

Refund Bank 

 

[●] 

 

Self Certified Syndicate Banks 

 

The list of SCSBs is available at (http://www.sebi.gov.in/sebiweb/other/OtherAction.do?doRecognised=yes) on the 

website of SEBI, or at such other website as may be prescribed by SEBI from time to time. A list of the Designated SCSB 

Branches with which a Bidder (other than an Anchor Investor), not bidding through Syndicate/Sub Syndicate or through a 

Registered Broker, CRTA or CDP may submit the Bid cum Application Forms is available at 

(http://www.sebi.gov.in/sebiweb/other/OtherAction.do?doRecognised=yes) on the website of SEBI, and at such other 

websites as may be prescribed by SEBI from time to time.  

 

Syndicate SCSB Branches 

 

In relation to Bids (other than Bids by Anchor Investor) submitted to a member of the Syndicate, the list of branches 

of the SCSBs at the Specified Locations named by the respective SCSBs to receive deposits of Bid cum 

Application Forms from the members of the Syndicate is available on the website of the SEBI 

(http://www.sebi.gov.in/sebiweb/other/OtherAction.do?doRecognised=yes) and updated from time to time. For more 

information on such branches collecting Bid cum Application Forms from the Syndicate at Specified Locations, see the 

website of the SEBI (http://www.sebi.gov.in/sebiweb/other/OtherAction.do?doRecognised=yes) as updated from time to 

time. 

 

Broker Centres/ Designated CDP Locations/ Designated RTA Locations 

 

In accordance with SEBI Circulars CIR/CFD/14/2012 dated October 4, 2012 and CIR/CFD/POLICYCELL/11/2015 dated 

November 10, 2015, Bidders (other than Anchor Investors) can submit Bid cum Application Forms with the Registered 

Brokers at the Broker Centres, CDPs at the Designated CDP Locations or the CRTAs at the Designated RTA Locations, 

respective lists of which, including details such as address and telephone number, are available at the websites of the Stock 

Exchanges at www.bseindia.com and www.nseindia.com. The list of branches of the SCSBs at the Broker Centres, named 

by the respective SCSBs to receive deposits of the Bid cum Application Forms from the Registered Brokers will be available 

on the website of the SEBI (www.sebi.gov.in) and updated from time to time.  

 

Auditor to our Company  

 

Maheshwari & Co., Chartered Accountants 

10-11 Third Floor, Esplanade Building 

3, A. K. Naik Marg, Fort, C.S.T. 

Mumbai – 400 001 

Maharashtra, India 

Telephone: +91 22 22077472 

Facsimile: +91 22 2207 2620 

E-mail: info@maheshwariandco.co.in 

ICAI Firm Registration Number: 105834W 

 

Bankers to our Company 

 

HDFC Bank Limited 

Plot No. 1084, First Floor 

http://www.sebi.gov.in/sebiweb/other/OtherAction.do?doRecognised=yes
http://www.sebi.gov.in/sebiweb/other/OtherAction.do?doRecognised=yes
http://www.sebi.gov.in/sebiweb/other/OtherAction.do?doRecognised=yes
http://www.sebi.gov.in/sebiweb/other/OtherAction.do?doRecognised=yes
http://www.sebi.gov.in/
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Road No. 4 & 6, Sachin – 392 430 

Surat, Gujarat, India 

Telephone: +91 98793 21277 

E-mail: dhavalkumar.maisuria@hdfcbank.com 

Website: www.hdfc.com  

Contact Person: Dhavalkumar Maisuria 

 

Grading of the Issue 

   

No credit agency registered with SEBI has been appointed for grading for the Issue.  

 

Monitoring Agency 

 

Our Company will appoint a monitoring agency in relation to the Issue and details of such monitoring agency will be 

updated in the Red Herring Prospectus to be filed with the RoC, in terms of Regulation 16(2) of SEBI (ICDR) Regulations. 

For further details, see “Objects of the Issue – Monitoring of Utilisation of Funds” on page 80. 

 

Expert  

 

Except as stated below, our Company has not obtained any expert opinion: 

 

Our Company has received a written consent from the Auditor namely, Maheshwari & Co., to include their name in this 

Draft Red Herring Prospectus as required under Section 26 of the Companies Act, 2013 and as “expert”, as defined under 

Section 2(38) of the Companies Act, 2013, to the extent and in their capacity as Statutory Auditor and in respect of their 

audit report dated July 8, 2018 on our Restated Financial Statements and their report dated July 10, 2018 on the Statement 

of Tax Benefits included in this Draft Red Herring Prospectus, and such consent has not been withdrawn as of the date of 

this Draft Red Herring Prospectus. However, the term “expert” shall not be construed to mean an “expert” as defined under 

U.S. Securities Act.  

 

Our Company has received a written consent from the Chartered Engineer namely, Anil G. Panchal, to include his name in 

this Draft Red Herring Prospectus as required under Section 26 of the Companies Act, 2013 and as “expert”, as defined 

under Section 2(38) of the Companies Act, 2013, to the extent and in his capacity as chartered engineer for certifying certain 

business and operational data of our Company, the extracts of which have been included in this Draft Red Herring 

Prospectus, and such consent has not been withdrawn as of the date of this Draft Red Herring Prospectus. However, the 

term “expert” shall not be construed to mean an “expert” as defined under U.S. Securities Act. 

 

Credit Rating 

 

As the Issue is of Equity Shares, credit rating is not required.  

 

Trustees 

  

As the Issue is of Equity Shares, the appointment of trustees is not required.  

 

Book Building Process 

 

Book building, in the context of the Issue, refers to the process of collection of Bids from the Bidders on the basis of the 

Red Herring Prospectus and the Bid cum Application Forms within the Price Band, which will be decided by our Company, 

in consultation with the BRLM, and advertised in [●] editions of [●] (a widely circulated English national daily newspaper) 

and [●] editions of [●] (a widely circulated Hindi national daily newspaper) and [●] editions of [●] (a widely circulated 

Gujarati newspaper, Gujarati being the regional language of Gujarat, where our Registered Office is located), at least five 

Working Days prior to the Bid/ Issue Opening Date and shall be made available to the Stock Exchanges for the purposes 

of uploading on their websites. The Issue Price shall be determined by our Company, in consultation with the BRLM after 

the Bid/ Issue Closing Date.  

 

All Investors (other than Anchor Investors) can participate in this Issue only through the ASBA process. Anchor 

Investors are not permitted to participate in the Issue through the ASBA process.  

 

In terms of the SEBI ICDR Regulations, QIBs and Non-Institutional Investors are not permitted to withdraw their 

Bid(s) or lower the size of their Bid(s) (in terms of quantity of Equity Shares or the Bid Amount) at any stage. Retail 

http://www.hdfc.com/
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Individual Investors can revise their Bid(s) during the Bid/ Issue Period and withdraw their Bid(s) until Bid/ Issue 

Closing Date. Anchor Investors are not allowed to withdraw their Bids after the Anchor Investor Bidding Date. 

Except for Allocation to Retail Individual Investors and the Anchor Investors, Allocation in the Issue will be on a 

proportionate basis. For further details on method and process of Bidding, see “Issue Structure” on page 403. 

 

The process of Book Building under the SEBI ICDR Regulations is subject to change. Bidders are advised to make 

their own judgment about an investment through this process prior to submitting a Bid.  

 

Bidders should note that the Issue is also subject to obtaining (i) final listing and trading approvals of the Stock Exchanges, 

which our Company shall apply for after Allotment; and (ii) the final approval of the RoC after the Prospectus is filed with 

the RoC. 

 

Each Bidder, by submitting a Bid in the Issue, will be deemed to have acknowledged the above restrictions and the terms 

of the Issue. 

 

Illustration of Book Building Process and the Price Discovery Process  

 

For an illustration of book building process and the price discovery process, see “Issue Procedure – Part B – Basis of 

Allocation – Illustration of the Book Building Process and Price Discovery Process” on page 441. 

 

Underwriting Agreement 

 

After the determination of the Issue Price and allocation of Equity Shares but prior to the filing of the Prospectus with the 

RoC, our Company will enter into an Underwriting Agreement with the Underwriters for the Equity Shares proposed to be 

offered through the Issue. Pursuant to the terms of the Underwriting Agreement, the obligations of the Underwriters will 

be several and will be subject to certain conditions to closing, as specified therein.  

 

The Underwriting Agreement is dated [●]. The Underwriters have indicated their intention to underwrite the following 

number of Equity Shares: 

 

This portion has been intentionally left blank and will be filled in before filing of the Prospectus with the RoC. 
 

Name, address, telephone, facsimile and e-mail of the 

Underwriters 

Indicative Number of 

Equity Shares to be 

Underwritten 

Amount 

Underwritten 

(₹ in million) 

[●] [●] [●] 

[●] [●] [●] 

 

The abovementioned amounts are provided for indicative purposes only and would be finalized after the pricing and actual 

allocation and subject to the provisions of Regulation 13(2) of the SEBI ICDR Regulations. 

 

In the opinion of our Board of Directors (based on representations made to our Company by the Underwriters), the resources 

of the Underwriters are sufficient to enable them to discharge their respective underwriting obligations in full. The 

Underwriters are registered with the SEBI under Section 12(1) of the SEBI Act or registered as brokers with the Stock 

Exchange(s). Our IPO Committee, at its meeting held on [●], has accepted and entered into the Underwriting Agreement 

mentioned above on behalf of our Company. 

 

Allocation among the Underwriters may not necessarily be in proportion to their underwriting commitments set forth in the 

table above. Notwithstanding the above table, the Underwriters shall be severally responsible for ensuring payment with 

respect to Equity Shares allocated to investors procured by them. In the event of any default in payment, the respective 

Underwriter, in addition to other obligations defined in the Underwriting Agreement, will also be required to procure 

subscriptions for/ subscribe to Equity Shares to the extent of the defaulted amount in accordance with the Underwriting 

Agreement.  
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CAPITAL STRUCTURE 

 

The Equity Share capital of our Company, as on the date of this Draft Red Herring Prospectus, is set forth below: 

 
(in ₹, except share data) 

  Aggregate value at face value Aggregate value at 

Issue Price* 

A)  Authorized Share Capital (1)    

 15,000,000 Equity Shares of ₹10 each 150,000,000 - 

    

B) Issued, subscribed and paid-up share capital prior to the Issue    

 10,500,000 Equity Shares of ₹10 each 105,000,000 - 

    

C) The Issue   

 Issue of 3,500,000 Equity Shares of ₹10 each (2) 35,000,000 [●] 

    

 Of which   

 QIB Portion of not more than 1,750,000 Equity Shares (3)  17,500,000 [●] 

    

 Of which   

 Anchor Investor Portion   

 - Up to 350,000 Equity Shares available for allocation to 

domestic Mutual Funds only 

3,500,000 [●] 

 - Up to 700,000 Equity Shares for all QIBs including Mutual 

Funds 

7,000,000 [●] 

 Up to 700,000 Equity Shares balance available for allocation in the 

QIB Category (assuming Anchor Investor Portion is fully 

subscribed) 

7,000,000 [●] 

    

 Non-Institutional Category of not less than 525,000 Equity Shares 5,250,000 [●] 

 Retail Category of not less than 1,225,000 Equity Shares 12,250,000 [●] 

    

D) Issued, subscribed and paid-up share capital after the Issue    

 14,000,000 Equity Shares of ₹10 each  140,000,000 [●] 

    

E) Share Premium Account  

 Before the Issue  Nil  

 After the Issue  [●]  

*to be updated upon finalisation of the Issue Price 

 

(1) For changes in the authorised share capital of our Company, see “History and Certain Corporate Matters – Amendments to our 

Memorandum of Association” on page 146. 

 

(2) The Issue has been authorized by our Board pursuant to their resolution dated April 20, 2018, and by the shareholders of our 

Company have authorised the Issue pursuant to a resolution passed at the extraordinary general meeting held on April 23, 2018. 

 

(3) Our Company, in consultation with the BRLM, may allocate up to 60% of the QIB Portion, consisting of 1,050,000 Equity Shares, 

to Anchor Investors on a discretionary basis in accordance with the SEBI ICDR Regulations. One third of the Anchor Investor 

Portion shall be reserved for domestic Mutual Funds, subject to valid Bids being received from domestic Mutual Funds at or above 

the Anchor Investor Issue Price. In case of under-subscription in the Anchor Investor Portion, the remaining Equity Shares will be 

added back to the QIB Portion. For more information, see “Issue Procedure” on page 410.  

 

Notes to Capital Structure 

 

1. Share Capital History of our Company 

 

(a) Equity share capital history of our Company  

 

Set forth below is the Equity Share capital history of our Company: 
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Date of 

issue/ 

allotment 

No. of 

Equity 

Shares 

Face 

value 

(₹) 

Issue 

price 

(₹) 

Consideration in 

Cash/ other than 

Cash 

Nature of allotment 

Cumulative 

no. of 

Equity 

Shares 

Cumulative 

paid-up Equity 

Share capital 

(₹) 

June 12, 

2007 

500,000 10 10.00 Other than Cash; 

allotment against 

conversion of Ami 

Organics, a 

partnership firm 

into Ami Organics 

Private Limited 

Initial subscription to 

the Memorandum 

Of Association(1) 

500,000 5,000,000 

June 03, 

2009 

1,000,000 10 10.00 Cash Further issue (2) 1,500,000 15,000,000 

April 20, 

2018 

9,000,000 10 - Bonus Issue Bonus issue of equity 

shares in the ratio of 

six (6) Equity Shares 

for each Equity Share 

held by a shareholder 
(3) 

10,500,000 105,000,000 

 

(1) Initial subscription to the Memorandum of Association by Girishkumar Limbabhai Chovatiya, Nareshbhai Ramjibhai Patel, 

Chetankumar Chhaganlal Vaghasia, Jayeshbhai Hansrajbhai Chovatiya, Sheetalben N. Patel, Parulben Vaghasia and Kiranben 

Girishbhai Chovatiya for 125,000, 62,500, 62,500, 25,000, 62,500, 62,500 and 100,000 Equity Shares respectively. 

 

(2) Allotment to Nareshbhai Ramjibhai Patel, Girishkumar Limbabhai Chovatia, Chetankumar Chhaganlal Vaghasia, Sheetalben N. 

Patel, Parulben Vaghasia and Kiranben Girishbhai Chovatia of 125,000, 250,000, 125,000, 125,000, 125,000 and 250,000 Equity 

Shares respectively. 

 

(3) Bonus shares were issued as follows: Girishkumar Limbabhai Chovatia was issued 2,250,000 Equity Shares, Nareshbhai 

Ramjibhai Patel was issued 1,125,000 Equity Shares, Chetankumar Chhaganlal Vaghasia was issued 1,125,000 Equity Shares, 

Sheetalben N. Patel was issud 1,125,000 Equity Shares, Parulben Vaghasia was issued 1,125,000 Equity Shares, Kiranben 

Girishbhai Chovatia was issued 2,100,000 Equity Shares, Mehul M. Koladia was issued 60,000 Equity Shares and Haresh H. 

Chovatia was issued 90,000 Equity Shares. 

 

2. Issue of Equity Shares for Consideration other than Cash  

 

Our Company has not issued any Equity Shares or preference shares, including any bonus shares, out of revaluation of 

reserves at any time since incorporation.  

 

Except as disclosed below, as on the date of this Draft Red Herring Prospectus, our Company has not issued any Equity 

Shares for consideration other than cash: 

 
Date of issue/ 

allotment 

No. of Equity 

Shares 

Face value 

(₹) 

Issue price 

(₹) 
Reason /Nature of allotment 

June 12, 2007 500,000 10 10.00 Allotment against conversion of Ami Organics, a partnership firm 

into Ami Organics Private Limited (1) 

April 20, 2018 9,000,000 10 - Bonus issue (2) 

 

(1) Initial subscription to the Memorandum of Association by Girishkumar Limbabhai Chovatiya, Nareshbhai Ramjibhai Patel, 

Chetankumar Chhaganlal Vaghasia, Jayeshbhai Hansrajbhai Chovatiya, Sheetalben N. Patel, Parulben Vaghasia and Kiranben 

Girishbhai Chovatiya for 125,000, 62,500, 62,500, 25,000, 62,500, 62,500 and 100,000 Equity Shares respectively. 

 

(2) Bonus allotment of 9,000,000 Equity Shares in the ratio of six (6) Equity Shares for each Equity Share held by existing shareholder, 

authorized by the Shareholders through a shareholders’ resolution dated April 5, 2018.  

 

3. Issue of Equity Shares under Sections 230 to 232 of the Companies Act, 2013 or Sections 391 to 394 of the 

Companies Act, 1956 

 

Our Company has not allotted any Equity Shares pursuant to any scheme of amalgamation under Sections 230 to 232 of 

the Companies Act, 2013 or Sections 391 to 394 of the Companies Act, 1956. 

 

4. Employee Stock Options 

 

Our Company does not have an employee stock option scheme as on the date of filing of the Draft Red Herring Prospectus. 
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5. Issue of Equity Shares at a price that may be lower than the Issue Price in the last one year 

 

Except as disclosed below, our Company has not issued any Equity Shares at a price that may be lower than the Issue Price 

in the one year immediately preceding the date of this Draft Red Herring Prospectus: 

 

No. of allotees Date of issue/ allotment 
No. of Equity 

Shares 

Face value 

(₹) 

Issue price 

(₹) 
Nature of allotment 

8 April 20, 2018 9,000,000 10 - Bonus Issue 

 

6. Build-up of our Promoters’ shareholding, Promoters’ contribution and lock-in  

 

(i) Build-up of our Promoters’ shareholding in our Company 

 

As on the date of this Draft Red Herring Prospectus, our Promoters hold 3,430,000 Equity Shares, which constitutes 32.66% 

of the issued, subscribed and paid-up Equity Share capital of our Company. 

 

(a) Build-up of equity shareholding of our Promoters 

 

Set forth below is the build-up of the equity shareholding of our Promoters, since the incorporation of our Company: 

 

Date of 

issue/ 

allotment 

No. of 

equity 

shares 

Face 

value 

(₹) 

Issue/ 

purchase/ 

sale price 

per Equity 

Share (₹) 

Nature of Consideration 

Nature of 

acquisition/ 

transfer 

Percentage 

of pre-Issue 

equity share 

capital (%) 

Percentage of 

post- Issue 

equity share 

capital (%) 

 

(A) Girishkumar Limbabhai Chovatia 

 

June 12, 

2007 

125,000 10 10 Other than Cash; allotment 

against conversion of Ami 

Organics, a partnership firm 

into Ami Organics Private 

Limited 

Initial 

subscription to 

the 

Memorandum 

of Association 

1.19 0.89 

June 03, 

2009 

250,000 10 10 Cash Further issue 2.38 1.79 

April 20, 

2018 

2,250,000 10 - Bonus Bonus issue 21.43 16.07 

May 18, 

2018 

(980,000) 10 62 Cash Share Transfer (9.33) (7.00) 

June 5, 

2018 

(280,000) 10 62 Cash Share Transfer (2.67) (2.00) 

TOTAL 1,365,000     13.00 9.75 

 

(B) Nareshbhai Ramjibhai Patel 

 

June 12, 

2007 

62,500 10 10 Other than Cash;  

allotment against conversion 

of Ami Organics, a 

partnership firm into Ami 

Organics Private Limited 

Initial 

subscription to 

the 

Memorandum 

of Association 

0.60 0.44 

June 03, 

2009 

125,000 10 10 Cash Further issue 1.19 0.89 

April 20, 

2018 

1,125,000 10 - Bonus Bonus Issue 10.71 8.03 

May 18, 

2018 

(280,000) 10 62 Cash Share Transfer (2.67) (2.00) 

TOTAL 1,032,500     9.83 7.37 

 

(C) Chetankumar Chhaganlal Vaghasia 

 

June 12, 

2007 

62,500 10 10 Other than Cash;  

allotment against conversion 

of Ami Organics, a 

Initial 

subscription to 

the 

0.60 0.44 
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Date of 

issue/ 

allotment 

No. of 

equity 

shares 

Face 

value 

(₹) 

Issue/ 

purchase/ 

sale price 

per Equity 

Share (₹) 

Nature of Consideration 

Nature of 

acquisition/ 

transfer 

Percentage 

of pre-Issue 

equity share 

capital (%) 

Percentage of 

post- Issue 

equity share 

capital (%) 

partnership firm into Ami 

Organics Private Limited 

Memorandum 

of Association 

June 03, 

2009 

125,000 10 10 Cash Further issue 1.19 0.89 

April 20, 

2018 

1,125,000 10 - Bonus Bonus Issue 10.71 8.03 

May 18, 

2018 

(280,000) 10 62 Cash Share Transfer (2.67) (2.00) 

TOTAL 1,032,500     9.83 7.37 

 

GRAND 

TOTAL 

(A+B+C) 

3,430,000     32.66 24.50 

 

All the Equity Shares held by our Promoters were fully paid-up on the respective dates of acquisition of such Equity Shares. 

 

None of the Equity Shares held by our Promoters are pledged or otherwise encumbered. 

 

(ii) Tranfer of Equity Shares by members of our Promoter Group, our Promoters or our Directors and their relatives 

during the last six months 

 

Except as disclosed below, neither the members of our Promoter Group, our Promoters nor our Directors and their relatives 

have purchased, sold or financed the purchase of Equity Shares by any other person, other than in the normal course of 

business of the financing entity during the period of six months immediately preceding the date of this Draft Red Herring 

Prospectus: 

 
S. 

No. 

Name of Promoter/ 

Promoter Group/ 

Director/ relatives 

of our Directors 

Promoter/ 

Director/ 

Promoter 

Group 

Acquisition/ sale Nature of 

securities 

No. of 

securities 

purchased/ 

sold 

Price at which 

the securities 

were acquired/ 

sold (₹) 

Date on which 

the securities 

were acquired/ 

sold 

i.  Girishkumar 

Limbabhai Chovatia 

 

Promoter 

 

Sale to Aruna 

Jayantkumar 

Pandya 

Equity 

Shares 

 

140,000 62 June 5, 2018 

ii.  Sale to Shanti 

Devi Kankaria 

52,500 62 June 5, 2018 

iii.  Sale to Saryu 

Dhirajlal Amlani 

52,500 62 June 5, 2018 

iv.  Sale to Jainish 

Harshadkumar 

Sheth 

35,000 62 June 5, 2018 

v.  Sale to Pankti 

Dushyant Shah 

280,000 62 May 18, 2018 

vi.  Sale to Harshad 

Ramlal Sheth 

175,000 62 May 18, 2018 

vii.  Sale to Dhara 

Dushyantbhai 

Shah 

140,000 62 May 18, 2018 

viii.  Sale to Belaben 

Dushyant Shah 

140,000 62 May 18, 2018 

ix.  Sale to Shruti 

Lodha 

70,000 62 May 18, 2018 

x.  Sale to 

Narmadaben 

Amrutlal Amlani  

70,000  62 May 18, 2018 

xi.  Sale to Dhirajlal 

Amrutlal Amlani 

35,000 62 May 18, 2018 

xii.  Sale to Surabhi 

Yash Shah 

35,000 62 May 18, 2018 

xiii.  Sale to Hina 35,000 62 May 18, 2018 



 

65 

 
 

S. 

No. 

Name of Promoter/ 

Promoter Group/ 

Director/ relatives 

of our Directors 

Promoter/ 

Director/ 

Promoter 

Group 

Acquisition/ sale Nature of 

securities 

No. of 

securities 

purchased/ 

sold 

Price at which 

the securities 

were acquired/ 

sold (₹) 

Date on which 

the securities 

were acquired/ 

sold 

Indreshbhai Shah 

xiv.  Nareshbhai 

Ramjibhai Patel 

Promoter Sale to Divya 

Mahendrakumar 

Kankaria  

Equity 

Shares 

70,000 62 May 18, 2018 

xv.  Sale to Hina 

Indreshbhai Shah  

35,000 62 May 18, 2018 

xvi.  Sale to Vruti Atul 

Shah 

35,000 62 May 18, 2018 

xvii.  Sale to Vrushti 

Atulkumar Shah 

35,000 62 May 18, 2018 

xviii.  Sale to Nishit 

Atulkumar Shah 

35,000 62 May 18, 2018 

xix.  Sale to Amitaben 

Jolitbhai Shah 

35,000 62 May 18, 2018 

xx.  Sale to Jolitbhai 

Jasvantlal Shah 

21,000 62 May 18, 2018 

xxi.  Sale to Disha Jolit 

Shah 

7,000 62 May 18, 2018 

xxii.  Sale to Jyotiben 

Rakeshbhai Lahoti 

7,000 62 May 18, 2018 

xxiii.  Chetankumar 

Chhaganlal 

Vaghasia 

Promoter Sale to Dhirajlal 

Amrutlal Amlani 

Equity 

Shares 

126,000 62 May 18, 2018 

xxiv.  Sale to Surabhi 

Yash Shah 

70,000 62 May 18, 2018 

xxv.  Sale to 

Narmadaben 

Amrutlal Amlani 

42,000 62 May 18, 2018 

xxvi.  Sale to Saryu 

Dhirajlal Amlani 

42,000 62 May 18, 2018 

 Total    1,820,000   

 

(iii) Details of Promoters’ Contribution Locked-in for Three Years 

 

Pursuant to Regulation 32 and Regulation 36 of the SEBI ICDR Regulations, an aggregate of at least 20% of the post-Issue 

Equity Share capital of our Company held by our Promoters shall be locked for a period of three years from the date of 

Allotment (“Promoters’ Contribution”). The Promoters’ shareholding in excess of 20% of the post-Issue equity share 

capital shall be locked in for a period of one year from the date of Allotment. 

 

The lock-in of the Promoters' Contribution would be created as per applicable law and procedures and details of the same 

shall also be provided to the Stock Exchanges before the listing of the Equity Shares. 

 

Our Promoters have consented to the inclusion of such number of Equity Shares held by them, in aggregate, as may 

constitute 20% of the post-Issue Equity Share capital of our Company as  Promoters’ Contribution and have agreed not to 

sell, transfer, charge, pledge or otherwise encumber in any manner the Promoters’ Contribution from the date of filing of 

this Draft Red Herring Prospectus, until the commencement of the lock-in period specified above, or for such other time as 

required under the SEBI ICDR Regulations. 

 

All Equity Shares held by our Promoters are eligible for Promoters’ Contribution. 

 

Our Promoters have confirmed that the acquisition of Equity Shares forming part of the Minimum Promoters’ Contribution 

have been financed from internal accruals and no loans or financial assistance from any banks or financial institution have 

been availed for this purpose. All the Equity Shares held by our Promoters were fully paid-up on the respective dates of 

acquisition of such Equity Shares. As on the date of this Draft Red Herring Prospectus, none of the Equity Shares held by 

our Promoters and offered as part of the Minimum Promoters’ Contribution are subject to any pledge or any encumberance. 

 

Accordingly, Equity Shares aggregating 20% of the post-Issue capital of our Company, held by our Promoters, shall be 

locked in for a period of three years from the date of Allotment in the Issue as follows:  
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Name of Promoter Number of Equity Shares 

locked in as part of 

Promoters’ Contribution  

Face 

Value 

(₹) 

Percentage of pre-

Issue Capital (%) 

Percentage of post- 

Issue Capital (%) 

Girishkumar Limbabhai Chovatia   1,365,000 10 13.00 9.750 

Nareshbhai Ramjibhai Patel  717,500 10 6.83 5.125 

Chetankumar Chhaganlal Vaghasia  717,500 10 6.83 5.125 

 

For details on build-up of Equity Shares held by our Promoters, see “– (a) Build-up of our Promoters’ shareholding in 

our Company” on page 63 above. 

 

The Promoters’ contribution has been brought in to the extent of not less than the specified minimum lot and from the 

persons defined as ‘promoters’ under the SEBI ICDR Regulations.  

 

The Equity Shares that are being locked-in are not ineligible for computation of Promoters’ contribution under Regulation 

33 of the SEBI ICDR Regulations. In this connection, we confirm the following: 

 

(a) The specified securities offered for minimum Promoters’ contribution have not been acquired in the last three years 

for (a) consideration other than cash and revaluation of assets or capitalization of intangible assets; or (b) resulted 

from a bonus issue out of revaluation reserves or unrealized profits of our Company or against Equity Shares which 

are otherwise ineligible for computation of Promoters’ contribution; 

 

(b) The minimum Promoters’ contribution does not include any Equity Shares acquired during the preceding one year 

at a price lower than the price at which the Equity Shares are being offered to the public in the Issue;   

 

(c) No Equity Shares have been issued in the one year immediately preceding the date of this Draft Red Herring 

Prospectus pursuant to conversion of a partnership firm;   

 

(d) The Equity Shares held by our Promoters and offered for minimum Promoters’ contribution are not subject to any 

pledge; and   

 

(e) All the Equity Shares of our Company held by the Promoters and the Promoter Group shall be in dematerialisation 

form prior to the filing of the RHP with the RoC.   

 

(iv) Details of Equity Shares Locked-in for One Year 

 

Other than the Equity Shares held by our Promoters which will be locked in as Promoters’ contribution for three years, the 

entire pre-Issue Equity Share capital of our Company, comprising 7,700,000 Equity Shares, shall be locked-in for a period 

of one year from the date of Allotment.  

 

(v) Lock-in of Equity Shares Allotted to Anchor Investors 

 

Any Equity Shares Allotted to Anchor Investors in the Anchor Investor Portion shall be locked in for a period of 30 days 

from the date of Allotment.  

 

(vi) Other requirements in respect of lock-in 

 

Locked-in Equity Shares held by our Promoters may be pledged only with scheduled commercial banks or public financial 

institutions as collateral security for loans granted by such banks or public financial institutions, provided that such pledge 

of the Equity Shares is one of the terms of the sanction of the loan. Equity Shares locked-in as Promoters’ contribution can 

be pledged only if in addition to fulfilling the aforementioned requirements, such loans have been granted by such banks 

or financial institutions for the purpose of financing one or more of the objects of the Issue. 

 

The Equity Shares held by persons other than our Promoters prior to the Issue may be transferred to any other person 

holding Equity Shares which are locked-in, subject to the continuation of the lock-in in the hands of transferees for the 

remaining period and compliance with the Securities and Exchange Board of India (Substantial Acquisition of Shares and 

Takeovers) Regulations, 2011 (the “Takeover Regulations”). 

 

Equity Shares held by our Promoters may be transferred to and among the Promoter Group or to new promoters or persons 

in control of our Company, subject to continuation of the lock-in in the hands of the transferees for the remaining period 

and compliance with the Takeover Regulations. 
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7. Shareholding Pattern of our Company  

 

 The shareholding pattern of our Company as on the date of this Draft Red Herring Prospectus is set forth below: 

 
Category 

(I) 

Category of the 

Shareholder 

(II) 

No. of 

Sharehol

ders (III) 

No. of fully 

paid up 

equity 

shares held 

(IV) 

No. of 

partly 

paid-

up 

equity 

shares 

held 

(V) 

No. of 

shares 

underlying 

Depository 

Receipts 

(VI) 

Total No. 

shares held 

(VII) = 

(IV)+(V)+ 

(VI) 

Shareholding 

as a % of 

total no. of 

shares 

(calculated as 

per SCRR, 

1957) As a % 

of (A+B+C2) 

(VIII) 

No. of Voting Rights held in each class of 

securities (IX) 

No. of 

shares 

Underlying 

Outstanding 

convertible 

securities 

(including 

Warrants) 

(X) 

Shareholding 

as a % 

assuming full 

conversion of 

convertible 

securities (as 

a % of 

diluted share 

capital 

(XI)=(VII)+ 

(X) as a % of 

(A+B+C2) 

Number of Locked 

in shares (XII) 

Number of 

shares pledged 

or otherwise 

encumbered 

(XIII) 

Number of 

equity shares 

held in 

dematerialized 

from (XIV) 

No. of Voting Rights Total as 

a % of 

total 

voting 

rights 

No. (a) As a 

% of 

total 

shares 

held 

(b) 

No. 

(a) 

As a % 

of total 

shares 

held (b) 

Class eg: 

Equity 

Class 

eg: Y 

Total 

(A) Promoter & 

Promoter 

Group 

6 85,05,000 N.A  

 
N.A. 85,05,000 81.00 85,05,000 N.A. 85,05,000 81.00 N.A  81.00 0 0 0 0 85,05,000 

(B) Public 23 19,95,000 N.A N.A. 19,95,000 19.00 19,95,000 N.A.     19,95,000 19.00 N.A 19.00 0 0 0 0 19,95,000 
(C) Non Promoter-

Non Public 

0. 0 N.A N.A. 0 0 0 N.A. 0 0 N.A 0 0 0 N.A

. 
N.A. 0 

(1) Shares 

underlying 

Custodian/Dep

ository Receipts 

0 0 N.A N.A. 0 0 0 N.A. 0 0 N.A 0 0 0 N.A

. 
N.A. 0 

(2) Shares held by 

Employee 

Trusts  

0 0 N.A N.A. 0 0 0 N.A. 0 0 N.A 0 0 0 N.A

. 
N.A. 0 

 Total 

(A)+(B)+(C) 

29 1,05,00,000 N.A N.A. 1,05,00,000 100.00 1,05,00,000  N.A 1,05,00,000 100.00 N.A 100.00 0 0 0 0 1,05,00,000 



 

 

68 

8. Shareholding of our Promoters and our Promoter Group 

 

The table below presents the shareholding of our Promoters and Promoter Group, who hold Equity Shares as on the date of 

this Draft Red Herring Prospectus:  

 
Shareholder Pre-Issue Post-Issue 

 No. of Equity 

Shares 

Percentage of 

issued Equity 

Share capital 

(%) 

No. of Equity 

Shares 

Percentage of 

issued Equity 

Share capital 

(%) 

Promoter 

Girishkumar Limbabhai Chovatia 1,365,000 13.00 1,365,000 9.75 

Nareshbhai Ramjibhai Patel  1,032,500  9.83 1,032,500 7.37 

Chetankumar Chhaganlal Vaghasia  1,032,500 9.83 1,032,500 7.37 

Sub Total (A) 3,430,000 32.66 3,430,000 24.50 

     

Promoter Group 

Sheetalben N. Patel 1,312,500 12.50 1,312,500 9.37 

Parulben Vaghasia 1,312,500 12.50 1,312,500 9.37 

Kiranben Girishbhai Chovatia 2,450,000 23.33 2,450,000 17.50 

Sub Total (B) 5,075,000 48.33 5,075,000 36.25 

     

Total Promoters and Promoter Group (A) + (B) 8,505,000 81.00 8,505,000 60.75 

 

9. Shareholding of our Directors and KMPs 

 

Set forth below are the details of the holding of our Directors and KMPs of Equity Shares as on the date of this Draft Red 

Herring Prospectus: 

 
 No. of Equity Shares Percentage of pre- Issue 

equity share capital (%) 

Directors 

Girishkumar Limbabhai Chovatia 1,365,000 13.00 

Nareshbhai Ramjibhai Patel 1,032,500  9.83 

Chetankumar Chhaganlal Vaghasia 1,032,500 9.83 

Adarsh Paul Singh - - 

Girikrishna Maniar - - 

Kamini Kiran Shah - - 
KMPs - - 

Virendra Nath Mishra   

Ajit Choubey - - 

Abhishek Haribhai Patel - - 

Alpesh Somjibhai Makwana - - 

 

10. The BRLM and their respective associates currently do not hold any Equity Shares in our Company.  

 

11. Our Company has twenty-nine (29) shareholders and the number of Equity Shares held by them as on the date of 

filing, 10 days before the date of filing and two years before the date of filing of this Draft Red Herring Prospectus 

are set forth below. 

 

(a) Our Company has twenty-nine (29) shareholders as on the date of filing and the list of our top 10 shareholders 

on the date of filing of this DRHP and 10 days prior to the filing of this Draft Red Herring Prospectus is as 

follows:  

 

S. No. Name of Shareholder No. of Equity Shares 
Percentage of share capital 

of the Company (%) 

i.  Kiranben Girishbhai Chovatia 2,450,000 23.33 

ii.  Girishkumar Limbabhai Chovatia 1,365,000 13.00 

iii.  Sheetalben N. Patel 1,312,500 12.50 

iv.  Parulben Vaghasia 1,312,500 12.50 

v.  Nareshbhai Ramjibhai Patel  1,032,500 9.83 

vi.  Chetankumar Chhaganlal Vaghasia 1,032,500 9.83 

vii.  Pankti Dushyant Shah 280,000 2.67 
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S. No. Name of Shareholder No. of Equity Shares 
Percentage of share capital 

of the Company (%) 

viii.  Harshad Ramlal Sheth 175,000 1.67 

ix.  Dhirajlal Amrutlal Amlani 161,000 1.53 

x.  Dhara Dushyantbhai Shah 140,000 1.33 

xi.  Belaben Dushyant Shah 140,000 1.33 

xii.  Aruna Jayantkumar Pandya 140,000 1.33 

 Total 9,541,000 90.85 

 

(b) Our Company’s shareholders two years prior to filing of this Draft Red Herring Prospectus, i.e. on July 10, 

2016, were as follows:  

  
S. No. Name of Shareholder No. of Equity Shares Percentage of share capital 

of the Company (%) 

i.  Girishkumar Limbabhai Chovatia 375,000 25.00 

ii.  Kiranben Girishbhai Chovatia 350,000 23.33 

iii.  Nareshbhai Ramjibhai Patel  187,500 12.50 

iv.  Chetankumar Chhaganlal Vaghasia 187,500 12.50 

v.  Sheetalben N. Patel 187,500 12.50 

vi.  Parulben Vaghasia 187,500 12.50 

vii.  Haresh H. Chovatia 15,000 1.00 

viii.  Mehul M. Koladia 10,000 0.67 

 Total 1,500,000 100.00 

 

12. Under subscription, if any, in any category, except the QIB Portion, would be allowed to be met with spill-over from 

any other category or combination of categories at the discretion of our Company in consultation with the BRLM 

and the Designated Stock Exchange. 

 

13. There are no partly paid-up Equity Shares in our Company. All the Equity Shares offered through the Issue will be 

fully paid-up at the time of Allotment. 

 

14. As of the date of the filing of this Draft Red Herring Prospectus, our Company has twenty-nine (29) shareholders.  

 

15. Any oversubscription to the extent of 10% of the Issue can be retained for the purposes of rounding off to the nearer 

multiple of minimum allotment lot. Consequently, the Allotment may increase by amaximum of 10% of this Issue, 

as a result of which the post-Issue paid-up capital would also increase by the excess amount of Allotment so made. 

In such an event, the Equity Shares to be locked-in towards the Promoters’ Contribution shall be suitably increased, 

so as to ensure that 20% of the post-Issue paid-up capital is locked-in. 

 

16. Our Promoters, members of our Promoter Group, the Company, and the Directors have not entered into any buy-

back, safety net and/or standby arrangements for purchase of Equity Shares from any person. Further, the BRLMs 

have also not entered into any buy-back, safety net and/or standby arrangements for purchase of Equity Shares from 

any person. 

 

17. There are no outstanding warrants, options or rights to convert debentures, loans or other convertible instruments 

into our Equity Shares as on date of this Draft Red Herring Prospectus. 

 

18. Our Company has not raised any bridge loans against the Net Proceeds.  

 

19. We currently do not intend or propose any further issue of Equity Shares, whether by way of issue of bonus shares, 

preferential allotment and rights issue or in any other manner during the period commencing from the date of filing 

of this Draft Red Herring Prospectus with the SEBI until the Equity Shares have been listed on the Stock Exchange 

or all application moneys have been refunded on account of failure of the Issue. 

 

20. We currently do not intend or propose to alter our capital structure for a period of six months from the Bid/  Issue 

Opening Date, by way of split or consolidation of the denomination of Equity Shares or, further issue of Equity 

Shares (including issue of securities convertible into or exchangeable, directly or indirectly for Equity Shares) 

whether on a preferential basis or by way of issue of bonus issue or on a rights basis or by way of further public 

issue of Equity Shares or qualified institutional placements or otherwise. However, if we enter into any acquisitions, 

joint ventures or other arrangements, we may, subject to necessary approvals, consider raising additional capital to 

fund such activity or use the Equity Shares as currency for acquisition or participation in such joint ventures. 
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21. There shall be only one denomination of the Equity Shares, unless otherwise permitted by law. We shall comply 

with such disclosure and accounting norms as may be specified by SEBI from time to time. 

 

22. Our Promoters, members of our Promoter Group and Group Companies will not participate in the Issue. 

 

23. Equity Shares held by our Promoters are in dematerialized form. 

 

24. Syndicate Members and any persons related to the BRLM or Syndicate Members cannot apply in the Issue under 

the Anchor Investor Portion, except for Mutual Funds sponsored by entities related to the BRLM. 

 

25. Our Company shall ensure that transactions in Equity Shares by the Promoters and members of the Promoter Group, 

if any, between the date of registering the Red Herring Prospectus with the RoC and the Bid/ Issue Closing Date 

shall be reported to the Stock Exchanges within 24 hours of such transactions being completed.   
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OBJECTS OF THE ISSUE 

 

The Issue is of 3,500,000 equity shares of face value of ₹10 each of our Company for cash at a price of ₹[●] per equity 

share (including share premium of ₹[●] per equity share) aggregating up to ₹[●] million. The proceeds of the Issue, after 

deducting Issue related expenses, are estimated to be ₹[●] million (the “Net Proceeds”). 

 

Our Company proposes to utilise the Net Proceeds of the Issue towards the following objects: 

 

1. Repayment/ prepayment, in full or part, of certain borrowings availed by our Company; 

2. Funding the long term working capital requirements of our Company;  

3. Capital expenditure for development of a new research & development facility in the vicinity of our manufacturing 

facility; and 

4. General corporate purposes. 

 

In addition, our Company expects to receive the benefits of listing the Equity Shares on the Stock Exchanges. We believe 

that the listing of our Equity Shares will, among other things, enhance our visibility and brand name among our existing 

and potential customers.  

 

The main objects clause set out in our Memorandum of Association enables us to undertake the activities for which funds 

are being raised by us through the Issue. Further, we confirm that the activities we have been carrying out until now are in 

accordance with the objects clause of our Memorandum of Association. 

 

Gross Proceeds and Net Proceeds  

 

The details of proceeds of the Issue are summarized in the table below: 
(₹ in million) 

S. No. Description Amount*  

1. Gross proceeds to be raised through the Issue (“Gross Proceeds”) [●] 

2. Less: Issue related expenses [●] 

3. Net proceeds of the Issue, excluding the Issue related expenses  [●] 

* To be finalized upon determination of Issue Price.  

 

Schedule of Implementation and Use of Net Proceeds 

 

The Net Proceeds will be utilised as set forth below in the following table:  
(₹ in million) 

S. 

No. 
Expenditure Items 

Amount proposed to 

be financed from the 

Net Proceeds 

Estimated 

utilisation in 

Fiscal 2019 

Estimated 

utilisation in 

Fiscal 2020 

1.  Repayment/ prepayment, in full or part, of certain borrowings 

availed by our Company  

330.00 330.00 0.00 

2.  Funding the long term working capital requirements of our 

Company 

450.00 450.00 0.00 

3.  Capital expenditure for development of a new research & 

development facility in the vicinity of our manufacturing facility  

191.89 25.00 166.88 

4.  General corporate purposes* [●] [●] [●] 

 Total [●] [●] [●] 

* To be finalized upon determination of Issue Price provided that the amount utilized for general corporate purposes shall not exceed 

25% of the Gross Proceeds of the Issue.    
 

Details of the Objects 

  

1. Repayment/ prepayment, in full or part, of certain borrowings availed by our Company 

 

As on June 30, 2018, our Company had an outstanding amount of ₹372.08 million against fund-based facilities availed for 

(i) working capital requirements of ₹167.59 million and for (ii) term loan facilities of ₹204.49 million of our Company. For 

details of our borrowings, please refer to the section titled “Financial Indebtedness” beginning on page 373.  

 

Our Company proposes to utilize an estimated amount of ₹330.00 million from the Net Proceeds towards repayment/ 

prepayment in part or full of certain borrowings availed for the working capital and term loan requirements of our Company. 

The aggregate amount to be utilised from the Net Proceeds towards repayment of borrowings, in part or full, would not 

exceed ₹330.00 million. 
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We believe that such repayment will help reduce our outstanding indebtedness, improve our debt equity ratio and enable 

utilization of our accruals for further investment in business growth and expansion. In addition, we believe that the leverage 

capacity of our Company will improve to raise further resources in the future to fund our potential business development 

opportunities and plans to grow and expand our business in the coming years. 

 

The following table provides details of borrowings availed by our Company which are currently proposed to be fully or 

partially repaid from the Net Proceeds: 
(₹ in million) 

S. 

No. 

Name 

of the 

Lender 

Date of 

the 

sanction 

letter/ 

document 

Nature of 

Borrowing 
Purpose 

Amount 

sanctioned 

Amount 

outstanding 

as at June 30, 

2018 

Prepayment penalty 

1.  HDFC 

Bank 

Limited 

(HDFC) 

March 6, 

2018 

Working 

Capital and 

Term Loan 

Capital 

expenditure and 

working capital 

282.22 199.89 Prepayment fees of 4% of the 

principal amount of the loan 

so being repaid, or at such 

rates as decided by the Bank 

from time to time during the 

tenure of this loan, would be 

applicable 

2.  Aditya 

Birla 

Finance 

Limited 

(ABFL) 

January 5, 

2018 

Working 

Capital and 

Term Loan 

Foreign 

investment, 

working capital 

and capital 

expenditure 

182.30 172.18 In case the Company desires 

to pre-pay the loan, the 

prepayment of loan shall be 

accepted on such terms and 

conditions as may be decided 

by ABFL 

 

Financing Facilities availed from HDFC Bank Limited, Sachin, Surat (“HDFC”) 

 

Master Facility Agreement dated April 28, 2012 regarding grant of credit facilities of ₹70.00 million and sanction letter 

dated June 17, 2013, enhancing the overall facility limit of the credit facilities to ₹92.24 million along with the demand 

promissory note, letter of continuing security, supplementary agreement, term loan agreement, supplementary letter of 

hypothecation, memorandum recording past transactions of creation of mortgage by delivery of title deeds all dated June 

26, 2013, sanction letter dated January 28, 2015, renewing the existing credit facilities and enhancing the overall facility 

limit of the credit facilities to ₹229.64 from ₹92.24 million along with demand promissory note, letter of continuing security, 

memorandum relating to charge over fixed deposits/cash deposits, supplementary agreement, supplementary letter of 

continuing guarantee, declaration-cum-indemnity, term loan agreement, memorandum recording past transactions of 

creation of mortgage by delivery of title deeds and power of attorney all dated January 28, 2015, sanction letter dated March 

08, 2017, renewing the existing credit facilities and enhancing the overall facility limit of the credit facilities to ₹282.22 

million from ₹229.64 million along with memorandum relating to charge over fixed deposits/cash deposits, demand 

promissory note, letter of continuing security, supplementary agreement, term loan agreement, supplementary letter of 

hypothecation, memorandum recording past transactions of creation of mortgage by delivery of title deeds, declaration-

cum-indemnity and supplementary letter of continuing guarantee all dated March 31, 2017. The said credit facilities have 

been renewed and enhanced vide sanction letter dated March 6, 2018 to ₹318.20 million, however, the enhancement to the 

cash credit limit from ₹60.00 million to ₹110.00 million has not been exercised by our Company on account of certain 

commercial reasons.  

 
Sanctioned Amount Amount 

outstanding 

as on June 

30, 2018 

Rate of 

Interest 

Repayment 

term/ 

Validity 

Key terms and conditions 

 

Cash Credit Facility (1) 

Facility Amount: ₹110 

million 

 

36.64 9.35% Validity of 

12 months 

Primary Security:  

 

For cash credit facility: Hypothecation by way of first 

and exclusive charge on all the present and future stocks 

and book debts. 

 

For term loan facility: Hypothecation by way of first 

and exclusive charge on all present and future plant and 

machinery. 

 

Security (Collateral):  

EPC/ PCFC/ FBP/ FBD/ 

EBR/ FBN 

(Inter-changeable with Cash 

Credit Limit) 

Facility Amount: ₹50 

million 

 

0.00 9.35% Validity of 

12 months 
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Sanctioned Amount Amount 

outstanding 

as on June 

30, 2018 

Rate of 

Interest 

Repayment 

term/ 

Validity 

Key terms and conditions 

 

FLC/ ILC Limit 

Limit: ₹10 million 

 

0.00 1.25% 

p.a. 

Validity of 

12 months 

 

Industrial Property/ Plot no. 440/5, Sachin Industrial 

Estate, Road No. 82, Sachin, GIDC, Surat, inland 

bearing R.S. No. 559/P + 560, Surat, 395015, Surat 

 

Industrial Property/ Plot no. 440/6 Sachin Industrial 

Estate Road No. 82, Sachin, GIDC, Surat, situated at 

land bearing R.S. No. 559/P + 560, Surat, 395015, Surat 

 

Residential Property/ 148, Krishna Park, Sachin, 

Navsari Road Pardi Kande, Surat, Opp. Yogeshwar 

Park, Sachin 

 

An Immoveable Property bearing Plot No. 8206/B 

admeasuring 5250 sq. mts., situated at Revenue Survey 

No. 309/P of Village Talangpur, Ta. Choryasi, Surat. 

FLC/ ILC Limit 

(Inter-changeable with Cash 

Credit Limit) 

Limit: ₹10 million 

 

6.11 9.35% Validity of 

12 months 

Term Loan 1 

Facility Amount: ₹80 

million 

 

67.13 9.35% 60 months 

Bill Discount Limit  

Limit: ₹40 million 

 

39.84 9.35% Validity of 

12 months 

Working Capital Term 

Loan 

Facility Amount: ₹20 

million 

 

12.79 9.35% 60 months 

DRUL Limit 

Limit: ₹5 million 

 

0.00 9.35% Validity of 

12 months 

BG Limit 

Limit: ₹5 million 

 

0.00 1.8% 

per 

annum  

Validity of 

36 months 

PSR Limit 

Limit: ₹7 million 

 

0.00 As per 

bank’s 

norms 

Validity of 

12 months 

Term Loan 2 

Facility Amount: ₹40 

million 

 

37.39 9.35% 60 months 

(1) Our Company has availed the cash credit facility of ₹60.00 million only. 

 

Financing Facilities availed from Aditya Birla Finance Limited, Surat, Gujarat (“ABFL”) 

 

Sanction letters dated December 19, 2015 and January 27, 2015 and term loan agreement dated February 02, 2015, 

regarding grant of line of credit and term loan of ₹85 million, sanction letter dated January 16, 2017, regarding renewal and 

enhancement of sanction under the term loan, line of credit and invoice discount facilities, to ₹145.60 million, interest reset 

letter dated January 31, 2017, revising the rate of interest under the credit facilities from 11.60% to 11% and term loan 

agreement dated December 30, 2015, sanction letter dated January 05, 2018, regarding renewal and enhancement of the 

credit facilities to ₹182.30 million from ₹145.60 million and term loan agreement dated January 04, 2018. 

 
Sanctioned 

Amount 

Amount 

outstanding 

as on June 

30, 2018 

Rate of 

Interest 

Repayment 

term/ Validity 

Key terms and conditions 

 

Term Loan - I 

 

Facility 

Amount: ₹31 

million 

25.99 

million 

10.25% per 

annum 

60 months 

from first 

disbursement 

Purpose: Investment in JV for patent project. 

 

Limit Expiry Date: September 01, 2020 

 

Penalties: Additional rate of 2% per annum on delay in 

repayment of the principle amount/interest/charges. 

 

Security: Exclusive charge by way of registered mortgage on 

industrial plot along with shed located at plot no. 478, 479, 494 

and 495, road no. 82/C and 82/D, GIDC, Sachin, Surat, owned 

by GIDC and on leasehold rights to the Company. 
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Sanctioned 

Amount 

Amount 

outstanding 

as on June 

30, 2018 

Rate of 

Interest 

Repayment 

term/ Validity 

Key terms and conditions 

 

Exclusive charge by way of registered mortgage on industrial 

property located at plot no. 440/4 Sachin Industrial Estate on 

land bearing R.S. No. 5559/P + 560/P of village Talangpur, 

Tal: Choryasi, Dist. Surat owned by GIDC and on leasehold 

rights to the Company.   

 

Pre-Payment terms: In case the Company desires to pre-pay 

the loan, the prepayment of loan shall be accepted on such 

terms and conditions as may be decided by ABFL.   

Term Loan - II 

 

Facility 

Amount: ₹16.3 

million 

 

14.51 

million  

10.25% per 

annum 

60 months 

from first 

disbursement 

Purpose: Construction of warehouse on industrial property 

located at plot no. 478, 479, 494 and 495, road no. 82/C, 82/D, 

GIDC, Sachin, Surat. 

 

Limit Expiry Date: October 01, 2021 

 

Penalties: Additional rate of 2% per annum on delay in 

repayment of the principle amount/interest/charges. 

 

Security: Exclusive charge by way of registered mortgage on 

industrial plot along with shed located at plot no. 478, 479, 494 

and 495, road no. 82/C and 82/D, GIDC, Sachin, Surat, owned 

by GIDC and on leasehold rights to the Company. 

 

Exclusive charge by way of registered mortgage on industrial 

property located at plot no. 440/4 Sachin Industrial Estate on 

land bearing R.S. No. 5559/P + 560/P of village Talangpur, 

Tal: Choryasi, Dist. Surat owned by GIDC and on leasehold 

rights to the Company.   

 

Pre-Payment terms: In case the Company desires to pre-pay 

the loan, the prepayment of loan shall be accepted on such 

terms and conditions as may be decided by ABFL.   

   

Line of Credit 

 

Facility 

Amount: ₹85 

million 

 

85.00 

million  

10.25% per 

annum 

Expiring on 

November 30, 

2018  

Purpose: Working Capital requirements of the Company. 

 

Limit Expiry Date: November 30, 2018 

 

Penalties: Additional rate of 18% per annum on entire 

principal and/or withdrawal of facility as deemed fit by ABFL. 

 

Security: Exclusive charge by way of registered mortgage on 

industrial plot along with shed located at plot no. 478, 479, 494 

and 495, road no. 82/C and 82/D, GIDC, Sachin, Surat, owned 

by GIDC and on leasehold rights to the Company. 

 

Exclusive charge by way of registered mortgage on industrial 

property located at plot no. 440/4 Sachin Industrial Estate on 

land bearing R.S. No. 5559/P + 560/P of village Talangpur, 

Tal: Choryasi, Dist. Surat owned by GIDC and on leasehold 

rights to the Company.   

 

Pre-Payment terms: In case the Company desires to pre-pay 

the loan, the prepayment of loan shall be accepted on such 

terms and conditions as may be decided by ABFL.   

Invoice 

Discounting 

Facility (As a 

sub-limit of the 

Line of Credit)  

 

Facility 

Amount: ₹35 

million  

0.00 million  10.25% per 

annum 

Expiring on 

November 30, 

2018 

Purpose: For discounting the invoice for meeting the working 

capital requirement. 

 

Limit Expiry Date: November 30, 2018 

 

Penalties: Additional rate of 18% per annum on entire 

principal and/or withdrawal of facility as deemed fit by ABFL. 
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Sanctioned 

Amount 

Amount 

outstanding 

as on June 

30, 2018 

Rate of 

Interest 

Repayment 

term/ Validity 

Key terms and conditions 

 

 Security: Exclusive charge by way of registered mortgage on 

industrial plot along with shed located at plot no. 478, 479, 494 

and 495, road no. 82/C and 82/D, GIDC, Sachin, Surat, owned 

by GIDC and on leasehold rights to the Company. 

 

Exclusive charge by way of registered mortgage on industrial 

property located at plot no. 440/4 Sachin Industrial Estate on 

land bearing R.S. No. 5559/P + 560/P of village Talangpur, 

Tal: Choryasi, Dist. Surat owned by GIDC and on leasehold 

rights to the Company.   

 

Pre-Payment terms: In case the Company desires to pre-pay 

the loan, the prepayment of loan shall be accepted on such 

terms and conditions as may be decided by ABFL.   

Term Loan - 

III 

 

Facility 

Amount: ₹50 

million 

 

46.69 

million  

10.25% per 

annum 

60 months 

from first 

disbursement 

Purpose: long term working capital requirement of the 

Company. 

 

Limit Expiry Date: February 01, 2023 

 

Penalties: Additional rate of 18% per annum on entire 

principal and/or withdrawal of facility as deemed fit by ABFL. 

 

Security: Exclusive charge by way of registered mortgage on 

industrial plot along with shed located at plot no. 478, 479, 494 

and 495, road no. 82/C and 82/D, GIDC, Sachin, Surat, owned 

by GIDC and on leasehold rights to the Company. 

 

Exclusive charge by way of registered mortgage on industrial 

property located at plot no. 440/4 Sachin Industrial Estate on 

land bearing R.S. No. 5559/P + 560/P of village Talangpur, 

Tal: Choryasi, Dist. Surat owned by GIDC and on leasehold 

rights to the Company.   

 

Pre-Payment terms: In case the Company desires to pre-pay 

the loan, the prepayment of loan shall be accepted on such 

terms and conditions as may be decided by ABFL.   

 

 

Our Statutory Auditor vide their certificate dated July 10, 2018 have confirmed that the Company has utilized the 

abovementioned facilities for the purposes for which they were raised. 

 

The selection of borrowings proposed to be repaid and/or pre-paid, in full or part, shall be based on various factors including: 

(i) any conditions attached to the loans restricting our ability to prepay the loans and time taken to fulfil such requirements; 

(ii) provisions of any law, rules, regulations and contracts governing such borrowings; and (iii) other commercial 

considerations including, the interest rate on the loan facility, the amount of the loan outstanding and the remaining tenor 

of the loan. Some of the financing documents do not expressly set out the pre-payment charges/penalties, however, our 

lenders may levy certain penalties or charges in case of pre-payment of borrowings. Our Company will take such factors 

into consideration while deciding the secured borrowings to be repaid and /or pre-paid, in full or part, from the Net Proceeds. 

 

In the event that the Net Proceeds are insufficient for such interest or pre-payment penalty, the payment shall be made from 

the existing internal accruals of our Company and/ or from the proceeds to be utilised for general corporate purposes. We 

may also be required to provide notice to some of our lenders prior to pre-payment. 

 

2. Funding the long term working capital requirements of our Company 

 

We propose to utilise ₹450.00 million from the Net Proceeds to fund the working capital requirements of our Company. 

Our business is working capital intensive and we fund the majority of our working capital requirements in the ordinary 

course of our business from our internal accruals, financing from banks and financial institutions including non-banking 

finance companies by way of short term loans and non-fund based borrowings. As of June 30, 2018, our Company’s 

working capital facilities and borrowings from banks and financial institutions including non-banking finance companies 
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consisted of an aggregate outstanding of ₹372.08 million on a restated standalone basis. As of June 30, 2018, the aggregate 

amounts outstanding under our working capital facilities were ₹167.59 million and term loan facilities of ₹204.49 million 

on a standalone basis. For further details of the working capital facilities and term loans currently availed by us, please see 

“Financial Indebtedness” on page 373. 

 

Basis of estimation of working capital requirements  

 

The working capital requirements set forth below are our estimates based on past experience and in line with our expanding 

operations.  

 

The details of our Company’s composition of net current assets/ working capital as per the Restated Standalone Financial 

Statements as at March 31, 2018 along with the source of funding for the same are as set out below: 
(₹ in million) 

Particulars As at March 31, 

2018 

Average Holding 

Levels (days) 

As at March 31, 

2019 (estimated) 

Estimated Average 

Holding Level (days) 

Current Assets (A) (1)     

Inventory 273.89  393.64  

Raw material and consumables 173.97 44 250.04 51 

Work-in-progress 17.44 12 25.07 5 

Finished Goods 82.48 13 118.54 23 

Trade Recievables 499.47 86 646.71 89 

Other current assets and advances 86.74  86.74  

Total current assets 860.10  1,127.09  

Current Liabilities (B) (2)     

Trade Payables 477.59 116 196.82 77 

 Other current liabilities and 

provisions 

51.96  51.95  

Total current liabilities 529.55  248.77  

     

Total Working Capital Requirement 

(C) = (A - B) 

330.55  878.32  

     

Funding Pattern     

Part of the Net Proceeds to be utilized Nil  450.00  

Existing working capital facilities 

from banks utilized /proposed to be 

utilized 

94.81  0.00  

Internal Accruals/ equity  235.76  428.32  

(1) excluding cash and cash equivalents 

(2) excluding current maturities of long-term debt 

 

Assumptions and justifications for working capital requirements 

 

In respect of the working capital requirements detailed hereinabove, the key assumptions and justification for holding levels 

(“Assumptions”) is set forth hereunder –  

 
Particulars Assumptions 

Current Assets  

Inventories The level of Inventories assumed at 79 days of total purchase/cost of production based on the past trend 

of average inventory days carried by the Company.  

Raw material Due to the recent expansion of our production capacity, there has been a consequent increase in our 

production capacity, which would require us to maintain higher quanties of raw materials and we have 

assumed a raw material holding period of 51 days.  

Work-in-progress Due to the recent expansion of our production capacity, there has been a consequent increase in our 

production capacity, leading to a reduction in our reliance on job work and therefore our Work in 

Progress cycle has shortened from 12 days to 5 days.  

Finished goods Our finished goods holding cycle will increase from 13 days to 23 days due to the recent expansion of 

our production capacity and increase in in-house production volumes  

Trade Receivables The level of Trade Receivable assumed at 89 days of sales based on the past trend of average Trade 

Receivable days carried by the Company. 

Current Liabilities  

Trade Payables Due to working capital constrains, our trade payables were at 116 days, which we intend to curtail to 

77 days, enabling us to avail better commercial terms. 
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The details of our Company’s expected working capital requirements for the Fiscal 2019 is certified by our Auditor, 

Maheshwari & Co., Chartered Accountants, vide a certificate dated July 10, 2018. 

 

Based on internal estimates and projections as reflected above, we would require total working capital to the tune of ₹878.32 

for the financial year 2019 of which ₹450.00 million shall be met through Net Proceeds and ₹428.32 million shall be met 

through internal accruals/ equity. 

 

3. Capital expenditure for development of a new research & development facility in the vicinity of our 

manufacturing facility 

 

We are a research and development (“R&D”) driven pharmaceutical intermediate manufacturing company and believe that 

our “research-first” approach and our early strategic investments in R&D has been critical to our success and a 

differentiating factor vis-à-vis our competitors in becoming one of the key suppliers of pharmaceutical intermediates for 

API in both domestic and global markets. We are focused on undertaking dedicated R&D in areas, which we believe, have 

significant growth potential. Our Analytical Development Laboratories (“ADL”) support R&D in the development 

activities, freezing specifications and developing the method of analysis for finished products, in process intermediates and 

key starting raw materials. 

 

We have set up a dedicated R&D facility located at Plot No. 440/4, 5 & 6, Road No. 82A, GIDC Sachin, Surat which has 

been operational since 2007 and this facility has been approved and certified by the Department of Scientific and Industrial 

Research, Ministry of Science and Technology, Government of India (“DSIR”). Further, Our Company has also initiated 

the establishment of a fully integrated and dedicated R&D centre at C1B-469, GIDC, Sachin, Surat, Gujarat for the purposes 

of meeting its internal requirements and having its own ADL equipped with in-house NMR, LCMASS, GCMASS, Stability 

Chamber and other facilities. 

 

With a view to further enhance our R&D capabilities, we intend to develop a new R&D facility in the vicinity of our 

manufacturing facility for which we have entered into an agreement to sale on June 15, 2018 with Shivay Enterprises, a 

Promoter Group entity for acquiring the sub-lease rights over the land and building situated at Shed No. C1B/469, GIDC, 

Sachin, Surat admesuring 703.00 square meter. The key terms of the agreement to sell for land on which we intend to 

develop the new R&D facility is set out below: 

 

• The property shall be sold to our Company for a total consideration of ₹3.00 million; and 

• A part payment of ₹0.30 million has already been made to Shivay Enterprises and the balance amount of ₹2.70 million 

shall be made within 90 days from the date of execution of the agreement, i.e. June 15, 2018. 

 

The Company will utilize internal accruals for acquiring the sub-lease rights over the land for the development of the new 

R&D facility. 

 

Our Company proposes to utilise the costs for the R&D facility as follows: 
(in ₹ million) 

S. No. Cost of Project Amount 

1.  Building 25.05 

2.  R&D Equipment 165.72 

3.  Furniture 1.12 

TOTAL 191.89 

 

Our Company proposes to utilise the proceeds towards construction of building as follows: 
(in ₹) 

S. No. Particulars Area (sq. ft.) Rate Total 

1.  Front Compound Wall with Gate 63.00 2,500.00 157,500 

2.  Site Development 3,975.00 130.00 516,750 

3.  Ground Floor 3,600.00 1,200.00 4,320,000 

4.  First Floor 3,600.00 1,500.00 5,400,000 

5.  Second Floor 3,600.00 1,500.00 5,400,000 

6.  Third Floor 3,600.00 1,500.00 5,400,000 

7.  Terrace Floor 1,975.00 1,700.00 3,357,500 

8.  Miscellaneous 500,000 

 TOTAL 25,051,750 
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The details of our Company’s expected utilisation towards construction of the building is certified by M/s Originators 

(Architects, Interior Designers and Project Consultants), vide a certificate dated July 6, 2018. 

 

In addition, we plan to purchase the following equipment from the Net Proceeds for setting up of the R&D facility: 
(in ₹) 

S. 

No. 

Quotation 

Date 
Supplier Name Item description Quantity Basic Rate 

Duties 

Taxes 
Total 

1.  June 6, 

2018 

Toshvin 

Analytical Pvt. 

Ltd. 

Shimadzu- UV-VIS 

Spectrophotometer 

2 1,991,040 358,387 2,349,427 

2.  June 6, 

2018 

Toshvin 

Analytical Pvt. 

Ltd. 

Shimadzu -Laser 

Diffraction Particle 

size Analyzer 

1 4,862,000 875,160 5,737,160 

3.  June 6, 

2018 

Toshvin 

Analytical Pvt. 

Ltd. 

Shimadzu- Fourier 

Transform Infra Red 

Spectrophotometer 

1 1,979,480 356,306 2,335,786 

4.  June 6, 

2018 

Toshvin 

Analytical Pvt. 

Ltd. 

Shimadzu- Inductivity 

Coupled Plasma 

Emission Spectrometer 

1 7,205,280 1,296,950 8,502,230 

5.  June 6, 

2018 

Toshvin 

Analytical Pvt. 

Ltd. 

Shimadzu-Headspace 

Sampler, HS-20 

2 5,941,840 1,069,531 7,011,371 

6.  June 6, 

2018 

Toshvin 

Analytical Pvt. 

Ltd. 

Shimadzu- Triple 

Quadrupole Gas 

Chromatograph Mass 

Spectrophotometer 

1 13,011,800 2,342,124 15,353,924 

7.  June 6, 

2018 

Toshvin 

Analytical Pvt. 

Ltd. 

Shimadzu- Gas 

Chromatograph 

20 83,565,200 15,041,736 98,606,936 

8.  June 6, 

2018 

Toshvin 

Analytical Pvt. 

Ltd. 

Shimadzu- Differential 

Scanning Calorimeter 

1 3,172,880 571,118 3,743,998 

9.  June 6, 

2018 

Toshvin 

Analytical Pvt. 

Ltd. 

Shimadzu- Atomic 

Absorption 

Spectrophotometer 

1 4,149,360 746,885 4,896,245 

10.  June 8, 

2018 

SKYLAB 

Scientific 

Solutions  

AP Series  1 280,000 50,400 330,400 

11.  June 11, 

2018 

Shimadzu (Asia 

Pacific) Pte. Ltd 

Shimadzu Ultra Fast 

LCMS 8040 TQ Mass 

Spectrometer 

1 14,280,000 2,570,400 16,850,400 

 Total 32 140,438,880 25,278,998 165,717,878 

 

Further, our Company proposes to utilise the proceeds of the Issue towards purchasing furniture for our R&D facility as 

follows: 
(in ₹) 

S. No. Item Description Quantity Basic Rate Total 

1.  Cabins 10 11,500 115,000 

2.  Staff Cubicals 40 25,000 1,000,000 

TOTAL 1,115,000 

 

The details of our Company’s expected utilisation towards furniture expenses is certified by M/s Originators (Architects, 

Interior Designers and Project Consultants), vide a certificate dated July 6, 2018. 

 

Implementation Schedule 

 

As per utilisation requirements, the funds for procuring infrastructure for the proposed R&D facility shall be deployed over 

fiscals 2018 and 2019. 
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4. General corporate purposes 

 

The Net Proceeds will first be utilized towards the objects detailed above. Subject to this, we intend to deploy any balance 

left out of the Net Proceeds towards general corporate purposes and the business requirements of our Company, as approved 

by our Board, from time to time, subject to such utilization not exceeding 25% of the Net Proceeds, in compliance with the 

SEBI ICDR Regulations.  

 

Such general corporate purpose may include, but not restricted to, the following: 

 

(i) funding future acquisitions by our Company; 

(ii) meeting working capital requirements of our Company, including corporate overheads, costs and expenses in the 

ordinary course of business (such as salaries, wages, rent, administrative expenses, insurance related expenses, 

repairs and maintenance, and payment of taxes and duties); 

(iii) acquiring fixed assets including land, building, furniture and fixtures, and vehicles;  

(iv) funding inorganic or other growth opportunities, financing strategic initiatives or investments in partnership and 

joint venture; 

(v) carrying out brand building exercises; and 

(vi) meeting any exigencies, which we may face in the course of our business activities. 

 

The allocation or quantum of utilization of funds towards the specific purposes described above will be determined by our 

Board, based on our business requirements and other relevant considerations, from time to time. In the event that we are 

unable to utilize the entire amount that we have currently estimated for use out of Net Proceeds in a Financial Year, we will 

utilize such unutilized amount in the next Financial Year in accordance with the applicable law. 

 

Means of Finance 

 

We propose to fund the requirements of the objects detailed above entirely from the Net Proceeds. Accordingly, we confirm 

that there is no requirement to make firm arrangements of finance under Regulation 4(2)(g) of the SEBI ICDR Regulations 

through verifiable means towards at least 75% of the stated means of finance, excluding the amount to be raised through 

the Issue. 

 

The fund requirements and deployment, as discussed above, are based on internal management estimates in light of the 

current requirements of our business and are subject to change in view of changes in external circumstances or costs, or in 

our financial condition, business or strategy, as discussed further below. We may, in response to the competitive and 

dynamic nature of the industry, be required to revise estimates from time to time on account of changes in external 

circumstances or costs, or changes in other financial conditions, business or strategy. Any such change in our plans may 

require rescheduling of our expenditure programs and increasing or decreasing expenditure for a particular object vis-à-vis 

the utilization of Net Proceeds. For further discussion regarding change in the utilisation of Net Proceeds, please refer “Risk 

Factors - Any variation in the utilisation of the Net Proceeds as disclosed in this Draft Red Herring Prospectus shall be 

subject to certain compliance requirements, including prior Shareholders’ approval” on page 25. 

 

In case of variations in the actual utilization of funds earmarked for the purposes set forth above, increased fund 

requirements may be financed through our internal accruals and/or incremental debt, as required. If the actual utilization 

towards any of the objects is lower than the proposed deployment such balance will be used for future growth opportunities 

including funding existing objects, if required, and general corporate purposes, to the extent that the total amount to be 

utilized towards the general corporate purposes will not exceed 25% of the Net Proceeds in compliance with the SEBI 

ICDR Regulations.  

 

Issue Related Expenses 

 

The total expenses of the Issue are estimated to be approximately ₹[●] million. The expenses of this Issue include, among 

others, listing fees, underwriting fees, selling commission, fees payable to the BRLM, fees payable to legal counsels, fees 

payable to the Registrar to the Issue, Bankers to the Issue, advisors, processing fee to the SCSBs for processing ASBA 

Forms, brokerage and selling commission payable to Registered Brokers, Collecting RTAs and CDPs, printing and 

stationery expenses, advertising and marketing expenses and all other incidental and miscellaneous expenses for listing the 

Equity Shares on the Stock Exchanges. The estimated Issue expenses are as follows:  
(₹ in million) 
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Activity Estimated 

expenses* 

 

As a % of the 

total estimated 

Issue expenses 

As a % of the total 

Issue size 

 

BRLM fees and commission (including underwriting commsssion, 

brokerage and selling commission) 

[●] [●] [●] 

Advertising and marketing expenses [●] [●] [●] 

Fees payable to the Registrar  [●] [●] [●] 

Fees payable to the Bankers to the Issue [●] [●] [●] 

Fees payable to any other advisors [●] [●] [●] 

Brokerage and selling commission payable to SCSBs, Registered 

Brokers, CRTAs and CDPs as applicable (1) 

[●] [●] [●] 

Processing fees to SCSBs for ASBA Applications procured by the 

members of the Syndicate or Registered Brokers and submitted with 

the SCSBs or procured by Registered Brokers, CRTAs or CDPs and 

submitted with the SCSBs (2) 

[●] [●] [●] 

Others (listing fees, legal fees, printing, advertising, etc.) [●] [●] [●] 

Total estimated Issue expenses  [●] [●] [●] 

* Issue expenses will be incorporated at the time of filing of the Prospectus. Issue expenses are estimates and are subject to change.  

 

(1) Selling commission payable to members of the Syndicate, SCSBs, CRTAs and CDPs on the amounts received against the Equity 

Shares Allotted (i.e. product of the Equity Shares Allotted and the Issue Price): 

 

Portion for Retail Individual Investors [●] % (plus applicable goods and services tax) 

Portion for Non-Institutional Investors [●] % (plus applicable goods and services tax) 

 

Further, bidding charges of ₹[●] (plus applicable goods and services tax) shall be per valid ASBA Form collected by the Syndicate, 

CRTAs and CDPs. The terminal from which the Bid has been uploaded will be taken into account in order to determine the total bidding 

charges. No additional bidding charges shall be payable to SCSBs on the Bid cum Application Forms directly procured by them. Selling 

commission payable to the Registered Brokers on the portion for Retail Individual Investors and Non-Institutional Investors, which are 

directly procured by the Registered Brokers and submitted to SCSB for processing, shall be ₹[●] per valid Bid cum Application Form 

(plus applicable goods and services tax). 

 

(2) No processing fees shall be payable by our Company to the SCSBs on the applications directly procured by them. Processing fees 

payable to the SCSBs for Bid cum Application Forms which are procured by the members of the Syndicate/ sub-Syndicate/ Registered 

Brokers/ CRTAs/ CDPs and submitted to the SCSB for blocking shall be ₹[●] per valid Bid cum Application Form (plus applicable goods 

and service tax). The selling commission and Bidding Charges payable to Registered Brokers, the RTAs and CDPs will be determined 

on the basis of the bidding terminal ID as captured in the bid book of BSE or NSE. 

 

Our Company will bear all costs, fees and expenses associated with and incurred in connection with to the Issue.  

 

Bridge Financing Facilities  

 

Our Company has not raised any bridge loan, which is proposed to be repaid out of the Net Proceeds. 

 

Interim use of funds 

 

Pending utilization for the purposes described above, we undertake to temporarily invest the funds from the Net Proceeds 

in deposits in one or more scheduled commercial banks included in the Second Schedule of the Reserve Bank of India Act, 

1934, as amended, in compliance with the investment policies approved by the Board from time to time. In accordance with 

Section 27 of the Companies Act, 2013, our Company confirms that it shall not use the funds from the Net Proceeds for 

buying, trading or dealing in the equity or equity linked securities of other listed companies or for any investment in the 

equity market. 

 

Monitoring Utilization of Funds  

 

We will appoint a monitoring agency in relation to the Issue and details of such monitoring agency will be updated in the 

Red Herring Prospectus to be filed with the RoC. The monitoring agency will monitor the utilization of the Net Proceeds 

and submit its report to us, in terms of Regulation 16(2) of SEBI ICDR Regulations. 

 

We will disclose such utilization of the Net Proceeds under a separate head in our balance sheet along with the relevant 

details, for all such amounts that have not been utilized. Our Company will indicate investments, if any, of unutilized Net 

Proceeds in the balance sheet of our Company for the relevant Fiscals subsequent to receipt of listing and trading approvals 

from the Stock Exchanges. 
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Pursuant to Regulation 18(3) of the SEBI Listing Regulations, our Company shall on a quarterly basis disclose to the Audit 

Committee the uses and application of the Net Proceeds. The Audit Committee shall make recommendations to our Board 

for further action, if appropriate. Our Company shall, on an annual basis, prepare a statement of funds utilised for purposes 

other than those stated in this Draft Red Herring Prospectus and place it before our Audit Committee. Such disclosure shall 

be made only until such time that all the Net Proceeds have been utilised in full. The statement shall be certified by the 

statutory auditor of our Company. Further, in accordance with the Regulation 32 of the SEBI Listing Regulations, our 

Company shall furnish to the Stock Exchanges on a quarterly basis, a statement indicating (i) deviations, if any, in the 

utilisation of the Net proceeds from the objects of the Issue as stated above; and (ii) details of category wise variations in 

the utilisation of the Net Proceeds from the objects of the Issue as stated above. This information will also be published in 

newspapers simultaneously with the interim or annual financial results of our Company, after placing such information 

before our Audit Committee. 

 

Variation in Objects 

 

In accordance with Sections 13(8) and 27 of the Companies Act, 2013, our Company shall not vary the Objects of the Issue 

unless our Company is authorized to do so by way of a special resolution of its shareholders through postal ballot. In 

addition, the notice issued to the shareholders in relation to the passing of such special resolution shall specify the prescribed 

details and be published in accordance with the Companies Act, 2013. Pursuant to the Companies Act, 2013, our Promoters 

or controlling shareholders will be required to provide an exit opportunity to the shareholders who do not agree to such 

proposal to vary the objects, subject to the provisions of the Companies Act and in accordance with such terms and 

conditions, including in respect of pricing of the Equity Shares, in accordance with the Companies Act, 2013 and provisions 

of Chapter VI A of the SEBI ICDR Regulations. 

 

Appraising Agency 

 

None of the Objects of the Issue for which the Net Proceeds will be utilized have been appraised by any agency.  

 

Other Confirmations  

 

No part of the Net Proceeds will be utilized by our Company as consideration to our Promoters, members of the Promoter 

Group, Directors, Group Company or key managerial employees. Our Company has not entered into or is not planning to 

enter into any arrangement/ agreements with Promoters, Directors, Key Management Personnel or our Group Company in 

relation to the utilization of the Net Proceeds of the Issue.  
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BASIS FOR ISSUE PRICE 

 

The Issue Price will be determined by our Company, in consultation with the BRLM, on the basis of an assessment of 

market demand for the Equity Shares offered through the Book Building Process and on the basis of the following 

qualitative and quantitative factors. The face value of the Equity Shares is ₹10 per Equity Share and the Issue Price is [●] 

times of the face value at the lower end of the Price Band and [●] times the face value at the higher end of the Price Band. 

Investors should also refer to “Our Business”, “Risk Factors”, “Financial Statements” and “Management’s Discussion 

and Analysis of Financial Condition and Results of Operations” on pages 123, 13, 175 and 347, respectively, to have an 

informed view before making an investment decision. 

 

Qualitative Factors 

 

Some of the qualitative factors and our strengths which form the basis for the Issue Price are: 

 

• Key player in pharmaceuticals intermediate product segment 

• Strong R&D Capabilities and Process Chemistry Skills  

• Sustained financial performance 

• Long-standing Relationships with Domestic and Multi-National Pharmaceutical Companies 

• Extensive geographical reach 

• Strong Sales and Marketing capabilities 

• Experienced and Dedicated Management Team 

 

For further details, see “Our Business” and “Risk Factors” on pages 123 and 13, respectively. 

 

Quantitative Factors  

 

Some of the information presented below relating to our Company is based on the Restated Financial Statements. For 

details, see “Financial Information” beginning on page 175. 

 

Some of the quantitative factors which may form the basis for computing the Issue Price are as follows: 

 

1. Basic and Diluted Earnings/Loss per Share (“EPS”) as adjusted for changes in capital (Face value of ₹10 

each) 

 

As per our Restated Standalone Financial Statements: 

 

Year/Period ended 
Basic EPS 

(₹) 

Diluted EPS 

(₹) 
Weight 

March 31, 2018 122.93 122.93 3 
March 31, 2017  80.33 80.33 2 
March 31, 2016  84.34 84.34 1 
Weighted Average 102.30 102.30  

 

As per our Restated Consolidated Financial Statements: 

 
Year/Period ended Basic EPS 

(₹) 

Diluted EPS 

(₹) 

Weight 

March 31, 2018 122.30 122.30 3 

March 31, 2017  80.32 80.32 2 
March 31, 2016  84.37 84.37 1 
Weighted Average 102.49 102.49  

 

    Net profit as restated, attributable to equity shareholders 

Basic earnings per share (₹)    =  ------------------------------------------------------------------------ 

         Weighted average number of equity shares 

 

 

    Net profit as restated, attributable to equity shareholders 

Diluted earnings per share (₹)  = ------------------------------------------------------------------------- 

    Weighted average number of dilutive equity shares 
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Notes: 

 

(1) Basic and diluted earnings per Equity Share are computed in accordance with Indian Accounting Standard 33 ‘Earnings 

per Share’, notified accounting standard by the Companies (Indian Accounting Standards) Rules of 2015(as amended). 

 

(2) Weighted average number of equity shares is the number of equity shares outstanding at the beginning of the year 

adjusted by the number of equity shares issued during the year multiplied by the time weighting factor. The time weighting 

factor is the number of days for which the specific shares are outstanding as a proportion of total number of days during 

the year. 

 

(3) The Company does not have any dilutive potential equity shares. Consequently, the basic and diluted earnings per share 

of the company remain the same. 

 

(4) The face value of the Equity Share of the Company is ₹10 each. 

 

(5) The above statement should be read with significant accounting policies and notes on Restated Financial Information 

as appearing in the “Financial Information” beginning on page 175. 

 

2. Price / Earning Ratio (P/E) in relation to the Issue Price of ₹[●] per Equity Share of the face value of ₹10 each 

 

Particulars 

As per our Restated 

Standalone Financial 

Statements 

As per our Restated 

Consolidated Financial 

Statements 

P/E ratio based on Basic EPS for the fiscal ended March 31, 2018 

at the Floor Price 

[●] [●] 

P/E ratio based on Basic EPS for the fiscal ended March 31, 2018 

at the Cap Price 

[●] [●] 

 

Industry P/E ratio 

 

Based on the peer group information (excluding our Company) given below in this section, the highest P/E ratio is [●], the 

lowest P/E ratio is [●], the average P/E ratio is [●].  

 

Note - The highest and lowest Industry P/E shown above is based on the peer set provided below under “Comparison with 

listed industry peers”. The industry average has been calculated as the arithmetic average P/E of the peer set provided 

below. For further details, see “ - Comparison with listed industry peers” hereunder. 

 

3. Return on Net Worth (RoNW) 

 

Return on net worth as per the Restated Standalone Financial Statements:  

 
Period/ Year ended RONW (%) Weight 

March 31, 2018  31.87 3 
March 31, 2017  30.62 2 
March 31, 2016  46.07 1 
Weighted Average 33.82  

 

Return on net worth as per the Restated Consolidated Financial Statements:  

 

Period/ Year ended RONW (%) Weight 

March 31, 2018  32.06 3 

March 31, 2017  30.90 2 

March 31, 2016  46.15 1 

Weighted Average 33.98  

 

Note: 

                      Net profit after tax, as restated 

RoNW (%) = -------------------------------------------------------------------   

 Net worth(1)   at the end of the year/ period as restated 
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(1)  Net worth has been defined as equity share capital + other equity, as restated. 

 

4. Minimum Return on Total Net Worth after Issue needed to maintain pre-Issue EPS as at March 31, 2018 

 

(a) For Basic EPS 

 
Particulars Standalone Consolidated  

At the Floor Price [●] [●] 

At the Cap Price [●] [●] 

 

(b) For Diluted EPS 

 
Particulars Standalone  Consolidated  

At the Floor Price [●] [●] 

At the Cap Price [●] [●] 

 

5. Net Asset Value (“NAV”) per Equity Share (face value of ₹10 each) 

 
Particulars Standalone Consolidated 

As on March 31, 2018 385.69 384.55 

As on March 31, 2017 262.32 259.95 

As on March 31, 2016 183.06 182.83 

After the Issue   

At the Floor Price [●] [●] 

At the Cap Price [●] [●] 

At Issue Price [●] [●] 

    

Net worth as restated, at the end of the year 

NAV per Equity Share =  -------------------------------------------------------------------------  

  Number of equity shares outstanding at the end of the year  

 

6. Comparison with listed industry peers 

 

There are no comparable listed companies in India engaged substantially in the same line of business as our Company, 

hence comparison with industry peers is not applicable. 

 

7. The Issue Price will be [●] times of the face value of the Equity Shares 

 

The Issue Price of ₹[●] has been determined by our Company, in consultation with the BRLM, on the basis of the demand 

from investors for the Equity Shares through the Book Building Process. Our Company and the BRLM believe that the 

Issue Price of ₹[●] is justified in view of the above qualitative and quantitative parameters. Investors should read the 

abovementioned information along with “Risk Factors”, “Our Business” and “Financial Statements” on pages 13, 123 

and 175 respectively, to have a more informed view. The trading price of the Equity Shares of our Company could decline 

due to the factors mentioned in “Risk Factors” and you may lose all or part of your investments.  
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STATEMENT OF TAX BENEFITS 

 

To, 

Ami Organics Limited 

Plot No. 440/4, 5 & 6, Road No. 82-A 

GIDC Sachin, Surat – 394 230 

Gujarat, India  

 

Re: Proposed Public Issue of equity shares of face value Rs. 10 each (“Equity Shares”) of Ami Organics Limited (the 

“Company”) (“Issue”)  

 

Dear Sirs, 

 

We, Maheshwari & Co., the statutory auditor of the Company, hereby report the possible special tax benefits available to 

the Company and the shareholders of the Company, under the Income Tax Act, 1961, as amended (the “IT Act”), and to 

the shareholders of the Company under the IT Act, presently in force in India, in the enclosed statement at Annexure.  

 

Several of these stated tax benefits/ consequences are dependent on the Company or its shareholders fulfilling the conditions 

prescribed under the relevant tax laws. Therefore, the ability of the Company or its shareholders to derive the tax benefits 

is dependent on fulfilling such conditions. 

 

The benefits discussed in the enclosed annexure are not exhaustive. Annexure is for your information and for inclusion in 

the draft red herring prospectus, the red herring prospectus and the prospectus “Offer Documents), as amended or 

supplemented thereto or any other written material in connection with the proposed Issue and is neither designed nor 

intended to be a substitute for professional tax advice. In view of the individual nature of the tax consequences and the 

changing tax laws, each investor is advised to consult his or her own tax consultant with respect to the specific tax 

implications arising out of their participation in the Issue. Neither are we suggesting nor advising the investor to invest 

money based on this statement.  

 

We do not express any opinion or provide any assurance as to whether: 

i) the Company or its shareholders will continue to obtain these benefits in future; or 

ii) the conditions prescribed for availing the benefits have been/would be met with. 

 

The contents of the enclosed statement are based on information, explanations and representations obtained from the 

Company and on the basis of our understanding of the business activities and operations of the Company. 

 

This certificate has been issued at the request of the Company for use in connection with the Issue and may accordingly be 

furnished as required to the stock exchanges or any other regulatory authorities as required.  

 

This certificate may be relied upon by you and the legal counsel appointed in relation to the Issue. This certificate is for 

information and for inclusion in the draft red herring prospectus, the red herring prospectus and the Prospectus (the “Offer 

Documents”) to be issued by the Company in relation to the Issue.  

 

We undertake to immediately intimate the book running lead manager, legal counsel and other advisors or intermediaries 

appointed in connection with the Issue in case of any changes to the above. In the absence of any such communication, you 

may assume that there is no change in respect of the matters covered in this certificate. 

 

Yours Sincerely,  

For Maheshwari & Co. 

Chartered Accountants 

FRN: 105834W 

 

 

Pawan Gattani 

Partner  

M. No. 144734 

Place: Mumbai 

Date: July 10, 2018  
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Statement of Tax Benefits 

ANNEXURE TO THE STATEMENT OF POSSIBLE SPECIAL DIRECT TAX BENEFITS AVAILABLE TO AMI 

ORGANICS LIMITED (FORMERLY KNOWN AS AMI ORGANICS PRIVATE LIMITED) (“THE COMPANY”) 

AND ITS SHAREHOLDERS  

 

a. Special Income-tax benefits to the Company 

 

Tax benefits under Section 35(2AB) of the IT Act 

 

Section 35(2AB) of the IT Act provides for deduction of 150% of the any in house expenditure on scientific research. 

Where a company engaged in the business of bio-technology or in any business of manufacture or production of any article 

or thing, not being an article or thing specified in the list of the Eleventh Schedule incurs any expenditure on scientific 

research (not being expenditure in the nature of cost of any land or building) on in-house research and development facility 

as approved by the prescribed authority, then, there shall be allowed a deduction. 

 

b. Special tax benefits available to Shareholders 

 

There are no special tax benefits available to the shareholders of the Company under the provisions of the Income Tax Act, 

1961. 

 

Notes: 

 

1. This statement does not discuss any tax consequences under any law for the time being in force, as applicable of any 

country outside India. The shareholders / investors are advised to consult their own professional advisors regarding possible 

Income tax consequences that apply to them in any country other than India. 

  



 

 

87 

SECTION IV: ABOUT THE COMPANY 

 

INDUSTRY OVERVIEW 

 

Unless noted otherwise, the information in this section has been obtained or derived from the Industry report on 

“Assessment of the intermediates to Active Pharmaceutical Ingredients (API) industry in India” dated June 2018 (the 

“CRISIL Report”), as well as other industry sources and government publications. All information contained herein must 

be construed solely as statements of opinion. None of the Company, the Book Running Lead Manager or any of their 

respective affiliates and any other person connected with the Issue has independently verified this information. Industry 

sources and publications generally state that the information contained therein has been obtained from sources believed 

to be reliable, but their accuracy, completeness and underlying assumptions are not guaranteed and their reliability cannot 

be assured. Industry sources and publications are also prepared based on information as of specific dates and may no 

longer be current or reflect current trends. Industry sources and publications may also base their information on estimates, 

projections, forecasts and assumptions that may prove to be incorrect. Our Company and the Book Running Lead Manager 

do not take any responsibility for the data, projections, forecasts, conclusions or any other information contained in this 

section Accordingly, investors must rely on their independent examination of, and should not place undue reliance on, or 

base their investment decision solely on this information. The recipient should not construe any of the contents in this report 

as advice relating to business, financial, legal, taxation or investment matters and are advised to consult their own business, 

financial, legal, taxation, and other advisors concerning the transaction. The information in this section must be read in 

conjunction with “Risk Factors” and “Business” on pages 13 and 123, respectively. 

 

The CRISIL Report contains the following disclaimer: 

 

“CRISIL Research, a division of CRISIL Limited (CRISIL) has taken due care and caution in preparing this Report based 

on the information obtained by CRISIL from sources which it considers reliable (Data). However, CRISIL does not 

guarantee the accuracy, adequacy or completeness of the Data / Report and is not responsible for any errors or omissions 

or for the results obtained from the use of Data / Report. This Report is not a recommendation to invest / disinvest in any 

company covered in the Report. CRISIL especially states that it has no financial liability whatsoever to the subscribers/ 

users/ transmitters/ distributors of this Report. CRISIL Research operates independently of, and does not have access to 

information obtained by CRISIL’s Ratings Division / CRISIL Risk and Infrastructure Solutions Limited (CRIS), which may, 

in their regular operations, obtain information of a confidential nature. The views expressed in this Report are that of 

CRISIL Research and not of CRISIL’s Ratings Division / CRIS. No part of this Report may be published / reproduced in 

any form without CRISIL’s prior written approval.” 

 

MACROECONOMIC SCENARIO  

 

India’s economy to accelerate in fiscal 2019  

 

The economy continued its growth momentum as real GDP growth spurted to an eight-quarter high of 7.7% in Q4, up from 

7% (revised downward from 7.2% earlier) in Q3. This suggests that demonetisation impact is fading and GST related 

glitches are getting resolved. The improvement in growth appears to be broad-based, with both consumption and investment 

showing improvement. Final consumption expenditure improved to 8.1% in Q4, from 6% in Q3, mostly supported by the 

16.8% rise in government consumption expenditure in Q4 (up from 6.8% in Q3). This could be attributed to pay commission 

hikes being implemented by different states. Private consumption growth improved modestly to 6.7%, from 5.9%. Fixed 

investment growth jumped to 14.4% from 9.1%. However, the external sector remains a drag on GDP, with imports rising 

10.9% in Q4, compared with a muted growth of 3.6% in exports.  

 

GDP growth has shown a sharp upturn in Q4 fiscal 2018. We expect the momentum to continue and lift growth to 7.5% in 

fiscal 2019 compared with 6.7% in fiscal 2018.  

 

That, however, would still be lower than the long-term trend of 7.6%. Plus there is a downside risk to this number if oil 

prices sustain at the current levels.  

 

That said, the growth revival in fiscal 2019 would be consumption-led, with mild support from investments. A normal 

monsoon in 2018, benign interest rates, return of pent-up demand and implementation of house rent allowance (HRA) 

revisions at the state government level would support growth, together with the government’s thrust on rural and 

infrastructure sectors. Quick resolution of GST related glitches and faster trade growth, supported by cyclical recovery in 

the global economy should help lift India’s exports, too. Recapitalisation of public sector banks will allow funding support 

from banks and support growth.  
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Real GDP growth for India (new GDP series) 

 

Source: Central Statistical Organisation (CSO), CRISIL Research 

 

OVERVIEW OF PHARMACEUTICALS SECTOR  

 

Pharmaceuticals is a key component of Indian manufacturing sector  

 

As per the National Account Statistics published by Ministry of Statistics and Programme Implementation (MoSPI), value 

added by Pharmaceutical sector increased at a 9% CAGR between fiscal 2012 and fiscal 2016. It reached from Rs 0.9 

trillion to Rs 1.3 trillion during the same period. Share of value added by pharmaceutical sector in manufacturing GVA 

remained at 6-7% during the same period, while share of value added by pharmaceutical sector in total GVA remained at 

~1% during the same period.  

 

Share of pharma in manufacturing GVA (Rs. Trillion) 

 

 
 

Values for current prices, as specified in MoSPI statistics Pharmaceutical comprises of pharmaceutical; medicinal 

chemicals and botanical products, as per MoSPI classification Source: National Accounts Statistics, MoSPI, CRISIL 

Research 

 

Pharmaceuticals sector comprises formulations, bulk drugs and chemicals/intermediates  

 

Pharmaceutical intermediates: An API/Bulk drug is generally synthesised through complex stepwise chemical reactions. 

The intermediates are chemical compounds, which are a few steps away from stable APIs. The intermediates are key 

building blocks for APIs. As per Pharmexcil (Pharmaceutical Exports Promotion Council of India), intermediates are used 

as raw materials for the production of bulk drugs, which are either sold directly or retained by companies for the production 
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of formulations.  

 

These intermediates are generally organic compounds, and often manufactured from specialty chemicals, through specific 

chemical processes and then used in synthesis of different API classes, as antibiotics, sulpha drugs, vitamins, steroids, and 

analgesics etc.  

 

Bulk drugs or APIs: These are the main constituents of formulations, which have desired pharmaceutical property. These 

serve as main raw materials for formulations. Players manufacturing APIs supply to formulations players, which sell the 

final dosage forms, which can contain one or more APIs.  

 

Formulations: Final medicines are sold in dosage forms of capsules, tablets, injectables etc. These formulations are 

manufactured by combining one or more APIs, together with excipients, which serve as inert masking, binding or carrier 

substances. The dosage forms are chosen as per the requirements.  

 

Pharmaceutical value chain  

 

Source: CRISIL Research 

 

Exports – a key growth driver of Indian pharmaceutical industry  

 

Exports have been the cornerstone of growth of the Indian pharmaceutical industry, with the global market offering strong 

opportunities. Healthcare expenditure is spiralling the world over, with developed markets in the US and Europe seeing the 

steepest rise. These markets traditionally contribute the largest share to global medicine sales. Given India's strengths of 

cost competitiveness and advanced process chemistry skills, domestic players are well- placed to tap into this opportunity 

and increase their presence in the generics market  

 

Process patent regime helped India develop strong pharmaceutical skills  

 

The evolution of the pharmaceutical industry majorly depends upon the regulations and policies that govern the industry. 

These regulations play a major role in influencing the performance & profitability of pharmaceutical companies and in turn, 

the industry as a whole. Before 2005, the Indian regulatory system recognised only process patents (patents given on the 

basis of the process of production of a pharmaceutical drug). This helped build a firm foundation for the strong and 

competitive domestic pharmaceutical industry. During this phase, the prevalent price control mechanisms helped companies 

deliver medicines at affordable prices, to patients across India.  

 

Pre-patent phase  

 

Process patents helped the Indian pharmaceutical sector flourish, amid a fast growing generics industry. During this regime, 

multinational companies (MNCs) were reluctant to directly introduce new products in India. Domestic companies leveraged 

this situation, by re-engineering these products and marketing them in India.  

 

Post-patent phase  

 

In line with its commitments to the WTO, the Indian government passed an ordinance to introduce the product patent regime 

w.e.f. January 2005. This aided the integration of India into the global pharmaceutical market and rendered duplicating of 
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post-1995 patented drugs illegal. While this discouraged process re-engineering of products patented post 1995, the 

amendment aimed at gradually enhancing confidence of large global players on Indian companies.  

 

In 2005, the Indian pharmaceutical industry witnessed a series of regulatory developments, ranging from the 

implementation of value added tax (VAT), shift from excise duty levy to an MRP-based levy system and Schedule M 

implementation to recognise the product patent regime. While implementation of the VAT and shift in the excise duty 

regime had short-term implications, the implementation of Schedule M (compliance with tenets of cGMP) and adherence 

to the product patent regime will have medium and long-term implications, respectively.  

 

OVERVIEW OF PHARMACEUTICAL INTERMEDIATES TO THE API INDUSTRY  

 

Overview  

 

Bulk drugs serve as raw materials for manufacturing finished dosage forms or formulations. The US FDA defines a bulk 

drug as any substance which is an active ingredient in a finished dosage. However, the term does not include intermediates 

used in the synthesis of the bulk drug itself.  

 

Pharmaceutical intermediates (PIs) are specialised chemicals synthesised for manufacturing of bulk drugs. PIs serve as raw 

materials for bulk drugs. However, as bulk drugs (and PIs) are further used in preparation of formulations, many companies 

in pharmaceutical sector have divisions catering to PIs and bulk drugs separately, in addition to the formulations, if any.  

 

As intermediates are used as key raw materials for bulk drugs, CRISIL Research has estimated the demand for 

intermediates, as per the raw material requirements of Indian bulk drug players. Exports and imports for the intermediates 

are separately estimated through Ministry of Commerce’s trade statistics. 

 

Methodology: Market size estimation for intermediates 

 

 
 

Source: Ministry of Commerce, CRISIL Research 

 

MARKET SIZE – REVIEW  

 

Domestic consumption for intermediates  

 

Domestic consumption for intermediates is dependent upon bulk drugs manufacturing (domestic consumption, as well as 

captive consumption by integrated players). Major larger bulk drug players are forward integrated, through presence in 

formulations as well. However, backward integration for larger players, through manufacturing of intermediates, is limited. 

The players in intermediates space often have footprints in specialty chemicals, which are supplied to pharmaceutical sector 

in addition to other sectors. CRISIL Research estimates that domestic consumption of intermediates remained at Rs ~308 

billion in fiscal 2018, growing at ~7% CAGR since fiscal 2013. During the same period, bulk drugs production (including 

exports) also grew at ~7% CAGR.  
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Source: Ministry of Commerce, Industry, CRISIL Research 

 

In case of bulk drugs and intermediates combined, the share of imports in domestic consumption is estimated to be ~32% 

in fiscal 2018, which has dropped from ~42% in fiscal 2013. Reasons such as patent cliff (expiry of patents, resulting in 

drop in sales of patented drugs) observed after fiscal 2013 and withdrawal of customs duty exemption on drugs and 

intermediates in fiscal 2017, contributed to this fall. China dominates the imports in case of bulk drugs and intermediates.  

 

In case of pharmaceutical intermediates only, the share of imports is even higher at 50-70%. This is because a lot of 

integrated players import raw material required for manufacturing of bulk drugs (and intermediates). Imports of pharma 

intermediates have surged owing to cheaper raw materials from China.  

 

China has several advantages in terms of intermediates. Large manufacturing units of China have economies of scale, 

supplying to a lot of countries, at a lower cost. Government also supports the API/intermediates industry through export 

subsidy. Moreover, the electricity cost is cheaper in China, which aids in maintaining the cost advantage, particularly in 

fermentation based products, which have higher electricity requirements. Common infrastructure as captive power units, 

common effluent treatment plants etc. are also provided by the government in the manufacturing clusters. Since, 

API/intermediates production is a polluting industry, such common infrastructure, which is capital intensive, is imperative 

for maintaining low cost advantage.  

 

Also, an analysis of chemical exports from China shows that exports have declined in past 2-3 years. Exports declined by 

6% and 1% respectively in calendar years 2015 and 2016. Tougher regulations on the pollution causing industries have 

impacted the chemicals sector in China adversely.  

 

For instance, as reported in August,2017, Chinese environmental protection ministry made it mandatory for stationary 

sources of pollution in 82 industries to obtain permits before discharging pollution. 13 industries including steel and 

chemicals had to apply for permits by second half of calendar 2017, while all 82 industries have to apply before calendar 

2020. These permits specify the location and number of pollutant discharge outlets, the method and direction of discharge, 

as well as set limits on the range, concentration and amount of pollutants. 

 

In one of the recent initiatives in November,2017, government promulgated ‘Control Pollutant Release Permit System 

Implementation Plan’s new rules which entailed closure of pollution causing plants flouting the norms aims at strengthening 

discharge permit systems, by regulating issuance of discharge permits, reasonably determining the license content and so 

on. This plan also adopts severe measures for violation of norms, ranging from continuous punishments, production 

restrictions, to closure of business. The trends in exports of chemicals is provided below: 
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Exports 

considered for HS Code chapter 29 Source: UN Comtrade database, CRISIL Research  

 

Exports of intermediates  

 

Exports (in Rs billion terms) of intermediates grew at ~11% CAGR between fiscals 2013 and 2018. Compared to bulk 

drugs exports, which was largely flattish (in Rs billion terms), intermediates exports have shown an uptick, led by pyridine, 

pyrimidine and piperazine derivatives.  

 

 

 

 

 

 

 

 

 

 

 

 

 

HS Codes considered for arriving at intermediates’ exports are provided in the annexure  

Box represents CAGR for the corresponding period.  

Source: Ministry of Commerce, CRISIL Research 

 

Indian intermediate players have greater expertise in specialised intermediates as compared with traditional intermediates, 

which has kept export competitiveness of Indian intermediates players relatively buoyant. Thus, structurally, the Indian 

intermediates industry is well poised vis-à-vis imported substitutes. Indian players have relative advantage in custom 

synthesis, intermediates for drug discovery, contract manufacturing etc. as Indian players have better process chemistry 

skills, essential for sustaining advantage.  

 

Overall market for intermediates  

 

The domestic bulk drug industry is trader-driven for procurement of intermediates as well as sales of products. Therefore, 

the bargaining power of bulk drug players is very low owing to the high dependence on intermediaries (traders) coupled 

with the fragmented nature of industry. Bulk drug players prefer traders to manufacturers as they typically provide higher 

creditor days.  

 

Overall market (comprising of domestic consumption and exports) grew at ~8% during fiscal 2013 and 2018. Growth in 

domestic consumption was slower as compared to exports. Domestic consumption of intermediates remained heavily 

dependent on imports. Key intermediates imported by India are Pen-G (cephalosporin), 7-ACA (synthetic penicillin), 

erythromycin derivatives (macrolides), 4'-Methyl-2-cyanobiphenyl (OTBN) for synthesis of sartans, while API and 

intermediates of drugs such as Paracetamol, Metformin, Amoxicillin, Ciprofloxacin, Ampicillin, Vitamins, Ranitidine etc. 

are generally imported.  
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Besides the imports of traditional drugs intermediates, Indian players rely on higher expertise in process chemistry skills 

for exports, and thus the exports are led by complex intermediates, for key chronic therapeutic categories. 

 

 
Overall intermediates market includes domestic consumption and exports Source: Ministry of Commerce, Industry, 

CRISIL Research 

 

MARKET SIZE – OUTLOOK  

 

 

Summary 

 

FY13E 

 

FY18E 

 

FY23P 

CAGR (Past 5 

years) 

CAGR (Future 5 

years) 

Domestic consumption – intermediates 

(E) 

 

221 

 

308 

 

495 

 

7% 

 

9-11% 

Exports – Intermediates (E) 147 245 328 11% 6-8% 

Overall market – Intermediates (E) 368 553 823 8% 7-9% 

E: Estimated P: Projected  

Source: Ministry of Commerce, CRISIL Research 

 

Growth in bulk drugs market to support domestic consumption of intermediates  

 

Going forward, the Indian pharmaceutical intermediates industry is expected to post healthy growth, supported by a surge 

in bulk drugs manufacturing and expected rebound in exports of bulk drugs after a downtrend in the past five years. Bulk 

drugs exports declined during fiscal 2013 and 2018 owing to competition from China and other Asian counterparts. 

However, bulk drugs exports are expected to grow at 3-4% CAGR, owing to focus on niche molecules and speciality 

segments. Growth will be supported by the increasing focus of Indian players in the specialty products segment, where 

competition is comparatively low.  

 

CRISIL Research expects that production of bulk drugs is likely to continue 10.5-11.0% CAGR between fiscals 2018 and 

2023. Domestic bulk drug manufacturers are expected to continue to register double-digit growth supported by strong 

domestic sales.  

 

Domestic consumption of intermediates is directly dependent on the domestic bulk drugs production (for captive 

consumption and domestic sales) and bulk drugs exports. Accordingly, CRISIL Research expects that domestic 

consumption of intermediates will increase at 9-11% CAGR between fiscals 2018 and 2023.  

 

Another reason for growth is the expected price surge of key chemicals required for synthesis of intermediates/APIs, which 

are imported from China. With the shutdown of several chemical units around Hangzhou in China in June 2016 on 

government orders to reduce pollution before the G20 summit, there was a short-term supply shortage in India. Although 

supply has resumed, we expect prices of chemical intermediates to continue rising as domestic demand for chemicals in 

China from local bulk drugs and pharmaceuticals players is also increasing, thereby creating a shortage. 

  

Besides these, a number of conducive measures will act as positives for pharmaceutical intermediates sector. These are: 

 

• Proximity of greenfield/brownfield bulk drugs (and intermediates) units to petrochemical complexes, to ensure 

integrated solvent supply, storage and recovery, which will aid in curtailing in logistics cost. 

• Backward and forward integration by larger players, through strategic alliances with intermediate producers, will help 

in a better visibility through the supply chain. 

• Efficient service mix by pharmaceutical players incorporating contract manufacturing, traditional molecules (as 

paracetamols etc.) with in-house molecules (new chemical entities and drug discovery). 
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• Consolidation in chemicals sector, which supply pharmaceutical intermediates to bulk drug manufacturers. 

Consolidation will result in capability upgradation for the entire sector. 

 

 
Note: E: estimated; F: Forecast 

Source: Ministry of Commerce, CRISIL Research 

Box represents CAGR for the corresponding period 

 

Among long term initiatives, proposed API/intermediates parks to build economies of scale in the sector, which will curtail 

the issues of pollution as well as increase cost advantage for players, price incentives to API manufacturers to promote the 

domestic API industry, will also benefit the bulk drug players, particularly small and medium enterprises, protection against 

dumping through upgrading domestic capabilities as well as duties and incentivisation of domestic R&D in pharmaceutical 

sector, as Indian companies despite proven export capabilities, lack on R&D spending vis-à-vis counterparts in advanced 

economies, can be other positives for the sector.  

 

Exports of intermediates to be driven by global demand, in addition to Indian expertise in high value segment  

 

In case of intermediates exports, growth will be driven by the global medicines market, which is expected to rationalise, 

after spurts in calendar 2014 and calendar 2015. Driven by global growth, coupled with process chemistry skills of Indian 

intermediates/API sector, exports would grow at 6-8% in next five years.  

 

 
Note: E: estimated; F: Forecast 

Source: Ministry of Commerce, CRISIL Research Box represents CAGR for the corresponding period  

 

Chemical imports from China to wane marginally on the wake of stricter environmental norms  

 

Stringent regulations on the chemical industry in China will also be a key monitorable, as pharmaceutical intermediates 

falls in the same category. As per UN Comtrade data, exports of chemicals from China have declined in past 2-3 years. 

Similar decline is observed in the chemical imports from China to India as well, which can attributed to relaxation of 

customs duty of certain chemicals (mainly bulk drugs and intermediates) as well as environmental concerns across Chinese 

chemical industry. As per DGFT’s data, chemical imports from China to India reduced by 4% and 7% in fiscal 2016 and 

2017. This decline in imports from China presents an opportunity for Indian players in intermediates sector.  

221 

308 

495 

9-11%

FY13E FY18E FY23F

~7%
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Trends in chemical* imports from China to India ($ billion) 

 

 
*Imports considered for HS Code chapter 29 

Source: Ministry of Commerce, DGFT, CRISIL Research 

 

Overall market will grow at a 7-9% CAGR till fiscal 2023, led by strong domestic consumption growth. Share of imports 

in domestic consumption is also expected to drop marginally in next five years, due to environmental concerns in China as 

well as growing competencies of Indian intermediates manufacturers.  

 

OVERALL INTERMEDIATES MARKET- FORCAST (in RS. BILLION) 

 

 
Source: Ministry of Commerce, CRISIL Research Box represents CAGR for the corresponding period.  

 

SWOT Analysis for intermediates 

 
Strengths: 

• Strong capabilities in niche and specialty segment 

• High number of production facilities, complying to 

norms of regulated markets 

• Large base of companies operating in pharmaceutical 

sector, both domestic as well as global companies, 

catering to domestic and export markets 

• Low cost advantage vis-à-vis developed economies 

Weakness: 

• Evolving regulatory practices, still not at par with 

advanced countries. Still the regulatory practices of USA, 

EU and other developed nations are stringent than Indian 

regulations in terms of monitoring of drug manufacturing 

• Disjointed supply chains in case of pharmaceuticals, 

right from chemicals/intermediates to formulations, as 

locations of chemical clusters, bulk drugs and 

formulations clusters are often far off and often not 

located near the ports, resulting in additional burden of 

logistics cost 

• Reliance on imports vis-à-vis indigenous production, 

particularly in traditional segment. Intermediates for 

• key essential medicines are currently imported, with 

China having a majority share 

Opportunities: 

• Government initiatives as bulk drugs parks, focussing on 

streamlining the pharmaceutical industry 

• Programs as Jan Aushadhi, with additional 

Threat: 

• Threat from discontinuance of imported 

API/intermediates, particularly from China, which can 

impact revenues of formulation players 
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production avenues, private player can participate in such 

schemes, through competitive tenders and use their 

operational GMP compliant sites to supply medicines 

• Consolidation in the industry, resulting in backward and 

forward integrated players 

• Shut down in Chinese chemical plants, due to 

environmental concerns 

• Competition from other destinations, complying with 

GMP practices exporting to US and other markets, as 

China, Italy, Germany etc., which poses threat to India 

based facilities 

• Regulatory oversight, e.g. in case of pollution and 

environmental concerns, as API/intermediates is a 

polluting industry, the oversight norms are very strict. 

Non-compliance can result in immediate shut downs as 

well posing a constant threat 

 

Growth drivers and inhibitors for pharmaceutical intermediates industry  

 

Bulk drugs industry is the major end user for pharmaceutical intermediates and thus the growth drivers for bulk drugs 

industry will also drive the pharmaceutical intermediates sector. The key growth drivers for the pharmaceutical 

intermediates industry are:  

 

Domestic demand  

 

Growth in pharmaceuticals:  

 

A surge in healthcare spending and growth in the pharmaceuticals sector are drivers for the pharmaceutical intermediates 

sector. With these factors, companies invest heavily in R&D, which in turns accentuates the demand for pharmaceutical 

intermediates.  

 

Custom synthesis for innovators:  

 

Bulk drugs/intermediates players who conduct custom synthesis and supply bulk drugs for manufacturing on-patent drugs 

earn relatively higher margins than those who operate in the generics segment. This is a niche area where protection of 

intellectual property (IP) assumes the highest significance, in addition to advanced chemistry skills. Since India scores 

higher than China and its eastern European counterparts in IP protection and quality consistency, it enjoys more confidence 

from global innovators; hence, it is well placed to garner outsourcing opportunities for supplying APIs/intermediates.  

 

Low penetration of health insurance in India  

 

As per World Health Organization (WHO) data, India's per capita expenditure on health - close to $75 in 2014 - was among 

the lowest among developing countries and, therefore, represents significant potential. This can be attributed to the large 

domestic population and lower share of health expenditure in total government expenditure. In India, around 85% of 

medical spends are out-of-pocket, where the consumer directly pays for medicines. Unlike the US, India lacks a strong 

health insurance sector that can share healthcare costs with patients. In the US, government organisations and managed care 

organisations reimburse majority of drug costs to patients.  

 

Setting up of bulk drug parks  

 

Key recommendation in Katoch committee report was setting up of bulk drugs parks, where the basic amenities required 

by bulk drugs manufacturers, as land, water, electricity and common facilities as effluent treatment plants (ETPs), steam, 

testing facilities, captive power units, IPR management services etc. should be provided by government at concessional 

rates. This will aid in economising the production of bulk drugs and will also promote intermediates segment. (More details 

provided in Overview of API Industry chapter)  

 

Exports  

 

New drugs and patent expiries:  

 

Drug approvals in the US, EU etc. are showing an upward trend. For instance, In US, ANDA filings increased from 125 in 

calendar 2013 to 240 in calendar 2017. This is a positive for the pharmaceutical intermediates industry as it will result in 

increased demand for new building blocks and chemicals. Besides new drugs, patent cliffs will also contribute to increased 

demand for intermediates.  

 

Lower manufacturing costs:  

 

A player's strength in further penetrating regulated markets will largely depend on its ability to supply bulk drugs and 
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intermediates at a low cost, while adhering to the highest standards of quality and safety.  

 

Low capital intensity and gestation periods  

 

Unlike commodities, capacity expansions in the domestic pharmaceutical industry do not bunch up due to a low capital-

intensity and gestation period. Hence, companies expand capacities in line with demand patterns. Setting up a US Food and 

Drug Administration (FDA)-approved formulations manufacturing plant costs more than that required for an unapproved 

facility. Units compliant only to the GMP (good manufacturing practices) have a shorter gestation period. The average 

gestation period for a US FDA-approved manufacturing facility is 18-24 months compared with 6-12 months for other 

facilities.  

 

The key risk factors for the pharmaceutical intermediates industry are: 

 

Regulatory risks: The pharmaceutical industry is mandated to operate within the regulatory framework laid down by 

respective regulatory authorities across markets. There are strict protocols for the quality maintenance of drugs, in view of 

their effects on human health. Players are constantly under the supervision of their respective drug regulators, to ensure 

adherence to appropriate systems, processes, etc.  

 

Exchange rate risks: The Indian bulk drugs industry derives ~44% of its revenue from exports. On the other hand, raw 

material imports constitute 38-40% of total raw material cost, exposing companies to currency fluctuation risks.  

 

Environmental risks: Manufacturing bulk drugs/intermediates involves several complex reactions and the consequent 

generation of hazardous chemical residue, which, if left untreated, could impact the environment. Emissions or chemical 

discharges exceeding regulatory limits could cause legal troubles and hamper a manufacturer's brand value.  

 

Regulations for intermediates  

 

Besides complying with pharmaceutical industry norms, as laid down by the government, players involved in the 

manufacturing of intermediates also need to comply with the norms related to chemical industries. In case of export oriented 

units, intermediates players also need to comply with the relevant pharmaceutical standards (as cGMP, USFDA etc).  

 

Regulations regarding pollution and environmental safety are also essential as the manufacture of bulk drugs and 

intermediates involves chemical reactions which produce harmful by-products and pollution causing effluents. Following 

regulatory bodies oversee intermediates:  

 

Body Description 

Ministry of Environment, 

Forests & Climate Change 

(MoEF) 

MoEF deals with administration and implementation of the Government of India’s policy 

with respect to environmental management, conservation, ecologically sustainable 

development and pollution control. MoEF is the nodal body for review and approval of EIAs, 

necessary for project clearances. 

State Pollution Control 

Boards (SPCB) 

SPCBs provide Consent for Establishment (CFE) & Consent for Operation (CFO) before 

construction and during operations. It imposes the water and air emission standards 

acquiescence and other conditions of pollution control. 

Director of Factories & 

boilers 

Approval required for expansion of factory premises and handling and storage of hazardous 

chemicals like solvents etc. as per requisite acts 

Other state level bodies Municipal bodies, Sewerage boards, Fire control boards, Hazardous waste management 

control bodies etc. 
Source: CRISIL Research 

 

Compliance to environmental norms are vital for player engaged in manufacturing of intermediates. The key guidelines 

which are to be followed are Air (Prevention and Control of Pollution) Act, Water (Prevention and Control of Pollution) 

Act, The Environment (Protection) Act, Hazardous Waste (Management and Handling) Rules, Manufacture Storage and 

Import of Hazardous Chemicals Rules, Chemical Accidents (Emergency Planning, Preparedness and Response) Rules, EIA 

Notification and Public Liability Insurance Act, Factories Act, The Static and Mobile Pressure Vessels (Unfired) Rules and 

The Motor Vehicle Act among others.  

 

Players going for construction of new premises have to mandatorily file an Environment Impact Assessment report, which 

incorporates details as Introduction (dealing with general company information), description of the project specific details 

of the project covering need for the project, raw materials, finished goods, manufacturing capacity, storage requirements 

etc.), description of the environment (it covers environmental parameters as air quality, noise levels, soil characteristics 
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etc.) anticipated environmental impact and mitigation measures (mentioning the impacts, and description of mitigation 

measures adopted for mitigation), project benefits (details as employment potential, infrastructure creation etc), 

environmental cost benefit analysis and environment management plan among others.  

 

Regulations apply across different aspects of business operations as transportation, import-export, storage, production, 

recycling, use of raw materials and disposal. Non-compliance to specific regulations can result in levy of penalties or closing 

of plants. Adherence to EIA report parameters is also essential for functioning of the plants.  

 

Regulations for exports  

 

Besides domestic regulations for chemicals and pharmaceuticals, regulations specific to export geographies are also crucial 

for players operating in pharmaceuticals as well as chemicals sectors. One such regulation is Registration, Evaluation, 

Authorisation and Restriction of Chemicals (REACH), which addresses use of chemical substances in European Union, 

manufactured as well as imported. This comprehensive law imposes mandatory conditions of information exchange 

regrading chemicals for the entire supply chain.  

 

As per European Chemicals Agency’s (ECHA) website, REACH was implemented in three phases for registration of 

substances, since it came into force in calendar 2008. The first deadline of REACH was on 30 November, 2010 for 

substances manufactured or imported in large volumes (more than 1,000 tonnes per annum) and those are most hazardous. 

Second deadline was on 31 May, 2013 for substances manufactured or imported with quantity between 100 and 1,000 

tonnes per annum. Third and last deadline concluded on 31 May 2018, which is applicable for substances manufactured or 

imported amounting between 1 and 100 tonnes per year. The REACH compliance is essential for using the chemicals in 

European Union. Players who are in compliance of REACH only have access to the EU market.  

 

Other chemical related regulations across other geographies are, AICS – Australian Inventory of Chemical Substances, 

NDSL – Canadian Non-Domestic Substances List, ENCS (MITI) – Japanese Existing and New Chemical Substances, 

TSCA – US Toxic Substances Control Act and so on, which deal with usage of chemicals across these geographies.  

 

OVERVIEW OF THE API INDUSTRY IN INDIA 

 

Overall market  

 

Overall bulk drugs market, including domestic consumption and exports, grew at a CAGR of ~6% during fiscal 2013 and 

2018. Domestic consumption was grew at a higher pace of 8.7%, while export market was stagnant due to patent cliffs and 

Chinese competition.  

 

Bulk drugs market (Rs. trillion) 

 

 
Source: Industry, DGFT, CRISIL Research 

 

Industry Profile 

 

Indian bulk drugs industry highly fragmented. The overall bulk drugs industry (exports and domestic consumption) was 

estimated at Rs ~0.9 trillion in fiscal 2018. The industry is highly fragmented, with 14-16 of the major bulk drug-

manufacturing companies (including large formulation companies) accounting for just ~19% market share during the year.  

 

Focus is on bulk drug exports  

 

Indian bulk drug players primarily focus on exporting APIs to regulated and semi-regulated markets. Currently, bulk drugs 

can be exported either under a contract manufacturing agreement or on a merchant basis.  

 

Large bulk drug manufacturers are typically concentrated in regulated markets as these fetch higher profits as compared 
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with semi-regulated markets. Also, regulated markets require stringent regulatory compliance and quality manufacturing, 

which necessitates higher investments. Apart from the large API manufacturing companies, many large formulation 

companies also sell bulk drugs to regulated markets.  

 

However, the proportion of revenue from API sales is typically less than that of large bulk drug manufacturing companies. 

This is because these companies have captive API manufacturing units which mostly cater to their own formulation 

manufacturing needs. Apart from large players, some small and mid-sized companies have also started targeting the 

regulated markets which offer higher profitability.  

 

Bulk drugs are also supplied (although in smaller quantities) during the drug development stage to global innovators. 

Currently, a few Indian players are engaged in such deals. However, innovator confidence in Indian players is rising on 

account of the strong process chemistry skills of Indian players as well as an improved intellectual property rights 

environment in the country.  

 

In semi-regulated markets, Indian bulk drug manufacturers typically supply on merchant basis. On account of relatively 

less stringent regulatory requirements, the number of companies supplying to semi-regulated markets is larger compared to 

regulated markets. Due to increased competition, players face pricing pressures and incur lower profitability in semi-

regulated markets.  

 

Intense competition in domestic market  

 

Several standalone bulk drug manufacturers operate in the domestic market. Their scale of operations is smaller than large 

players (who mainly export), and their margins are limited to 8-10%. Factors such as intellectual property- related issues 

and relationships with the innovator do not carry much significance for smaller players. Additionally, standalone players 

are increasingly facing competition from more cost-competitive countries such as China, where products are 30-50% 

cheaper than domestic API. Moreover, with the New Drug Price Control Order, 2013, leading to price reductions of 

domestic formulations, many bulk drug players, concentrated mainly in the domestic market, are expected to face pricing 

pressures from their key domestic formulation buyers. 

 

KEY GROWTH DRIVERS – EXPORTS  

 

High operating cost, fewer new molecules to aid outsourcing  

 

Slower revenue growth and intense competition have forced big pharmaceutical players (innovators) to cut costs and 

outsource the manufacturing of bulk drugs. Lower manufacturing and infrastructure costs as compared with developed 

countries, a higher number of drug master filings, and strong process chemistry skills will help the Indian bulk drugs 

industry garner a greater share in the global bulk drug exports pie. The pace of growth is, however, expected to moderate 

with increasing pricing pressure.  

 

Outsourcing of bulk drugs to continue as MNCs grapple with high operating costs  

 

In the absence of blockbuster molecule discoveries and high operating expenses, CRISIL Research believes multinational 

corporations (MNCs) will likely look at bulk drug outsourcing to control costs and improve profitability. 
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MNCs: Multinational corporations; NME: New molecular entities; Cogs: Cost of goods sold 

Note: MNCs considered are Abbott Labs, Merck, Pfizer, Novartis, AstraZeneca, BMS, GSK, Roche, Sanofi Aventis, Bayer Healthcare, Eli 
Lilly, Gilead, Janssen, Novo Nordisk, Otsuka and Takeda 

Source: Company reports, CRISIL Research 
 

Large patent losses and rising competition lowered revenues of large pharmaceutical MNCs, since they typically depend 

on blockbuster drug sales to boost incomes. In past couple of years, till 2015, revenue growth of about 15 MNCs declined 

by ~1% and cost of goods sold reduced by close to 1%. At the same time, share of large MNCs in new molecule approvals 

steadily shrunk in the United States (US) market, further thinning the MNCs’ product pipeline.  

 

Pressure on both topline and margins has forced top innovators to explore different growth and profitability strategies. 

Some of the measures adopted are as follows:  

• Increased merger and acquisition activity to induce portfolio synergies - for instance, Novartis' tripartite deal with GSK 

and Eli Lilly in 2014  

• Closure of manufacturing sites, especially for capacity created for manufacturing blockbuster drugs, wherein the drugs' 

patent term has ended - Pfizer's plan to shut down 14 manufacturing facilities  

• Spin-off of manufacturing assets into new contract manufacturing and research and development companies -Pfizer's 

CentreSource and Sanofi's CEPiA contract manufacturing facilities or Abbott Labs spinning off its assets into a new 

company, Abbvie  

• Reducing the employee base -- AstraZeneca trimmed its workforce by 10% in 2012 and enhanced outsourcing to India 

and China. 

• Merck has cut 16,000 jobs over 2011 to 2015. 

 

These restructuring operations reinforce our view that outsourcing of bulk drugs manufacturing to low-cost countries such 

as India and China will remain buoyant. These developments have provided Indian manufacturers further opportunities to 

increase exports and widen their reach in the US and Europe. Emphasis on reducing healthcare cost by governments of 

regulated markets will further boost the generics segment and thus bulk drug exports. 

 

India enjoys cost advantage over regulated markets  

 

Bulk drug manufacturing costs are significantly lower in India than in regulated markets of the US and Europe. Despite 

lower manufacturing costs than India, China is unlikely to see a rise in share of bulk drug exports to regulated markets over 

next five years, as global innovators prefer Indian manufacturers over Chinese, due to concerns about documentation (i.e., 

language) and quality. Moreover, Indian manufacturers possess advanced process chemistry skills, which further aid 

manufacture of bulk drugs and complex intermediaries. China, however, remains a favoured destination for sourcing 

compounds and intermediates, which are lower in the value chain, as well as intermediates for traditional drugs. 

 

Cost of manufacturing drugs in India, China, Europe and US 

 

Particular Units 

US 100 
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Europe 85-90 

India Units 

US FDA approved plants 45-50 

Others 35-40 

China 35-40 

Note: Costs indexed to the US Source: Industry 
 

India has highest number of US FDA-approved facilities outside US; leads US drug master filings  

 

India has highest number of US Food and Drug Administration-approved (FDA-approved) facilities outside the US. The 

country also has skilled manpower and advanced process chemistry skills. Some bulk drug manufacturers have forward-

integrated into preformulation (pelletisation / granularisation of bulk drugs before they are converted into finished dosages).  

 

India has consistently maintained its leadership in DMF (drug master file) filings. This proves capability of Indian players 

to meet required export quality standards for regulated markets. A DMF indicates bulk drug manufacturing capabilities of 

players (in terms of quality standards at their facilities for processing, packaging, storage of drugs, etc.); it is used by global 

pharmaceutical companies that are outsourcing production activities (innovators).  

 

DMFs (global vs. Indian) 

 

 
 

India sees increasing innovator confidence  

 

In addition to a large number of DMFs, India's prospects in the bulk drugs industry are also reflected in the innovator 

confidence that it enjoys. Companies such as Piramal Enterprises, Divi's Labs, Dishman Pharma, Shasun Pharma, Jubilant 

Lifesciences, and Aurobindo Pharma, have had supply alliances with large and mid-sized pharmaceutical players in 

regulated markets.  

 

Pricing pressure to normalise in medium term  

 

With generic opportunity narrowing due to lower patent cliffs, competition in existing portfolio of drugs has mounted in 

regulated markets. Intensifying competition has triggered sharp erosion in prices of generic drugs, especially in case of 

large molecules and blockbuster drugs (whose sales exceed $1 billion). While pricing pressure on formulation players will 

continue to impact growth of bulk drug players, focus on specialty products and niche molecules will help them to grow. 

Pricing pressure is expected to normalise in regulated markets in coming years.  

 

India maintains lead in total ANDA approvals  

 

With a huge generic drugs opportunity emerging in the US, Indian formulators are looking to establish and enhance their 

presence by obtaining more abbreviated new drug application (ANDA) approvals (mandatory to enter the US retail 

pharmaceuticals market). 

 

India maintains high share of overall ANDA approvals 
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Source: US FDA, CRISIL Research 
 

As per US FDA data up to fiscal 2018, India ranks second (with a 29% share), after the US (53% share), in number of 

ANDA approvals received, and is hence better placed than most other exporting countries to address the growing 

generic drugs market in the US. 

 

Country-wise share of ANDA approvals (fiscal 2018) 

 

 
Source: US FDA, CRISIL Research 

 

Demand for low-cost medicines – key driver in semi-regulated markets  

 

Semi-regulated markets are chiefly driven by use of low-cost generic medicines. Further, these markets are characterised 

by increasing healthcare awareness, rising consumer incomes, and a large base of patients in the acute and chronic disease 

segments, backed by a huge population. We believe that a low-cost base, well-developed API industry (and process 

chemistry skills), and similarity in disease profiles (between India and these markets) will improve the penetration of Indian 

drugs in these markets.  

 

KEY GROWTH DRIVERS – DOMESTIC  

 

Rise in insurance penetration  

 

As per Economic Survey of 2018, insurance penetration (ratio of premium underwritten in a year to GDP) India has 

increased to 3.49% in fiscal 2017 vis-à-vis 2.71% in fiscal 2001. However, India still lags, when compared with few other 

emerging economies of Asia, as Malaysia (4.77%), Thailand (5.42%) and China (4.77%). Assessed on another key 

parameter, insurance density (ratio of premium underwritten in a year to the total population), country has progressed from 

$11.5 in fiscal 2001 to $59.7 in fiscal 2017. India’s life insurance density of $46.5 and general insurance density of $13.2, 

compares poorly with global averages of $353 for life and $285.3 for non-life.  

US, 53%

India, 29%

China, 2%

Canada, 2%

UK, 3%

Taiwan, 0%

Others, 11%
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However, given the exponential growth shown in past 15 years and dismal standing vis-à-vis peers indicates a high potential 

in insurance penetration, which is a positive for healthcare and medicines sectors as well.  

 

Increase in lifestyle related diseases  

 

Lifestyle related diseases, which are resultants of faulty eating and living habits. Inactivity is also a promoting factor for 

lifestyle related diseases are obesity, diabetes, strokes, liver cirrhosis etc. As per WHO, globally, around 31% of adults 

aged 15 and over were insufficiently active in 2008 (men 28% and women 34%). Approximately 3.2 million deaths each 

year are attributable to insufficient physical activity.  

 

Also, as per WHO, in calendar 2008, insufficient physical activity was highest in Americas and Eastern Mediterranean 

regions. In these regions, ~50% of men as well as women were insufficiently active. The South East Asian region showed 

the lowest percentage, 15% for men and 19% for women. However, with increasing sedentary lifestyles, the scope of 

lifestyle related diseases can be expected to increase with gradually.  

 

Urbanisation  

 

With increasing urbanisation, pollution and inactivity are increasing, which result in health hazards. Passive modes of 

transportation and lack of activity in leisure time have aggravated the problem. The environmental factors as violence, 

traffic, low air quality, lack of recreational spaces etc. which are directly correlated with urbanisation are also responsible 

for health issues among urban people.  

 

Health issues result in increased intake of medicines on an ongoing basis, which supports acute as well as chronic drugs 

industry.  

 

Rising income  

 

India’s per capita income grew at a healthy rate in the three years to fiscal 2017. Per capita net national income (NNI), at 

current prices, rose 9.6% to Rs 103,870 in fiscal 2017 from Rs 94,731 in fiscal 2016. The per capita net national income 

during fiscal 2018 is estimated to be Rs 112,764 showing a rise of 8.6 percent as compared to Rs 103,870 during fiscal 

2017.  

 

The buoyant trend of India’s per capita income growth is expected to continue at a healthy rate. Rising disposable income 

will be driven by factors such as the implementation of the ‘One Rank One Scheme’ and sustained low inflation, thus 

enabling higher domestic consumption. Rising income will support the medicines demand as well  

 

Strengthening distribution network  

 

In the pharmaceutical industry, the sales force plays an important role on demand side, and the supply chain ensures demand 

realisation. Pharmaceutical network is very extensive, ranging from 3-4 hub warehouses to C&F agents taking care of 

regions. These players are further supported by super stockists, stockists and end retailers. Such an elaborate supply chain 

ensures delivery of medicines to a wide audience. Initiatives such as Jan Aushadhi centres are further augmenting the reach 

of medicines to masses. With an efficient distribution network, the sales of pharmaceuticals products are multiplied 

manifold.  

 

Setting up of bulk drug parks  

 

Key recommendation in Katoch committee report was setting up of bulk drugs parks, where the basic amenities required 

by bulk drugs manufacturers, as land, water, electricity and common facilities as effluent treatment plants (ETPs), steam, 

testing facilities, captive power units, IPR management services etc. should be provided by government at concessional 

rates. This will aid in economising the production of bulk drugs.  

 

It was further envisaged that these clusters should be placed in vicinity of chemical industry clusters, as they are immediate 

raw materials. Also, six large API intermediate clusters in 5-6 states would also support the pharmaceutical industry, as it 

will improve domestic capability. Two fully financed clusters, one based on fermentation and other on APIs, should be 

implemented as a start. Average cluster will require 1,000 – 2,000 hectares of land and investment of Rs 7.5 – 10 billion.  

 

In past 1-2 years, central government has decided to set up three bulk drugs parks in Gujarat, Andhra Pradesh and Himachal 

Pradesh. In April 2016, AP government announced that it can allocate 500 acres of land in Vizag for bulk Drugs Park, with 
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a funding contingent on central government. In October 2016, the central government proposal was recognised by the 

Government of Gujarat to set up three industrial parks in the state for producing medical devices, pharmaceutical 

formulations and bulk drugs. In March 2017, the Government of Himachal Pradesh earmarked 133 acres of land in the 

Nalagarh industrial area to set up a centrally sponsored bulk drug park.  

 

KEY RISK FACTORS  

 

Stiff competition from Chinese bulk drug manufacturers  

 

China holds a high share of overall bulk drugs imports in India, because of its low-cost manufacturing skills. With 68% 

share of overall bulk drugs imports, China is a big threat for domestic bulk drugs manufacturers. Though Indian bulk drugs 

manufacturers have prowess in speciality segment, Chinese imports will continue to remain a threat in traditional bulk 

drugs. China is even more competitive in chemical intermediates for API.  

 

Pricing pressure for export formulation players  

 

The lucrative generic drugs opportunity in regulated markets, especially in the US and Europe, has attracted players from 

various countries. Consequently, number of companies seeking ANDA approvals has increased substantially over the last 

decade, thus intensifying competition and resulting in sharp erosion in prices of generic drugs, especially in the case of 

large molecules and blockbuster drugs.  

 

REGULATORY ENVIRONMENT  

 

Regulations are becoming more stringent in the pharmaceutical industry, to ensure greater efficacy and safety in 

consumption of drugs and prevention of sale of spurious products. Certain regulations (Drug Price Control Orders, National 

List of Essential Medicines (NLEM), etc.) also exist to ensure that essential drugs are made available to the general public 

at affordable prices.  

 

Regulations focus on quality  

 

As healthcare is of prime importance, the pharmaceutical industry is subject to various laws and regulations, both in the 

domestic and international markets. Over the past few years, these regulations have been made more stringent to ensure 

greater efficiency and safe consumption of drugs and to prevent sales of spurious products. As raw materials for various 

drug formulations, bulk drugs are evaluated with respect to their chemical and physical properties, process patent status 

and availability. In addition, bulk drug manufacturing facilities are audited for their compliance with current Good 

Manufacturing Practices (cGMP).  

 

Current Good Manufacturing Practices  

 

The cGMP are norms that describe methods, equipment, facilities, controls, etc. required for production of pharmaceutical 

products, mainly formulations. However, with implementation of Schedule M in India w.e.f January 1, 2005, even bulk 

drug manufacturers have to comply with the cGMP norms. Further, since many manufacturers export to markets such as 

USA, they must comply with the importing country's CGMP norms as well.  

 

Some of the common requirements of cGMP are:  

• Properly designed and maintained equipment and facilities;  

• Approved standard operating procedures; 

• An independent quality assurance unit;  

• Well-trained personnel and management;  

• Adherence to and proper documentation of process and product controls; and  

• Lab controls and other controls necessary to provide drug quality assurance.  

 

Drug master files  

 

Since a significant share of the bulk drugs manufactured in India are exported to regulated markets such as the US and 

Europe, the exporting companies must comply with the regulations of those regions. A drug master file (DMF) is a 

document provided to the respective regulatory agency by a bulk drug manufacturer, containing detailed confidential 

information about facilities, processes or articles used for manufacturing, such as for processing, packaging, storing the 

bulk drug, and securing the cGMP status of the bulk drug. In Europe, this document is known as European Drug Master 

File (EDMF) or an Active Substance Master File (ASMF) and in the US it is termed a Drug Master File (DMF). Over the 
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years, Indian players have been filling several DMFs with the US FDA. Consequently, from 2011 to 2015, India accounts 

for ~48-50% of total DMF fillings made in the US.  

 

New pricing policy departs from fixing bulk drug prices  

 

In the past, prices on bulk drugs and their formulations was regulated based on cost of manufacturing and a suitable return 

to the manufacturer. However, under the National Pharmaceutical Pricing Policy 2012, there has been a departure from this 

practice. Currently, pricing control is being extended only to the final formulations, which are deemed essential medicines 

for healthcare delivery. The government has cited some of the following observations to justify departure from cost-based 

pricing control to market pricing-based mechanism for final formulations.  

 

An active pharmaceutical ingredient (API) may be used to manufacture many different formulations. Some of these may 

be deemed essential medicines while still others may not be part of the essential medicines list. Hence regulating API prices 

would not fully reflect the essentiality of the drug whose price is intended to be controlled.  

 

Pricing control on bulk drugs adversely affected the industry as many manufacturers had started shifting away from the 

drugs under price control. On account of this, only 47 bulk drugs of 74 notified in the First Schedule of the Drug Price 

Control Order (DPCO), 1995 are under production. This in turn has affected the availability of such formulations, causing 

inconvenience to patients.  

 

The end-consumer is affected only by the final price paid on the formulation and not on its ingredients. Hence to remove 

duplicity of efforts and to ensure only final formulation prices are controlled, price control on bulk drugs has been removed.  

 

On account of fixed prices of bulk drugs, manufacturers may look to offset lowered realisations through higher volumes, 

generated by selling to existing buyers. On account of this, new formulation players may find it difficult to source API, 

which may lead to low competition in the market. This is deemed as anti-competitive and would be non- beneficial to 

consumers in the long run.  

 

Drug price control order (DPCO)  

 

In India, the Drug Price Control Order (DPCO) (a regulation enforced by the central government), fixes the ceiling prices 

of some APIs, also called scheduled bulk drugs. The National Pharmaceutical Pricing Authority (NPPA) collects data and 

reviews the pricing structure of different APIs and provides recommendations to the Union Ministry of Chemicals and 

Fertilisers. However, as per the National Pharmaceutical Pricing Policy 2012 (NPPP), price controls have been extended 

only over the final formulation and not over bulk drugs used for manufacturing of the formulation. The pricing formula and 

list of medicines along with their dosage strengths to be included as part of the NPPP 2012, have been notified in the new 

drug price control order 2013 (DPCO 2013).  

 

DPCO 2013 empowers NPPA to regulate prices of 348 essential drugs listed in NLEM. However, in 2015, amendments 

were made to NLEM with 106 medicines being added and 70 deleted. The new list (NLEM 2015) mentions 376 medicines, 

to be regulated.  

 

The new policy fixes the pricing mechanism for formulations as under:  

 

NLEM fixes prices of drugs based on: Sum of prices of all the brands of medicines having more than or equal to 1% of 

market share of the total market turnover of that medicine, divided by total number of manufacturers producing such brands 

of the medicine.  

 

Later, the prices will be increased annually based on increase/decrease in the wholesale price index. This is applicable to 

both domestic and imported drugs.  

 

TRENDS IN IMPORT ALERTS AND WARNINGS  

 

Having tightened its global regulatory scrutiny, global US FDA inspections increased since 2012. While GDUFA was 

implemented in 2012, actual impact was visible in 2015 when the number of inspections done increased globally. Even 

Indian plants witnessed relatively higher inspections during 2015 and 2016. This was possible as more people were recruited 

by USFDA.  

 

Compliance levels of Indian companies improving  
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Rising quality issues of generic drugs led FDA to increase regulatory scrutiny globally. Regulatory alerts for India dropped 

in calendar 2016. Following factor play in favour of Indian companies: 

• No India specific bias apparent 

• On a per manufacturing site basis, India has far lesser number of warning letters compared to Canada and comparable 

to China. 

• China, with its much smaller US FDA approved manufacturing base, has more outstanding import alerts compared to 

India 

 

Regulatory alerts – Indian facilities 

 

 
 

5 Overview of domestic pharmaceutical formulations industry  

 

5.1 Review  

 

Drugs to treat acute ailments have higher share  

 

Diseases are characterised as acute and chronic ailments:  

 

• Acute ailments are characterised by sudden, severe exposure and rapid spread of the disease. The patient shows 

intense symptoms for a brief duration (not longer than 30 days). Infectious diseases such as common cold, fever, 

etc are some examples. However, some acute ailments may turn chronic if left unaddressed.  

 

• Chronic ailments are characterised by repeated exposures over a prolonged period. These can be only alleviated 

through treatments, but not fully cured. Unlike acute ailments, these do not usually resolve on their own accord. 

Examples include diabetes, asthma, blood pressure and cancer.  

 

 
Source: CRISIL Research 

 

Owing to relatively poor sanitation facilities, particularly in rural regions, India has a greater share of acute diseases than 

chronic diseases, as compared with developed countries. For example, as per WHO Health Statistics, India fared poorly 

compared to other developed countries across key parameters relevant for sanitation facilities as provided below: 
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Country 

Mortality rate attributed to unsafe water, 

unsafe sanitation and lack of hygiene 

(exposure to unsafe Water, Sanitation and 

Hygiene for All (WASH) services) (per 

100,000 population) 2016 

Proportion of population 

using safely managed 

drinking-water services 

(%) 2015 

Proportion of population using 

safely managed sanitation 

services, including a hand-

washing facility with soap and 

water (%) 2015 

USA 0.2 99 100 

UK 0.2 100 99 

Russian Federation 0.1 97 72 

Japan 0.2 100 100 

India 18.6 94 40 

Germany 0.6 100 99 

China 0.6 96 77 

Brazil 1.0 98 83 
Source: WHO Health Statistics 2017 and 2018, CRISIL Research 
 

Thus, drugs addressing acute diseases dominate the domestic market, 60-65% of drugs sold are used to treat acute diseases. 

However, with rising urbanisation, share of chronic and lifestyle related ailments is rising.  

 

Domestic formulation sales record strong growth  

 

The domestic pharmaceuticals industry, which expanded 10.2% on-year in fiscal 2017 to ~Rs 1,100 billion, grew at a higher 

11.5% on-year in fiscal 2018. Prices of nearly 75 drugs were capped by the National Pharmaceutical Pricing Authority in 

previous fiscal, however, the new product launches and volume growth in the chronic segment, partially offset the impact 

of pricing pressure. Demonetisation also did not have a substantial impact on the industry as pharmacists were allowed to 

take old notes for an extended period. 

 

Domestic pharmaceutical revenue 

 

 
 

In line with broad industry growth trajectory, aggregate domestic growth for the key 20 companies (accounting for ~65% 

share of the domestic market) was ~10% on-year. The key five players, though, slightly outperformed the industry growth 

rate, rising 11% on-year. Among therapeutic drug categories, chronic drug segments such as anti- diabetic, cardiovascular 

and respiratory were key drivers, while dermatology and gastrointestinal drugs (acute segment) also saw steady growth in 

sales.  

 
Domestic formulations sales by key therapeutic categories 

Therapy 2016-17 (% share) 2017-18 (% share) 
 

Key Chronic   

Anti-diabetic 9% 9% 

Cardiology 12% 12% 

Respiratory 8% 8% 

Neurology 4% 6% 

Others* 5% 4% 

Key Acute   
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Anti-infectives 14% 14% 

Gastro Intestinal 11% 12% 

Pain / Analgesics 8% 7% 

Vitamins / Minerals / Nutrients 6% 9% 

Gynaecological 8% 5% 

Dermatology 6% 6% 

Others^ 9% 8% 

^Other segments in acute therapy are Vaccines, Hormones, Opthals, Rejuvenators, Stomatologicals, Anti Malarials etc 

accounting for ~8% share in fiscal 2018 

*Other segments in chronic therapy are Anti-neoplastics, Blood related, Urology, accounting for ~4% share in 

fiscal 2018 Source: Industry, CRISIL Research 

 

Acute drug segments  

 

• Anti-infectives 

 

Sales rose 9% on-year in fiscal 2018 to ~Rs 164 billion. Anti-infectives accounted for 14% share of total formulations sales. 

Key players are GlaxoSmithKline, Alkem Laboratories, Ranbaxy, Mankind and Alembic.  

 

• Gastro intestinals 

 

Gastro intestinals contributed ~12% share to total domestic formulation sales. Sales grew 14% on-year to ~Rs 138 billion, 

led by healthy volumes. Major players are Zydus Cadila, Dr Reddy, Torrent, Cipla and Sun Pharma.  

 

• Pain/analgesic  

 

Pain/analgesic drugs accounted for ~7% of total domestic formulations sales. This segment recorded on-year de-growth of 

1%, reaching ~Rs 81 billion in fiscal 2018. Major players include Zydus Cadila, GlaxoSmithKline, Novartis and 

Wockhardt.  

 

Chronic segments  

 

• Cardiovascular system drugs  

 

Therapies for cardiovascular ailments rely primarily on control of blood pressure and cholesterol, as high blood pressure 

increases risk of heart diseases and strokes. In fiscal 2018, this segment posted a growth of 11% on- year, reaching Rs 146 

billion, thereby constituting ~12% share of total domestic sales. Key players are Sun Pharma, Zydus Cadila, Torrent and 

Astra Zeneca.  

 

• Respiratory 

 

Sales posted an on-year growth of 13%, reaching ~Rs 92 billion in fiscal 2018. Key players are Cipla, Pfizer, Zydus Cadila 

and GlaxoSmithKline.  

 

• Anti-diabetic 

  

The growing volume and availability of drugs aided strong growth of ~16% on-year in fiscal 2018. The rising population 

of diabetics in India, (69.1 million in 2015 as estimated by International Diabetic Organization) was a key driver. Major 

players are Lupin, Sun Pharma, Torrent, Novo Nordisk, Sanofi and Eli Lilly.  

 

In fiscal 2018 as well, product launches as well as volume pick up is estimated to have kept the formulations growth rate 

near-about double digit. Companies increased their domestic marketing and sales and focus on a few key therapy areas.  

 

Over the next few years, the therapeutic category mix is expected to gradually move in favour of speciality therapies that 

cater to life-related disease segments such as anti-diabetics and neurology. However, mass therapies such as anti-infectives 

and gastrointestinals will record steady growth because of increasing penetration in rural areas, which lack proper sanitation 

facilities and, hence, are more prone to acute ailments. 

  

Domestic formulation industry – highly fragmented  
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Over 1,00,000 drugs across various therapeutic categories, are produced annually in India. The domestic formulations 

industry is highly fragmented in terms of both, number of manufacturers and products. There are 300- 400 organised players 

and about 15,000 unorganised players. However, organized players dominate the market, in terms of sales. The key10 

formulations companies account for 40-45 % of total sales.  

 

Manufacturing bases concentrated in few states Indian pharma companies operate largely from Maharashtra, Gujarat and 

Andhra Pradesh. However, after the government imposed an MRP-based excise duty system in 2005, many players have 

shifted their manufacturing bases to excise-free zones such as Baddi (Himachal Pradesh), Haridwar (Uttaranchal) and 

Sikkim. 

 

OUTLOOK  

 

Volume and new launches to buoy growth  

 

New product launches and volume growth in the chronic segment partially offset the impact of pricing pressure in previous 

fiscal. In fiscal 2018 as well, we expect product launches as well as volume pick up to keep growth rate near-about double 

digit. Companies are estimated to have increased their domestic marketing focus by increasing sales efforts and 

consolidating their focus on few key therapy areas.       

 

A further rise will be restricted because of expected constant revision of the National List of Essential Medicines (NLEM). 

Resultantly, as of fiscal 2017, NLEM drugs accounted for ~16% of the domestic market. Of these, a substantial share is 

that of high-value chronics in cancer, HIV/AIDS, cardiology and hepatitis C. Further, ban on fixed- dose drug combinations, 

announced in March 2016, affected 3-4% of the market. Although, there is a stay on the order by multiple high courts, 

uncertainty regarding the final verdict has reduced demand for drugs across the distribution channel, thereby impacting 

growth of the domestic pharmaceutical industry by another 50-70 bps in fiscal 2017.     

 

 
E: Estimated, P: Projected Source: CRISIL Research 

 

Growth to remain range-bound over long term  

 

CRISIL Research projects formulations to post a 10.5-11% CAGR over the next five years, which is likely to take the 

market close to Rs. 2 trillion by fiscal 2023. Growth in demand would largely mirror trends in the domestic macroeconomic 

scenario. There is considerable headroom for growth of the industry. As per World Health Organization (WHO) data, India's 

per capita expenditure on health – close to $75 in 2014 – was among the lowest among developing countries and, therefore, 

represents significant potential.  
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Source: World Bank 
 

The sector will also see increased demand from rising incidence of lifestyle-related diseases, and better healthcare, 

diagnostic and hospital infrastructure, which has helped improve the disease detection rate. In fact, the number of operations 

in India rose 19% CAGR over the past five years, up to fiscal 2016.  

 

Chronic disease care drugs (meant to treat many non-communicable diseases) are seeing high growth rates, primarily 

because of growth in the urban population, better awareness on healthcare and greater penetration of services. Disability 

adjusted life years lost for the Indian population reflect the shift in disease profile. The metric, published by the WHO, is 

the number of life years lost due to premature mortality plus the number of years lived with disability. 

 
Disability-adjusted life years lost in India due to non-communicable diseases 

Diseases 2000 2012 2015  

Tuberculosis 3% 2% 4% 

Diarrhoeal diseases 8% 6% 4% 

Respiratory infections 9% 5% 5% 

Other communicable diseases 30% 24% 22% 

Total communicable diseases 50% 37% 35% 

Cancers 3% 5% 5% 

Diabetes mellitus 1% 2% 2% 

Mental disorders 6% 8% 5% 

Cardiovascular diseases 10% 13% 14% 

Respiratory diseases 6% 8% 6% 

Other non-communicable diseases 13% 15% 21% 

Total non-communicable diseases 39% 51% 53% 

Injuries 11% 12% 12% 

Source: WHO 

 

The data indicates a rise in the number of life years lost due to non-communicable diseases such as cancer, cardiovascular 

ailments, diabetes and mental disorders, between 2000 and 2015. Conversely, life years lost due to diarrhoea, tuberculosis 

and respiratory infections have dropped. CRISIL Research expects this shift in disease profile to continue, with non-

communicable chronic ailments adding to disease woes.  
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E: Estimated, P: Projected Source: CRISIL Research 
 

The share of chronic care dropped from 41% in fiscal 2014 to 39% in fiscal 2018 due to price regulations imposed by the 

government. Therefore, segments such as cardiac, respiratory and anti-diabetic grew at a slower pace compared with the 

acute segment during the last three years. However, going forward, growth for the chronic segment is expected to normalise, 

and the segment is expected to clock 11.5-12% CAGR driven by volume. Further growth would be restricted, as the 

government is expected to keep a hold on the pricing.  

 
Key therapy-wise break-up in domestic demand 

Therapy 2017-18 (Rs. billion) % share CAGR (Next 5 years) 

Chronic   11.5-12.0% 

Anti-diabetic 109 9%  

Cardiology 146 12%  

Respiratory 92 8%  

Neurology 73 6%  

Others* 58 4%  

Acute   10.0-10.5% 

Anti-infectives 164 14%  

Gastro Intestinal 138 12%  

Pain / Analgesics 81 7%  

Vitamins / Minerals / 

Nutrients 

103 9%  

Gynaecological 61 5%  

Dermatology 78 6%  

Others^ 91 8%  

^Other segments in acute therapy are Anti Malarials, Vaccines, Hormones, Opthals, Rejuvenators, Stomatologicals etc accounting 

for ~8% share in fiscal 2018 

*Other segments in chronic therapy are Anti-neoplastics, Blood related, Urology, accounting for ~4% share in fiscal 2018 

Source: Industry, CRISIL Research 

 

REGULATORY ASPECTS  

 

Players in the pharmaceutical industry have to maintain high standards, as lives are at stake. Regulatory bodies impose 

regulations to ensure that drugs (and intermediates) meet the safety and quality standards. Regulatory bodies ensure that 

pharmaceutical companies not only meet the quality standards, but also do not charge unreasonable prices from consumers. 

Price control measures for end drugs also impact the demand-supply scenario of bulk drugs and intermediates.  

 

 
Source: Ministry of Commerce, CRISIL Research 
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The Drugs and Cosmetics Act, 1940, (Drugs Act) and Drugs and Cosmetic Rules, 1945, (Drug Rules) regulate the import, 

manufacture, distribution and sale of drugs in India. Under the provisions of these Acts, the Centre appoints the Drugs 

Technical Advisory Board to advise the central and state governments on technical matters.  

 

The responsibility to enforce the Drugs Act has been entrusted to both the central government and the respective state 

governments. Under the Drugs Act, state authorities are responsible for regulating the manufacturing, sale and distribution 

of drugs, whereas the central authorities are responsible for approving new drugs and clinical trials, laying down the 

standards for drugs, controlling the quality of imported drugs and co-ordinating the activities of state drug control 

organisations.  

 

The Drugs Controller General of India (DCGI) is the central body that co-ordinates the activities of state drug control 

organisations, formulates policies and ensures uniform implementation of the Drugs Act throughout India. It is also 

responsible for approval of licences of specified categories of drugs, such as blood and blood products, Intravenous (IV) 

fluids, vaccines and sera.  

 

Key facets of Indian pharmaceutical industry 

 

 

 

 

 

 

 

 

Source: CRISIL Research 

 

Patents  

 

Before 2005, the regulatory system in India focused only on process patents. Indian pharmaceutical companies thrived 

during the process patent regime. They would re-engineer products of global innovator companies, which were unavailable 

in India, and launch them in the country as generics, as India did not recognise the product patents. In this manner, Indian 

companies gained process chemistry skills, but did not focus on research and development (R&D) for new drug discovery.  

 

In January 2005, India complied with the World Trade Organisation to follow the product patent regime (sale of re- 

engineered products (for drugs patented after 1995) is restricted). However, enterprises, which had made significant 

investments and were producing and marketing the concerned product prior to January 1, 2005, and which continue to 

manufacture the product covered by the patent on the date of grant of the patent, are protected, and the patentee cannot 

institute infringement suits against them, but would be entitled to reasonable royalty.  

 

Drug prices  

 

The Drug Price Control Order fixes the ceiling price of some APIs and formulations. APIs and formulations falling under 

the purview of the legislation are called scheduled drugs and scheduled formulations, respectively. The National 

Pharmaceutical Pricing Authority (NPPA) collects data and studies the pricing structure of APIs and formulations and 

accordingly makes recommendations to the Ministry of Chemicals and Fertilizers.  

 

The new Pharmaceutical Policy, notified in 2012, was put out as final price notification in May 2013, bringing 348 essential 

drugs in the National List of Essential Medicines (NLEM), under price control. The scope of drugs included for pricing 

was further expanded by follow on pricing notifications during 2014 and early 2015 to bring a total of nearly 539 drugs 

under price control. A big change in the current pricing policy is the introduction of cost controls on final market prices of 

formulations compared to cost-based controls on bulk drugs in the previous pricing policies.  

A revision to the NLEM was announced in December 2015, which has increased the total number of essential medicines 

to 376. This would add 1-2% to the market size under price control.  

 

Under the policy, the ceiling price for each drug under control would be fixed as the simple average price of brands having 

more than 1% market share (by value) in the sales (moving annual turnover or MAT) of that particular molecule. Thus, 

prices of brands that are higher than this ceiling, will need to be lowered. Ceiling prices will be allowed an annual increase 

as per the WPI. Prices will be recalculated using MAT only once in five years or when the NLEM is updated.  
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Price of drugs that were part of the earlier policy, but do not come under the current policy, would be frozen for a year and, 

thereafter, allowed a maximum annual increase of 10%. A 10% increase would also be the limit for prices of drugs outside 

the government's price control.  

 

Quality  

 

No drug can be imported, manufactured, stocked, sold or distributed in India unless it meets the quality standards laid down 

in the Drugs Act. All companies have to comply with Schedule M of the Act, which outlines various requirements for 

manufacturing drugs and pharmaceuticals by applying Current Good Manufacturing Practice (cGMP) regulations. cGMP 

has to be followed for control and management of manufacturing and quality control testing of drugs.  

 

Ban on FDC drugs in 2016  

 

In India, the union health ministry banned 344 fixed-dose combination (FDC) drugs, including several antibiotics and 

analgesics, following the recommendations of an expert committee, which found that the combinations lacked therapeutic 

justification. According to the CDSCO Policy guidelines on the approval of FDCs in India, all FDCs that have not yet been 

approved in any country - with regulations similar to those in India - will have to go through clinical trials along with the 

entire list of clearances to be marketed in India. However, these guidelines were seldom strictly adhered to, and several 

pharmaceuticals companies marketed FDCs in India with state-level approvals. As per our analysis, if the 344 FDC drugs 

are taken off the market, 3-4% of the  Indian domestic pharmaceuticals industry will be impacted. However, considering 

the stay orders on a few of these banned drugs, the impact could be subdued or delayed.  

 

Jan Aushadhi Scheme  

 

Jan Aushadhi Scheme, which aims at making quality medicines available at affordable prices for all, particularly poorer 

sections of society, through centres established across the country, known as Pradhan Mantri Bhartiya Janaushadhi Kendra. 

Jan Aushadi Scheme was started in fiscal 2008, however, it has underwent significant changes since then. Earlier much 

reliance was placed on Central Public Sector Units (CPSUs) for supply of medicines to the Jan Aushadhi Centres, which 

had limited therapeutical as well as geographical coverage. Functioning of Jan Aushadhi scheme has been revamped as 

follows:  

 

• Bureau of Pharma PSU of India (BPPI): It is the key authority for tendering and procurement of drugs. It also manages 

the applications for Jan Aushadhi stores and supervises their overall functioning.  

• Jan Aushadhi stores: Retailers have to comply with certain criteria as rented or owned space, pharmacy licence etc. to 

apply for Jan Aushadhi store. Retailers who are selected receive 20% trade margin on MRP of drugs. Retailers can be 

NGO, hospital/clinic or an entrepreneur, provided they satisfy the criteria.  

• Drug manufacturers: Drugs are procured through CPSUs or private players through tendering process. Government 

PSUs are provided the right of first refusal and in case they are not able to manufacture the drugs required, private 

companies get the contract. In order to maintain quality, only WHO compliant companies are allowed to be eligible 

for tendering. During recent tenders, companies as Cadila, Unicure, Unimarck etc. showed interest.  

 

As of March 2018, Jan Aushadhi’s product basket covers ~700 medicines and 154 surgicals and consumables, which cover 

both chronic and acute ailments. Prices of medicines are fixed by BPPI in consultation with National Pharmaceutical Pricing 

Authority (NPPA) for drugs supplied by CPSUs, and in case of private players, prices are as quoted during tendering 

process. 

 

As of March 2018, ~3,100 Jan Aushadhi centres are operational, with plans to aggressively open stores at railway stations 

and petrol pumps. Provided below in the trend of Jan Aushadhi centres opened in last few years. 
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Figures for fiscal 2018 are as of 5th March, 2018  

Source: Government of India 
 

Jan Aushadhi Centres are also well spread across the country. Uttar Pradesh has the highest number of operational Jan 

Aushadhi Centres, followed by Kerala. Besides the large cities, these centres also cover tier III/IV cities as well. Provided 

below is the distribution of Jan Aushadhi Stores across the country.  

 

Distribution of operational Jan Aushadhi Centres (March, 2018) 

 

 

Figures for fiscal 2018 are as of 5th March, 2018 Source: Government of India 

 

OVERVIEW OF FORMULATION EXPORTS INDUSTRY  

 

Overall exports 

 

Growth of Indian formulation exports to slow down 

 

CRISIL Research expects India's exports to continue to grow at 6.5-7.0% CAGR during fiscals 2018-2023, compared with 

~5% CAGR during previous five years. With continuous pricing pressure in the US and Europe markets, growth would be 

specific to players launching complex drugs and getting para IV approvals. 

 

Incremental revenue for formulation exports would be majorly supported by new launches in the conventional generics 

segment over next five years. Also, even though pricing pressure will persist, it is expected to slow down post 2019 to low 

single digits, which would aid the base business. 
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Source: Ministry of Commerce, CRISIL Research E: Estimated, P: Projected 
 

Our forecasts for Indian exports are based on the following global factors:  

 

• Currency movements  

• Thrust of developed countries to reduce overall spends on medicines to curtail costs  

• Patent expiries generating significant opportunity for generic medicines 

• Regulatory environment, including regulatory approval time for dossiers (e.g., abbreviated new drug applications 

(ANDA)). 

• Continent specific factors: 

• Consolidating among large US buyers, impact of patient protection and Affordable Care Act (obamacare) in the U.S. 

continued austerity measures in Europe etc. 

• Continued dependence of semi- regulated markets on low cost genetic medicines  

 

Any significant change in these factors will impact our forecast. 

 

Exports expected to rebound in fiscal 2019 albeit restricted to single digit growth 

 

After two consecutive years of weak growth, Indian formulation exports are expected to recover in fiscal 2019 on account 

of a better product pipeline and launches of complex drugs. Growth stagnated during fiscal 2017 and 2018 on account of 

lower product launches, regulatory hurdles and pricing pressure in regulated markets. Adverse currency fluctuation and 

subdued economic activity in Europe also affected growth. The growth in formulations exports will also be positive for the 

entire pharmaceutical value chain. The bulk drugs and intermediates industry will also gain, as they will be required for 

final production of formulations.  

 
 

REGULATED MARKETS  

 

Focus on specialty and niche products to boost exports to US in next five years  

 

During fiscals 2013 to 2015, exports to US increased at ~14% CAGR driven by the patent expiries of blockbuster drugs 

during 2012 to 2014. However, growth fell to single digits to ~7% CAGR during fiscals 2015 to 2018, owing to lower 
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generic opportunity, pricing pressure in the US on account of wholesale consolidation, and increasing pace of ANDA 

approvals due to the implementation of Generic Drug User Fee Amendment (GDUFA). Further, due to streamlining of 

regulations under GDUFA, even smaller players have entered the US markets, leading to pricing pressure.  

 

Going forward, in next five years, growth is expected to increase as pricing pressure normalises and players look at niche 

molecules and para IV launches. US exports growth is expected to clock ~9% CAGR over next five years. Consequently, 

the share of US exports is expected to increase to ~40% in fiscal 2023, compared with 36% in 2018.  

 

European exports to also record growth over next five years  

 

During last five years, exports to European markets grew at 3.5% CAGR, impacted by increase in pricing regulations and 

adverse currency movements. Even the UK and Germany, which traditionally had lower pricing mechanisms, have 

introduced regulations to control government's healthcare expenditure.  

 

Going forward, growth will be driven by increase in generic penetration in the UK, France and Germany. Easing of pricing 

pressure would also aid growth in these markets. Therefore, growth in the region is expected to be at 5% CAGR over next 

five years.  

 

Pricing pressure and lower product launches results in flat growth in fiscal 2018  

 

As against a strong 7% CAGR from fiscal 2013 to 2015, exports are estimated to have stayed flat between fiscals 2016 and 

2018 on account of pricing pressures and weak product launches. During fiscal 2014 to 2016, Indian companies were issued 

a number of warning letters and import alerts, which impacted new product approvals of Indian players. On the pricing 

front, wholesale consolidation and faster abbreviated new drug application (ANDA) approvals led to price erosion in the 

US market in fiscal 2018, further acting as a headwind to growth.  

 

India's pharmaceutical exports: Share in regulated markets 

 

 
Source: CRISIL Research, DGFT 

 

On the other hand, regulated European markets is estimated to have grown ~5% on-year in fiscal 2018 as pricing pressure 

and slowdown in economic growth has led to countries in the EU taking prudent steps to control prices of generic drugs in-

order to control government spending. Even the UK (major destination for Indian exports), which traditionally had 

comparatively lower controls on pricing, is looking to strengthen its reference pricing mechanism, wherein it sets the 

reimbursement prices on generic drugs.  

 

Formulation export growth to recover in fiscal 2019; pricing pressure to ease  

 

Formulation exports are expected to grow at 7.0-7.5% on year in fiscal 2019 on account of a strong product pipeline during 

the year. Most of the players have already taken remediation measures based on US Food and Drug Administration's (FDA) 

observations and are waiting for US FDA's site visits. In a major development, the warning letter on Cadila Healthcare's 

Moraiya unit was lifted by the US FDA in February 2017. Also, Dr Reddy's Miryalaguda plant was cleared by the US FDA 

in June 2017, which had received a warning letter in 2015. However, with EU's economy expected to remain weak in the 
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medium term, Indian pharmaceutical export growth is expected to be only 5% on-year in fiscal 2019. Further, procurement 

through government tenders is also set to rise in the region, which will put further pressure on the pricing. Lower penetration 

of generic drugs in several markets, though, will present an opportunity to Indian players for volume growth.  

 

Thrust on R&D to discover niche drugs or to enter bio-similar market  

 

Along with developing capabilities via the inorganic route, Indian companies are also looking at strengthening their in-

house product pipelines through increased research and development (R&D) investment. R&D cost as a percentage of sales 

for Indian pharmaceutical players increased from 5.5% in fiscal 2011 to 9% in fiscal 2017. Average spend on R&D per 

employee also increased by 7% CAGR between fiscal 2011 and 2017. Players are expected to keep investing in R&D as 

they focus on developing niche and complex products. Increasing focus on biosimilar would also increase R&D cost. The 

US FDA defines biosimilar as a biological product that is highly similar to and has no clinically meaningful differences 

from an existing FDA-approved reference product. Thus, advent of biosimilar is expected to have a positive impact down 

the value chain, including intermediates.  

 

SEMI-REGULATED MARKETS  

 

Generic opportunity in regulated markets declining, players to increasingly focus on semi-regulated markets  

 

India's exports to semi-regulated markets is expected to rise at 5% CAGR over next five years, to reach about $8 billion in 

fiscal 2023 as players look at targeting newer markets with low generic penetration for growth. Semi regulated markets are 

characterised by low penetration of healthcare facilities, low per capita consumption of medicines, high population growth 

rates, a wide base of patients in acute and chronic diseases, low penetration of generics, etc. Many markets also exhibit 

disease profiles similar to those in India. In terms of medicine consumption, these markets are mainly driven by low-cost 

generics.  

 

Region wise, Africa and Asia will remain the key drivers. The African market is expected to continue to lead because 

several Indian companies have already established a large footprint in drug therapies such as anti-virals and antimalarial. 

Also, in many regions (South Africa and Latin America), branded generics constitute more than 75% of the market share 

due to weak regulations. Governments in various countries are looking to strengthen their regulations, to allow imports of 

generic drugs, which will help in reducing government's healthcare expenditure. This will aid exports of generic drugs for 

Indian players.  

 

Country-specific developments and currency fluctuations affect growth  

 

Growth in semi-regulated markets such as Nigeria, South Africa, and Brazil improved 6% on-year in fiscal 2018, following 

a year of decline. As growth is limited in the conventional generics segment in regulated markets, more players are looking 

to enter semi-regulated markets, thereby boosting volume growth and increasing market share.  

 

This trend is expected to continue, with players expected to record healthy sales in these markets. Also, low competition 

from many global generic players in the region and low penetration of generic generics will aid growth for players. Further, 

governments in the region are looking to streamline regulation to allow import of generic generics, which will help reduce 

government expenditure.  

 

India's pharmaceutical exports: Share in semi-regulated markets 
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Source: CRISIL Research, DGFT 

 

REGULATORY ASPECTS OF EXPORTS  

 

The stringency of regulatory procedures varies across countries. On the basis of established regulations and patent laws too, 

the global pharmaceutical industry can be broadly classified into regulated and semi-regulated markets.  

 

Regulated markets include the US, EU and Japan that have established systems of patent laws and sophisticated regulatory 

systems for controlling drug quality. On the other hand, semi-regulated markets include countries such as China, India, and 

South Africa, which have less stringent systems of patent laws and less sophisticated regulatory systems for drug quality 

control.  

 

However, there is no single harmonised protocol for drug approval across countries. Countries have their own regulatory 

authorities and drug approval mechanisms.  

 
Country Regulating authority Abbreviation 

United States US Food & Drug Administration US FDA 

United Kingdom UK Medicines and Healthcare Products Regulatory Agencies MHRA 

South Africa Medicines Control Council of South Africa MCC 

India Food & Drug Administration - 

Brazil National Health Surveillance Agency ANVISA 

Europe The European Medicines Agency EMA 

 

PHARMACEUTICAL REGULATIONS IN THE US  

 

The Department of Health and Human Services regulates the US pharmaceutical market through the US FDA, which 

ensures that human and veterinary drugs, biological products and medical devices are safe and effective. It lays down the 

procedures for product approvals (generic and new drugs) and is primarily responsible for enforcing the Federal Food, Drug 

and Cosmetic Act - the basic drug and food law in the US.  

 

Evolution of laws governing the US pharmaceutical industry  

 

Federal regulation of pharmaceuticals in the US began in 1906, when the Pure Food and Drug Act was enacted. This law 

required that drugs meet official standards of strength and purity and that the ingredients are accurately described on a 

drug's label. However, these laws were not strong enough. In 1937, 107 people died after consuming elixir sulphanilamide 

- a sulfa drug mixed with diethylene glycol - a drug manufactured by Massengill, an established pharmaceutical company. 

This tragedy led to the passage of the Food, Drug and Cosmetic Act of 1938. This legislation, for the very first time, required 

drug makers to submit evidence of a product's safety. It also required that a drug's label state its contents, how it should be 

administered and its possible side effects. The US FDA was appointed to oversee the law's enforcement.  

 

In 1957, a West German pharmaceutical manufacturer introduced a new sedative, thalidomide, which alleviated the 

symptoms of morning sickness in women, during the first trimester of pregnancy. In 1962, by which time the drug had been 

sold in 46 countries, it became clear that thalidomide damaged the foetus, causing stillbirth or, more prevalently, phocomelia 

(Greek for "seal limb"). Thousands of newborn babies were found to have truncated limbs that resembled flippers. This 

tragedy resulted in the Kefauver-Harris Drug Amendments of 1962. The Kefauver-Harris Amendments required that 

manufacturers demonstrated both the safety and efficacy of new drugs before receiving approval for commercial sale in the 

US. In addition, this legislation required that drugs be produced according to the specific good manufacturing practices 

(GMP) guidelines and that plants should be subject to US FDA approval and periodic inspection.  

 

These regulations resulted in long delays in the introduction of new drugs and led to the enactment of the Modernisation 

Act of 1997, which incorporated several measures to speed up the approval of new drugs, especially for the treatment of 

life-threatening illnesses, and improve the overall efficiency of the FDA. The new legislation extended the Prescription 

Drug User Fee Act (PDUFA), a programme that charges drug-makers a fee for filing new drug applications with the US 

FDA. These funds are used to hire new personnel for the US FDA, and the programme has resulted in a significant reduction 

in the time taken for new drug approvals. The new law also enabled seriously ill patients to have easier access to 

experimental compounds and provided new initiatives for the development of paediatric medicines.  

 

In 2012, the US FDA introduced the Generic Drug User Fee Amendments (GDUFA), a law that is designed to speed access 

to safe and effective generic drugs to the public and reduce costs to industry. The law requires the industry to pay user fees 
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to supplement the costs of reviewing generic drug applications and inspecting facilities. Additional resources will enable 

the Agency to reduce a current backlog of pending applications, cut the average time required to review generic drug 

applications for safety, and increase risk-based inspections. GDUFA is designed to build on the success of the PDUFA.  

 

In 2014, US FDA announced a new structure of the GDUFA, which resulted in lowering of the dossier filing fees by 8-

15% and increase in the site registration fee by about 15-22%. Observing the ANDA and DMF filing of Indian pharma 

companies in the past, we expect this move to have minimal impact on the net profit of the large pharma companies 

exporting to US.  

 

GDUFA user fee requirements 

 
Application fees (USD) 2018 2017 2016 2015 2014 2013 

ANDA fee 1,71,823 70,480 76,030 58,730 63,860 51,250 

PAS fee N/A 35,240 38,020 29,370 31,930 25,769 

DMF fee 47,829 51,140 42,170 26,720 31,460 21,340 

       

Facility fees (USD) 2018 2017 2016 2015 2014 2013 

API domestic 45,367 44,234 40,867 41,926 34,515 26,458 

API foreign 60,367 59,234 55,867 56,926 49,515 41,458 

FDF domestic 2,11,087 2,58,646 2,43,905 2,47,717 2,20,152 1,75,389 

FDF foreign 2,26,087 2,73,646 2,58,905 2,62,717 2,35,152 1,90,389 

 

Investigational New Drug (IND) Application  

 

The US FDA's role in the development of a new drug begins when the drug's sponsor (usually the manufacturer or potential 

marketer) finishes screening the new molecule for pharmacological activity and acute toxicity potential in animals and 

plans to test its diagnostic or therapeutic potential in humans. Companies obtain approvals for human trials via the IND.  

 

New Drug Application (NDA) 

 
Source: CRISIL Research 

 

Data gathered during animal studies and human clinical trials of an IND are used to file for an NDA. The NDA is the 

vehicle through which the drug sponsors formally propose that the US FDA approves a new pharmaceutical for sale and 

marketing in the US.  

 

NDA aims to provide sufficient information to permit the US FDA reviewer to make the following key decisions: 

• The drug is safe and effective in its proposed use(s) and its benefits outweigh the risks; 

• The proposed labelling of the drug (package insert) is appropriate;  

• The methods used in manufacturing the drug and the controls used to maintain quality are adequate to preserve the 

drug identity, strength, quality and purity. 

 

Abbreviated New Drug Application (ANDA) New drugs, similar to other new products, are developed under patent 

protection. The patent protects investments on the drug's development, by giving the company the sole right to sell the drug 

while the patent is in effect. When patents or other periods of exclusivity expire, other drug manufacturers can apply to the 

US FDA to sell a copy of the original drug. Drug companies must submit an ANDA for approval to market a generic (copy 
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of the drug). The Drug Price Competition and Patent Term Restoration Act of 1984, more commonly known as the Hatch-

Waxmann Act, made ANDAs possible by striking a compromise in the drug industry. As a result, generic drug companies 

gained greater access to the market for prescription drugs and innovator companies gained restoration of patent life of their 

products lost during the US FDA's long approval process. Drug substitution laws further aided generic drugmakers by 

allowing pharmacists to substitute branded drugs with generic drugs, unless the doctor specifies, "dispense as written" on 

the prescription. The ANDA process does not require the drug's sponsor to repeat costly animal and clinical research on 

ingredients or dosage forms already approved for safety and effectiveness. 

 

However, to gain FDA approval, a generic drug must:  

• Contain the same active ingredients as the innovator drug (inactive ingredients may vary);  

• Be identical in strength, dosage form, and route of administration;  

• Have the same indications for usage;  

• Be bioequivalent to the innovator drug;  

• Meet the same batch requirements for identity, strength, purity and quality;  

• Be manufactured under the same strict standards of FDA's GMP regulations that are required for innovator products.  

 

Drug Master File (DMF)  

 

A DMF is a submission to the FDA that may be used to provide confidential and detailed information about facilities, 

processes, or articles used in manufacturing, processing, packaging, and storing of one or more human-use drugs. Although 

the information contained in the DMF may be used to support an IND, an NDA, an ANDA, another DMF, or an export 

application, it is not a substitute for any of these. A DMF is neither approved nor disapproved. Hence, registering of a DMF 

by the US FDA does not by itself mean that the drug can be sold in the US. That right is obtained on review of the DMF in 

connection with the review of an IND, NDA, ANDA, or an export application, and consequent approval of manufacturing 

facilities and processes.  

 

PHARMACEUTICAL REGULATIONS IN THE EU  

 

As per European Medicines Agency’s (EMA) website, it is the decentralised agency of EU, located in London. Agency is 

responsible for scientific evaluation, supervision, and safety monitoring of medicines developed by pharmaceutical 

companies for use in EU. Key facets of EMA’s functions are R&D services, marketing authorisation and post authorisation.  

 
Source: EMA, Industry, CRISIL Research 

 

All medicines need be authorised before they can be marketed and made available to patients. In the EU, there are two main 

routes for authorising medicines are  

 

Centralised route: Companies have to submit a single marketing authorisation application to EMA, on the basis of this 

authorisation, companies can make the products available throughout the EU. Centralised route is mandatory for new active 

substances for HIV, cancer, diabetes, neurodegenerative diseases, auto-immune and immune dysfunctions; and viral 

diseases. It is necessary in case of other medicines as biotechnology derived, advanced therapy medicines (gene therapy, 

somatic cell therapy etc.), orphan medicines (medicines for rare diseases) and veterinary medicines used as growth or yield 

enhancers.  

 

National route: Medicines are authorised through national competent authorities, through mutual recognition procedure 

(marketing authorisation granted in one Member State can be recognised in other EU countries) or decentralised procedure 



 

 

121 

(medicine that has not yet been authorised in the EU can be simultaneously authorised in several EU Member States).  

 

Reference pricing mechanism controls the pricing of drugs in Europe  

 

Health insurance in Europe is majorly operated by statutory health insurance companies. Most countries have their own 

reference pricing mechanism (RFP). RFP is a system that establishes reimbursement level or reference price for group of 

interchangeable medicines. RFP is set based on  

• Use of API 

• By Therapeutic class 

• By pharmacological class 

 

Manufacturers are free to set their own price in countries following RFP. However, the cost incurred above the reference 

price will have to borne by the patient. Different countries adopt different methods to establish RFP. Many countries 

reference their pricing to cost of generic in Germany, UK, Spain and Italy. 

 

Pricing pressure looms on India’s major exporter destinations  

 

In order to be imported into the EU, an API needs to be accompanied by a confirmation issued by the competent authority 

of the country where it is produced, confirming that the GMP practices utilised are at lease equivalent to EU GMP standards.  

 

Slowdown in overall growth has led to countries looking to cut down on health insurance cost. France and Germany have 

the highest per capita expenditure in the EU. Therefore, countries are looking to cut down on reimbursement price on drugs  

 
Country Pricing Pressure Key Factors 

Germany High Central Government fixes prices while providing authorisation to generic imports. 

Government passed the AMNOG reform in 2012 in- order to control the drug prices 

France High Health ministry sets the reimbursement price for all the generic drugs 

United Kingdom Moderate Relatively less stringent pricing pressure as National Health Services (NHS) does not set 

price for all categories of drugs 

Source: EMA, Industry, National Medicines Agency, CRISIL Research 

 

COMPETITIVE PROFILE 

 

 
 

Majority of the players in the bulk drugs segment also manufacture bulk drugs intermediates, which are majorly used for 

captive consumption. Specialty or fine chemical players supply raw materials to the bulk drugs players, which serve as raw 

materials. However, a few of the chemical players also manufacture drug intermediates.  

 

Apart from the large bulk drugs players, who manufacture intermediates, in addition to bulk drugs, key players in 

intermediates segment are Ami Organics, JNP Products, Megafine Pharma Pvt Ltd, Rampex Labs Pvt Ltd and ZCL 

Chemicals Ltd, etc.  

 

Larger integrated players have divisions catering to intermediates in addition to bulk drugs/formulations. Players operate 

GMP- and export-compliant facilities, with target markets outside India. Those manufacturing intermediates also provide 

contract manufacturing services, in addition to their in-house drugs/intermediates. Key manufacturing clusters for 

intermediates are South Gujarat, Hyderabad, and Greater Mumbai regions.  
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In case of bulk drugs industry, share of key 14-16 players is ~20% of market. Level of fragmentation in intermediates 

industry is higher than bulk drugs industry, as players in intermediates market operate as captive units of bulk drugs players 

or chemical companies, manufacturing intermediates, in addition to other chemicals. Accordingly, share of organised 

players will in the sector would be 10-20% only.  

 

 
 

 

 

A bulk drug/intermediate player may operate as a mere supplier or a contract manufacturer. Profitability depends on 

the type of operation and is typically higher in contract manufacturing and exporting to regulated markets compared 

with exports to semi-regulated markets. Typically, the bulk operations of drugs/intermediates can assume the 

following types: 

 

• Supply of API/intermediates required in drug development 

• Supply of APIs post drug development, when the drug is ready to be marketed 

• Supply of intermediates to manufacture APIs for both the pharmaceutical and agro-chemical sector 

• Supply of finished dosage forms or formulations mainly in the generic segment 
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OUR BUSINESS 

 

Some of the information contained in the following discussion, including information with respect to our plans and 

strategies, contain forward-looking statements that involve risks and uncertainties. You should read the section titled 

“Forward-Looking Statements” on page 12 for a discussion of the risks and uncertainties related to those statements and 

also the section titled “Risk Factors” on page 13, “Financial Statements” on page 175 and “Management’s Discussion 

and Analysis of Financial Condition and Results of Operations” on page 347 for a discussion of certain factors that may 

affect our business, financial condition or results of operations. Our actual results may differ materially from those 

expressed in or implied by these forward-looking statements. Our fiscal year ends on March 31 of each year, so all 

references to a particular fiscal are to the twelve-month period ended March 31 of that year.  

 

In this section, a reference to the “Company” means Ami Organics Limited. Unless the context otherwise requires, 

references to “we”, “us” or “our” refers to Ami Organics Limited.   

 

Unless otherwise indicated, financial information included herein are based on our Restated Consolidated Financial 

Statements included in this Draft Red Herring Prospectus beginning on page 176.  

 

Overview 

 

We are a research and development (“R&D”) driven pharmaceutical intermediate manufacturing company in India 

involved in the development of a series of advance pharmaceutical intermediates for the generic and regulated active 

pharmaceutical ingredients (“APIs”) and new chemical entity (“NCE”), the synthesis of which is the first step in the process 

of drug development. Pharmaceutical intermediates are the chemical compounds that are the building blocks used in the 

production of APIs and are produced during the process of manufacturing or synthesis of APIs and further undergoes 

molecular changes and processing before becoming an API, which are then used in a finished pharmaceutical product. 

 

Since our inception in 2004 we have developed and manufactured approximately two hundred and fifty (250) 

pharmaceutical intermediates for APIs such as Apixaban, Alogliptin, Dolutegravir etc. Our strategic and early investments 

in research and development (“R&D”) and manufacturing infrastructure have enabled us to become a supplier of 

pharmaceutical intermediates for APIs in more than seventeen (17) therapeutic areas to multi-national pharmaceutical 

formulation companies which cater to the large and fast-growing markets of Europe, China, Japan, Israel, UK and the USA. 

Our pharmaceutical intermediates can be used for approximately more than one hundred (100) APIs, including Apixaban, 

Vilazodone, Trazodone, Dolutagravir and Entacapone among others.  

 

Our product portfolio includes pharmaceutical intermediates focussed on therapeutic areas which require the intervention 

of specialists and super-specialists. In terms of sales, our pharmaceutical intermediates used in the synthesis of Trazadone, 

Dolutadravir and Quetiapine (APIs) were the top three (3) intermediates responsible for 29%, 21% and 10% of our total 

revenue from operations for the Fiscal Year 2018. We supply our products to more than one hundred and eighty (180) 

customers directly and through our network of distributors in the overseas markets. Some of our key customers include 

Organike S.R.L.A. Socio Unico, Fermion Oy, Glenmark Pharmaceuticals Ltd., A.R.Z. Chemicals International Trade Ltd., 

Magle Chamoswed AB and Natco Pharma Limited. Our top three (3) customers constituting approximately 47% of our 

total revenue from operations for Fiscal 2018 with Organike S.R.L.A. Socio Unico and Fermion Oy comprising of 28% 

and 11% respectively. Our Company exports its products to more than twenty (20) countries and has a consolidated 

customer base of around one hundred and eighty (180) customers worldwide.  

 

Our manufacturing unit is located at Surat, Gujarat spread over an aggregate land area of 11,229 sq. mtrs. and we have 

recently expanded our installed capacity and upon the completion of the said expansion project in April 2018, the installed 

capacity of our production facility increased from 150 MT to 600 MT. Our manufacturing unit is equipped with machinery 

and equipment including: (i) a Zero Liquid Discharge based effluent plant; (ii) a Soil Biological Treatment System (“SBT 

System”) based on bioconversion process, adopted by our Company which We believe has been used for the first time in 

the industry; (iii) a RO plant with a pre-treatment section; and (iv) a four-effect, forced circulation type Multiple Effect 

Evaporator (“MEE”). Our manufacturing unit, has, in the past been audited as a part of our customer’s audit for finished 

pharmaceutical products being produced and sold by them globally.  

 

The industry we operate in, requires us to continually invest in R&D activities to stay ahead and create a differentiating 

factor and sustainability vis-à-vis our competitors. We believe that our R&D has led, and will continue to lead to new, 

innovative processes that can increase the efficiencies and sustainability of production including developing cost-effective 

manufacturing processes, as well as address opportunities that we have identified in the global market for our businesses. 

Our R&D laboratory is located at our manufacturing unit in Surat, Gujarat and is also supported by our Analytical 
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Development Laboratory (“ADL”) in relation to developmental activities, freezing specifications and developing the 

method of analysis for finished products, in process intermediates, key starting materials (KSMs) and raw materials.  

 

The management systems of our manufacturing facilities have been certified by the Bureau Veritas Certification Holding 

SAS – UK Branch to be compliant with ISO 9001:2015, ISO 14001:2015 and BS OHSAS 18001:2007 for designing, 

manufacturing and dispatching of pharmaceutical intermediates for bulk drugs. Our R&D facility has been approved and 

certified by the Department of Scientific and Industrial Research, Ministry of Science and Technology of India (“DSIR”) 

 

In terms of our R&D spent, we have incurred ₹27.50 million, ₹31.11 million and ₹20.00 million towards our R&D activities 

during the Fiscal Years 2018, 2017 and 2016, or 1.46%, 1.65% and 1.06% of our total revenue from operations in such 

periods, respectively. In line with our focus on R&D activities, we have also made an investment in our Joint Venture, Ami 

Onco-Theranostics, LLC, a Delaware, USA entity (“AOL”), which is engaged in the development of new photosensitizing 

compounds used to identify and treat cancer through patent and patent applications and additional know-how regarding the 

same. AOL has till now developed three products out of which one is at trail phase-2 and two products is at phase-3 trail 

(last) and has also filed three (3) process patents across various jurisdictions. 

 

For the Fiscal Years 2018, 2017, 2016, 2015 and 2014 our total revenue from operations were ₹1,882.21 million, ₹1,602.59 

million, ₹1,537.02 million, ₹1,117.46 million and ₹761.12 million, respectively. Our total revenue from operations, on a 

consolidated basis, grew at a CAGR of 25.40% between the Fiscal Years 2014 and 2018. For the Fiscal Years 2018, 2017, 

2016, 2015 and 2014, our restated profit after tax for the year was ₹184.95 million, ₹120.48 million, ₹126.56 million, 

₹40.67 million and ₹28.64 million, respectively. Our restated profit after tax, on a consolidated basis, grew at a CAGR of 

61.83% between the Fiscal Years 2014 and 2018. Our business is organized into domestic and international operations, 

according to the geographies in which we operate. For Fiscal 2018, our domestic and international operations accounted 

for 47.00% and 53.00%, respectively, of our revenue from operations.    

 

Our Strengths  

 

1. Positioning in pharmaceuticals intermediate product segment 

 

We are an organized developer and manufacturer of a series of advance pharmaceutical intermediates for the generic APIs 

and NCE in select high-growth therapeutic areas such as anti-psycotic, anti-cancer, anti-depression and anti-coagulant. We 

are well positioned to capitalize on the market opportunities as a result of our portfolio and scale of operations. Our 

Company has strong market research-based model wherein we focus on development of advanced pharmaceutical 

intermediates either for molecules which are under clinical trials; or for molecules which have been launched and approved 

by the US-FDA. Our market research-based model ensures our preparedness to supply our products to the generic market 

and generic developers. Our research teams continuously monitor the new drug approvals from the US-FDA and basis our 

capabilities, we identify and process the pharmaceutical intermediates to be developed by us. Thereafter, our Company 

promotes and markets such intermediates to the API manufacturers commencing development of these APIs for the generic 

market at the time of expiry of patent rights.  

 

We believe, our market knowledge and pro-active approach towards product development positions us favourably to benefit 

from the near-term patent expiry of drugs and medicines in the regulated markets of the United States and Europe. In 

addition to this, our Company receives consistent requirement from existing buyers for their new drug development 

initiatives along with receiving new inquiries from small and medium scale contract manufacturing operators to big 

pharmaceutical companies (“CMOs”). We believe that our process chemistry skills and cost advantage due to technical 

competency have led to new synthetic routes and variants and has given us a strong position in the development and 

manufacturing of advance pharmaceutical intermediates. 

 

In order to meet the growing demand for our products, we have recently undertaken an expansion of our manufacturing 

facilities, thereby increasing our production facility from the existing 150 MT to 600 MT and increasing the aggregate 

reactor volume of our facilities to 154 KL.. Our manufacturing facilities are capable of bulk commercial production of 

advanced pharmaceutical intermediates for the generic APIs and NCE enabling us to position ourselves as suppliers of 

choice for the leading domestic and global pharmaceutical companies seeking to leverage from our technical expertise and 

cost-effective manufacturing capacities.  

 

Our Company has a growth-oriented vision for continuously maintaining and upgrading its quality standards in line with 

the internationally recognized standard regulatory requirements. Our Company is compliant with all regulatory compliances 

for manufacturing intermediate from Good Manufacturing Practices (“GMP”) and We believe that such preparedness of 

our Company gives us a significant competitive advantage vis-à-vis our competitors in India and overseas. 
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2. Strong R&D Capabilities and Process Chemistry Skills  

 

We are focused on undertaking dedicated R&D in our existing product lines and in areas where we believe there is 

significant growth potential. Our systematic approach to selection of molecules and compounds, which involves evaluation 

of technical and commercial feasibility data, and customer feedback has led us to development and manufacturing of 

approximately two hundred and fifty (250) pharmaceutical intermediates for APIs such as Apixaban, Alogliptin, 

Dolutegravir etc. As a result of our R&D capabilities, we have been able to file eight (8) process innovation patent 

applications in India which are presently pending. With a view to further strengthen our R&D capabilities, we continuously 

recruit and appoint scientists of varied experience and expertise at our R&D laboratory. Our “research-first” approach and 

our early strategic investments in R&D has been critical to our success and a differentiating factor vis-à-vis our competitors 

in becoming one of the key suppliers of pharmaceutical intermediates for API in both domestic and global markets. 

 

In line with our focus on R&D activities, we have also made an investment in our Joint Venture, AOL, which is engaged 

in the development of new photosensitizing compounds used to identify and treat cancer through patent and patent 

applications and additional know-how regarding the same. AOL has till now developed three products out of which one is 

at trial phase-2 and two products are at phase-3 trial (last). AOL has also filed three (3) process patents across various 

jurisdictions. We believe that our superior process chemistry skills and cost-effective process optimization have led to new 

synthetic routes and product variants and have given us a strong position for our products. 

 

3. Sustained financial performance 

 

As of March 31, 2018, the total outstanding debt (short-term and long-term, including current maturities of long term-

borrowings) of our Company was ₹438.34 million. In the last five Fiscal Years, we have experienced sustained growth in 

financial indicators including our revenue, CAGR and PAT, as well as a consistent improvement in our balance sheet 

position in the last five Fiscals, wherein we have seen an increase in our net worth. We believe that we have been able to 

achieve this position as an effect of capital efficient business model and cost optimization of our sourcing and manufacturing 

processes.     

 

We strive to maintain a robust financial position with emphasis on having a strong balance sheet and increased profitability. 

Our strong balance sheet and positive operating cash flows coupled with low levels of debt enable us to fund our strategic 

initiatives, pursue opportunities for growth and better manage unanticipated cash flow variations. Our financial strength 

provides us a valuable competitive advantage over our competitors with access to financing, which are factors critical to 

our business. 

 

The table below sets forth some of the financial indicators for Fiscal Years 2018, 2017, 2016, 2015 and 2014: 
   

                                                                                                                         (in ₹ million, unless otherwise stated) 
Particulars FY 2018 FY 2017 FY 2016 FY 2015 FY 2014 

Gross Revenue 1,882.21 1,602.60 1,537.02 1,117.46 761.12 

EBIT 315.71       219.77  202.59  75.97  58.85  

EBIT (%) of Gross Sales 16.77% 13.71% 13.18% 6.80% 7.73% 

PAT 184.95       120.48  126.56  40.95  28.64  

PAT (%) of Gross Sales 9.83% 7.52% 8.23% 3.66% 3.76% 

CAGR 25.40% 

DE Ratio 0.55 0.37 0.58 0.42 0.13 

EBDITA 334.76       233.45  210.58  83.14  66.82  

EBDIT (%) of Gross Sales 17.79% 14.57% 13.70% 7.44% 8.78% 

EPS 123.30 80.32 84.37 27.30 19.09 

Interest Coverage Ratio 9.79            6.67  7.92  4.78 3.73  

 

For further details on a comparative analysis of our financial position and revenue from operations, see the section titled 

“Management’s Discussion and Analysis of Financial Condition and Results of Operations” on page 347 of this DRHP. 

 

4. Long-standing Relationships with Domestic and Multi-National Pharmaceutical Companies 

 

We have maintained long-standing relationships with domestic and multi-national pharmaceutical companies. Our top five 

customers have been with us for nearly half a decade and these customers, in aggregate, contributed to approximately sixty 

per cent (60%) of our total revenue from operations in the Fiscal Year 2018 and our cumulative revenue from such 

customers has grown year over year for the last three Fiscal Years. Further, we believe that our position as a preferred 

supplier of advance pharmaceutical intermediates for the generic APIs and NCE to major participants in the API markets 

insulates us from the wins and losses of our customers and significantly hedges us against revenue volatility. Our products 
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are supplied to the US and European markets, where we believe our product quality, vendor compliant manufacturing and 

customer relationships have helped us to strengthen our competitive position. Further, changing a pharmaceutical 

intermediate supplier is a time-consuming and complex process involving multiple applications before the relevant FDA 

authorities globally, which ensures a stable positioning of our Company in the advanced intermediaries market. 

 

5. Extensive geographical reach 

 

We supply our products to more than twenty (20) countries and have long standing relationships with numerous domestic 

and global pharmaceutical companies for manufacturing and sale of advance pharmaceutical intermediates for the generic 

APIs and NCE. We supply our products to more than one hundred and eighty (180) customers worldwide directly and 

through our network of distributors in the overseas markets. Some of our key customers include Organike S.R.L.A. Socio 

Unico, Fermion Oy, Glenmark Pharmaceuticals Ltd., A.R.Z. Chemicals International Trade Ltd., Magle Chamoswed AB 

and Natco Pharma Limited. This diversification ensures that, at no point, our revenues are significantly dependent on any 

particular domestic or global pharmaceutical company. We have leveraged our network across geographies to monetize our 

product offerings thus creating value for the Company and its stakeholders since our inception. Further, the wide range of 

our relationships across the domestic and global markets have also limited our exposure to a risk of concentration enabling 

us to further diversify and expand our business relationships. We believe that our ability to diversify into new markets, with 

limited exposure to the risk of dependence on any specific market is a key strength in our business operations. 

 

6. Strong Sales and Marketing capabilities 

 

We believe we have strong sales, marketing and distribution capabilities. Since our Company’s incorporation in 2004, we 

have created a sales division, aligned with our key therapeutic areas and have focused on developing and growing our 

engagement with specialists and super specialists. Our marketing team utilizes a variety of sales and marketing techniques 

and programs to promote our products, including promotional materials, speaker programs, key pharmaceutical trade 

exhibitions such as CPHI and CHEMSPEC, industry publications, advertising and other media besides reliance on a strong 

market research-based model wherein we focus on development of advanced pharmaceutical intermediates either for 

molecules which are under clinical trials; or for molecules which have been launched and approved by the US-FDA.  

 

As a result of its continuous marketing efforts, our Company has received new product requirements from multiple 

innovators which shall help our Company remain relevant with respect to our reliability for servicing future product 

requirements.  

 

7. Experienced and Dedicated Management Team 

 

We are led by qualified and experienced Board of Directors and key managerial personnel, who we believe have extensive 

knowledge and understanding of the global generic pharmaceutical business environment and have the expertise and vision 

to organically scale up our business. We believe that the knowledge and experience of our senior and middle-level 

management team members in the pharmaceutical business provides us with a significant competitive advantage as we seek 

to grow our business. Our core managerial team has an average pharmaceutical industry experience of approximately fifteen 

(15) years and almost all of them have been associated with our Company since our formative years. For further details of 

our key managerial personnel, see “Our Management” on page 151 of this DRHP. 

 

Our Executive Chairman and Whole-time Director, Girishkumar Limbabhai Chovatia has been associated with the 

Company since its inception and has approximately twenty-three (23) years of experience in the pharmaceutical industry. 

Our Managing Director, Nareshbhai Ramjibhai Patel, a qualified chemical engineer has been associated with the Company 

since the year 2004 and has been responsible for chemical engineering & project implementation and both of them have 

been instrumental in formulating and executing the core strategy of our Company. We believe that our stable, senior 

management team has helped us in successfully implementing our development and operating strategies over the years. 

Owing to the understanding of the industry trends, demands and market changes of our senior management team, we have 

been able to adapt and diversify our operating capabilities and take advantage of market opportunities since the 

incorporation of the Company.  

 

Our Strategies  

 

We are committed to continuing to increase our market shares across our product offerings and to diversify our customer 

base and geographical footprint, thereby minimizing our exposure to particular markets and customers. Towards this 

objective, we believe, our growth strategies are as follows:  
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1. Capitalize on our position in the development of a series of advance pharmaceutical intermediates for APIs and 

NCE.  

 

We are particularly focused on growing our presence in the manufacturing of series of advance pharmaceutical 

intermediaries for APIs and NCE and believe that there are significant growth opportunities in this area and continually 

aim to utilize advanced technologies to bring in cost efficiency in existing API products and processes and enhance our 

product portfolio through investments in R&D.  

 

Regulation (EC) 1907/2006 of the European Parliament and of the Council of December 18, 2006 concerning the 

Registration, Evaluation, Authorization and Restriction of Chemicals (“REACH”) prescribes a number of requirements 

applicable to the pharmaceutical industry. A registration under REACH is primarily a comfort registration for the purposes 

of ensuring local support point on behalf of the non-EU manufacturer that does not have a local presence in the said country 

under the European Union. Our Company secured REACH registration for its products for the purposes of selling and 

marketing its products in the European Union for having an added advantage of being a ‘preferred supplier’ to its customers 

in the said territory. Recently, a regulation was enacted to bar drugs not registered under the REACH Regulations from 

being imported into the European Union. This step was taken for the purposes of regulating the potential pollution levels 

in Europe. As a consequence of this measure, post 2018, no new entrants in the European Union market would be possible 

unless such entrant holds a valid registration under the REACH Regulations. We believe that this is a significant entry 

barrier that works in favour of our Company and places it in a major advantageous position vis-à-vis its competitors in a 

critical European market wherein our Company intends to cater to the regulated players (i.e the originators and not generic 

makers) with the benefit of its strong R&D capabilities vis-à-vis its new product offerings. Besides this, our Company also 

intends to expand its presence in China by leveraging on the shutdown of various chemical manufacturing facilities due to 

internal legal restrictions in relation to environmental pollution. 

           

2. Employing innovative technology for cost efficiency and environmental friendly processes.  

 

Our Company strongly believes in conducting its business operations in an environmentally responsible manner and in 

pursuance thereof, identified the worldwide environmental situation well in advance and commenced working on the same 

from the year 2013 towards becoming self-reliant on effluent treatment. A Zero Liquid Discharge based in-house effluent 

plant was set up by our Company in the year 2017 which has given an added advantage to our Company in its business 

operations, more particularly in light of the closure of several production units in China due to tougher regulations on the 

pollution causing industries. The said developments adversely impacted the Chinese chemicals sector, thereby generating 

a major vacuum in the raw material supplies and opening the doors for India to cater this demand which consequently 

benefitted our Company to tap the potential market opportunities. (Source: CRISIL) Going forward, our Company intends 

to consistently focus our attention and efforts on timely identification of such potential market opportunities.     

 

As we operate in a fiercely competitive industry wherein technology plays a critical role for being a relevant market player 

with no assurance that the technology developed or adopted by our peers and competitors shall not render our products less 

competitive or attractive, we continuously strive to keep our technology, facilities and machinery current and updated with 

the latest international standards. Further, we intend to position ourselves as a leading market player in our product verticals, 

both domestically and internationally by adopting the latest technological changes and be responsive to the constant 

technological upgradations and emerging standards to ensure cost efficiency and environmentally friendly processes in our 

business operations. We believe that making timely and cost-effective enhancements and additions to our technological 

infrastructure shall ensure that we keep up with technological improvements in order to meet our customer requirements. 

 

The Company’s total capital expenditure (i) for upgrading its manufacturing facilities was ₹205.09 million for the Fiscal 

Year 2018 compared to ₹96.27 million for the Fiscal Year 2017, ₹31.54 million for Fiscal Year 2016, ₹32.29 million for 

Fiscal Year 2015 and ₹56.40 million for Fiscal 2014; (ii) towards research and development was ₹3.00 million for the Fiscal 

Year 2018 compared to ₹3.32 million for the Fiscal Year 2017.  

 

3. Focus on New Product Development and R&D  

 

We constantly seek to introduce new product verticals and develop our research and development capabilities to distinguish 

ourselves from our competitors and intend to become a research based international pharmaceutical and fine chemicals 

company providing innovative solutions to its customers. With a view to further expand our R&D capabilities, our Company 

is intending to make capital expenditure in development of a research and development facility in the vicinity of our 

manufacturing facility. For details see “Objects of the Issue – Details of the Objects” on page 71 of this DRHP. 

 

Our Company has, in the last decade made significant investments to develop cost effective processes for manufacturing 

its products and filed patent applications in relation to the same and has developed significant expertise in chemistry and 
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series of molecules placing our Company in a competitive position vis-à-vis its competitors. Further, our Company also 

has a strong presence in heterogenous nitrogen compounds such as Piperazine, Piperidine, Quinolines etc. in addition to 

being one of player in production of pharmaceutical intermediates for several API’s such as Trazadone, Quetiapine, 

Mirtazapine, Aripirazole, Naftopidil, Vilazodone etc.  

 

Our Company is mainly focussed on development of advanced pharmaceutical intermediates either for molecules (i) under 

clinical trials; or (ii) launched and approved by the US-FDA. Towards the end of catering to this strategy, our Company 

has divided its research team in the following four groups:  

 

(i) Group 1: Group 1 focusses on developing molecule for NCE which are used in clinical trials. The requirement for 

such molecules is received from the customers of our Company who ensure guaranteed business to our Company and 

provide a long-term advantage to our business operations.     
 

(ii) Group 2: Group 2 focusses on working for the products launched and approved by the US-FDA and ensuring the 

preparedness of our Company to serve the generic market and generic developers. This group works towards securing 

future business opportunities for use of the intermediates of our Company at the time of expiration of the patent 

rights. 
 

(iii) Group 3: Group 3 works on the enquiries other than the focus areas of Group 1 and Group 2 and remains available 

for any trouble shooting from the production team in addition to catering to the ongoing requirements from other 

research companies. 
 

(iv) Group 4: Group 4 focusses on the improvement of the processes developed by Group 1, Group 2 and Group 3 on an 

ongoing basis in addition to supporting the quality assurance department of our Company in relation to preparation 

of impurity and other samples for finalization of the intermediate master file which is submitted to the customer for 

preparation and filing of the DMF of their API.         

 

We have developed the products for marketing, sale and distribution for the patents expiring within the next couple of years 

and therefore, in order to remain competitive, we intend to develop, test and manufacture new products meeting regulatory 

standards subsequent to receipt of requisite regulatory approvals from the relevant authorities in India and overseas and 

make investments on an ongoing basis in new product launches and research and development for future products.  

 

4. Leverage on Cost Advantage          

 

Our high-volume business model coupled with the high-end product quality standards ensures consistency and reliability 

of supply of our products making us less susceptible to the demand-supply fluctuations adversely affecting other market 

players in an increasingly regulated global environment. This provides us an enabling environment for focusing and 

directing our time, energy and resources on growth initiatives and taking strategic steps, including but not limited to 

investing in R&D activities, with the aim of further deepening and consolidating our market presence for becoming a 

stronger player in the domestic and overseas markets of advance pharmaceutical intermediates for the APIs and NCE.  We 

continuously endeavour to reduce the cost of our production through various means, including by bulk commercial 

production of advanced pharmaceutical intermediates for the generic APIs and NCE, utilising electricity for production 

instead of natural gas. We have also entered into a Steam Supply and Purchase Agreement with other parties for supply of 

steam at our manufacturing facility which we believe provides us with significant cost advantage to our Company in 

manufacturing its products vis-à-vis its competitors.    

 

Since inception, our Company’s approach has been to be self-reliant towards development of advanced intermediates, the 

same being developed from very basic raw material with the purpose of avoiding any significant cost impact due to shortage 

of raw material supply or a hike in the raw material prices. The Route of Synthesis (“RoS”) for processing is selected in a 

manner to avoid any conflict with existing patents. Once the RoS is finalized, our Company develops the product by mainly 

using material from commercial suppliers and selects more than two vendors for each raw material vertical to ensure 

avoiding any risk on raw material supplies. This also gives our Company an advantage of better negotiating power for 

securing our raw material requirements. Once the product is developed, our Company uses the pilot plant run to establish 

the robustness and fine tuning of process before commencement of commercial production. This process helps us to 

optimize the cost of production right from the beginning and work towards ensuring that the same is lower than our 

worldwide competitors. We intend to position ourselves as a leading market player in our product verticals, both 

domestically and internationally that follows cost efficient processes in our business operations. 

 

Description of our Business 
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We develop, manufacture and commercialize branded prescription based advanced pharma intermediates for latest API and 

NCE in India and overseas. We believe that our position as a preferred supplier of pharmaceutical intermediates to several 

major pharmaceutical company participants insulates us from the wins and losses of our customers and significantly hedges 

us against revenue volatility.    

 

Our products are used in preparation of APIs, which are a raw material for the finished pharmaceutical product. An API is 

a mother brand and includes all brand extensions and combinations using similar pharmaceutical molecules. A mother 

brand API group includes a mother brand together with other brands using the same pharmaceutical molecules as brand 

extensions and combinations in the mother brand. We have developed and supplied advance pharma intermediates for a 

portfolio of leading mother brands or class of APIs and are presently supplying pharma intermediates for more than one 

hundred (100) APIs.  

 

Some of the leading mother brand APIs for which we supply pharma intermediates are: 

 
S. No. API (Mother Brand) Brief Description 

1.  DOLUTEGRAVIR (DTG) It is an antiretroviral medication used, together with other medication, to treat HIV/AIDS 

and may also be used, as part of post exposure prophylaxis, to prevent HIV infection 

following potential exposure. It is taken by mouth. 

2.  APIXABAN It is an anticoagulant for the treatment of venous thromboembolic events and is taken by 

mouth. 

3.  VILAZODONE It is a serotonergic antidepressant for treating major depressive disorder. 

4.  DABIGATRAN It is a direct thrombin inhibitor and is used to prevent strokes in those with atrial fibrillation 

not caused by heart valve issues, as well as deep vein thrombosis and pulmonary embolism 

in persons who have been treated for 5 to 10 days with parenteral anticoagulant and to 

prevent deep vein thrombosis and pulmonary embolism in some circumstances. 

5.  RIVAROXABAN In those with non-valvular atrial fibrillation it works as effective as warfarin in preventing 

non-hemorrhagic strokes and embolic events. 

6.  TRAZODONE It is used to cure unipolar depression, with or without anxiety; anxiety disorder and 

insomnia. 

7.  ENTACAPONE It is a selective and reversible inhibitor of the enzyme catechol-O-methyltransferase 

(COMT) and is commonly used for treatment of Parkinson’s disease, liver problems, 

kidney problems etc. 

8.  ALOGLIPTIN It is a dipeptidyl peptidase-4 inhibitor that has the effect of decreasing blood sugar. 

9.  LINAGLIPTIN It is a dipedtidyl peptidase-4 inhibitor developed for treatment of diabetes mellitus type 2. 

10.  POSACONAZOLE It is an antifungal drug used to treat invasive aspergillosis and candidiasis and fungal 

infections caused by Scedosporium and Fusarium species, which may occur in 

immunocompromised patients. 

11.  DICLOFENAC It is used to treat pain, inflammatory disorders and dysmenorrhea. 

12.  TIOTROPIUM BROMIDE It is long acting, 24 hour anticholinergic bronchodilator used in the management of chronic 

obstructive pulmonary disease 

13.  ARIPIPRAZOLE It is an atypical antipsychotic primarily used for the treatment of schizophrenia or bipolar 

disorder. 

14.  ZIPRASIDONE It is an atypical antipsychotic primarily used for the treatment of schizophrenia or bipolar 

disorder as well as acute mania and mixed states associated with bipolar disorder. 

15.  IGANIDIPINE It is a medication used to manage agina, high blood pressure and premature labour. 

16.  NAFTOPIDILE It is a drug used in benign prostatic hypertrophy which acts as a selective adrenergic 

receptor antagonist or alpha blocker. 

17.  URAPIDIL It is a sympatholytic antihypertensive drug. 

18.  CIZOLIRTIN, DILOPETINE Drugs used to prevent Kidney Toxicity. 

 

In terms of sales of our products, the table below sets out the top five (5) APIs in terms of sales volume for which we have 

supplied the advance pharma intermediates in the last three Fiscal Years: 
                                                                                                                                                                    (₹ in  million) 

API Fiscal 2018 Fiscal 2017 Fiscal 2016 

Trazadone 529.72 533.16 344.58 

Dolutagravir 375.57 114.11 141.61 

Quetiapine 179.61 173.01 241.78 

Zonisamide/ Warfarin 80.46 70.41 46.13 

Diclofenac Sodium 30.80 -     0.82 

 

Ordinarily, in relation to our business, we enter into the following type of contracts:  
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(i) Distributor Agreements/Supply Contracts: Our Company enters into distributor agreements with manufacturers of 

active pharmaceutical ingredients or intermediates for pharmaceutical synthesis for the purposes of marketing and 

distribution of our products in a specified territory, both on an exclusive and non-exclusive basis. 
 

(ii) Agreement to Supply Products to Final Customers: Our Company enters into supply contracts with agents on an 

exclusive and non-exclusive basis to supply the Products of the Company to the final customers. 
 

(iii) Contract Manufacturing of Intermediates: Our Company enters into job work arrangements and confidentiality 

agreements with job workers on a non-exclusive basis to convert the basic raw materials supplied by our Company 

into next level of intermediates and returns it to our Company which ultimately serves as raw material for us to 

manufacture of the final product.   

 

Manufacturing Facilities  

 

Our manufacturing unit is located at Surat, Gujarat spread over a land area of approx. 11,229 sq. mtrs. and has recently 

undergone an expansion in April 2018 to increase the installed capacity of our production facility from 150 MT to 600 MT. 

Our R&D laboratory is also located within the premises of our manufacturing unit in Surat, Gujarat, which is supported by 

our ADL in relation to developmental activities, freezing specifications and developing the method of analysis for finished 

products, in process intermediates, key starting materials (KSMs) and raw materials. Our manufacturing unit is equipped 

with the following key machinery and equipment:  

 
S.No. Name of the Equipment Quantity Capacity Description/Other Parameters 

Total Number of Product Lines: 19 
1.  Glass Line Reactors 13 154 KL total Capacity/ 250 KL to 8000 KL 

(34 KL existing plus 120 KL Expansion) 2.  SS 316 Reactors 24 
3.  Dryer 19 FBD250/750, Steam Tray Dryer, ANFD 
4.  Centrifuge 12  
5.  Chilling Plant and Brine Plant 3 150-TR & 20 TR and 50 TR (Brine) 
6.  Cooling Tower 4 2800 TR 
7.  Boiler 2 2 Ton and 1 Ton 
8.  Ware House Capacity 3 1050 MT 
9.  DG Set 3 1500 KVA 
10.  ETP Plant 1 60 KL Per Day 
11.  MEE Plant 1 60 KL Per Day 
12.  SBT Plant 1 60 KL Per Day 

   

Further, pursuant to the recent expansion, our manufacturing unit is now equipped with machinery and equipment including: 

(i) a Zero Liquid Discharge based effluent plant; (ii) a SBT System based on bioconversion process wherein fundamental 

action of nature namely, respiration, mineral weathering and photosynthesis are brought about in a controlled media 

containing selected micro and macro-organisms. Accordingly, in the said process three fundamental reactions of this plant 

viz. (a) respiration brings about removal of organics by oxidation of the organic molecules (b) mineral weathering brings 

about pH correction (c) while photosynthesis serves to regulate the process at work. We believe, the SBT System based on 

bioconversion process adopted by the Company, which We believe has been used for the first time in the industry; (iii) an 

RO plant with a pre-treatment section consisting of pressure sand filter, activated carbon filter and micron filters followed 

by chemical dosing system such as Antiscalent, SMBS and HCl; and (iv) a four-effect, forced circulation type MEE with 

steam stripper of 60 KLD capacity consisting of steam stripper for removal of low volatiles from the concentrated waste 

water streams which is segregated at source which enables us to remain competitive in terms of the quality of our products. 

 

In addition to the above, we have a fully equipped pilot plant facility with glass reactor assembly from 50-100 liters volume, 

glass lined reactors, pilot cogiem reactors, dryers, HCl and SOCl2 handling capability assuring proper scale of the products. 

 

Our existing infrastructure at our manufacturing facility enables us to carry out a range of chemical reactions required for 

production of advance pharma intermediates including acetal formation, arylation, acylation, alkylation, de-alkylation 

clevage, condensation, de-carboxylation, esterification, cyclization, oxidation, Schiff base reaction, aldol condensation, 

pinner synthesis among others. Our R&D laboratory employs equipment and systems such as modern fume hood systems, 

autoclave, vacuum tray dryers, UV spectrophotometer, ultrasonic bath, digital polarimeter among others.  

 

For the purposes of supporting the production facility subsequent to the capacity expansion, our Company has built a new 

warehouse facility in the vicinity of our plant in compliance with the standards applicable to the companies engaged in 

pharmaceutical and good market practices. Considering that the storage of chemicals is significantly critical wherein 
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materials with incompatible chemical properties should not be stored next to each other to avoid any reactive accident, the 

said risk is covered with allocation of dedicated storage space for water reactive chemicals and alkaline and acidic chemicals 

in the warehouse. For the purposes of minimizing the risk of loss due to the possibility of accident during the production 

process, the aforesaid warehouse facility has been established separately from the production area and our Company has 

entered into an agreement with Rhythm Chemicals Private Limited for supply of fire-fighting equipments.        

 

Capacity and Capacity Utilization 

 

Our manufacturing facility has an annual installed capacity to manufacture 600 MT of our products. Our annual installed 

capacity was increased from 150 MT/annum to 600 MT/annum in 2018. The capacity utilisation of our products for the last 

three financial years is set out in the table below: 

 
Particulars 2017-18 2017-16 2016-15 

Pharma intermediates    

Capacity (MT) 150 150 150 

Production (MT) 142.36 135.60 136.75 

Capacity Utilisation (%) 94.90% 90.40% 91.20% 

 

Utilities 

 

Our manufacturing operations require a significant amount of power and water. Our power requirements are fulfilled 

through electricity connection from the state electricity board for a contracted maximum demand of 1,000 KvA and the 

state water board provides potable water for operating our manufacturing facility. We have entered into an agreement with 

Gujarat Gas Company Limited for supply of natural gas and also have an in-house captive power generation plant to ensure 

100% power back-up for our R&D center and our manufacturing facility at Surat. 

 

Manufacturing Process 
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The above chart describes the process flow that we employ from the stage of receiving a purchase order from a customer 

till the dispatch of the product.  

 

The process typically commences with our Company receiving the purchase order(s) from the customer(s) providing for, 

inter-alia, the product description, quantity, rate and the delivery address basis which our Company secures the raw 

materials from the approved vendors to manufacture the final product(s). The raw materials received are then subjected to 

an in-house sampling exercise and are evaluated on the basis of out-of-specification (“OOS”) test results which include all 

the test results that fall outside the specifications or acceptance criteria established in drug applications or by the 

manufacturer. In case the raw materials do not qualify to be suitable for the product specification(s) received by our 

Company under the purchase orders, the same are rejected. 

 

The manufacturing equipment is then cleansed for production and subsequently, the approved raw materials are processed 

for manufacturing as per the approved batch production and control record with in-process product sampling being done in 

parallel. This is followed by the final product sampling exercise and the products are evaluated on the basis of OOS test 

results. In case the final product(s) do not qualify to be suitable for the product specification(s) received by our Company 

under the purchase orders, the same are rejected. Thereafter, the approved product(s) are reviewed, and the batch of product 

is released finally leading to dispatch of the product(s) to the customer.     

 

Research and Development 

 

We are focused on undertaking dedicated R&D in areas, which we believe, have significant growth potential. We believe 

that our systematic approach to selection of molecules, which involves evaluation of technical, and commercial feasibility 

data, and customer feedback has resulted in the growth of our business operations. Our ADL support R&D in the 

development activities, freezing specifications and developing the method of analysis for finished products, in process 

intermediates and key starting raw materials. Our Joint Venture is also engaged in the development of new photosensitizing 

compounds used to identify and treat cancer through patent and patent applications and additional know-how regarding the 

same.    

 

In addition, as of June 30, 2018, our Company has applied for eight (8) process innovation patent applications in India 

which are presently pending. Our research team consists of a dedicated team of twenty-two (22) experienced junior and 

senior scientists in QC, QA, ADL and R&D laboratories (“R&D Team”) and is well supported by equipment and facilities 

required for high quality research and scale-up tasks, as well as a team of scientists who exclusively work in an in-house 

library with databases and who also work on synthetic routes, physio-chemicals characteristics, material safety data sheet 

(MSDS), patent non - infringing, alternate synthetic routes, analytical techniques, etc. In addition to the above, our Joint 

Venture has filed patent applications for (i) Porphyrin based compounds for yumor imaging and photodynamic therapy in 

various jurisdictions including India, Japan, Austria, Denmark, Germany, Portugal , Sweden, Netherlands, France, Spain, 

Greece, Great Britain, Italy; (ii) Long wavelength absorbing bacteriochlorin alkyl analogs in Canada; and (iii) PAA 

nanoparticles for enhancement of tumor imaging in Canada. The R&D team constitutes approximately 17.32% of our total 

employee strength, as of June 30, 2018. We have set up a dedicated R&D facility located at Plot No. 440/4, 5 & 6, Road 

No. 82A, GIDC Sachin, Surat which has been operational since 2007 and this facility has been approved and certified by 

the Department of Scientific and Industrial Research, Ministry of Science and Technology of India (“DSIR”). Further, Our 

Company has also initiated the establishment of a fully integrated and dedicated R&D centre at GIDC, Sachin for the 

purposes of meeting its internal requirements and having its own ADL equipped with in-house NMR, LCMASS, GCMASS, 

Stability Chamber etc.  

 

We believe that our R&D has led, and will continue to lead to new, innovative processes that can increase the efficiencies 

of production including developing cost-effective manufacturing processes, as well as address opportunities that we have 

identified in the global market for our businesses. The Company has spent ₹28.00 million, ₹31.00 million and ₹20.00 

million towards our R&D activities during the Fiscal Years 2018, 2017 and 2016, or 1.47%, 1.95% and 1.28% of our total 

revenue from operations in each period, respectively. 

 

Marketing and Selling Arrangements 

 

While our products are sold directly to companies engaged in manufacturing of APIs and finished pharmaceutical product, 

in certain cases we utilize the services of distributors and selling and marketing agents, to whom we pay a selling 

commission for their services. As of June 30, 2018, our sales and marketing team comprised three (3) personnel for sale of 

our products to pharmaceutical and other companies. We also participate in international exhibitions to promote the sales 

of our products. 

 

Quality Control and Quality Assurance 
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We believe we have adopted uniform manufacturing standards across all our products to achieve standardized quality for 

all our markets. The provision of high quality products is a key differentiator in our business, critical to our continued 

success and the maintenance of long-term relationships with our customers. We are committed to providing high quality 

products to our customers and to meet this commitment, we have implemented current good manufacturing practices across 

our manufacturing sites, encompassing all areas of business processes right from supply chain to product delivery. This 

enables us to maintain consistent quality, efficiency and product safety. As of June 30, 2018, we had twenty-one (21) 

personnel of the total employee strength of our Company performing quality control and quality assurance functions. 

 

Our Company has also been awarded with a certificate of GMP for Active Pharmaceutical Ingredients (ICHQ7 &Q9) for 

manufacture and dispatch of Intermediates for the Pharmaceutical applications being certified by the SGS India Pvt. Limited 

valid till July 14, 2018. 

 

Our Customers 

 

Besides exclusive supply agreements, Our Company enters into technical agreements quality agreements and 

confidentiality agreements with its customers outlining the responsibilities of the parties with respect to the quality 

assurance of the products manufactured and/or supplied by our Company to its customers.    

 

We have long-standing relationships with our key customers, including Organike S.R.L. A Socio Unico and Fermion Oy 

both of which have been our customers for over half a decade. The sales values (in ₹) from our top three (3) customers for 

the Fiscal 2018, Fiscal 2017 and Fiscal 2016 was ₹1,100.49 million; ₹849.11 million; and ₹823.69 million.    

 

We conduct our business pursuant to term agreements as well as on a purchase order basis. Our business agreements 

typically include certain restrictive covenants. See “Risk Factors – Internal Risk Factors – Some of our distributorship 

agreements restrict us from selling and marketing our products through other agencies in a particular jurisdiction” and 

“Risk Factors – Internal Risk Factors – Our technical agreements with various customers has various quality assurance 

compliances to be met by us. There can be no assurance that our Company shall be in compliance with the covenants 

under the technical agreements to the satisfaction of our customers or at all” on page 18 and 19, respectively of this 

DRHP. 

 

We also conduct sale of our products on a purchase order basis where the terms of the sale are determined by mutual 

agreement and depend on factors such as volumes, competition and market share of the product. For the Fiscal Year 2018, 

individually, each of our three largest customers contributed to over 45% of our total revenue from operations. We currently 

do not have long term contractual arrangements with these customers. See “Risk Factors – Internal Risk Factors – We 

derive a significant portion of our revenue from the sale of products in certain therapeutic areas and any reduction in 

demand for these products, or if such products become obsolete due to a breakthrough in the development of alternate 

drugs, could have an adverse effect on our business” on page 16 of this DRHP. 

 

Raw Materials  

 

The key raw materials that we use for our manufacturing operations include Chloroacetaldehyde Dimethylacetal, 

Semicarbazide Hcl, 2-Chloro Pyridine, Toluene - Kg, Vanilin. We identify and approve multiple vendors to source our key 

raw materials and we place purchase orders with them from time to time. We currently source our key raw materials from 

vendors in China and Europe We are currently sourcing a significant portion of our raw materials from multiple vendors 

except for a few materials which are sourced from a single vendor. See “Risk Factors – Internal Risk Factors – Any 

shortfall in the supply of our raw materials or an increase in our raw material cost, may adversely affect the pricing and 

supply of our products and have an adverse effect on our business, results of operations and financial condition” on 

page 20 of this DRHP. 

 

Our Company spent ₹1,250.16 million, ₹950.77 million and ₹970.97 million towards purchase of raw materials during the 

Financial Years 2018, 2017 and 2016 comprising of 64.08% %, 59.32% and 63.17% of our total revenue from operations 

in such years, respectively.  

 

Export Obligations 

 

Our company has obtained advance licenses under the Duty Exemption Entitlement Certificate (“DEEC”) scheme, which 

enables us for duty free import of inputs required for manufacturing of our export bound products. The value and quantity 

of each item permitted under DEEC imports are specified in the advance license, which are issued on pre-export or post-
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export basis and are subject to fulfilment of time bound export obligation. As of the date of this DRHP, we have a net export 

obligation of ₹0.22 million. 

 

Awards and Recognition 

 

Our Company has received the following awards: 

 

Year Award 

2005 Gujarat Gas Safety Award in recognition for developing and implementing effective HSE Management 

System by the Gujarat Gas Company Limited. 

2016 Certificate of Appreciation granted by Gujarat Safety Council and Directorate of Industrial Safety and Heath, 

Gujarat appreciating working of 10 Lakh man hours without any accident.   

2018 Token of Appreciation for being the Best Recruiter at the Industry-Academic Meet 2018 organized by the 

Uka Tarsadia University, Bardoli. 

2018 “Second Award” instituted by CHEMEXCIL Basic Chemicals, Cosmetics & Dyes Export Promotion Council 

(Ministry of Commerce and Industry, Government of India under the category of Panel-II: INORGANIC, 

ORGANIC AND AGRO CHEMICALS – (SSM) for outstanding performance for the year 2016-17.  

2018 Renewal of the grant of recognition by the Department of Scientific and Industrial Research of the in-house 

R&D unit(s) of the Company at Road No. 82/A, Plot No. 82/A, Plot No. 440/4, 5 & 6 B/H – Sagar Hotel, 

GIDC, Sachin, Surat upto March 31, 2021. 

  

Intellectual Property 

 

Trademarks 

 
Trademark 

Application 

Number 

Class 
Date of 

Application 

Trademark 

Type 

User 

Detail 

Proprietor 

Name 
Goods and Service Details Status 

3601894 1 July 29, 

2017 

WORD 

 

August 

24, 2004 

Ami 

Organics 

Private 

Limited 

Chemicals and Intermediates for 

use in the medicinal, 

pharmaceuticals and Chemical 

Preparations 

Registered  

3601895 

 

 

5 July 29, 

2017 

WORD 

 

 
 

 

August 

24, 2004 

Ami 

Organics 

Private 

Limited 

Medicinal and Pharmaceutical 

Preparations and Substances 

Objected 

and Ready 

for Show 

Cause 

Hearing 

3601896 1 July 29, 

2017 

LOGO 

 

 

December 

10, 2004 

Ami 

Organics 

Private 

Limited 

Chemicals and Intermediates for 

use in the medicinal, 

pharmaceuticals and Chemical 

Preparations 

Registered 

3601897 5 July 29, 

2017 

LOGO 

 
 

December 

10, 2004 

Ami 

Organics 

Private 

Limited 

Medicinal and Pharmaceutical 

Preparations and Substances 

Registered 

 

Patents 

 

Our Company has applied for eight (8) process innovation patent applications in India which are presently pending. Under 

a process patent, the patent is granted for a particular manufacturing process and not for the product itself, therefore any 

other person can produce the same product through some other process modifying various parameters. As an implication, 

there can be more than one producer for the same product because of the possibility different process from the 

manufacturing of the same product. 

 

S. No. Product/Process Details 
Patent filed with 

Provisional Specification 

 

Application Number 

 

1.  6- METHOXYCARBONYL-3-OXINDOLE September 21, 2017 201721033571 

2.  2,4-DIMETHYLTHIOPHENOL September 21, 2017 201721033560 

3.  4-METHYLENEPIPETIDINE HYDROCHLORIDE March 30, 2018 201821012075 
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4.  4-ISOBUTOXYBENZYLAMINE ACETATE March 30, 2018 201821012113 

5.  APIXABAN INTERMEDIATES September 20, 2017 201721033413 

6.  5-HALO-2,3-DIPHENYLPYRAZINE  September 21, 2017 201721033559 

7.  4 (4-AMINOPHENYL) MORPHOLIN-3-ONE   September 20, 2017 201721033412 

8.  2,3 – DIHYDRO-1,4 – BENZODIOXINE-6-CARBALDEHYDE May 7, 2018 201821017070 

 

 

In addition to the above, our Joint Venture has filed patent applications for (i) Porphyrin based compounds for yumor 

imaging and photodynamic therapy in various jurisdictions including India, Japan, Austria, Denmark, Germany, Portugal , 

Sweden, Netherlands, France, Spain, Greece, Great Britain, Italy; (ii) Long wavelength absorbing bacteriochlorin alkyl 

analogs in Canada; and (iii) PAA nanoparticles for enhancement of tumor imaging in Canada. 

 

Information Technology 

 

Our IT systems are vital to our business and we have adopted an IT policy to assist us in our operations. The key functions 

of our IT team include establishing and maintaining enterprise information systems and infrastructure services to support 

our business requirements, maintaining secure enterprise operations through, among others, risk assessment, planning and 

mitigation policies, and identifying emerging technologies which may be beneficial to our operations. We are currently 

using an enterprise resource planning solution SAP, which assists us with various functions including managing our 

financial accounting, material management, sales and distribution and human resource functions.  

 

Regulatory and Environmental Matters 

 

Our APIs are used in products that are sold in various markets and are subject to regulation by their respective government 

entities, including the WHO and the US-FDA. Each of these agencies requires us to adhere to laws and regulations 

governing the development, testing, manufacturing, labelling, marketing and distribution of our APIs. We are subject to 

significant Indian national and state environmental laws and regulations, including regulations relating to the prevention 

and control of water pollution and air pollution, environmental protection, hazardous waste management and noise 

pollution, in addition to the analogous laws and regulations in the foreign jurisdictions in which we do business. These laws 

and regulations govern the discharge, emission, storage, handling and disposal of a variety of substances that may be used 

in or result from our operations. We also handle hazardous materials in dedicated production areas and any failure to comply 

with the applicable laws and regulations may subject us to penalties and may also result in the closure of our facilities. The 

management systems of our manufacturing facilities have been certified by the Bureau Veritas Certification Holding SAS 

– UK Branch to be compliant with ISO 9001:2015, ISO 14001:2015 and BS OHSAS 18001:2007 for designing, 

manufacturing and dispatching of pharmaceutical intermediates for bulk drugs. Further, our Company is also subject to 

regular customer audits basis which our Company undertakes suitable corrective measures during the ordinary course of its 

business and operations. Our Company also uses certain common solid/ hazardous waste disposal facilities for disposal of 

solid and hazardous waste being generated at our facilities.   

 

Please see “Risk Factors – Internal Risk Factors – Non-compliance with and changes in, safety, health, environmental 

and labour laws and other applicable regulations, may adversely affect our business, results of operations, financial 

condition and cash flows” on page 27 and “Key Regulations and Policies” on page 138 of this DRHP. 

 

Health and Safety 

 

We aim to comply with applicable health and safety regulations and other requirements in our operations and have adopted 

a Quality, Health, Safety and Environment (“QHSE”) Policy from May 1, 2017 that is aimed at complying with legislative 

requirements, requirements of our licenses, approvals, various certifications and ensuring the safety of our employees and 

the people working at our facilities or under our management in addition to enhancing customer satisfaction and continual 

improvement in our management systems and performance.  

 

We believe that accidents and occupational health hazards can be significantly reduced through a systematic analysis and 

control of risks and by providing appropriate training to our management and our employees. We set up a process safety 

laboratory to analyze and evaluate risks associated with manufacturing. We also believe we are in compliance with 

applicable health and safety laws and regulations. We also believe that all our manufacturing facilities possess adequate 

effluent treatment processes and minimize any contamination of the surrounding environment or pollution. Our 

occupational health and safety management system has been certified to be in compliance with BS OHSAS 18001:2007 

standards by the Bureau Veritas Certification Holding SAS – UK Branch until July 2019.  
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We have put in place the safety operating procedures for handling different kinds of chemicals (toxic/flammable/acidic) in 

the QC laboratory along with detailed spill control procedures for addressing the issues such as defining several types of 

spills, containment methods and methods of absorption of the spilled material. Further, our unit has installed an effluent 

treatment plant at Plot No. 8206 of the capacity 60 KLD which is operated for primary treatment of effluents. The secondary 

and tertiary treatment stage is still not commissioned due to installation of MEE, however, we believe that the same shall 

be operational within a period of six (6) months to maintain zero liquid discharge. Our unit has installed a sewage treatment 

plant of the capacity 10 KLD and the drinking water analysis is carried out for testing microbial parameters as per the 

GPCB norms. We have executed an agreement dated January 17, 2018 for disposing its effluent water for treatment and 

have carried out the Hazard Identification & Risk Analysis and Hazard & Operability Study for all our process activities.       

 

Insurance 

 

Our operations are subject to hazards inherent in manufacturing facilities such as risk of equipment failure, work accidents, 

fire, earthquakes, flood and other force majeure events, acts of terrorism and explosions including hazards that may cause 

injury and loss of life, severe damage to and the destruction of property and equipment and environmental damage. We 

may also be subject to product liability claims if the products that we manufacture are not in compliance with regulatory 

standards and the terms of our contractual arrangements.  

 

Our principal types of coverage include insurance for (i) Workmen compensation; (ii) Consequential loss (Fire) of Profit; 

(iii) Money in safe and in transit; (iv) Public liability (including Industrial Risk); (v) Standard Fire and Special Perils; (vi) 

Plate Glass; (vii) Contractor’s Plant and Machinery; (viii) Marine Cargo. In addition to the above, our Joint Venture has 

obtained insurances pertaining to property and liability coverage and general aggregate, personal injury and damages to 

rented premises. Our insurance policies may not be sufficient to cover our economic loss. See “Risk Factors – Internal 

Risk Factors – Our insurance coverage may not adequately protect us against all material hazards, which may adversely 

affect our business, results of operations and financial condition” on page 30.  

 

Our work force is a critical factor in maintaining quality and safety which strengthen our competitive position and our 

human resource policies focus on training and retaining our employees. We train our employees on a regular basis to 

increase the level of operational excellence, improve productivity and maintain compliance standards on quality and safety. 

 

We also hire contract labor for our facilities, from time to time and as on date of June 30, 2018, we have engaged around 

forty-five (45) contract labourers. We believe we have good relations with our employees. As of June 30, 2018, we had one 

hundred and twenty-seven (127) employees. 

 

Division Location Number of Employees 

Accounts Surat 5 

Finance Surat 2 

Dispatch Surat 6 

Store Surat 6 

Research & Development Surat 22 

Marketing Surat 3 

Q.A. Surat 3 

Maintenance Surat 17 

Production Surat 30 

IT Surat 2 

EHS Surat 5 

HR Surat 8 

Q.C. Surat 18 

TOTAL 127 

 

Competition 

 

We compete against domestic companies operating in our industry. Some of our competitors have (i) greater financial and 

other resources and better access to capital than we do, which may enable them to compete more effectively; and (ii) better 

geographical reach which gives them the ability to quote competitively as the transportation costs are limited. However, 

depending on various factors, and the extent of our presence in the relevant geographical region, we are able to leverage 

our experience, established relationships and familiarity with the industry to provide cost effective products than our 

competitors or offer a better value proposition.  
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Our key competitors include Inventaa Chemicals Limited, JNP Products Private Limited, Megafine Pharma Private Limited 

and Rampex Labs Private Limited.   

 

Corporate Social Responsibility 

 

We have adopted a Corporate Social Responsibility (“CSR”) policy in compliance with the requirements of the Companies 

Act, 2013 and the Companies (Corporate Social Responsibility) Rules, 2014 notified by Central Government. Our CSR 

activities are primarily focused on initiatives relating to education, healthcare and the environment, particularly in the 

geographical areas near our manufacturing facilities. 

 

Our CSR activities are monitored by the CSR Committee of our Board. For details of the terms of reference of our CSR 

Committee, see “Our Management” on page 151 of this DRHP. For the Fiscal Year 2018, we had spent an amount of ₹2.85 

million in CSR activities. For further details see section “Financial Information” on page 175 of this DRHP. 

 

Properties 

 

Our Registered Office located at Plot No. 440/4, 5 & 6 Road No. 82/A, GIDC Sachin, Surat – 394 230 Gujarat, India. The 

details of other properties of the Company on a leasehold basis are as follows:  

 

S. No. Property Description 

Area 

(in Sq. 

Mtrs.) 

Details of 

Lease/ Sale 
Consideration Term Purpose 

1. Property situated at 

Plot No. 440/4, 

Gujarat Industrial 

Development 

Corporation, Sachin 

1,000 

 

Lease Deed 

dated July 5, 

2011 

 

 

₹140,000 as full 

payment of the 

allotment price 

A period of 99 

years from 

November 25, 

1991 

Factory for 

Chemical Industry 

and used as an 

administration 

wing of the 

Company 

2. Property situated at 

Plot No. 440/5, 

Gujarat Industrial 

Development 

Corporation, Sachin 

1,000 

 

Lease Deed 

dated July, 

2005 

 

 

₹140,000 as full 

payment of the 

allotment price 

A period of 99 

years from 

November 26, 

1992 

Factory for 

Manufacturing of 

Chemical Products 

and used as a 

Laboratory/ R&D 

Center 

3. Property situated at 

Plot No. 440/6, 

Gujarat Industrial 

Development 

Corporation, Sachin 

1,000 

 

Lease Deed 

dated August 

23, 2008 

 

₹140,000 as full 

payment of the 

allotment price 

A period of 99 

years from 

November 27, 

1990 

Factory for 

Organic Chemicals 

and used as a 

Laboratory/ R&D 

Center. 

4. Property situated at 

478 + 479 GIDC 

Sachin  

1,406 Lease Deed 

dated May 19, 

2011 

₹660,820 as full 

payment of the 

allotment price 

A period of 99 

years from July 9, 

2002. 

Factory for Pharma 

Intermediate 

Industry and used 

as a warehouse 

5. Property situated at 

494 + 495 GIDC 

Sachin  

1,406 Lease Deed 

dated May 19, 

2011 

₹660,820 as full 

payment of the 

allotment price 

A period of 99 

years from July 9, 

2002. 

Factory for Pharma 

Intermediate 

Industry and used 

as a warehouse 

6. Property situated at 

8206/B GIDC Sachin 

 

 

5,250 Lease Deed 

dated January 

25, 2017 

₹472,500 A period of 99 

years from 

September 5, 

1989 

Factory for Pharma 

Intermediate 

Industry (New 

Plant)  

7. Property situated at 

Plot No. 148 in the 

society known as 

“KRISHNA PARK” 

Block No. 55 situated 

in Pardi Kanade 

village of Taluka – 

Choryasi, District 

Surat 

167.226 Sale Deed dated 

April 15, 2010 

₹1,235,000 - Used as a Guest 

House 
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KEY REGULATIONS AND POLICIES 

 

The following is an overview of the important laws and regulations which are applicable in India, which we consider 

relevant to the operations of our Company and its Joint Venture. This overview is only intended to provide general 

information to investors and is neither exhaustive nor is designed or intended to substitute for professional legal advice. 

Investors are advised that the current provisions of Indian law, and the judicial and administrative interpretations thereof, 

are subject to change or modification by subsequent legislative, regulatory, administrative or judicial decisions. For details 

of government approvals obtained or applied for by us, see “Government and Other Approvals” on page 389. 

 

Laws relating to the pharmaceutical sector 

 

The Drugs and Cosmetics Act, 1940 (“DCA”) 

 

DCA regulates the import, manufacture, distribution and sale of drugs in India as well as aspects relating to labelling, 

packing and testing as well as matters pertaining to drug formulations, biologicals and Active Pharmaceutical Ingredient 

(“API”).  

 

It provides the procedure for testing and licensing new drugs. These procedures involve obtaining a series of approvals for 

different stages at which the drugs are tested, before the Drug Controller General of India (hereinafter referred to as the 

“DCGI”) an authority established under the DCA which grants the final license to allow the drug to be manufactured and 

marketed. Obtaining an approval from DGCI involves an application to be made to the DCGI. Upon examining the medical 

data, the chemical data and the toxicity of the drug, the DCGI issues a no objection certificate. The no objection certificate 

allows the manufacturer of the drug to move on to the next stage of testing at the central drug laboratories. The drug is 

subject to a series of tests at the central drug laboratories, for its chemical integrity and analytical purity. If the drug meets 

the standards required by the authority, the authority issues a certificate in that respect. The DCGI issues a manufacturing 

and marketing license in respect of APIs. These licenses are submitted by the company seeking to produce the drug, to the 

drug control administration of the state which clears the drug for manufacturing and marketing. The drug control 

administration also provides the approval for technical staff as per the DCA and Drugs and Cosmetics Rules, 1945 framed 

under the legislation abiding by the WHO and Good Manufacturing Practices (“GMP”) inspection norms. The approvals 

for licensing are to be obtained from the drug control administration. The Central Drugs Standard Control Organisation is 

responsible for testing and approving APIs and formulations in consultation with the DCGI. The approval process for 

conducting clinical trials, manufacturing and marketing of a drug depends on whether the drug is new chemical entity or a 

Recombinant Deoxyribonucleic Acid (“RDNA”) product. The DCA mandates that every person holding a license must 

keep and maintain such records, registers and other documents as may be prescribed which may be subject to inspection by 

the relevant authority.  

 

The Drugs and Cosmetics Rules, 1945 (“DC Rules”)  

 

DC Rules enacted to give effect to the provisions of the DCA to regulate the manufacture, distribution and sale of drugs 

and cosmetics in India. The DC Rules prescribe the procedure for submission of report to the Central Drugs Laboratory, of 

samples of drugs for analysis or test, the forms of Central Drugs Laboratory’s reports thereon and the fees payable in respect 

of such reports. The DC Rules also prescribe the drugs or classes of drugs or cosmetics or classes of cosmetics for the 

import of which a licence is required, and prescribe the form and conditions of such licences, the authority empowered to 

issue the same and the fees payable therefore. The DC Rules provide for the cancellation or suspension of such licence in 

any case where any provisions or rule applicable to the import of drugs and cosmetic is contravened or any of the conditions 

subject to which the licence is issued is not complied with. The DC Rules further prescribe the manner of labelling and 

packaging of drugs.  

 

The DC Rules lay down the process mechanics and guidelines for clinical trial, including procedure for approval for clinical 

trials. Clinical trials require obtaining of free, informed and written consent from each study subject. The DC Rules also 

provide for compensation in case of injury or death caused during clinical trials. The Central Drugs Standard Control 

Organization has issued the guidance for industry for submission of clinical trial application for evaluating safety and 

efficacy, for the purpose of submission of clinical trial application as required under the DC Rules. The Indian Council of 

Medical Research has issued the Ethical Guidelines for Biomedical Research on Human Participants, 2006 which envisages 

that medical and related research using human beings as research participants must, necessarily, inter alia, ensure that the 

research is conducted in a manner conducive to, and consistent with, their dignity, well-being and under conditions of 

professional fair treatment and transparency. Further such research is subjected to evaluation at all stages of the same.  

 

The Essential Commodities Act, 1955 (“ECA”)  
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The ECA gives powers to the Central Government, to control production, supply and distribution of, trade and commerce 

in certain essential commodities for maintaining or increasing supplies and for securing their equitable distribution and 

availability at fair prices or for securing any essential commodity for the defence of India or the efficient conduct of military 

operations. Using the powers under it, various ministries/ departments of the Central Government have issued control orders 

for regulating production, distribution, quality aspects, movement and prices pertaining to the commodities which are 

essential and administered by them. The State Governments have also issued various control orders to regulate various 

aspects of trading in essential commodities such as food grains, edible oils, sugar and drugs. Penalties in terms of fine and 

imprisonment are prescribed under the ECA for contravention of its provisions. 

 

National Pharmaceuticals Pricing Policy, 2012 (“2012 Policy”)  

 

This 2012 Policy replaced the drug policy of 1994 and laid down the principles for pricing of essential drugs as specified 

in the National List of Essential Medicines - 2011 (“NLEM”) declared by the Ministry of Health and Family Welfare, 

Government of India and modified from time to time, so as to ensure the availability of such medicines at reasonable price, 

while providing sufficient opportunity for innovation and competition to support the growth of the Industry. The prices are 

regulated based on the essential nature of the drugs. Further, the 2012 Policy regulates the price of formulations only, 

through market-based pricing. Accordingly, the formulations are priced by fixing a ceiling price and the manufacturers of 

such drugs will be free to fix any price equal to or below the ceiling price.   

 

The Drugs (Price Control) Order, 2013 (“DPCO 2013”)  

 

The DPCO 2013 was issued by the Central Government under Section 3 of the ECA and in supersession of the Drugs 

(Prices Control) Order, 1995, thereby giving effect to the National Pharmaceuticals Pricing Policy, 2012. The DPCO 2013, 

inter alia, provides that the Central Government may issue directions to the manufacturers of active pharmaceutical 

ingredients or bulk drugs and formulations to increase production or sell such active pharmaceutical ingredient or bulk drug 

to such manufacturer of formulations and direct the formulators to sell the formulations to institutions, hospitals or any 

agency, procedures for fixing the ceiling price of scheduled formulations of specified strengths or dosages, retail price of 

new drug for existing manufacturers of scheduled formulations, method of implementation of prices fixed by Government 

and penalties for contravention of its provisions. The Government has the power under the DPCO 2013 to recover amounts 

charged in excess of the notified price from the manufacturer, importer or distributor and the said amounts are to be 

deposited in the Drugs Prices Equalization Account. The DPCO 2013 prescribes certain instances in which case the 

provision of the DPCO 2013 will not be applicable. These provisions are applicable to all scheduled   of other drugs can be 

regulated, if warranted in public interest.  

 

The National List of Essential Medicines, 2015 (“NLEM 2015”) 

 

NLEM 2015 had been introduced to replace the National List of Essential Medicines, 2011 (“NLEM 2011”). This new list 

provides for 376 drugs as essential instead of the earlier 348. In comparison to NLEM 2011, number of medicines deleted 

is 70 and 106 medicines have been added. The list of essential medicines guides the hospital drug policies, procurement 

and supply of medicines in public sector, medicine cost reimbursement and medicine donations. It helps in monitoring the 

pricing of medicines. The list serves as a reference document for correct dosage form and strength for prescribing. 

Preference is given to single drug formulations as opposed to fixed dose combinations where appropriate. Hence use of 

NLEM 2015 is expected to improve prescribing practices as well as the health outcomes.  

 

The Narcotic Drugs and Psychotropic Substances Act, 1985 (“Narcotic Act”)  

 

The Narcotic Act sets out the statutory framework for drug law enforcement in India. It prohibits cultivation, production, 

manufacture, possession, sale, purchase, transportation, warehousing, consumption, inter-state movement, trans-shipment 

and import and export of narcotic drugs and psychotropic substances, except for medical or scientific purposes. It also 

controls and regulates selected chemicals, commonly known as precursors, which can be used in the illicit manufacture of 

narcotic drugs and psychotropic substances. Offences under the Narcotic Act are essentially related to violations of the 

various prohibitions imposed under it, punishable by both imprisonment and monetary fines. The Narcotic Act was 

amended in 1989 to mandate death penalty for second offences relating to contraventions involving more than certain 

quantities of specified narcotic drugs and psychotropic substances.  

 

The Drugs and Magic Remedies (Objectionable Advertisements) Act, 1954 

 

The Drugs and Magic Remedies (Objectionable Advertisements) Act, 1954 (“DMRA”) seeks to control advertisements of 

drugs in certain cases and prohibits advertisement of remedies that claim to possess magic qualities. In terms of the DMRA, 

advertisements include any notice, circular, label, wrapper or other document or announcement. It also specifies the 



 

 

140 

ailments for which no advertisement is allowed and prohibits advertisements that misrepresent, make false claims or 

mislead. Further, the Drugs and Magic Remedies (Objectionable Advertisements) Rules, 1955 have been framed for 

effective implementation of the provisions of the DMRA.  

 

The Poisons Act, 1919 (“Poisons Act”)  

 

The Poisons Act regulates the import, possession and sale of poisons. It empowers the State Government to frame rules for 

regulation of possession for sale and sale of poisons. It also empowers the Central Government to prohibit the import of 

any specified poison into India across any customs frontier defined by the Central Government and also regulates the grant 

of license. Any contravention of the provisions of the Poisons Act may be punished with imprisonment or fine or both. 

 

Indian Patent Regulation  

 

The Patents Act, 1970 

 

The Patents Act, 1970 governs the patent regime in India. As a signatory to the Trade Related Agreement on Intellectual 

Property Rights (“TRIPS”), India was required to ensure that its patent laws were in compliance with the TRIPs by January 

1, 2005. Under this new patent regime, India is required to recognise product patents as well as process patents. The new 

regime provides for:  

• Recognition of product patents in respect of food, medicine and drugs;  

• Patent protection period of 20 years as opposed to the earlier seven-year protection for process; 

• Patent protections allowed on imported products; and  

• Under certain circumstances, the burden of proof in case of infringement of process patents may be transferred to the 

alleged infringer. 

 

The Patents (Amendment) Act, 2005 has made certain changes to the Patents Act, 1970 (“Patents Act”). The definition of 

inventive step in the Patents Act has been amended to exclude incremental improvements or ever greening of patents. Now, 

(a) an inventive step must involve a technical advance as compared to the existing knowledge or must have economic 

significance or both, and (b) the invention must be non-obvious to a person skilled in the art. Section 3(d) of the Patents 

Act has been amended to exclude the following from the definition of patents:  

• the mere discovery of a new form of a known substance which does not result in the enhancement of the known 

efficacy of that substance, or  

• the mere discovery of any new property or new use for a known substance or of the mere use of a known process, 

machine or apparatus unless such known process results in a new product or employs at least one new reactant.  

 

The explanation to Section 3(d) clarifies that salts, esters, ethers, polymorphs, metabolites, pure form, particle size, isomers, 

mixtures of isomers, complexes, combinations, and other derivatives of known substance shall, unless they differ 

significantly in properties with regard to efficacy, be considered the same substance. Thus, the law now stipulates that 

derivatives, isomers, metabolites of known substances are not easily patentable without the establishment of significant 

improvements in properties. The proviso to Section 11A(7) has been introduced in the Patents Act to provide protection to 

those Indian enterprises which have made significant investment and have been producing and marketing a product prior 

to January 1, 2005, for which a patent has been granted through an application made under Section 5(2) of the Patents Act 

and have continued to manufacture the product covered by the patent on the date of grant of the patent. In such a case, the 

patent-holder shall only be entitled to receive reasonable royalty from such enterprises and cannot institute infringement 

proceedings against such enterprises. 

 

Enviornmental Laws 

 

The Environment Protection Act, 1986 

 

The Environment (Protection) Act, 1986 (“EPA”) is an umbrella legislation designed to provide, a framework for the 

Government to co-ordinate the activities of various central and state authorities established under other laws, such as Water 

(Prevention and Control of Pollution) Act, 1974 and the Air (Prevention and Control of Pollution) Act, 1981. The EPA 

vests the Government with various powers including the power to formulate rules prescribing standards for emission of 

discharge of environment pollutants from various sources, as given under the Environment (Protection) Rules, 1986, 

inspection of any premises, plant, equipment, machinery, and examination of processes and materials likely to cause 

pollution. 

 

The EPA provides for the protection and improvement of the environment and for matters connected therewith, including 

without limitation the standards of quality of air, water or soil for various areas and purposes, the maximum allowable units 
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of concentration of various environmental pollutants, procedure for handling of hazardous substances, the prohibition and 

restrictions on the location of industries and the carrying on of processes and operations in different areas. Among other 

things, these laws regulate the environmental impact of construction and development activities, emission of air pollutants 

and discharge of chemicals into surrounding water bodies. These various environmental laws give primary environmental 

oversight authority to the Ministry of Environment and Forest (“MoEF”), the Central Pollution Control Board and the State 

Pollution Control Board (“SPCB”). Penalties for violation of the EPA include fines up to ₹100,000 or imprisonment of up 

to 5 years, or both. In addition, the MoEF looks into Environment Impact Assessment (“EIA”). The MoEF receives 

proposals for expansion, modernization and setting up of projects and the impact which, such projects would have on the 

environment is assessed by the ministry before granting clearances for the proposed projects. 

 

The Water (Prevention and Control of Pollution) Act, 1974 

 

The Water Act mandates that the previous consent of the SPCB be taken before establishing any industry, operation or 

process, or any treatment and disposal system or any extension or addition thereto, which is likely to dischargese wages or 

trade effluents into a stream or well or sewer or on land; or bring into use any new or altered outlet for the discharge of 

sewage; or begin to make any new discharge of sewage. In addition, a cess is payable under the Water (Prevention and 

Control of Pollution) Cess Act, 1977 by a person carrying on any specified industry. The person in charge is to affix meters 

of prescribed standards to measure and record the quantity of water consumed. Furthermore, a monthly return showing the 

amount of water consumed in the previous month must also be submitted. 

 

The Air (Prevention and Control of Pollution) Act, 1981 

 

The Air Act was enacted for the prevention, control and abatement of air pollution. The State Government may declare any 

area as air pollution control area and the previous consent of the SPCB is required for establishing or operating any industrial 

plant in such an. Further, no person operating any industrial plant, in any air pollution control area is permitted to discharge 

any air pollutant in excess of the standard laid down by the SPCB. The persons managing industry are to be penalized if 

they produce emissions of air pollutants in excess of the standards laid down by the SBCB. The SPCB also makes 

applications to the court for restraining persons causing air pollution. Whoever contravenes any of the provisions of the Air 

Act or any order or direction issued is punishable with imprisonment for a term which may extend to 3 months or with a 

fine of ₹10,000 or with both, and in case of continuing offence with an additional fine which may extend to ₹5,000 for 

every day during which such contravention continues after conviction for the first contravention. 

 

Hazardous and Other Wastes (Management and Transboundary Movement) Rules, 2016 (“HWM Rules”) 

 

The Hazardous Wastes (Management and Handling) Rules, 2016, allocate the responsibility of the occupier and operator 

of the facility that treats hazardous wastes to collect, treat, store or dispose the hazardous wastes without adverse effects on 

the environment. Moreover, the occupier and the operator must take steps to ensure that persons working on the site are 

given adequate training and equipment for performing their work. Hazardous wastes can be collected, treated, stored and 

disposed of only in such facilities as may be authorised for this purpose. The occupier is liable for damages caused to the 

environment resulting from the improper handling and disposal of hazardous waste and any fine that may be levied by the 

respective SPCB.  

 

The Bio Medical Waste (Management and Handling) Rules, 2016 (“BMW Rules”)  

 

Under the new regime, the coverage has increased and also provides for pre-treatment of lab waste, blood samples, etc. It 

mandates bar code system for proper control. It has simplified categorisation and authorisation. The BMW Rules apply to 

all persons who generate, transport, treat, dispose or handle bio-medical waste in any form. The BMW Rules mandate every 

occupier of an institution generating bio-medical waste to take steps to ensure that such waste is handled without any 

adverse effect to human health and environment and to set up biomedical waste treatment facilities as prescribed under the 

BMW Rules. The BMW Rules further require such persons to apply to the prescribed authority for grant of authorization 

and submit an annual report to the prescribed authority and also to maintain records related to the generation, collection, 

storage, transportation, treatment, disposal, and/ or any form of handling of bio-medical waste in accordance with the BMW 

Rules and the guidelines issued thereunder.  

 

The Manufacturing, Storage & Import of Hazardous Chemicals Rules, 1989 (“MSIHC Rules”)  

 

The MSIHC Rules, as amended in the year 2000, stipulate that an occupier in control of an industrial activity has to provide 

evidence for having identified the major accident hazards and taking adequate steps to prevent such major accidents and to 

limit their consequences to persons and the environment. Further, the occupier has an obligation to show that he has 

provided necessary information, training and equipment including antidotes to the persons working on the site to ensure 



 

 

142 

their safety. Also, the occupier is under an obligation to notify the concerned authority on the occurrence of a major accident 

on the site or pipeline within 48 hours.  

 

Public Liability Insurance Act, 1991  

 

The Public Liability Act as amended, imposes liability on the owner or controller of hazardous substances for any damage 

arising out of an accident involving such hazardous substances. A list of ‘hazardous substances’ covered by the legislation 

has been enumerated by the Government by way of a notification. The owner or handler is also required to take out an 

insurance policy insuring against liability under the legislation. The rules made under the Public Liability Act mandates 

that the employer has to contribute towards the Environment Relief Fund, a sum equal to the premium paid on the insurance 

policies. The amount is payable to the issuer.  

 

Gas Cylinder Rules, 2004 

 
The Department of Labour, Government of India has declared compressed gas filled in metallic containers as explosives 

under Section 17 of the Explosives Act, 1884 (IV of 1884) within its meaning. The Central Government in exercise of 

power under Section 5 and Section 7 of the said Act had promulgated the Gas Cylinder Rules, 2004 to regulate filling, 

possession, transport and import of such gases. The objective of these Rules is to ensure safety of the public engaged in the 

activity of filling, possession, transport and import of such gases in compressed or liquefied state. They mandate that it is 

only after a person has been granted a licence by the Chief Controller, that he can possess such a cylinder after it is filled 

with compressed gas. It is further stated that if a compressed gas filling station acts in a manner unwarranted by the licence 

and such action is likely to endanger public safety, then such act shall be treated as a breach of the Gas Cylinder Rules in 

case the default is not remedied within the period specified by the Controller. The licenses can be transferred by a simple 

amendment. The license shall be suspended or cancelled if there is any non-compliance with the conditions of the licence 

or the provisions of the Gas Cylinder Rules. It is specified that any compressed gas filling station or a storage place where 

a cylinder is being filled or possessed, or any practice connected with the handling or transportation of compressed gas 

cylinders, which tends to endanger public safety or the bodily safety of any person, is required to be remedied within the 

time specified by the Controller of Explosives. 

 

Hazardous Wastes (Management and Handling) Rules, 1989 

 

The Hazardous Waste (Management and Handling) Rules, 1989 were made under the EPA to regulate the issue of 

management, treatment, storage, and disposal of hazardous waste. Each occupier and operator of any facility generating 

hazardous waste is required to obtain an approval from the relevant state pollution control board for collecting, storing and 

treating the hazardous wastes.  The Hazardous Waste Act defines hazardous wastes and imposes an obligation on each 

occupier and operator of any facility generating hazardous waste to dispose of such hazardous wastes properly. The 

occupier, transporter and operator are liable for damage caused to the environment resulting from the improper handling 

and disposal of hazardous waste. In case of improper handling and disposal of hazardous waste, fine that may be levied by 

the respective State Pollution Control Boards.  

 

The Static and Mobile Pressure Vessels (Unfired) Rules, 2016 (the “SMPV Rules”)  

 

The SMPV Rules had been introduced for the purpose of regulating the manufacture, filling, delivery and repair to pressure 

vessels. Under the SMPV Rules, any person who desires to store or transport compressed gas needs to obtain a license for 

storage and transportation of such gas. The SMPV Rules further prescribe conditions under which the licenses can be 

amended, renewed, suspended or cancelled. 

 

Chemical Accidents (Emergency Planning Preparedness & Response) Rules, 1996  

 

Chemical Accidents (Emergency Planning Preparedness & Response) Rules 1996 had been promulgated under 

Environment Protection Act, 1986 for preparedness and response, during operation of on-site and off-site emergency plans 

during chemical disaster. These Rules constitute the “State Crisis Group” and “District Crisis Groups” have been 

constituted and the “Local Crisis groups” are required to be constituted.  The major function of the State Crisis Group is to 

review all district off-site emergency plans in the State, with a view to examine its adequacy and to assist the State 

Government in the planning, preparedness and mitigation during a major chemical accident, and to continuously monitor 

the post-accident situation arising out of major chemical accident in the State and to forward a report to the Central Crisis 

Group. The function of the District Crisis Group is to assist in the preparation of the district off-site emergency plan, review 

all the on-site emergency plans and to assist the district administration in the management of chemical accident at a site and 

to continuously monitor chemical accidents. The “Local Crisis Group” is a body in the industrial pocket, constituted to deal 
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with chemical accident and to coordinate efforts in planning, preparedness and mitigation efforts during such an accident. 

 
Tax Laws  

 

Income Tax Act, 1961 

 

Income Tax Act, 1961 is applicable to every domestic/ foreign company whose income is taxable under the provisions of 

this Act or Rules made under it depending upon its “Residential Status” and “Type of Income” involved. U/s 139(1) every 

Company is required to file its Income tax return for every Previous Year by October 31 of the Assessment Year. Other 

compliances like those relating to Tax Deduction at Source, Fringe Benefit Tax, Advance Tax, and Minimum Alternative 

Tax and the like are also required to be complied by every company. 

 

Goods & Service Tax (“GST”) 

 

Goods and Services Tax (GST) is an indirect tax applicable throughout India which replaced multiple cascading taxes 

levied by the central and state governments. The GST shall be levied as Dual GST separately but concurrently by the Union 

(central tax - CGST) and the States (including Union Territories with legislatures) (State tax - SGST) / Union territories 

without legislatures (Union territory tax- UTGST). The Parliament would have exclusive power to levy GST. (integrated 

tax- IGST) on inter-State trade or commerce (including imports) in goods or services. It was introduced as The Constitution 

(One Hundred and First Amendment) Act, 2017, following the passage of Constitution 122nd Amendment Bill. The GST is 

governed by a GST Council and its Chairman is the Finance Minister of India.  

 

Central Goods and Services Tax Act, 2017 

 

The Central Goods and Services Tax Act, 2017 (“CGST Act”) regulates the levy and collection of tax on the intra- State 

supply of goods and services by the Central Government or State Governments. The CGST Act amalgamates a large number 

of Central and State taxes into a single tax. The CGST Act mandates every supplier providing the goods or services to be 

registered within the State or Union Territory it falls under, within 30 days from the day on which he becomes liable for 

such registration. Such registrations can be amended, as well as cancelled by the proper office on receipt of application by 

the registered person or his legal heirs. 

 

Gujarat Goods and Services Tax Act, 2017 

 

The Gujarat Goods and Services Tax Act, 2017 (“GGST Act”) regulates the levy and collection of tax on the supply of 

goods and services within the state by the state government. The GGST Act function in consideration with the laws of 

GGST Act and covers all the transaction occurred within the geographical boundaries of the state. The GGST mandates 

every supplier providing the goods and services to be registered within the state, within 30 days from which it becomes 

liable for such registration.    

 

The Integrated Goods and Services Tax Act, 2017 

 

The Integrated Goods and Services Tax Act, 2017 (“IGST”) regulates the levy and collection of tax on the inter- State 

supply of goods and services by the Central Government or State Governments. It also includes the import and export of 

Goods and Services. The regime of levy and collection of taxes is governed by the provisions of the act. The IGST Act 

mandates every supplier providing the goods or services to be registered within the State or Union Territory it falls under, 

within 30 days from the day on which he becomes liable for such registration. Such registrations can be amended, as well 

as cancelled by the proper office on receipt of application by the registered person or his legal heirs. 

 

The Customs Act, 1962  

 

All the laws relating to customs are consolidated under the Indian Customs Act, 1962. The provisions relating to 

appointment of customs ports, airports, warehousing stations are laid down under the Act. There shall be absolute or partial 

prohibition on import or export of goods by the Central Government for maintenance of security in India. The interest on 

levy of or exemption of Customs duty is thus laid down under the Act. The clearance of imported goods and export shall 

not apply to baggage and goods imported or to be exported by post. 

 

Regulation of Foreign Investment 

 

Foreign investment in Indian securities is governed by the provisions of the Foreign Exchange Management Act, 1999, as 

amended (“FEMA”) read with the applicable FEMA Regulations. Consolidated FDI Policy consolidates and supersedes 
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all previous press notes, press releases and clarifications on FDI issued by the DIPP. Consolidated FDI Policy will be valid 

until the DIPP issues an updated circular. Foreign investment is permitted (except in the prohibited sectors) in Indian 

companies either through the automatic route or the approval route, where approval from the Government or the RBI is 

required, depending upon the sector in which foreign investment is sought to be made.  

 

Under the automatic route, the foreign investor or the Indian company does not require any approval of the RBI or 

Government for investments. Where FDI is allowed on an automatic basis without the approval of the Government, the 

RBI would continue to be the primary agency for the purposes of monitoring and regulating foreign investment. Subject to 

the provisions of the Consolidated FDI Policy, FDI is allowed under the automatic route in the greenfield pharmaceutical 

projects up to 100% and in the brownfield pharmaceutical projects up to 74% under the automatic route and beyond 74% 

under the approval route.  

 

Merchandise Exports from India Scheme, 2015 (“MEIS”) 

 

Through the Foreign Trade Policy (“FTP”) 2015-2020, the Government of India has introduced the Merchandise Exports 

from India Scheme, 2015 (“MEIS”) with effect from April 1, 2015 to offset infrastructural inefficiencies and associated 

costs involved in export of goods/products, which are produced/manufactured in India, especially those having high export 

intensity, employment potential and thereby enhancing India’s export competitiveness. MEIS was formulated to simplify 

and merge the reward schemes by the Ministry of Commerce for rewarding merchandise exports with different kinds of 

duty scrips with varying conditions attached to their use. Under this scheme, rewards are payable as a percentage (2%, 3%, 

4%, 5% or 7%). The MEIS duty scrip can be transferred or used for payment of a number of duties/ taxes including the 

customs/ excise duty/ service tax. Scrips and inputs imported under the scrips provide flexibility to Indian exporters since 

they are fully transferable. Notified goods (as listed in the MEIS) exported to notified markets would be rewarded on 

realised FOB value of exports. The three categories of markets present in the MEIS are as follows:  

 

• Category A: Traditional Markets (30): European Union (28), the United States and Canada;  

 

• Category B: Emerging and Focus Markets (139): Africa (55), Latin America and Mexico (45), Commonwealth of 

Independent States countries (12), Turkey and west Asian countries (13), Association of Southeast Asian Nations 

countries (10), Japan, South Korea, China and Taiwan; and  

 

• Category C: Other markets (70).  

 

Pursuant to repeated representations from various industry associations and export promotion councils on the inadequacy 

of the incentives, the DGFT came out with a new schedule vide Public Notice No. 06 /2015-2020 published on May 4, 

2016. The key changes include additions of some product lines to the list of beneficiaries under MEIS like products of the 

category of the medical and scientific instruments and incentives have been given for all three groups. Incentives have been 

granted to Group A countries for some product lines. This has contributed mainly towards expansion of the incentive 

market. Various medicaments have been covered in MEIS Schedule stating ITC(HS) Codes and reward rates.” 

 

EXIM Policy 

 

The EXIM Policy is a set of guidelines and instructions mandated by the Director General of Foreign Trade ("DGFT") under 

Section 5 of Foreign Trade (Development and Regulation) Act, 1992 ("FTDR") Act. These guidelines and instructions 

pertain to the export and import of goods and services in and from India.  DGFT acts as the focal point and main governing 

body in matters related to the EXIM Policy. The EXIM policy has been promulgated with the objective of providing 

development and regulation of foreign trade by facilitating imports into, and augmenting exports from India. Foreign Trade 

Policy is prepared and announced by the Central Government (Ministry of Commerce and Industry) for a period of five 

years.  

 

Duty Drawback Scheme 

 

The objective of Duty Drawback Scheme is to rebate duty or tax chargeable on any imported or exciseable materials and 

input services used in the manufacture of export goods and services. The duties and tax neutralized under the scheme are 

(i) Customs and Union excise duties in respect of inputs and (ii) Service tax in respect of input services. The current EXIM 

policy, i.e., Foreign Trade Policy 2015-2020 provides that rewards for export of notified goods to notified markets under 

Merchandise Exports from India Scheme ("MEIS") shall be payable as percentage of realized Freight-on-Board value (in 

free foreign exchange). The debits towards basic customs duty in the transferable reward duty credit scrips shall be allowed 

adjustment as duty drawback. At present, only the additional duty of customs, excise duty or service tax is allowed 

adjustment as CENVAT credit or drawback, as per Department of Revenue ("DOR") Rules. DOR Rules further provide 
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that basic customs duty paid in cash or through debit under Duty Credit Scrip can be taken back as duty drawback, if inputs 

so imported are used for facilitation of exports. 

 

Other relevant legislation 

 

In addition to the above, our Company is also required to comply with the provisions of the Companies Act, 2013, Indian 

Contract Act, 1872, Sale of Goods Act, 1926, intellectual property laws and other applicable statutes imposed by the Centre 

or the State for its day-to-day operations. Our Company is also amenable to various central and state labour laws and tax 

laws. Labour laws and regulations, including, Contract Labour (Regulation and Abolition) Act, 1970, Factories Act, 1948, 

Maternity Benefit Act, 1961, Workmen’s Compensation Act, 1923, Payment of Gratuity Act, 1972, Payment of Bonus Act, 

1965, Minimum Wages Act, 1948, Employee’s State Insurance Act, 1948, Employees’ Provident Funds and Miscellaneous 

Provisions Act, 1952, Payment of Wages Act, 1936, Equal Remuneration Act, 1976, Child Labour (Prohibition & 

Regulation) Act, 1986, Sexual Harassment of Women at Workplace (Prevention, Prohibition and Redressal) Act, 2013 and 

Industrial Disputes Act, 1947 are applicable to us. Our Company and its Joint Venture are subject to various other applicable 

laws, regulations, rules and guidelines, depending on the nature of activities carried out by them, for instance.  
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HISTORY AND CERTAIN CORPORATE MATTERS 

 

Our Company was originally formed as a partnership firm under the Partnership Act, 1932 in the name of “Ami Organics” 

pursuant to a deed of partnership dated January 3, 2004 executed among our Promoters, along with others, as partners. 

“Ami Organics” was then converted into private limited company under part IX of the Companies Act, 1956 pursuant to 

the deed of admission and re-constitution dated March 16, 2007 under the name of “Ami Organics Private Limited” vide 

certificate of incorporation dated June 12, 2007 issued by Registrar of Companies, Gujarat, Dadra and Nagar Havelli. 

Further, pursuant to a resolution passed by our shareholders on April 5, 2018, our Company was converted into a public 

limited company, following which our Company’s name was changed to “Ami Organics Limited”, and a fresh certificate 

of incorporation was issued by the Registrar of Companies, Ahmedabad on April 18, 2018. 
 

Changes in Registered Office 

 

The Registered Office of our Company was changed from Plot No. 440/5 & 6, Road No. 82, GIDC, Sachin, Surat – 394 

230 Gujarat, India to its present location at Plot No. 440/4, 5 & 6, Road No. 82/A, GIDC Sachin, Surat – 394 230 Gujarat, 

India with effect from August 24, 2015 pursuant to the Board resolution passed in the board meeting dated August 24, 2015 

due to addition of Plot No. 440/4, Road No. 82, GIDC Sachin, Surat – 394 230 Gujarat, India to the registered office address 

by way of lease. 

 

Our Main Objects 

 

The main objects of our Company as contained in our Memorandum of Association are: 

 

1. To carry on in India or elsewhere, the business of producing, processing, manufacturing, formulating, using, 

acquiring, storing, refining, packing, transporting, distributing, importing, exporting and dealing in and to do job 

work and to enter into manufacturing contract of every kind and description of organic chemicals and other 

chemicals.  

 

The main objects as contained in the Memorandum of Association enable us to carry on the business that are presently 

carried out, as well as the businesses we propose to carry out. 

 

Amendments to our Memorandum of Association 

 

Set forth below are the amendments that have been made to our Memorandum of Association since our incorporation:  

 
Date of change/ 

shareholders’ resolution 

Nature of amendment  

 

May 13, 2009 The authorised share capital of our Company was changed from ₹5,000,000 to ₹15,000,000 comprising 

1,500,000 Equity Shares of ₹10 each. 

April 5, 2018 The name of our Company was changed from Ami Organics Private Limited to Ami Organics Limited 

pursuant to conversion from a private company into a public company. 

April 5, 2018 The authorised share capital of our Company was changed from ₹15,000,000 to ₹150,000,000 

comprising of 15,000,000 Equity Shares of ₹10 each. 

 

Total Number of shareholders of our Company  

 

Our Company has twenty-nine (29) shareholders, as on the date of filing of this Draft Red Herring Prospectus. For further 

information, see “Capital Structure” on page 61.  

 

Major events and milestones 

 

Set forth below are the significant events and milestones in the history of our Company:  

 
Calendar Year Events and milestones 

2004 Formation of partnership firm in the name of “Ami Organics” 

2007 Ami Organics changed its constitution into Ami Organics Private Limited 

2011 Ami Organics Private Limited files its Intermediates Drug Master File with the US-FDA, reflecting its 

capability to produce high-quality intermediates 

2011 Implemented the Integrated Management System (IMS) 

2015 Achieved turnover of ₹1,000 million 

2015 Incorporated our Joint Venture, Ami Onco-Theranostics, LLC in USA 
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Calendar Year Events and milestones 

2016 Established a tertiary effluent treatment plant to become zero liquid discharge plant 

2016 Achieved ₹1,000 million revenue from exports 

2016 Received certification from DSIR for our research & development facility 

2017 Increased warehouse capacity by establishing a state-of-the-art warehouse equipped with modern 

infrastructure including fire & safety and having a storage capacity of 1050 MT of raw material 

2017 Achieved turnover of ₹1,500 million 

2017 Applied for patents for five (5) products 

2018 Completed assessment of and established a new state-of-the-art fully GMP-compliant facility to cater to future 

demands 

2018 Expansion of manufacturing capacity from 150 MT to 600 MT 

2018 Applied for patents for three (3) products 

2018 Converted Ami Organics Private Limited into a public limited company, Ami Organics Limited 

 

Corporate profile of our Company 

 

For a description of our activities, services, technology, market segments, the growth of our Company, the standing of our 

Company with reference to prominent competitors in connection with our management, major suppliers, environmental 

issues, geographical segment etc., see “Our Business”, “Industry Overview” and “Management’s Discussion and Analysis 

of Financial Condition and Results of Operations” on pages 123, 87 and 347, respectively. For details of the management 

of our Company and its managerial competence, see “Our Management” on page 151. 

 

Awards and accreditations  

 
Calendar Year Award/ Certification/ Recognition 

2005 Gujarat Gas Safety Award for developing and implementing effective HSE Management System 

2018 Conferred the title of the “Best Recuiter” by Uka Tarsadia University, Bardoli 

2018 Outstanding export performance “Second Award” under the category of Panel - II: Inorganic, Organic and 

Agro Chemicals - (SSM) for the year 2016-17 

 

Certifications 

 

Quality related certifications  

 
Calendar Year Certification 

2014 Goods Manufacturing Practices (GMP) – for Active Pharmaceutical Ingridients (ICHQ7 & Q9) for the 

manufacture and dispatch of the intermediates for the Pharmaceutical applications issued by SGS India Private 

Limited valid up to July 14, 2018 

2016 Standard ISO 9001:2015 issued by Bureau Veritas Certification Holding SAS for Design, Manufacture and 

Dispatch of Pharmaceutical Intermediates for Bulk Drugs valid up to July 4, 2019 

2016 Standard ISO 14001:2015 issued by Bureau Veritas Certification Holding SAS for Design, Manufacture and 

Dispatch of Pharmaceutical Intermediates for Bulk Drugs valid up to July 4, 2019 

2016 Standard BS OHSAS 18001:2007 issued by Bureau Veritas Certification Holding SAS for Design, 

Manufacture and Dispatch of Pharmaceutical Intermediates for Bulk Drugs valid up to July 4, 2019 

2018 Certificate of Registration and Certificate of Recognition of in-house R&D unit(s) issued by the Department 

of Scientific and Industrial Research, Ministry of Science and Technology, Government of India 

 

Changes in the activities of our Company during the last five years  

 

There have been no changes in the activities of our Company during the last five years from the date of this Draft Red 

Herring Prospectus, which may have had a material effect on our profits or loss, including discontinuance of our lines of 

business, loss of agencies or markets and similar factors.  

 

Capital raising activities through equity and debt 

 

Except as mentioned in “Capital Structure” on page 61, our Company has not raised any equity capital. For a description 

of the material terms of our debt facilities, see “Financial Indebtedness” on page 373. 

 

Strike and lock-outs 

 

There have been no lock outs or strikes since our incorporation.  

 

Time and cost overruns 
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There has been no time or cost overrun in relation to the projects executed by us. 

 

Defaults or rescheduling of borrowings with financial institutions/ banks and conversion of loans into equity 

 

There have been no defaults or rescheduling with financial institutions or banks or conversion of loans into Equity Shares.  

 

Injunction or restraining order against our Company 

 

Our Company is not operating under any injunction or restraining order.  

 

Details regarding acquisition of business/ undertakings, mergers, amalgamation, revaluation of assets, if any  

 

Our Company has not acquired any business or undertaking or entered into any scheme of merger or amalgamation or 

revalued its assets. Our Joint Venture along with SkinStitch Corporation incorporated SkinStitch, LLC on January 25, 2018 

in which our Joint Venture holds 51% membership interest. For further details, please see “- Subsidiary of our Joint 

Venture” on page 149. 

 

Material Agreements  

 

Shareholders’ agreement 

 

As on date of this Draft Red Herring Prospectus, there are no subsisting shareholders’ agreements among our shareholders 

vis-à-vis our Company that our Company is aware of. 

 

Contract for an International Corporate Joint Venture 

 

Joint venture agreement dated January 29, 2015 executed between Photolitec LLC and our Company for the incorporation 

of a limited liability company. 

 

Our Company has entered into a joint venture agreement with Photolitec LLC (“Photolitec”), a U.S. based limited liability 

company engaged in the development of new photosensitizing compounds used to identify and treat cancer through patents 

and patent applications, to form a new jointly owned joint venture company for the purpose of commercialisation, 

production, marketing and selling of certain licensed products in specified geographical locations. Under the agreement, 

Photolitec has agreed to license or sub-license in favour of the Joint Venture, Ami Onco-Theranostics, LLC, its patent and 

rights to manufacture, sub-license, market and sell the licensed products against the agreed consideration and payment 

terms. 

 

The agreement allows for the increase in the share capital of the Joint Venture, Ami Onco-Theranostics, LLC from time to 

time by such sums as may be mutually agreed. However, it further stipulates that in the event of the introduction of a third-

party equity participant, the percentage ownership of only our Company in the Joint Venture, Ami Onco-Theranostics, LLC 

shall be diluted while the percentage ownership of Photolitec LLC shall remain 50%, and that under no event shall 

Photolitec LLC’s percentage ownership in the Joint Venture be less than 50%. Further, the responsibility of raising funds 

for the Joint Venture after completion of U.S. Phase I clinical trials is on our Company.  

 

Pursuant to the said agreement, Ami Onco-Theranostics, LLC was incorporated as a limited liability company on January 

29, 2015 in the state of Delaware, U.S.A. as an international corporate joint venture between Photolitec and our Company. 

 

Other agreements 

 

As on the date of this Draft Red Herring Prospectus, our Company has not entered into any contract other than in the 

ordinary course of business carried on or intended to be carried on by our Company, in more than two years preceding this 

Draft Red Herring Prospectus. 

 

Holding Company  

 

As of the date of this Draft Red Herring Prospectus, our Company does not have a holding company.  

 

Subsidiaries  
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Our Company has no subsidiaries. 

 

A. Direct Subsidiaries 

 

Our Company does not have any subsidiaries. 

 

B. Joint Ventures 

 

Ami Onco-Theranostics, LLC 

 

Corporate Information 

  

Ami Onco-Theranostics, LLC was incorporated as a limited liability company on January 29, 2015 in the state of Delaware, 

U.S.A. as an international corporate joint venture between Photolitec LLC, a limited liability company formed under the 

laws of New York state in the United States of America and our Company. 

 

Ami Onco-Theranostics, LLC is primarily engaged in the business of commercialising, manufacturing, marketing and 

selling its medical products. 

 

Capital Structure 

 

The partners’ capital of Ami Onco-Theranostics, LLC comprises of 150 units of members’ contribution.  

 

Shareholding 

 

Photolitec, LLC holds 75 units and our Company holds 75 units of Ami Onco-Theranostics, LLC.  

 

C. Subsidiary of our Joint Venture 

 

SkinStitch LLC 

 

Corporate Information 

 

SkinStitch LLC was incorporated as a limited liability company on January 25, 2018 under the applicable laws in Delaware, 

U.S.A. and has its registered office located at 16192 Coastal Highway, Lewes, Delaware 19958, County of Sussex, U.S.A. 

The Employer Identification Number of SkinStitch LLC is 82-4168837.  

 

SkinStitch LLC is primarily engaged in the business of pharmaceutical devices and drugs manufacturing and distribution. 

 

Capital Structure 

 

The membership interest in SkinStitch LLC comprises of USD 100 of members’ contribution. 

 

Shareholding 

 

SkinStitch Corporation holds 49% membership interest, while Ami Onco-Theranostics, LLC holds 51% of the membership 

interest in SkinStitch LLC. 

 

D. Associate Companies 

 

Our Company does not have any associate company. 

 

Business interests 

 

As of the date of filing of this Draft Red Herring Prospectus, we do not have any direct or indirect subsidiary. 

 

Strategic and Financial Partners 

 

We have not entered into any collaboration agreements or agreements with any strategic/ financial partners. 
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Guarantees provided by our Promoters 

 

Our Promoters have provided guarantees with respect to certain borrowings of our Company. For further details, see 

“Financial Indebtedness” and “Financial Information” on pages 373 and 175, respectively.
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OUR MANAGEMENT 

 

Under our Articles of Association, our Company is authorised to have up to fifteen (15) Directors. As on the date of this 

Draft Red Herring Prospectus, we have six (6) Directors on our Board, comprising three (3) Executive Directors and three 

(3) Non-Executive and Independent Directors (including one (1) woman Director). The Executive Chairman of our Board, 

Girishkumar Limbabhai Chovatia, is a Whole Time Director. The present composition of our Board and its committees is 

in accordance with the corporate governance requirements provided under the Companies Act, 2013 and the SEBI Listing 

Regulations. 

 

Our Board 

 

The following table sets forth details regarding our Board as on the date of this Draft Red Herring Prospectus:  

 
Name, Designation, Occupation, Term 

and DIN 

Age 

(years) 

Address  Other Directorships  

 

Girishkumar Limbabhai Chovatia 

 

Designation: Executive Chairman & 

Whole Time Director 

 

DIN: 00907321 

 

Nationality: Indian 

 

Occupation: Business 

 

Term: Three (3) years w.e.f. May 1, 2018 

 

49 7, Greenwood, Sardar Patel 

Marg, New Alkapuri, Sevasi, 

Vadodara – 391 101 Gujarat, 

India 

Private Companies: 

• Ami Procure Private Limited  

• Ami Lifesciences Private Limited 

• Ami Drugs and Speciality 

Chemicals Private Limited 

• Ami Oncotheranostics Private 

Limited 

• Aneeqa Beauty Products Private 

Limited (1) 

 

Limited Liability Companies: 

• Ami Onco-Theranostics, LLC 

 

Partnership Firm: 

• Shivay Enterprises 

 

Nareshbhai Ramjibhai Patel 

 

Designation: Managing Director 

 

DIN: 00906232 

 

Nationality: Indian 

 

Occupation: Business 

 

Term: Three (3) years w.e.f. May 1, 2018 

 

43 26, Saibaba Nagar Society, 

Opp. Katargam Fire Station, 

Katargam, Surat – 395 004 

Gujarat, India 

Private Companies: 

• Ami Lifesciences Private Limited 

• Ami Oncotheranostics Private 

Limited 

• Ami Procure Private Limited 

 

Limited Liability Companies 

• Ami Onco-Theranostics, LLC 

• SkinStitch LLC 

 

Partnership Firms: 

• Globe Biocare 

• Shivay Enterprises 

 

Chetankumar Chhaganlal Vaghasia 

 

Designation: Whole Time Director 

 

DIN: 01375540 

 

Nationality: Indian 

 

Occupation: Business 

 

Term: Three (3) years w.e.f. May 1, 2018 

 

44 B-201/202, Indraprasth 

Complex, Opp. Naginawadi, 

Katargam, Surat – 395 004 

Gujarat, India 

Private Companies: 

• Ami Procure Private Limited 

• Ami Oncotheranostics Private 

Limited 

 

Limited Liability Companies: 

• Ami Onco-Theranostics, LLC 

 

Partnership Firm: 

• Shivay Enterprises 

• Globe Biocare 

 
Adarsh Paul Singh 

 

Designation: Non-Executive Independent 

Director 

 

DIN: 02829137 

 

66 House No. 107, Phase 3A, 

Sector 53, SAS Nagar, Mohali 

– 160 059 Punjab, India 

Nil 
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Name, Designation, Occupation, Term 

and DIN 

Age 

(years) 

Address  Other Directorships  

 

Nationality: Indian 

 

Occupation: Practicing Company 

Secretary 

 

Term: Five (5) years 

 

Girikrishna Maniar 

 

Designation: Independent Director 

 

DIN: 07515981 

 

Nationality: Indian 

 

Occupation: Practising Cost Accountant 

 

Term: Five (5) years 

 

56 102, Shree Vastu Pooja CHS, 

Near Manish Park, Pump 

House, Andheri (East), 

Mumbai – 400 093 

Maharashtra, India 

Limited Liability Partnership: 

• GMVP & Associates LLP 

Kamini Kiran Shah 

 

Designation: Independent Director 

 

DIN: 08107971 

 

Nationality: Indian 

 

Occupation: Associate Professor 

 

Term: Five (5) years 

 

46 3/4 Vallabh Park, Near 

Kalyan Society, Vallabh 

Vidyanagar, Anand – 388 

120, Gujarat, India 

Nil 

(1) application in Form STK-2 filed for striking off the name of Aneeqa Beauty Products Private Limited 

 

In compliance with Section 152 of the Companies Act, 2013, not less than two-thirds of our non-independent Directors are 

liable to retire by rotation. 

 

Brief profiles of our Directors  

 

Girishkumar Limbabhai Chovatia is a whole-time director of our Company. He holds MBA degree from the Shivaji 

University and has extensive understanding of finance and business administration. He has been associated with our 

Company since incorporation and has vast experience of over twenty-three (23) years in the pharmaceutical industry 

particularly in API and bulk nutraceutical products. 

 

Nareshbhai Ramjibhai Patel is a whole-time director of our Company. He holds a Bachelor of Engineering degree from 

the Gujarat University. He started his own unit by the name of CNR Intermediates at Surat, before founding the partnership 

firm Ami Organics with Girishkumar Limbabhai Chovatia. He has been associated with our Company since incorporation. 

He was appointed as a technical director in our Company and is the overall incharge of bulk drug project. 

 

Chetankumar Chhaganlal Vaghasia is a whole-time director of our Company. He has completed his Diploma in Man-

Made Textile Processing from the Mantra Educational Institute, Surat in Gujarat in the year 1996. He started his own unit 

by the name of CNR Intermediates at Surat, before founding the partnership firm Ami Organics with Girishkumar 

Limbabhai Chovatia. He has been associated with our Company since incorporation.  

 

Adarsh Paul Singh is an Independent Director of our Company. He holds a MBA degree in Finance from Punjab 

University and is a practicing member of the Institute of Company Secretaries of India. He was previously a corporate 

general manager for the Indian Overseas Bank and retired from the post on February 29, 2012. He has been appointed as 

an Independent Director of our Company on April 23, 2018. 

 

Girikrishna Maniar is an Independent Director of our Company. He holds a Bachelor of Science degree in Chemistry 

from the University of Bombay and is a member of the Institute of Cost and Works Accountants of India. He has been 

practising as a cost accountant since 1988. He has been appointed as an Independent Director of our Company on April 23, 
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2018. 

 

Kamini Kiran Shah is an Independent Director of our Company. She is an associate professor at the Sardar Patel 

University by profession and a lifetime member of the All India Commerce Association and the Indian Accounting 

Association. She holds a BBA, LL.B. degree from Sardar Patel University, M. Com. degree from Sardar Patel University 

and holds a Ph.D. in management from the Sardar Patel University. In the past, she has been a lecturer at Bhikhabhai 

Jivabhai Vanijya Mahavidyalaya, an Assistant Professor and In-charge Principal at S G M English Medium College of 

Commerce and Management is currently engaged as an associate professor with P G Department of Business Studies at the 

Sardar Patel University. She has been appointed as an Independent Director of our Company on April 23, 2018. 

 

Relationship between Directors 

 

None of our Directors are related to each other. 

 

Terms of appointment of our Executive Directors 

 

Girishkumar Limbabhai Chovatia 

 

Girishkumar Limbabhai Chovatia has been associated with our Company as a director since incorporation. He was 

appointed as a whole-time director of our Company pursuant to a resolution passed by the Board on April 1, 2009 and was 

re-appointed as a whole-time Director of our Company pursuant to resolution passed by the Board on November 27, 2013 

for a period of five (5) years w.e.f. April 01, 2014. He has been appointed as the Executive Chairman and Whole Time 

Director for a term of three (3) years w.e.f. May 1, 2018. He is entitled to a monthly remuneration of ₹925,000, along with 

other benefits, allowances, incentives, perquisites within the ceiling prescribed under Schedule V of the Companies Act, 

2013.  

 

In addition to the remuneration mentioned hereinabove, Girishkumar Limbabhai Chovatia is entitled to perquisites like rent 

free accommodation, any concession in the matter of rent in respect of any accommodation provided, payment of any 

benefit or amenity free of cost or at concessional rate, payment of any amount in respect of any obligation which would 

have been payable by him, payment of any amount to affect an assurance on his life or to effect a contract for an annuity 

otherwise through a specified or approved fund, contribution to superannuation fund, any other fringe benefit or amenity 

which include motor car, sweeper, watchman, gardener and personal attendant, supply of gas, electricity or water for his 

household consumption. 

 

Nareshbhai Ramjibhai Patel 

 

Nareshbhai Ramjibhai Patel has been associated with our Company as a director since incorporation. He was appointed as 

a whole-time director of our Company pursuant to resolutions passed by the Board on April 1, 2009 and was re-appointed 

as a whole-time Director of our Company pursuant to resolutions passed by the Board on November 27, 2013 for a period 

of five (5) years w.e.f. April 01, 2014. He has been appointed as the Managing Director for a term of three (3) years w.e.f. 

May 1, 2018. He is entitled to a monthly remuneration of ₹925,000, along with other benefits, allowances, incentives, 

perquisites within the ceiling prescribed under Schedule V of the Companies Act, 2013. 

 

In addition to the remuneration mentioned hereinabove, Nareshbhai Ramjibhai Patel is entitled to perquisites like rent free 

accommodation, any concession in the matter of rent in respect of any accommodation provided, payment of any benefit 

or amenity free of cost or at concessional rate, payment of any amount in respect of any obligation which would have been 

payable by him, payment of any amount to affect an assurance on his life or to effect a contract for an annuity otherwise 

through a specified or approved fund, contribution to superannuation fund, any other fringe benefit or amenity which 

include motor car, sweeper, watchman, gardener and personal attendant, supply of gas, electricity or water for his household 

consumption. 

 

Chetankumar Chhaganlal Vaghasia 

 

Chetankumar Chhaganlal Vaghasia has been associated with our Company as a director since incorporation. He was 

appointed as a whole-time director of our Company pursuant to resolutions passed by the Board on April 1, 2009 and was 

re-appointed as a whole-time Director of our Company pursuant to resolutions passed by the Board on November 27, 2013 

for a period of five (5) years w.e.f. April 01, 2014. He has been appointed as a Whole Time Director for a term of three (3) 

years w.e.f. May 1, 2018. He is entitled to a monthly remuneration of ₹925,000, along with other benefits, allowances, 

incentives, perquisites within the ceiling prescribed under Schedule V of the Companies Act, 2013. 
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In addition to the remuneration mentioned hereinabove, Chetankumar Chhaganlal Vaghasia is entitled to perquisites like 

rent free accommodation, any concession in the matter of rent in respect of any accommodation provided, payment of any 

benefit or amenity free of cost or at concessional rate, payment of any amount in respect of any obligation which would 

have been payable by him, payment of any amount to affect an assurance on his life or to effect a contract for an annuity 

otherwise through a specified or approved fund, contribution to superannuation fund, any other fringe benefit or amenity 

which include motor car, sweeper, watchman, gardener and personal attendant, supply of gas, electricity or water for his 

household consumption. 

 

Compensation paid to our Executive Directors 

 

Our Executive Directors received the following remuneration/ incentives from our Company in fiscal 2018: 

(in ₹ million) 
S. No. Director Remuneration 

1.  Girishkumar Limbabhai Chovatia (1) 13.30 

2.  Nareshbhai Ramjibhai Patel (2) 17.18 

3.  Chetankumar Chhaganlal Vaghasia (3) 13.30 

 
(1) Inclusive of performance bonus of amounts ₹2.00 million and ₹5.00 million declared vide board resolutions dated August 30, 2017 

and December 22, 2017, respectively. 

(2) Inclusive of performance bonus of amounts ₹2.00 million, ₹5.00 million and ₹3.88 million declared vide board resolutions dated 

August 30, 2017, December 22, 2017 and February 7, 2018, respectively. 

(3) Inclusive of performance bonus of amounts ₹2.00 million and ₹5.00 million declared vide board resolutions dated August 30, 2017 

and December 22, 2017, respectively. 

 

Compensation paid to our Non-Executive and Independent directors  

 

Our Company did not have any Non-Executive Directors or any Independent Directors in Fiscal 2018. Accordingly, no 

compensation has been paid or payable to our Non-Executive Directors or Independent Directors in Fiscal 2018. 

 

Remuneration paid or payable from our Joint Venture 

 

The following directors of our Company received remuneration from our Joint Venture, Ami Onco-Theranostics, LLC in 

fiscal 2018: 

(₹ in million) 
S. No. Director Remuneration 

1.  Girishkumar Limbabhai Chovatia 8.63 

2.  Nareshbhai Ramjibhai Patel 8.63 

3.  Chetankumar Chhaganlal Vaghasia 8.63 

* the remunerations were paid in USD and has been converted into INR at the conversion rate of ₹65.04 per 1 USD. 

 

Loans to Directors  

 

No loans have been availed of by our Directors from our Company, which are outstanding as on the date of this Draft Red 

Herring Prospectus. 

 

None of our Directors are related to the sundry debtors of our Company outstanding as on the date of this Draft Red Herring 

Prospectus. 

 

Bonus or profit sharing plan for the Directors  

 

None of our directors are party to any bonus or profit sharing plan. 

 

Shareholding of our Directors 

 

Other than as disclosed under “Capital Structure – Shareholding of our Directors and Key Managerial Personnel in our 

Company” on page 68, none of our Directors hold any shares in the Company as on the date of this Draft Red Herring 

Prospectus.  

 

Shareholding of Directors in Subsidiaries & Associates 

 

As of the date of this Draft Red Herring Prospectus, our Company has no direct or indirect subsidiary or associate company. 
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Service contracts  

 

There are no service contracts entered into with any Directors or Key Managerial Personnel, which provide for benefits 

upon termination of employment. 

 

Interest of Directors  

 

All our Directors may be deemed to be interested to the extent of fees, if any, payable to them for attending meetings of the 

Board or a committee thereof, as well as to the extent of other remuneration and reimbursement of expenses, if any, payable 

to them by our Company. For further details, see “- Terms of Appointment of our Executive Directors”, “- Compensation 

Paid to Our Non-Executive and Independent Directors” and “– Remuneration paid or payable from our Joint Venture” 

above and “Financial Information – Annexure V – Note 45” on page 153, 154, 154 and 239.  

 

Our Directors may also be interested to the extent of Equity Shares, if any, held by them or held by the entities in which 

they are associated as promoters, directors, partners, proprietors or trustees or held by their relatives or that may be 

subscribed by or allotted to the companies, firms, ventures, trusts in which they are interested as promoters, directors, 

partners, proprietors, members or trustees, pursuant to the Issue. For further details regarding the shareholding of our 

Directors, see “Capital Structure – Shareholding of our Directors and Key Managerial Personnel in our Company” on 

page 68.  

 

No sum has been paid or agreed to be paid to our Directors or to firms or companies in which they may be members, in 

cash or shares or otherwise by any person either to induce him/ her to become, or to qualify him/ her as, a Director, or 

otherwise for services rendered by him/ her or by such firm or company, in connection with the promotion or formation of 

our Company. 

 

Further, except as disclosed below, our Directors are not interested in any property acquired by our Company within two 

years of the date of this Draft Red Herring Prospectus, or presently intended to be acquired by it.  

 

With a view to further enhance our R&D capabilities, our Company has entered into an agreement to sale with Shivay 

Enterprises, in which our Whole-time Directors are partners, for acquiring the sub-lease rights over land and structure 

situated at Shed No. C1B/469, GIDC, Sachin, Surat for developing a new R&D facility in the vicinity of our manufacturing 

facility. For further details, please see “Objects of the Issue” on page 71. 

 

Except for our Promoters, none of our Directors are interested in the promotion of our Company, as on the date of this Draft 

Red Herring Prospectus. 

 

Business interest 

 

Except as stated hereinabove, and in “Financial Statements - Related Party Transactions” on page 239, and to the extent 

of shareholding in our Company, if any, our Directors do not have any other interest in our business. 

 

Confirmations 

 

None of our Directors are, or for the five years prior to the date of this Draft Red Herring Prospectus, have been on the 

board of any listed company whose shares have been/were suspended from being traded on BSE or NSE.  

 

None of our Directors has been or is a director on the board of any listed companies which have been or were delisted from 

any stock exchange(s).  

 

None of our Directors are associated with the securities market. 

 

None of our Directors has been or was identified as a wilful defaulter as defined under the SEBI ICDR Regulations. 

 

No consideration, either in cash or shares or in any other form have been paid or agreed to be paid to any of our Directors 

or to the firms, trusts or companies in which they have an interest in, by any person, either to induce him to become or to 

help him qualify as a Director, or otherwise for services rendered by him or by the firm, trust or company in which he is 

interested, in connection with the promotion or formation of our Company. 
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None of our Directors or Key Management Personnel have been selected as a director or member of senior management 

pursuant to any arrangement or understanding with our major Shareholders, customers, suppliers, or others. 

 

Changes in our Board during the last three years 

 

The changes in our Board during the three years immediately preceding the date of this Draft Red Herring Prospectus are 

set forth below:  

 
Name of Director Date of change Reasons 

Virendra Nath Mishra May 9, 2017 Appointment as Non-Executive Director 

Virendra Nath Mishra March 1, 2018 Resignation from position as Non-Executive Director 

Adarsh Paul Singh April 23, 2018 Appointment as Non-Executive Independent Director 

Girikrishna Maniar April 23, 2018 Appointment as Non-Executive Independent Director 

Kamini Kiran Shah April 23, 2018 Appointment as Non-Executive Independent Director 

Girishkumar Limbabhai Chovatia May 1, 2018 Appointment as Executive Chairman & Whole Time Director 

Nareshbhai Ramjibhai Patel May 1, 2018 Appointment as Managing Director 

Chetankumar Chhaganlal Vaghasia May 1, 2018 Appointment as Whole Time Director 

 

Appointment of relatives to an office or place of profit 

 

Except for Kiranben Girishbhai Chovatiya, Sheetalben N. Patel and Parulben Vaghasia, none of the relatives of our 

Directors have been appointed to an office or place of profit in our Company. 

 

Borrowing powers 

 

Pursuant to our Articles of Association, subject to applicable laws and pursuant to a special resolution paased by the 

members of our Company at an extraordinary general meeting held on April 23, 2018, our Board has been authorised to 

borrow a total sum not exceeding ₹3,000 million. 

 

Corporate governance  

 

As on the date of this Draft Red Herring Prospectus, we have six (6) Directors on our Board, comprising three (3) Executive 

Directors, and three (3) Non-Executive Independent Directors. The Executive Chairman of our Board, Girishkumar 

Limbabhai Chovatia, is a Whole Time Director. Further, we have one (1) woman director on our Board. Our Company is 

in compliance with the corporate governance norms prescribed under the SEBI Listing Regulations and the Companies Act, 

2013 in relation to the composition of our Board and constitution of committees thereof. 

 

Our Company undertakes to take all necessary steps to continue to comply with all the applicable requirements of SEBI 

Listing Regulations and the Companies Act, 2013.  

 

Board committees 

 

Our Company has constituted the following Board committees in terms of the SEBI Listing Regulations, and the Companies 

Act, 2013:  

 

(a) Audit Committee;  

(b) Nomination and Remuneration Committee;  

(c) Stakeholders’ Relationship Committee; and 

(d) Corporate Social Responsibility Committee.  

 

Audit Committee  

 

Our Audit Committee was constituted by a resolution of our Board dated May 24, 2018. The Audit Committee currently 

consists of:  

 
Name of the Director Status in Committee Nature of Directorship 

Girikrishna Maniar Chairman Non-Executive Independent Director 

Adarsh Paul Singh Member Non-Executive Independent Director 

Girishkumar Limbabhai Chovatia Member Whole-Time Director & Executive Chairman 

 

Our Company Secretary is the secretary of the Audit Committee. 
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The terms of reference of the Audit Committee are as follows: 

 

1. Oversight of the company’s financial reporting process and the disclosure of its financial information to ensure that 

the financial statement is correct, sufficient and credible;  

2. Recommendation for appointment, remuneration and terms of appointment of auditors of the company;  

3. Approval of payment to statutory auditors for any other services rendered by the statutory auditors;  

4. Reviewing, with the management, the annual financial statements and auditor's report thereon before submission to 

the board for approval;  

5. Reviewing, with the management, the half yearly financial statements before submission to the board for approval; 

with particular reference to: 

a) matters required to be included in the director’s responsibility statement to be included in the board’s report 

in terms of clause (c) of sub-section (3) of  

b) Section 134 of the Companies Act, 2013;  

c) changes, if any, in accounting policies and practices and reasons for the same;  

d) major accounting entries involving estimates based on the exercise of judgment by management;  

e) significant adjustments made in the financial statements arising out of audit findings;  

f) compliance with listing and other legal requirements relating to financial statements;  

g) disclosure of any related party transactions;  

h) modified opinion(s) in the draft audit report. 

6. Reviewing, with the management, the statement of uses / application of funds raised through an issue (public issue, 

rights issue, preferential issue, etc.), the statement of funds utilized for purposes other than those stated in the offer 

document / prospectus / notice and the report submitted by the monitoring agency monitoring the utilisation of 

proceeds of a public or rights issue, and making appropriate recommendations to the board to take up steps in this 

matter;  

7. Reviewing and monitoring the auditor’s independence and performance, and effectiveness of audit process;  

8. Approval or any subsequent modification of transactions of the company with related parties; 

9. Scrutiny of inter-corporate loans and investments;  

10. Valuation of undertakings or assets of the company, wherever it is necessary;  

11. Evaluation of internal financial controls and risk management systems;  

12. Reviewing, with the management, performance of statutory and internal auditors, adequacy of the internal control 

systems;  

13. Reviewing the adequacy of internal audit function, if any, including the structure of the internal audit department, 

staffing and seniority of the official heading the department, reporting structure coverage and frequency of internal 

audit;  

14. Discussion with internal auditors of any significant findings and follow up there on;  

15. The Audit Committee may call for the comments of the auditors about the internal control system, the scope of audit, 

including the observations of the auditors and review of financial statements before their submission to the board 

and may also discuss any related issue with the internal and statutory auditors and the management of the company; 

16. Discussing with statutory auditors before the audit commences, about the nature and scope of audit as well as post-

audit discussion to ascertain any area of concern;  

17. Reviewing the findings of any internal investigations by the internal auditors into matters where there is suspected 

fraud or irregularity or a failure of internal control systems of a material nature and reporting the matter to the board;  

18. Discussions with the statutory auditors before the audit commences, about the nature and scope of audit as well as 

post-audit discussion to ascertain any area of concern; 

19. The Audit committee shall have authority to investigate into any matter in relation to the items specified in Section 

177(4) of the Companies Act or referred to it by the Board; 

20. To look into the reasons for substantial defaults in the payment to the depositors, debenture holders, shareholders 

(in case of non-payment of declared dividends) and creditors;  

21. To review the functioning of the whistle blower mechanism; 

22. Approving the appointment of chief financial officer (i.e. the whole-time finance director or any other person 

heading the finance function) after assessing the qualifications, experience and background, etc. of the candidate; 

23. To oversee the vigil mechanism; 

24. To facilitate KMP/ auditor(s) of the company to be heard in the meetings; 

25. To carry out any other function as is mentioned in the terms of reference of the audit committee or provided under 

the SEBI LODR Regulations; and 

26. Devising an Audit Charter for consideration and approval of the Board. 

 

The audit committee shall mandatorily review the following information:  
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1. Management discussion and analysis of financial condition and results of operations;  

2. Statement of significant related party transactions (as defined by the audit committee), submitted by management;  

3. Management letters/ letters of internal control weaknesses issued by the statutory auditors;  

4. Internal audit reports relating to internal control weaknesses; and  

5. The appointment, removal and terms of remuneration of the chief internal auditor shall be subject to review by the 

audit committee. 

6. Statement of deviations: 

a) Quarterly statement of deviation(s) including report of monitoring agency, if applicable, submitted to stock 

exchange(s) in terms of Regulation 32(1) of the SEBI LODR Regulations. 

b) Annual statement of funds utilized for purposes other than those stated in the offer document/ prospectus/ 

notice in terms of Regulation 32(7) of the SEBI LODR Regulations. 

 

Further the Audit committee is authorized to investigate any activity within its terms of reference, seek information from 

any employee, obtain outside legal or other professional advice and secure attendance of outsiders with relevant expertise, 

if it considers necessary. 

 

Nomination and Remuneration Committee  

 

Our Nomination and Remuneration Committee was constituted by a resolution of our Board dated May 24, 2018. The 

Nomination and Remuneration Committee currently consists of:  

 
Name of the Director Status in Committee Nature of Directorship 

Girikrishna Maniar Chairman Non-Executive – Independent Director 

Adarsh Paul Singh Member Non-Executive – Independent Director 

Kamini Kiran Shah Member Non-Executive – Independent Director 

 

Our Company Secretary is the secretary of the Nomination and Remuneration Committee. 

 

The terms of reference of the Nomination and Remuneration Committee are as follows: 

 

1. Identify persons who are qualified to become directors and may be appointed in senior management in accordance 

with the criteria laid down, recommend to the Board their appointment and removal and shall carry out evaluation 

of every director’s performance; 

2. Formulate the criteria for determining the qualifications, positive attributes and independence of a director and 

recommend a policy relating to the remuneration for directors, KMPs and other employees for consideration and 

approval by the Board; 

3. Formulation of criteria for evaluation of performance of independent director and the Board; 

4. Devising a policy on nomination, remuneration and diversity of Board for consideration and approval by the Board; 

5. Whether to extend or continue the term of appointment of the independent director, on the basis of the report of 

performance evaluation of independent directors; 

6. Determine the company’s policy on specific remuneration package for the Managing Director/ Executive Director 

including pension rights; 

7. Decide the salary, allowances, perquisites, bonuses, notice period, severance fees and increment of Executive 

Director; 

8. Define and implement the performance Linked Incentive Scheme (including ESOP of the Company) and evaluate 

the performance and determine the amount of incentive of the Executive Directors for that purpose; 

9. Decide the amount of Commission payable to the Whole-Time Directors; 

10. Review and suggest revision of the total remuneration package of the Executive Directors keeping in view the 

performance of the Company, standards prevailing in the industry, statutory guidelines etc; and 

11. Formulate and administer the Employee Stock Option Scheme. 

 

Stakeholders’ Relationship Committee 

 

Our Stakeholders’ Relationship Committee was constituted by a resolution of the Board dated May 24, 2018. The 

Stakeholders’ Relationship Committee currently consists of:  

 
Name of the Director Status in Committee Nature of Directorship 

Kamini Kiran Shah Chairman Non-Executive – Independent Director 

Girishkumar Limbabhai Chovatia Member Whole-Time Director & Executive Chairman 

Chetankumar Chhaganlal Vaghasia Member Whole-Time Director 
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Our Company Secretary is the secretary of the Stakeholders’ Relationship Committee. 

 

The terms of reference of the Stakeholders’ Relationship Committee are: 

 

1. Consider and resolve the grievances of the security holders of the Company including complaints related to transfer 

of shares, non-receipt of annual reports and non-receipt of declared dividends; 

2. Allotment, transfer of shares including transmission, splitting of shares, changing joint holding into single holding 

and vice versa, issue of duplicate shares in lieu of those torn, destroyed, lost or defaced or where the space at back for 

recording transfers has been full utilized; 

3. Issue of duplicate certificates and new certificates on split/ consolidation/ renewal, etc; 

4. Review the process and mechanism of redressal of Shareholder’s/Investor’s grievance and suggest measures of 

improving the system redressal of Shareholder’s/ Investor’s grievances; 

5. Non-Receipt of shares certificate(s), non-receipt of declared dividends, non-receipt of interest/dividend warrants, non-

receipt of annual report and any other grievance/ complaints with Company or any other officer of the Company 

arising out of discharge of his duties; 

6. Oversee the performance of the Registrar & Share Transfer Agent and also review and take note of complaints directly 

received ad resolved them; 

7. Oversee the implementation and compliance of the Code of Conduct adopted by the Company for prevention Insider 

Trading for Listed Companies as specified in the Securities & Exchange Board of India (Prohibition of Insider 

Trading) Regulations, 2015 as amended from time to time; 

8. Any other power specifically assigned by the Board of Directors of the Company from time to time by way of 

resolution passed by it in a duly conducted Meeting; and 

9. Carrying out any other function contained in the Listing Regulations and the equity listing agreements as and when 

amended from time to time. 

 

Corporate Social Responsibility Committee 

 

Our Corporate Social Responsibility Committee was constituted by a resolution of the Board dated May 24, 2018, in 

compliance with Section 135 of the Companies Act, 2013. The Corporate Social Responsibility Committee currently 

consists of:  

 
Name of the Director Status in Committee Nature of Directorship 

Girikrishna Maniar Chairman Non-Executive – Independent Director 

Kamini Kiran Shah Member Non-Executive – Independent Director 

Nareshbhai Ramjibhai Patel Member Managing Director 

 

Our Company Secretary is the secretary of the Corporate Social Responsibility Committee. 

 

The terms of reference of the Corporate Social Responsibility Committee are as follows: 

 

1. To recommend the policy on Corporate Social Responsibility (“CSR Policy”); and 

2. Implementation of the CSR projects or programs to be undertaken by the Company as per the CSR policy for 

consideration and approval by the Board. 

 

Apart from the above statutory committees, our Company has also constituted the following committee: 

 

IPO Committee 

 

Our IPO Committee was constituted pursuant to a resolution of the Board passed on May 24, 2018. The IPO Committee 

currently consists of: 

 
Name of the Director Status in Committee Nature of Directorship 

Girishkumar Limbabhai Chovatia Chairman Executive Chairman and Whole-Time Director 

Nareshbhai Ramjibhai Patel Member Managing Director 

Chetankumar Chhaganlal Vaghasia Member Whole-Time Director 

 

Our Company Secretary is the secretary of the IPO Committee. 

 

The terms of reference of the IPO Committee are as follows: 
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1. To decide on the actual size of the Issue, reservation on a competitive basis, any Pre-IPO Placement, Green Shoe 

Option, any Discount to be offered to retail individual bidders/ employees, etc.; 

2. To decide the total number of Equity Shares to be reserved for allocation to eligible categories of investors; 

3. Opening and closing dates of the Issue, price band, allocation/ allotment to eligible persons pursuant to the Issue, 

including any Anchor Investors; 

4. To finalize the basis of allocation and to allot the Equity Shares to the successful allottees; 

5. To finalize the issuance, offer and transfer/allotment of Equity Shares and other matters in connection with or 

incidental to the Issue, including determining the Anchor Investor portion and allocating such number of Equity 

Shares to Anchor Investors as may be decided by the Company, in consultation with the BRLMs and in accordance 

with the SEBI ICDR Regulations; 

6. To authorize any of the board of directors constituting the IPO Committee, including by the grant of power of 

attorney, to do such acts, deeds and things as such authorized person in his/ her/ its absolute discretion may deem 

necessary or desirable in connection with any issue, transfer, offer and allotment of Equity Shares in the Issue; 

7. To give or authorize any concerned person on behalf of the IPO Committee to give such declarations, affidavits, 

certificates, consents and authorities as may be required from time to time; 

8. To appoint the BRLMs in accordance with the provisions of the SEBI ICDR Regulations and other Applicable Laws; 

9. To seek, if required, any approval, consent or waiver from the Company’s lenders, and/ or parties with whom the 

Company has entered into various commercial and other agreements, and/ or any/ all government and regulatory 

authorities in India, and/ or any other approvals, consents or waivers that may be required in connection with any 

transfer, offer and allotment of Equity Shares and taking such actions or give such directions as may be necessary 

or desirable and to obtain such approvals, permissions, consents, sanctions, as it may deem fit; 

10. To settle any question, doubt or difficulty that may arise with regard to or in relation to raising of funds in the Issue; 

11. To determine the price in accordance with the book building process in terms of the SEBI ICDR Regulations, as 

may be prevailing at that time and in such manner as may be determined by the Board in consultation with the 

BRLMs; 

12. To decide in consultation with the BRLMs, all other related matters regarding the Pre-IPO Placement if any, 

including the execution of the relevant documents with the investors, and rounding off, if any, in the event of 

oversubscription, in consultation with the BRLMs and in accordance with Applicable Laws; 

13. To approve and finalize the draft red herring prospectus (“DRHP”), the red herring prospectus (“RHP”) and the 

prospectus (“Prospectus”) and the preliminary and final international wrap (including amending, varying, 

supplementing or modifying the same, or providing any notices, addenda, or corrigenda thereto, together with any 

summaries thereof as may be considered desirable or expedient) in relation to the Issue as finalized by the Company, 

in consultation with the BRLMs, in accordance with Applicable Laws; 

14. To decide in consultation with the BRLMs, the withdrawal of the DRHP or the RHP or any decision not to proceed 

with the Issue at any stage in accordance with Applicable Laws; 

15. To seek the listing of the Equity Shares on the Stock Exchanges, submitting the listing application to such Stock 

Exchanges and taking all actions that may be necessary in connection with obtaining such listing; 

16. To appoint, in consultation with the BRLMs, the registrar and other intermediaries to the Issue, in accordance with 

the provisions of the SEBI ICDR Regulations and other Applicable Laws including legal counsels, banks or agencies 

concerned and entering into any agreements or other instruments for such purpose, to remunerate all such 

intermediaries/ agencies including the payments of commissions, brokerages, etc. and to terminate any agreements 

or arrangements with such intermediaries/ agents; 

17. To finalize and arrange the submission of the DRHP to be submitted to the SEBI and the Stock Exchanges for 

receiving comments, the RHP and the Prospectus to be filed with the RoC, and any corrigendum, amendments 

supplements thereto; 

18. Authorizing of the maintenance of a register of holders of the Equity Shares; 

19. To finalize the basis of allotment of the Equity Shares; 

20. To do any other act and/ or deed, negotiating and executing any document(s), application(s), agreement(s), 

undertaking(s), deed(s), affidavits, declarations and certificates, and/ or giving such direction, including any 

direction to settle all questions, removing any difficulties or doubts that may arise from time to time in relation to 

the Issue or allotment of the Equity Shares in the Issue and utilizing the Issue proceeds, in such manner as the Board 

may deem fit, and giving such directions and/or instructions as it may from time to time decide and accepting and 

giving effect to such modifications, changes, variations, alterations, deletions, additions as regards the terms and 

conditions, and taking such actions or giving such directions as may be necessary or desirable and as it deems fit or 

as may be necessary or desirable with regard to the Issue. 

 

Management Organisation Chart 
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Key Managerial Personnel 

 

Set forth below are brief profiles of our key managerial personnel, other than our Executive Chairman and whole-time 

Director: 

 

Virendra Nath Mishra 

 

Virendra Nath Mishra is the Director - Operation of our Company. He has been appointed as the Director - Operation in 

our Company w.e.f. April 1, 2018. He holds a Bachelor of Science degree from the Veer Bahadur Singh Purvanchal 

University, Jaunpur and Master of Science (Chemistry) degree from the Poorvanchal University, Jaunpur. Virendra Nath 

Mishra was initially appointed as Production Manager in our Company and has been associated with our Company since 

2005. He drew a remuneration of ₹3.16 million in the fiscal 2018.  

 

Ajit Choubey 

 

Ajit Choubey is the Head of Research and Development of our Company. He has been appointed as the Head of Research 

and Development in our Company w.e.f. April 1, 2018. He holds a Doctor of Philosophy degree in Chemistry from the 

Vikram University, Ujjain. Ajit Choubey has been associated with our Company since November 20, 2009. He drew a 

remuneration of ₹3.91 million in the fiscal 2018.  

 

Alpesh Somjibhai Makwana 

 

Alpesh Somjibhai Makwana, aged 29 years has been appointed as the Company Secretary and Compliance Officer of our 

Company with effect from March 01, 2018. He holds a Bachelor of Commerce degree from the Saurashtra University, 

Rajkot and a Master of Commerce, LL.B. and LL.M. degree from the Maharaja Sayajirao University, Baroda. He is an 

Associate Member of the Institute of Company Secretaries of India. Prior to joining our Company, he was the Company 

Secretary and Compliance Officer at Chemcrux Enterprises Limited and has an experience of over a year as a company 

secretary. He has drawn a remuneration of ₹26,041 in the financial year 2017-18. 

 

Abhishek Haribhai Patel 

 

Abhishek Haribhai Patel, aged 34 years has been appointed as the Chief Financial Officer of our Company with effect from 

June 1, 2018. He holds a Bechelor of Engineering degree from the Sardar Patel University and a Master of Business 

Administration degree from the ICFAI University. He was previously the Managing Director of Abhiket Financial Services 

Private Limited and has also been engaged with Adventity Global Services Private Limited as an Analyst, Business 

Research, with Kemrock Industries & Exports Limited as Assistant Manager – Finance and with Anil Limited as Manager 

– Finance in the past. He has experience in the field of funds raising, NPA resolutions, financial analysis and business 

research. He has not derived any remuneration from our Company in the previous financial year. Abhishek Haribhai Patel 

did not draw any remuneration from our Company during the financial year 2017-18. 

 

All our Key Managerial Personnel are permanent employees of our Company. 

 

AMI ORGANICS LIMITED

Board of Directors

Girishkumar 
Limbabhai 
Chovatia

Executive 
Chairman

Nareshbhai 
Ramjibhai Patel
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Research & 

Development

Abhishek 
Haribhai Patel

Chief 
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Officer

Alpesh Somjibhai 
Makwana

Company 
Secretary

Chetankumar 
Chhaganlal 
Vaghasia

Whole Time 
Director

Adarsh Paul 
Singh

Non-Executive 
Independent 

Director

Girikrishna 
Maniar

Non-Executive 
Independent 

Director

Kamini Kiran 
Shah

Non-Executive 
Independent 

Director
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Relationship among Key Managerial Personnel  

 

None of our key managerial personnel are related to each another. 

 

Bonus or profit sharing plan for the Key Managerial Personnel 

 

There is no profit sharing plan for the Key Managerial Personnel. 

 

Shareholding of Key Managerial Personnel 

 

Other than as provided under “Capital Structure – Shareholding our Directors and Key Managerial Personnel”, none of 

our Key Managerial Personnel holds Equity Shares as on the date of this Draft Red Herring Prospectus.  

 

Loans to and deposits from Key Managerial Personnel  

 

No loans have been availed by our Key Managerial Personnel from our Company as on date of this Draft Red Herring 

Prospectus. 

 

Interest of Key Managerial Personnel 

 

Except as disclosed above in relation to our executive Directors, none of our Key Managerial Personnel have any interest 

in our Company except to the extent of their remuneration, benefits, reimbursement of expenses incurred by them in the 

ordinary course of business in the capacity of Key Managerial Personnel of our Company.  

 

Our Key Managerial Personnel may also be interested to the extent of Equity Shares, if any, as applicable, held by them or 

held by the entities in which they are associated as promoters, directors, partners, proprietors or trustees or held by their 

relatives or that may be subscribed by or allotted to the companies, firms, ventures, trusts in which they are interested as 

promoters, directors, partners, proprietors, members or trustees, pursuant to the Issue. 

 

Contingent and deferred compensation payable to Key Managerial Personnel 

 

There is no contingent or deferred compensation payable to our Key Managerial Personnel, which does not form part of 

their remuneration for the fiscal 2018. 

 

Changes in Key Managerial Personnel during the last three years 

 

In addition to the changes to our Board of Directors, as set forth under “Changes in our Board during the last three years” 

herein above, the changes in our Key Managerial Personnel during the three years immediately preceding the date of this 

Draft Red Herring Prospectus are set forth below:  

 
Name Date / month of change Reason 

Abhishek Haribhai Patel June 1, 2018 Appointment as Chief Financial Officer 

Alpesh Somjibhai Makwana March 1, 2018 Appointment as Company Secretary 

Virendra Nath Mishra April 1, 2018 Appointment as Director - Operation 

Ajit Choubey April 1, 2018 Appointment as Head of Research & Development 

 

Arrangement or understanding with major Shareholders  

 

None of our Directors or Key Managerial Personnel have been nominated pursuant to any arrangement or understanding 

with our major shareholders, customers, suppliers or others. 

 

Employee stock option and stock purchase schemes 

 

As on the date of this Draft Red Herring Prospectus, our Company does not have any employee stock option scheme. 

 

Payment of non-salary related benefits to officers of our Company 

 

No amount or benefit has been paid or given to any officer of our Company within the two years preceding the date of 

filing of this Draft Red Herring Prospectus or is intended to be paid or given, other than in the ordinary course of their 

employment. 
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OUR PROMOTERS AND PROMOTER GROUP  

 

The Promoters of our Company are: 

 

1) Girishkumar Limbabhai Chovatia; 

2) Nareshbhai Ramjibhai Patel; and 

3) Chetankumar Chhaganlal Vaghasia. 

 

As on the date of this Draft Red Herring Prospectus, our Promoters hold, in the aggregate 3,430,000 Equity Shares which 

constitutes 32.66% of our Company’s pre-Issue paid-up equity share capital. For details of the build-up of our Promoters’ 

shareholding in our Company, see “Capital Structure – Notes to Capital Structure” on page 61. 

 

I. Details of our Promoters 

 

1) Girishkumar Limbabhai Chovatia 

 

 

Girishkumar Limbabhai Chovatia is our Promoter, Executive Chairman and Whole Time 

Director. For further details, see “Our Management - Brief Profiles of our Directors” on 

page 152. 

 

His voter identification number is HDG4522785. His driving licence number is 

GJ06/014268/03. 

 

2) Nareshbhai Ramjibhai Patel 

 

 

Nareshbhai Ramjibhai Patel is our Promoter and Managing Director. For further details, 

see “Our Management - Brief Profiles of our Directors” on page 152. 

 

His voter identification number is WAE3888260. His driving licence number is 

GJ0519910033830. 

 

3) Chetankumar Chhaganlal Vaghasia 

 

 

Chetankumar Chhaganlal Vaghasia is our Promoter and Whole Time Director. For further 

details, see “Our Management - Brief Profiles of our Directors” on page 152. 

 

His voter identification number is GJ/24/169/033627. His driving licence number is 

GJ051900029741. 

 

Our Company confirms that the PAN, bank account number and the passport number of each of the Promoters shall be 

submitted to the Stock Exchanges at the time of filing of this Draft Red Herring Prospectus with the Stock Exchanges. 

 

Interests of our Promoters and Related Party Transactions 

 

Our Promoters are interested in our Company to the extent that they have promoted our Company and to the extent of their 
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shareholding in our Company and dividends or other distributions payable, if any, by our Company. For further details of 

our Promoters’ shareholding, see “Capital Structure – Notes to Capital Structure” and “Our Management - Interest of 

Directors” on page 61 and 155, respectively.   

 

Our Promoters are also interested as Directors and Key Management Personnel, as applicable, and any remuneration 

payable to them in such capacity. For details, see “Our Management - Terms of Appointment of Executive Directors” and 

“Our Management - Key Management Personnel” on pages 153 and 161, respectively. 

 

Our Promoters are not interested in any intellectual property used by the Company as on the date of this Draft Red Herring 

Prospectus. Further, other than as disclosed below, our Promoters do not have any interest in any property acquired by our 

Company during the two years preceding the date of filing of this Draft Red Herring Prospectus or any property proposed 

to be acquired by our Company or in any transaction in the acquisition of land, construction of building or supply of 

machinery. 

 

With a view to further enhance our R&D capabilities, our Company has entered into an agreement to sale with Shivay 

Enterprises, in which our Promoters are partners, for acquiring the sub-lease rights over land and structure situated at Shed 

No. C1B/469, GIDC, Sachin, Surat for developing a new R&D facility in the vicinity of our manufacturing facility. 

 

Our Promoters are not interested as a member of any firm or any company and no sum has been paid or agreed to be paid 

to our Promoters or to such firm or company in cash or shares or otherwise by any person for services rendered by our 

Promoters or by such firm or company in connection with the promotion or formation of our Company. 

 

Our Promoters are also interested in our Company to the extent of their shareholding in our Group Companies with which 

our Company transacts during the course of its operations, if any. For details on our Group Companies and the nature and 

extent of interest of our Promoters in our Group Company see “Group Companies” on page 167. 

 

Except as stated otherwise in “Financial Statements – Annexure V – Transactions with Related Parties” on 239 or 

disclosed below, no amount or benefit has been paid or given to our Promoters or any member of the Promoter Group of 

our Company within the two years preceding the date of filing of this Draft Red Herring Prospectus or is intended to be 

paid or given. 

 

Loans 

 

Our Promoters have granted unsecured loans in favour of our Company. For further details, please refer “Financial 

Indebtedness” on page 373. 

 

Confirmations  

 

There are no litigation or legal action pending or taken by any department of the Government or statutory authority during 

the last five years preceding the date of this Draft Red Herring Prospectus against our Promoters, except as disclosed in 

“Outstanding Litigation and Other Material Developments” on page 384.  

 

Our Promoters are not related to the sundry debtors of our Company. 

 

Neither our Company nor its Promoters, Directors, Group Companies, relatives (as per Companies Act, 2013) of the 

Promoters and companies in which such persons are directors, have been categorized as wilful defaulters by any bank or 

financial institution or consortium thereof in accordance with the guidelines on wilful defaulters issued by the RBI.  

 

There has been no violation of any securities laws committed by our Company, our Directors, Promoters, Promoter Group 

and our Group Companies in the past nor have they been subject to any penalties by the SEBI or any other regulatory 

authority, court or tribunal inside or outside India and no such proceedings are currently pending against any of them.  

 

Our Promoters and members of our Promoter Group have not been prohibited from accessing or operating in capital markets 

under any order or direction passed by SEBI or any other regulatory or governmental authority. 

 

Our Promoters and members of the Promoter Group are not and have never been promoters, directors or person in control 

of any other company which is prohibited from accessing or operating in capital markets under any order or direction passed 

by SEBI or any other regulatory or governmental authority. 

 

Payment of Benefits 
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Except in the ordinary course of business and as stated in “Financial Statements – Annexure V – Transactions with 

Related Parties” on page 239, no benefit or amount has been given or paid to our Promoters or members of our Promoter 

Group within the two years preceding the date of filing this Draft Red Herring Prospectus or intended to be paid or given 

to our Promoters or members of our Promoter Group. 

 

Change in the management and control of our Company 

 

Our Promoters are the original promoters of our Company and there has not been any change in the management or control 

of our Company. 

 

Experience of the Promoters in the business of our Company 

 

Our Promoters have an experience of over fifteen (15) years, in the business of our Company. Our Promoters are assisted 

by a qualified and experienced team to manage the operations of our Company. For details in relation to the qualification 

and experience of our Promoters, see section titled “Our Management - Brief profiles of our Directors” on page 152. 

 

Guarantees given by the Promoters 

  

Other than as provided in “Financial Indebtedness” on page 373, our Promoters have not provided any guarantees in 

relation to loans availed by our Company.  

 

Common Pursuits of our Promoters and members of our Promoter Group 

 

Our Promoters and members of our Promoter Group may be interested in some of the ventures that is or could be involved 

in activities similar to those conducted by our Company. Our Company will adopt the necessary procedures and practices 

as permitted by law to address any conflict situation, in the event or as and when a conflict arises. For risks relating to a 

potential conflict of interest, please refer to “Risk Factor – Although our Group Companies are undertaking different 

businesses in the pharma sector, the charter documents of some of our Group Companies have objects similar to the 

objects of our Company, which may be a potential source of conflict of interest for us and which may have an adverse 

effect on our business, financial conditions and results of operations.” on page 21. 

 

Disassociation by our Promoters in the preceding three years 

 

Except as disclosed below, our Promoters have not disassociated itself from any venture during the three years preceding 

the date of this Draft Red Herring Prospectus: 

 
S. No. Name of the Company Date of disassociation Reasons for disassociation 

1.  
Eco Clean Biomedical Waste Management Private 

Limited 
July 3, 2015 Strike-off 

2.  Aneeqa Beauty Products Private Limited (1) February 27, 2018 Strike-off 

3.  Ami Bio Tech Private Limited December 24, 2016 

Resignation of our Executive 

Chairman from the board of 

directors 

4.  CNR Intermediates (Partnership Firm)  April 1, 2018 Dissolution by partners 

(1) application in Form STK-2 filed for striking off the name of Aneeqa Beauty Products Private Limited 

 

II. Promoter Group 

 

In addition to the Promoters named above, the following individuals and entities form a part of the Promoter Group: 

 

(a) Natural persons who are part of the Promoter Group 

 
Name of Promoter Name of the relative Relationship with Promoter 

Girishkumar Limbabhai Chovatia Limbabhai Chovatia Father 

Labhuben Chovatia Mother 

Kiranben Girishbhai Chovatiya Spouse 

1. Premila Bhayani 

2. Rekha Vekaria 

3. Naina Kumbhani 

Sisters 

1. Ameeshi Chovatia Daughters 
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2. Dhwani Chovatia 

Jivrajbhai Parbatbhai Korat Spouse’s father 

Vasantben Jivrajbhai Korat Spouse’s mother 

Vatsal Jivrajbhai Korat Spouse’s brother 

Nareshbhai Ramjibhai Patel Ramjibhai Limbabhai Patel Father 

Arunaben Ramjibhai Patel Mother 

Sheetalben N. Patel Spouse 

1. Zumbesh Ramjibhai Patel 

2. Sanket Ramjibhai Patel 

Brothers 

1. Jainul Nareshkumar Vaghasia 

2. Krushang Nareshkumar Vaghasia 

Sons 

Vijaybhai Gordhanbhai Dayani Spouse’s father 

Minaben Vijaybhai Dayani Spouse’s mother 

Hirenkumar Vijaybhai Dayani Spouse’s brother 

Chetankumar Chhaganlal 

Vaghasia 

 

Chhaganlal Ramjibhai Vaghasia Father 

Bhanuben Chhaganlal Vaghasia Mother 

Parulben Vaghasia Spouse 

Mukeshkumar Chhaganlal Vaghasia Brother 

1. Adhyan Chetankumar Vaghasia 

2. Nairit Chetankumar Vaghasia 

Sons 

Bhikhabhai Rajabhai Gevaria Spouse’s father 

Shardaben Bhikhabhai Gevaria Spouse’s mother 

Nilesh Bhikhabhai Gevaria Spouse’s brother 

1. Nitaben Jigneshkumar Dudhat 

2. Smita Sanjaykumar Thummer 

3. Minal Vipulkumar Rakholiya 

Spouse’s sisters 

 

(b) Bodies corporates forming part of the Promoter Group 

 

1. Ami Lifesciences Private Limited 

2. Ami Procure Private Limited 

3. Ami Oncotheranostics Private Limited 

4. Ami Drugs and Speciality Chemicals Private Limited 

5. Ami Biotech Private Limited 

6. Religen, Inc. 

7. Aneeqa Beauty Products Private Limited (1) 
 

(1)   Application in Form STK-2 filed for striking off the name of Aneeqa Beauty Products Private Limited 

 

(c) Partnership firms/ HUFs forming part of the Promoter Group 

 

1. Axsys Solutions 

2. Globe Bio Care  

3. Shivay Enterprises 

4. Naresh R Patel HUF 

 

For further details regarding the members of the Promoter Group of our Company, see “Capital Structure – Shareholding 

of our Promoters and our Promoter Group” and “Other Regulatory and Statutory Disclosures” on pages 68 and 392, 

respectively.  
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GROUP COMPANIES 

 

As per the SEBI ICDR Regulations for the purpose of identification of group companies, our Company has considered 

companies covered under the applicable accounting standard, i.e. Indian Accounting Standard – 24, issued by the Institute 

of Chartered Accountants of India as per the Restated Financial Statements as of and for the fiscals 2018, 2017, 2016, 2015 

and 2014, except such companies with which the related party relationship has ceased to exist on or prior to March 31, 

2018, as reflected in the Restated Financial Statements), and other companies as per the Materiality Policy adopted by our 

Board of directors through its resolution dated May 24, 2018. For the purpose of disclosure in connection with the Issue, a 

company shall be considered material and disclosed as a Group Company if it has entered into one or more transactions 

with any company forming part of the Promoter Group (in terms of Regulation 2(1)(zb) of the SEBI ICDR Regulations) 

during the last completed financial year, which cumulatively in value, exceeds 10.00% of the total consolidated revenue or 

1.00% of the profit after tax, whichever is lower of the Company for that financial year as per the restated consolidated 

financial statements of the Company. 

 

Set forth below are details of our Group Companies as on the date of this Draft Red Herring Prospectus:  

 

S. No. Name of Group Company 
Description of objects as per MoA/ business 

activities 

Shareholding Interest of 

Promoters 

1.  Ami Drugs & Speciality 

Chemicals Private Limited 

Manufacture and deal in organic and inorganics 

compounds, pharmaceutical chemicals, 

intermediates, solvents, adhesives, pesticides, 

cryogenics, petroleum products, paints, dye stuff 

and all other organic and inorganic chemicals of 

any character or property 

Girishkumar Limbabhai Chovatia 

– 17.60% 

Nareshbhai Ramjibhai Patel – Nil 

Chetankumar Chhaganlal Vaghasia 

– Nil 

2.  Ami Lifesciences Private 

Limited 

Manufacture and deal in all kinds and varieties 

of chemicals, nutritional food products, 

vitamins, extracts, oils, compounds, perfumes 

and disinfectants, prescriptions, formulas and in 

general all types of products allied to its business 

Girishkumar Limbabhai Chovatia 

– 34.98% 

Nareshbhai Ramjibhai Patel – 

6.08% 

Chetankumar Chhaganlal Vaghasia 

– Nil 

3.  Ami Procure Private Limited Provide consultancy services, to execute projects 

in biotechnology and neutraceuticals products, 

research and development, advisory, technical 

support for manufacturing, production, quality 

control, storage, marketing, distribution, sale, 

exports, imports, trading, liason services of 

tissue culture, bio technology products, plants, 

herbs, fruits, vegetables, agro-technology 

products and agriculture sector as a whole, to 

market the same locally and outside India 

Girishkumar Limbabhai Chovatia 

– 50.00% 

Nareshbhai Ramjibhai Patel – Nil 

Chetankumar Chhaganlal Vaghasia 

– 50.00% 

4.  Ami Oncotheranostics Private 

Limited 

Manufacture, design, develop, buy, sell, import 

and export of new photosensitizing compound 

for identification and treatment of cancer and 

implants & instruments and surgical appliances 

required in manufacture of scientific and 

medical equipment, apparatus and appliances of 

all kinds 

Girishkumar Limbabhai Chovatia 

– 50.00% 

Nareshbhai Ramjibhai Patel – 

50.00% 

Chetankumar Chhaganlal Vaghasia 

– Nil 

5.  Religen Inc. Operate laboratories/ clinics for the diagnosis of 

autism by performing FRAT test 

Girishkumar Limbabhai Chovatia 

– 25.00% 

Nareshbhai Ramjibhai Patel - 

25.00% 

Chetankumar Chhaganlal Vaghasia 

- 25.00% 

 

Five largest Group Companies of our Company 

 

Set out below are details of our five largest Group Companies, on the basis of turnover: 

 

1. Ami Lifesciences Private Limited 

 

Ami Lifesciences Private Limited is a private limited company which was incorporated under the Companies Act, 1956 as 

Sun Scope Laboratories Private Limited on March 2, 1994. The name of the company was changed to Ami Lifesciences 

Private Limited on June 13, 2006. Its CIN is U24110GJ1994PLC021470 and its registered office is located at 2nd Floor, 
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Prestige Plaza, 40 Urmi Society, Vadodara – 390 020 Gujarat, India. Ami Lifesciences Private Limited is authorised under 

its constitutional documents to carry on the business of manufacture, import, export, buy sell, supply, distribute, store stock, 

maintain and otherwise handle, deal in and carry on business in all kinds and varieties of chemicals, nutritional food 

products, mixtures, powders, vitamins, extracts, oils, compounds, tinctures, broths, chemicals, perfumes and disinfectants, 

prescriptions, formulas and in general all types of products allied to its business. 

 

Financial Information  

(in ₹ million, except per share data) 

Particulars As on March 31, 2017 As on March 31, 2016 As on March 31, 2015 

Equity share capital  100.00 100. 00  100.00  

Reserves and surplus 500.34  372.93 324.58  

Total sales  2,261.06   1,475.35   1,561.31 

Profit/(Loss) for the year     127.41  48.34     106.62 

Earnings/(loss) per share (Basic)                      12.74                         4.83                       10.66  

Earnings/(loss) per share (Diluted)                      12.74                         4.83                       10.66  

Net asset value per share                      60.03                       47.29                       42.46  
 

There are no significant notes of the auditors in relation to the aforementioned financial statements for the last three fiscals. 

 

Interest of Promoters 

 

Our Promoters are interested to the extent of their shareholding and directorship and in any dividend distribution and 

corporate benefits which may be made by Ami Lifesciences Private Limited in future. 

 

2. Ami Drugs and Speciality Chemicals Private Limited 

 

Ami Drugs and Speciality Chemicals Private Limited is a private limited company which was incorporated under the 

Companies Act, 1956 on January 28, 2003. Its CIN is U24231GJ2003PTC041913 and its registered office is located at 201 

Tanishq, Opp. SBI Urmi Branch, Productivity Road, Vadodara – 390 020 Gujarat, India. Ami Drugs and Specility 

Chemicals Private Limited is authorised under its constitutional documents to carry on the business as manufacturer, 

formulator, producer, importer, exporter, buyer, seller, supplier, stockist, agent, merchant, distributor and dealer in organic 

and inorganics compounds, pharmaceutical chemicals, fine chemicals, intermediates, solvents, acids, alkalis, gases, 

chemmicals, petrochemicals, plastics, surface coatings, adhesives, pesticides, cryogenics, sanitary chemicals, propellants, 

petroleum products, essences, compounds, softeners, blowing agents, rust converters, paints, reinforcing agents, pasting 

agents, extenders, dye stuff and all other organics and inorganic chemicals of any kind character and property, which have 

been developed or known or which may be developed or known in future and to do all acts and things. 

 

Financial Information 

(in ₹ million, except per share data) 

Particulars As on March 31, 2017 As on March 31, 2016 As on March 31, 2015 

Equity share capital           1.50           1.50           1.50  

Reserves and surplus       14.32        15.13  15.47  

Total sales       19.13 0.44        16.36 

Profit/(Loss) for the year          (0.81) 0.20           1.61 

Earnings/(loss) per share (Basic)                      (5.40)                        1.32                       10.73  

Earnings/(loss) per share (Diluted)                      (5.40)                        1.32                       10.73  

Net asset value per share                    105.48                     110.88                     113.11  
 

There are no significant notes of the auditors in relation to the aforementioned financial statements for the last three fiscals. 

 

Interest of Promoters 

 

Our Promoters are interested to the extent of their shareholding and directorship and in any dividend distribution and 

corporate benefits which may be made by Ami Lifesciences Private Limited in future. 

 

3. Ami Oncotheranostics Private Limited 
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Ami Oncotheranostics Private Limited is a private limited company which was incorporated under the Companies Act, 

2013 on August 13, 2015. Its CIN is U33110GJ2015PTC084194 and its registered office is located at Plot No. 440/4, Road 

No. 82, GIDC Sachin, Surat – 394 230 Gujarat, India. Ami Oncotheranostics Private Limited is authorised under its 

constitutional documents to carry on the business to manufacture, design, prepare, fabricate, install, equip, maintain, 

research, develop, create and run, buy, sell, import and export on new photosensitizing compound for identification and 

treatment of cancer and implants & instruments and surgical appliances of all kinds of machines, plants, implements, tools 

and accessories required in manufacture of schientific and medical apparatus, surgical instruments, medical sundries 

equipments, appliances of all kinds, manufacturers and dealers in equipment necessary in handling of the above products 

for use in conjunction therewith. 

 

Financial Information 

(in ₹ million, except per share data) 

Particulars As on March 31, 2017 As on March 31, 2016 

Equity share capital                  0.10                  0.10  

Reserves and surplus                 (0.02)                   (0.01) 

Total sales                                 -                                    -    

Profit/(Loss) for the year                 (0.02)                   (0.01) 

Earnings/(loss) per share (Basic)                          (1.69)                          (1.24) 

Earnings/(loss) per share (Diluted)                          (1.69)                          (1.24) 

Net asset value per share                             7.52                              9.21  

 

There are no significant notes of the auditors in relation to the aforementioned financial statements for the last three fiscals. 

 

Interest of Promoters 

 

Our Promoters are interested to the extent of their shareholding and directorship and in any dividend distribution and 

corporate benefits which may be made by Ami Lifesciences Private Limited in future. 

 

4. Religen, Inc. 

 

Religen, Inc. is a corporation which was incorporated under the applicable laws in Pennsylvania, U.S.A. on April 20, 2016. 

Its registration number is 6396860 and its registered office is located at 719, Bradford Terrace, West Chester, Chester, PA 

19382 U.S.A. Religen Inc. is engaged the business of operating laboratories/ clinics for the diagnosis of autism. 

 

Financial Information 

($ in million, except per share data) 

Particulars As on December 31, 2017 As on December 31, 2016 

Equity share capital  0.198 0.075 

Reserves and surplus (0.160) 0.000 

Total sales 0.011 0.000 

Profit/(Loss) for the year (0.160) 0.000 

Earnings/(loss) per share (Basic) 0.001 0.000 

Earnings/(loss) per share (Diluted) (0.001) 0.000 

Net asset value per share 0.00 0.00 

 

There are no significant notes of the auditors in relation to the aforementioned financial statements for the last three fiscals. 

 

5. Ami Procure Private Limited 

 

Ami Procure Private Limited is a private limited company which was incorporated under the Companies Act, 1956 on May 

18, 2015. Its CIN is U74900GJ2015PTC083220 and its registered office is located at Plot No. 440/4, Road No. 82, GIDC 

Sachin, Surat – 394 230 Gujarat, India. Ami Procure Private Limited is authorised under its constitutional documents to 

carry on the business of providing consultancy services, to execute projects, biotechnology and neutraceuticals products 

and services, research and development, advisory services, technical support for manufacturing, production, quality control, 

growing, storage, marketing, distribution, sale, exports, imports, trading, liason services of tissue culture, bio technology 
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products, plants, herbs, fruits, vegetables, agro-technology products, bio inputs, fertilisers, seeds, pesticides, agricultural 

implements, agro based industries, products, projects, commodities and agriculture sector as a whole, to market the same 

locally and outside India. 

 

Financial Information 

(in ₹ million, except per share data) 

Particulars As on March 31, 2017 As on March 31, 2016 As on March 31, 2015 

Equity share capital             1.00             1.00                    -    

Reserves and surplus        (1.81)          (0.42) -    

Total sales                           -                              -    -    

Profit/(Loss) for the year        (1.38)  (0.42) -    

Earnings/(loss) per share (Basic)                  (138.41)                    (48.62) -    

Earnings/(loss) per share (Diluted)                  (138.41)                    (48.62) -    

Net asset value per share                  (170.90)                    (32.49) -    
 

There are no significant notes of the auditors in relation to the aforementioned financial statements for the last three fiscals. 

 

Interest of Promoters 

 

Our Promoters are interested to the extent of their shareholding and directorship and in any dividend distribution and 

corporate benefits which may be made by Ami Lifesciences Private Limited in future. 

 

Details of negative net worth and loss-making Group Companies  

 

Negative net worth Group Companies 

 

Our Group Company, Ami Procure Private Limited had a negative networth during the financial year 2017-18. For further 

details regarding Ami Procure Private Limited, refer “- Five largest Group Companies of our Company” above. 

 

Loss making Group Companies 

 

Set forth below are details of loss making Group Companies in any of fiscals 2017, 2016 and/ or 2015: 

(in ₹ million) 

S. No. Name of Group Company 
Profit/ (loss) for 

Fiscal 2017 Fiscal 2016 Fiscal 2015 

1.  Ami Drugs and Speciality Chemicals Private Limited (0.81) 0.20  1.61 

2.  Ami Procure Private Limited (1.38) (0.42) - 

3.  Ami Oncotheranostics Private Limited (0.02) (0.008) - 

 

For further details regarding the abovementioned Group Companies, refer “- Five largest Group Companies of our 

Company” above. 

 

Details of Group Companies which have been identified as sick or are under winding up 

 

Set forth below are details of our Group Companies which have been identified as sick companies within the meaning of 

the erstwhile Sick Industrial Companies (Special Provisions) Act, 1985 (“Sick Companies Act”) or are under winding up 

as on the date of this Draft Red Herring Prospectus.  

 

Payment of Benefits  

 

Except in the ordinary course of business and as stated in “Financial Statements - Annexure V - Statement of Related 

Party Transactions” on page 239, no benefit or amount has been given or paid to our Group Companies within the two 

years preceding the date of filing this Draft Red Herring Prospectus or intended to be paid or given to our Group Companies.  

 

Interest of the Group Companies in the Promotion of our Company 

 

None of our Group Companies have any interest in the promotion or formation of our Company as on the date of this Draft 

Red Herring Prospectus. 
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Confirmations and Disclosures by our Group Companies 

 

Further, as on the date of this Draft Red Herring Prospectus: 

 

a) None of our Group Companies have any business interest in our Company, including an interest in any property acquired 

by our Company within the two years preceding the date of filing this Draft Red Herring Prospectus or proposed to be 

acquired by it, or any interest in any transaction by our Company pertaining to acquisition of land, construction of 

building and supply of machinery, etc. 

 

b) We have not had any sales or purchase transactions with any of our Group Companies exceeding, which, in the 

aggregate, would constitute 10% or more of the total sales or purchases transactions of our Company, as per our restated 

financial statements for fiscal 2018. 

 

Related Party Transactions 

 

Except as set forth below in “Financial Statements – Annexure V – Statement of Related Party Transactions” on page 

239, no related party transactions that have been entered into between our Group Companies and our Company, as on the 

date of our latest Restated Financial Statements included in this Draft Red Herring Prospectus. 

 

Sick or Defunct Companies  

 

None of our Group Companies are sick under the Sick Companies Act and none of our Group Companies are defunct and 

regarding which an application has been made to the relevant registrar of companies for striking off the name during the 

five years preceding the date of this Draft Red Herring Prospectus with SEBI.  

 

There are no Group Companies against which winding up or revocation proceedings or actions have been initiated as on 

the date of this Draft Red Herring Prospectus. 

 

None of our Group Companies have made an application to the relevant registrar of companies for striking off its name 

during the five years immediately preceding the date of this Draft Red Herring Prospectus. 

 

Common Pursuits amongst the Group Companies and our Company  

 

Except the following group companies which are carrying out businesses in pharma sector (the same being distinct from 

the business being undertaken by our Company), there are no common pursuits between our Company and any of our 

Group Companies: 

 

a) Ami Drugs & Speciality Chemicals Private Limited; 

b) Ami Lifesciences Private Limited; 

c) Ami Procure Private Limited; and 

d) Ami Oncotheranostics Private Limited.  

 

For risks relating to a potential conflict of interest, please refer to “Risk Factor – Although our Group Companies are 

undertaking different businesses in the pharma sector, the charter documents of some of our Group Companies have 

objects similar to the objects of our Company, which may be a potential source of conflict of interest for us and which 

may have an adverse effect on our business, financial conditions and results of operations.” on page 21. 

 

Litigations 

 

For details relating our pending legal proceedings against our Group Companies, please see section titled “Outstanding 

Litigation and Other Material Developments” on page 384. 

 

Other confirmations 

 

None of our Group Companies have been declared as a wilful defaulter as on the date of this Draft Red Herring Prospectus, 

as defined under the SEBI ICDR Regulations. Further, no violations of securities laws have been committed by any of our 

Group Companies in the past and no proceedings for violation of securities laws are pending against them as on the date of 

this Draft Red Herring Prospectus. 
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None of our Group Companies have been prohibited by the SEBI or any other regulatory or governmental authorities from 

accessing the capital markets for any reasons as on the date of this Draft Red Herring Prospectus. 

 

None of the securities of our Group Companies are listed on any stock exchange. None of our Group Companies have made 

any public or rights issue of equity shares or convertible securities in preceding three years.  
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DIVIDEND POLICY 

 

As on the date of this Draft Red Herring Prospectus, our Company does not have a formal dividend policy. The declaration 

and payment of dividend on our Equity Shares, if any, will be recommended by our Board and approved by our 

shareholders, at their discretion, in accordance with provisions of our Articles of Association and applicable law, including 

the Companies Act (together with applicable rules issued thereunder) and will depend on a number of factors, including 

but not limited to our profits, capital requirements, contractual obligations, restrictive covenants in financing arrangements 

and the overall financial condition of our Company. Any future determination as to the declaration and payment of 

dividends will be at the discretion of our Board and will depend on factors that our Board deems relevant, including among 

others, our results of operations, financial condition, cash requirements, business prospects and any other financing 

arrangements. 

 

In addition, our ability to pay dividends may be impacted by a number of factors, including but not limited to our profits, 

capital requirements, contractual obligations, the overall financial condition of our Company and restrictive covenants 

under the loan or financing arrangements our Company is currently availing of or may enter into to finance our fund 

requirements for our business activities. For further details, see “Financial Indebtedness” on page 373. 

 

Our Company has not declared any dividends on Equity Shares during the last five fiscals. 
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RELATED PARTY TRANSACTIONS 

 

For details of the related party transactions, as per the requirements under Ind AS 24 - ‘Related Party Disclosures’ issued 

by the Institute of Chartered Accountants in India and as reported in the Restated Financial Information, see “Financial 

Statements - Restated Financial Information” on page 175.
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SECTION V – FINANCIAL INFORMATION 

 

FINANCIAL STATEMENTS 
 
 

Description Page No. 

Auditor’s Report on the Restated Ind AS Consolidated Financial Information 176 

Restated Ind-AS Consolidated Financial Information 181 

Auditor’s Report on the Restated Ind AS Standalone Financial Information 253 

Restated Ind-AS Standalone Financial Information 258 
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INDEPENDENT AUDITOR’S REPORT ON RESTATED IND AS CONSOLIDATED FINANCIAL 

INFORMATION 

The Board of Directors of 

AMI Organics limited  

Dear Sirs, 

1. We have examined, as appropriate (refer paragraph 3, 4, 5, 6, 7 and 9 below), the attached Restated Ind 

AS Consolidated Financial Information of AMI Organics limited (the “Company”), and its Joint Venture 

(collectively known as the “Group”), which comprises of the Restated Ind AS Consolidated Summary 

Statement of Assets and Liabilities as at March 31, 2018 and March 31, 2017 and 2016, the Restated Ind 

AS Consolidated Summary Statements of Profit and Loss (including other comprehensive income) and 

Restated Ind AS Consolidated Summary Statement of changes in equity for the each of the years ended 

March 31, 2018, 2017 and 2016, Restated Ind AS Consolidated Summary Statement of Cash Flows for 

each of the years ended March 31, 2018, 2017 and 2016 respectively, and the Summary of Significant 

Accounting Policies (collectively, the “Restated Ind AS Consolidated Financial Information”) as 

approved by the Board of Directors of the Group (“the Board”) at their meeting held on 8th July, 2018 

for the purpose of inclusion in the offer document prepared by the Group in connection with its proposed 

Initial Public Offer (“IPO”) in terms of the requirements of: 

a)  Section 26 of Part I of Chapter III of the Companies Act, 2013 ("the Act") read with Rule 4 to 

6 of Companies (Prospectus and Allotment of Securities) Rules, 2014 (“the Rules); 

b)  the Securities and Exchange Board of India (Issue of Capital and Disclosure Requirements) 

Regulations, 2009 as amended from time to time in pursuance of provisions of Securities and 

Exchange Board of India Act, 1992 (the "ICDR Regulations"); and 

c)  the Guidance Note on Reports in Company Prospectuses (Revised 2016) issued by the Institute 

of Chartered Accountants of India as amended from time to time (the “Guidance Note”). 

2.  The preparation of the Restated Ind AS Consolidated Financial Information is the responsibility of the 

Management of the Group for the purpose set out in paragraph 13 below. The Management’s 

responsibility includes designing, implementing and maintaining adequate internal control relevant to 

the preparation and presentation of the Restated Ind AS Consolidated Financial Information. The 

Management is also responsible for identifying and ensuring that the Group complies with the Act, the 

Rules, the ICDR Regulations and the Guidance Note. 

Our responsibility is to examine the Restated Ind AS Consolidated Financial Information and confirm 

whether such Restated Ind AS Consolidated Financial Information comply with the requirements of the 

Act, the Rules, the ICDR Regulations and the Guidance Note. 

3.  We have examined these Restated Ind AS Consolidated Financial Information taking into consideration: 

a)  The terms of reference and terms of our engagement agreed upon with you in accordance with 

our engagement letter dated 26th May 2018 in connection with the proposed IPO of the 

Company; 

b)  The Guidance Note; an 

c)  The Guidance Note on Reports or Certificates for Special Purposes (Revised 2016), which 

include the concepts of test checks and materiality. This Guidance Note requires us to obtain 

reasonable assurance based on verification of evidence supporting the Restated Ind AS 

Consolidated Financial Information. This Guidance Note also requires that we comply with the 

ethical requirements of the Code of Ethics issued by the Institute of Chartered Accountants of 

India. 

4.  These Restated Ind AS Consolidated Financial Information have been compiled by the Management 

from the: 
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a)  The Audited Consolidated financial statements of the Group as at and for the year ended March 

31, 2018 which include the comparative Ind AS financial statements as at and for the year ended 

March 31, 2017, prepared in accordance with the Indian Accounting Standards (“Ind AS”) 

notified under the Companies (Indian Accounting Standards) Rules, 2015 and Companies 

(Indian Accounting Standards) Amendment Rules, 2016 which have been approved by the 

Board at their meeting held on 24th May, 2018. The audited consolidated financial statements 

of the Group as at and for the year ended March 31, 2017, prepared in accordance with the 

accounting standards notified under the section 133 of the Companies Act, 2013, (“Indian 

GAAP”) which have been approved by the Board of directors at their meeting held on August 

30, 2017. 

b)  From the audited consolidated financial statements of the Group as at and for the year ended 

March 31, 2016, prepared in accordance with Accounting Standards as prescribed under Section 

133 of the Act read with Rule 7 of the Companies (Accounts) Rules, 2014 and the relevant 

provisions of the Act, which had been approved by the Board of Directors on August 30, 2016, 

which had been converted into figures as per the Ind AS to align accounting policies, 

exemptions and disclosures as adopted for the preparation of the first Ind AS financial 

statements for the year ended March 31, 2018 as described in Note 2 of Annexure V . 

Audit of the consolidated financial statements and Consolidated Ind As financial Statements for 

the years ended March 31, 2018, 2017 and 2016 was conducted by M/s Bela Mehta & 

Associates, Chartered Accountants, FRN No. 101073W (previous auditors) and accordingly 

reliance has been placed on the consolidated financial information examined by them for the 

said years. The financial report included for the years ended March 31, 2018, 2017 and 2016 

are based solely on the report submitted by them. 

 

5.  The audit reports on the consolidated financial statements were unmodified by the previous auditors in 

the respective year’s consolidated financial statements. 

6.  The audit reports on the consolidated financial statements issued by previous auditors included following 

other matter: 

The consolidated Ind AS financial statements include the financial information of one jointly controlled 

entity with total assets of Rs. 40,12,61,770 & total liabilities of Rs. 98,75,580 as at March 31, 2018, total 

revenue of Rs. 4,09,778 & total expenditure of Rs. 6,45,284 for the year ended March 31, 2018 and the 

elements making up the Cash Flow Statement and related disclosures in respect of an unincorporated 

joint venture which is based on statements from the Operators and certified by the management. 

7.  The previous auditors of the Company, as mentioned in paragraphs 4, 5 and 6 have confirmed that the 

Ind As Consolidated financial information for the above mentioned years: 

a)  have been made after incorporating adjustments for the changes in accounting policies 

retrospectively in respective financial years to reflect the same accounting treatment as per 

changed accounting policy for all the reporting periods; 

b)  have been made after incorporating adjustments for the material amounts in the respective 

financial years to which they relate; 

c)  do not contain any extra-ordinary items that need to be disclosed separately other than those 

presented in the Ind As Consolidated Financial Information; 

8.  Based on our examination, we report that: 

a)  The Restated Ind AS Consolidated Statement of Assets and Liabilities of the Company, 

including as at March 31, 2018, 2017 and 2016, examined by us, as set out in Annexure- I to 

this report are after making adjustments and regrouping as in our opinion were appropriate and 

more fully described in Annexure VI: Restated Ind AS Statement of Consolidated Adjustments 

to The Audited Financial Statements. 

b)  The Restated Ind AS Consolidated Statement of Profit and Loss (including other comprehensive 
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income) for the years ended March 31, 2018, 2017 and 2016 examined by us, as set out in 

Annexure II to this report are after making adjustments and regrouping/ reclassifications as in 

our opinion were appropriate and more fully described in Annexures VI: Restated Ind AS 

Statement of Consolidated Adjustments to The Audited Financial Statements. 

c)  The Restated Ind AS Consolidated Statement of changes in equity of the Company for the years 

ended March 31, 2018, 2017 and 2016 examined by us, as set out in Annexure III to this report 

are after making adjustments and regrouping/ reclassifications as in our opinion were 

appropriate and more fully described in Annexure VI: Restated Ind AS Statement of 

Consolidated Adjustments to the Audited Financial Statements. 

d)  The Restated Ind AS Consolidated Statement of Cash Flows of the Company, including for the 

years ended March 31, 2018, 2017, 2016 and 2015 examined by us, as set out in Annexure IV 

to this report are after making adjustments and regrouping/ reclassifications as in our opinion 

were appropriate and more fully described in Annexures VI: Restated Ind AS Statement of 

Consolidated Adjustments to The Audited Financial statements. 

e)  Based on above and according to the information and explanations given to us and also as per 

the reliance placed on the reports submitted by the previous auditors, we further report that the 

Restated Ind AS Consolidated Financial Information: 

(i)  have been made after incorporating adjustments for changes in accounting policies 

 retrospectively in respective financial years to reflect the same accounting 

 treatment as per changed accounting policy for all the reporting periods; 

(ii)  have been made after incorporating adjustments for the material amounts in the 

 respective financial years to which they relate; and 

(iii)  do not contain any extra-ordinary items that need to be disclosed separately other 

 than those presented in the Restated Ind AS Consolidated Financial Information. 

(iv)  do not contain any qualifications in the auditors’ reports on the audited Ind As 

Consolidated financial statements of the Company as at March 31, 2018, 2017 and 

2016 which require any adjustments to the Restated Ind AS Ind AS Consolidated 

Financial Information 

9.  We have also examined the following Restated Ind AS Consolidated financial information of the Group 

set out in the Annexures prepared by the Management and approved by the Board of Directors on 8th 

July, 2018 as at and for the years ended March 31, 2018, 2017 and 2016. In respect of the years ended 

March 31, 2018, 2017 and 2016 these information have been included based upon the reports submitted 

by previous auditors and relied upon by us: 

(i) Note 14 of Annexure V – Restated Ind AS Consolidated Statement of Share Capital 

(ii) Note 15 of Annexure V - Restated Ind AS Consolidated Statement of Other equity 

(iii) Note 16 & 19 of Annexure V - Restated Ind AS Consolidated Statement of Non-Current and 

Current Borrowings 

(iv) Note 17 & 22 of Annexure V – Restated Ind AS Consolidated Statement of Non-Current and 

Current Provisions 

(v) Note 20 of Annexure V – Restated Ind AS Consolidated Statement of Trade Payables 

(vi) Note 21 of Annexure V – Restated Ind AS Consolidated Statement of Other Current Liabilities 

(vii) Note 23 of Annexure V – Restated Ind AS Consolidated Statement of Current Tax Liabilities 

(viii) Note 4a of Annexure V - Restated Ind AS Consolidated Statement of Property, plant and 

equipment 



 

 

179 
 

(ix) Note 4b of Annexure V - Restated Ind AS Consolidated Statement of Capital work-in-progress 

(x) Note 5 of Annexure V - Restated Ind AS Consolidated Statement of Non-Current Investments 

(xi) Note 6 & 12 of Annexure V - Restated Ind AS Consolidated Statement of Non-Current and 

Current Loans and Advances 

(xii) Note 7 to Annexure V – Restated Ind AS Consolidated Statement of Other Financial Assets 

(xiii) Note 8 of Annexure V - Restated Ind AS Consolidated Statement of Non-Current Investments 

(xiv) Note 9 of Annexure V- Restated Ind AS Consolidated Statement of Inventory 

(xv) Note 10 of Annexure V – Restated Ind AS Consolidated Statement of Trade Receivables 

(xvi) Note 11a of Annexure V– Restated Ind AS Consolidated Statement of Cash and Cash 

Equivalents 

(xvii) Note 11b of Annexure V– Restated Ind AS Consolidated Statement of Bank Balance Other than 

11a 

(xviii) Note 24 of Annexure V- Restated Ind AS Consolidated Statement of Revenue from Operations 

(xix) Note 25 of Annexure V - Restated Ind AS Consolidated Statement of Other Income 

(xx) Note 26 of Annexure V - Restated Ind AS Consolidated Statement of Cost of Material 

Consumed 

(xxi) Note 27 of Annexure V - Restated Ind AS Consolidated Statement of Changes in Inventories 

(xxii) Note 28 of Annexure V - Restated Ind AS Consolidated Statement of Employee benefits 

expense 

(xxiii) Note 29 of Annexure V - Restated Ind AS Consolidated Statement of Finance Costs 

(xxiv) Note 30 of Annexure V - Restated Ind AS Consolidated Statement of Other Expenses 

(xxv) Note 40 & 45 of Annexure V - Restated Ind AS Consolidated Statement of Accounting Ratios 

(xxvi) Note 45 of Annexure V - Restated Ind AS Consolidated Statement of Related Party Transactions 

Annexure 

(xxvii) Annexure VII - Restated Ind AS Consolidated Statement of Capitalization 

(xxviii) Note 18 of Annexure V – Restated Ind AS Consolidated Statement of Deferred Tax Assets 

According to the information and explanations given to us and also as per the reliance placed on the 

reports submitted by the previous auditors, in our opinion, the Restated Ind AS Consolidated Financial 

Information and the above Restated Ind AS financial information contained in Annexure I to Annexure 

VII accompanying this report read with Summary of Significant Accounting Policies as disclosed in 

Annexure V are prepared after making adjustments and regroupings/ reclassifications as considered 

appropriate and have been prepared in accordance with the Act, the Rules, the ICDR Regulations and the 

Guidance Note. 

10.  We have complied with the relevant applicable requirements of the Standard on Quality Control (SQC) 

1, Quality Control for Firms that Perform Audits and Reviews of Historical Financial Information, and 

Other Assurance and Related Services Engagements. 

11.  This report should not in any way be construed as a reissuance or re-dating of any of the previous audit 
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reports issued by us, nor should this report be construed as a new opinion on any of the financial 

statements referred to herein. 

12.  We have no responsibility to update our report for events and circumstances occurring after the date of 

the report. 

13.  Our report is intended solely for use of the Management for inclusion in the offer document to be filed 

with Securities and Exchange Board of India, National Stock Exchange Limited, BSE Stock Exchange 

Limited and Registrar of Companies, Delhi in connection with the proposed IPO of equity shares of the 

Company. Our report should not be used, referred to or distributed for any other purpose except with our 

prior consent in writing. 

For Maheshwari & Co. 

Chartered Accountants 

(Firm’s Registration 

No.105834W) 

 

Pawan Gattani 

(Partner) 

M. No. 144734 

 

Place: Surat 

 

Date: 8th July, 2018 
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AMI ORGANICS LIMITED 

(Formerly Known as Ami Organics Private Limited) 

CIN- U24100GJ2007PLC051093 

Annexure I Restated Consolidated Statement of Assets & Liabilities 

 

Particulars 
Note of 

Annexure V 

As at 

31 March 

2018  

Rs. (in million) 

As at 

31 March 2017 

Rs. (in million) 

As at 

31 March 2016 

Rs. (in million) 

I. ASSETS        

Non-current assets        

Property, Plant and Equipment 4a 148.96 145.03 85.33 

Capital Work-In-Progress 4b 303.25 114.20 37.65 

Other Intangible Assets 4c 166.39 132.60 99.50 

Financial Assets 

(i) Investments 

5 25.54 14.29 13.67 

(ii) Loans 6 - 2.50 2.50 

(iii) Other Financial Assets 7 20.40 14.37 10.33 

Income Asset Tax (Net)  - - - 

Deferred Tax Asset (Net) 18 0.33 0.41 11.52 

Other Non-Current Assets 8 17.69 1.21 1.68 

Total Non-Current Assets  682.56 424.61 262.18 

Current Assets        

Inventories 9 273.89 197.23 196.39 

Financial Assets 

(i) Trade Receivables 

10 499.67 364.88 363.00 

(ii) Cash and Cash Equivalents 11(a) 9.03 31.36 3.20 

(iii) Bank Balances Other Than (ii) above 11(b) 2.62 4.46 1.89 

(iv) Loans 12 0.52 0.28 1.02 

(v) Other Financial Assets    - - 

Other Current Assets 13 86.22 66.58 96.21 

Total Current Assets  871.95 664.79 661.71 

Total Assets 
 1,554.51 1,089.40 923.89 

II. EQUITY AND LIABILITIES        

Equity        

a) Equity Share Capital 14 15.00 15.00 15.00 

b) Other Equity 15 561.82 374.92 259.24 

Total Equity  576.82 389.92 274.24 

Non-current liabilities 
       

Financial Liabilities        

(i) Borrowings 16 317.86 145.02 159.90 

Provisions 17 9.81 6.26 3.72 
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Deferred Tax Liabilities (Net) 18 - - - 

Total Non-Current Liabilities  327.67 151.28 163.62 

Current Liabilities        

Financial Liabilities 

(i) Borrowings 19 94.81 90.57 114.92 

(ii) Trade Payables 20 477.59 384.31 284.18 

(iii) Other Financial Liabilities  - - - 

Other Current Liabilities 21 33.64 49.94 50.68 

Provisions 22 0.95 1.22 0.82 

Current Tax Liability (Net) 23 43.03 22.16 35.43 

Total Current Liabilities 
 

650.02 548.20 486.03 

Total Liabilities  977.69 699.48 649.65 

Total Equity and Liabilities 
 1,554.51 1,089.40 923.89 

Significant accounting policies 2-3   

The accompanying notes form an integral part of the Consolidated Ind AS Financial Statements 

 

 

 

As per our report of even date attached: 

 

  

For Maheshwari & Co. For and on behalf of the Board of directors of Ami organics Limited 

Chartered Accountants 

FRN 105834W 

  

   

Pawan Gattani 

 

Girish L. Chovatia Naresh Patel 

(Partner) (Chairman) (Managing Director) 

M.No. 075872 DIN-00907321 DIN-00906232 

   

   

   

 Alpesh Makwana Abhishek Patel 

Place: Surat 

 

(Company Secretary) (Chief Financial Officer) 

Date: 8th July,  2018 Membership No. 46284  
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AMI ORGANICS LIMITED 

(Formerly Known as Ami Organics Private Limited) 

CIN- U24100GJ2007PLC051093 

Annexure II Restated Consolidated Statement of Profit and Loss 

 

Particulars 

Note of 

Annexure 

V 

Year ended31 

March, 2018 

Rs. (in million) 

Year ended  

31 March, 2017  

Rs. (in million) 

Year ended  

31 March, 2016  

Rs. (in million) 

Revenue from operations 24 1,882.21 1,602.59 1,537.02 

Other income 25 29.56 2.14 28.70 

Total Revenue (A)  1,911.77 1,604.73 1,565.72 

Expenses 

Cost of raw materials consumed 26 1,147.24 947.51 935.83 

Changes in inventories of finished 

goods/traded goods and work-in-progress 
27 (17.74) 2.42 (20.87) 

Employee benefits expense 28 98.89 73.81 70.21 

Finance costs 29 32.25 32.95 25.59 

Depreciation and amortisation expense  19.05 13.68 7.99 

Other expenses 30 348.62 347.54 369.97 

Total expenses (B)  1,628.31 1,417.91 1,388.72 

Profit before tax 
       

283.46 186.82 177.00 

Tax expense: 
       

- Current tax  98.65 54.51 58.85 

- Deferred tax  (0.14) 11.83 (8.41) 

   98.51 66.34 50.44 

Profit for the year 

       

184.95 120.48 126.56 

Other Comprehensive Income/(Loss) 
       

Items that may be reclassified to 

statement of profit and loss 

       

Exchange difference on translation on 

Foreign Entity 

 1.30 (3.20) (0.39) 

Items that will not be reclassified to 

statement of profit and loss 

       

Remeasurement of defined employee benefit 

plans 

 
0.65 

(2.10) (0.35) 

   (0.23) 0.73 0.12 

Tax impact of items that will not be 

reclassified to statement of profit and loss 

       

Total comprehensive income for the year  186.67 115.91 125.94 

Earnings per equity share in Rs. 
       

(1) Basic  123.30 80.32 84.37 
(2) Diluted  123.30 80.32 84.37 

Nominal value of equity shares  10 10 10 

Significant accounting policies 2-3   

The accompanying notes form an integral part of the Consolidated Ind AS Financial Statements 
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As per our report of even date attached: 

 

  

For Maheshwari & Co. For and on behalf of the Board of directors of Ami organics Limited 

Chartered Accountants 

FRN 105834W 

  

   

Pawan Gattani 

 

Girish L. Chovatia Naresh Patel 

(Partner) (Chairman) (Managing Director) 

M.No. 075872 DIN-00907321 DIN-00906232 

   

   

   

 Alpesh Makwana Abhishek Patel 

Place: Surat (Company Secretary) (Chief Financial Officer) 

Date: 8th July,  2018 Membership No. 46284  
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AMI ORGANICS LIMITED 

(Formerly Known as Ami Organics Private Limited) 

CIN- U24100GJ2007PLC051093 

Annexure III Restated consolidated statement of changes in equity 

A. Equity 

 

Particulars Amount 

Rs. (in million) 

Balance as at 31 March 2016  

Changes in Equity Share Capital during the year 

15.00 

Balance as at 31 March 2017 

Changes in Equity Share Capital during the year 

15.00 

Balance as at 31 March 2018 15.00 

B. Other Equity 

 

Particulars 

Reserves and Surplus 

Items of Other  

Comprehensive Income 

Total 

Rs. (in 

million) 

Securities  

Premium  

Rs. (in 

million) 

General  

Reserve 

Rs. (in 

million) 

Retained  

Earnings  

Rs. (in 

million) 

Exchange 

difference 

on 

translation 

on foreign 

entity 

Actuarial  

gains and  

losses  

Rs. (in 

million) 

Balance at 31 March 2015 - - 134.95 - (1.66) 133.29 

Profit for the year - - 126.56 - - 126.56 

Other Comprehensive Income for the year - - - (0.39) (0.35) (0.74) 

Impact of Prior year errors - - - - - - 

Prior year tax adjustment - - - - - - 

Transfer from OCI to retained earnings - - - - - - 

Tax impact of items not classified to 

statement of profit and loss 
- - - - 0.12 0.12 

Balance at 31 March 2016 - - 261.51 (0.39) (1.89) 259.23 

Profit for the year - - 120.48 - - 120.48 

Other Comprehensive Income for the year - - - (3.20) (2.10) (5.30) 

Prior year tax adjustment - - (0.23) - - (0.23) 

Transfer from OCI to retained earnings - - - - - - 

Tax impact of items not classified to 

statement of profit and loss 
- - - - 0.73 0.73 

Balance at 31 March 2017 - - 381.76 (3.59) (3.26) 374.91 

Profit for the year - - 184.95 - - 184.95 

Other Comprehensive Income for the year - - - 1.30 0.65 1.95 

Prior year tax adjustment - - 0.23 - - 0.23 

Transfer from OCI to retained earnings - - - - - - 

Tax impact of items not classified to 

statement of profit and loss 
- - - - (0.23) (0.23) 

Balance at 31 March 2018 - - 566.94 (2.29) (2.84) 561.81 
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The accompanying notes form an integral part of the Consolidated Ind AS financial statements 

 

As per our report of even date attached: 

 

  

For Maheshwari & Co. For and on behalf of the Board of directors of Ami organics Limited 

Chartered Accountants 

FRN 105834W 

  

   

Pawan Gattani 

 

Girish L. Chovatia Naresh Patel 

(Partner) (Chairman) (Managing Director) 

M.No. 075872 DIN-00907321 DIN-00906232 

   

   

   

 Alpesh Makwana Abhishek Patel 

Place: Surat 

 

(Company Secretary) (Chief Financial Officer) 
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AMI ORGANICS LIMITED 

(Formerly Known as Ami Organics Private Limited) 

CIN- U24100GJ2007PLC051093 

Annexure IV Restated Consolidated Statement of Cash Flows 

 

Particulars 

 
Year ended  

31 March, 

2018  

Rs. (in 

million) 

Year ended  

31 March, 

2017  

Rs. (in 

million) 

Year ended  

31 March, 

2016  

Rs. (in 

million) 

Cash flow from/(used in) operating activities 
       

Profit before tax  283.46 186.82 177.00 

Adjustment for: 
       

Exception item  - - - 

Interest expense  30.86 31.83 24.88 

Interest income  (2.07) (0.10) (0.68) 

Interest on income tax  - - - 

Depreciation and amortization  19.05 13.68 7.99 

Unrealised exchange difference (net)  (5.69) 0.79 (4.86) 

(Profit)/Loss from sale of Property, plant and equipment  - - - 

Trade receivables / advances written off  - - - 

Prior year errors  0.23 (0.23) - 

Fair value on change of equity instruments  1.30 (3.20) (0.39) 

Remeasurement of defined employee benefit plans  0.65 (2.10) (0.35) 

Operating Profit Before Working Capital Changes  327.79 227.49 203.59 

Movement in working capital:        

(Increase)/decrease in trade receivables  (127.71) (4.94) (116.36) 

(Increase)/decrease in inventories  (76.66) (0.84) (56.01) 

(Increase)/decrease in loans  2.26 0.74 (0.56) 

(Increase)/decrease in other financial Assets  (6.03) (4.04) (1.06) 

(Increase)/decrease in other Current Assets  (36.12) 30.10 (11.34) 

Increase/(decrease) in trade payables  91.89 102.43 85.70 

Increase/(decrease) in other current liability  (16.30) (0.74) 23.66 

Increase/(decrease) in provision  3.28 2.94 0.68 

Cash generated/(used) in operations  162.40 353.14 128.30 

Income taxes paid  (77.78) (67.78) (29.75) 

Net Cash flow from operating activities (A)  84.62 285.36 98.55 

Cash flow from/(used) investing activities        

Payments Property, plant and equipment  (246.21) (183.03) (144.31) 

Interest received  2.07 0.10 0.68 

Proceeds from sale of Property, plant and equipment  0.39 - 14.23 

(Increase)/decrease in fixed deposit with bank  1.84 (2.57) 0.30 

(Increase)/decrease in Investment  (11.25) (0.62) (13.21) 

Cash generated/(used) in investing activities (B)  (253.16) (186.12) (142.31) 

Cash flow from/(used in) financing activities 
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Proceed /(repayment) of borrowings (net)  177.08 (39.23) 68.59 

Interest paid  (30.87) (31.82) (24.90) 

Cash generated/(used) in financing activities (C)  146.21 (71.05) 43.69 

Net increase/(decrease) in cash and cash equivalents (A+B+C) 

      
(22.33) 28.19 (0.07) 

Cash and cash equivalent at beginning of year 
 

31.39 3.21 3.29 

Unrealised exchange difference  (0.03) (0.01) (0.01) 

Total Cash and cash equivalent at beginning of year  31.36 3.20 3.28 

Cash and cash equivalent at end of year  9.03 31.36 3.20 

Unrealised exchange difference at year end  - 0.03 0.01 

Total Cash and cash equivalent at end of year  9.03 31.39 3.21 

Net increase/(decrease) as disclosed above  (22.33) 28.19 (0.07) 

      
 

As per our report of even date attached: 
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 Alpesh Makwana Abhishek Patel 
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(Company Secretary) (Chief Financial Officer) 
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AMI ORGANICS LIMITED 

(Formerly Known as Ami Organics Private Limited) 

CIN- U24100GJ2007PLC051093 

Annexure V Notes to Restated Consolidated Financial Information 

1  Corporate information 

 Ami Organics Limited ("the Company") was originally formed as a partnership firm under the 

Partnership Act, 1932 in the name of “Ami Organics” pursuant to a deed of partnership dated January 3, 

2004 with Promoters, among others, as partners. “Ami Organics” was then converted into private limited 

company under part IX of the Companies Act, 1956 under the name of “Ami Organics Private Limited” 

vide certificate of incorporation dated June 12, 2007 issued by Registrar of Companies, Gujarat, Dadra 

and Nagar Haveli. Further, pursuant to a resolution passed by our shareholders on April 5, 2018, 

Company was converted into a public limited company, following which Company’s name was changed 

to “Ami Organics Limited”, and a fresh certificate of incorporation was issued on April 18, 2018 having 

its registered office at Plot no. 440/4, 5 & 6, Road No. 82/A, GIDC Sachin, Surat GJ 394230. The 

Company is engaged in business of drugs intermediate chemicals and related activities. 

These Restated Consolidated Financial Information and Other Consolidated Financial Information were 

approved by the Board of Directors of the Company on 8th July, 2018. 

2  Basis of preparation 

 The Restated Consolidated Statement of Assets and Liabilities of the Company as at March 31, 2018 and 

the Restated Consolidated Statement of Profit and Loss, the Restated Consolidated Statement of Changes 

in Equity and the Restated Consolidated Statement of Cash flows for the year ended March 31, 2018 and 

Restated Other Consolidated Financial Information (together referred as ‘Restated Consolidated 

Financial Information’) has been prepared under Indian Accounting Standards ('Ind AS') notified under 

Section 133 of the Companies Act, 2013 read with the Companies (Indian Accounting Standards) Rules, 

2015. 

The Company has elected to present all Five years as per Ind AS instead of Indian GAAP. The restated 

Consolidated financial information for the years ended March 31, 2016 has been prepared in accordance 

with requirements of SEBI Circular SEBI/HO/CFD/DIL/CIR/P/2016/47 dated March 31, 2016 (“SEBI 

Circular”) and Guidance note on reports in company prospectuses issued by ICAI. For the purpose of 

Ind AS Consolidated financial information for the years ended March 31, 2016 the Company has 

followed the same accounting policy and accounting policy choices (both mandatory exceptions and 

optional exemptions availed as per Ind AS 101) as initially adopted on transition date i.e. April 1,2016. 

Accordingly, suitable restatement adjustments, if any (both re-measurements and reclassifications) in the 

accounting heads are made to the Ind AS Consolidated financial information as of and for the years ended 

March 31, 2016 following accounting policies and accounting policy choices (both mandatory exceptions 

and optional exemptions) consistent with that used at the date of transition to Ind AS (i.e. April 1, 

2016).The basis of preparation for specific items where exemptions have been applied are as follows: 

Property Plant & Equipment, Intangible assets and Investment property - As permitted by IND AS 101, 

the Company has elected to continue with the carrying values under previous GAAP as ‘deemed cost’ at 

April 1, 2016 for all the items of property, plant & equipment. For the purpose of Ind AS financial 

information for the years ended March 31, 2016 the Company has provided the depreciation based on 

the estimated useful life of respective years and as the change in estimated useful life is considered as 

change in estimate, accordingly there is no impact of this roll back. Similar approach has been followed 

with respect to intangible assets and investment property. 

The Restated Financial Information (including Restated Consolidated Ind AS financial information for 

the years ended March 31, 2018, March 31, 2017 and Restated Consolidated Ind AS financial information 

for the year ended March 31,2016) have been compiled by the Company from the Audited Consolidated 

Financial Statements of the Company for the year ended March 31, 2018, prepared under Ind AS and for 

the years ended March 31, 2017 and 2016 prepared under the previous generally accepted accounting 

principles followed in India (‘Previous GAAP or Indian GAAP’). 
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For all periods up to and including the year ended March 31, 2017, the Company prepared its audited 

Consolidated financial information in accordance with accounting standards notified under section 133 

of the Companies Act 2013, read together with paragraph 7 of the Companies (Accounts) Rules, 2014 

(Indian GAAP). The Consolidated financial statements for the year ended March 31, 2018 are the first 

the Company has prepared in accordance with Ind AS. The date of transition to Ind AS is April 1, 2016. 

In accordance with Ind AS 101 First-time Adoption of Indian Accounting Standard, the Company has 

presented a reconciliation from the presentation of Restated Financial Information under Accounting 

Standards notified under Previous GAAP to Ind AS of Restated Shareholders’ equity as at March 31, 

2017 and 2016 and of the Restated Statement of Profit and loss and other comprehensive Income for the 

year ended March 31, 2017 and 2016. Reconciliation of the same is disclosed in note no. 47. 

The Restated Consolidated Financial Information have been prepared by the management in connection 

with the proposed listing of equity shares of the Company, to be filed by the Company with SEBI, in 

accordance with the requirements of: a) Section 26 read with applicable provisions within Rules 4 to 6 

of the Companies (Prospectus and Allotment of Securities) Rules, 2014 to the Companies Act, 2013; and 

b) The SEBI (Issue of Capital and Disclosure Requirements) Regulations, 2009 issued by the Securities 

and Exchange Board of India ("SEBI") on August 26, 2009, as amended to date in pursuance of 

provisions of Securities and Exchange Board of India Act, 1992 read along with SEBI circular No. 

SEBI/HO/CFD/DIL/CIR/P/2016/47 dated March 2016 (together referred to as the “SEBI regulations”). 

c) Guidance note on reports in company prospectuses These Restated Financial statements have been 

prepared using presentation and disclosure requirements of the Schedule III of Companies Act, 2013. 

Basis of consolidation 

Investments in associates and joint ventures 

An associate is an entity over which the Group has significant influence. Significant influence is the 

power to participate in the financial and operating policy decisions of the investee but is not control or 

joint control over those policies. A joint venture is a joint arrangement whereby the parties that have joint 

control of the arrangement have rights to the net assets of the joint arrangement. Joint control is the 

contractually agreed sharing of control of an arrangement, which exists only when decisions about the 

relevant activities require unanimous consent of the parties sharing control. 

The results and assets and liabilities of associates or joint ventures are incorporated in these consolidated 

financial statements using the Proportionate consolidation. Proportionate consolidation is a method of 

accounting whereby a venturer’s share of each of the assets, liabilities, income and expenses of a jointly 

controlled entity is combined line by line with similar items in the venturer’s financial statements or 

reported as separate line items in the venturer’s financial statements. 

The Group discontinues the use of the from the date when the investment ceases to be an associate or a 

joint venture, or when the investment is classified as held for sale. When the investment becomes a 

subsidiary, the Group accounts for its investment in accordance with Ind AS 103 ‘Business 

Combination’. When the Group retains an interest in the former associate or joint venture and the retained 

interest is a financial asset, the Group measures it at fair value at that date and the fair value is regarded 

as its fair value on initial recognition in accordance with Ind AS 109. The difference between the carrying 

amount of the associate or joint venture at the date the equity method was discontinued, and the fair value 

of any retained interest and any proceeds from disposing of a part interest is included in the determination 

of the gain or loss on disposal of the associate or joint venture. 
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AMI ORGANICS LIMITED 

(Formerly Known as Ami Organics Private Limited) 

CIN- U24100GJ2007PLC051093 

 

 

3.01  Functional and presentation currency 

 Items included in the financial statements of Company are measured using the currency of the primary 

 economic environment in which the Company operates (“the functional currency”). Indian rupee is the 

 functional currency of the Company and all values are rounded to the nearest millions, expect where 

 otherwise indicated. 

 

3.02  First-time adoption of Ind AS 

 Ind AS 101 requires that all Ind AS effective for the first Ind AS financial statements, be applied 

consistently and retrospectively for all fiscal years presented. However, this standard has some exception 

and exemption to this general requirement in specific cases. The application of relevant exception and 

exemption are: 

Exceptions to retrospective application of other Ind AS 

(a) Estimates: An entity’s estimates in accordance with Ind AS at the date of transition to Ind AS shall be 

consistent with estimates made for the same date in accordance with previous GAAP (after adjustments 

to reflect any difference in accounting policies), unless there is an objective evidence that those estimates 

were in error. 

(b) Ind AS 109-Financial Instruments (Derecognition of previously recognised financial assets / 

financial liabilities): An entity shall apply the derecognition requirements in Ind AS 109 in financial 

instruments prospectively for transactions occurring on or after the date of transition. The Company has 

applied the derecognition requirements prospectively. 

(c) Ind AS 109-Financial Instruments (Classification and measurement financial assets ): 

Classification and measurement shall be made on the basis of facts and circumstances that exist at the 

date of transition to Ind AS. The Company has evaluated the facts and circumstances existing on the 

date of transition to Ind AS for the purpose of classification and measurement of financial assets and 

accordingly has classified and measured the financial assets on the date of transition. 

Exemptions from retrospective application of Ind AS 

(a) Ind AS 40 Investment Property: If there is no change in the functional currency an entity may elect to 

continue with the carrying value for all of its investment property as recognised in its Indian GAAP 

financial statements as deemed cost at the date of transition. 

(b) Ind AS 17 Leases: An entity shall determine based on facts and circumstances existing at the date of 

transition to Ind AS whether an arrangement contains a Lease and when a lease includes both land and 

building elements, an entity shall assess the operating lease. The Company has used this exemption and 

assessed all arrangements based on conditions existing as at the date of transition. 

(c) Ind AS 109-Financial Instruments: Ind AS 109 permits an entity to designate a financial liabilities 

and financial assets (meeting certain criteria) at fair value through profit or loss. A financial liability and 

financial asset shall be designated at fair value through profit or loss, on the basis of facts and 

circumstances that exist at the date of transition. 
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3.03  Use of estimates 

The preparation of financial statements in conformity of Ind AS requires management to make 

judgments, estimates and assumptions that affect the application of accounting policies and the reported 

amounts of assets, liabilities, the disclosures of contingent assets and contingent liabilities at the date of 

financial statements, income and expenses during the period. Actual results may differ from these 

estimates. Estimates and underlying assumptions are reviewed on an ongoing basis. Revisions to 

accounting estimates are recognised in the period in which the estimates are revised and in future periods 

which are affected. 

Application of accounting policies that require critical accounting estimates and assumption having the 

most significant effect on the amounts recognised in the financial statements are: 

Valuation of financial instruments 

Valuation of derivative financial instruments 

Useful life of property, plant and equipment 

Useful life of investment property  

Provisions 

Recoverability of trade receivables 

 

 

Summary of significant accounting policies 

3.04  Current versus non-current classification 

The Company presents assets and liabilities in the balance sheet based on current/ non-current 

classification. An asset is treated as current when it is: 

- Expected to be realised or intended to be sold or consumed in normal operating cycle 

- Held primarily for the purpose of trading 

- Expected to be realised within twelve months after the reporting period, or 

- Cash or cash equivalent unless restricted from being exchanged or used to settle a liability for at least 

twelve months after the reporting period. 

All other assets are classified as non-current. 

A liability is current when: 

- It is expected to be settled in normal operating cycle 

- It is held primarily for the purpose of trading 

- It is due to be settled within twelve months after the reporting period, or 

- There is no unconditional right to defer the settlement of the liability for at least twelve months after 

the reporting period. 

The Company classifies all other liabilities as non-current. 

Deferred tax assets and liabilities are classified as non-current assets and liabilities. 

The operating cycle is the time between the acquisition of assets for processing and their realization 

in cash and cash equivalents. The Company has identified twelve months as its operating cycle. 
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AMI ORGANICS LIMITED 

(Formerly Known as Ami Organics Private Limited) 

CIN- U24100GJ2007PLC051093 

Annexure V Notes to Restated Consolidated Financial Information 

3.05  Fair value measurement 

All assets and liabilities for which fair value is measured or disclosed in the financial statements are 

categorized within the fair value hierarchy, described as follows, based on the lowest level input that is 

significant to the fair value measurement as a whole: 

Level 1 - Quoted (unadjusted) market prices in active markets for identical assets or liabilities 

Level 2 - Valuation techniques for which the lowest level input that is significant to the fair value 

measurement is directly or indirectly observable. 

Level 3 - Valuation techniques for which the lowest level input that is significant to the fair value 

measurement is unobservable. 

For assets and liabilities that are recognised in the financial statements on a recurring basis, the Company 

determines whether transfers have occurred between levels in the hierarchy by re-assessing 

categorization (based on the lowest level input that is significant to the fair value measurement as a 

whole) at the end of each reporting period. 

The Company's Management determines the policies and procedures for both recurring fair value 

measurement, such as derivative instruments and unquoted financial assets measured at fair value, and 

for non-recurring measurement, such as assets held for distribution in discontinued operations. 

At each reporting date, the Management analyses the movements in the values of assets and liabilities 

which are required to be remeasured or re-assessed as per the Company's accounting policies. For this 

analysis, the Management verifies the major inputs applied in the latest valuation by agreeing the 

information in the valuation computation to contracts and other relevant documents. 

The Management also compares the change in the fair value of each asset and liability with relevant 

external sources to determine whether the change is reasonable. 

For the purpose of fair value disclosures, the Company has determined classes of assets and liabilities 

on the basis of the nature, characteristics and risks of the asset or liability and the level of the fair value 

hierarchy as explained above. 

This note summarizes accounting policy for fair value. Other fair value related disclosures are given in 

the relevant notes. 

Disclosures for valuation methods, significant estimates and assumptions (note 34)  

Financial instruments (including those carried at amortized cost) (note 35) 

 

 

 

 

 

 



 

 

194 
 

3.06  Revenue recognition 

Revenue is recognised to the extent that it is probable that the economic benefits will flow to the 

Company and the revenue can be reliably measured, regardless of when the payment is being made. 

Revenue is measured at the fair value of the consideration received or receivable, taking into account 

contractually defined terms of payment and excluding taxes or duties collected on behalf of the 

government. 

Revenue from sale of goods 

Revenue from export sales is recognised when delivery of goods is physically given to Customs 

authorities. Revenue from domestic sales is recognised when goods are delivered to the customer and the 

title of goods passes to the customers. 

Interest and dividend income 

The interest and dividends are recognised only when no uncertainty as to measurability or collectability 

exists. Interest on 

fixed deposits is recognised on time proportion basis taking into account the amount outstanding and 

the rate applicable. 

3.07  Inventories: 

i) Raw materials - is valued at the lower of cost or net realisable value. The cost is determined on 

FIFO /specific identification basis. 

ii) Finished goods - valued at the lower of cost or net realisable value. The cost of material is 

determined on FIFO/specific identification basis. 

iii) Work-in-progress is valued at material cost including appropriate production overhead. 

iv) Stores and spares are valued at the lower of cost or net realisable value. Cost is determined on 

FIFO basis. 

(Also refer note 9) 

3.08  Foreign currency transactions and translation 

i) Transactions in foreign currencies are recorded at the exchange rate prevailing on the date of 

transaction. Monetary assets and liabilities denominated in foreign currencies are translated in 

functional currency at closing rates of exchange at the reporting date. 

ii) Exchange differences arising on settlement or translation of monetary items recognised in 

statement of profit and loss. 

iii) As the Company enters into business transactions based on the prevailing exchange rate, 

forward premium and other related factors, the gain/(loss) on this account is considered to be 

an integral part of the operations of the Company in accordance with industry practice and to 

avoid distortion of operating performance. 
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3.09  Taxes 

Current income tax 

Current income tax assets and liabilities are measured at the amount expected to be recovered from or 

paid to the taxation authorities. The Company determines the tax as per the provisions of Income Tax 

Act 1961 and other rules specified thereunder. 

Current income tax relating to items recognised outside profit or loss is recognised outside profit or loss 

(either in other comprehensive income or in equity). Current tax items are recognised in correlation to 

the underlying transaction either in OCI or directly in equity. Management periodically evaluates 

positions taken in the tax returns with respect to situations in which applicable tax regulations are subject 

to interpretation and establishes provisions where appropriate. 

Deferred tax 

Deferred tax is provided in full using the liability method on temporary differences between the tax 

bases of assets and liabilities and their carrying amounts for financial reporting purposes at the reporting 

date. 

Deferred tax liabilities are recognised for all taxable temporary differences, except: 

When the deferred tax liability arises from the initial recognition of goodwill or an asset or liability in a 

transaction that is not a business combination and, at the time of the transaction, affects neither the 

accounting profit nor taxable profit or loss. 

Deferred tax assets are recognised for all deductible temporary differences, the carry forward of unused 

tax credits and any unused tax losses. Deferred tax assets are recognised to the extent that it is probable 

that taxable profit will be available against which the deductible temporary differences, and the carry 

forward of unused tax credits and unused tax losses can be utilised, except when the deferred tax asset 

relating to the deductible temporary difference arises from the initial recognition of an asset or liability 

in a transaction that is not a business combination and, at the time of the transaction, affects neither the 

accounting profit nor taxable profit or loss. 

The carrying amount of deferred tax assets is reviewed at each reporting date and reduced to the extent 

that it is no longer probable that sufficient taxable profit will be available to allow all or part of the 

deferred tax asset to be utilized. Unrecognized deferred tax assets are re-assessed at each reporting date 

and are recognized to the extent that it has become probable that future taxable profits will allow the 

deferred tax asset to be recovered. 

Deferred tax assets and liabilities are measured at the tax rates that are expected to apply in the year 

when the asset is realised or the liability is settled, based on tax rates (and tax laws) that have been 

enacted or substantively enacted at the reporting date. 

Deferred tax relating to items recognized outside profit or loss is recognized outside profit or loss (either 

in other comprehensive income or in equity). Deferred tax items are recognized in correlation to the 

underlying transaction either in OCI or directly in equity . 

Deferred tax assets and deferred tax liabilities are offset if a legally enforceable right exists to set off 

current tax assets against current tax liabilities and the deferred taxes relate to the same taxable entity 

and the same taxation authority. 
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3.10 a)  Property, plant and equipment 

Property, plant and equipment is stated at cost less accumulated depreciation and where applicable 

accumulated impairment losses. Property, plant and equipment and capital work in progress cost include 

expenditure that is directly attributable to the acquisition of the asset. The cost of self-constructed assets 

includes the cost of materials, direct labour and any other costs directly attributable to bringing the asset 

to a working condition for its intended use, and the costs of dismantling and removing the items and 

restoring the site on which they are located. Purchased software that is integral to the functionality of 

the related equipment is capitalized as part of that equipment. 

When parts of an item of property, plant and equipment have different useful lives, they are accounted 

for as separate items (major components) of property, plant and equipment. 

Subsequent Cost 

The cost of replacing part of an item of property, plant and equipment is recognized in the carrying amount of 

the item if it is probable that the future economic benefits embodied within the part will flow to the Company 

and its cost can be measured reliably. The carrying amount of the replaced part is de-recognized and charged 

to the statement of Profit and Loss. The costs of the day-to-day servicing of property, plant and equipment are 

recognized in the Statement of Profit and Loss. 

b) Intangible assets 

Intangible assets are stated at cost less accumulated amortization and impairment loss. The system software which 

is expected to provide future enduring benefits is capitalized. The capitalized cost includes license fees and cost 

of implementation/system integration. 

Depreciation and amortization 

The depreciation on tangible assets is calculated on SLM method over the estimated useful life of assets prescribed 

by the Schedule II to the Companies Act 2013 as follows: 

 

Asset class Useful life as per 

Plant and machinery: 15 years 

Office equipment 5 years 

Computers 3 years 

Vehicles 8 years 

Furniture and fixtures 10 years 

Electrical installation 10 years 

Office premises 60 years 

Residential premises 60 years 

Factory Building 30 years 

The residual values, useful lives and methods of depreciation of property, plant and equipment are reviewed at 

each financial year end and adjusted prospectively, if appropriate. 

Derecognition of assets 

An item of property plant & equipment and any significant part initially recognized is derecognized upon disposal 

or when no future economic benefits are expected from its use or disposal. Any gain or loss arising on 

derecognition of the asset is included in the income statement when the asset is derecognized. 
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3.11  Investment property 

Property that is held for long term rental yield or for capital appreciation or both, and that is not occupied 

by the Company, is classified as Investment property. Investment properties measured initially at cost 

including related transitions cost and where applicable borrowing cost. Subsequent expenditure is 

capitalized to the assets carrying amount only when it is probable that future economic benefits 

associated with the expenditure will flow to the entity and the cost of the item can be measured reliably. 

All other repairs and maintenance costs are expensed when incurred. When part of an investment 

property is incurred the carrying amount of replaced part is derecognised. 

Investment properties other than land are depreciated using WDV method over the estimated useful 

life of assets prescribed by the Schedule II to the Companies Act 2013 i.e. 60 years for office premises. 

Investment properties include: (i)Land (ii) Office Premises. 

3.12  Borrowing Costs 

Borrowing costs directly attributable to the acquisition, construction or production of an asset that 

necessarily takes a substantial period of time to get ready for its intended use or sale are capitalised as 

part of the cost of the asset. All other borrowing costs are expensed in the period in which they occur. 

Borrowing costs consist of interest and other costs that an entity incurs in connection with the borrowing 

of funds. Borrowing cost also includes exchange differences to the extent regarded as an adjustment to 

the borrowing costs. 

 

3.13.  Contingent liabilities 

 A contingent liability is a possible obligation that arises from past events whose existence will be 

 confirmed by the occurrence or non-occurrence of one or more uncertain future events beyond the control 

 of the company or a present obligation that is not recognised because it is not probable that an outflow 

 of resources will be required to settle the obligation. A contingent liability also arises in extremely rare 

 cases where there is a liability that cannot be recognised because it cannot be measured reliably. The 

 contingent liability is not recognised in books of account but its existence is disclosed in financial 

 statements. 

3.14 Impairment of non-financial assets 

 The Company assesses, at each reporting date, whether there is an indication that an asset may be 

 impaired. If any indication exists, or when annual impairment testing for an asset is required, the 

 Company estimates the asset's recoverable amount. An asset's recoverable amount is the higher of  an 

 asset's or cash-generating  unit's (CGU) fair value less costs of disposal and its value in use. Recoverable 

 amount is determined for an individual asset. unless the asset does not generate cash inflows that are 

 largely independent of those from  other assets or Company's assets. When the carrying amount of an 

 asset or CGU exceeds its recoverable amount, the asset is considered impaired and is written down to its 

 recoverable amount. 

3.15 Provisions 

 Provisions are recognised when the Company has a present obligation (legal or constructive) as a result 

 of a past event, it is probable that an outflow of resources embodying economic benefits will be required 

 to settle  the obligation and a reliable estimate can be made of the amount of the obligation. When the 

 Company expects some or all of a provision to be reimbursed the reimbursement is recognised as a 

 separate asset, but only when the reimbursement is virtually certain. The expense relating to a provision 

 is presented in the statement of profit and loss net of any reimbursement. 

 

If the effect of the time value of money is material, provisions are discounted using a current pre-tax rate 

that reflects, when appropriate, the risks specific to the liability. When discounting is used, the increase 

in the provision due to the passage of time is recognised as a finance cost. 
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3.16  Financial instruments  

 Initial recognition 

The company recognise the financial asset and financial liabilities when it becomes a party to the 

contractual provisions of the instruments. All the financial assets and financial liabilities are recognised 

at fair value on initial recognition, except for trade receivable which are initially recognised at 

transaction price. Transaction cost that are directly attributable to the acquisition of financial asset and 

financial liabilities, that are not at fair value through profit and loss, are added to the fair value on the 

initial recognition. 

 Subsequent measurement 

(A) Non derivative financial instruments 

i)  Financial Assets at amortised cost 

A financial assets is measured at the amortised cost if both the following conditions are met: 

a) The asset is held within a business model whose objective is to hold assets for collecting 

 contractual cash flows, and 

b) Contractual terms of the asset give rise on specified dates to cash flows that are solely 

 payments of principal and interest (SPPI) on the principal amount outstanding. 

This category is the most relevant to the Company. All the Loans and other receivables under 

financial assets (except Investments) are non-derivative financial assets with fixed or determinable 

payments that are not quoted in an active market. Trade receivables do not carry any interest and 

are stated at their nominal value as reduced by impairment amount. 

(ii) Financial Assets at Fair Value through Profit or Loss/Other comprehensive income 

Instruments included within the FVTPL category are measured at fair value with all changes recognised 

in the Statement of Profit and Loss. 

If the company decides to classify an instrument as at FVTOCI, then all fair value changes on the 

instrument, excluding dividends, are recognised in the OCI. There is no recycling of the amounts from 

OCI to P&L, even on sale of investment. However, the company may transfer the cumulative gain or 

loss within equity. 

(iii) Financial liabilities 

The measurement of financial liabilities depends on their classification, as described below: 

(a) Loans and borrowings 

After initial recognition, interest-bearing loans and borrowings are subsequently measured at 

amortised cost using the effective interest rate (EIR) method. However, the Company has 

borrowings at floating rates. Considering the impact of restatement of Effective interest rate, 

transaction cost is being amortised over the tenure of loan and borrowing. 

(b) Trade & other payables 

After initial recognition, trade and other payables maturing within one year from the 

Balance sheet date, the carrying amounts approximate fair value due to the short maturity of 

these instruments. 
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(B)  Derivative financial instruments 

The company holds derivatives financial instruments such as foreign exchange forward and option 

contracts to mitigate the risk of changes in exchange rates on foreign currency exposures. Company has 

taken all the forward contract from the bank. 

The company have derivative financial assets/financial liabilities which are not designated as 

hedges; 

Derivatives not designated are initially recognised at the fair value and attributable transaction cost are 

recognised in statement of profit and loss, when incurred. Subsequent to initial recognition, these 

derivatives are measured at fair value through profit and loss. Asset/Liabilities in this category are 

presented as current asset/current liabilities. 

Derecognition 

A financial liability is derecognised when the obligation under the liability is discharged or cancelled or 

expires. When an existing financial liability is replaced by another from the same lender on substantially 

different terms, or the terms of an existing liability are substantially modified, such an exchange or 

modification is treated as the derecognition of the original liability and the recognition of a new liability. 

The difference in the respective carrying amounts is recognised in the statement of profit or loss. 

3.17  Cash and cash equivalents 

Cash and cash equivalent in the balance sheet comprise cash at banks and on hand and short-term 

deposits which are subject to an insignificant risk of changes in value. 

For the purpose of the statement of cash flows, cash and cash equivalents consist of cash and short-

term deposits, as defined above, as they are considered an integral part of the Company's cash 

management. 

3.18  Employee Benefits 

i) Defined contribution plans (Provident Fund) 

In accordance with Indian Law, eligible employees receive benefits from Provident Fund, which is 

defined contribution plan. Both the employee and employer make monthly contributions to the plan, 

which is administrated by the Government authorities, each equal to the specific percentage of 

employee's basic salary. The Company has no further obligation under the plan beyond its monthly 

contributions. Obligation for contributions to the plan is recognised as an employee benefit expense in 

the Statement of Profit and Loss when incurred. 

ii) Defined benefit plans (Gratuity) 

In accordance with applicable Indian Law, the Company provides for gratuity, a defined benefit 

retirement plan (the Gratuity Plan) covering eligible employees. The Gratuity Plan provides a lumsump 

payment to vested employees, at retirement or termination of employment, and amount based on 

respective last drawn salary and the years of employment with the Company. The Company's net 

obligation in respect of the Gratuity Plan is calculated by estimating the amount of future benefits that 

the employees have earned in return of their service in the current and prior periods; that benefit is 

discounted to determine its present value. Any unrecognised past service cost and the fair value of plan 

assets are deducted. The discount rate is yield at reporting date on risk free government bonds that have 

maturity dates approximating the terms of the Company's obligation. The calculation is performed 

annually by a qualified actuary using the projected unit credit method. When the calculation results in a 

benefit to the Company, the recognised asset is limited to the total of any unrecognised past service cost 

and the present value of the economic benefits available in the form of any future refunds from the plan 

or reduction in future contribution to the plan. 

 

 The Company recognises all Remeasurement of net defined benefit liability/asset directly in other 

 comprehensive income and presented within equity. 
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iii) Short term benefits 

 Short term employee benefit obligations are measured on an undiscounted basis and are expensed as a 

 related  service provided. A liability is recognised for the amount expected to be paid under short term 

 cash bonus or profit sharing plans if the Company has a present legal or constructive obligation to pay 

 this amount as a  result of past service provided by the employee and the obligation can be estimated 

 reliably. 

3.19  Lease 

Operating lease: 

Lease of assets under which all the risk and rewards of ownership are effectively retained by the lessor 

are classified as operating lease. Lease payments / revenue under operating leases are recognised as an 

expense / income on accrual basis in accordance with the respective lease agreements. 

3.20  Earnings per share 

Basic and diluted earnings per share are computed by dividing the net profit attributable to equity 

shareholders for the year, by the weighted average number of equity shares outstanding during the year.
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AMI ORGANICS LIMITED 

(Formerly Known as Ami Organics Private Limited) 

CIN- U24100GJ2007PLC051093 

Annexure V Notes to Restated Consolidated Financial Information 

4 a) Property, Plant and Equipment 

 

Particulars 

 

Buildings Plant and  

equipment 

Office 

equipment 

Furniture and  

fixtures 

Vehicles Computers Total 

 
Rs. (in million) Rs. (in million) Rs. (in million) Rs. (in million) Rs. (in million) Rs. (in million) Rs. (in million) 

Gross Block (At cost) 

 

 

Gross Block (At cost) 

  

As at 1st April 2015 

Additions 

Deductions/Adjustments  

As at 1 April 2016 

Additions 

Deductions/Adjustments  

As at 31 March 2017 

Additions 

Deductions/Adjustments  

As at 31 March 2018 

Depreciation/amortisation 

Up to 1st April 2015 

For the year 

Deductions/Adjustments  

Up to 1 April 16 

For the year 

Deductions/Adjustments  

Up to 31 March 2017 

For the year 

Deductions/Adjustments  

Up to 31 March 2018 

Net Block 

At 31 March 2016  

At 31 March 2017  

At 31 March 2018 

         

As at 1st April 2015 27.97 62.48 1.93 2.12 17.38 2.42 114.30 

Additions  

Deductions/Adjustments 22.59 

- 

17.68 

- 

2.84 

 - 

4.57  

- 

0.01 

14.27 

0.84 

 - 

48.53 

14.27 

As at 1 April 2016 50.56 80.16 4.77 6.69 3.12 3.26 148.56 

Additions  

Deductions/Adjustments 
57.99 

- 

11.60 

- 

1.99 

 - 

0.84 

 - 

0.77 

 - 

0.19  

- 

73.38 

- 

As at 31 March 2017 108.55 91.76 6.76 7.53 3.89 3.45 221.94 

Additions 

Deductions/Adjustment 9.72 

 - 

9.72 

0.39 

0.54  

- 

- 

- 

- 

- 

3.39 

 - 

23.37 

0.39 

As at 31 March 2018 118.27 101.09 7.30 7.53 3.89 6.84 244.92 

Depreciation/amortisation  

up to 1st April 2015 

         

6.01 42.85 1.55 1.52 1.45 1.90 55.28 

For the year  

Deductions/Adjustments  1.70  

- 

4.11  

- 

0.60 

 - 

0.57  

- 

0.54 

 - 

0.47 

0.04 

7.99 

0.04 

Up to 1 April 16 7.71 46.96 2.15 2.09 1.99 2.33 63.23 
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For the Year 

Deductions/Adjustments 

3.01  

- 

6.51 

 - 

1.83  

- 

1.33 

 - 

0.41  

- 

0.59  

- 
13.68 

- 

Up to 31 March 2017 10.72 53.47 3.98 3.42 2.40 2.92 76.91 

For the year 

Deductions/Adjustments 

6.29  

- 

8.21 

 - 

1.45  

- 

1.07  

- 

0.48  

- 

1.55  

- 
19.05 

- 

Up to 31 March 2018 17.01 61.68 5.43 4.49 2.88 4.47 95.96 

Net Block         

At 31 March 2016 42.85 33.20 2.62 4.60 1.13 0.93 85.33 

At 31 March 2017 97.83 38.29 2.78 4.11 1.49 0.53 145.03 

At 31 March 2018 101.26 39.41 1.87 3.04 1.01 2.37 148.96 

 

Note: 

 

1 The Company used carrying amount as per previous GAAP as on 1 April 2016 in its opening Ind AS statement of financial position as deemed cost for an item of 

property, plant and equipment. Following are the disclosure with regard to its gross block value, accumulated depreciation and net block value as per previous GAAP. 

 

 1 April 2016 

  Original Cost Accumulated Net Block 

    Depreciation   

Buildings 50.56 7.71 42.85 

Plant and equipment 80.16 46.96 33.20 

Office equipment 4.77 2.15 2.62 

Furniture and fixtures 6.69 2.09 4.60 

Vehicles 3.12 1.99 1.13 

Computers 3.26 2.33 0.93 

  148.56 63.23 85.33 
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AMI ORGANICS LIMITED 

(Formerly Known as Ami Organics Private Limited) 

CIN- U24100GJ2007PLC051093 

Annexure V Notes to Restated Consolidated Financial Information 

  

4 b) Capital Work-In-Progress 

 

 

Particulars 
Factory 

Building 

Plant & 

Machinery 

Furniture &  

Fixtures 

Office 

Equipment's 

Trade 

Mark and  

Patent 

Total 

 

 

 

 

Gross Block (At cost)  

As at 1st April 2015 

Additions 

Transfers 

 

As at 1 April 2016 

 

Additions 

Transfers 

 

As at 31 March 2017 

 

 

Additions 

Transfers 

 

 

As at 31 March 2018 

Rs. (in 

million) 

Rs. (in 

million) 

Rs. (in 

million) 

Rs. (in 

million) 

Rs. (in 

million) 

Rs. (in 

million) 

            

38.22 0.14 2.14 0.87 - 41.37 

19.14 

20.63 

3.40 

2.62 

0.80 

2.95 

0.21 

1.07 

- 

- 

23.55 

27.27 

36.73 0.92 (0.01) 0.01 - 37.65 

5.63 

9.36 

80.28 

- 

- 

- 

- 

- 
- 

85.91 

9.36 

33.00 81.20 (0.01) 0.01 - 114.20 

24.69 137.76 24.13 1.77 0.70 189.05 

57.69 218.96 24.12 1.78 0.70 303.25 
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AMI ORGANICS PRIVATE LIMITED 

(Formerly Known as Ami Organics Private Limited) 

CIN- U24100GJ2007PLC051093 

Annexure V Notes to Restated Consolidated Financial Statements 

4 c) Other Intangible Assets 

 

Particulars 
Trade Mark and  

Patent Licensing & Patent 
Total 

  Rs. (in million) Rs. (in million) Rs. (in million) 

 

Gross Block (At cost) 

 

As at 01 April 2015  

Additions 

Deductions 

As at 1 April 2016 

 

Additions 

Deductions 

As at 31 March 2017 

 

Additions 

Deductions 

 

As at 31 March 2018 

 

Depreciation/amortisation  

 

Up to 01 April 2015 

 

For the year 

Deductions 

Up to 1 April 2016 

 

For the year 

Deductions/Adjustments  

Up to 31 March 2017 

 

For the year 

Deductions/Adjustments  

 

Up to 31 March 2018 

 

Net Block 

At 1 April 2016 

At 31 March 2017 

At 31 March 2018 

- 

- 

- 

- 

99.50 

- 

- 

99.50 

- 

- 99.50 99.50 

- 

- 

33.10 

- 

33.10 

- 

- 132.60 132.60 

- 

- 

33.79 

- 

33.79 

- 

- 166.39 166.39 

- 

- 

- 

- 

- 

- 

- 

- 

- 

- - - 

- - - 

- - - 

- 

- 

- 

- 

- 

- 

- - - 

      

- 99.50 99.50 

- 132.60 132.60 

- 166.39 166.39 

 

Note: Intangible Assets of Ami Onco -Theranostics LLC has not been amortised 
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5 Non Current Investments: 

 

Particulars 

As at 

31 March 2018 

Rs. (in million) 

As at 

31 March 2017 

Rs. (in million) 

As at 

31 March 

2016 

Rs. (in 

million) 

A. Investments in Equity Instruments  

 

Trade, Unquoted Investments: 

Other Investment - Unquoted - measured 

at Fair Value through through Other 

Comprehensive Income 

 

42,730 (as at 31.03.2017: 42730; as at 31.03.2016: 

42730; as at 31.03.2015: 42730; as at 31.03.2014: 

42730) Equity shares of Rs.10 each of Globe 

Enviro Care Limited 

31,441 (as at 31.03.2017: 32,441; as at 31.03.2016: 

Nil; as at 31.03.2015: Nil; as at 31.03.2014: Nil) 

Equity shares of Rs.19.07 each of Globe Enviro 

Care Limited 

3,000 (as at 31.03.2017: 3,000; (as at 31.03.2016: 

3,000;as at 31.03.2015: 3,000;as at 31.03.2014: 

3,000;) Equity shares of Rs.10 each of Sachin 

Indl. Co.Op. Soc. Share 

Total 

Investment in Joint Ventures:  

SkinStitch LLC 

Total 

Investment In Limited Liability Partnership: 

Prodigy Bio LLP 

 

Total 

 

 

 

 

 

 

 

 

 

 

0.43 

 

 

 

 

0.62 

 

 

 

 

0.03 

 

 

 

 

 

 

 

 

 

 

0.43 

 

 

 

 

0.62 

 

 

 

 

0.03 

 

 

 

 

 

 

 

 

 

 

0.43 

 

 

 

 

- 

 

 

 

 

0.03 

1.08 1.08 0.46 

11.25 - - 

11.25 - - 

13.21 13.21 13.21 

13.21 13.21 13.21 
      

Total 25.54 14.29 13.67 

 

 

Particulars 

As at 31 March 

2018 Rs. (in 

million) 

As at 31 March 

2017 Rs. (in 

million) 

As at 31 

March 2016 

Rs. (in million) 

Aggregate amount of Quoted Investments 

Aggregate amount of Unquoted Investments 

Market value of Quoted Investments 

Aggregate provision for diminution in Value of 

Investments 

-  

25.54  

-  

- 

-  

14.29  

-  

- 

-  

13.67  

-  

- 
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6 Loans 

 

Particulars 

As at 31 March 

2018 Rs. (in 

million) 

As at 31 March 

2017 Rs. (in 

million) 

As at 31 March 

2016 Rs. (in 

million) 

(Unsecured, Considered Good) 

Loans & Advances to Other  

To Corporates 

 

 

- 

 

 

2.50 

 

 

2.50 

Total - 2.50 2.50 

 

7 Other Financial Assets 

 

Particulars 

As at 31  March 

2018 

Rs. (in million) 

As at 31 March 

2017 

Rs. (in million) 

As at 31 March 

2016 

Rs. (in million) 

Fair Value of Plan Assets 1.14 0.32 - 

Security Deposits 7.60 2.88 2.32 

Investment in Key Man Insurance 11.66 11.17 8.01 

Total 20.40 14.37 10.33 

Note: Investment in Key an Insurance is Measured at Surrender value to the extent details are available, in cases 

where details are not available regarding Surrender value or Fund NAV, same has been taken at cost of Premium. 

 

8 Other Non- Current Assets 

 

Particulars 

As at 31 March 

2018 

Rs. (in million) 

As at 31 March 

2017 

Rs. (in million) 

As at 31 March 

2016 

Rs. (in million) 

Membership Expenditure not written off  

Pre Operative Costs of Ami Onco 

- 

17.69 

- 

1.21 

- 

1.68 

Total 17.69 1.21 1.68 
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9 Inventories 

 

Particulars 

As at 31 March 

2018 

Rs. (in million) 

As at 31 March 

2017 

Rs. (in million) 

As at 31 March 

2016 

Rs. (in million) 

Raw Materials 170.40 115.62 112.31 

Finished Goods / Traded Goods: 82.48 11.38 6.46 

Work-In-Progress       

Goods in Process 15.39 68.75 76.09 

Packing (Drums) 2.05 1.48 1.53 

Consumables Stores & Spares 3.57 - - 

Total 273.89 197.23 196.39 

 

 

10 Trade Receivables 

 

Particulars 

As at 31 March 

2018 

Rs. (in million) 

As at 31 March 

2017 

Rs. (in million) 

As at 31 March 

2016 

Rs. (in million) 

(Unsecured, Considered Good)  

Trade Receivables 

499.67 364.88 363.00 

Total 499.67 364.88 363.00 
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11 a) Cash and Cash Equivalents 

 

Particulars 

As at 31 March 

2018 

Rs. (in million) 

As at 31 March 

2017 

Rs. (in million) 

As at 31 March 

2016 

Rs. (in million) 

Balances with banks-in Current Accounts 8.43 30.56 2.44 

Cash on hand 0.60 0.80 0.76 

Total 9.03 31.36 3.20 

 

11 b) Bank Balances Other than (a) above 

 

Particulars 

As at 31 March 

2018 

Rs. (in million) 

As at 31 March 

2017 

Rs. (in million) 

As at 31 March 

2016 

Rs. (in million) 

In Fixed Deposits 
  

  

2.31 

 

 

0.31 

  

  

4.22 

 

 

0.24 

  

  

1.86 

 

 

0.03 

Deposits with original maturity of more than three 

months but less than twelve months 

Interest accrued on above fixed deposit 

(under lien against borrowing, overdraft facility, bank 

guarantee 

and with government authorities) Total 2.62 4.46 1.89 
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12 Loans  

 

Particulars 

As at 31 March 

2018 Rs. (in 

million) 

As at 31 March 

2017 Rs. (in 

million) 

As at 31 March 

2016 Rs. (in 

million) 

Unsecured, Considered good 

Others 

Loans and Advances to Employees & Director 

 

 

0.52 

 

 

0.28 

 

 

1.02 

Total 0.52 0.28 1.02 

 

13 Other Current Assets 

 

Particulars 

As at 31 March 

2018 Rs. (in 

million) 

As at 31 March 

2017 Rs. (in 

million) 

As at 31 March 

2016 Rs. (in 

million) 

Unsecured, Considered good 

      

Prepaid expenses 1.29 3.94 2.39 

Balances with Government Authorities 84.64 61.90 66.03 

Advances recoverable in cash or in kind or for 

value to be received 

      

0.29 0.74 27.79 

Total 86.22 66.58 96.21 
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14 Equity Share Capital 

 

Particulars As at 

31 March 

2018 

Rs. (in 

million) 

As at 

31 March 

2017 

Rs. (in 

million) 

As at 

31 March 

2016 

Rs. (in 

million) 
Authorised: 

15,00,000 (as at 31 March 2017: 15,00,000 ; as at 1 April 2016: 

15,00,000) Equity shares of Rs.10 each (as at 31 March 2017: 

Rs.10 each ; as at 31 March 2016: Rs.10 each) (refer note (d)) 

 

 

Issued, subscribed and paid up: 

15,00,000 (as at 31 March 2017: 15,00,000; as at 31 March 2016: 

15,00,000) Equity shares of Rs.10 each (as at 31 March 2017: 

Rs.10 each ; as at 31 March 2016: Rs.10 each) fully paid up (refer 

note (d) 

 

Add: Forfeited shares (amount originally paid-up) 

 

15.00 

 

15.00 

 

15.00 

      

15.00 15.00 15.00 

15.00 

 

 

 

 

- 

15.00 

 

 

 

 

- 

15.00 

 

 

 

 

- 

Total Equity 15.00 15.00 15.00 

a) Details of Reconciliation of the Number of Shares Outstanding: 

 

Particulars As at 

31 March 2018 

As at 

31 March 2017 

As at 

31 March 2016 

 No. of 

shares 

Rs. (in 

million) 

No. of shares Rs. (in 

million) 

No. of shares Rs. (in 

million) 

Equity Shares:       

Shares outstanding at 

the beginning of the 

year (refer note (d) 

below 

 

Add: Shares issued 

during the year 

 

Less: Shares 

cancelled on 

consolidation 

1,500,000 

 

 

 

 

-- 

 

 

-- 

15.00 

 

 

 

 

-- 

 

 

-- 

1,500,000 

 

 

 

 

-- 

 

 

-- 

15.00 

 

 

 

 

-- 

 

 

-- 

1,500,000 

 

 

 

 

-- 

 

 

-- 

15.00 

 

 

 

 

-- 

 

 

-- 

Shares outstanding 

at the end of the 

year 

1,500,000 15 1,500,000 15 1,500,000 15 

 

 

b) Terms/ rights attached to Equity Shares 

Company has increased auhorised capital from Rs. 1,50,00,000/- (Rupees One Crore Fifty lacs only) divided 

into 15,00,000 ( Fifteen lacs) Equity shares of Rs. 10/- each to Rs. 15,00,00,000/- (Rupees Fifteen Crore 

only) divided into 1,50,00,000 (One Crore Fifty Lacs ) Equity shares of Rs. 10/- each vide resolution dated 

5th April 2018 (after balance sheet date). 

 

The Company has only one class of equity shares. Each holder of equity shares is entitled to one vote per 

share. The dividend proposed, if any by the Board of Directors is subject to approval of the shareholders in 
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ensuing Annual General Meeting. 

In the event of liquidation of the Company, the holders of the equity shares will be entitled to receive 

remaining assets of the Company, after distribution of all preferential amounts. The distribution will be in 

proportion to the number of equity shares held by the shareholders. 

c) Details of shares in the company held by each shareholder holding more than 5 percent: 

 

Name of Shareholder 
As at 31 March 2018 As at 31 March 2017 As at 31 March 2016 

No. of shares % No. of shares % 

No. of 

shares % 

Chetanbhai Chhaganbhai 

Vaghasiya 
187500 12.50% 187500 12.50% 187,500 12.50% 

Girishbhai Limbabhai 

Chovatiya 
375000 25.00% 375000 25.00% 375,000 25.00% 

Kiranben Girishbhai 

Chovatiya 
350000 23.33% 350000 23.33% 350,000 23.33% 

Nareshbhai Ramjibhai 

Patel 
187500 12.50% 187500 12.50% 187,500 12.50% 

Parulben Chetanbhai 

Vaghasiya 
187,500 12.50% 187,500 12.50% 187,500 12.50% 

Shitalben Nareshbhai 

Patel 
187500 12.50% 187500 12.50% 187,500 12.50% 

d) The Company has neither issued any shares for consideration other than cash or as bonus shares nor any 

shares issued had been bought back by the Company during the last five years. 

15 Other Equity 

 

Particulars 
As at 

31 March 

2018 

As at 

31 March 

2017 

As at 

31 March 

2016 

Items of other comprehensive income 
      

Balance as per last financial statement (3.59) (0.39) - 

Addition during the year (net of tax) 1.30 (3.20) (0.39) 

Transfer to retained earning realised (gain)/Loss - - - 

Closing balances (2.29) (3.59) (0.39) 

Retained earnings 
      

Balance as at beginning of the year 378.51 259.63 133.30 

Add : Profit for the year 184.95 120.48 126.56 

Prior year tax adjustment 0.23 (0.23) - 

Transfer from Other Comprehensive income - - - 

Remeasurement of the net defined benefit plans net of tax 0.42 (1.37) (0.23) 

  564.11 378.51 259.63 

Total 561.82 374.92 259.24 
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16  Borrowings 

 

Particulars 
As at 

31 March 2018 

As at 

31 March 2017 

As at 

31 March 2016 

Financial Liabilities at amortised cost  
  

 

 

281.03 

  

  

 

140.28 

  

Secured   

 

139.40 
Term Loans-  

From banks Financial institutions 

  281.03 140.28 139.40 

Unsecured       

From Banks and Financial institution 0.39 3.53 18.82 

From Related Parties 31.50 - - 

From Others 4.94 1.21 1.68 

Total 317.86 145.02 159.90 

17  Provisions 

Particulars 
As at 

31 March 2018 

As at 

31 March 2017 

As at 

31 March 2016 

Provision for employee benefits.  

Gratuity (funded) 

 

9.81 

 

6.26 

 

3.72 

Total 9.81 6.26 3.72 

18 Deferred tax Assets/ (liabilities)- Net 

Particulars 
As at 

31 March 2018 

As at 

31 March 2017 

As at 

31 March 2016 

Deferred tax liabilities 

Fixed assets : 

Impact of difference between tax depreciation and 

charged in financial statement 

Deferred tax assets 

Fixed assets : 

Impact of difference between tax depreciation and 

charged in financial statement 

Provision for gratuity 

 

 

1.17 

 

 

1.31 

 

 

- 

1.17 1.31 - 

- 

1.50 

- 

1.72 

10.52 

1.00 

1.50 1.72 11.52 

Total 0.33 0.41 11.52 
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19  Borrowings 

Particulars 
As at 

31 March 2018 

As at 

31 March 2017 

As at 

31 March 2016 

Financial Liabilities at amortised cost  

Secured 

      

Cash Credit 55.36 51.43 75.99 

Bill Discounting 

(Secured against hypothecation of Book Debts & Stock) 

39.45 39.14 38.93 

Total 94.81 90.57 114.92 
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20 Trade Payables 

Particulars 
As at 

31 March 2018 

As at 

31 March 2017 

As at 

31 March 2016 

Financial Liabilities at amortised cost       

Sundry Creditors for Goods 381.83 327.30 253.31 

Sundry Creditors for Expenses 95.76 57.01 30.87 

Total 477.59 384.31 284.18 

The Company has not received any information from its suppliers regarding their registration under the ‘Micro, 

Small and Medium Enterprises Development Act, 2006’. Hence, interest if, any payable as required under Act 

has not been provided and the information required to be given in accordance with Section 22 of the said Act, is 

not ascertainable and hence, not disclosed. 

21  Other Current Liabilities 

 

Particulars 
As at 

31 March 2018 

As at 

31 March 2017 

As at 

31 March 2016 

Current Maturities of Long Term Debts 25.67 29.64 22.68 

Statutory dues payable 4.50 5.84 10.60 

Employees dues 3.47 14.46 17.40 

Total 33.64 49.94 50.68 

22  Provisions 

Particulars 

As at 

31 March 2018 

As at 

31 March 2017 

As at 

31 March 2016 

Provision for employee benefits: 
      

Gratuity 

Other 

Provision for Expenses 

0.14 

 

0.81 

0.92 

 

0.30 

0.63 

 

0.19 

Total 0.95 1.22 0.82 

23  Current Tax liability (Net) 

Particulars 

As at 

31 March 2018 

As at 

31 March 2017 

As at 

31 March 2016 

Provision for income tax (net) 43.03 22.16 35.43 

Total 43.03 22.16 35.43 
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Footnote to Note 16. Borrowings 

 

Note Lender 

Amount  

Sanctioned  

Rs. (in 

million) 

Enhanced 

Sanction 

Amount 

Rs. (in 

million) 

Carrying Rate of Interest 

Repayment/ 

Modification of Terms 
Security/Principal Terms & Conditions As at 31st  

March 

2018 

As at 

31st  

March 

2017 

As at 

31st  

March 

2016 
1 Indus Ind Bank Ltd - Loan A/c. No. 

510003464629 

42.00 - Base Rate 

+ 

2.25% 

Base Rate 

+ 

2.25% 

Base Rate 

+ 

2.25% 

The loan is 

repayable in 84 

installments (including 

06 months moratorium) 

Hypothecation first chargeon the project 

assets/assets financed under Term Loan and 

Mortgage of project immovable property. 

First and exclusive charge on movable fixed 

assets of the company both present and future 

except other assets exclusively financed by other 

banks. Further Collateral is EM of following 

property: 

1. Industrial : Plot No. 440/4, Road No. 

82/A, GIDC Sachin, Surat 

2. Industrial : Plot No. 8206-B, Road 

No.82A, GIDC Sachin, Surat 

3. Proposed Construction on Industrial plot 

440/4, at Sachin GIDC (carried out from TL 1) 

2 Indus Ind Bank Ltd - Loan A/c. No. 

510003465008 

6.75 - - Base Rate 

+ 

2.25% 

Base Rate 

+ 

2.25% 

The loan is 

repayable in 60 

installments 

(including 06 months 

moratorium) 

3 Indus Ind Bank Ltd - Term Loan - 3 7.28 - - Base Rate 

+ 

2.25% 

Base Rate 

+ 

2.25% 

The loan is 

repayable in 60 

installments (including 

06 months 

moratorium) 

4 Indus Ind Bank Ltd - Term Loan - 4 23.98 - - Base Rate 

+ 

2.25% 

Base Rate 

+ 

2.25% 

The loan is 

repayable in 60 

installments (including 

06 months moratorium) 

5 
HDFC Bank Ltd - A/c. 

No.17062790000097 
- 
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  i Cash Credit Limit - 60.00 - 10.10% - The loan is repayable in 

12 Months. 1. The property bearing Plot No. 440/5 ad measuring 

about 1000 sq mtrs along with the construction thereon of 

'sachin industrial estate' situated on the land bearing R S No 

559/P + 560/P of village Talangpur. Tal; Choryasi Dist. 

Surat 

2. The property bearing Plot No. 440/6 ad measuring 

about 1000 sq. mtrs along with the construction thereon of 

'sachin industrial estate' situated on the land bearing R S No 

559/P + 560/P of village Talangpur. Tal; Choryasi Dist. 

Surat 

3. 148, Krishna Park, Pardi Road, Sachin, Surat 

4. Plot No. 8206-B Road No. 82/A as measuring about 

5250 sq mtrs along with the construction there on of 'sachin 

industrial estate' situated on the land bearing R S No 559/P + 

560/P of village Talangpur. Tal; Choryasi Dist. Surat 

  ii Cash Credit Limit - Ad hoc - 10.00 - As per 

Fedai 

Grid 

13% The loan is repayable 

in 60 Days. 

  iii EPC/PCFC/FBP/FBD/EBR/FBN 

(interchangeable with CC Limit) 

(50.00) (50.00) - 10.10% - The loan is repayable 

in 12 Months. 

  iv 
FLC/IEC Limit 

(interchangeable with CC Limit) 

(20.00) (10.00) As per 

Fedai 

Grid 

As per 

Fedai 

Grid 

As per 

Fedai 

Grid 

The loan is repayable 

in 12 Months. 

  v 
FLC/IEC Limit 

(interchangeable with CC Limit) 

- 10.00 As per 

Fedai 

Grid 

As per 

Fedai 

Grid 

As per 

Fedai 

Grid 

The loan is repayable 

in 12 Months. 

  vi WCTL 15.24 2.64 - 10.25% - The loan is repayable 

in 05 Months or 

balance tenor. 

  vii WCTL (New) - 20.00 - 10.25% - The loan is repayable in 

60 Months. 

  viii PSR 7.00 7.00 As per 

standard 

bank's 

norms 

As per 

standard 

bank's 

norms 

As per 

standard 

bank's 

norms 

The loan is repayable in 

12 Months. 

  ix Bill Discount Limit - 40.00 - 10.10% - The loan is repayable in 

12 Months. 

  x Term Loan Fresh - 80.00 10.25% 10.25% - The loan is repayable in 

60 Months. 

  xi Corporate Credit card - 1.20 - NA - The loan is repayable in 

12 Months. 

  xii Term Loan - 2 Fresh - 40.00 - 10.25% - The loan is repayable in 

60 Months. 
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  xiii BG Limit - 5.60 - 1.80% - The limit of Rs. 50 lacs 

is repayable in 36 

Months and Rs. 6 lacs 

in 18 months 

  xiv BG Limit (SUB LIMIT OF cc 

LIMIT) 

- (1.94) - 1.80% - The loan is repayable in 

12 Months. 

  

xv DRUL Limit - 8.42 - 10.10% - 
The loan is repayable in 

3 Months. 

  xvi Capex LC (sub limit of TL-1) - (40.00) - 1.80% - The loan is repayable in 

12 Months. 

  xvii Capex LC (sub limit of TL-2) - (80.00) - 1.80% - The loan is repayable in 

12 Months. 

 

 

 

 



 

218 
 

AMI ORGANICS LIMITED 

(Formerly Known as Ami Organics Private Limited) 

CIN- U24100GJ2007PLC051093 

Annexure V Notes to Restated Consolidated Financial Information  

Footnote to Note 16. Borrowings 

 

Note Lender 

Amount  

Sanctioned  

Rs. (in 

million) 

Enhanced 

Sanction 

Amount 

Rs. (in 

million) 

Carrying Rate of 

Interest 

Repayment/ 

Modification of 

Terms 

Security/ 

Principal Terms 

& Conditions 
As at 

31st  

March 

2018 

As at 

31st  

March 

2017 

As at 

31st  

March 

2016 

6 Axis Bank Ltd - 

Car Loan 

0.52 - 10.66% 10.66

% 

10.66

% 

The loan is 

repayable in 36 

installments. 

- 

7 Deutsche Bank 

AG-Business 

Loan 

5.00 - 17% 17% 17% The loan is 

repayable in 24 

installments. 

- 

8 Hdfc - Geneo 

Commercial 

Loan A/c. 

0.50 - - - 12.51

% 

The loan is 

repayable in 36 

installments. 

- 

9 Hdfc Renault 

Car Loan 

1.20 - - - 11% The loan is 

repayable in 36 

installments. 

- 

10 Kotak Mahindra 

Bank Ltd - 

Business 

4.98 -       The loan is 

repayable in 24 

installments. 

- 

11 Magma Fincorp 

Ltd 

3.50 -       The loan is 

repayable in 24 

installments. 

- 

12 Magma Fincorp 

Ltd 

7.50 - 17% 17% - The loan is 

repayable in 24 

installments. 

- 

13 Religare Finvest 

Ltd. 

5.00 -   18% 18% The loan is 

repayable in 36 

installments and the rate 

of interest will be 

charged on a pro-rata 

basis for the number of 

days exceeding 30 days 

from the date between 

the disbursal and 

presentation of 1st EMI 

- 

14 Religare Finvest 

Ltd. 

6.40 -       The loan isrep

ayable in 36 

installments. 

- 
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15 Standard 

Chartered Bank-

New Loan 

7.50 -     18.25

% 

The loan is 

repayable in 36 

installments. 

- 

16 Aditya Birla 

Capital - 

80001075 

50.00 - 10.00% - - The loan is 

repayable in 59 

installments. Interest 

Rate is floating. 

- 

17 Aditya Birla 

Capital - 

80000517 

20.00 - 10.00% - - The loan is 

repayable in 59 

installments. Interest 

Rate is floating. 

- 

18 Aditya Birla 

Capital - 

80000237 

50.00 - 10.00% - - The loan is 

repayable in 59 

installments. Interest 

Rate is floating. 

- 

19 Aditya Birla 

Finance 

85.00 153.80 12% 12% 12% Limit of Rs. 3.5 Crore is 

valid for 1 year from the 

date of sanction. 

Balance amount of Rs 5 

Crore is payable in 60 

months from first 

disbursement. 

1. Industrial Plot along 

with Shed located at 

Plot No 478, 479, 494, 

& 495, Road No. 82/c 

& 82/d, GIDC, Sachin, 

Surat owned by GIDC 

2. Industrial 

property located at Plot 

no 440/4 ad 

20 Capital First 7.50 - 17% 17% 17% The loan is 

repayable in 24 

installments. 

- 

21 

HDFC Light 

Commercial 

Vehicle Loan 

0.62 - - - - 
The loan is 

repayable in 36 
- 

23 

Hdfc Term Loan 

No. 

067LN1117314

0004-EUR 

38.66 - - - - - - 

24 

Hdfc Term Loan 

No. 

067LN1118023

0001-EUR 

78.86 - - - - - - 
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24 Revenue From Operations 

 

Particulars 

Year ended  

31 March, 2018  

Rs. (in million) 

Year ended  

31 March, 2017  

Rs. (in million) 

Year ended  

31 March, 2016  

Rs. (in million) 

Sales of raw materials / finished goods / traded 

goods: 

      

Export Sales 956.06 1,011.04 976.28 

Domestic Sales 879.62 546.01 552.36 

Other operating revenues       

Duty drawback and other export incentives 46.53 45.54 8.38 

Total 1,882.21 1,602.59 1,537.02 

25 Other Income 

Particulars 

Year ended  

31 March 2018  

Rs. (in million) 

Year ended  

31 March 2017  

Rs. (in million) 

Year ended  

31 March 2016  

Rs. (in million) 

Interest income: 

      

On fixed deposit with banks 2.14 0.31 0.54 

Net gain/(loss) on sale of investment:       

Profit on sale of mutual fund - - - 

Others:       

Discount received - - 0.05 
Foreign Exchange Fluctuation Gain 24.62 1.83 22.97 
Others 2.68 - 5.14 

Insurance Gain 0.12 - - 

Total 29.56 2.14 28.70 
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26 Cost of Raw Materials Consumed 

 

Particulars 

Year ended  

31 March, 2018  

Rs. (in million) 

Year ended  

31 March, 2017  

Rs. (in million) 

Year ended  

31 March, 2016  

Rs. (in million) 

Raw materials consumed / sold: 
      

Opening stock       
Raw Materials 115.62 112.31 77.80 
Packing Materials 1.48 1.53 0.90 

  117.10 113.84 78.70 

Add : Purchase       

Domestic 760.13 665.45 602.36 
Import 446.03 285.32 368.61 

  1,206.16 950.77 970.97 

Less: Closing stock 
      

Raw Materials 170.40 115.62 112.31 
Packing Materials 2.05 1.48 1.53 
Consumable Stores & Spares 3.57 - - 

  176.02 117.10 113.84 

        

Total 1,147.24 947.51 935.83 

27 Changes In Inventories of Finished Goods/Traded Goods and Work-In-Progress. 

Particulars 

Year ended  

31 March, 2018  

Rs. (in million) 

Year ended  

31 March, 2017  

Rs. (in million) 

Year ended  

31 March, 2016  

Rs. (in million) 

a) Changes in inventories of finished goods 

/ traded goods 

      

Opening stock of finished goods / traded goods:      

Finished goods 11.38 6.46 18.67 

Less: Closing stock of finished goods / traded 

goods: 

      

Finished goods 82.48 11.38 6.46 

b) Changes in work in progress 

(71.10) 

 

68.75 

(4.92) 

 

76.09 

12.21 

 

43.01 
Opening stock 
Less: Closing stock 15.39 68.75 76.09 
  53.36 7.34 (33.08) 

Total (17.74) 2.42 (20.87) 
        
 

 



 

222 
 

AMI ORGANICS LIMITED 

(Formerly Known as Ami Organics Private Limited) 

CIN- U24100GJ2007PLC051093 

Annexure V Notes to Restated Consolidated Financial Information 

28  Employee Benefits Expense 

Particulars 

Year ended  

31 March, 2018  

Rs. (in million) 

Year ended  

31 March, 2017  

Rs. (in million) 

Year ended  

31 March, 2016  

Rs. (in million) 

Salaries, bonus, commission and allowances  

Contribution to provident and other funds  

Gratuity 

Staff welfare expenses 

91.90 

3.08 

3.49 

0.42 

69.47 

2.51 

1.34 

0.49 

66.99 

1.86 

0.99 

0.37 

Total 98.89 73.81 70.21 

 

29  Finance Costs 

Particulars 

Year ended  

31 March, 2018  

Rs. (in million) 

Year ended  

31 March, 2017  

Rs. (in million) 

Year ended  

31 March, 2016  

Rs. (in million) 

Interest on Term Loan and CC 28.77 27.12 23.69 

Interest on Unsecured Loan 1.95 4.50 1.21 

Interest on Statutory Dues 0.15 0.20 - 

Processing & Other Charges 1.38 1.13 0.69 

Total 32.25 32.95 25.59 
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30  Other Expenses 

 

Particulars 

Year ended  

31 March, 2018  

Rs. (in million) 

Year ended  

31 March, 2017  

Rs. (in million) 

Year ended  

31 March, 2016  

Rs. (in million) 

Stores, spares and tools consumed 47.69 35.89 15.73 

Job work charges 144.39 110.74 103.37 

Power and electricity 12.73 10.04 12.57 

Communication expenses 0.25 0.27 0.28 

Printing and stationery 1.82 2.18 1.56 

Travelling and conveyance expenses 16.23 11.03 12.58 

Legal and professional fees 16.17 13.79 8.15 

Rent on Car 7.30 6.30 6.30 

Rates and taxes 36.27 99.10 117.86 

Repairs and maintenance:       

- buildings 1.06 1.22 0.10 

- other 5.55 6.31 4.89 

Insurance charges 4.92 2.03 4.10 

Auditor's remuneration:       

- for audit 0.22 0.23 0.23 

- for tax audit 0.03 0.03 0.02 

- for Others 0.29 0.14 0.03 

Donations 0.04 0.03 0.05 

CSR Expenditure 2.85 0.48 0.58 

Commission and brokerage on sales 12.60 10.70 7.32 

Advertisement expenses 3.98 3.93 2.34 

Sales promotion expenses 3.86 3.22 1.75 

Freight, clearing and forwarding charges 15.77 21.26 42.19 

Discount allowed 3.46 0.04 - 

Membership & Subscription Expenses 0.24 0.11 0.09 

Loss on sale of fixed assets (net) - - - 

Security Expenses 2.16 1.62 1.24 

Prior Period Expenses - - - 

Contribution For Scientific Research Expense - - 20.00 

Miscellaneous and other expenses 8.74 6.85 6.64 

Total 348.62 347.54 369.97 
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31 Employee benefit obligations 

a. Defined Contribution Plans: 

The following amount recognized as an expense in Statement of profit and loss on account of provident 

fund and other funds. There are no other obligations other than the contribution payable to the respective 

authorities. 

Particulars Year ended  

31 March, 

2018  

Rs. (in 

million) 

Year ended  

31 March, 

2017  

Rs. (in 

million) 

Year ended  

31 March, 

2016  

Rs. (in 

million) 

Contribution to provident fund 2.57 2.22 1.63 

Contribution to ESIC 0.50 0.29 0.23 

Contribution to LWF 0.01 - - 

 

ii. Defined Benefit Plan: 

The Company has a unfunded defined benefit gratuity plan. The gratuity plan is governed by the Payment 

of Gratuity Act, 1972. Under the Act, employee who has completed five years of service is entitled to 

specific benefit. The level of benefits provided depends on the member's length of service and salary at 

retirement age. Every employee who has completed five years or more of service gets a gratuity on 

departure at 15 days salary (last drawn salary) for each completed year of service as per the provision of 

the Payment of Gratuity Act, 1972 with total ceiling on gratuity of Rs.1,000,000. 

The following tables summaries the components of net benefit expense recognised in the Statement of 

profit and loss and the funded status and amounts recognised in the balance sheet for the gratuity plan: 

Particulars 

Year ended  

31 March, 

2018  

Rs. (in 

million) 

Year ended  

31 March, 

2017  

Rs. (in 

million) 

Year ended  

31 March, 

2016  

Rs. (in 

million) 

Change in present value of obligations  

PVO at beginning of period 7.18 4.35 3.26 

Interest cost 0.53 0.32 0.25 

Current Service Cost 1.50 1.03 0.74 

Past Service Cost- (non vested benefits) 0.24 - - 

Past Service Cost -(vested benefits) 1.27 - - 

Benefits Paid (0.10) (0.65) (0.24) 

Contributions by plan participants - - - 

Business Combinations - - - 

Curtailments - - - 

Settlements - - - 

Actuarial (Gain)/Loss on obligation (0.66) 2.12 0.35 

PVO at end of period 9.96 7.17 4.36 

Fair Value of Plan Assets       

Opening Fair Value of Plan Asset 0.32 - - 

Adjustment to Opening Fair Value of Plan Asset - - - 
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Return on Plan Assets excl. interest income (0.01) 0.03 - 

Interest Income 0.05 0.01 - 

Contributions by Employer 0.89 0.93 0.24 

Benefits Paid (0.10) (0.65) (0.24) 

Fair Value of Plan Assets at end 1.15 0.32 - 

Amounts to be recognized in the balance sheet and 

statement of profit PVO at end of period 
9.95 7.18 4.35 

Fair Value of Plan Assets at end of period 1.14 0.32 - 

Funded Status (8.81) (6.86) (4.35) 

Net Asset/(Liability) recognized in the balance sheet (8.81) (6.86) (4.35) 

Other Comprehensive Income (OCI)       

Actuarial (Gain)/Loss recognized for the period (0.66) 2.12 0.35 

Asset limit effect - - - 

Return on Plan Assets excluding net interest 0.01 (0.03) - 

Unrecognized Actuarial (Gain)/Loss from previous 

period 
- - - 

Total Actuarial (Gain)/Loss recognized in (OCI) (0.65) 2.10 0.35 

Expense recognized in the statement of P & L A/C       

Current Service Cost 1.50 1.03 0.74 

Net Interest 0.48 0.31 0.25 

Past Service Cost- (non vested benefits 0.24 - - 

Past Service Cost -(vested benefits) 1.27 - - 

Curtailment Effect - - - 

Settlement Effect - - - 

Expense recognized in the statement of P & L A/C 3.49 1.34 0.99 

Movements in the Liability recognized in Balance 

Sheet 

      

Opening Net Liability 6.86 4.35 3.26 

Expenses as above 3.49 1.34 0.99 

Contribution paid (0.89) (0.93) (0.24) 

Other Comprehensive Income(OCI) (0.65) 2.10 0.35 

Closing Net Liability 8.81 6.86 4.36 
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Net liability is bifurcated as follows : As at 

31 March 

2018 

Rs. (in 

million) 

As at 

31 March 

2017 

Rs. (in 

million) 

As at 

31 March 

2016 

Rs. (in 

million) 

Current 0.14 0.92 0.63 

Non-current 9.81 6.26 3.72 

Net liability 9.95 7.18 4.35 

Assumptions as at 

Mortality IALM (2006-

08) 

Ult. 

IALM (2006-

08) 

Ult. 

IALM (2006-

08) 

Ult. 

Interest / Discount Rate 7.67% 7.44% 7.98% 

Rate of increase in compensation 12.00% 12% 12.00% 

Annual increase in healthcare costs       

Future Changes in maximum state healthcare benefits       

Expected average remaining service 20.00% 18.81% 18.12% 

Retirement Age 60 Year 60 Year 60 Year 

employee Attrition Rate 2% For All 

Ages 

2% For All 

Ages 

2% For All 

Ages 
60 Years 

      

A quantitative analysis for significant assumption is as shown below:  

Indian gratuity plan: 

Particulars 

Year ended  

31 March, 

2018  

Rs. (in 

million) 

Year ended  

31 March, 

2017  

Rs. (in 

million) 

Year ended  

31 March, 

2016  

Rs. (in 

million) 

Assumptions -Discount rate       

Sensitivity Level (a hypothetical increase / (decrease) by) 1.00% 1.00% 1.00% 

Impact on defined benefit obligation -increase of sensitivity level 8.46 6.26 3.82 

Impact on defined benefit obligation -decrease of sensitivity 

level 
11.81 8.32 5.00 

Assumptions -Future salary escalations rates       

Sensitivity Level (a hypothetical increase / (decrease) by) 1.00% 1.00% 1.00% 

Impact on defined benefit obligation-increase of sensitivity level 11.33 7.80 4.75 

Impact on defined benefit obligation-decrease of sensitivity level 8.73 6.53 3.98 
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Particulars 

As at 

31 March 

2018 

Rs. (in 

million) 

As at 

31 March 

2017 

Rs. (in 

million) 

As at 

31 March 

2016 

Rs. (in 

million) 

Within 1 year 0.14 0.92 0.63 

1-2 year 0.17 0.12 0.12 

2-3 year 0.22 0.17 0.18 

3-4 year 0.29 0.22 0.22 

4-5 year 0.39 0.29 0.27 

5-10 year 7.01 4.81 2.41 
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32  Segmental Information 

In accordance with IND AS 108 "Operating segment" - The Company used to present the segment 

information identified on the basis of internal report used by the Company to allocate resources to the 

segment and assess their performance. The Board of Directors of the Company is collectively the Chief 

Operating Decision Maker (CODM) of the Company. 

The chief operating decision maker monitors the operating results of its segment separately for the 

purpose of making decisions about resources allocation and performance assessment. Segment 

performance is evaluated on the basis on profit and loss. 

Summary of the segment Information as follows: 

Particulars 

As at 

31 March 

2018 

Rs. (in 

million) 

As at 

31 March 

2017 

Rs. (in 

million) 

As at 

31 March 

2016 

Rs. (in 

million) 

Segment revenue       

Sales and income from operations       

Within India 879.62 546.01 552.36 

Outside India 956.06 1,011.04 976.28 

  
1,835.68 1,557.05 1,528.64 

Carrying amount of assets by geographical location 

of assets 

      

Segment assets       

Within India 1,326.97 848.08 646.69 

Outside India 227.21 240.91 265.68 

  1,554.18 1,088.99 912.37 

Additions to fixed assets (including       

Within India 23.37 73.38 48.53 

Outside India 33.79 33.10 99.50 

  57.16 106.48 148.03 
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33  CORPORATE SOCIAL RESPONSIBILITY (CSR) 

As per Section 135 of the Companies Act, 2013, a CSR committee has been formed by the Company. 

The areas for CSR activities are eradicating hunger, poverty and malnutrition, promoting preventive 

health care including preventive health care, ensuring environmental sustainability education, promoting 

gender equality and empowering women and other activities. The amount has to be expended on the 

activities which are specified in Schedule VII of the Companies Act, 2013. 

Details of CSR expenditure required to be spent and amount spent are as under: 

Particulars 

Year ended  

31 March, 

2018  

Rs. (in 

million) 

Year ended  

31 March, 

2017  

Rs. (in 

million) 

Year ended  

31 March, 

2016  

Rs. (in 

million) 

Gross amount required to be spent by the company 

during the year as per Section 135 of the Companies 

Act, 2013 read with schedule VII 
2.83 1.88 0.63 

Amount spent during the year       

(i) Construction/acquisition of any asset   - - 

(ii) On purposes other than (i) above 2.85 0.48 0.58 

Cumulative CSR Expenditure required to be spent 1.43 1.45 0.05 

 

34 Financial Instruments 

Financial instrument by category 

The carrying value and fair value of financial instrument by categories as of 31 March 2018 were as follows 

Particulars 

at amortised  

cost 

Rs. (in 

million) 

at fair 

value  

through 

profit  

and loss  

Rs. (in 

million) 

at fair 

value  

through 

OCI 

Rs. (in 

million) 

Total 

Carrying  

value 

Rs. (in 

million) 

Total fair 

value Rs. 

(in million) 

Assets:           

Cash and cash equivalents 9.03 - - 9.03 9.03 

Other bank balance 2.62 - - 2.62 2.62 

Trade receivables 499.67 - - 499.67 499.67 

Other financial assets 20.40 - - 20.40 20.40 

Loans 0.52 - - 0.52 0.52 

Investments 24.46 - 1.08 25.54 25.54 

  556.70 - 1.08 557.78 557.78 

Liabilities:           

Borrowing 412.67 - - 412.67 412.67 

Trade and other payables 477.59 - - 477.59 477.59 
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Other financial liabilities - - - - - 

  890.26 - - 890.26 890.26 

 

The carrying value and fair value of financial instrument by categories as of 31 March 2017 were as 

follows 

Particulars 

at amortised  

cost 

Rs. (in 

million) 

at fair 

value  

through 

profit  

and loss  

Rs. (in 

million) 

at fair 

value  

through 

OCI 

Rs. (in 

million) 

Total 

Carrying  

value 

Rs. (in 

million) 

Total fair 

value Rs. 

(in million) 

Assets:           

Cash and cash equivalents 31.36 - - 31.36 31.36 

Other bank balance 4.46 - - 4.46 4.46 

Trade receivables 364.88 - - 364.88 364.88 

Other financial assets 14.37 - - 14.37 14.37 

Loans 2.78 - - 2.78 2.78 

Investments 13.21 - 1.08 14.29 14.29 

  431.06 - 1.08 432.14 432.14 

Liabilities:           

Borrowing 235.59 - - 235.59 235.59 

Trade and other payables 384.31 - - 384.31 384.31 

Other financial liabilities - - - - - 

  619.90 - - 619.90 619.90 

The carrying value and fair value of financial instrument by categories as of March 31, 2016 were as 

follows 

Particulars 

at amortised  

cost 

Rs. (in 

million) 

at fair value  

through 

profit  

and loss  

Rs. (in 

million) 

at fair 

value  

through 

OCI 

Rs. (in 

million) 

Total Carrying  

value 

Rs. (in 

million) 

Total fair 

value Rs. (in 

million) 

Assets: 

Cash and cash equivalents 

Other bank balance 

Trade receivables 

Other financial assets 

Loans 

Investments 

 

3  

2 

363 

10 

4 

13 

 

- 

- 

- 

- 

- 

- 

 

- 

- 

- 

- 

- 

0 

 

3  

2 

363 

10 

4 

14 

 

3  

2 

363 

10 

4 

14 

  395 - 0 396 396 

Liabilities: 

Borrowing 

Trade and other payables 

Other financial liabilities 

 

275 

284 

- 

- 

- 

- 

- 

- 

- 

 

275 

284 

- 

 

275 

284 

- 
  559 - - 559 559 
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35 Fair value hierarchy 

Level 1 - Quoted prices (unadjusted) in active markets for identical assets or liabilities 

Level 2 – Inputs other than quoted prices included within Level 1 that are observable for the asset or liability, 

either directly (i.e. as prices) or indirectly (i.e. derived from prices). 

Level 3 - Inputs for the assets or liabilities that are not based on observable market data (unobservable inputs). 

The following table presents fair value hierarchy of assets and liabilities measured at fair value on a 

recurring basis as of 31 March 2018: 

Particulars 

As at 

31 March 

2018 

Rs. (in 

million) 

Fair value measurement at end of the 

reporting year 

using 

Level I 

Rs. (in 

million) 

Level 2 

Rs. (in 

million) 

Level 3  

Rs. (in 

million) 

Assets /Liabilities measured at fair  

value 

        

Financial Assets:         

Non current investments 25.54 - - 25.54 

Other financial assets 19.26 - - 19.26 

Financial Liabilities:         

Borrowings 317.86 - - 317.86 

 

The following table presents fair value hierarchy of assets and liabilities measured at fair value on a 

recurring basis as of 31 March 2017: 

Particulars 

As at 

31 March 

2017 

Rs. (in 

million) 

Fair value measurement at end of the 

reporting year using 

Level I 

Rs. (in 

million) 

Level 2 

Rs. (in 

million) 

Level 3  

Rs. (in 

million) 

Assets /Liabilities measured at fair  

value 

        

Financial Assets:         

Non current investments 14.29 - - 14.29 

Other financial assets 14.05 - - 14.05 

Financial Liabilities:         

Borrowings 145.02 - - 145.02 
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The following table presents fair value hierarchy of assets and liabilities measured at fair value on a recurring 

basis as of 31 March 2016: 

Particulars 

As at 

31 March 

2016 

Rs. (in 

million) 

Fair value measurement at end of the 

reporting year using 

Level I 

Rs. (in 

million) 

Level 2 

Rs. (in 

million) 

Level 3  

Rs. (in 

million) 

Assets /Liabilities measured at fair  

value 

        

Financial Assets:         

Non current investments  13.67 - - 13.67 

Other financial assets 10.33 - - 10.33 

Financial Liabilities:         

Borrowings 159.90 - - 159.90 

 

There have been no transfers among Level 1, Level 2 and Level 3 during the period. 

The management assessed that cash and cash equivalents, Trade receivable and other financial asset, trade 

payables and other financial liabilities approximate their carrying amount largely due to short term maturity 

of these instruments. 
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36 Financial risk management objectives and policies 

The risk management policies of the Company are established to identify and analyse the risks faced by the 

Company, to set appropriate risk limits and controls, and to monitor risks and adherence to limits. Risk 

management policies and systems are reviewed regularly to reflect changes in market conditions and the 

Company’s activities. 

The Management has overall responsibility for the establishment and oversight of the Company’s risk 

management framework. 

In performing its operating, investing and financing activities, the Company is exposed to the Credit risk, 

Liquidity risk and Market risk. 

Carrying amount of financial assets and liabilities: 

The following table summaries the carrying amount of financial assets and liabilities recorded at the end of the 

period by categories: 

Particulars 

As at 

31 March 2018 

Rs. (in million) 

As at 

31 March 2017 

Rs. (in million) 

As at 

31 March 2016 

Rs. (in million) 

Financial assets       

Non current investment 25.54 14.29 13.67 

Cash and cash equivalent 9.03 31.36 3.20 

Bank balances other than above 2.62 4.46 1.89 

Trade receivables 499.67 364.88 363.00 

Loans 0.52 0.28 1.02 

Other financial assets 20.40 14.37 10.33 

At end of the year 557.78 429.64 393.11 

Financial liabilities       

Borrowings 412.67 235.59 274.82 

Trade payables 477.59 384.31 284.18 

Other financial liabilities - - - 

At end of the year 890.26 619.90 559.00 

Market risk 

Market risk is the risk that the fair value of future cash flows of a financial instrument will fluctuate because 

of changes in market prices. Market risk comprises three types of risk: interest rate risk, currency risk and 

other price risk, such as equity price risk and commodity risk. Financial instruments affected by market risk 

include loans and borrowings, deposits and derivative financial instruments. 

Credit risk on financial assets 

Financial assets that are potentially subject to concentrations of credit risk and failures by counterparties to 

discharge their obligations in full or in a timely manner consist principally of cash balances with banks, cash 

equivalents and receivables, and other financial assets. The maximum exposure to credit risk is: the total of 

the fair value of the financial instruments and the full amount of any loan payable commitment at the end of 

the reporting year. Credit risk on cash balances with banks is limited because the counterparties are entities 
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with acceptable credit ratings. Credit risk on other financial assets is limited because the other parties are 

entities with acceptable credit ratings. 

As disclosed in Note 11 (a), cash and cash equivalents balances generally represent short term deposits with a 

less than 90-day maturity. 

As part of the process of setting customer credit limits, different credit terms are used. The average credit 

period generally granted to trade receivable 

Exposure to credit risk 

Financial asset for which loss allowance is measured using expected credit loss model 

Particulars 
As at 

31 March 2018 

Rs. (in million) 

As at 

31 March 2017 

Rs. (in million) 

As at 

31 March 2016 

Rs. (in million) 

Financial assets       

Non current investment 25.54 14.29 13.67 

Cash and cash equivalent 9.03 31.36 3.20 
Bank balances other than above 2.62 4.46 1.89 

Trade receivables 499.67 364.88 363.00 

Loans 0.52 0.28 1.02 

Other financial assets 20.40 14.37 10.33 

At end of the year 557.78 429.64 393.11 

Ageing analysis of the age of trade receivable amounts that are past due as at the end of reporting year but not 

impaired: 

Particulars 
As at 

31 March 2018 

Rs. (in million) 

As at 

31 March 2017 

Rs. (in million) 

As at 

31 March 2016 

Rs. (in million) 

Trade receivables:       

Less than 90 days 467.83 349.14 334.66 

90 to 180 days 31.84 15.74 28.34 

Over 180 days - - - 

  499.67 364.88 363.00 

In the opinion of management, trade receivable, Financial assets, Cash and cash equivalent, Balance with 

Bank, Loans and other financial assets have a value on realisation in the ordinary course of business at lease 

equal to the amount at which they are stated in the balance sheet. 

The Company has not recognised any loss allowance as the Company expect that there is no credit loss on trade 

receivables. 
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37 Foreign currency risk 

The Company operates internationally and the major portion of business is transacted in USD. The Company 

has Sales, Purchase, Borrowing (etc.) in foreign currency. Consequently, the Company is exposed to foreign 

exchange risk. 

Foreign exchange exposure is partially balanced by purchasing in goods, commodities and services in the 

respective currencies. 

The company evaluate exchange rate exposure arising from foreign currency transactions and the company 

follows established risk management policies, including the use of derivatives like foreign exchange forward 

contracts to hedge exposure to foreign currency risk. 

Foreign currency exposures not specifically covered by forward exchange contracts as at year end are as 

follows: 

Currency 

As at 31 March 2018 
As at 31 March 

2017 

As at 31 March 

2016 

Foreign  

currency 

Indian 

Rupees  

(in 

million) 

Foreign  

currency 

Indian 

Rupees  

(in million) 

Foreign  

currency 

Indian 

Rupees 

(in 

million) 

USD 

EURO 

GBP 

Other currency 

3,389,408.49 

3,363,083.60 

2,765.00 

977.05 

220.46 

271.10 

0.26 

0.03 

3,212,524.82 

1,895,445.81 

- 

977.05 

208.27 

131.25 

- 

0.03 

3,263,713.73 

1,899,309.00 

- 

538.00 

214.10 

142.63 

- 

0.01 

(Note: Foreign currency amount is not in million) 

Foreign currency sensitivity 

1 % increase or decrease in foreign exchange rates will have the following impact on profit before tax 

Currency 

As at 31 March 2018 As at 31 March 2017 As at 31 March 2016 

1 % 

increase Rs. 

(in million) 

1 % 

decrease 

Rs. (in 

million) 

1 % 

increase Rs. 

(in million) 

1 % 

decrease  

Rs. (in 

million) 

1 % 

increase Rs. 

(in million) 

1 % 

decrease Rs. 

(in million) 

USD 

EURO 

GBP 

Other currency 

(2.20) 

(2.71) 

(0.00) 

(0.00) 

2.20 

2.71 

0.00 

0.00 

(2.08)  

(1.31)  

-  

(0.00) 

2.08  

1.31  

-  

0.00 

(2.14)  

(1.43)  

-  

(0.00) 

2.14  

1.43  

-  

0.00 

 

38 Interest rate risk 

Interest rate risk is the risk that the fair value or future cash flows of a financial instrument will fluctuate 

because of changes in market interest rates. Company has interest rate risk exposure mainly from changes 

in rate of interest on borrowing & on deposit with bank. The interest rate are disclosed in the respective 

notes to the financial statements of the Company. The following table analyse the breakdown of the financial 

assets and liabilities by type of interest rate: 

 

Particulars 
As at 

31 March 2018 

Rs. (in million) 

As at 

31 March 2017 

Rs. (in million) 

As at 

31 March 2016 

Rs. (in million) 
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Financial assets 

Interest bearing - Fixed interest rate 

      

- Non current investment - - - 

- Non current fixed deposit - - - 

- Current fixed deposit 

Financial Liabilities 

Interest bearing 

Borrowings - Floating interest rate 

2.31 4.22 1.86 

- Working capital loan in rupee  

Borrowings - Fixed interest rate 

55.36 51.43 75.99 

- Banks & Financial institutions 307.09 173.45 180.90 

 

Interest rate sensitivity 

The following table demonstrates the sensitivity to a reasonably possible change in interest rates on that portion 

of loans and borrowings affected, after the excluding the credit exposure for which interest rate swap has been 

taken and hence the interest rate is fixed. With all other variables held constant, the Company's profit before 

tax is affected through the impact on floating rate borrowings, as follows: 

 

Particulars 

As at 

31 March 2018 

Rs. (in million) 

As at 

31 March 2017 

Rs. (in million) 

As at 

31 March 2016 

Rs. (in million) 

Increase in 100 bps points  

Effect on profit before tax 
(0.55) (0.51) (0.76) 

        
Decrease in 100 bps points  

Effect on profit before tax 0.55 0.51 0.76 
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39 Liquidity risk 

Liquidity risk is the risk that the Company may not be able to meet its present and future cash and collateral 

obligations without incurring unacceptable losses. The Company’s objective is to, at all times maintain 

optimum levels of liquidity to meet its cash and collateral requirements. The Company closely monitors its 

liquidity position and deploys a robust cash management system. It maintains adequate sources of financing 

including debt and overdraft from banks at an optimised cost. 

The Company maximum exposure to credit risk for the components of the balance sheet at 31 March 2018 

and 31 March 2016 is the carrying amounts. The liquidity risk is managed on the basis of expected maturity 

dates of the financial liabilities. The average credit period taken to settle trade payables is about 90 days. The 

other payables are with short-term durations. The carrying amounts are assumed to be a reasonable 

approximation of fair value. The following table analysis financial liabilities by remaining contractual 

maturities: 

- 

Particulars 

On 

demand 

Rs. (in 

million) 

Less than 3  

months 

Rs. (in 

million) 

3 to 12 

months Rs. 

(in million) 

1 to 5 years  

Rs. (in 

million) 

> 5 

years Rs. 

(in 

million) 

Total 

Rs. (in 

million) 

Year ended 31 March 

2018 

            

Borrowings - - 120.48 317.86 - 438.34 

Other financial liabilities - - - - - - 

Trade and other payables - 422.09 51.79 3.71   477.59 

  - 422.09 172.27 321.57 - 915.93 

Year ended 31 March 

2017 

            

Borrowings - - 120.21 145.02 - 265.23 

Other financial liabilities - - - - - - 

Trade and other payables - 307.83 64.15 12.33 - 384.31 

  - 307.83 184.36 157.35 - 649.54 

Year ended 31 March 

2016 

            

Borrowings - - 137.60 159.90 - 297.50 

Other financial liabilities - - - - - - 

Trade and other payables - 264.17 19.99 0.02 - 284.18 

  - 264.17 157.59 159.92 - 581.68 

 

At present, the Company does expects to repay all liabilities at their contractual maturity. In order to meet 

such cash commitments, the operating activity is expected to generate sufficient cash inflows. 

40 Capital management 

For the purpose of the Company's capital management, capital includes issued equity capital, share premium 

and all other equity reserves attributable to the equity holders of the parent. The primary objective of the 

Company's capital management is to maximise the shareholder value. 

The Company manages its capital structure and makes adjustments in light of changes in economic conditions 

and the requirements of the financial covenants. To maintain or adjust the capital structure, the Company may 

adjust the dividend payment to shareholders, return capital to shareholders or issue new shares. The Company 

monitors capital using a gearing ratio, which is net debt divided by total capital plus net debt. The Company's 

policy is to keep optimum gearing ratio. The Company includes within net debt, interest bearing loans and 

borrowings, trade and other payables, less cash and cash equivalents, excluding discontinued operations. 
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Particulars 

As at 

31 March 18 

Rs. (in million) 

As at 

31 March 17 

Rs. (in million) 

As at 

31 March 16 

Rs. (in million) 

Borrowings 412.67 235.59 274.82 

Trade payables 477.59 384.31 284.18 

Other financial liabilities - - - 

Less: cash and cash equivalents (9.03) (31.36) (3.20) 

Net debt (a) 881.23 588.54 555.80 

Total equity       

Total member's capital 576.82 389.92 274.24 

Capital and net debt (b) 1,458.05 978.46 830.04 

Gearing ratio (%) (a/b)*100 60.44 60.15 66.96 

 

In order to achieve this overall objective, the Company's capital management, amongst other things, aims to 

ensure that it meets financial covenants attached to the interest-bearing loans and borrowings that define 

capital structure requirements. Breaches in meeting the financial covenants would permit the bank to 

immediately call loans and borrowings. There have been no breaches in the financial covenants of any interest -

bearing loans and borrowing in the current period. 

No changes were made in the objectives, policies or processes for managing capital during the years ended 31 

March 2017 and 31 March 2016. 
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41 Estimates 

The estimates at 1 April 2016 and at 31 March 2017 are consistent with those made for the same dates in 

accordance with Indian GAAP (after adjustments 

to reflect any differences in accounting policies). 

42 Balances in the accounts of trade receivables, loans and advances, trade payables and other current liabilities 

are subject to confirmation / reconciliation, if any. The management does not expect any material adjustment 

in respect of the same effecting the financial statements on such reconciliation / adjustments. 

43 There was no impairment loss on the fixed assets on the basis of review carried out by the management in 

accordance with Indian Accounting Standard (Ind AS)–36 ‘Impairment of Assets. 

44 Restated Statement of Accounting Ratio 

Particulars 

As at 

31 March 18 

Rs. (in 

million) 

As at 

31 March 17 

Rs. (in 

million) 

As at 

31 March 16 

Rs. (in 

million) 

Profit attributable to equity holders of the parent for basic 

earnings Rs. (in 
184.95 120.48 126.56 

Weighted average number of equity shares for basic and 

diluted earning per share 1,500,000 1,500,000 1,500,000 

Face value per share 10 10 10 

Basic earning per share 123.30 80.32 84.37 

Diluted earning per share 123.30 80.32 84.37 

Return on Net Worth % 32.06% 30.90% 46.15% 

Net asset value per equity share (Rs) 384.55 259.95 182.83 

Net Profit after tax, as restated 184.95 120.48 126.56 

Share Capital 15.00 15.00 15.00 

Reserves (Other equity), as restated 561.82 374.92 259.24 

Net worth, as restated 576.82 389.92 274.24 

 

1. The ratios on the basis of Restated financial information have been computed as below: 

Basic Earnings per share (Rs) 

 

Diluted Earnings per share (Rs) 

 

Return on net worth (%) 

 

Net Asset Value (NAV) 

per equity share (Rs) 

   Net profit as restated, attributable to equity shareholders 

  Weighted average number of equity shares 

  Net profit as restated, attributable to equity shareholders 

 Weighted average number of dilutive equity shares 

 

 Net profit after tax, as restated  

Net worth at the end of the year / period 

Net worth, as restated at the end of the year / period   

Number of equity shares outstanding at the end of the year / Periods 
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2. Weighted average number of equity shares is the number of equity shares outstanding at the beginning 

of the year adjusted by the number of equity shares issued during the year multiplied by the time weighting 

factor. The time weighting factor is the number of days for which the specific shares are 

3. Net Worth = Equity share capital + Other equity (including Securities Premium and Surplus/ (Deficit)) 

4. The above ratios have been computed on the basis of the Restated Standalone Financial Information 
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45  RELATED PARTY DISCLOSURES 

Particulars 

Year ended  

31 March, 2018  

Rs. (in million) 

Year ended  

31 March, 2017  

Rs. (in million) 

Year ended  

31 March, 2016  

Rs. (in million) 

Joint Venture 
      

Enterprises in which key 

management personnel have 

significant influence 

Ami Oncotheranostics 

LLC 

Ami Oncotheranostics 

LLC 

Ami Oncotheranostics 

LLC 

        
Key managerial personnel 

Chetanbhai C. 

Vaghasia 

Girishbhai L. Chovatia 

Nareshbhai R. Patel 

Virendra Nath Mishra 

(w.e.f. 9th May 2017 

and upto 1st March 

2018) 

Alpesh Makwana 

Chetanbhai C. Vaghasia 

Girishbhai L. Chovatia 

Nareshbhai R. Patel 

 

 

- 

- 

Chetanbhai C. Vaghasia 

Girishbhai L. Chovatia 

Nareshbhai R. Patel 

 

 

- 

 

- 

Relative of key management 

personnel 

Kiranben G. Chovatia  

Parulben C. Vaghasiya  

Shitalben N. Patel 

Kiranben G. Chovatia  

Parulben C. Vaghasiya  

Shitalben N. Patel 

Kiranben G. Chovatia  

Parulben C. Vaghasiya  

Shitalben N. Patel 

Enterprises in which relative of 

key management personnel 

have significant influence 

Ami Drugs & 

Speciality Chemicals 

Pvt. Ltd. 

Ami Lifesciences Pvt. 

Ltd. 

Ami Procure Private 

Limited CNR 

Intermediates 

Ami Drugs & 

Speciality Chemicals 

Pvt. Ltd. 

Ami Lifesciences Pvt. 

Ltd. 

Ami Procure Private 

Limited CNR 

Intermediates 

Ami Drugs & 

Speciality Chemicals 

Pvt. Ltd. 

Ami Lifesciences Pvt. 

Ltd. 

Ami Procure Private 

Limited CNR 

Intermediates 

Notes: 

1  The related party relationships have been determined on the basis of the requirements of the Indian 

Accounting Standard (Ind AS) -24 

2  The relationships as mentioned above pertain to those related parties with whom transactions have 

taken place during the current year 
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ii. Transactions with related parties: 

Particulars 

Year ended 31 March, 

2018 Rs. (in million) 

  

Year ended 31 March, 

2017 Rs. (in million) 

  

Year ended 31 March, 

2016 Rs. (in million) 

  

Sale             
Ami Drugs & Speciality 

Chemicals Pvt. Ltd. 

  -   -   - 

Ami Life Sciences Pvt. Ltd.   0.26   0.01   - 

Total   0.26   0.01   - 

Purchases             
CNR Intermediates   1.28   -   1.14 
Ami Life Sciences Pvt. Ltd.   -   -   - 

Total   1.28   -   1.14 

Remuneration & Allowance to 

KMP & 

            
Relatives of KMP             
Girishbhai L. Chovatiya   13.30   11.30   14.63 
Kiranben G. Chovatiya   1.20   1.20   1.20 

Nareshbhai R. Patel   17.18   9.46   11.48 
Chetanbhai C. Vaghasiya   13.30   9.46   11.48 
Shitalben N. Patel   1.20   0.85   0.60 

Parulben C. Vaghasiya   1.20   0.85   0.60 
Virendra Nath Mishra   1.61   -   - 
Alpesh Makwana   0.03   -   - 

Total   49.02   33.12   39.99 

Hiring of Car             
Chetanbhai C. Vaghasiya   1.07   0.90   0.90 
Girishbhai Chovatiya   3.75   3.00   3.00 
Nareshbhai Patel   2.85   2.40   2.40 

Total   7.67   6.30   6.30 

Subscription Expense & Exhibition Expense           

Ami Life Sciences Pvt. Ltd.   2.35   1.68   0.07 

Total   2.35   1.68   0.07 
Loan Taken/(Given) & 

Repayment thereof and balance 

outstanding as at the year end 

            

Balance at the beginning of the 

year 

            

Ami Procure Private Limited   (0.64)   -   - 

Chetanbhai C. Vaghasiya   -   -   - 

Girishbhai Chovatiya   -   -   - 

Nareshbhai Patel   -   -   - 

Loan Taken/(Given)   -   -   - 

Ami Procure Private Limited   (0.50)   (0.64)   - 

Chetanbhai C. Vaghasiya   10.50   -   - 

Girishbhai Chovatiya   10.50   -   - 

Nareshbhai Patel   10.50   -   - 

Repaid during the year   -   -   - 
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Ami Procure Private Limited   (1.14)   -   - 

Chetanbhai C. Vaghasiya   -   -   - 

Girishbhai Chovatiya   -   -   - 

Nareshbhai Patel   -   -   - 

Balance Outstanding at the year 

end 

  
- 
  

- 
  

- 

Ami Procure Private Limited   -   (0.64)   - 

Chetanbhai C. Vaghasiya   10.50   -   - 

Girishbhai Chovatiya   10.50   -   - 

Nareshbhai Patel   10.50   -   - 

Total   31.50   (0.64)   - 

 

AMI ORGANICS LIMITED 

(Formerly Known as Ami Organics Private Limited) 

CIN- U24100GJ2007PLC051093 

Annexure V Notes to Restated Consolidated Financial Information 

46 Research and Development Expense 

Particulars 

Year ended  

31 March, 2018  

Rs. (in million) 

Year ended  

31 March, 2017  

Rs. (in million) 

Year ended  

31 March, 2016  

Rs. (in million) 

(a) Capital Expenditure       

R & D Equipment 

(b) Revenue Expenditure : 

3.00 3.32 - 

(i) Salary Expense 10.23 8.85 - 

(ii) Consumable Stores R & D 2.51 2.90 - 

(iii) Analysis Charges R & D 0.24 0.16 - 

(iv) Power & Fuel 0.86 1.53 - 

(vi) Raw Material Expense 9.82 14.00 - 

(vii) Leave Encashment Expense 0.26 0.35 - 

(viii)Other Expenses 0.58 - - 

  - - - 

Contribution For Scientific Research Expense - - 20.00 

Total 24.50 27.79 20.00 

Total Capital & Revenue Expenditure 

      

28.00 31.00 20.00 
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AMI ORGANICS LIMITED 

(Formerly Known as Ami Organics Private Limited) 

CIN- U24100GJ2007PLC051093 

Annexure V Notes to Restated Consolidated Financial Information 

47 The Ministry of Corporate Affairs (MCA) vide its notification in the Official Gazette dated February 

16,2015 notified the Indian Accounting Standards (Ind AS) applicable to certain classes of companies. Ind 

AS would replace the existing Indian GAAP prescribed under section 133 of The Companies Act, 2013 

read with Rule 7 of the Companies (Accounts) Rules,2014. For Ami Organics Limited and its subsidiaries 

, Ind AS would be applicable for the accounting period beginning April 1, 2017, with a transition date of 

April 1, 2016. 

Ind AS 101 requires an entity to reconcile equity, total comprehensive income and cash flows for prior 

periods. The following tables represent the reconciliations from previous GAAP to Ind AS. 

A. i. Reconciliation of Balance Sheet 

Particulars Note 

As at 31st March 2017 As at 31 March 2016 

IGAAP 

Rs. (in 

million) 

Ind AS  

Rs. (in 

million) 

Chan

ge Rs. 

(in 

million) 

IGAAP 

Rs. (in 

million) 

Ind 

AS Rs. 

(in 

million) 

Chan

ge Rs. 

(in 

million) 

I. ASSETS  

Non-current assets 

             

Property, Plant and Equipment  145.03 145.03 - 85.33 85.33 - 

Capital work-in-progress  114.20 114.20 - 37.65 37.65 - 

             - 
Other Intangible Assets  132.60 132.60 - 99.50 99.50 - 

Financial Assets 

(i) Investments 
1 14.28 14.29 (0.01) 13.66 13.67 (0.01) 

(ii) Loans  2.50 2.50 - 2.50 2.50 - 

(ii) Other financial assets 1 16.67 14.37 2.30 13.46 10.33 3.13 

Income Asset Tax (Net) 6 -         - 

Deferred Tax Asset (Net) 4 - 0.41 (0.41) 0.43 11.52 (11.09) 

Other non-current assets  1.33 1.21 0.12 1.81 1.68 0.13 

             - 
Total Non-current assets  426.61 424.61 2.00 254.34 262.18 (7.84) 

             - 
Current assets            - 

Inventories  197.23 197.23 - 196.39 196.39 - 

Financial Assets            - 

(i) Trade receivables  364.88 364.88 - 363.00 363.00 - 

(ii) Cash and cash equivalents  31.36 31.36 - 3.20 3.20 - 

(iii) Bank balances other than (ii) 

above 

 4.46 4.46 - 1.89 1.89 - 

(iv) Loans  0.28 0.28 - 1.02 1.02 - 

(v) Other financial assets            - 

Other current assets  66.58 66.58 - 96.21 96.21 - 

Total Current Assets  664.79 664.79 - 661.71 661.71 - 

Total Assets 

             
1,091.40 1,089.40 2.00 916.05 923.89 (7.84) 

II. EQUITY AND LIABILITIES              

Equity            - 

a) Equity Share Capital  15.00 15.00 - 15.00 15.00 - 
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b) Other Equity  384.73 374.92 9.81 257.26 259.24 (1.98) 

Total Equity  399.73 389.92 9.81 272.26 274.24 (1.98) 

Non-current liabilities              

Financial Liabilities            - 

(i) Borrowings 2 146.39 145.02 1.37 161.92 159.90 2.02 

Provisions 3 -     - 3.72 (3.72) 

Deferred tax liabilities (Net) 4 0.64 6.26 (5.62) - - - 

Total non-current liabilities  147.03 151.28 (4.25) 161.92 163.62 (1.70) 

Current liabilities              

Financial Liabilities 

(i) Borrowings 
2 90.57 90.57 - 114.92 114.92 - 

(ii) Trade payables 7 384.30 384.31 (0.01) 284.16 284.18 (0.02) 

Other current liabilities  49.94 49.94 - 50.68 50.68 - 

Provisions 3 0.30 1.22 (0.92) 0.19 0.82 (0.63) 

Current Tax liability (Net) 6 19.53 22.16 (2.63) 31.92 35.43 (3.51) 

Total current liabilities 
 

544.64 548.20 (3.56) 481.87 486.03 (4.16) 

Total Liabilities 

             

691.67 699.48 (7.81) 643.79 649.65 (5.86) 

Total Equity and Liabilities 
             

1,091.40 1,089.40 2.00 916.05 923.89 (7.84) 

The Previous GAAP figures have been reclassified to confirm to Ind As presentation requirements for the 

purpose of this note. 
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AMI ORGANICS LIMITED 

(Formerly Known as Ami Organics Private Limited) 

CIN- U24100GJ2007PLC051093 

Annexure V Notes to Restated Consolidated Financial Information 

B Reconciliation of equity 

Particulars 

Note No. 

As at 

31 March 17 

Rs. (in million) 

As at 

31 March 16 

Rs. (in million) 

As reported under IGAAP      

Equity capital  15.00 15.00 

Reserves  384.73 257.26 

   399.73 272.26 

Adjustments:      

Re-measurement of Non-current investment 1 - - 
Re-measurement of Investments in KMP(Insurance) 1 (2.62) (3.13) 

Remeasurement of defined employee benefit plans 3 (5.14) (3.35) 

Borrowing cost recognised at effective Interest Rate 2 1.37 2.02 

Rectification of Prior year tax adjustments 6 (1.26) (2.46) 

Rectification of Prior Period error (Restatement 

Adjustments) 
7 (0.14) (0.14) 

Deferred tax assets/(liabilities) as per Ind AS 12 4 (0.67) 10.09 

Tax Impact of Ind As Adjustments 8 (1.40) (1.10) 

Tax Impact of Restatement Adjustments 8 0.05 0.05 

As reported under Ind AS (Total)  389.92 274.24 

   
Comprises of:     

Equity capital 15.00 15.00 

Other equity 374.92 259.24 

 389.92 274.24 

 

C. Reconciliation of profit and loss 

Particulars 

Note No. 

Year ended  

31 March, 2017  

Rs. (in million) 

Year ended  

31 March, 2016  

Rs. (in million) 

Profit /(loss) as reported under IGAAP 
 

130.66 120.30 

Adjustments:      

Re-measurement of Non-current investment 1 - - 

Re-measurement of Investments in KMP(Insurance) 1 0.51 (0.70) 

Remeasurement of defined employee benefit plans 3 (1.79) (0.98) 

Borrowing cost recognised at effective Interest Rate 2 (0.65) 0.92 
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Rectification of Prior year tax adjustments 6 1.44 (2.47) 

Rectification of Prior Period error (Restatement 

Adjustments) 
7 - (0.02) 

Deferred tax assets/(liabilities) as per Ind AS 12 4 (10.76) 9.84 

Tax Impact of Ind As Adjustments 8 (0.30) (0.57) 

Tax Impact of Restatement Adjustments 8 - 0.01 

Exchange difference on translation on Foreign Entity 9 (3.20) (0.39) 

Total comprehensive income as per Ind AS  115.91 125.94 

 

D. Reconciliation of cash flow 

The transition from Indian GAAP to Ind AS has not had a material impact on the statement of cash flows. 

Notes: 

1 Financial Assets  

 The company has valued equity shares, mutual funds, Investment in Insurance at fair value and the same 

has been recognised in financials. 

2 Financial Liability 

 Under Indian GAAP, transaction costs incurred in connection with borrowings are amortised upfront and 

charged to profit or loss for the period. Under Ind AS, transaction costs are included 

3 Remeasurement of defined benefit plans Under Ind AS, the Company recognised costs related to its post 

employment defined benefit plan on an actuarial basis. Under Indian GAAP, the company has not made 

provision for Gratuity as per Actuarial Valuation. Under Ind AS, Remeasurement [comprising of actuarial 

gains and losses, the effect of the asset ceiling, excluding amounts included in net interest on the net defined 

benefit liability and the return on plan assets excluding amounts included in net interest on the net defined 

benefit liability] are recognised immediately in the balance sheet with a corresponding debit or credit to 

retained earnings through OCI. 

5 Other Comprehensive Income Under Indian GAAP, the Company has not presented other 

comprehensive income (OCI) separately. Hence, it has reconciled Indian GAAP profit or loss to profit or 

loss as per Ind AS. 

6 Prior Year Tax Adjustments Current Tax have been computed based on the tax computations of the 

income tax returns for the respective period/years. Current tax has been rectified accordingly with respect 

to prior year tax adjustment and errors of earlier years 

7 Rectification of Prior Period Error Prior Period Expenses has been Rectified/ Charged to the year in 

which it is incurred. 

8 Tax Impact of Ind As Adjustments/Restatement Adjustment Under the Ind As & Restatement Profit has 

been Changed due to Ind As & Restatement Adjustment accordingly Tax Impact on the Ind As & 

Restatement Adjustment has been Computed. 

9 Exchange difference on translation on Foreign Entity Exchange Difference on Foreign Entity has been 

routed through Other Comprehensive Income, earlier same was directly adjusted through Reserves. 
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AMI ORGANICS LIMITED 

(Formerly Known as Ami Organics Private Limited) 

CIN- U24100GJ2007PLC051093 

Annexure V Notes to Restated Consolidated Financial Information 

48 Additional information as required by Paragraph 2 of the General Instructions for Preparation of 

Consolidated Financial Statements to Schedule III to the Companies Act, 2013: 

For the year ended 31 March 2018 

Name of Entities 

Net assets i.e. total assets 

minus total liabilities Share in profit/(loss) 

As % of  

consolidated net  

assets 

Rs. (in 

million) 

As % of  

consolidated  

profit 
Rs. (in million) 

Parent:         

Ami Organics Limited 100.30% 578.56 99.00% 184.81 

Joint Venture 
        

Ami Oncotheranostics LLC -0.30% (1.73) 0.30% 0.56 

Foreign Currency Translation     0.70% 1.30 

Total 100.00% 576.83 100.00% 186.67 

 

For the year ended 31 March 2017 

Name of Entities 

Net assets i.e. total assets 

minus 
Share in profit/(loss) 

As % of  

consolidated net  

assets 

Rs. (in 

million) 

As % of  

consolidated  

profit 

Rs. (in 

million) 

Parent:         
Ami Organics Limited 100.92% 393.49 102.76% 119.11 

Joint Venture         

Ami Oncotheranostics LLC -0.92% (3.57) 0.00% - 

Foreign Currency Translation     -2.76% (3.20) 

Total 100.00% 389.92 100.00% 115.91 

 

For the year ended 31 March 2016 

Name of Entities 

Net assets i.e. total assets 

minus 
Share in profit/(loss) 

As % of  

consolidated net  

assets 

Rs. (in 

million) 

As % of  

consolidated  

profit 

Rs. (in 

million) 

Parent:         
Ami Organics Limited 100.14% 274.63 100.31% 126.33 

Joint Venture         

Ami Oncotheranostics LLC -0.14% (0.39) 0.00% - 

Foreign Currency Translation     -0.31% (0.39) 

Total 100.00% 274.24 100.00% 125.94 
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AMI ORGANICS LIMITED 

(Formerly Known as Ami Organics Private Limited) 

CIN- U24100GJ2007PLC051093 

Annexure V Notes to Restated Consolidated Financial Information 

49 Events after the end of the reporting year 

No subsequent event has been observed which may required an adjustment to the statement of financial 

position. 

50 In the opinion of the Director, current assets, loans, advances and deposits are approximately of the value 

stated, if realised in the ordinary course of business and are subject to confirmation. 

Signatures to Notes 1 to 50 

 

 

As per our report of even date attached: 

 

  

For Maheshwari & Co. For and on behalf of the Board of directors of Ami organics Limited 

Chartered Accountants 

FRN 105834W 

  

   

Pawan Gattani 

 

Girish L. Chovatia Naresh Patel 

(Partner) (Chairman) (Managing Director) 

M.No. 075872 DIN-00907321 DIN-00906232 

   

   

   

 Alpesh Makwana Abhishek Patel 

Place: Surat 

 

(Company Secretary) (Chief Financial Officer) 

Date: 8th July,  2018 Membership No. 46284  
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AMI ORGANICS LIMITED 

(Formerly Known as Ami Organics Private Limited) 

CIN- U24100GJ2007PLC051093 

Annexure VI Notes on material adjustments and regroupings to audited Consolidated financial statements Below 

mentioned is the summary of results of adjustments made in the audited Consolidated financial statements of the 

respective period and its impact on restated Consolidated summary statement of profit and loss. 

Particulars 
Note 

No. 

Year ended  

31 March, 2018  

Rs. (in million) 

Year ended  

31 March, 2017  

Rs. (in million) 

Year ended  

31 March, 2016  

Rs. (in million) 

Net profit/(loss) after tax as per audited 

financial statements prepared under applicable 

GAAP 

  

186.60 130.66 120.30 

Adjustments:         

Re-measurement of Non-current investment 1 - - - 

Re-measurement of Investments in 

KMP(Insurance) 
1 - 0.51 (0.70) 

Remeasurement of defined employee benefit 

plans 
3 - (1.79) (0.98) 

Borrowing cost recognised at effective Interest 

Rate 
2 - (0.65) 0.92 

Rectification of Prior year tax adjustments 6 0.12 1.44 (2.47) 

Rectification of Prior Period 

error(Restatement Adj) 
7 - - (0.02) 

Deferred tax assets/(liabilities) as per Ind AS 

12 
4 - (10.76) 9.84 

Tax Impact of Ind As Adjustments 8 - (0.30) (0.57) 

Tax Impact of Restatement Adjustments 8 (0.05) - 0.01 

Exchange difference on translation on Foreign 

Entity 
9 - (3.20) (0.39) 

Total comprehensive income as per Ind AS 
 

186.67 115.91 125.94 

Notes: 

1 Financial Assets 

 The company has valued equity shares, mutual funds, Investment in Insurance at fair value and the same 

has been recognised in financials. 

2 Financial Liability 

 Under Indian GAAP, transaction costs incurred in connection with borrowings are amortised upfront and 

charged to profit or loss for the period. Under Ind AS, transaction costs are included 

 in the initial recognition amount of financial liability and charged to profit or loss using the effective interest 

method. 

3 Remeasurement of defined benefit plans 

 Under Ind AS, the Company recognised costs related to its post employment defined benefit plan on an 

actuarial basis. Under Indian GAAP, the company has not made provision for Gratuity as per Actuarial 

Valuation. Under Ind AS, Remeasurement [comprising of actuarial gains and losses, the effect of the 

asset ceiling, excluding amounts included in net interest on the net defined benefit liability and the return 

on plan assets excluding amounts included in net interest on the net defined benefit liability] are 

recognised immediately in the balance sheet with a corresponding debit or credit to retained earnings 

through OCI. 
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4 Deferred tax 

 Ind AS 12 requires entities to account for deferred taxes using the balance sheet approach, which focuses on 

temporary differences between the carrying amount of an asset or liability in the balance sheet 

and its tax base. In addition, the various transitional adjustments lead to temporary differences. 

5 Other Comprehensive Income 

 Under Indian GAAP, the Company has not presented other comprehensive income (OCI) separately. 

Hence, it has reconciled Indian GAAP profit or loss to profit or loss as per Ind AS. 

6 Prior Year Tax Adjustments 

 Current Tax have been computed based on the tax computations of the income tax returns for the 

respective period/years. Current tax has been rectified accordingly with respect to prior year tax adjustment 

and errors of earlier years 

7 Rectification of Prior Period Error Prior Period Expenses has been Rectified/ Charged to the year in which it 

is incurred. 

8 Tax Impact of Ind As Adjustments/Restatement Adjustment Under The Ind As & Restatement Profit has 

been Changed due to Ind As & Restatement Adjustment accordingly Tax Impact on the Ind As & Restatement 

Adjustment has been Computed. 

9 Exchange difference on translation on Foreign Entity Exchange Difference on Foreign Entity has been 

routed through Other Comprehensive Income , Earlier same was directly adjusted through Reserves. 
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AMI ORGANICS LIMITED 

(Formerly Known as Ami Organics Private Limited) 

CIN- U24100GJ2007PLC051093 

Annexure VII - Consolidated capitalisation statement as at March 31, 2018 

 

Particulars Pre-offer as at March 31, 

2018 Rs. (in million) 

As adjusted for offer 

(Refer note 5 below) 

Rs. (in million) 

Debt     

Short term borrowings (A)     

Current financial liabilities - Borrowings 94.81 [●] 

Current maturities of long term borrowings 25.67 [●] 

Non-current financial liabilities - Borrowings (B) 317.86 [●] 

Total borrowings (C=A+B) 438.34 [●] 

Shareholders’ funds     

Share capital 15.00 [●] 

Reserves and surplus, as restated: 561.82 [●] 

Total shareholders’ funds (D) 576.82 [●] 

Long term debt/ equity (B/D) 0.55 [●] 

Total Debt/ equity (C/D) 0.76 [●] 

 

Notes: 

 

1. Long term debt / equity has been computed as                     Non – current financial liabilities 

         Total equity 

 

2. Total debt / equity has been computed as     Total Borrowings  

                 Total equity 

 

3. Short term borrowings represents borrowings due within 12 months from the balance sheet date. 

 

4. Long term borrowings represents borrowings due after 12 months from the balance sheet date and also 

includes current maturities of long term borrowings. 

 

5. [●] Post Issue Capitalization will be determined after finalization of issue price. 

 

6. The figures disclosed above are based on the restated standalone summary statement of assets and 

liabilities of the Company. 

 

7. The above statement should be read with the notes to restated standalone summary statements of assets 

and liabilities, profits and losses and cash flows as appearing in Annexure I, II and IV. 
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AUDITOR’S REPORT ON RESTATED IND AS STANDALONE FINANCIAL INFORMATION   

The Board of Directors of  

Ami Organics Limited 

Dear Sirs, 

1. We have examined as appropriate (refer paragraph 3, 4, 5, 6 and 8 below), the attached Restated Ind 

AS Standalone Financial Information of AMI Organics Limited (the “Company”) which comprises of 

the Restated Ind AS Standalone Statement of Assets and Liabilities as at March 31, 2018, March 31, 

2017, 2016, 2015 and 2014, the Restated Ind AS Standalone Statement of Profit and Loss (including 

other comprehensive income) and Restated Ind AS Standalone Statement of changes in equity each of 

the years ended March 31, 2018, 2017, 2016, 2015 and 2014, Restated Ind AS Standalone Statement of 

Cash Flows for each of the years ended March 31, 2018, 2017 2016, 2015 and 2014 respectively, and 

the Summary of Significant Accounting Policies (collectively, the “Restated Ind AS Standalone 

Financial Information”) as approved by the Board of Directors of the Company (“the Board”) at their 

meeting held on  for the purpose of inclusion in the offer document prepared by the Company in 

connection with its proposed Initial Public Offer (“IPO”) in terms of the requirements of: 

a) Section 26 of Part I of Chapter III of the Companies Act, 2013 ("the Act") read with Rule 4 to 

6 of Companies (Prospectus and Allotment of Securities) Rules, 2014 (“the Rules); 

b) the Securities and Exchange Board of India (Issue of Capital and Disclosure Requirements) 

Regulations, 2009 as amended from time to time in pursuance of provisions of Securities and 

Exchange Board of India Act, 1992 (the "ICDR Regulations"); and 

c) the Guidance Note on Reports in Company Prospectuses (Revised 2016) issued by the Institute 

of Chartered Accountants of India as amended from time to time (the “Guidance Note”). 

2. The preparation of the Restated Ind AS Standalone Financial Information is the responsibility of the 

Management of the Company for the purpose set out in paragraph 12 below. The Management’s 

responsibility includes designing, implementing and maintaining adequate internal control relevant to 

the preparation and presentation of the Restated Ind AS Standalone Financial Information. The 

Management is also responsible for identifying and ensuring that the Company complies with the Act, 

the Rules, the ICDR Regulations and the Guidance Note. 

 Our responsibility is to examine the Restated Ind AS Standalone Financial Information and confirm 

whether such Restated Ind AS Standalone Financial Information comply with the requirements of the 

Act, the Rules, the ICDR Regulations and the Guidance Note. 

3.  We have examined the above mentioned Restated Ind AS Standalone Financial Information taking into 

consideration: 

a) The terms of reference and terms of our engagement agreed upon with you in accordance with 

our engagement letter dated 26th May 2016 in connection with the proposed IPO of the 

Company; 

b) The Guidance Note; and 

c) The Guidance Note on Reports or Certificates for Special Purposes (Revised 2016), which 

include the concepts of test checks and materiality. This Guidance Note requires us to obtain 

reasonable assurance based on verification of evidence supporting the Restated Ind AS 

Standalone Financial Information. This Guidance Note also requires that we comply with the 

ethical requirements of the Code of Ethics issued by the Institute of Chartered Accountants of 

India. 

4. These Restated Ind AS Standalone Financial Information have been compiled by the Management from 

the: 
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a) Audited Standalone financial statements of the Company as at and for the year ended March 31, 

2018 which include the comparative Ind AS financial statements as at and for the year ended 

March 31, 2017, prepared in accordance with the Indian Accounting Standards (“Ind AS”) 

notified under the Companies (Indian Accounting Standards) Rules, 2015 and Companies (Indian 

Accounting Standards) Amendment Rules, 2016 which have been approved by the Board at their 

meeting held on 24th May, 2018. The audited standalone financial statements of the Company as 

at and for the year ended March 31, 2017, prepared in accordance with the accounting standards 

notified under the section 133 of the Companies Act, 2013, (“Indian GAAP”) which have been 

approved by the Board of directors at their meeting held on September 30, 2017. 

b) From the audited standalone financial statements of the Company as at and for the year ended 

 March 31, 2016 prepared in accordance with Accounting Standards as prescribed under Section 

133 of the Act read with Rule 7 of the Companies (Accounts) Rules, 2014 and the relevant 

provisions of the Act, which had been approved by the Board of Directors on August 30, 2016 

and as at and for the year ended March 31, 2015 on August 18, 2015 and as at and for the years 

ended March 14, 2014 prepared in accordance with the accounting standards referred to in section 

211(3C) of Companies Act, 1956 read with Companies (Accounting Standards) Rules, 2006, 

which had been approved by Board of Directors on September 4, 2014 which had been converted 

into figures as per the Ind AS to align accounting policies, exemptions and disclosures as adopted 

for the preparation of the first Ind AS financial statements for the year ended March 31, 2018 as 

described in Note 2 of Annexure V. The Restated Ind AS standalone financial information as at 

and for the years ended March 31, 2016, 2015 and 2014 are referred to as “the Proforma Ind AS 

Restated Standalone Financial Information”. 

Audit of the standalone financial statements and Standalone Ind As financial Statements for the years 

ended March 31, 2018, 2017, 2016, 2015 and 2014 was conducted by M/s Bela Mehta & Associates, 

Chartered Accountants, FRN No. 101073W (previous auditors) and accordingly reliance has been placed 

on the standalone financial information examined by them for the said years. The financial report 

included for the years ended March 31, 2018, 2017, 2016, 2015 and 2014 are based solely on the report 

submitted by them. 

5. The audit reports on the standalone financial statements were unmodified by the previous auditors in the 

respective year’s standalone financial statements. 

6. The previous auditors of the Company, as mentioned in paragraphs 4, and 5, have confirmed that the Ind 

As standalone financial information for the above mentioned years: 

a)  have been made after incorporating adjustments for the changes in accounting policies 

retrospectively in respective financial years to reflect the same accounting treatment as per 

changed accounting policy for all the reporting periods; 

b) have been made after incorporating adjustments for the material amounts in the respective 

financial years to which they relate; 

c) do not contain any extra-ordinary items that need to be disclosed separately other than those 

presented in the Ind As Standalone Financial Information; 

7. Based on our examination, we report that: 

a) The Restated Ind AS Standalone Statement of Assets and Liabilities of the Company, including 

as at March 31, 2018, 2017, 2016, 2015 and 2014, examined by us, as set out in Annexure- I to 

this report are after making adjustments and regrouping as in our opinion were appropriate and 

more fully described in Annexure VI: Restated Ind AS Statement of Standalone Adjustments to 

The Audited Financial Statements. 

b) The Restated Ind AS Standalone Statement of Profit and Loss (including other comprehensive 

income) for the years ended March 31, 2018, 2017, 2016, 2015 and 2014 examined by us, as 

set out in Annexure II to this report are after making adjustments and regrouping/ 

reclassifications as in our opinion were appropriate and more fully described in Annexures VI: 

Restated Ind AS Statement of Standalone Adjustments to The Audited Financial Statements. 
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c) The Restated Ind AS Standalone Statement of changes in equity of the Company for the years 

ended March 31, 2018, 2017, 2016, 2015 and 2014 examined by us, as set out in Annexure III 

to this report are after making adjustments and regrouping/ reclassifications as in our opinion 

were appropriate and more fully described in Annexure VI: Restated Ind AS Statement of 

Standalone Adjustments to the Audited Financial Statements. 

d) The Restated Ind AS Standalone Statement of Cash Flows of the Company, including for the 

years ended March 31, 2018, 2017, 2016, 2015 and 2014 examined by us, as set out in Annexure 

IV to this report are after making adjustments and regrouping/ reclassifications as in our opinion 

were appropriate and more fully described in Annexures VI: Restated Ind AS Statement of 

Standalone Adjustments to The Audited Financial statements. 

e) Based on above and according to the information and explanations given to us and also as per 

the reliance placed on the reports submitted by the previous auditors, we further report that the 

Restated Ind AS Standalone Financial Information: 

(i) have been made after incorporating adjustments for changes in accounting policies 

retrospectively in respective financial years to reflect the same accounting treatment 

as per changed accounting policy for all the reporting periods; 

(ii) have been made after incorporating adjustments for the material amounts in the 

respective financial years to which they relate; and 

(iii) do not contain any extra-ordinary items that need to be disclosed separately other than 

those presented in the Restated Ind AS Standalone Financial Information. 

(iv) do not contain any qualifications in the auditors’ reports on the audited Ind As 

Standalone financial statements of the Company as at March 31, 2018, 2017, 2016, 

2015 and 2014 which require any adjustments to the Restated Ind AS Ind AS 

Standalone Financial Information. 

8.  We have also examined the following Restated Ind AS Standalone financial information of the Company 

set out in the Annexures prepared by the Management and approved by the Board of Directors on 8th 

July, 2018 as at and for the years ended March 31, 2018, 2017, 2016, 2015 and 2014. In respect of the 

years ended March 31, 2018, 2017, 2016, 2015 and 2014 these information have been included based 

upon the reports submitted by previous auditors and relied upon by us: 

(i) Note 14 of Annexure V – Restated Ind AS Statement of Share Capital 

(ii) Note 15 of Annexure V - Restated Ind AS Statement of Other equity 

(iii) Note 16 & 19 of Annexure V - Restated Ind AS Statement of Non-Current and Current 

Borrowings 

(iv) Note 17 & 22 of Annexure V – Restated Ind AS Statement of Non-Current and Current 

Provisions 

(v) Note 20 of Annexure V – Restated Ind AS Statement of Trade Payables 

(vi) Note 21 of Annexure V – Restated Ind AS Statement of Other Current Liabilities 

(vii) Note 23 of Annexure V – Restated Ind AS Statement of Current Tax Liabilities 

(viii) Note 4a of Annexure V - Restated Ind AS Statement of Property, plant and equipment 

(ix) Note 4b of Annexure V - Restated Ind AS Statement of Capital work-in-progress 

(x) Note 5 of Annexure V - Restated Ind AS Statement of Non-Current Investments 
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(xi) Note 6 & 12 of Annexure V - Restated Ind AS Statement of Non-Current and Current Loans 

and Advances 

(xii) Note 7 to Annexure V – Restated Ind AS Statement of Other Financial Assets 

(xiii) Note 8 of Annexure V - Restated Ind AS Statement of Non-Current Investments 

(xiv) Note 9 of Annexure V- Restated Ind AS Statement of Inventory 

(xv) Note 10 of Annexure V – Restated Ind AS Statement of Trade Receivables 

(xvi) Note 11a of Annexure V– Restated Ind AS Statement of Cash and Cash Equivalents 

(xvii) Note 11b of Annexure V– Restated Ind AS Statement of Bank Balance Other than 11a 

(xviii) Note 24 of Annexure V- Restated Ind AS Statement of Revenue from Operations 

(xix) Note 25 of Annexure V - Restated Ind AS Statement of Other Income 

(xx) Note 26 of Annexure V - Restated Ind AS Statement of Cost of Material Consumed 

(xxi) Note 27 of Annexure V - Restated Ind AS Statement of Changes in Inventories 

(xxii) Note 28 of Annexure V - Restated Ind AS Statement of Employee benefits expense 

(xxiii) Note 29 of Annexure V - Restated Ind AS Statement of Finance Costs 

(xxiv) Note 30 of Annexure V - Restated Ind AS Statement of Other Expenses 

(xxv) Note 40 & 45 of Annexure V - Restated Ind AS Statement of Accounting Ratios 

(xxvi) Note 46 of Annexure V - Restated Ind AS Statement of Related Party Transactions Annexure 

(xxvii) Annexure VII - Restated Ind AS Statement of Capitalization 

(xxviii) Note 41 of Annexure V Restated Ind AS Statement of Tax Shelters 

(xxix) Note 18 of Annexure V – Restated Ind AS Statement of Deferred Tax Assets According to the 

information and explanations given to us and also as per the reliance placed on the reports 

submitted by the previous auditors, in our opinion, the Restated Ind AS Standalone Financial 

Information and the above Restated Ind AS financial information contained in Annexure I to 

Annexure VII accompanying this report read with Summary of Significant Accounting Policies 

as disclosed in Annexure V are prepared after making adjustments and regroupings/ 

reclassifications as considered appropriate and have been prepared in accordance with the Act, 

the Rules, the ICDR Regulations and the Guidance Note. 

 

9. We have complied with the relevant applicable requirements of the Standard on Quality Control (SQC) 

1, Quality Control for Firms that Perform Audits and Reviews of Historical Financial Information, and 

Other Assurance and Related Services Engagements. 

10. This report should not in any way be construed as a reissuance or re-dating of any of the previous audit 

reports issued by us, nor should this report be construed as a new opinion on any of the financial 

statements referred to herein. 

11. We have no responsibility to update our report for events and circumstances occurring after the date of 

the report. 

12. Our report is intended solely for use of the Management for inclusion in the offer document to be filed 

with Securities and Exchange Board of India, National Stock Exchange Limited, BSE Stock Exchange 

Limited and Registrar of Companies, Delhi in connection with the proposed IPO of equity shares of the 
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Company. Our report should not be used, referred to or distributed for any other purpose except with our 

prior consent in writing. 

For Maheshwari & Co. 

Chartered Accountants 

(Firm’s Registration No.105834W) 

 

Pawan Gattani 

 (Partner) 

M. No. 144734 

  

Place: Mumbai  

Date: 
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AMI ORGANICS LIMITED 

(Formerly Known as Ami Organics Private Limited) 

CIN- U24100GJ2007PLC051093 

Annexure - I Restated Standalone Statement of Assets and Liabilities 

Particulars 

Note of 

Annexure 

V 

As at 

31 March 

2018 

Rs. (in 

million) 

As at 

31 March 

2017 

Rs. (in 

million) 

As at 

31 March 

2016 

Rs. (in 

million) 

As at 

31 March 

2015 

Rs. (in 

million) 

As at 

31 March 

2014 

Rs. (in 

million) 

I. ASSETS             

Non-current assets 

Property, Plant and Equipment 4a 148.95 145.02 85.32 59.01 47.56 

Capital work-in-progress 4b 303.23 114.19 37.64 41.37 16.26 

Other Intangible Assets   - - - - - 

Financial Assets             

(i) Investments 5 211.71 154.03 113.56 0.46 0.57 

(ii) Loans 6 0.00 2.50 2.50 2.50 2.50 

(iii) Other financial assets 7 20.41 14.37 10.33 9.27 6.89 

Deferred Tax Asset (Net) 18 0.33 0.41 11.52 2.99 3.20 

Other non-current assets 8 - - - - - 

Total Non-current assets   684.63 430.52 260.87 115.60 76.98 

Current assets             

Inventories 9 273.89 197.23 196.39 140.38 112.23 

Financial Assets 

(i) Trade receivables 10 499.47 364.88 363.00 243.59 135.57 

(ii) Cash and cash 

equivalents 
11(a) 3.93 27.79 3.20 3.28 0.43 

(iii) Bank balances other 

than (ii) above 
11(b) 2.62 4.46 1.89 2.19 1.46 

(iv) Loans 12 0.52 0.28 1.02 0.46 0.71 

Other current assets 13 86.22 66.54 96.20 86.55 59.72 

Total Current Assets   866.65 661.18 661.70 476.45 310.12 

Total Assets 

            

1,551.28 1,091.70 922.57 592.05 387.10 

II. EQUITY AND 

LIABILITIES 

            

Equity 
14 15.00 15.00 15.00 15.00 15.00 a) Equity Share Capital 

b) Other Equity 15 563.53 378.48 259.59 133.31 92.73 

Total Equity   578.53 393.48 274.59 148.31 107.73 

Non-current liabilities             

Financial Liabilities  

(i) Borrowings 16 312.92 143.81 158.22 62.92 14.21 

Provisions 17 9.81 6.26 3.72 2.79 1.85 

Deferred tax liabilities (Net) 18 - - - - - 

Total non-current liabilities   322.73 150.07 161.94 65.71 16.06 

Current liabilities             
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Financial Liabilities 

(i) Borrowings 

19 94.81 90.57 114.92 143.31 90.42 

(ii) Trade payables 20 477.59 384.31 284.18 200.30 146.14 

Other current liabilities 21 33.64 49.94 50.69 27.02 24.38 

Provisions 22 0.95 1.22 0.83 1.07 0.54 

Current Tax liability (Net) 23 43.03 22.11 35.42 6.33 1.83 

Total current liabilities   650.02 548.15 486.04 378.03 263.31 

Total Liabilities 

            
972.75 698.22 647.98 443.74 279.37 

Total Equity and Liabilities 
            

1,551.28 1,091.70 922.57 592.05 387.10 
 

The above statement should be read with the Basis of preparation and Significant accounting policies appearing 

in Note 2 & 3 of Annexure V of Notes to the Restated Financial Information and Statement of adjustments to 

Audited Standalone Financial Statement appearing in Annexure VI. 

As per our report of even date attached 

 

  

For Maheshwari & Co. For and on behalf of the Board of directors of Ami organics Limited 

Chartered Accountants 

FRN 105834W 

  

   

Pawan Gattani 

 

Girish L. Chovatia Naresh Patel 

(Partner) (Chairman) (Managing Director) 

M.No. 075872 DIN-00907321 DIN-00906232 

   

   

   

 Alpesh Makwana Abhishek Patel 

Place: Surat (Company Secretary) (Chief Financial Officer) 

Date: 8th July,  2018 Membership No. 46284  
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AMI ORGANICS LIMITED 

(Formerly Known as Ami Organics Private Limited) 

CIN- U24100GJ2007PLC051093 

Annexure - II Restated Standalone Statement of Profit and Loss 

Particulars 

Note of 

Annexure 

V 

Year ended 

31 March, 

2018 Rs. (in 

million) 

Year ended  

31 March, 

2017  

Rs. (in 

million) 

Year ended  

31 March, 

2016  

Rs. (in 

million) 

Year ended  

31 March, 

2015  

Rs. (in 

million) 

Year ended  

31 March, 

2014  

Rs. (in 

million) 

Revenue from 

operations 24 1,882.21 1,602.60 1,537.02 1,117.46 761.12 

Other income 25 28.68 2.14 28.70 0.21 5.64 

Total Revenue (A)   1,910.89 1,604.74 1,565.72 1,117.67 766.76 

Expenses 

Cost of raw materials 

consumed 26 1,147.24 947.51 935.83 661.45 495.01 

Changes in inventories of 

finished goods/traded 

goods and work-in-

progress 

27 (17.74) 2.42 (20.87) 11.13 (20.38) 

Employee benefits 

expense 
28 98.56 73.81 70.21 39.48 37.58 

Finance costs 29 32.25 32.95 25.59 15.91 15.78 

Depreciation and 

amortisation expense 
4 19.05 13.68 7.99 7.17 7.97 

Other expenses 30 348.62 347.54 370.02 322.47 187.73 

Total expenses (B) 
  

1,627.98 1,417.91 1,388.77 1,057.61 723.69 

Profit before tax 
  

282.91 186.83 176.95 60.06 43.07 

Tax expense:             

- Current tax   98.65 54.51 58.85 18.72 14.81 

- Deferred tax   (0.14) 11.83 (8.41) 0.39 (0.38) 

    
98.51 66.34 50.44 19.11 14.43 

Profit for the year 

            

184.40 120.49 126.51 40.95 28.64 

Other Comprehensive 

Income/(Loss) 

            

Items that will 

not be 

reclassified to 

statement of 

profit and loss 

Remeasurement 

of defined 

employee benefit 

plans 

  

0.65 (2.10) (0.35) (0.43) (2.10) 

    0.00 0.00 0.00 0.00 0.00 
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Fair value changes on 

Equity Instruments 

carried at fair value 

through OCI; 

            

    (0.23) 0.73 0.12 0.15 0.73 

Tax impact of items that 

will not be reclassified 

to statement of profit 

and loss 

            

Total comprehensive 

income for the year 

  
184.82 119.12 126.28 40.67 27.27 

Earnings per equity 

share in Rs. 

            

(1) Basic   122.93 80.33 84.34 27.30 19.09 

(2) Diluted   122.93 80.33 84.34 27.30 19.09 

Nominal value of equity 

shares 

  
10.00 10.00 10.00 10.00 10.00 

 

The above statement should be read with the Basis of preparation and Significant accounting policies appearing 

in Note 2 & 3 of Annexure V of Notes to the Restated Financial Information and Statement of adjustments to 

Audited Standalone Financial Statement appearing in Annexure VI. 

As per our report of even date attached 

 

  

For Maheshwari & Co. For and on behalf of the Board of directors of Ami organics Limited 

Chartered Accountants 

FRN 105834W 

  

   

Pawan Gattani 

 

Girish L. Chovatia Naresh Patel 

(Partner) (Chairman) (Managing Director) 

M.No. 075872 DIN-00907321 DIN-00906232 

   

   

   

 Alpesh Makwana Abhishek Patel 

Place: Surat (Company Secretary) (Chief Financial Officer) 

Date: 8th July,  2018 Membership No. 46284  
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AMI ORGANICS LIMITED 

(Formerly Known as Ami Organics Private Limited) 

CIN- U24100GJ2007PLC051093 

Annexure - III Restated Standalone Statement of Changes in Equity 

A Equity Share Capital 

Equity shares of INR 10 each issued, subscribed and fully paid 

Particulars 

Amount 

Rs. (in million) 

Balance as at 1 April 2013 15.00 

Changes in equity share capital during the year - 

Balance as at 31 March 2014 15.00 

Changes in equity share capital during the year - 

Balance as at 31 March 2015 15.00 

Changes in equity share capital during the year - 

Balance as at 31 March 2016 15.00 

Changes in equity share capital during the year - 

Balance as at 31 March 2017 15.00 

Changes in equity share capital during the year - 

Balance as at 31 March 2018 15.00 

 

B Other Equity 

 

Particulars 

Reserves and Surplus 
Other Comprehensive 

Income 

Total 

Rs. (in 

million) 

Securities  

Premium 

Rs. (in 

million) 

General  

Reserve 

Rs. (in 

million) 

Retained  

Earnings 

Rs. (in 

million) 

Equity  

instrument 

fair  

value 

Rs. (in 

million) 

Actuarial 

gains  

and losses  

Rs. (in 

million) 

Balances at 1 April 2013 (Refer 

Note 14 of Annexure VI) 
- - 65.46 - - 65.46 

Restated Profit for the year - - 28.64 - - 28.64 

Other Comprehensive Income for 

the year 
- - - - (2.10) (2.10) 

Prior year tax adjustment - - - - - - 

Transfer from OCI to retained 

earnings 
- - - - - - 

Tax impact of items not classified 

to statement of profit and loss 
- - - - 0.73 0.73 

Balance at 31 March 2014 - - 94.10 - (1.37) 92.73 

Restated Profit for the year - - 40.95 - - 40.95 

Other Comprehensive Income for 

the year 
- - - - (0.43) (0.43) 

Prior year tax adjustment - - - - - - 

Impact of Prior year errors - - (0.09) - - (0.09) 

Transfer from OCI to retained 

earnings 
- - - - - - 

Tax impact of items not classified 

to statement of profit and loss 
- - - - 0.15 0.15 

Balance at 31 March 2015 - - 134.96 - (1.65) 133.31 

Restated Profit for the year - - 126.51 - - 126.51 

Other Comprehensive Income for 

the year 

- - - - (0.35) (0.35) 
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Prior year tax adjustment - - - - - - 

Transfer from OCI to retained 

earnings 
- - - - - - 

Tax impact of items not classified 

to statement of profit and loss 
- - - - 0.12 0.12 

Balance at 31 March 2016 - - 261.47 - (1.88) 259.59 

Restated Profit for the year - - 120.49 - - 120.49 

Other Comprehensive Income for 

the year 
- - - - (2.10) (2.10) 

Impact of Prior year errors - - (0.23) - - (0.23) 

Prior year tax adjustment - - - - - - 

Transfer from OCI to retained 

earnings 
- - - - - - 

Tax impact of items not classified 

to statement of profit and loss 
- - - - 0.73 0.73 

Balance at 31 March 2017 - - 381.73 - (3.25) 378.48 

Restated Profit for the year - - 184.40 - - 184.40 

Other Comprehensive Income for 

the year 
- - - - 0.65 0.65 

Impact of Prior year errors - - 0.23 - - 0.23 

Prior year tax adjustment - - - - - - 

Transfer from OCI to retained 

earnings 
- - - - - - 

Tax impact of items not classified 

to statement of profit and loss 
- - - - (0.23) (0.23) 

Balance at 31 March 2018 - - 566.36 - (2.83) 563.53 

 

The above statement should be read with the Basis of preparation and Significant accounting policies appearing 

in Note 2 & 3 of Annexure V of Notes to the Restated Financial Information and Statement of adjustments to 

Audited Standalone Financial Statement appearing in Annexure VI. 

As per our report of even date attached 

 

  

For Maheshwari & Co. For and on behalf of the Board of directors of Ami organics Limited 

Chartered Accountants 

FRN 105834W 

  

   

Pawan Gattani 

 

Girish L. Chovatia Naresh Patel 

(Partner) (Chairman) (Managing Director) 

M.No. 075872 DIN-00907321 DIN-00906232 

   

   

   

 Alpesh Makwana Abhishek Patel 

Place: Surat (Company Secretary) (Chief Financial Officer) 

Date: 8th July,  2018 Membership No. 46284  
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AMI ORGANICS LIMITED 

(Formerly Known as Ami Organics Private Limited) 

CIN- U24100GJ2007PLC051093 

Annexure - IV Restated Standalone Statement of Cash flows 

Particulars 

  Year ended  

31 March, 

2018  

Rs. (in 

million) 

Year ended  

31 March, 

2017  

Rs. (in 

million) 

Year ended  

31 March, 

2016  

Rs. (in 

million) 

Year ended  

31 March, 

2015  

Rs. (in 

million) 

Year ended  

31 March, 

2014  

Rs. (in 

million) 

Cash flow from/(used in) 

operating activities 

            

Profit before tax 
  

282.91 186.83 176.95 60.06 43.07 

Adjustment for: 
            

Prior year tax 

adjustments 

  
- - - - - 

Interest expense   30.86 31.83 24.90 15.52 15.02 

Interest income   (2.07) (0.10) (0.68) (0.04) (0.24) 

Interest on income tax   - - - - - 

Depreciation and 

amortization 

  
19.05 13.68 7.99 7.17 7.97 

Unrealised exchange 

difference (net) 

  
(5.69) 0.79 (4.86) 1.70 0.83 

(Profit)/Loss from sale of 

Property, plant and 

equipment 

  

- - - - - 

Trade receivables / 

advances written off 

  
- - - - - 

Prior year errors   0.23 (0.23) - - - 

Fair value on change of 

equity instruments 

  
- - - - - 

Remeasurement of 

defined employee benefit 

plans 

  0.65 (2.10) (0.35) (0.43) (2.10) 

Operating profit before 

working capital changes 

  
325.94 230.70 203.95 83.98 64.55 

Movement in working 

capital: 

            

(Increase)/decrease in 

trade receivables 

  
(127.51) (4.94) (116.36) (109.59) (28.90) 

(Increase)/decrease in 

inventories 

  

(76.66) (0.84) (56.01) (28.15) (49.93) 

(Increase)/decrease in 

loans 

  
2.26 0.74 (0.56) 0.25 0.21 
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(Increase)/decrease in 

other financial Assets 

  

(6.04) (4.04) (1.06) (2.38) (2.23) 

(Increase)/decrease in 

other Current Assets 

  

(19.68) 29.66 (9.65) (26.83) (31.06) 

Increase/(decrease) in 

trade payables 

  
91.89 102.43 85.70 54.04 55.72 

Increase/(decrease) in 

other current liability 

  
(16.30) (0.75) 23.67 2.64 3.64 

Increase/(decrease) in 

provision 

  

3.28 2.93 0.69 1.47 0.05 

Cash generated/(used) in 

operations 

  

177.18 355.89 130.37 (24.57) 12.05 

Income taxes paid   (77.73) (67.82) (29.76) (14.22) (14.11) 

Net Cash flow from 

operating activities 
(A)   99.45 288.07 100.61 (38.79) (2.06) 

Cash flow from/(used) 

investing activities 

            

Payments Property, plant 

and equipment 

  (212.41) (149.93) (44.80) (43.86) (23.58) 

Interest received   2.07 0.10 0.68 0.04 0.24 

Proceeds from sale of 

Property, plant and 

equipment 

  0.39 - 14.23 - - 

(Increase)/decrease in 

fixed deposit with bank 

  
1.84 (2.57) 0.30 (0.73) 3.35 

(Increase)/decrease in 

Investment 

  
(57.68) (40.47) (113.10) 0.11 (0.01) 

Cash generated/(used) in 

investing activities 
(B)   (265.79) (192.87) (142.69) (44.44) (20.00) 

Cash flow from/(used in) 

financing activities 

            

Proceed /(repayment) of 

borrowings (net) 

  
173.35 (38.76) 66.91 101.60 36.72 

Interest paid   (30.87) (31.82) (24.90) (15.51) (15.02) 

Cash generated/(used) in 

financing activities 
(C)   142.48 (70.58) 42.01 86.09 21.70 

Net increase/(decrease) 

in cash and cash 

equivalents (A+B+C) 

          

(23.86) 24.62 (0.07) 2.86 (0.36) 

Cash and cash equivalent 

at beginning of year 

  

27.82 3.21 3.29 0.43 0.79 

Unrealised exchange 

difference 

  
(0.03) (0.01) (0.01) - - 

Total Cash and cash 

equivalent at beginning of 

year 

  
27.79 3.20 3.28 0.43 0.79 

Cash and cash equivalent 

at end of year 

  
3.93 27.79 3.20 3.28 0.43 



 

266 
 

Unrealised exchange 

difference at year end 

  
- 0.03 0.01 0.01 - 

Total Cash and cash 

equivalent at end of year 

  
3.93 27.82 3.21 3.29 0.43 

Net increase/(decrease) 

as disclosed above 

  (23.86) 24.62 (0.07) 2.86 (0.36) 

          

The above statement should be read with the Basis of preparation and Significant accounting policies appearing 

in Note 2 & 3 of Annexure V of Notes to the Restated Financial Information and Statement of adjustments to 

Audited Standalone Financial Statement appearing in Annexure VI. 

As per our report of even date attached: 

 

  

For Maheshwari & Co. For and on behalf of the Board of directors of Ami organics Limited 

Chartered Accountants 

FRN 105834W 

  

   

Pawan Gattani 

 

Girish L. Chovatia Naresh Patel 

(Partner) (Chairman) (Managing Director) 

M.No. 075872 DIN-00907321 DIN-00906232 

   

   

   

 Alpesh Makwana Abhishek Patel 

Place: Surat 

 

(Company Secretary) (Chief Financial Officer) 

Date: 8th July,  2018 Membership No. 46284  
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AMI ORGANICS LIMITED 

(Formerly Known as Ami Organics Private Limited) 

CIN- U24100GJ2007PLC051093 

Annexure - V Notes to Restated Standalone Financial Information 

1 Corporate information 

 Ami Organics Limited ("the Company") was originally formed as a partnership firm under the 

Partnership Act, 1932 in the name of “Ami Organics” pursuant to a deed of partnership dated January 

3, 2004 with Promoters, among others, as partners. “Ami Organics” was then converted into private 

limited company under part IX of the Companies Act, 1956 under the name of “Ami Organics Private 

Limited” vide certificate of incorporation dated June 12, 2007 issued by Registrar of Companies, 

Gujarat, Dadra and Nagar Haveli. Further, pursuant to a resolution passed by our shareholders on April 

5, 2018, Company was converted into a public limited company, following which Company’s name 

was changed to “Ami Organics Limited”, and a fresh certificate of incorporation was issued on April 

18, 2018 having its registered office at Plot no. 440/4, 5 & 6, Road No. 82/A, GIDC Sachin, Surat GJ 

394230. The Company is engaged in business of drugs intermediate chemicals and related activities.  

 These Restated Standalone Financial Information and Other Standalone Financial Information were 

approved by the Board of Directors of the Company on 8th July, 2018 

2 Basis of preparation 

 The Restated Standalone Statement of Assets and Liabilities of the Company as at March 31, 2018 and 

the Restated Standalone Statement of Profit and Loss, the Restated Standalone Statement of Changes in 

Equity and the Restated Standalone Statement of Cash flows for the year ended March 31, 2018 and 

Restated Other Standalone Financial Information (together referred as ‘Restated Standalone Financial 

Information’) has been prepared under Indian Accounting Standards ('Ind AS') notified under Section 

133 of the Companies Act, 2013 read with the Companies (Indian Accounting Standards) Rules, 2015. 

 The Company has elected to present all Five years as per Ind AS instead of Indian GAAP. The restated 

standalone financial information for the years ended March 31, 2016, 2015 and 2014 has been prepared 

in accordance with requirements of SEBI Circular SEBI/HO/CFD/DIL/CIR/P/2016/47 dated March 31, 

2016 (“SEBI Circular”) and Guidance note on reports in company prospectuses issued by ICAI. For the 

purpose of Ind AS standalone financial information for the years ended March 31, 2016, 2015 and 2014, 

the Company has followed the same accounting policy and accounting policy choices (both mandatory 

exceptions and optional exemptions availed as per Ind AS 101) as initially adopted on transition date 

i.e. April 1,2016.Accordingly, suitable restatement adjustments, if any (both re-measurements and 

reclassifications) in the accounting heads are made to the Ind AS Standalone financial information as 

of and for the years ended March 31, 2016, 2015, and 2014 following accounting policies and 

accounting policy choices (both mandatory exceptions and optional exemptions) consistent with that 

used at the date of transition to Ind AS (i.e. April 1, 2016).The basis of preparation for specific items 

where exemptions have been applied are as follows: 

 Property Plant & Equipment, Intangible assets and Investment property - As permitted by IND AS 101, 

the Company has elected to continue with the carrying values under previous GAAP as ‘deemed cost’ at 

April 1, 2016 for all the items of property, plant & equipment. For the purpose of Ind AS financial 

information for the years ended March 31, 2016, 2015 and 2014, the Company has provided the 

depreciation based on the estimated useful life of respective years and as the change in estimated useful 

life is considered as change in estimate, accordingly there is no impact of this roll back. Similar approach 

has been followed with respect to intangible assets and investment property. 

 The Restated Financial Information (including Restated Standalone Ind AS financial information for the 

years ended March 31, 2018, March 31, 2017 and Restated Standalone Ind AS financial information for 

the year ended March 31, 2016, 2015 and 2014) have been compiled by the Company from the Audited 

Standalone Financial Statements of the Company for the year ended March 31, 2018, prepared under Ind 

AS and for the years ended March 31, 2017, 2016, 2015 and 2014 prepared under the previous generally 

accepted accounting principles followed in India (‘Previous GAAP or Indian GAAP’). 
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 For all periods up to and including the year ended March 31, 2017, the Company prepared its audited 

standalone financial information in accordance with accounting standards notified under section 133 of 

the Companies Act 2013, read together with paragraph 7 of the Companies (Accounts) Rules, 2014 

(Indian GAAP). The standalone financial statements for the year ended March 31, 2018 are the first the 

Company has prepared in accordance with Ind AS. The date of transition to Ind AS is April 1, 2016. 

In accordance with Ind AS 101 First-time Adoption of Indian Accounting Standard, the Company has 

presented a reconciliation from the presentation of Restated Financial Information under Accounting 

Standards notified under Previous GAAP to Ind AS of Restated Shareholders’ equity as at March 31, 2017, 

2016, 2015 and 2014 and of the Restated Statement of Profit and loss and other comprehensive Income for 

the year ended March 31, 2017, 2016, 2015 and 2014.Reconciliation of the same is disclosed in note no. 

48. 

The Restated Standalone Financial Information have been prepared by the management in connection with 

the proposed listing of equity shares of the Company ,to be filed by the Company with SEBI, in accordance 

with the requirements of: a) Section 26 read with applicable provisions within Rules 4 to 6 of the 

Companies (Prospectus and Allotment of Securities) Rules, 2014 to the Companies Act, 2013; and 

b) The SEBI (Issue of Capital and Disclosure Requirements) Regulations, 2009 issued by the Securities 

and Exchange Board of India ("SEBI") on August 26, 2009, as amended to date in pursuance of provisions 

of Securities and Exchange Board of India Act, 1992 read along with SEBI circular No. 

SEBI/HO/CFD/DIL/CIR/P/2016/47 dated March 2016 (together referred to as the “SEBI regulations”). 

c) Guidance note on reports in company prospectuses These Restated Financial statements have been 

prepared using presentation and disclosure requirements of the Schedule III of Companies Act, 2013. 

3.01 Functional and presentation currency 

Items included in the Restated financial statements of Company are measured using the currency of the 

primary economic environment in which the Company operates (“the functional currency”). Indian rupee 

is the functional currency of the Company and all values are rounded to the nearest millions, expect where 

otherwise indicated. 

3.02 First-time adoption of Ind AS 

Exceptions to retrospective application of other Ind AS 

(a) Estimates: An entity’s estimates in accordance with Ind AS at the date of transition to Ind AS shall 

be consistent with estimates made for the same date in accordance with previous GAAP (after 

adjustments to reflect any difference in accounting policies), unless there is an objective evidence 

that those estimates were in error. 

(b) Ind AS 109-Financial Instruments (Derecognition of previously recognised financial assets / 

financial liabilities): An entity shall apply the derecognition requirements in Ind AS 109 in financial 

instruments prospectively for transactions occurring on or after the date of transition. The Company 

has applied the derecognition requirements prospectively. 

(c) Ind AS 109-Financial Instruments (Classification and measurement financial assets): Classification 

and measurement shall be made on the basis of facts and circumstances that exist at the date of 

transition to Ind AS. The Company has evaluated the facts and circumstances existing on the date of 

transition to Ind AS for the purpose of classification and measurement of financial assets and 

accordingly has classified and measured the financial assets on the date of transition. 

Exemptions from retrospective application of Ind AS 

(a) Ind AS 40 Investment Property: If there is no change in the functional currency an entity may 

elect to continue with the carrying value for all of its investment property as recognised in its 

Indian GAAP financial statements as deemed cost at the date of transition. 
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(b) Ind AS 27 Separate financial statements: An entity is required to account for its investments 

in subsidiaries, joint ventures and associates either: 

(a) at cost; or 

(b) in accordance with Ind AS 109. Such cost shall be cost as per Ind AS 27 or deemed 

cost. The deemed cost of such an investment shall be its fair value on the date of 

transition to Ind AS or Previous GAAP carrying amount at that date. The Company 

has elected to measure its investment in subsidiaries at deemed cost being carrying 

value as previous GAAP. 

(c) Ind AS 17 Leases: An entity shall determine based on facts and circumstances existing at the 

date of transition to Ind AS whether an arrangement contains a Lease and when a lease includes 

both land and building elements, an entity shall assess the operating lease. The Company has 

used this exemption and assessed all arrangements based on conditions existing as at the date 

of transition. 

(d) Ind AS 109-Financial Instruments: Ind AS 109 permits an entity to designate a financial 

liabilities and financial assets (meeting certain criteria) at fair value through profit or loss. A 

financial liability and financial asset shall be designated at fair value through profit or loss, on 

the basis of facts and circumstances that exist at the date of transition. 

3.03  Use of estimates 

The preparation of financial statements in conformity of Ind AS requires management to make 

judgments, estimates and assumptions that affect the application of accounting policies and the reported 

amounts of assets, liabilities, the disclosures of contingent assets and contingent liabilities at the date of 

financial statements, income and expenses during the period. Actual results may differ from these 

estimates. Estimates and underlying assumptions are reviewed on an ongoing basis. Revisions to 

accounting estimates are recognised in the period in which the estimates are revised and in future periods 

which are affected. 

Application of accounting policies that require critical accounting estimates and assumption having the 

most significant effect on the amounts recognised in the financial statements are: 

Valuation of financial instruments 

Valuation of derivative financial instruments 

Useful life of property, plant and equipment 

Useful life of investment property  

Provisions 

Recoverability of trade receivables 

Summary of significant accounting policies 

3.04  Current versus non-current classification 

The Company presents assets and liabilities in the balance sheet based on current/ non-current 

classification. An asset is treated as current when it is: 

- Expected to be realised or intended to be sold or consumed in normal operating cycle 

- Held primarily for the purpose of trading 

- Expected to be realised within twelve months after the reporting period, or  

- Cash or cash equivalent unless restricted from being exchanged or used to settle a liability for at least 

twelve months after the reporting period. 

All other assets are classified as non-current. 
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A liability is current when: 

- It is expected to be settled in normal operating cycle 

- It is held primarily for the purpose of trading 

- It is due to be settled within twelve months after the reporting period, or 

- There is no unconditional right to defer the settlement of the liability for at least twelve months after 

the reporting period. 

The Company classifies all other liabilities as non-current. 

Deferred tax assets and liabilities are classified as non-current assets and liabilities. 

The operating cycle is the time between the acquisition of assets for processing and their realisation 

in cash and cash equivalents. The Company has identified twelve months as its operating cycle. 

3.05  Fair value measurement 

All assets and liabilities for which fair value is measured or disclosed in the financial statements are 

categorised within the fair value hierarchy, described as follows, based on the lowest level input that is 

significant to the fair value measurement as a whole: 

Level 1 - Quoted (unadjusted) market prices in active markets for identical assets or liabilities 

Level 2 - Valuation techniques for which the lowest level input that is significant to the fair value 

measurement is directly or indirectly observable. 

Level 3 - Valuation techniques for which the lowest level input that is significant to the fair value 

measurement is unobservable. 

For assets and liabilities that are recognised in the financial statements on a recurring basis, the Company 

determines whether transfers have occurred between levels in the hierarchy by re-assessing 

categorisation (based on the lowest level input that is significant to the fair value measurement as a 

whole) at the end of each reporting period. 

The Company's Management determines the policies and procedures for both recurring fair value 

measurement, such as derivative instruments and unquoted financial assets measured at fair value, and 

for non-recurring measurement, such as assets held for distribution in discontinued operations. 

At each reporting date, the Management analyses the movements in the values of assets and liabilities 

which are required to be remeasured or re-assessed as per the Company's accounting policies. For this 

analysis, the Management verifies the major inputs applied in the latest valuation by agreeing the 

information in the valuation computation to contracts and other relevant documents. 

The Management also compares the change in the fair value of each asset and liability with relevant 

external sources to determine whether the change is reasonable. 
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AMI ORGANICS LIMITED 

(Formerly Known as Ami Organics Private Limited) 

CIN- U24100GJ2007PLC051093 

Annexure - V Notes to Restated Standalone Financial Information 

 For the purpose of fair value disclosures, the Company has determined classes of assets and liabilities 

on the basis of the nature, characteristics and risks of the asset or liability and the level of the fair 

value hierarchy as explained above. 

 This note summarises accounting policy for fair value. Other fair value related disclosures are given in 

the relevant notes. 

 Disclosures for valuation methods, significant estimates and assumptions (note 35) Financial 

instruments (including those carried at amortised cost) (note 34) 

3.06  Revenue recognition 

 Revenue is recognised to the extent that it is probable that the economic benefits will flow to the 

Company and the revenue can be reliably measured, regardless of when the payment is being made. 

Revenue is measured at the fair value of the consideration received or receivable, taking into account 

contractually defined terms of payment and excluding taxes or duties collected on behalf of the 

government. 

 Revenue from sale of goods 

 Revenue from export sales is recognised when delivery of goods is physically given to Customs 

authorities. Revenue from domestic sales is recognised when goods are delivered to the customer and the 

title of goods passes to the customers. 

 Interest and dividend income 

 The interest and dividends are recognised only when no uncertainty as to measurability or collectability 

exists. Interest on fixed deposits is recognised on time proportion basis taking into account the amount 

outstanding and the rate applicable. 

3.07  Inventories: 

i) Raw materials - is valued at the lower of cost or net realisable value. The cost is determined on 

FIFO /specific identification basis. 

ii) Finished goods - valued at the lower of cost or net realisable value. The cost of material is 

determined on FIFO/specific identification basis. 

iii) Work-in-progress is valued at material cost including appropriate production overhead. 

iv) Stores and spares are valued at the lower of cost or net realisable value. Cost is determined on 

FIFO basis. 

3.08  Foreign currency transactions and translation 

i) Transactions in foreign currencies are recorded at the exchange rate prevailing on the date of 

transaction. Monetary assets and liabilities denominated in foreign currencies are translated in 

functional currency at closing rates of exchange at the reporting date. 

ii) Exchange differences arising on settlement or translation of monetary items recognised in 

statement of profit and loss. 

iii) As the Company enters into business transactions based on the prevailing exchange rate, 
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forward premium and other related factors, the gain/(loss) on this account is considered to be 

an integral part of the operations of the Company in accordance with industry practice and to 

avoid distortion of operating performance. 

3.09  Taxes 

 Current income tax 

Current income tax assets and liabilities are measured at the amount expected to be recovered from or 

paid to the taxation authorities. The Company determines the tax as per the provisions of Income Tax 

Act 1961 and other rules specified thereunder. 

Current income tax relating to items recognised outside profit or loss is recognised outside profit or loss 

(either in other comprehensive income or in equity). Current tax items are recognised in correlation to 

the underlying transaction either in OCI or directly in equity. Management periodically evaluates 

positions taken in the tax returns with respect to situations in which applicable tax regulations are subject 

to interpretation and establishes provisions where appropriate. 

Deferred tax 

Deferred tax is provided in full using the liability method on temporary differences between the tax 

bases of assets and liabilities and their carrying amounts for financial reporting purposes at the reporting 

date. 

Deferred tax liabilities are recognised for all taxable temporary differences, except: 

When the deferred tax liability arises from the initial recognition of goodwill or an asset or liability 

in a transaction that is not a business combination and, at the time of the transaction, affects neither 

the accounting profit nor taxable profit or loss. 

Deferred tax assets are recognised for all deductible temporary differences, the carry forward of 

unused tax credits and any unused tax losses. Deferred tax assets are recognised to the extent that it 

is probable that taxable profit will be available against which the deductible temporary differences, 

and the carry forward of unused tax credits and unused tax losses can be utilised, except whe n the 

deferred tax asset relating to the deductible temporary difference arises from the initial recognition 

of an asset or liability in a transaction that is not a business combination and, at the time of the 

transaction, affects neither the accounting profit nor taxable profit or loss. 

The carrying amount of deferred tax assets is reviewed at each reporting date and reduced to the extent 

that it is no longer probable that sufficient taxable profit will be available to allow all or part of the 

deferred tax asset to be utilised. Unrecognised deferred tax assets are re-assessed at each reporting date 

and are recognised to the extent that it has become probable that future taxable profits will allow the 

deferred tax asset to be recovered. 

Deferred tax assets and liabilities are measured at the tax rates that are expected to apply in the year when 

the asset is realised or the liability is settled, based on tax rates (and tax laws) that have been enacted or 

substantively enacted at the reporting date. 

Deferred tax relating to items recognised outside profit or loss is recognised outside profit or loss (either 

in other comprehensive income or in equity). Deferred tax items are recognised in correlation to the 

underlying transaction either in OCI or directly in equity. 

Deferred tax assets and deferred tax liabilities are offset if a legally enforceable right exists to set off 

current tax assets against current tax liabilities and the deferred taxes relate to the same taxable entity 

and the same taxation authority. 
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AMI ORGANICS LIMITED 

(Formerly Known as Ami Organics Private Limited) 

CIN- U24100GJ2007PLC051093 

Annexure - V Notes to Restated Standalone Financial Information 

3.10 a)  Property, plant and equipment 

Property, plant and equipment is stated at cost less accumulated depreciation and where applicable 

accumulated impairment losses. Property, plant and equipment and capital work in progress cost include 

expenditure that is directly attributable to the acquisition of the asset. The cost of self-constructed assets 

includes the cost of materials, direct labour and any other costs directly attributable to bringing the asset 

to a working condition for its intended use, and the costs of dismantling and removing the items and 

restoring the site on which they are located. Purchased software that is integral to the functionality of 

the related equipment is capitalized as part of that equipment. 

When parts of an item of property, plant and equipment have different useful lives, they are accounted 

for as separate items (major components) of property, plant and equipment. 

Subsequent Cost 

The cost of replacing part of an item of property, plant and equipment is recognised in the carrying 

amount of the item if it is probable that the future economic benefits embodied within the part will 

flow to the Company and its cost can be measured reliably. The carrying amount of the replaced part 

is de-recognised and charged to the statement of Profit and Loss. The costs of the day-to-day 

servicing of property, plant and equipment are recognised in the Statement of Profit and Loss.  

b) Intangible assets 

Intangible assets are stated at cost less accumulated amortisation and impairment loss. The system 

software which is expected to provide future enduring benefits is capitalised. The capitalised cost 

includes license fees and cost of implementation/system integration. 

Depreciation and amortisation 

The depreciation on tangible assets is calculated on SLM method over the estimated useful life of assets 

prescribed by the Schedule II to the Companies Act 2013 as follows: 

 

Asset class Useful life as per  

management 

March 2015 to March 

2018 

Useful life as per  

management  

March 2014 

Plant and machinery: 15 years 20 years 

Office equipment 5 years 20 years 

Computers 3 years 6 years 

Vehicles 8 years 10 years 

Furniture and fixtures 10 years 10 years 

Electrical installation 10 years 20 years 

Office premises 60 years 60 years 

Residential premises 60 years 60 years 

Factory Building 30 years 30 years 

The residual values, useful lives and methods of depreciation of property, plant and equipment are 

reviewed at each financial year end and adjusted prospectively, if appropriate. 
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Derecognition of assets 

An item of property plant & equipment and any significant part initially recognised is derecognised upon 

disposal or when no future economic benefits are expected from its use or disposal. Any gain or loss 

arising on derecognition of the asset is included in the income statement when the asset is derecognised. 

3.11  Investment property 

 Property that is held for long term rental yield or for capital appreciation or both, and that is not occupied 

by the Company, is classified as Investment property. Investment properties measured initially at cost 

including related transitions cost and where applicable borrowing cost. Subsequent expenditure is 

capitalised to the assets carrying amount only when it is probable that future economic benefits associated 

with the expenditure will flow to the entity and the cost of the item can be measured reliably. All other 

repairs and maintenance costs are expensed when incurred. When part of an investment property is 

incurred the carrying amount of replaced part is derecognised. 

 Investment properties other than land are depreciated using WDV method over the estimated useful 

life of assets prescribed by the Schedule II to the Companies Act 2013 i.e. 60 years for office premises. 

Investment properties include: (i)Land (ii)Office premises. 

3.12  Borrowing costs 

 Borrowing costs directly attributable to the acquisition, construction or production of an asset that 

necessarily takes a substantial period of time to get ready for its intended use or sale are capitalised as 

part of the cost of the asset. All other borrowing costs are expensed in the period in which they occur. 

Borrowing costs consist of interest and other costs that an entity incurs in connection with the borrowing 

of funds. Borrowing cost also includes exchange differences to the extent regarded as an adjustment to 

the borrowing costs. 

3.13  Contingent liabilities 

 A contingent liability is a possible obligation that arises from past events whose existence will be 

confirmed by the occurrence or non-occurrence of one or more uncertain future events beyond the 

control of the company or a present obligation that is not recognised because it is not probable that an 

outflow of resources will be required to settle the obligation. A contingent liability also arises in 

extremely rare cases where there is a liability that cannot be recognised because it cannot be measured 

reliably. The contingent liability is not recognised in books of account but its existence is disclosed in 

financial statements. 

3.14  Impairment of non-financial assets 

 The Company assesses, at each reporting date, whether there is an indication that an asset may be 

impaired. If any indication exists, or when annual impairment testing for an asset is required, the 

Company estimates the asset's recoverable amount. An asset's recoverable amount is the higher of an 

asset's or cash-generating unit's (CGU) fair value less costs of disposal and its value in use. 

Recoverable amount is determined for an individual asset. unless the asset does not generate cash 

inflows that are largely independent of those from other assets or Company's assets. When the 

carrying amount of an asset or CGU exceeds its recoverable amount, the asset is considered impaired 

and is written down to its recoverable amount. 

3.15  Provisions 

 Provisions are recognised when the Company has a present obligation (legal or constructive) as a result 

of a past event, it is probable that an outflow of resources embodying economic benefits will be required 

to settle the obligation and a reliable estimate can be made of the amount of the obligation. When the 

Company expects some or all of a provision to be reimbursed the reimbursement is recognised as a 

separate asset, but only when the reimbursement is virtually certain. The expense relating to a provision 

is presented in the statement of profit and loss net of any reimbursement. 

 If the effect of the time value of money is material, provisions are discounted using a current pre-tax 
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rate that reflects, when appropriate, the risks specific to the liability. When discounting is used, the 

increase in the provision due to the passage of time is recognised as a finance cost. 

3.16  Financial instruments Initial recognition 

 The company recognise the financial asset and financial liabilities when it becomes a party to the 

contractual provisions of the instruments. All the financial assets and financial liabilities are recognised 

at fair value on initial recognition, except for trade receivable which are initially recognised at 

transaction price. Transaction cost that are directly attributable to the acquisition of financial asset and 

financial liabilities, that are not at fair value through profit and loss, are added to the fair value on the 

initial recognition. 

Subsequent measurement 

(A)  Non derivative financial instruments 

(i)  Financial Assets at amortised cost 

A financial asset is measured at the amortised cost if both the following conditions are met: 

a) The asset is held within a business model whose objective is to hold assets for collecting 

contractual cash flows, and 

b) Contractual terms of the asset give rise on specified dates to cash flows that are solely payments 

of principal and interest (SPPI) on the principal amount outstanding. 

 This category is the most relevant to the Company. All the Loans and other receivables under financial 

assets (except Investments) are non-derivative financial assets with fixed or determinable payments 

that are not quoted in an active market. Trade receivables do not carry any interest and are stated at 

their nominal value as reduced by impairment amount. 

(ii) Financial Assets at Fair Value through Profit or Loss/Other comprehensive income 

Instruments included within the FVTPL category are measured at fair value with all changes recognised 

in the Statement of Profit and Loss. 

If the company decides to classify an instrument as at FVTOCI, then all fair value changes on the 

instrument, excluding dividends, are recognised in the OCI. There is no recycling of the amounts from 

OCI to P&L, even on sale of investment. However, the company may transfer the cumulative gain or loss 

within equity. 

(iii) Financial liabilities 

The measurement of financial liabilities depends on their classification, as described below: 

(a) Loans and borrowings 

After initial recognition, interest-bearing loans and borrowings are subsequently measured at amortised 

cost using the effective interest rate (EIR) method. However, the Company has borrowings at floating 

rates. Considering the impact of restatement of Effective interest rate, transaction cost is being amortised 

over the tenure of loan and borrowing. 

(b) Trade & other payables 

After initial recognition, trade and other payables maturing within one year from the Balance sheet 

date, the carrying amounts approximate fair value due to the short maturity of these instruments. 

(B) Derivative financial instruments 
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The company holds derivatives financial instruments such as foreign exchange forward and option 

contracts to mitigate the risk of changes in exchange rates on foreign currency exposures. Company has 

taken all the forward contract from the bank. 

The company have derivative financial assets/financial liabilities which are not designated as hedges; 

Derivatives not designated are initially recognised at the fair value and attributable transaction cost are 

recognised in statement of profit and loss, when incurred. Subsequent to initial recognition, these 

derivatives are measured at fair value through profit and loss. Asset/Liabilities in this category are 

presented as current asset/current liabilities. 

Derecognition 

A financial liability is derecognised when the obligation under the liability is discharged or cancelled or 

expires. When an existing financial liability is replaced by another from the same lender on substantially 

different terms, or the terms of an existing liability are substantially modified, such an exchange or 

modification is treated as the derecognition of the original liability and the recognition of a new liability. 

The difference in the respective carrying amounts is recognised in the statement of profit or loss. 

3.17 Cash and cash equivalents 

Cash and cash equivalent in the balance sheet comprise cash at banks and on hand and short-term 

deposits which are subject to an insignificant risk of changes in value. 

For the purpose of the statement of cash flows, cash and cash equivalents consist of cash and short -

term deposits, as defined above, as they are considered an integral part of the Company's cash 

management. 

3.18 Employee Benefits 

i) Defined contribution plans (Provident Fund) 

In accordance with Indian Law, eligible employees receive benefits from Provident Fund, which is 

defined contribution plan. Both the employee and employer make monthly contributions to the plan, 

which is administrated by the Government authorities, each equal to the specific percentage of 

employee's basic salary. The Company has no further obligation under the plan beyond its monthly 

contributions. Obligation for contributions to the plan is recognised as an employee benefit expense in 

the Statement of Profit and Loss when incurred. 

ii) Defined benefit plans (Gratuity) 

In accordance with applicable Indian Law, the Company provides for gratuity, a defined benefit 

retirement plan (the Gratuity Plan) covering eligible employees. The Gratuity Plan provides a lumsump 

payment to vested employees, at retirement or termination of employment, and amount based on 

respective last drawn salary and the years of employment with the Company. The Company's net 

obligation in respect of the Gratuity Plan is calculated by estimating the amount of future benefits that 

the employees have earned in return of their service in the current and prior periods; that benefit is 

discounted to determine its present value. Any unrecognised past service cost and the fair value of plan 

assets are deducted. The discount rate is yield at reporting date on risk free government bonds that have 

maturity dates approximating the terms of the Company's obligation. The calculation is performed 

annually by a qualified actuary using the projected unit credit method. When the calculation results in 

a benefit to the Company, the recognised asset is limited to the total of any unrecognised past service 

cost and the present value of the economic benefits available in the form of any future refunds from the 

plan or reduction in future contribution to the plan. 

The Company recognises all Remeasurement of net defined benefit liability/asset directly in other 

comprehensive income and presented within equity. 

ii) Short term benefits 

Short term employee benefit obligations are measured on an undiscounted basis and are expensed as a 

related service provided. A liability is recognised for the amount expected to be paid under short term 

cash bonus or profit sharing plans if the Company has a present legal or constructive obligation to pay 

this amount as a result of past service provided by the employee and the obligation can be estimated 

reliably. 

3.19 Lease 

Operating lease: 
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Lease of assets under which all the risk and rewards of ownership are effectively retained by the lessor 

are classified as 

operating lease. Lease payments / revenue under operating leases are recognised as an expense / income 

on accrual 

basis in accordance with the respective lease agreements. 

3.20 Earnings per share 

Basic and diluted earnings per share are computed by dividing the net profit attributable to equity 

shareholders for the year, by the weighted average number of equity shares outstanding during the year. 

4 a) Property, Plant and Equipment 

Particulars 

 

Buildings 
Plant and  

equipment 

Office  

equipment 

Furniture 

and fixtures 
Vehicles Computers Total 

Rs. (in 

million) 

Rs. (in 

million) 

Rs. (in 

million) 

Rs. (in 

million) 

Rs. (in 

million) 

Rs. (in 

million) 

Rs. (in 

million) 

Gross Block (At cost) 

As at 01 April 2013  

 

Additions 

Deductions/Adjustments 

27.97 

- 

- 

51.48 

8.01 

 - 

1.82 

- 

- 

2.11 

 - 

- 

1.37 

1.37 

 - 

1.48 

0.06 

 - 

86.23 

9.44  

- 

As at 31 March 2014 27.97 59.49 1.82 2.11 2.74 1.54 95.67 

Additions 

Deductions/Adjustments 

- 

- 

2.99  

- 

0.16 

0.05 

0.01 

 - 

14.63 

- 

0.96 

0.08 

18.75 

0.13 

As at 31 March 2015 27.97 62.48 1.93 2.12 17.37 2.42 114.29 

Additions 

Deductions/Adjustments 

22.59 

- 

17.68 

- 

2.84  

- 

4.57  

- 

0.01 

14.27 

0.84 

 - 

48.53 

14.27 

As at 31 March 2016 50.56 80.16 4.77 6.69 3.11 3.26 148.55 

Additions 

Deductions/Adjustments 

57.99 

- 

11.60 

- 

1.99 

 - 

0.84  

- 

0.77 

 - 

0.19 

 - 

73.38 

- 

As at 31 March 2017 108.55 91.76 6.76 7.53 3.88 3.45 221.93 

Additions 

Deductions/Adjustments 

9.72  

- 

9.72 

0.39 

0.54 

 - 

- 

- 

- 

- 

3.39 

 - 

23.37 

0.39 

As at 31 March 2018 118.27 101.09 7.30 7.53 3.88 6.84 244.91 
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Depreciation/amortisation  

Up to 01 April 2013  

For the year  

Deductions/Adjustments 

 

3.58 

1.32  

- 

33.44 

5.82 

 - 

0.57 

0.17 

 - 

1.04 

0.19 

 - 

0.38 

0.32 

 - 

1.13 

0.15  

- 

40.14 

7.97 

 - 

Up to 31 March 2014 4.90 39.26 0.74 1.23 0.70 1.28 48.11 

For the year 

Deductions/Adjustments 

1.12 

 - 

3.59 

 - 

0.81 

 - 

0.28 

 - 

0.75 

 - 

0.62  

- 

7.17 

 - 

Up to 31 March 2015 6.02 42.85 1.55 1.51 1.45 1.90 55.28 

For the year 

Deductions/Adjustments 

1.70  

- 

4.11 

 - 

0.60  

- 

0.57 

 - 

0.54  

- 

0.47 

0.04 

7.99 

0.04 

Up to 31 March 2016 7.72 46.96 2.15 2.08 1.99 2.33 63.23 

For the year 

Deductions/Adjustments 

3.01  

- 

6.51  

- 

1.83 

 - 

1.33 

 - 

0.41  

- 

0.59 

 - 

13.68 

- 

Up to 31 March 2017 10.73 53.47 3.98 3.41 2.40 2.92 76.91 

For the year 

Deductions/Adjustments 

6.29  

- 

8.21 

 - 

1.45 

 - 

1.07  

- 

0.48 

 - 

1.55  

- 

19.05 

- 

Up to 31 March 2018 17.02 61.68 5.43 4.48 2.88 4.47 95.96 

Net Block 

              

At 31 March 2013 24.39 18.04 1.25 1.07 0.99 0.35 46.09 

At 31 March 2014 23.07 20.23 1.08 0.88 2.04 0.26 47.56 

At 31 March 2015 21.95 19.63 0.38 0.61 15.92 0.52 59.01 

At 31 March 2016 42.84 33.20 2.62 4.61 1.12 0.93 85.32 

At 31 March 2017 97.82 38.29 2.78 4.12 1.48 0.53 145.02 

At 31 March 2018 101.25 39.41 1.87 3.05 1.00 2.37 148.95 

 

Note : 

The Company used carrying amount as per previous GAAP as on 1 April 2013 & as on 1 April 2016 in its 

opening Ind AS statement of financial position as deemed 

1 cost for an item of property, plant and equipment. Following are the disclosure with regard to its gross 

block value, accumulated depreciation and net block value as per previous GAAP. 

 

  1 April 2016 1 April 2013 

  

Original 

Cost 

Accumulated  

Depreciation 
Net Block 

Original 

Cost 

Accumulated  

Depreciation 
Net Block 

Buildings 50.56 7.72 42.84 27.97 3.58 24.39 

Plant and equipment 80.16 46.96 33.20 51.48 33.44 18.04 

Office equipment 4.77 2.15 2.62 1.82 0.57 1.25 
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Furniture and fixtures 6.69 2.08 4.61 2.11 1.04 1.07 

Vehicles 3.11 1.99 1.12 1.37 0.38 0.99 

Computers 3.26 2.33 0.93 1.48 1.13 0.35 

Total 148.55 63.23 85.32 86.23 40.14 46.09 



 

280 
 

AMI ORGANICS LIMITED 

(Formerly Known as Ami Organics Private Limited) 

CIN- U24100GJ2007PLC051093 

Annexure - V Notes to Restated Standalone Financial Information  

4 b) Capital work-in-progress 

Particulars 
Factory  

Building 

Plant &  

Machinery 

Furniture &  

Fixtures 

Office  

Equipment's 
Trademark Total 

  
Rs. (in 

million) 

Rs. (in 

million) 
Rs. (in million) 

Rs. (in 

million) 

Rs. (in 

million) 

Rs. (in 

million) 

Gross Block (At 

cost) 

            

As at 01 April 

2013 
2.12 - - - - 2.12 

Additions 13.44 - - 0.70 - 14.14 

Transfer - - - - - - 

As at 31 March 

2014 
15.56 - - 0.70 - 16.26 

Additions 22.66 0.14 2.14 0.17 - 25.11 

Transfers - - - - - - 

As at 31 March 

2015 
38.22 0.14 2.14 0.87 - 41.37 

Additions 19.14 3.40 0.80 0.21 - 23.55 

Transfers 20.63 2.62 2.95 1.07 - 27.28 

As at 31 March 

2016 
36.73 0.92 (0.01) 0.01 - 37.64 

Additions 5.63 80.28 - - - 85.91 

Transfers 9.36 - - - - 9.36 

As at 31 March 

2017 
33.00 81.20 (0.01) 0.01 - 114.19 

Additions 24.69 137.76 24.13 1.77 0.70 189.04 

Transfers - - - - - - 
As at 31 March 

2018 
57.69 218.96 24.12 1.78 0.70 303.23 
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5 Non Current Investments: 

Particulars 

As at 

31 March 

2018 

Rs. (in 

million) 

As at 

31 March 

2017 

Rs. (in 

million) 

As at 

31 March 

2016 

Rs. (in 

million) 

As at 

31 March 

2015 

Rs. (in 

million) 

As at 

31 March 

2014 

Rs. (in 

million) 

A. Investments in equity instruments  

Trade, unquoted investments: 

Other Investment - Unquoted - measured at Fair 

Value through Other Comprehensive Income 

42,730 (as at 31.03.2017: 42730; as at 31.03.2016: 42730; 

as at 31.03.2015: 42730; as at 31.03.2014: 42730) Equity 

shares of Rs.10 each of Globe Enviro Care Limited 

31,441 (as at 31.03.2017: 32,441; as at 31.03.2016: Nil; as 

at 31.03.2015: Nil; as at 31.03.2014: Nil) Equity shares of 

Rs.19.07 each of Globe Enviro Care Limited 

3,000 (as at 31.03.2017: 3,000; (as at 31.03.2016: 3,000;as 

at 31.03.2015: 3,000;as at 31.03.2014: 3,000;) Equity 

shares of Rs.10 each of Sachin Indl. Co.Op. Soc. Share 

Total 

Investment in Mutual funds: 

Quoted: Measured at Fair Value through Profit & 

Loss 

Nil (as at 31.03.2017: Nil; as at 31.03.2016: Nil; as at 

31.03.2015: Nil; as at 31.03.2014: 1760.253) Unit of SBI 

Contra Fund Regular Plan- Growth 

 

Total 

Investment in Joint Ventures:  

Ami Oncotheranostics LLC 

Total 

Investment In limited liability Partnership: 

Prodigy Bio LLP 

Total 

 

 

 

 

 

 

0.43 

 

 

 

0.62 

 

 

 

0.03 

 

 

 

 

 

 

0.43 

 

 

 

0.62 

 

 

 

0.03 

 

 

 

 

 

 

0.43 

 

 

 

- 

 

 

 

0.03 

 

 

 

 

 

 

0.43 

 

 

 

- 

 

 

 

0.03 

 

 

 

 

 

 

0.43 

 

 

 

- 

 

 

 

0.03 

1.08 1.08 0.46 0.46 0.46 

- - - - 0.11 

- - - - 0.11 

197.42 139.74 99.89 - - 

197.42 139.74 99.89 - - 

13.21 13.21 13.21 - - 

13.21 13.21 13.21 - - 

          

Total 211.71 154.03 113.56 0.46 0.57 
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Particulars 

As at 

31 March 

2018 

Rs. (in 

million) 

As at 

31 March 

2017 

Rs. (in 

million) 

As at 

31 March 

2016 

Rs. (in 

million) 

As at 

31 March 

2015 

Rs. (in 

million) 

As at 

31 March 

2014 

Rs. (in 

million) 

Aggregate amount of quoted investments 

 

Aggregate amount of unquoted investments 

 

Market value of quoted investments 

 

Aggregate provision for diminution in value of  

investments 

- 

 

211.71  

 

-  

 

- 

- 

  

154.03 

  

- 

  

- 

-  

 

113.56 

  

-  

 

- 

- 

 

0.46 

  

- 

 

- 

 

0.11 

 

 0.46 

 

 0.11 

 

-  
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6 Loans 

Particulars 

As at 

31 March 

2018 

Rs. (in 

million) 

As at 

31 March 

2017 

Rs. (in 

million) 

As at 

31 March 

2016 

Rs. (in 

million) 

As at 

31 March 

2015 

Rs. (in 

million) 

As at 

31 March 

2014 

Rs. (in 

million) 

(Unsecured, considered good) 

Loans & Advances to other 

To Corporates 

- 2.50 2.50 2.50 2.50 

Total - 2.50 2.50 2.50 2.50 

 

7 Other Financial Assets 

Particulars 

As at 

31 March 

2018 

Rs. (in 

million) 

As at 

31 March 

2017 

Rs. (in 

million) 

As at 

31 March 

2016 

Rs. (in 

million) 

As at 

31 March 

2015 

Rs. (in 

million) 

As at 

31 March 

2014 

Rs. (in 

million) 

Security deposits 7.60 2.88 2.32 2.32 2.33 

Fair Value of Plan Assets 1.15 0.32 - - - 

Investment in Key Man Insurance 11.66 11.17 8.01 6.95 4.56 

Total 20.41 14.37 10.33 9.27 6.89 

 

Note: Investment in Key an Insurance is Measured at Surrender value to the extent details are available, 

in cases where details are not available regarding Surrender value or Fund NAV, same has been taken at 

cost of Premium. 

8 Other Non- Current Assets 

Particulars 

  

As at 

31 March 

2018 

Rs. (in 

million) 

As at 

31 March 

2017 

Rs. (in 

million) 

As at 

31 March 

2016 

Rs. (in 

million) 

As at 

31 March 

2015 

Rs. (in 

million) 

As at 

31 March 

2014 

Rs. (in 

million) 

Membership Expenditure not 

written off 

  
- - - - - 

  
Total - - - - - 

 

9 Inventories 

Particulars 

As at 

31 March 

2018 

Rs. (in 

million) 

As at 

31 March 

2017 

Rs. (in 

million) 

As at 

31 March 

2016 

Rs. (in 

million) 

As at 

31 March 

2015 

Rs. (in 

million) 

As at 

31 March 

2014 

Rs. (in 

million) 

Raw materials 170.40 115.62 112.31 77.80 39.15 
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Finished goods / traded goods: 82.48 11.38 6.46 18.67 21.12 

Work-in-progress           

Goods in Process 15.39 68.75 76.09 43.01 51.69 

Packing (Drums) 2.05 1.48 1.53 0.90 0.27 

Consumables Stores & Spares 3.57 - - - - 

Total 273.89 197.23 196.39 140.38 112.23 
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10 Trade Receivables 

Particulars 
As at 

31 March 

2018 

Rs. (in 

million) 

As at 

31 March 

2017 

Rs. (in 

million) 

As at 

31 March 

2016 

Rs. (in 

million) 

As at 

31 March 

2015 

Rs. (in 

million) 

As at 

31 March 

2014 

Rs. (in 

million) 

(Unsecured, considered good)  

Trade Receivables 

499.47 364.88 363.00 243.59 135.57 

Total 499.47 364.88 363.00 243.59 135.57 

 

11 a) Cash and Cash Equivalents 

Particulars 
As at 

31 March 

2018 

Rs. (in 

million) 

As at 

31 March 

2017 

Rs. (in 

million) 

As at 

31 March 

2016 

Rs. (in 

million) 

As at 

31 March 

2015 

Rs. (in 

million) 

As at 

31 March 

2014 

Rs. (in 

million) 

Balances with banks-in current Accounts  

Cash on hand 

3.33 

0.60 

26.99 

0.80 

2.44 

0.76 

2.64 

0.64 

0.16 

0.27 

Total 3.93 27.79 3.20 3.28 0.43 

 

11 b) Bank balances other than (a) above 

Particulars 

As at 

31 March 

2018 

Rs. (in 

million) 

As at 

31 March 

2017 

Rs. (in 

million) 

As at 

31 March 

2016 

Rs. (in 

million) 

As at 

31 March 

2015 

Rs. (in 

million) 

As at 

31 March 

2014 

Rs. (in 

million) 

In fixed deposits 

Deposits with original maturity of more than 

three months but 

less than twelve months 

Interest accrued on above fixed deposit 

(under lien against borrowing, overdraft 

facility, bank 

guarantee and with government authorities) 

2.31 

0.31 

4.22 

0.24 

1.86 

0.03 

2.02 

0.17 

1.43 

0.03 

Total 2.62 4.46 1.89 2.19 1.46 
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12 Loans 

Particulars 
As at 

31 March 

2018 

Rs. (in 

million) 

As at 

31 March 

2017 

Rs. (in 

million) 

As at 

31 March 

2016 

Rs. (in 

million) 

As at 

31 March 

2015 

Rs. (in 

million) 

As at 

31 March 

2014 

Rs. (in 

million) 

Unsecured, Considered good 

Others 

Loans and Advances to Employees & 

Director 

 

 

0.52 

 

 

0.28 

 

 

1.02 

 

 

0.46 

 

 

0.71 

Total 0.52 0.28 1.02 0.46 0.71 

 

13 Other Current Assets 

Particulars 

As at 

31 March 

2018 

Rs. (in 

million) 

As at 

31 March 

2017 

Rs. (in 

million) 

As at 

31 March 

2016 

Rs. (in 

million) 

As at 

31 March 

2015 

Rs. (in 

million) 

As at 

31 March 

2014 

Rs. (in 

million) 

Unsecured, Considered good 
          

Prepaid expenses 1.29 3.94 2.39 1.50 1.14 

Balances with Government Authorities 84.64 61.86 66.02 58.29 31.33 

Advances recoverable in cash or in kind or 

for value to be received 

  

0.29 

  

0.74 

  

27.79 

  

26.76 

  

27.25 

Total 86.22 66.54 96.20 86.55 59.72 
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14 Equity Share Capital 

Particulars 

As at 

31 March 2018 

Rs. (in million) 

As at 

31 March 2017 

Rs. (in million) 

As at 

31 March 2016 

Rs. (in million) 

As at 

31 March 2015 

Rs. (in million) 

As at 

31 March 2014 

Rs. (in million) 

Authorised: 

15,00,000 (as at 31 March 2017: 15,00,000 ; as at 1 April 2016: 15,00,000) 

Equity shares of Rs. in million10 each (as at 31 March 2017: Rs. in million10 

each ; as at 31 March 2016: Rs. in million10 each) (refer note (d)) 

 

Issued, subscribed and paid up: 

15,00,000 (as at 31March 2017: 15,00,000; as at 31 March 2016:  

15,00,000) Equity shares of Rs. in million10 each (as at 31 March 2017: Rs. 

in million10 each ; as at 31 March 2016: Rs. in million10 each) fully paid up 

(refer note (d)) 

Add: Forfeited shares (amount originally paid-up) 

15.00 15.00 15.00 15.00 15.00 

          

15.00 15.00 15.00 15.00 15.00 

 

 

 

 

 

15.00 

- 

 

 

 

 

 

15.00 

- 

 

 

 

 

 

15.00 

- 

 

 

 

 

 

15.00 

- 

 

 

 

 

 

15.00 

- 

TotalEquity 15.00 15.00 15.00 15.00 15.00 

 

Particulars 

As at 

31 March 2018 

(Rs. in million) 

As at 

31 March 2017 

(Rs. in million) 

As at 

31 March 2016 

(Rs. in million) 

As at 

31 March 2015 

Rs. (in million) 

As at 

31 March 2014 

Rs. (in million) 

a )    
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No. of 

shares 

Rs. in 

million 

No. of 

shares 

Rs. in 

million 

No. of 

shares 

Rs. in 

million 

No. of 

shares 

Rs. in 

million 

No. of 

shares 

Rs. in 

million 

Equity Shares: 

Shares outstanding at the beginning of the 

year (refer note (d) below 

Add: Shares issued during the year 

Less: Shares cancelled on consolidation 

 

 

1,500,000 

- 

- 

 

 

15.00 

- 

- 

 

 

1,500,000 

- 

- 

 

 

15.00 

- 

- 

 

 

1,500,000 

- 

- 

 

 

15.00 

- 

- 

 

 

1,500,000 

- 

- 

 

 

15.00 

- 

- 

 

 

1,500,000 

- 

- 

 

 

15.00 

- 

- 

Shares outstanding at the end of the year 1,500,000.00 15.00 1,500,000.00 15.00 1,500,000.00 15.00 1,500,000.00 15.00 1,500,000.00 15.00 

 

a )  Terms/ rights attached to equity shares 

Company has increased auhorised capital from Rs. in million 1,50,00,000/- (Rupees One Crore Fifty lacs only) divided into 15,00,000 ( Fifteen lacs) Equity shares of Rs. in 

million 10/- each to Rs. in million 15,00,00,000/- (Rupees Fifteen Crore only) divided into 1,50,00,000 (One Crore Fifty Lacs ) Equity shares of Rs. in million 10/- each vide 

resolution dated 5th April 2018 (after balance sheet date) 

The Company has only one class of equity shares. Each holder of equity shares is entitled to one vote per share. The dividend proposed, if any by the Board of Directors 

is subject to approval of the shareholders in ensuing Annual General Meeting. 

In the event of liquidation of the Company, the holders of the equity shares will be entitled to receive remaining assets of the Company, after distribution of all preferential 

amounts. The distribution will 
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c) Details of shares in the company held by each shareholder holding more than 5 %: 

Name of Shareholder As at 

31 March 2018 

(Rs. in million) 

As at 

31 March 2017 

(Rs. in million) 

As at 

31 March 2016 

(Rs. in million) 

As at 

31 March 2015 

Rs. (in million) 

As at 

31 March 2014 

Rs. (in million) 

  
No. of 

shares 
% 

No. of 

shares 
% 

No. of 

shares 
% 

No. of 

shares 
% 

No. of 

shares 
% 

Chetanbhai Chhaganbhai Vaghasiya 187,500 12.50% 187,500 12.50% 187,500 12.50% 187,500 12.50% 187,500 12.50% 

Girishbhai Limbabhai Chovatiya 375,000 25.00% 375,000 25.00% 375,000 25.00% 375,000 25.00% 375,000 25.00% 

Kiranben Girishbhai Chovatiya 350,000 23.33% 350,000 23.33% 350,000 23.33% 350,000 23.33% 350,000 23.33% 

Nareshbhai Ramjibhai Patel 187,500 12.50% 187,500 12.50% 187,500 12.50% 187,500 12.50% 187,500 12.50% 

Parulben Chetanbhai Vaghasiya 187,500 12.50% 187,500 12.50% 187,500 12.50% 187,500 12.50% 187,500 12.50% 

Shitalben Nareshbhai Patel 187,500 12.50% 187,500 12.50% 187,500 12.50% 187,500 12.50% 187,500 12.50% 

 

d) The Company has neither issued any shares for consideration other than cash or as bonus shares nor any shares issued had been bought back by the Company during the last five 

years. in million 

e) The Company has allotted 90,00,000 Bonus Equity Shares of Rs. in million10 each, fully paid up, in the ratio of 1:6 on 20th April 2018 (after the balance sheet date) 

15 Other Equity 

 

Particulars 

As at 

31 March 2018 

Rs. (in million) 

As at 

31 March 2017 

Rs. (in million) 

As at 

31 March 2016 

Rs. (in million) 

As at 

31 March 2015 

Rs. (in million) 

As at 

31 March 2014 

Rs. (in million) 

As at 

31 March 2013 

Rs. (in million) 
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Equity instruments through other comprehensive income 

Balance as per last financial statement 

Addition during the year (net of tax) 

Transfer to retained earning realised (gain)/Loss 

Closing balances 

Retained earnings 

Balance as at beginning of the year 

Add : Profit for the year 

Rectification of prior period errors 

Prior year tax adjustment 

Transfer from Other Comprehensive income 

Remeasurement of the defined benefit plans (net of tax) 

- 

- 

- 

 

- 

- 

- 

 

- 

- 

- 

 

- 

- 

- 

 

- 

- 

- 

 

- 

- 

- 

            

 

378.48 

184.40 

0.23  

-  

-  

0.42 

 

259.59 

120.49 

(0.23)  

-  

-  

(1.37) 

 

133.31 

126.51 

-  

- 

 -  

(0.23) 

 

92.73 

40.95 

(0.09)  

-  

-  

(0.28) 

 

65.46 

28.64  

-  

-  

-  

(1.37) 

 

46.09 

19.37  

- 

 - 

 

- 

563.53 378.48 259.59 133.31 92.73 65.46 

Total 563.53 378.48 259.59 133.31 92.73 65.46 
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16 Borrowings 

Particulars 
As at 

31 March 

2018 

Rs. (in 

million) 

As at 

31 March 

2017 

Rs. (in 

million) 

As at 

31 March 

2016 

Rs. (in 

million) 

As at 

31 March 

2015 

Rs. (in 

million) 

As at 

31 March 

2014 

Rs. (in 

million) 

Financial Liabilities at 

amortised cost 

          

Secured           

Term 

Loans 

From Banks and 

Financial institution 281.03 140.28 139.40 52.05 7.38 

  281.03 140.28 139.40 52.05 7.38 

Unsecured 
          

From Banks and 

Financial institution 
0.39 3.53 18.82 10.87 6.83 

From Related 

Parties 

31.50 - - - - 

Total 
312.92 143.81 158.22 62.92 14.21 

 

17 Provisions 

Particulars 
As at 

31 March 

2018 

Rs. (in 

million) 

As at 

31 March 

2017 

Rs. (in 

million) 

As at 

31 March 

2016 

Rs. (in 

million) 

As at 

31 March 

2015 

Rs. (in 

million) 

As at 

31 March 

2014 

Rs. (in 

million) 

Provision for employee benefits.  

Gratuity (Unfunded) 

 

 

9.81 

 

 

6.26 

 

 

3.72 

 

 

2.79 

 

 

1.85 

Total 9.81 6.26 3.72 2.79 1.85 

 

 

18 Deferred tax Assets/ (liabilities)- Net 
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Particulars 

As at 

31 March 

2018 

Rs. (in 

million) 

As at 

31 March 

2017 

Rs. (in 

million) 

As at 

31 March 

2016 

Rs. (in 

million) 

As at 

31 March 

2015 

Rs. (in 

million) 

As at 

31 March 

2014 

Rs. (in 

million) 

Deferred tax liabilities 

Fixed assets : 

Impact of difference between tax 

depreciation and charged in 

financial statement 

Deferred tax assets 

Fixed assets : 

Impact of difference between tax 

depreciation and charged in 

financial statement 

Provision for gratuity 

1.17 1.31 - - - 

1.17 1.31 - - - 

- 

1.50 

- 

1.72 

10.52 

1.00 

2.11 

0.88 

2.47 

0.73 

1.50 1.72 11.52 2.99 3.20 

Total 0.33 0.41 11.52 2.99 3.20 
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19 Borrowings 

Particulars 

As at 

31 March 

2018 

Rs. (in 

million) 

As at 

31 March 

2017 

Rs. (in 

million) 

As at 

31 March 

2016 

Rs. (in 

million) 

As at 

31 March 

2015 

Rs. (in 

million) 

As at 

31 March 

2014 

Rs. (in 

million) 

Financial Liabilities at amortised cost  

Secured 

          

Cash Credit 55.36 51.43 75.99 97.19 90.42 

Bill Discounting 

(Secured against hypothecation of Book 

Debts & Stock) 

39.45 39.14 38.93 46.12 - 

Total 94.81 90.57 114.92 143.31 90.42 

 

20 Trade Payables 

  As at 

31 March 

2018 

Rs. (in 

million) 

As at 

31 March 

2017 

Rs. (in 

million) 

As at 

31 March 

2016 

Rs. (in 

million) 

As at 

31 March 

2015 

Rs. (in 

million) 

As at 

31 March 

2014 

Rs. (in 

million) 

Financial Liabilities at amortised cost  

Sundry Creditors for Goods 381.83 327.30 253.31 160.13 124.30 

Sundry Creditors for Expenses 95.76 57.01 30.87 40.17 21.84 

Total 477.59 384.31 284.18 200.30 146.14 

 

The Company has not received any information from its suppliers regarding their registration under the ‘Micro, 

Small and Medium Enterprises Development Act, 2006’. Hence, interest if, any payable as required under Act has 

not been provided and the information required to be given in accordance with Section 22 of the said Act, is not 

ascertainable and hence, not disclosed. 

21 Other Current Liabilities 

Particulars As at 

31 March 

2018 

Rs. (in 

million) 

As at 

31 March 

2017 

Rs. (in 

million) 

As at 

31 March 

2016 

Rs. (in 

million) 

As at 

31 March 

2015 

Rs. (in 

million) 

As at 

31 March 

2014 

Rs. (in 

million) 

Current Maturities of Long Term Debts 25.67 29.64 22.69 22.98 17.10 

Advances from customers - - - - 4.50 

Statutory dues payable 4.50 5.84 10.60 1.57 0.39 

Employees dues 3.47 14.46 17.40 2.47 2.39 

Total 33.64 49.94 50.69 27.02 24.38 
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22 Provisions 

Particulars 

As at 

31 March 

2017 

Rs. (in 

million) 

As at 

31 March 

2017 

Rs. (in 

million) 

As at 

31 March 

2016 

Rs. (in 

million) 

As at 

31 March 

2015 

Rs. (in 

million) 

As at 

31 March 

2014 

Rs. (in 

million) 

Provision for employee benefits:           

Gratuity 

Other 

Provision for 

Expenses 

0.14 

0.81 

0.92 

0.30 

0.63 

0.20 

0.46 

0.61 

0.33 

0.21 

Total 0.95 1.22 0.83 1.07 0.54 

 

23 Current Tax liability (Net) 

Particulars 

As at 

31 March 

2017 

Rs. (in 

million) 

As at 

31 March 

2017 

Rs. (in 

million) 

As at 

31 March 

2016 

Rs. (in 

million) 

As at 

31 March 

2015 

Rs. (in 

million) 

As at 

31 March 

2014 

Rs. (in 

million) 

Provision for income 

tax (net) 
43.03 22.11 35.42 6.33 1.83 

Total 43.03 22.11 35.42 6.33 1.83 
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Footnote to Note 16 " Borrowings" 

Note Lender 

Amount  

Sanctione

d  

Rs. (in 

million) 

Enhanced  

Sanction 

Amount  

Rs. (in 

million) 

Carrying Rate of Interest 

Repayment/Modific

ation of Terms 

Security/Principal Terms & 

Conditions 

As at 

31st  

March 

2018 

As at 

31st  

March 

2017 

As at 

31st  

March 

2016 

As at 

31st  

March 

2015 

As at 

31st 

March 

2014 

1 Indus Ind Bank Ltd - Loan

 A/c. No. 

510003464629 

42.00 - Base 

Rate + 

2.25% 

Base 

Rate + 

2.25% 

Base 

Rate + 

2.25% 

Base 

Rate + 

2.25% 

Base 

Rate + 

2.25% 

The loan is 

repayable in 84 

installments 

(including 06 

months moratorium) 

Hypothecation first charge on 

the project assets/assets financed under 

Term Loan and Mortgage of 

project immovable property. 

First and exclusive charge on movable 

fixed assets of the company both present 

and future except other assets exclusively 

financed by other banks. Further 

Collateral is EM of following property: 

1. Industrial : Plot No. 440/4, 

Road No. 82/A, GIDC Sachin, Surat 

2. Industrial : Plot No. 8206-B, 

Road No.82A, GIDC Sachin, Surat 

3. Proposed Construction on 

Industrial plot 440/4, at Sachin GIDC 

(carried out from TL 1) 

4. Proposed Construction on 

2 Indus Ind Bank Ltd - Loan

 A/c. No. 

510003465008 

6.75 - - Base 

Rate + 

2.25% 

Base 

Rate + 

2.25% 

Base 

Rate + 

2.25% 

Base 

Rate + 

2.25% 

The loan is 

repayable in 60 

installments 

including 06 months 

moratorium) 

3 Indus Ind Bank Ltd - Term 

Loan - 3 

7.28 - - Base 

Rate + 

2.25% 

Base 

Rate + 

2.25% 

Base 

Rate + 

2.25% 

Base 

Rate + 

2.25% 

The loan is 

repayable in 60 

installments 

including 06 months 

moratorium) 
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4 Indus Ind Bank Ltd - Term 

Loan - 4 

23.98 - - Base 

Rate + 

2.25% 

Base 

Rate + 

2.25% 

Base 

Rate + 

2.25% 

Base 

Rate + 

2.25% 

The loan is 

repayable in 

60 installments 

(including 06 

months moratorium) 

Industrial plot 8206-B, at Sachin GIDC 

(carried out from TL 1) 

5 
HDFC Bank Ltd - A/c. 

No.17062790000097 
- 

                

  i Cash Credit Limit - 60.00 - 10.10% - 13% 13.10

% 

The loan is repayable 

in 12 Months. 

1. The property bearing Plot No. 440/5 ad 

measuring about 1000 sq mtrs along with 

the construction thereon of 'sachin 

industrial estate' situated on the land 

bearing R S No 559/P + 560/P of village 

Talangpur. Tal; Choryasi Dist. Surat 

2. The property bearing Plot No. 440/6 ad 

measuring about 1000 sq. mtrs along with 

the construction thereon of 'sachin 

industrial estate' situated on the land 

bearing R S No 559/P + 560/P of village 

Talangpur. Tal; Choryasi Dist. Surat 

3. 148, Krishna Park, Pardi Road, 

Sachin, Surat 

4. Plot No. 8206-B Road No. 82/A as 

measuring about 5250 sq mtrs along with 

the construction thereon of 'sachin 

industrial estate' situated on the land 

bearing R S No 559/P + 560/P of village 

Talangpur. Tal; Choryasi Dist. Surat 

  ii Cash Credit Limit - Ad 

hoc 

- 10.00 - As per 

Fedai Grid 

13% 13% - The loan is 

repayable in 60 

Days. 

  iii EPC/PCFC/FBP/FBD/E

BR/FBN 

(interchangeable with 

CC Limit) 

(50.00) (50.00) - 10.10% - Base Rate 

+ 2.5% 

Base Rate 

+ 2.5% 

The loan is repayable 

in 12 Months. 

  iv FLC/IEC Limit 

(interchangeable with 

CC Limit) 

(20.00) (10.00) As per 

Fedai Grid 

As per 

Fedai Grid 

As per 

Fedai Grid 

As per 

Fedai Grid 

As per 

Fedai Grid 

The loan is repayable 

in 12 Months. 

  v FLC/IEC Limit 

(interchangeable with 

CC Limit) 

- 10.00 As per 

Fedai Grid 

As per 

Fedai Grid 

As per 

Fedai Grid 

As per 

Fedai Grid 

As per 

Fedai Grid 

The loan is repayable 

in 12 Months. 

  vi WCTL 15.24 2.64 - 10.25% - 13% 13.10

% 

The loan is repayable 

in 05 Months or 

balance tenor. 

  vii WCTL (New) - 20.00 - 10.25% - 13% - The loan is repayable 

in 60 Months. 

  viii PSR 7.00 7.00 As per 

standard 

bank's 

norms 

As per 

standard 

bank's 

norms 

As per 

standard 

bank's 

norms 

As per 

standard 

bank's 

norms 

As per 

standard 

bank's 

norms 

The loan is repayable 

in 12 Months. 

  ix Bill Discount Limit - 40.00 - 10.10% - 12.25

% 

- The loan is repayable 

in 12 Months. 
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  x Term Loan Fresh - 80.00 10.25

% 

10.25% - 13% - The loan is repayable 

in 60 Months. 

  xi Corporate Credit card - 1.20 - NA - - - The loan is repayable 

in 12 Months. 

  xii Term Loan - 2 Fresh - 40.00 - 10.25% - - - The loan is repayable 

in 60 Months. 

  xiii BG Limit - 5.60 - 1.80% - - - The limit of Rs. (in 

million) 50 lacs is 

repayable in 36 

Months and Rs. (in 

million) 6 lacs in 18 

months.. 

  xiv BG Limit (SUB LIMIT 

OF cc LIMIT) 

- (1.94) - 1.80% - - - The loan is repayable 

in 12 Months. 

  xv DRUL Limit - 8.42 - 10.10% - - - The loan is 

repayable in 3 

Months.   xvi Capex LC (sub limit of 

TL-1) 

- (40.00) - 1.80% - - - The loan is repayable 

in 12 Months. 

  xvii Capex LC (sub limit of 

TL-2) 

- (80.00) - 1.80% - - - The loan is repayable 

in 12 Months. 

6 Axis Bank Ltd - Car Loan 0.52 - 10.66

% 

10.66% 10.66

% 

10.66

% 

10.66

% 

The loan is 

repayable in 36 

installments. 

- 

7 Deutsche Bank AG-Business 

Loan 

5.00 - 17% 17% 17% 17% 17% The loan is 

repayable in 24 

installments. 

- 

8 Hdfc - Geneo Commercial 

Loan A/c. 

0.50 - - - 12.51

% 

12.51

% 

12.51

% 

The loan is 

repayable in 36 

installments. 

- 
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AMI ORGANICS LIMITED 

(Formerly Known as Ami Organics Private Limited) 

CIN- U24100GJ2007PLC051093 

Annexure - V Notes to Restated Standalone Financial Information 

Footnote to Note 16 " Borrowings" 

Note Lender 

Amount  

Sanctione

d  

Rs. (in 

million) 

Enhanced  

Sanction 

Amount  

Rs. (in 

million) 

Carrying Rate of Interest 

Repayment/Modific

ation of Terms 

Security/Principal Terms 

& Conditions 

As at 

31st  

March 

2018 

As at 

31st  

March 

2017 

As at 

31st  

March 

2016 

As at 

31st  

March 

2015 

As at 

31st 

March 

2014 

9 Hdfc Renault Car Loan 1.20 - - - 11% 11% 11% The loan is 

repayable in 36 

installments. 

- 

10 Kotak Mahindra Bank Ltd - 

Business 

4.98 -           The loan is 

repayable in 24 

installments. 

- 

11 Magma Fincorp Ltd 3.50 -       18.10

% 

18.10

% 

The loan is 

repayable in 24 

installments. 

- 

12 Magma Fincorp Ltd 7.50 - 17% 17% - - - The loan is 

repayable in 24 

installments. 

- 



 

299 
 

13 Religare Finvest Ltd. 5.00 -   18% 18% 18% 18% The loan is 

repayable in 36 

installments and the 

rate of interest will be 

charged on a pro-rata 

basis for the number 

of days exceeding 30 

days from the date 

between the disbursal 

and presentation of 1st 

- 

14 Religare Finvest Ltd. 6.40 -           The loan is 

repayable in 36 

installments. 

- 

15 Standard Chartered Bank-

New Loan 

7.50 -     18.25

% 

18.25

% 

18.25

% 

The loan is 

repayable in 36 

installments. 

- 

16 Aditya Birla Capital - 

80001075 

50.00 - 10.00% - - - - The loan is 

repayable in

 59 

installments.

 Interest

 Rate is  

floating. 

- 

17 Aditya Birla Capital - 

80000517 

20.00 - 10.00% - - - - 

The loan is 

repayable in 59 

installments. Interest 

Rate is  floatin 

- 
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18 Aditya Birla Capital - 

80000237 

50.00 - 10.00% - - - - 

The loan is 

repayable in 59 

installments. Interest 

Rate is floating. 

- 

19 Aditya Birla Finance 85.00 153.80 12% 12% 12% 12% - Limit of Rs. (in 

million) 3.5 Crore is 

valid for 1 year from 

the date of sanction. 

Balance amount of 

Rs 5 Crore is payable 

in 60 months from 

first disbursement. 

1.Industrial Plot along with 

Shed located at Plot No 478, 

479, 494, & 495, Road No. 

82/c & 82/d, GIDC, Sachin, 

Surat owned by GIDC 

2.Industrial property located at 

Plot no 440/4 ad measuring 

1000 sqm along with 

construction of sachin 

industrial estate, on land 

bearing R.S. no 559/p+560/p 

of village talangpur, Tal; 

Choryasi, Dist. Surat 

20 Capital First 7.50 - 17% 17% 17% - - The loan is 

repayable in 24 

installments. 

- 

21 HDFC Light Commercial 

Vehicle Loan 

0.62 - - - - - - The loan is 

repayable in 36 

installments. 

- 

23 
Hdfc Term Loan No. 

067LN11173140004-EUR 
38.66 - - - - - - - - 

24 
Hdfc Term Loan No. 

067LN11180230001-EUR 
78.86 - - - - - - - - 
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AMI ORGANICS LIMITED 

(Formerly Known as Ami Organics Private Limited) 

CIN- U24100GJ2007PLC051093 

 

Annexure - V Notes to Restated Standalone Financial Information 

24 Revenue From Operations 

 

Particulars 

Year ended  

31 March, 

2018  

Rs. (in 

million) 

Year ended  

31 March, 

2017  

Rs. (in 

million) 

Year ended  

31 March, 

2016  

Rs. (in 

million) 

Year ended  

31 March, 

2015  

Rs. (in 

million) 

Year ended  

31 March, 

2014  

Rs. (in 

million) 

Sales of raw materials / finished goods / 

traded goods: 

          

Export Sales 956.06 1,011.04 976.28 724.47 419.20 

Domestic Sales 879.62 546.02 552.36 388.11 339.63 

Other operating revenues           

Duty drawback and other export incentives 46.53 45.54 8.38 4.88 2.29 

Total 1,882.21 1,602.60 1,537.02 1,117.46 761.12 

 

25 Other Income 

 

Particulars 

Year ended  

31 March, 

2018  

Rs. (in 

million) 

Year ended  

31 March, 

2017  

Rs. (in 

million) 

Year ended  

31 March, 

2016  

Rs. (in 

million) 

Year ended  

31 March, 

2015  

Rs. (in 

million) 

Year ended  

31 March, 

2014  

Rs. (in 

million) 

Interest income: 
          

On fixed deposit with banks 2.14 0.31 0.54 0.18 0.11 

Net gain/(loss) on sale of investment:           

Profit on sale of mutual fund - - - 0.03 - 

Others:           

Discount received - - 0.05 - - 

Foreign Exchange Fluctuation Gain 24.62 1.83 22.97 - 5.52 

Others 1.80 - 5.14 - - 

Insurance Gain 0.12 - - - - 

Changes in the fair value of Investments:           

Gain on non current mutual funds - - - - 0.01 

Total 28.68 2.14 28.70 0.21 5.64 
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AMI ORGANICS LIMITED 

(Formerly Known as Ami Organics Private Limited) 

CIN- U24100GJ2007PLC051093 

Annexure - V Notes to Restated Standalone Financial Information 

26 Cost of Raw Materials Consumed 

Particulars 

Year ended  

31 March, 

2018  

Rs. (in 

million) 

Year ended  

31 March, 

2017  

Rs. (in 

million) 

Year ended  

31 March, 

2016  

Rs. (in 

million) 

Year ended  

31 March, 

2015  

Rs. (in 

million) 

Year ended  

31 March, 

2014  

Rs. (in 

million) 

Raw materials consumed / sold:           

Opening 

stock 

          

Raw 

Materials 
115.62 112.31 77.80 39.15 9.41 

Packing 

Materials 
1.48 1.53 0.90 0.27 0.45 

  117.10 113.84 78.70 39.42 9.86 

Add : Purchase 
          

Domestic 760.13 665.45 602.36 487.10 381.61 

Import 446.03 285.32 368.61 213.63 142.96 

  1,206.16 950.77 970.97 700.73 524.57 

Less: Closing stock 
          

Raw Materials 170.40 115.62 112.31 77.80 39.15 

Packing Materials 2.05 1.48 1.53 0.90 0.27 

Consumable Stores & Spares 3.57 - - - - 

  176.02 117.10 113.84 78.70 39.42 

            
Total 1,147.24 947.51 935.83 661.45 495.01 
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AMI ORGANICS LIMITED 

(Formerly Known as Ami Organics Private Limited) 

CIN- U24100GJ2007PLC051093 

 

27 Changes In Inventories of Finished Goods/Traded Goods and Work-In-Progress 

 

Particulars 

Year ended  

31 March, 

2018  

Rs. (in 

million) 

Year ended  

31 March, 

2017  

Rs. (in 

million) 

Year ended  

31 March, 

2016  

Rs. (in 

million) 

Year ended  

31 March, 

2015  

Rs. (in 

million) 

Year ended  

31 March, 

2014  

Rs. (in 

million) 

a) Changes in inventories of finished goods / 

traded goods 

          

Opening stock of finished goods / traded goods:           

Finished goods 11.38 6.46 18.67 21.12 28.09 

Less: Closing stock of finished goods / traded goods: 
          

Finished goods 82.48 11.38 6.46 18.67 21.12 

b) Changes in work in progress 

(71.10) (4.92) 12.21 2.45 6.97 

Opening stock 68.75 76.09 43.01 51.69 24.34 

Less: Closing stock 15.39 68.75 76.09 43.01 51.69 

  53.36 7.34 (33.08) 8.68 (27.35) 

Total (17.74) 2.42 (20.87) 11.13 (20.38) 
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AMI ORGANICS LIMITED 

(Formerly Known as Ami Organics Private Limited) 

CIN- U24100GJ2007PLC051093 

Annexure - V Notes to Restated Standalone Financial Information 

28 Employee Benefits Expense 

 

Particulars 

Year ended  

31 March, 

2018  

Rs. (in 

million) 

Year ended  

31 March, 

2017  

Rs. (in 

million) 

Year ended  

31 March, 

2016  

Rs. (in 

million) 

Year ended  

31 March, 

2015  

Rs. (in 

million) 

Year ended  

31 March, 

2014  

Rs. (in 

million) 

Salaries, bonus, commission and allowances 91.57 69.47 66.99 36.82 35.45 

Contribution to provident and other funds 3.08 2.51 1.86 1.58 1.47 

Gratuity 3.49 1.34 0.99 0.75 0.41 

Staff welfare expenses 0.42 0.49 0.37 0.33 0.25 

Total 98.56 73.81 70.21 39.48 37.58 

 

29 Finance Costs 

 

Particulars 

Year ended  

31 March, 

2018  

Rs. (in 

million) 

Year ended  

31 March, 

2017  

Rs. (in 

million) 

Year ended  

31 March, 

2016  

Rs. (in 

million) 

Year ended  

31 March, 

2015  

Rs. (in 

million) 

Year ended  

31 March, 

2014  

Rs. (in 

million) 

Interest on Term Loan and CC 28.77 27.12 23.69 12.61 12.56 

Interest on Unsecured Loan 1.95 4.50 1.21 2.89 2.44 

Interest on Statutory Dues 0.15 0.20 - 0.01 0.02 

Processing & Other Charges 1.38 1.13 0.69 0.40 0.76 

Total 32.25 32.95 25.59 15.91 15.78 
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AMI ORGANICS LIMITED 

(Formerly Known as Ami Organics Private Limited) 

CIN- U24100GJ2007PLC051093 

Annexure - V Notes to Restated Standalone Financial Information  

 

30 Other Expenses 

 

Particulars 
Year ended  

31 March, 

2018  

Rs. (in 

million) 

Year ended  

31 March, 

2017  

Rs. (in 

million) 

Year ended  

31 March, 

2016  

Rs. (in 

million) 

Year ended  

31 March, 

2015  

Rs. (in 

million) 

Year ended  

31 March, 

2014  

Rs. (in 

million) Stores, spares and tools consumed 47.69 35.89 15.73 12.42 13.04 

Job work charges 144.39 110.74 103.37 57.88 39.61 

Power and electricity 12.73 10.04 12.57 12.39 11.60 

Communication expenses 0.25 0.27 0.28 0.21 0.25 

Printing and stationery 1.82 2.18 1.56 1.02 0.98 

Travelling and conveyance expenses 16.23 11.03 12.58 8.19 5.76 

Legal and professional fees 16.17 13.79 8.15 7.03 2.74 

Rent on Car 7.30 6.30 6.30 0.45 - 

Rates and taxes 36.27 99.10 117.86 93.05 41.72 

Repairs and maintenance:           

- buildings 1.06 1.22 0.10 1.40 0.91 

- other 5.55 6.31 4.89 3.28 2.46 

Insurance charges 4.92 2.03 4.10 3.34 2.60 

Auditor's remuneration:           

- for audit 0.22 0.23 0.23 0.18 0.12 

- for tax audit 0.03 0.03 0.02 0.02 0.02 

- for Others 0.29 0.14 0.03 - 0.04 

Donations 0.04 0.03 0.05 0.01 - 

CSR Expenditure 2.85 0.48 0.58 - - 

Commission and brokerage on sales 12.60 10.70 7.32 18.91 13.85 

Advertisement expenses 3.98 3.93 2.34 2.49 1.01 

Sales promotion expenses 3.86 3.22 1.75 0.71 0.62 

Freight, clearing and forwarding charges 15.77 21.26 42.19 44.85 21.31 

Discount allowed 3.46 0.04 - 0.70 0.02 

Membership & Subscription Expenses 0.24 0.11 0.09 0.10 0.17 

Changes in the fair value of Investments: - - - - - 

Security Expenses 2.16 1.62 1.24 0.60 0.44 

Contribution For Scientific Research Expense - - 20.00 7.50 - 

Miscellaneous and other expenses 8.74 6.85 6.69 45.74 28.46 

Total 348.62 347.54 370.02 322.47 187.73 
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(Formerly Known as Ami Organics Private Limited) 

CIN- U24100GJ2007PLC051093 

Annexure - V Notes to Restated Standalone Financial Information 

31 Employee benefit obligations 

i. Defined Contribution Plans: 

The following amount recognized as an expense in Statement of profit and loss on account of provident fund 

and other funds. There are no other obligations other than the contribution payable to the respective 

authorities. 

Particulars 

Year 

ended  

31 March, 

2018  

Rs. (in 

million) 

Year 

ended  

31 March, 

2017  

Rs. (in 

million) 

Year 

ended  

31 March, 

2016  

Rs. (in 

million) 

Year 

ended  

31 March, 

2015  

Rs. (in 

million) 

Year 

ended  

31 March, 

2014  

Rs. (in 

million) 

Contribution to provident fund 2.57 2.22 1.63 1.37 1.27 

Contribution to ESIC 0.50 0.29 0.23 0.21 0.20 

Contribution to LWF 0.01 - - - - 

 

ii. Defined Benefit Plan: 

The Company has a unfunded defined benefit gratuity plan. The gratuity plan is governed by the Payment of 

Gratuity Act, 1972. Under the Act, employee who has completed five years of service is entitled to specific 

benefit. The level of benefits provided depends on the member's length of service and salary at retirement 

age. Every employee who has completed five years or more of service gets a gratuity on departure at 15 days 

salary (last drawn salary) for each completed year of service as per the provision of the Payment of Gratuity 

Act, 1972 with total ceiling on gratuity of Rs.1,000,000. 

The following tables summaries the components of net benefit expense recognised in the Statement of profit 

and loss and the funded status and amounts recognised in the balance sheet for the gratuity plan: 

Particulars 

Year ended  

31 March, 

2018  

Rs. (in 

million) 

Year 

ended  

31 March, 

2017  

Rs. (in 

million) 

Year 

ended  

31 March, 

2016  

Rs. (in 

million) 

Year 

ended  

31 March, 

2015  

Rs. (in 

million) 

Year ended  

31 March, 

2014  

Rs. (in 

million) 

Change in present value of obligations  

PVO at beginning of period 7.18 4.35 3.26 2.18 - 

Interest cost 0.53 0.32 0.25 0.19 - 

Current Service Cost 1.50 1.03 0.74 0.56 0.41 

Past Service Cost- (non vested benefits) 0.24 - - - - 

Past Service Cost -(vested benefits) 1.27 - - - - 

Benefits Paid (0.10) (0.65) (0.24) (0.11) (0.33) 

Contributions by plan participants - - - - - 

Business Combinations - - - - - 

Curtailments - - - - - 

Settlements - - - - - 

Actuarial (Gain)/Loss on obligation (0.66) 2.12 0.35 0.43 2.10 

PVO at end of period 9.96 7.17 4.36 3.25 2.18 
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Fair Value of Plan Assets 
          

Opening Fair Value of Plan Asset 0.32 - - - - 

Adjustment to Opening Fair Value of Plan 

Asset 
- - - - - 

Return on Plan Assets excl. interest income (0.01) 0.03 - - - 

Interest Income 0.05 0.01 - - - 

Contributions by Employer 0.89 0.93 0.24 0.11 0.33 

Benefits Paid (0.10) (0.65) (0.24) (0.11) (0.33) 

Fair Value of Plan Assets at end 1.15 0.32 - - - 

Amounts to be recognized in the balance 

sheet and statement of PVO at end of period 

9.95 7.18 4.35 3.26 2.18 

Fair Value of Plan Assets at end of period 1.14 0.32 - - - 

Funded Status (8.81) (6.86) (4.35) (3.26) (2.18) 

Net Asset/(Liability) recognized in the 

balance sheet 
(8.81) (6.86) (4.35) (3.26) (2.18) 

Other Comprehensive Income (OCI)           

Actuarial (Gain)/Loss recognized for the 

period 
(0.66) 2.12 0.35 0.43 2.10 

Asset limit effect - - - - - 

Return on Plan Assets excluding net interest 0.01 (0.03) - - - 

Unrecognized Actuarial (Gain)/Loss from 

previous period 
- - - - - 

Total Actuarial (Gain)/Loss recognized in 

(OCI) 
(0.65) 2.10 0.35 0.43 2.10 

Expense recognized in the statement of P & 

L A/C 

          

Current Service Cost 1.50 1.03 0.74 0.56 0.41 

Net Interest 0.48 0.31 0.25 0.19 - 

Past Service Cost- (non vested benefits 0.24 - - - - 

Past Service Cost -(vested benefits) 1.27 - - - - 

Curtailment Effect - - - - - 

Settlement Effect - - - - - 

Expense recognized in the statement of P & 

L A/C 
3.49 1.34 0.99 0.75 0.41 

Movements in the Liability recognized in 

Balance Sheet 

          

Opening Net Liability 6.86 4.35 3.26 2.18 - 

Expenses as above 3.49 1.34 0.99 0.75 0.41 

Contribution paid (0.89) (0.93) (0.24) (0.11) (0.33) 

Other Comprehensive Income(OCI) (0.65) 2.10 0.35 0.43 2.10 

Closing Net Liability 8.81 6.86 4.35 3.26 2.18 
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Net liability is bifurcated as follows : As at 

31 March 

2018 

Rs(in 

million) 

As at 

31 March 

2017 

Rs(in 

million) 

As at 

31 March 

2016 

Rs(in 

million) 

As at 

31 March 

2015 

Rs(in 

million) 

As at 

31 March 

2014 

Rs(in 

million) 

Current  

Non-current 

0.14 

9.81 

0.92 

6.26 

0.63 

3.72 

0.46 

2.79 

0.33 

1.85 

Net liability 9.95 7.18 4.35 3.25 2.18 
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Annexure - V Notes to Restated Standalone Financial Information  

 

Assumptions as at 

Mortality IALM 

(2006-

08) 

Ult. 

IALM 

(2006-

08) 

Ult. 

IALM 

(2006-

08) 

Ult. 

IALM 

(2006-

08) 

Ult. 

IALM 

(2006-

08) 

Ult. 

Interest / Discount Rate 7.67% 7.44% 7.98% 7.86% 9.10% 

Rate of increase in compensation 12.00% 12.00% 12.00% 12.00% 12.00% 

Annual increase in healthcare costs 
          

Future Changes in maximum state healthcare 

benefits 

          

Expected average remaining service 20.00% 18.81% 18.12% 17.14% 17.38% 

Retirement Age 60 Year 60 Year 60 Year 60 Year 60 Year 

employee Attrition Rate 2% For All 

Ages 

2% For All 

Ages 

2% For All 

Ages 

2% For All 

Ages 

2% For All 

Ages 

60 Years           

 

A quantitative analysis for significant assumption is as shown below:  

Indian gratuity plan: 

Particulars Year ended  

31 March, 

2018  

Rs. (in 

million) 

Year ended  

31 March, 

2017  

Rs. (in 

million) 

Year ended  

31 March, 

2016  

Rs. (in 

million) 

Year ended  

31 March, 

2015  

Rs. (in 

million) 

Year ended  

31 March, 

2014  

Rs. (in 

million) 

Assumptions -Discount rate           

Sensitivity Level (a hypothetical increase / 

(decrease) by) 
1.00% 1.00% 1.00% 1.00% 1.00% 

Impact on defined benefit obligation -increase of 

sensitivity level 
8.46 6.26 3.82 2.86 1.91 

Impact on defined benefit obligation -decrease 

of sensitivity level 
11.81 8.32 5.00 3.74 2.50 

Assumptions -Future salary escalations rates 
          

Sensitivity Level (a hypothetical increase / 

(decrease) by) 
1.00% 1.00% 1.00% 1.00% 1.00% 

Impact on defined benefit obligation-increase of 

sensitivity level 
11.33 7.80 4.75 3.55 2.41 

Impact on defined benefit obligation-decrease of 

sensitivity level 
8.73 6.53 3.98 2.94 1.96 
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 Year ended Year ended Year ended Year ended Year ended 

Particulars 31 March, 

2018 

31 March, 

2017 

31 March, 

2016 

31 March, 

2015 

31 March, 

2014 

  Rs. (in 

million) 

Rs. (in 

million) 

Rs. (in 

million) 

Rs. (in 

million) 

Rs. (in 

million) 

Within 1 year 0.14 0.92 0.63 0.46 0.33 

1-2 year 0.17 0.12 0.12 0.11 0.59 

2-3 year 0.22 0.17 0.18 0.08 0.10 

3-4 year 0.29 0.22 0.22 0.10 0.07 

4-5 year 0.39 0.29 0.27 0.13 0.09 

5-10 year 7.01 4.81 2.41 1.20 0.92 
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32 Segmental Information 

In accordance with IND AS 108 "Operating segment" - The Company used to present the segment 

information identified on the basis of internal report used by the Company to allocate resources to the 

segment and assess their performance. The Board of Directors of the Company is collectively the Chief 

Operating Decision Maker (CODM) of the Company. 

The chief operating decision maker monitors the operating results of its segment separately for the purpose 

of making decisions about resources allocation and performance assessment. Segment performance is 

evaluated on the basis on profit and loss. 

Summary of the segment Information as follows: 

 

Particulars 

As at 

31 March 

2018 

Rs. (in 

million) 

As at 

31 March 

2017 

Rs. (in 

million) 

As at 

31 March 

2016 

Rs. (in 

million) 

As at 

31 March 

2015 

Rs. (in 

million) 

As at 

31 March 

2014 

Rs. (in 

million) 

Segment revenue 
          

Sales and income from operations 
          

Within India 879.62 546.02 552.36 388.11 339.63 

Outside India 956.06 1,011.04 976.28 724.47 419.20 

  1,835.68 1,557.06 1,528.64 1,112.58 758.83 

Carrying amount of assets by geographical 

location of assets 

          

Segment assets           

Within India 1,326.95 850.38 644.06 418.70 321.90 

Outside India 224.00 240.91 266.99 170.36 62.00 

  1,550.95 1,091.29 911.05 589.06 383.90 

Additions to fixed assets (including           

Within India 23.37 73.38 48.53 18.75 9.44 

Outside India - - - - - 

  23.37 73.38 48.53 18.75 9.44 
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33 CORPORATE SOCIAL RESPONSIBILITY (CSR) 

As per Section 135 of the Companies Act, 2013, a CSR committee has been formed by the Company. The 

areas for CSR activities are eradicating hunger, poverty and malnutrition, promoting preventive health care 

including preventive health care, ensuring environmental sustainability education, promoting gender equality 

and empowering women and other activities. The amount has to be expended on the activities which are 

specified in Schedule VII of the Companies Act, 2013. 

Details of CSR expenditure required to be spent and amount spent are as under: 

 

Particulars 

Year 

ended  

31 March, 

2018  

Rs. (in 

million) 

Year 

ended  

31 March, 

2017  

Rs. (in 

million) 

Year 

ended  

31 March, 

2016  

Rs. (in 

million) 

Year 

ended  

31 March, 

2015  

Rs. (in 

million) 

Year 

ended  

31 March, 

2014  

Rs. (in 

million) 

Gross amount required to be spent by the 

company during the year as per Section 135 of 

the Companies Act, 2013 read with schedule 

VII 
2.83 1.88 0.63 - - 

Amount spent during the year - - - - - 

(i) Construction/acquisition of any asset - - - - - 

(ii) On purposes other than (i) above 2.85 0.48 0.58 - - 

Cumulative CSR Expenditure required to be 

spent 
1.43 1.45 0.05 - - 

 

34 Financial Instruments 

Financial instrument by category 

The carrying value and fair value of financial instrument by categories as of 31 March 2018 were as follows 

 

Particulars at 

amortised  

cost 

Rs. (in 

million) 

at fair 

value  

through 

profit  

and loss  

Rs. (in 

million) 

at fair 

value  

through 

OCI 

Rs. (in 

million) 

Total 

Carryi

ng 

value 

Rs. (in 

million) 

Total fair 

value 

Rs. (in 

million) 

Assets:           

Cash and cash equivalents 3.93 - - 3.93 3.93 

Other bank balance 2.62 - - 2.62 2.62 

Trade receivables 499.47 - - 499.47 499.47 
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Other financial assets 20.41 - - 20.41 20.41 

Loans 2.78 - - 2.78 2.78 

Investments 210.63 - 1.08 211.71 211.71 

  739.84 - 1.08 740.92 740.92 

Liabilities:           

Borrowing 407.73 - - 407.73 407.73 

Trade and other payables 477.59 - - 477.59 477.59 

Other financial liabilities - - - - - 

  885.32 - - 885.32 885.32 

 

The carrying value and fair value of financial instrument by categories as of 31 March 2017 were as follows 

 

Particulars at 

amortised  

cost 

Rs. (in 

million) 

at fair 

value  

through 

profit  

and loss  

Rs. (in 

million) 

at fair 

value  

through 

OCI 

Rs. (in 

million) 

Total 

Carryi

ng 

value 

Rs. (in 

million) 

Total fair 

value 

Rs. (in 

million) 

Assets:           

Cash and cash equivalents 27.79 - - 27.79 27.79 

Other bank balance 4.46 - - 4.46 4.46 

Trade receivables 364.88 - - 364.88 364.88 

Other financial assets 14.37 - - 14.37 14.37 

Loans 2.78 - - 2.78 2.78 

Investments 152.95 - 1.08 154.03 154.03 

  567.23 - 1.08 568.31 568.31 

Liabilities:           

Borrowing 234.38 - - 234.38 234.38 

Trade and other payables 384.31 - - 384.31 384.31 

Other financial liabilities - - - - - 

  618.69 - - 618.69 618.69 

 

The carrying value and fair value of financial instrument by categories as of March 31, 2016 were as 

follows 

 

Particulars at 

amortised  

cost 

Rs. (in 

million) 

at fair 

value  

through 

profit  

and loss  

Rs. (in 

million) 

at fair 

value  

through 

OCI 

Rs. (in 

million) 

Total 

Carryi

ng 

value 

Rs. (in 

million) 

Total fair 

value 

Rs. (in 

million) 

Assets:           

Cash and cash equivalents 3.20 - - 3.20 3.20 
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Other bank balance 1.89 - - 1.89 1.89 

Trade receivables 363.00 - - 363.00 363.00 

Other financial assets 10.33 - - 10.33 10.33 

Loans 3.52 - - 3.52 3.52 

Investments 113.10 - 0.46 113.56 113.56 

  495.04 - 0.46 495.50 495.50 

Liabilities:           

Borrowing 273.14 - - 273.14 273.14 

Trade and other payables 284.18 - - 284.18 284.18 

Other financial liabilities - - - - - 

  557.32 - - 557.32 557.32 
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The carrying value and fair value of financial instrument by categories as of March 31, 2015 were as follows 

Particulars At amortised  

cost 

Rs. (in 

million) 

At fair value 

through profit 

and loss Rs. (in 

million) 

At fair value  

through OCI 

Rs. (in 

million) 

Total 

Carrying value 

Rs. (in million) 

Total fair 

value 

Rs. (in 

million) 

Assets:           

Cash and cash equivalents 3.28 - - 3.28 3.28 

Other bank balance 2.19 - - 2.19 2.19 

Trade receivables 243.59 - - 243.59 243.59 

Other financial assets 9.27 - - 9.27 9.27 

Loans 2.96 - - 2.96 2.96 

Investments 113.10 - 0.46 113.56 113.56 

  374.39 - 0.46 374.85 374.85 

Liabilities:           

Borrowing 206.23 - - 206.23 206.23 

Trade and other payables 200.30 - - 200.30 200.30 

Other financial liabilities - - - - - 

  406.53 - - 406.53 406.53 

 

The carrying value and fair value of financial instrument by categories as of March 31, 2014 were as 

follows 

Particulars At amortised  

cost 

Rs. (in 

million) 

At fair value  

through profit  

and loss  

Rs. (in 

million) 

At fair value  

through 

OCI 

Rs. (in 

million) 

Total 

Carrying 

value 

Rs. (in 

million) 

Total fair 

value 

Rs. (in 

million) 

Assets: 
          

Cash and cash equivalents 0.43 - - 0.43 0.43 

Other bank balance 1.46 - - 1.46 1.46 

Trade receivables 135.57 - - 135.57 135.57 

Other financial assets 6.89 - - 6.89 6.89 

Loans 3.52 - - 3.52 3.52 

Investments - 0.11 0.46 0.57 0.57 

  147.87 0.11 0.46 148.44 148.44 

Liabilities:           

Borrowing 104.63 - - 104.63 104.63 

Trade and other payables 146.14 - - 146.14 146.14 

Other financial liabilities - - - - - 

  
250.77 - - 250.77 250.77 
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35 Fair value hierarchy 

Level 1 - Quoted prices (unadjusted) in active markets for identical assets or liabilities 

Level 2 – Inputs other than quoted prices included within Level 1 that are observable for the asset or liability, either 

directly (i.e. as prices) or indirectly (i.e. derived from prices). 

Level 3 - Inputs for the assets or liabilities that are not based on observable market data (unobservable inputs). 

The following table presents fair value hierarchy of assets and liabilities measured at fair value on a recurring basis 

as of 31 March 2018: 

Particulars 

As at 

31 March 

2018 

Rs. (in 

million) 

Fair value measurement at end of the 

reporting year using 

Level I 

Rs. (in 

million) 

Level 2 

Rs. (in 

million) 

Level 3 Rs. 

(in million) 

Assets /Liabilities measured at fair  

value 

        

Financial Assets: 
        

Non current investments 211.71 - - 211.71 

Other financial assets 19.26 - - 19.26 

Financial Liabilities:         

Borrowings 312.92 - - 312.92 

 

The following table presents fair value hierarchy of assets and liabilities measured at fair value on a recurring basis as 

of 31 March 2017: 

Particulars 

As at 

31 March 

2017 

Rs. (in 

million) 

Fair value measurement at end of the 

reporting  

year using 

Level I 

Rs. (in 

million) 

Level 

2 Rs. (in 

million) 

Level 3 Rs. 

(in million) 

Assets /Liabilities measured at fair  

value 

        

Financial Assets:         

Non current investments 154.03 - - 154.03 

Other financial assets 14.05 - - 14.05 

Financial Liabilities:         

Borrowings 143.81 - - 143.81 

 

 

The following table presents fair value hierarchy of assets and liabilities measured at fair value on a recurring basis as 

of 31 March 2016: 

Particulars 

As at 

31 March 

2016 

Fair value measurement at end of the 

reporting  

year using 
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Rs. (in 

million) 

Level I 

Rs. (in 

million) 

Level 2 

Rs. (in 

million) 

Level 3 Rs. 

(in million) 

Assets /Liabilities measured at fair  

value 

        

Financial Assets:         

Non current investments 113.56 - - 113.56 

Other financial assets 10.33 - - 10.33 

Financial Liabilities:         

Borrowings 158.22 - - 158.22 

 

The following table presents fair value hierarchy of assets and liabilities measured at fair value on a recurring basis as 

of 31 March 2015: 

Particulars 

As at 

31 March 

2015 

Rs. (in 

million) 

Fair value measurement at end of the 

reporting 

Level I 

Rs. (in 

million) 

Level 2 Rs. 

(in million) 

Level 3 Rs. 

(in million) 

Assets /Liabilities measured at fair 

value 

Financial Assets: 

 

 

 

0.46 

 

9.27 

 

 

62.92 

 

 

 

- 

 

- 

 

 

- 

 

 

 

- 

 

- 

 

 

- 

 

 

 

0.46 

 

9.27 

 

 

62.92 

Non current investments  

Other financial assets 

Financial Liabilities: 

Borrowings 

 

 

The following table presents fair value hierarchy of assets and liabilities measured at fair value on a recurring basis as 

of 31 March 2014: 

 

Particulars 

As at 

31 March 

2014 

Rs. (in 

million) 

Fair value measurement at end of the 

reporting 

Level I 

Rs. (in 

million) 

Level 2 Rs. 

(in million) 

Level 3 Rs. 

(in million) 

Assets /Liabilities measured at fair value 

Financial Assets: 

 

 

0.46 

6.89 

 

 

 

14.21 

 

 

- 

- 

 

 

 

- 

 

 

- 

- 

 

 

 

- 

 

 

0.46 

6.89 

 

 

 

14.21 

Non current investments  

Other financial assets 

Financial Liabilities: 

 

 

 

Borrowings 

There have been no transfers among Level 1, Level 2 and Level 3 during the period. 

The management assessed that cash and cash equivalents, Trade receivable and other financial asset, 

trade payables and other financial liabilities approximate their carrying amount largely due to short 

term maturity of these instruments. 
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36 Financial risk management objectives and policies 

The risk management policies of the Company are established to identify and analyse the risks faced by the 

Company, to set appropriate risk limits and controls, and to monitor risks and adherence to limits. Risk 

management policies and systems are reviewed regularly to reflect changes in market conditions and the 

Company’s activities. 

The Management has overall responsibility for the establishment and oversight of the Company’s risk 

management framework. 

In performing its operating, investing and financing activities, the Company is exposed to the Credit risk, 

Liquidity risk and Market risk. 

Carrying amount of financial assets and liabilities: 

The following table summaries the carrying amount of financial assets and liabilities recorded at the end of 

the period by categories: 

Particulars As at 

31 March 

18 

Rs. (in 

million) 

As at 

31 March 

17 

Rs. (in 

million) 

As at 

31 March 

16 

Rs. (in 

million) 

As at 

31 March 

15 

Rs. (in 

million) 

As at 

31 March 

14 

Rs. (in 

million) 

Financial assets           

Non current investment 211.71 154.03 113.56 0.46 0.57 

Cash and cash equivalent 3.93 27.79 3.20 3.28 0.43 

Bank balances other than above 2.62 4.46 1.89 2.19 1.46 

Trade receivables 499.47 364.88 363.00 243.59 135.57 

Loans 0.52 0.28 1.02 0.46 0.71 

Other financial assets 20.41 14.37 10.33 9.27 6.89 

At end of the year 738.66 565.81 493.00 259.25 145.63 

Financial liabilities           

Borrowings 407.73 234.38 273.14 206.23 104.63 

Trade payables 477.59 384.31 284.18 200.30 146.14 

Other financial liabilities - - - - - 

At end of the year 885.32 618.69 557.32 406.53 250.77 
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Market risk 

Market risk is the risk that the fair value of future cash flows of a financial instrument will fluctuate because 

of changes in market prices. Market risk comprises three types of risk: interest rate risk, currency risk and 

other price risk, such as equity price risk and commodity risk. Financial instruments affected by market risk 

include loans and borrowings, deposits and derivative financial instruments. 

Credit risk on financial assets 

Financial assets that are potentially subject to concentrations of credit risk and failures by counterparties to 

discharge their obligations in full or in a timely manner consist principally of cash balances with banks, cash 

equivalents and receivables, and other financial assets. The maximum exposure to credit risk is: the total of 

the fair value of the financial instruments and the full amount of any loan payable commitment at the end of 

the reporting year. Credit risk on cash balances with banks is limited because the counterparties are entities 

with acceptable credit ratings. Credit risk on other financial assets is limited because the other parties are 

entities with acceptable credit ratings. 

As disclosed in Note 11 (a), cash and cash equivalents balances generally represent short term deposits with 

a less than 90-day maturity. 

As part of the process of setting customer credit limits, different credit terms are used. The average credit 

period generally granted to trade receivable customers is about 90-360 days. But some customers take a 

longer period to settle the amounts. 

Exposure to credit risk 

Financial asset for which loss allowance is measured using expected credit loss model 

Particulars 

As at 

31 March 18 

Rs. (in 

million) 

As at 

31 March 17 

Rs. (in 

million) 

As at 

31 March 16 

Rs. (in 

million) 

As at 

31 March 15 

Rs. (in 

million) 

As at 

31 March 14 

Rs. (in 

million) 

Financial assets           

Non current investment 211.71 154.03 113.56 0.46 0.57 

Cash and cash equivalent 3.93 27.79 3.20 3.28 0.43 

Bank balances other than above 2.62 4.46 1.89 2.19 1.46 

Trade receivables 499.47 364.88 363.00 243.59 135.57 

Loans 0.52 0.28 1.02 0.46 0.71 

Other financial assets 20.41 14.37 10.33 9.27 6.89 

At end of the year 738.66 565.81 493.00 259.25 145.63 
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Ageing analysis of the age of trade receivable amounts that are past due as at the end of reporting year but 

not impaired: 

Particulars 

As at 

31 March 18 

Rs. (in 

million) 

As at 

31 March 17 

Rs. (in 

million) 

As at 

31 March 

16 

Rs. (in 

million) 

As at 

31 March 

15 

Rs. (in 

million) 

As at 

31 March 14 

Rs. (in 

million) 

Trade receivables:  

Less than 90 days  

90 to 180 days  

Over 180 days 

 

467.83 

31.64 

0.00 

 

349.15 

15.73 

0.00 

 

334.66 

28.34 

- 

 

243.59 

- 

- 

 

132.52 

2.14 

0.91 

499.47 364.88 363.00 243.59 135.57 

 

In the opinion of management, trade receivable, Financial assets, Cash and cash equivalent, Balance with 

Bank, Loans and other financial assets have a value on realisation in the ordinary course of business at lease 

equal to the amount at which they are stated in the balance sheet. 

The Company has not recognised any loss allowance as the Company expect that there is no credit loss on 

trade receivables. 
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37 Foreign currency risk 

The Company operates internationally, and the major portion of business is transacted in USD. The Company has 

Sales, Purchase, Borrowing (etc.) in foreign currency. Consequently, the Company is exposed to foreign exchange 

risk. 

Foreign exchange exposure is partially balanced by purchasing in goods, commodities and services in the respective 

currencies. 

The company evaluate exchange rate exposure arising from foreign currency transactions and the company 

follows established risk management policies, including the use of derivatives like foreign exchange forward 

contracts to hedge exposure to foreign currency risk. 

Foreign currency exposures not specifically covered by forward exchange contracts as at year end are as follows: 

Currency 

As at 31 March 

2018 
As at 31 March 2017 As at 31 March 2016 

Foreign  

currency 

Indian 

Rupees  

( in million) 

Foreign  

currency 

Indian 

Rupees 

 ( in million) 

Foreign  

currency 

Indian 

Rupees 

 ( in million) 

USD 

EURO 

GBP 

Other currency 

3,389,408  

3,363,084  

2,765  

977 

220.46 

271.10 

0.26 

0.03 

3,212,524.82 

1,895,445.81 

- 

977.05 

208.27  

131.25  

 

-  

0.03 

3,263,713.73 

1,899,309.00 

- 

538.00 

214.10  

142.63  

 

-  

0.01 

 

 

 

 

Currency 

As at 31 March 2015 As at 31 March 2014 

Foreign  

currency 

Indian Rupees 

( in million) 

Foreign  

currency 

Indian 

Rupees ( 

in million) 

USD 

EURO 

GBP 

Other currency 

1,762,905 

1,581,749 

- 

- 

110.34 

106.78 

- 

- 

1,062,141  

448,489  

5,250  

- 

63.51  

37.03  

0.52  

- 

(Note: Foreign currency amount is not in million) 

Foreign currency sensitivity 
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1 % increase or decrease in foreign exchange rates will have the following impact on profit before tax 

Currency 

As at 31 March 2018 As at 31 March 2017 As at 31 March 2016 

1 % increase 

Rs. (in 

million) 

1 % 

decrease Rs. 

(in million) 

1 % 

increase Rs. 

(in million) 

1 % 

decrease 

Rs. (in 

million) 

1 % increase 

Rs. (in 

million) 

1 % 

decrease Rs. 

(in million) 

USD 

EURO 

GBP 

Other currency 

(2.20)  

(2.71)  

(0.00)  

(0.00) 

2.20  

2.71  

0.00  

0.00 

(2.08)  

(1.31)  

–  

(0.00) 

2.08  

1.31  

-  

0.00 

(2.14)  

(1.43)  

-  

(0.00) 

2.14 

1.43 

-  

0.00 

 

 

 

 

Currency 

As at 31 March 2015 As at 31 March 2014 

1 % increase Rs. (in 

million) 

1 % decrease Rs. 

(in million) 

1 % increase 

Rs. (in million) 

1 % decrease Rs. 

(in million) 

USD 

EURO 

GBP 

Other currency 

(1.10) 

(1.07) 

- 

- 

1.10 

1.07 

- 

- 

(0.64) 

(0.37) 

(0.01) 

- 

0.64 

0.37 

0.01 

- 
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38 Interest rate risk 

Interest rate risk is the risk that the fair value or future cash flows of a financial instrument will fluctuate because 

of changes in market interest rates. Company has interest rate risk exposure mainly from changes in rate of interest 

on borrowing & on deposit with bank. The interest rate are disclosed in the respective notes to the financial 

statements of the Company. The following table analyse the breakdown of the financial assets and liabilities by 

type of interest rate: 

 

Particulars 

As at 

31 March 18 

Rs. (in million) 

As at 

31 March 17 

Rs. (in 

million) 

As at 

31 March 16 

Rs. (in million) 

As at 

31 March 15 

Rs. (in million) 

As at 

31 March 14 

Rs. (in million) 

Financial assets 

Interest bearing - Fixed 

interest rate 

          

- Non current investment - - - - - 

- Non current fixed deposit - - - - - 

- Current fixed deposit 

Financial Liabilities 

Interest bearing 

Borrowings - Floating 

interest rate 

2.31 4.22 1.86 2.02 1.43 

- Working capital loan in 

rupee  

Borrowings - Fixed interest 

rate 

55.36 51.43 75.99 97.19 90.42 

- Banks & Financial 

institutions 

307.09 173.45 180.91 85.90 31.31 
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Interest rate sensitivity 

The following table demonstrates the sensitivity to a reasonably possible change in interest rates on that 

portion of loans and borrowings affected, after the excluding the credit exposure for which interest rate swap 

has been taken and hence the interest rate is fixed. With all other variables held constant, the Company's profit 

before tax is affected through the impact on floating rate borrowings, as follows: 

 

Particulars 
As at 

31 March 18 

Rs. (in 

million) 

As at 

31 March 17 

Rs. (in 

million) 

As at 

31 March 16 

Rs. (in 

million) 

As at 

31 March 15 

Rs. (in 

million) 

As at 

31 March 14 

Rs. (in 

million) 

Increase in 100 bps points  

Effect on profit before tax 

(0.55) (0.51) (0.76) (0.97) (0.90) 

            

Decrease in 100 bps points  

Effect on profit before tax 

0.55 0.51 0.76 0.97 0.90 

 

39 Liquidity risk 

Liquidity risk is the risk that the Company may not be able to meet its present and future cash and collateral 

obligations without incurring unacceptable losses. The Company’s objective is to, at all times maintain optimum 

levels of liquidity to meet its cash and collateral requirements. The Company closely monitors its liquidity position 

and deploys a robust cash management system. It maintains adequate sources of financing including debt and 

overdraft from banks at an optimised cost. 

The Company maximum exposure to credit risk for the components of the balance sheet at 31 March 2018 and 31 

March 2016 is the carrying amounts. The liquidity risk is managed on the basis of expected maturity dates of the 

financial liabilities. The average credit period taken to settle trade payables is about 90 days. The other payables 

are with short-term durations. The carrying amounts are assumed to be a reasonable approximation of fair value. 

The following table analysis financial liabilities by remaining contractual maturities: 
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Particulars 
On 

demand 

Rs. (in 

million) 

Less than 3  

months 

Rs. (in 

million) 3 to 12 

months Rs. 

(in million) 

1 to 5 

years Rs. 

(in 

million) 

> 5 

years Rs. 

(in 

million) 

Total 

Rs. (in 

million) 

Year ended 31 March 2018             

Borrowings - - 120.48 312.92 - 433.40 

Other financial liabilities - - - - - - 

Trade and other payables - 422.09 51.79 3.71 - 477.59 

  - 422.09 172.27 316.63 - 910.99 

Year ended 31 March 2017 
            

Borrowings - - 120.21 143.81 - 264.02 

Other financial liabilities - - - - - - 

Trade and other payables - 307.83 64.15 12.33 - 384.31 

  
- 307.83 184.36 156.14 - 648.33 

Year ended 31 March 2016 

            

Borrowings - - 137.61 158.22 - 295.83 

Other financial liabilities - - - - - - 

Trade and other payables - 264.17 19.99 0.02 - 284.18 

  - 264.17 157.60 158.24 - 580.01 

Year ended 31 March 2015             

Borrowings - - 166.29 62.92 - 229.21 

Other financial liabilities - - - - - - 

Trade and other payables - 190.16 10.13 0.01 - 200.30 

  - 190.16 176.42 62.93 - 429.51 

Year ended 31 March 2014             

Borrowings - - 107.52 1.07 - 108.59 

Other financial liabilities - - - - - - 

Trade and other payables - 141.30 3.58 1.26 - 146.14 

  - 141.30 111.10 2.33 - 254.73 

 

At present, the Company does expects to repay all liabilities at their contractual maturity. In order to meet 

such cash commitments, the operating activity is expected to generate sufficient cash inflows. 
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40 Capital management 

For the purpose of the Company's capital management, capital includes issued equity capital, share premium and 

all other equity reserves attributable to the equity holders of the parent. The primary objective of the Company's 

capital management is to maximise the shareholder value. 

The Company manages its capital structure and makes adjustments in light of changes in economic conditions and 

the requirements of the financial covenants. To maintain or adjust the capital structure, the Company may adjust 

the dividend payment to shareholders, return capital to shareholders or issue new shares. The Company monitors 

capital using a gearing ratio, which is net debt divided by total capital plus net debt. The Company's policy is to 

keep optimum gearing ratio. The Company includes within net debt, interest bearing loans and borrowings, trade 

and other payables, less cash and cash equivalents, excluding discontinued operations. 

- 

Particulars 

As at 

31 March 

18 

Rs. (in 

million) 

As at 

31 March 

17 

Rs. (in 

million) 

As at 

31 March 

16 

Rs. (in 

million) 

As at 

31 March 

15 

Rs. (in 

million) 

As at 

31 March 

14 

Rs. (in 

million) 

Borrowings 407.73 234.38 273.14 206.23 104.63 

Trade payables 477.59 384.31 284.18 200.30 146.14 

Other financial liabilities - - - - - 

Less: cash and cash equivalents (3.93) (27.79) (3.20) (3.28) (0.43) 

Net debt (a) 881.39 590.90 554.12 403.25 250.34 

Total equity           

Total member's capital 578.53 393.48 274.59 148.31 107.73 

Capital and net debt (b) 1,459.92 984.38 828.71 551.56 358.07 

Gearing ratio (%) (a/b)*100 60.37 60.03 66.87 73.11 69.91 

 

In order to achieve this overall objective, the Company's capital management, amongst other things, aims to ensure 

that it meets financial covenants attached to the interest-bearing loans and borrowings that define capital structure 

requirements. Breaches in meeting the financial covenants would permit the bank to immediately call loans and 

borrowings. There have been no breaches in the financial covenants of any interest-bearing loans and borrowing 

in the current period. 
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41 Income tax 

The major components of income tax expense for the years are: 

Particulars 

As at 

31 March 

18 

Rs. (in 

million) 

As at 

31 March 

17 

Rs. (in 

million) 

As at 

31 March 

16 

Rs. (in 

million) 

As at 

31 March 

15 

Rs. (in 

million) 

As at 

31 March 

14 

Rs. (in 

million) 

Current income tax:           

Current income tax charge 98.65 54.51 58.85 18.72 14.81 

Adjustments in respect of previous year - - - - - 

MAT credit entitlement - - - - - 

Deferred tax:           

Relating to origination and reversal of 

temporary differences 
(0.14) 11.83 (8.41) 0.39 (0.38) 

Income tax expense reported in the 

statement of profit or loss 
98.51 66.34 50.44 19.11 14.43 
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A Reconciliation of income tax provision to the amount computed by applying the statutory income 

tax rate to the income before Income taxes is summarized as follow: 

 

Particulars 

As at 

31 March 

18 

Rs. (in 

million) 

As at 

31 March 

17 

Rs. (in 

million) 

As at 

31 March 

16 

Rs. (in 

million) 

As at 

31 March 

15 

Rs. (in 

million) 

As at 

31 March 

14 

Rs. (in 

million) 

Profit before income tax 282.91 186.83 176.95 60.06 43.07 

Rate of Income tax 0.35 0.35 0.35 0.32 0.32 

Computed expected tax expenses 97.91 64.66 61.24 19.49 13.97 

Additional allowances for tax purpose (14.77) (11.92) (5.20) (1.83) - 

Expenses not allowed for tax purposes 9.77 0.25 0.23 0.02 0.01 

Provision for Gratuity not allowed for tax 

purpose 
0.90 0.41 0.75 0.65 0.08 

Depreciation As per Companies Act 2013 6.59 4.73 2.77 2.33 2.59 

Depreciation As per Income Tax Act (5.42) (5.80) (4.32) (2.70) (2.23) 

Interest on late payment of advance tax 3.67 2.18 3.38 0.76 0.39 

Additional Tax payable due to MAT 

provisions 
- - - - - 

Income tax expense reported in the 

statement of profit or loss 

98.65 54.51 58.85 18.72 14.81 

 

 

 

 

 

 

 

The Gross movement in the current income tax asset/(Liability) is as follows 

 

Particulars 

As at 

31 

March 

18 

Rs. (in 

million) 

As at 

31 March 

17 

Rs. (in 

million) 

As at 

31 March 

16 

Rs. (in 

million) 

As at 

31 March 

15 

Rs. (in 

million) 

As at 

31 March 

14 

Rs. (in 

million) 

Net current income tax asset/(liability) at 

the beginning 

Income tax paid 

Current tax expenses  

 

MAT credit entitlement 

Net current income tax asset/(liability) at 

the end 

22.11 

(77.73) 

98.65 

 

- 

35.42 

(67.82) 

54.51 

6.33 

(29.76) 

58.85 

 

- 

1.83 

(14.22) 

18.72 

 

- 

1.13 

(14.11) 

14.81 

 

- 
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43.03 22.11 35.42 6.33 1.83 

 

42 Estimates 

The estimates at 1 April 2013, at 31 March 2014, at 31 March 2015, at 31 March 2016 and at 31 March 2017 are 

consistent with those made for the same dates in accordance with Indian GAAP (after adjustments to reflect any 

differences in accounting policies). 

43 Balances in the accounts of trade receivables, loans and advances, trade payables and other current liabilities 

are subject to confirmation / reconciliation, if any. The management does not expect any material adjustment 

in respect of the same effecting the financial statements on such reconciliation / adjustments. 

44 There was no impairment loss on the fixed assets on the basis of review carried out by the management in 

accordance with Indian Accounting Standard (Ind AS)–36 ‘Impairment of Assets. 
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45 Restated Statement of Accounting Ratio 

- 

Particulars 

As at 

31 March 

18 

Rs. (in 

million) 

As at 

31 March 

17 

Rs. (in 

million) 

As at 

31 March 

16 

Rs. (in 

million) 

As at 

31 March 

15 

Rs. (in 

million) 

As at 

31 March 

14 

Rs. (in 

million) 

Profit attributable to equity holders of the 

parent for basic 
184.40 120.49 126.51 40.95 28.64 

Weighted average number of equity shares 

for basic and diluted earning per share 

(No's) 
1,500,000 1,500,000 1,500,000 1,500,000 1,500,000 

Face value per share 10.00 10.00 10.00 10.00 10.00 

Basic earning per share 122.93 80.33 84.34 27.30 19.09 

Diluted earning per share 122.93 80.33 84.34 27.30 19.09 

Return on Net Worth % 31.87% 30.62% 46.07% 27.61% 26.58% 

Net asset value per equity share (Rs) 385.69 262.32 183.06 98.87 71.82 

Net Profit after tax, as restated 184.40 120.49 126.51 40.95 28.64 

Share Capital 15.00 15.00 15.00 15.00 15.00 

Reserves (Other equity), as restated 563.53 378.48 259.59 133.31 92.73 

Net worth, as restated 578.53 393.48 274.59 148.31 107.73 

 

1. The ratios on the basis of Restated financial information have been computed as below: 

Basic Earnings per share (Rs) 

 

Diluted Earnings per share (Rs) 

Return on net worth (%) 

 

Net Asset Value (NAV) per 

equity share (Rs) 

   Net profit as restated, attributable to equity shareholders 

  Weighted average number of equity shares 

  Net profit as restated, attributable to equity shareholders 

 Weighted average number of dilutive equity shares 

Net profit after tax, as restated  

                    Net worth at the end of the year / period 

Net worth, as restated at the end of the year / period   

Number of equity shares outstanding at the end of the year / 

Periods 

2. Weighted average number of equity shares is the number of equity shares outstanding at the beginning of the 

year adjusted by the number of equity shares issued during the year multiplied by the time weighting factor. The 

time weighting factor is the number of days for which the specific shares are outstanding as a proportion of total 

number of days during the year. This has been adjusted for all periods presented by giving effect to bonus and 

subdivision subsequent to the balance sheet date. 

3. Net Worth = Equity share capital + Other equity (including Securities Premium and Surplus/ (Deficit)) 

4. The above ratios have been computed on the basis of the Restated Standalone Financial Information 
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46 RELATED PARTY DISCLOSURES 

i) Related party relationships: 

Particulars 

Year ended  

31 March, 2018  

Rs. (in million) 

Year ended  

31 March, 2017  

Rs. (in million) 

Year ended  

31 March, 2016  

Rs. (in million) 

Year ended  

31 March, 2015  

Rs. (in million) 

Year ended  

31 March, 2014  

Rs. (in million) 

Joint Venture 

          

Enterprises in 

which key 

management 

personnel 

have 

significant 

influence 
Ami 

Oncotheranostics 

LLC 

Ami 

Oncotheranostics 

LLC 

Ami 

Oncotheranostics 

LLC - - 

            
Key managerial 

personnel 
Chetanbhai C. 

Vaghasia  

Girishbhai L. 

Chovatia  

Nareshbhai R. 

Patel  

Virendra Nath 

Mishra (w.e.f. 

9th  

Alpesh 

Makwana 

Chetanbhai C. 

Vaghasia  

Girishbhai L. 

Chovatia  

Nareshbhai R. 

Patel  

May 2017 and 

upto 1st March 

2018) 

 - 

Chetanbhai C. 

Vaghasia  

Girishbhai L. 

Chovatia  

Nareshbhai R. 

Patel 

- 

Chetanbhai C. 

Vaghasia  

Girishbhai L. 

Chovatia  

Nareshbhai R. 

Patel 

- 

Chetanbhai C. 

Vaghasia  

Girishbhai L. 

Chovatia  

Nareshbhai R. 

Patel 

- 

Relative of key 

management 

personnel 

Kiranben G. 

Chovatia  

 

Parulben C. 

Vaghasiya  

 

Shitalben N. 

Patel 

Kiranben G. 

Chovatia  

 

Parulben C. 

Vaghasiya  

 

Shitalben N. 

Patel 

Kiranben G. 

Chovatia  

 

Parulben C. 

Vaghasiya  

 

Shitalben N. 

Patel 

Kiranben G. 

Chovatia 

  

Parulben C. 

Vaghasiya  

 

Shitalben N. 

Patel 

Kiranben G. 

Chovatia  

 

Parulben C. 

Vaghasiya  

 

Shitalben N. 

Patel 
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Enterprises in 

which relative of 

key management 

personnel have 

significant 

influence 

Ami Drugs & 

Speciality  

Chemicals 

Pvt. Ltd.  

Ami Procure 

Private 

Limited  

CNR 

Intermediates 

Ami Drugs & 

Speciality  

Chemicals 

Pvt. Ltd.  

Ami Procure 

Private 

Limited  

CNR 

Intermediates 

Ami Drugs & 

Speciality  

Chemicals 

Pvt. Ltd.  

Ami Procure 

Private 

Limited  

CNR 

Intermediates 

Ami Drugs 

& Speciality  

Chemicals 

Pvt. Ltd.  

Ami Procure 

Private 

Limited  

CNR 

Intermediates 

Ami Drugs 

& Speciality  

Chemicals 

Pvt. Ltd.  

Ami Procure 

Private 

Limited  

CNR 

Intermediates 

 

Notes : 

1 The related party relationships have been determined on the basis of the requirements of the Indian 

Accounting Standard (Ind AS) -24 ‘Related Party Disclosures’ and the same have been relied upon by the 

auditors. 

2 The relationships as mentioned above pertain to those related parties with whom transactions have 

taken place during the current year /previous year, except where control exists, in which case the 

relationships have been mentioned irrespective of transactions with the related party. 
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ii. Transactions with related parties: 

 

Particulars 

Year ended  

31 March, 2018  

Rs. (in million) 

Year ended  

31 March, 2017  

Rs. (in million) 

Year ended  

31 March, 2016  

Rs. (in million) 

Year ended  

31 March, 2015  

Rs. (in million) 

Year 

ended  

31 March, 

2014  

Rs. (in 

million) 

Sale 

          

Ami Drugs & Speciality Chemicals 

Pvt. Ltd. 
- - - 14.06 62.65 

Ami Life Sciences Pvt. Ltd. 0.26 0.01 - - 0.72 

Total 0.26 0.01 - 14.06 63.37 

Purchases 
          

CNR Intermediates 1.28 - 1.14 0.50 2.52 

Ami Life Sciences Pvt. Ltd. - - - - 0.36 

Total 1.28 - 1.14 0.50 2.88 

Remuneration & Allowance to 

KMP & Relatives of KMP 

          

Girishbhai L. Chovatiya 13.30 11.30 14.63 6.30 5.10 

Kiranben G. Chovatiya 1.20 1.20 1.20 1.20 2.40 

Nareshbhai R. Patel 17.18 9.46 11.48 3.15 2.55 

Chetanbhai C. Vaghasiya 13.30 9.46 11.48 3.15 2.55 

Shitalben N. Patel 1.20 0.85 0.60 0.60 1.20 

Parulben C. Vaghasiya 1.20 0.85 0.60 0.60 1.20 

Virendra Nath Mishra 1.61 - - - - 

Alpesh Makwana 0.03 - - - - 

Total 49.02 33.12 39.99 15.00 15.00 

Hiring of Car 

          

Chetanbhai C. Vaghasiya 1.07 0.90 0.90 0.45 - 

Girishbhai Chovatiya 3.75 3.00 3.00 - - 

Nareshbhai Patel 2.85 2.40 2.40 - - 

Total 7.67 6.30 6.30 0.45 - 



 

334 
 

Subscription Expense & 

Exhibition Expense 

          

Ami Life Sciences Pvt. Ltd. 2.35 1.68 0.07 0.06 - 

Total 2.35 1.68 0.07 0.06 - 

Loan Taken/(Given) & 

Repayment thereof and 

balance outstanding as at 

the year end 

          

Balance at the beginning of the 

year 

          

Ami Procure Private Limited (0.64) - - - - 

Chetanbhai C. Vaghasiya - - - - - 

Girishbhai Chovatiya - - - - - 

Nareshbhai Patel - - - - - 

  - - - - - 

Loan Taken/(Given) - - - - - 

Ami Procure Private Limited (0.50) (0.64) - - - 

Chetanbhai C. Vaghasiya 10.50 - - - - 

Girishbhai Chovatiya 10.50 - - - - 

Nareshbhai Patel 10.50 - - - - 

  - - - - - 

Repaid during the year - - - - - 

Ami Procure Private Limited (1.14) - - - - 

Chetanbhai C. Vaghasiya - - - - - 

Girishbhai Chovatiya - - - - - 

Nareshbhai Patel - - - - - 

  - - - - - 
Balance Outstanding at the year 

end 
- - - - - 

Ami Procure Private Limited - (0.64) - - - 

Chetanbhai C. Vaghasiya 10.50 - - - - 

Girishbhai Chovatiya 10.50 - - - - 

Nareshbhai Patel 10.50 - - - - 

Total 31.50 (0.64) - - - 
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47 Research and Development Expense 

Particulars 

Year ended  

31 March, 2018  

Rs. (in million) 

Year ended  

31 March, 2017  

Rs. (in million) 

Year ended  

31 March, 2016  

Rs. (in million) 

Year ended  

31 March, 2015  

Rs. (in million) 

Year ended  

31 March, 2014  

Rs. (in million) 

(a) Capital Expenditure           

R & D Equipment 

(b) Revenue Expenditure : 

3.00 3.32 - - - 

(i) Salary Expense 10.23 8.85 - - - 

(ii) Consumable Stores R & D 2.51 2.90 - - - 

(iii) Analysis Charges R & D 0.24 0.16 - - - 

(iv) Power & Fuel 0.86 1.53 - - - 

(vi) Raw Material Expense 9.82 14.00 - - - 

(vii) Leave Encashment Expense 0.26 0.35 - - - 

(viii)Other Expenses 0.58 - - - - 

  - - - - - 

Contribution For Scientific Research Expense - - 20.00 7.50 - 

Total 24.50 27.79 20.00 7.50 - 

Total Capital & Revenue Expenditure 

          

28.00 31.00 20.00 8.00 - 
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48 Ind AS 101 requires an entity to reconcile equity, total comprehensive income and cash flows for prior periods. 

The following tables represent the reconciliations from previous GAAP to Restated Ind AS. 

 

A. i. Reconciliation of Balance Sheet 

 

Particulars Note 

As at 31st March 2017 As at 31 March 2016 

IGAAP 

Rs. (in 

million) 

Ind 

AS Rs. 

(in 

million) 

Chan

ge Rs. 

(in 

million) 

IGAAP 

Rs. (in 

million) 

Ind 

AS Rs. 

(in 

million) 

Chan

ge Rs. 

(in 

million) 

I. ASSETS 

Non-current assets 

              

Property, Plant and Equipment   145.02 145.02 - 85.32 85.32 - 

Capital work-in-progress   114.19 114.19 - 37.64 37.64 - 

Other Intangible Assets               

Financial Assets 

(i) Investments 

1 154.03 154.03 - 113.56 113.56 - 

(ii) Loans   2.50 2.50 - 2.50 2.50 - 

(ii) Other financial assets 1 16.67 14.37 2.30 13.46 10.33 3.13 

Income Asset Tax (Net)  

Deferred Tax Asset (Net) 
4 

  

0.41 (0.41) 0.43 11.52 (11.09) 

Other non-current assets 7 0.13 - 0.13 0.12 - 0.12 

Total Non-current assets 
  

432.54 430.52 2.02 253.03 260.87 (7.84) 

Current assets               

Inventories   197.23 197.23 - 196.39 196.39 - 

Financial Assets 

(i) Trade receivables 

  

364.88 364.88 - 363.00 363.00 - 

(ii) Cash and cash equivalents   27.79 27.79 - 3.20 3.20 - 

(iii) Bank balances other than (ii) above   4.46 4.46 - 1.89 1.89 - 

(iv) Loans   0.28 0.28 - 1.02 1.02 - 

Other current assets   66.54 66.54 - 96.20 96.20 - 

Total Current Assets   661.18 661.18 - 661.70 661.70 - 

Total Assets 

              
1,093.72 1,091.70 2.02 914.73 922.57 (7.84) 

II. EQUITY AND LIABILITIES               

Equity               

a) Equity Share Capital   15.00 15.00 - 15.00 15.00 - 

b) Other Equity   388.30 378.48 9.82 257.63 259.59 (1.96) 

Total Equity   403.30 393.48 9.82 272.63 274.59 (1.96) 
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Non-current liabilities               

Financial Liabilities  

(i) Borrowings 2 145.18 143.81 1.37 160.24 158.22 2.02 

Provisions 3 - 6.26 (6.26) - 3.72 (3.72) 

Deferred tax liabilities (Net) 4 0.64 - 0.64 - - - 

Total non-current liabilities   145.82 150.07 (4.25) 160.24 161.94 (1.70) 

Current liabilities               

Financial Liabilities 

(i) Borrowings 
2 90.57 90.57 - 114.92 114.92 - 

(ii) Trade payables 7 384.30 384.31 (0.01) 284.16 284.18 (0.02) 

Other current liabilities   49.94 49.94 - 50.69 50.69 - 

Provisions 3 0.30 1.22 (0.92) 0.19 0.83 (0.64) 

Current Tax liability (Net) 6 & 8 19.49 22.11 (2.62) 31.90 35.42 (3.52) 

Total current liabilities   544.60 548.15 (3.55) 481.86 486.04 (4.18) 

Total Liabilities 
              

690.42 698.22 (7.80) 642.10 647.98 (5.88) 

Total Equity and Liabilities 

              
1,093.72 1,091.70 2.02 914.73 922.57 (7.84) 

 

The Previous GAAP figures have been reclassified to confirm to Ind As presentation requirements for the 

purpose of this note. 
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ii. Reconciliation of Balance Sheet as at 31st March 2015 

 

Particulars 

Note 

No. 
As at 31st March 2015 As at 31st March 2014 

 IGAAP 

Rs. (in 

million) 

Ind AS 

Rs. (in 

million) 

Change 

Rs. (in 

million) 

IGAAP 

Rs. (in 

million) 

Ind AS 

Rs. (in 

million) 

Change 

Rs. (in 

million) 

I. ASSETS 

Non-current assets 

             

Property, Plant and Equipment  59.02 59.01 0.01 47.56 47.56 - 

Capital work-in-progress  41.37 41.37 - 16.26 16.26 - 

Financial Assets 

(i) Investments 

1 0.46 0.46 - 0.56 0.57 (0.01) 

(ii) Loans  2.50 2.50 - 2.50 2.50 - 

(iii) Other financial assets 1 11.70 9.27 2.43 8.94 6.89 2.05 

Income Asset Tax (Net)        - - - 

Deferred Tax Asset (Net) 4 1.86 2.99 (1.13) 2.19 3.20 (1.01) 

Other non-current assets 8 0.13 - 0.13 0.14 - 0.14 

Total Non-current assets  117.04 115.60 1.44 78.15 76.98 1.17 

Current assets              

Inventories  140.38 140.38 - 112.23 112.23 - 

Financial Assets 

(i) Current investments 

(i) Trade receivables 

 

243.59 243.59 - 135.57 135.57 - 

(ii) Cash and cash equivalents  3.28 3.28 - 0.43 0.43 - 

(iii) Bank balances other than (ii) above 
 

2.19 2.19 - 1.46 1.46 - 

(iv) Loans 

(v) Other financial assets 

 0.46 0.46 - 0.71 0.71 - 

Other current assets  86.55 86.55 - 59.72 59.72 - 

Total Current Assets  476.45 476.45 - 310.12 310.12 - 

Total Assets 
             

593.49 592.05 1.44 388.27 387.10 1.17 

II. EQUITY AND LIABILITIES              

Equity              

a) Equity Share Capital  15.00 15.00 - 15.00 15.00 - 

b) Other Equity  137.38 133.31 4.07 95.66 92.73 2.93 

Total Equity  152.38 148.31 4.07 110.66 107.73 2.93 
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Non-current liabilities 
             

Financial Liabilities 
             

(i) Borrowings 2 64.02 62.92 1.10 14.49 14.21 0.28 

Provisions 3 - 2.79 (2.79) - 1.85 (1.85) 

Deferred tax liabilities (Net)              

Total non-current liabilities  64.02 65.71 (1.69) 14.49 16.06 (1.57) 

Current liabilities              

Financial Liabilities 

(i) Borrowings 

 

143.31 143.31 - 90.42 90.42 - 

(ii) Trade payables 

(iii) Other financial liabilities  

Other current liabilities 

7 200.30 

27.02 

200.30 

27.02 

- 

- 

146.10 

24.38 

146.14 

24.38 

(0.

04) 

- 

Provisions 3 0.61 1.07 (0.46) 0.21 0.54 (0.33) 

Current Tax liability (Net) 6 & 8 5.85 6.33 (0.48) 2.01 1.83 0.18 

Total current liabilities  377.09 378.03 (0.94) 263.12 263.31 (0.19) 

Total Liabilities 
             

441.11 443.74 (2.63) 277.61 279.37 (1.76) 

Total Equity and Liabilities 

             

593.49 592.05 1.44 388.27 387.10 1.17 

 

The Previous GAAP figures have been reclassified to confirm to Ind As presentation requirements for the 

purpose of this note. 



 

340 
 

AMI ORGANICS LIMITED 

(Formerly Known as Ami Organics Private Limited) 

CIN- U24100GJ2007PLC051093 

Annexure - V Notes to Restated Standalone Financial Information 

 

B Reconciliation of equity 

 

Particulars 

Note 

No. 

As at 

31 March 

17 

Rs. (in 

million) 

As at 

31 March 

16 

Rs. (in 

million) 

As at 

31 March 

15 

Rs. (in 

million) 

As at 

31 March 14 

 

Rs. (in 

million) 

As reported under IGAAP          

Equity capital 
 

15.00 15.00 15.00 15.00 

Reserves  388.30 257.63 137.38 95.66 

   403.30 272.63 152.38 110.66 

Adjustments:          

Re-measurement of Non-current investment 1 - - - 0.01 

Re-measurement of Investments in KMP(Insurance) 1 (2.61) (3.12) (2.42) (2.06) 

Remeasurement of defined employee benefit plans 3 (5.15) (3.36) (2.38) (1.45) 

Borrowing cost recognised at effective Interest Rate 2 1.37 2.02 1.10 0.29 

Rectification of Prior year tax adjustments 6 (1.25) (2.46) 0.01 0.08 

Rectification of Prior Period error (Restatement 

Adjustments) 
7 (0.15) (0.15) (0.13) (0.17) 

Deferred tax assets/(liabilities) as per Ind AS 12 4 (0.68) 10.08 0.24 0.27 

Tax Impact of Ind As Adjustments 8 (1.40) (1.10) (0.53) 0.05 

Tax Impact of Restatement Adjustments 8 0.05 0.05 0.04 0.05 

As reported under Ind AS (Total) 
  

393.48 274.59 148.31 107.73 

 

 

Comprises of: 
        

Equity capital 15.00 15.00 15.00 15.00 

Other equity 378.48 259.59 133.31 92.73 

  393.48 274.59 148.31 107.73 
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AMI ORGANICS LIMITED 

(Formerly Known as Ami Organics Private Limited) 

CIN- U24100GJ2007PLC051093 

 

 

C Reconciliation of profit and loss for the year ended : 

 

Particulars 

Note 

No. 

Year 

ended  

31 March, 

2017  

Rs. (in 

million) 

Year 

ended  

31 March, 

2016  

Rs. (in 

million) 

Year 

ended  

31 March, 

2015  

Rs. (in 

million) 

Year 

ended  

31 March, 

2014  

Rs. (in 

million) 

Year 

ended  

31 March, 

2013  

Rs. (in 

million) 

Profit /(loss) as reported under IGAAP 
 

130.67 120.25 41.81 29.03 20.54 

Adjustments:            

Re-measurement of Non-current investment 1 - - (0.01) 0.01 - 

Re-measurement of Investments in KMP(Insurance) 1 0.51 (0.70) (0.36) (0.47) (1.59) 

Remeasurement of defined employee benefit plans 3 (1.79) (0.98) (0.93) (1.45) - 

Borrowing cost recognised at effective Interest Rate 2 (0.65) 0.92 0.81 0.08 0.21 

Rectification of Prior year tax adjustments 6 1.44 (2.47) (0.07) 0.11 (0.03) 

Rectification of Prior Period error (Restatement 

Adjustments) 
7 - (0.02) 0.04 (0.16) (0.01) 

Deferred tax assets/(liabilities) as per Ind AS 12 4 (10.76) 9.84 (0.03) 0.02 0.25 

Tax Impact of Ind As Adjustments 8 (0.30) (0.57) (0.58) 0.05 - 

Tax Impact of Restatement Adjustments 8 - 0.01 (0.01) 0.05 - 

Total comprehensive income as per Ind AS 
 

119.12 126.28 40.67 27.27 19.37 
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D Reconciliation of cash flow Statements 

The transition from Indian GAAP to Ind AS has not had a material impact on the statement of cash flows. 

Notes: 

1 Financial Assets 

The company has valued equity shares, mutual funds, Investment in Insurance at fair value and the same has 

been recognised in financials. 

2 Financial Liability 

Under Indian GAAP, transaction costs incurred in connection with borrowings are amortised upfront and 

charged to profit or loss for the period. Under Ind AS, transaction costs are included 

in the initial recognition amount of financial liability and charged to profit or loss using the effective interest 

method. 

3 Remeasurement of defined benefit plans 

Under Ind AS, the Company recognised costs related to its post employment defined benefit plan on an 

actuarial basis. Under Indian GAAP, the company has not made provision for Gratuity as per Actuarial 

Valuation. Under Ind AS, Remeasurement [comprising of actuarial gains and losses, the effect of the asset 

ceiling, excluding amounts included in net interest on the net defined benefit liability and the return on plan 

assets excluding amounts included in net interest on the net defined benefit liability] are recognised 

immediately in the balance sheet with a corresponding debit or credit to retained earnings through OCI. 

4 Deferred tax 

Ind AS 12 requires entities to account for deferred taxes using the balance sheet approach, which focuses on 

temporary differences between the carrying amount of an asset or liability in the 

balance sheet and its tax base. In addition, the various transitional adjustments lead to temporary differences. 

5 Other Comprehensive Income 

Under Indian GAAP, the Company has not presented other comprehensive income (OCI) separately. Hence, 

it has reconciled Indian GAAP profit or loss to profit or loss as per Ind AS. 

6 Prior Year Tax Adjustments 

Current Tax have been computed based on the tax computations of the income tax returns for the respective 

period/years. Current tax has been rectified accordingly with respect to prior year tax 

adjustment and errors of earlier years 

7 Rectification of Prior Period Error 

Prior Period Expenses has been Rectified/ Charged to the year in which it is incurred. 

8 Tax Impact of Ind As Adjustments/Restatement Adjustment 

Under The Ind As & Restatement Profit has been Changed due to Ind As & Restatement Adjustment 

accordingly Tax Impact on the Ind As & Restatement Adjustment has been Computed. 
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AMI ORGANICS LIMITED 

(Formerly Known as Ami Organics Private Limited) 

CIN- U24100GJ2007PLC051093 

Annexure - V Notes to Restated Standalone Financial Information 

49 Events after the end of the reporting year 

No subsequent event has been observed which may required an adjustment to the statement of financial 

position. 

50 In the opinion of the Director, current assets, loans, advances and deposits are 

approximately of the value stated, if realised in the ordinary course of business and are 

subject to confirmation. 

 

 

Signatures to Notes 1 to 50 

As per our report of even date attached 

 

  

For Maheshwari & Co. For and on behalf of the Board of directors of Ami organics Limited 

Chartered Accountants 

FRN 105834W 

  

   

Pawan Gattani 

 

Girish L. Chovatia Naresh Patel 

(Partner) (Chairman) (Managing Director) 

M.No. 075872 DIN-00907321 DIN-00906232 

   

   

   

 Alpesh Makwana Abhishek Patel 

Place: Surat (Company Secretary) (Chief Financial Officer) 

Date: 8th July,  2018 Membership No. 46284  
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AMI ORGANICS LIMITED 

(Formerly Known as Ami Organics Private Limited) 

CIN- U24100GJ2007PLC051093 

 

Annexure VI Notes on material adjustments and regroupings to audited standalone financial statements 

Below mentioned is the summary of results of adjustments made in the audited standalone financial statements 

of the respective period and its impact on restated standalone summary statement of profit and loss. 

 

Particulars 

No

te 

No. 

Current 

Year 

2017-

2018 Rs. 

(in 

million) 

Previous 

Year 

2016-

2017 Rs. 

(in 

million) 

Previous 

Year 

2015-

2016 Rs. 

(in 

million) 

Previous 

Year 

2014-

2015 Rs. 

(in 

million) 

Previous 

Year 

2013-

2014 Rs. 

(in 

million) 

Previous 

Year 

2012-

2013 Rs. 

(in 

million) 

Net profit/(loss) after tax as per 

audited financial 

             

statements prepared under applicable 

GAAP 

 184.75 130.67 120.25 41.81 29.03 20.54 

Adjustments: 
 

- 
          

Re-measurement of Non-current 

investment 
1 - - - (0.01) 0.01 - 

Re-measurement of Investments in 

KMP(Insurance) 
1 - 0.51 (0.70) (0.36) (0.47) (1.59) 

Remeasurement of defined employee 

benefit plans 
3 - (1.79) (0.98) (0.93) (1.45) - 

Borrowing cost recognised at 

effective Interest Rate 
2 - (0.65) 0.92 0.81 0.08 0.21 

Rectification of Prior year tax 

adjustments 
6 0.12 1.44 (2.47) (0.07) 0.11 (0.03) 

Rectification of Prior Period 

error(Restatement Adj) 
7 - - (0.02) 0.04 (0.16) (0.01) 

Deferred tax assets/(liabilities) as per 

Ind AS 12 
4 - (10.76) 9.84 (0.03) 0.02 0.25 

Tax Impact of Ind As Adjustments 8 - (0.30) (0.57) (0.58) 0.05 - 

Tax Impact of Restatement 

Adjustments 
8 (0.05) - 0.01 (0.01) 0.05 - 

Total comprehensive income as per 

Ind AS 

 
184.82 119.12 126.28 40.67 27.27 19.37 
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Notes: 

1 Financial Assets 

The company has valued equity shares, mutual funds, Investment in Insurance at fair value and the same has 

been recognised in financials. 

2 Financial Liability 

Under Indian GAAP, transaction costs incurred in connection with borrowings are amortised upfront and 

charged to profit or loss for the period. Under Ind AS, transaction 

costs are included in the initial recognition amount of financial liability and charged to profit or loss using the 

effective interest method. 

3 Remeasurement of defined benefit plans 

Under Ind AS, the Company recognised costs related to its post employment defined benefit plan on an 

actuarial basis. Under Indian GAAP, the company has not made provision for Gratuity as per Actuarial 

Valuation. Under Ind AS, Remeasurement [comprising of actuarial gains and losses, the effect of the asset 

ceiling, excluding amounts included in net interest on the net defined benefit liability and the return on plan 

assets excluding amounts included in net interest on the net defined benefit liability] are recognised 

immediately in the balance sheet with a corresponding debit or credit to retained earnings through OCI. 

4 Deferred tax 

Ind AS 12 requires entities to account for deferred taxes using the balance sheet approach, which focuses on 

temporary differences between the carrying amount of an asset 

or liability in the balance sheet and its tax base. In addition, the various transitional adjustments lead to 

temporary differences. 

5 Other Comprehensive Income 

Under Indian GAAP, the Company has not presented other comprehensive income (OCI) separately. Hence, it 

has reconciled Indian GAAP profit or loss to profit or profit or 

loss as per 

6 Prior Year Tax Adjustments 

Current Tax have been computed based on the tax computations of the income tax returns for the respective 

period/years. Current tax has been rectified accordingly with 

respect to prior year tax adjustment and errors of earlier years 

7 Rectification of Prior Period Error 

Prior Period Expenses has been Rectified/ Charged to the year in which it is incurred. 

8 Tax Impact of Ind As Adjustments/Restatement Adjustment 

Under The Ind As & Restatement Profit has been Changed due to Ind As & Restatement Adjustment 

accordingly Tax Impact on the Ind As & Restatement Adjustment has been Computed. 
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AMI ORGANICS LIMITED 

(Formerly Known as Ami Organics Private Limited) 

CIN- U24100GJ2007PLC051093 

Annexure VII - Standalone capitalisation statement as at March 31, 2018 

 

Particulars Pre-offer as at  

March 31, 2018  

Rs. (in million) 

As adjusted for  

offer (Refer note 5  

below)  

Rs. (in million) 

Debt     

Short term borrowings (A)     

Current financial liabilities - Borrowings 94.81 [●] 

Current maturities of long term borrowings 25.67 [●] 

Non-current financial liabilities - Borrowings (B) 312.92 [●] 

Total borrowings (C=A+B) 433.40 [●] 

Shareholders’ funds     

Share capital 15.00 [●] 

Reserves and surplus, as restated: 563.53 [●] 

Total shareholders’ funds (D) 578.53 [●] 

Long term debt/ equity (B/D) 0.54 [●] 

Total Debt/ equity (C/D) 0.75 [●] 

Notes: 

 

8. Long term debt / equity has been computed as                    Non – current financial liabilities 

         Total equity 

 

9. Total debt / equity has been computed as    Total Borrowings  

           Total equity 

 

10. Short term borrowings represents borrowings due within 12 months from the balance sheet date. 

 

11. Long term borrowings represents borrowings due after 12 months from the balance sheet date and also 

includes current maturities of long term borrowings. 

 

12. [●] Post Issue Capitalization will be determined after finalization of issue price. 

 

13. The figures disclosed above are based on the restated standalone summary statement of assets and 

liabilities of the Company. 

 

14. The above statement should be read with the notes to restated standalone summary statements of assets 

and liabilities, profits and losses and cash flows as appearing in Annexure I, II and IV. 
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MANAGEMENT’S DISCUSSION AND ANALYSIS OF FINANCIAL CONDITION AND RESULTS OF 

OPERATIONS 

 

The following discussion is intended to convey management’s perspective on our financial condition and results of 

operations for Fiscal Years 2016, 2017 and 2018. 

 

Unless otherwise stated, the financial information in this section has been derived from the Restated Consolidated Financial 

Statements and Restated Standalone Financial Statements included in this Draft Red Herring Prospectus. While we have 

historically prepared our financial statements in accordance with Indian GAAP, we adopted Indian Accounting Standards 

(“Ind AS”) for Fiscal 2018 and accordingly we have prepared the financial statements for Fiscal 2018 in accordance with 

Ind AS notified under Section 133 of the Companies Act, 2013 read with the Companies (Indian Accounting Standards) 

Rules, 2015. For the purposes of transition to Ind AS, we have followed the guidance prescribed in “Ind AS 101-First Time 

adoption of Indian Accounting Standard.  

 

Our restated consolidated financial information has been compiled from our (i) audited consolidated financial statements 

for the fiscal 2018 prepared in accordance with Ind AS notified under the Companies (Indian Accounting Standards) Rules, 

2015 and Companies (Indian Accounting Standards) Amendment Rules, 2016; (ii) audited consolidated financial 

statements prepared in accordance with accounting standards notified under the Section 133 of the Companies Act, 2013; 

and (iii) proforma consolidated Ind AS  financial statements for the fiscal 2017 and 2016 which have been prepared by 

making Ind AS adjustments to the audited Indian GAAP financial statements for the Fiscal 2017 and 2016. Our restated 

Standalone Financial Statements have been compiled from the proforma standalone Ind AS financial statements as at and 

for the years ended March 31, 2018, 2017, 2016, 2015 and 2014, which have been prepared by making Ind AS adjustments 

to the audited Indian GAAP financial statements for the Fiscal 2018, 2017, 2016, 2015 and 2014.  

 

You should read the following discussion in conjunction with our Restated Consolidated Financial Statements and Restated 

Standalone Financial Statements, including the related notes, schedules and annexures. This discussion contains certain 

forward-looking statements that involve risks and uncertainties.  Our actual results may differ materially from those 

anticipated in these forward-looking statements as a result of certain factors, such as the risks set forth in the sections 

“Risk Factors” and “Forward Looking Statements” on pages 13 and 12, respectively.  

 

Unless stated otherwise, industry and market data used in this section has been obtained or derived from publicly available 

information as well as industry publications, other sources and the CRISIL Report. Unless otherwise indicated, all 

financial, operational, industry and other related information derived from the CRISIL Report and included herein with 

respect to any particular year refers to such information for the relevant calendar year. Neither we, nor the BRLM, nor 

any other person connected with the Issue has independently verified this information.  

 

OVERVIEW 

 

We are a research and development (“R&D”) driven pharmaceutical intermediate manufacturing company in India 

involved in the development of a series of advance pharmaceutical intermediates for the generic and regulated active 

pharmaceutical ingredients (“APIs”) and new chemical entity (“NCE”), the synthesis of which is the first step in the process 

of drug development. Pharmaceutical intermediates are the chemical compounds that are the building blocks used in the 

production of APIs and are produced during the process of manufacturing or synthesis of APIs and further undergoes 

molecular changes and processing before becoming an API, which are then used in a finished pharmaceutical product. 

 

Since our inception in 2004 we have developed and manufactured approximately two hundred and fifty (250) 

pharmaceutical intermediates for APIs such as Apixaban, Alogliptin, Dolutegravir etc. Our strategic and early investments 

in research and development (“R&D”) and manufacturing infrastructure have enabled us to become a supplier of 

pharmaceutical intermediates for APIs in more than seventeen (17) therapeutic areas to multi-national pharmaceutical 

formulation companies which cater to the large and fast-growing markets of Europe, China, Japan, Israel, UK and the USA. 

Our pharmaceutical intermediates can be used for approximately more than one hundred (100) APIs, including Apixaban, 

Vilazodone, Trazodone, Dolutagravir and Entacapone among others.  

 

Our product portfolio includes pharmaceutical intermediates focussed on therapeutic areas which require the intervention 

of specialists and super-specialists. In terms of sales, our pharmaceutical intermediates used in the synthesis of Trazadone, 

Dolutadravir and Quetiapine (APIs) were the top three (3) intermediates responsible for 29.00%, 21.00% and 10.00% of 

our total revenue from operations for the Fiscal Year 2018. We supply our products to more than one hundred and eighty 

(180) customers directly and through our network of distributors in the overseas markets. Some of our key customers 

include Organike S.R.L.A. Socio Unico, Fermion Oy, Glenmark Pharmaceuticals Ltd., A.R.Z. Chemicals International 

Trade Ltd., Magle Chamoswed AB and Natco Pharma Limited. Out of our top three (3) customers in terms of our total 
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revenue from operations for Fiscal 2018, Organike S.R.L.A. Socio Unico and Fermion Oy comprised of 27.00% and 

11.00% respectively. Our Company exports its products to more than twenty (20) countries and has a consolidated customer 

base of around one hundred and eighty (180) customers worldwide.  

 

Our manufacturing unit is located at Surat, Gujarat spread over an aggregate land area of 11,229 sq. mtrs. and we have 

recently expanded our installed capacity and upon the completion of the said expansion project in April 2018, the installed 

capacity of our production facility increased from 150 MT to 600 MT. Our manufacturing unit is equipped with machinery 

and equipment including: (i) a Zero Liquid Discharge based effluent plant; (ii) a Soil Biological Treatment System (“SBT 

System”) based on bioconversion process, adopted by our Company which We believe has been used for the first time in 

the industry; (iii) a RO plant with a pre-treatment section; and (iv) a four-effect, forced circulation type Multiple Effect 

Evaporator (“MEE”). Our manufacturing unit, has, in the past been audited as a part of our customer’s audit for finished 

pharmaceutical products being produced and sold by them globally.  

 

The industry we operate in, requires us to continually invest in R&D activities to stay ahead and create a differentiating 

factor and sustainability vis-à-vis our competitors. We believe that our R&D has led, and will continue to lead to new, 

innovative processes that can increase the efficiencies and sustainability of production including developing cost-effective 

manufacturing processes, as well as address opportunities that we have identified in the global market for our businesses. 

Our R&D laboratory is located at our manufacturing unit in Surat, Gujarat and is also supported by our Analytical 

Development Laboratory (“ADL”) in relation to developmental activities, freezing specifications and developing the 

method of analysis for finished products, in process intermediates, key starting materials (KSMs) and raw materials.  

 

The management systems of our manufacturing facilities have been certified by the Bureau Veritas Certification Holding 

SAS – UK Branch to be compliant with ISO 9001:2015, ISO 14001:2015 and BS OHSAS 18001:2007 for designing, 

manufacturing and dispatching of pharmaceutical intermediates for bulk drugs. Our R&D facility has been approved and 

certified by the Department of Scientific and Industrial Research, Ministry of Science and Technology of India (“DSIR”) 

 

In terms of our R&D spent, we have incurred ₹27.50 million, ₹31.11 million and ₹20.00 million towards our R&D activities 

during the Fiscal Years 2018, 2017 and 2016, or 1.47%, 1.95% and 1.28% of our total revenue from operations in such 

periods, respectively. In line with our focus on R&D activities, we have also made an investment in our Joint Venture, Ami 

Onco-Theranostics, LLC, a Delaware, USA entity (“AOL”), which is engaged in the development of new photosensitizing 

compounds used to identify and treat cancer through patent and patent applications and additional know-how regarding the 

same. AOL has till now developed three products out of which one is at trail phase-2 and two products is at phase-3 trail 

(last) and has also filed three (3) process patents across various jurisdictions. 

 

For the Fiscal Years 2018, 2017, 2016, 2015 and 2014 our total revenue from operations were ₹1,882.21 million, ₹1,602.59 

million, ₹1,537.02 million, ₹1,117.46 million and ₹761.12 million, respectively. Our total revenue from operations, on a 

consolidated basis, grew at a CAGR of 25.40% between the Fiscal Years 2014 and 2018. For the Fiscal Years 2018, 2017, 

2016, 2015 and 2014, our restated profit after tax for the year was ₹184.95 million, ₹120.48 million, ₹126.56 million, 

₹40.67 million and ₹28.64 million, respectively. Our restated profit after tax, on a consolidated basis, grew at a CAGR of 

61.38% between the Fiscal Years 2014 and 2018. Our business is organized into domestic and international operations, 

according to the geographies in which we operate. For Fiscal 2018, our domestic and international operations accounted 

for 47.00% and 53.00%, respectively, of our revenue from operations. 

 

 

KEY FACTORS AFFECTING OUR RESULTS OF OPERATIONS AND FINANCIAL CONDITIONS 

 

The results of our operations and our financial condition are affected by numerous factors and uncertainties, many of which 

may be beyond our control, including as discussed in “Risk Factors”, beginning on page 13. The following is a discussion 

of certain factors that we believe have had and will continue to have or expected to have a significant effect on our financial 

condition and results of operations: 

 

Our Relationships with Customers 

 

We have maintained long-standing relationships with domestic and multi-national pharmaceutical companies. Our top five 

customers have been with us for more than three (3) years and these customers, in aggregate, contributed to approximately 

sixty per cent (60 %) of our total revenue from operations in Fiscal 2018 and our cumulative revenue from such customers 

has grown year over year for the last three Fiscals. Organike s.r.l. and Fermion Oy are among our top three (3) customers 

comprising of 27.15% and 10.30% of the total revenue from operations for Fiscal Year 2018 respectively. During the Fiscal 

Year 2018, we sold our products in more than twenty (20) countries and to more than one hundred and eighty (180) 

customers worldwide. 
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The demand from our customers, in particular our top five customers, determines our revenue levels and results of 

operations, and our sales are directly affected by the production and inventory levels of our customers. Our customers in 

turn are dependent on demand from corporate and government buyers, as well as general trends in the global pharmaceutical 

industry.  Our sales to our key customers are conducted on the basis of purchase orders that they place with us from time 

to time. Most of our customers provide us with forecasts of order volumes that help us estimate our production volumes 

and our revenue for that particular product. However, it is difficult for us to predict with certainty when our customers will 

decide to increase or reduce inventory levels or levels of production, which strategic direction they will pursue, when they 

might launch new products or open new facilities, or whether future inventory levels will be consistent with historical 

levels. 

 

Volume of Products Manufactured and Sold 

 

Since our inception in 2004 we have developed and manufactured approximately two hundred and fifty (250) 

pharmaceutical intermediates for APIs such as Apixaban, Alogliptin, Dolutegravir etc. For the Fiscals 2018, 2017 and 2016 

our revenue from operations were ₹1,882.21 million, ₹1,602.59 million and ₹1,537.02 million respectively. Our revenue 

from operation, on a consolidated basis, our sales grew at a CAGR of 10.70% between the Fiscal Years 2016 and 2018. In 

order to meet the growing demand for our products, we have undertaken an expansion of our manufacturing facilities which 

has recently become operational, thereby increasing our production facility from the existing 150 MT to 600 MT and 

increasing the aggregate reactor volume of our facilities to 154 KL at any given point in time.   

 

Actual volumes and specifications of customer orders are fixed only if and when customers place purchase orders with us. 

Our actual production volumes may differ significantly from our estimates due to variations in product demand. When 

actual production volumes differ significantly from our estimates, we generally seek to make up any shortfalls through new 

orders, either with existing or with new customers. Further, since the number of purchase orders that our customers place 

with us may differ from quarter to quarter, our revenues, results of operations and cash flows have fluctuated in the past 

and we expect this trend to continue in the future. 

 

Availability and Cost of Raw Materials  

 

Our cost of raw materials consumed constitutes the largest component of our expenses structure. For Fiscals 2018, 2017 

and 2016, our cost of raw materials consumed was ₹1,147.24 million, ₹947.51 million and ₹935.83 million, or 60.01%, 

59.04% and 59.77% of our total revenue, respectively. The key raw materials that we use for our manufacturing operations 

include Chloroacetaldehyde Dimethylacetal, Semicarbazide Hcl, 2-Chloro Pyridine, Toluene - Kg, Vanilin. We identify 

and approve multiple vendors to source our key raw materials and we place purchase orders with them from time to time. 

We currently source our key raw materials from vendors in China and Europe.  

 

As we continue to grow our product portfolio and increase our production capacities, we would need to procure additional 

volumes of raw materials. We typically do not enter into long term supply contracts with any of our vendors and instead 

place purchase orders with them from time to time. We are thus exposed to fluctuations in availability and prices of our 

raw materials and we may not be able to effectively pass on any increase in cost of raw materials to our customers, which 

may affect our margins, sales, results of operations and cash flows. Any inability on our part to procure sufficient quantities 

of raw materials and on commercially acceptable terms, could lead to a change in our manufacturing and sales volumes. 

 

Research and Development 

 

The industry we operate in, requires us to continually invest in R&D activities to stay ahead and create a differentiating 

factor and sustainability vis-à-vis our competitors. In terms of our R&D spent, we have incurred ₹27.50 million, ₹31.11 

million and ₹20.00 million towards our R&D activities during the Fiscal Years 2018, 2017 and 2016, or 1.46%, 1.65% and 

1.28% of our total revenues in such periods, respectively. As at March 31, 2018, our R&D team constitutes approximately 

16% of our total employee strength. In line with our focus on R&D activities, we have also made an investment in our Joint 

Venture, Ami Oncotheronostic LLC, a Delaware, USA entity (“AOL”), which is engaged in the development of new 

photosensitizing compounds used to identify and treat cancer through patent and patent applications and additional know-

how regarding the same. AOL has till now developed three products out of which one is at trail phase-2 and two products 

is at phase-3 trail (last). 

 

To develop our product pipeline, we commit substantial time, funds and other resources in R&D. In addition, we must adapt 

to rapid changes in our industry due to technological advances and scientific discoveries. We strive to keep our technology, 

facilities and machinery current with the latest international standards. The cost of implementing new technologies, 
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upgrading our manufacturing facilities and retaining our research staff is significant and affects our results of operations 

and cash flows. 

 

Nature of Operations 

 

Due to the various hazards associated with the production of chemicals, such as the use, handling, processing, storage and 

transportation of hazardous materials, as well as accidents such as leakage or spillages of chemicals, we have incurred 

significant capital expenditure in installing machinery and equipment to control the discharge of effluents including: (i) a 

Zero Liquid Discharge based effluent plant spread in 700 square metres; (ii) a soil biological treatment system (“SBT 

System”) based on bioconversion process adopted by our Company, which we believe has been used for the first time in 

the industry; and (iii) an RO plant with a pre-treatment section consisting of pressure sand filter, activated carbon filter and 

micron filters followed by chemical dosing system such as Antiscalent, SMBS and HCl. Material future expenditures may 

be necessary if compliance standards change, if material unknown conditions that require remediation are discovered or if 

required remediation of known conditions becomes more extensive than expected. If we fail to comply with present and 

future environmental laws and regulations, we could be subject to future liabilities or the suspension of production, which 

could harm our business or results of operations. 

 

Competition 

 

We compete against domestic companies operating in our industry. Some of our competitors have (i) greater financial and 

other resources and better access to capital than we do, which may enable them to compete more effectively; and (ii) better 

geographical reach which gives them the ability to quote competitively as the transportation costs are limited. We believe 

that the principal factors affecting competition include: customer relationships; quality of the products; delivery parameters, 

ability to deliver processes as required; consistently meeting the health, safety and environmental standards and practices; 

financial strength; breadth of technology and technical sophistication and risk management awareness and processes. 

 

Our ability to compete successfully will depend, in significant part, on our ability to differentiate and effectively supply our 

products, reduce costs by improving productivity, eliminating redundancies and adapt to new technologies. 

 

STATEMENT OF SIGNIFICANT ACCOUNTING POLICIES 

 

Current versus non-current classification 

 

Our Company presents its assets and liabilities in the balance sheet based on current/ non-current classification.  

 

An asset is treated as current when it is: 

-  Expected to be realised or intended to be sold or consumed in normal operating cycle 

-  Held primarily for the purpose of trading 

-  Expected to be realised within twelve months after the reporting period, or 

-  Cash or cash equivalent unless restricted from being exchanged or used to settle a liability for at least twelve 

months after the reporting period. 

All other assets are classified as non-current. 

  

A liability is current when: 

 

-  It is expected to be settled in normal operating cycle 

-  It is held primarily for the purpose of trading 

-  It is due to be settled within twelve months after the reporting period, or 

-  There is no unconditional right to defer the settlement of the liability for at least twelve months after the reporting 

period. 

Our Company classifies all other liabilities as non-current. 

 

Deferred tax assets and liabilities are classified as non-current assets and liabilities. 

 

The operating cycle is the time between the acquisition of assets for processing and their realisation in cash and cash 

equivalents. Our Company has identified twelve months as its operating cycle.  

Fair value measurement 
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All assets and liabilities for which fair value is measured or disclosed in the financial statements are categorised within 

the fair value hierarchy, described as follows, based on the lowest level input that is significant to the fair value 

measurement as a whole: 

Level 1 -  Quoted (unadjusted) market prices in active markets for identical assets or liabilities 

Level 2 -  Valuation techniques for which the lowest level input that is significant to the fair value measurement is 

directly or indirectly observable. 

Level 3 -  Valuation techniques for which the lowest level input that is significant to the fair value measurement is 

unobservable. 

For assets and liabilities that are recognised in the financial statements on a recurring basis, our Company determines 

whether transfers have occurred between levels in the hierarchy by re-assessing categorisation (based on the lowest level 

input that is significant to the fair value measurement as a whole) at the end of each reporting period. 

 

Our Company's management determines the policies and procedures for both recurring fair value measurement, such as 

derivative instruments and unquoted financial assets measured at fair value, and for non-recurring measurement, such as 

assets held for distribution in discontinued operations. 

At each reporting date, the Management analyses the movements in the values of assets and liabilities which are required 

to be remeasured or re-assessed as per our Company's accounting policies. For this analysis, the Management verifies 

the major inputs applied in the latest valuation by agreeing the information in the valuation computation to contracts and 

other relevant documents. 

The Management also compares the change in the fair value of each asset and liability with relevant external sources to 

determine whether the change is reasonable. 

For the purpose of fair value disclosures, our Company has determined classes of assets and liabilities on the basis of the 

nature, characteristics and risks of the asset or liability and the level of the fair value hierarchy as explained above. 

Revenue recognition  

Revenue is recognised to the extent that it is probable that the economic benefits will flow to our Company and the 

revenue can be reliably measured, regardless of when the payment is being made. Revenue is measured at the fair value 

of the consideration received or receivable, taking into account contractually defined terms of payment and excluding 

taxes or duties collected on behalf of the government.  

Revenue from sale of goods 

 

Revenue from export sales is recognised when delivery of goods is physically given to Customs authorities. Revenue 

from domestic sales is recognised when goods are delivered to the customer and the title of goods passes to the customers. 

 

Interest and dividend income 

The interest and dividends are recognised only when no uncertainty as to measurability or collectability exists. Interest 

on fixed deposits is recognised on time proportion basis taking into account the amount outstanding and the rate 

applicable.  

Inventories 

 

Raw materials - is valued at the lower of cost or net realisable value. The cost is determined on FIFO /specific 

identification basis. 
 

Finished goods - valued at the lower of cost or net realisable value. The cost of material is determined on FIFO/specific 

identification basis. 
 

Work-in-progress is valued at material cost including appropriate production overhead.  

Stores and spares are valued at the lower of cost or net realisable value. Cost is determined on FIFO basis. 

Foreign currency transactions and translation 
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Transactions in foreign currencies are recorded at the exchange rate prevailing on the date of transaction. Monetary assets 

and liabilities denominated in foreign currencies are translated in functional currency at closing rates of exchange at the 

reporting date. 

Exchange differences arising on settlement or translation of monetary items recognised in statement of profit and loss. 

 

As our Company enters into business transactions based on the prevailing exchange rate, forward premium and other 

related factors, the gain/(loss) on this account is considered to be an integral part of the operations of our Company in 

accordance with industry practice and to avoid distortion of operating performance. 

 

Taxes 

 

Current income tax 

 

Current income tax assets and liabilities are measured at the amount expected to be recovered from or paid to the taxation 

authorities. Our Company determines the tax as per the provisions of Income Tax Act 1961 and other rules specified 

thereunder. 

 

Current income tax relating to items recognised outside profit or loss is recognised outside profit or loss (either in other 

comprehensive income or in equity). Current tax items are recognised in correlation to the underlying transaction either 

in OCI or directly in equity. Management periodically evaluates positions taken in the tax returns with respect to 

situations in which applicable tax regulations are subject to interpretation and establishes provisions where appropriate.  

Deferred tax 

 

Deferred tax is provided in full using the liability method on temporary differences between the tax bases of assets and 

liabilities and their carrying amounts for financial reporting purposes at the reporting date. 

Deferred tax liabilities are recognised for all taxable temporary differences, except: 

 

When the deferred tax liability arises from the initial recognition of goodwill or an asset or liability in a transaction that 

is not a business combination and, at the time of the transaction, affects neither the accounting profit nor taxable profit 

or loss. 

 

Deferred tax assets are recognised for all deductible temporary differences, the carry forward of unused tax credits and 

any unused tax losses. Deferred tax assets are recognised to the extent  that it is probable  that taxable profit will be 

available against which the deductible  temporary differences, and the carry  forward of unused tax credits  and unused 

tax losses can be utilised, except when the deferred  tax asset relating to the deductible temporary difference arises from  

the initial  recognition of an asset or liability in a transaction that is not a business combination and, at the time  of the 

transaction, affects neither the accounting profit nor taxable  profit  or loss. 

 

The carrying amount of deferred tax assets is reviewed at each reporting date and reduced to the extent that it is no longer 

probable that sufficient taxable profit will be available to allow all or part of the deferred tax asset to be utilised. 

Unrecognised deferred tax assets are re-assessed at each reporting date and are recognised to the extent that it has become 

probable that future taxable profits will allow the deferred tax asset to be recovered. 

 

Deferred tax assets and liabilities are measured at the tax rates that are expected to apply in the year when the asset is 

realised or the liability is settled, based on tax rates (and tax laws) that have been enacted or substantively enacted at the 

reporting date. 

 

Deferred tax relating to items recognised outside profit or loss is recognised outside profit or loss (either in other 

comprehensive income or in equity). Deferred tax items are recognised in correlation to the underlying transaction either 

in OCI or directly in equity. 

 

Deferred tax assets and deferred tax liabilities are offset if a legally enforceable right exists to set off current tax assets 

against current tax liabilities and the deferred taxes relate to the same taxable entity and the same taxation authority. 

 

a) Property, plant and equipment 
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Property, plant and equipment is stated at cost less accumulated depreciation and where applicable accumulated 

impairment losses. Property, plant and equipment and capital work in progress cost include expenditure that is directly 

attributable to the acquisition of the asset. The cost of self-constructed assets includes the cost of materials, direct labour 

and any other costs directly attributable to bringing the asset to a working condition for its intended use, and the costs of 

dismantling and removing the items and restoring the site on which they are located. Purchased software that is integral 

to the functionality of the related equipment is capitalized as part of that equipment. 

  

When parts of an item of property, plant and equipment have different useful lives, they are accounted for as separate 

items (major components) of property, plant and equipment. 

 

Subsequent Cost 

The cost of replacing part of an item of property, plant and equipment is recognised in the carrying amount of the item 

if it is probable that the future economic benefits embodied within the part will flow to our Company and its cost can be 

measured reliably. The carrying amount of the replaced part is de-recognised and charged to the statement of Profit and 

Loss. The costs of the day-to-day servicing of property, plant and equipment are recognised in the Statement of Profit 

and Loss. 

 

b) Intangible assets 

 

Intangible assets are stated at cost less accumulated amortisation and impairment loss. The system software which is 

expected to provide future enduring benefits is capitalised. The capitalised cost includes license fees and cost of 

implementation/system integration. 

 

Depreciation and amortisation 

 

The depreciation on tangible assets is calculated on SLM method over the estimated useful life of assets prescribed by 

the Schedule II to the Companies Act 2013 as follows: 

 

Asset class Useful life as per management 

Plant and machinery: 15 years 

Office equipment 5 years 

Computers 3 years 

Vehicles 8 years 

Furniture and fixtures 10 years 

Electrical installation 10 years 

Office premises 60 years 

Residential premises 60 years 

Factory Building 30 years  

The residual values, useful lives and methods of depreciation of property, plant and equipment are reviewed at each 

financial year end and adjusted prospectively, if appropriate. 

 

Derecognition of assets 

 

An item of property plant & equipment and any significant part initially recognised is derecognised upon disposal or 

when no future economic benefits are expected from its use or disposal. Any gain or loss arising on derecognition of the 

asset is included in the income statement when the asset is derecognised.  

Investment property 

 

Property that is held for long term rental yield or for capital appreciation or both, and that is not occupied by our 

Company, is classified as Investment property. Investment properties measured initially at cost including related 

transitions cost and where applicable borrowing cost. Subsequent expenditure is capitalised to the assets carrying amount 

only when it is probable that future economic benefits associated with the expenditure will flow to the entity and the cost 

of the item can be measured reliably. All other repairs and maintenance costs are expensed when incurred. When part of 

an investment property is incurred the carrying amount of replaced part is derecognised. 
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Investment properties other than land are depreciated using WDV method over the estimated useful life of assets 

prescribed by the Schedule II to the Companies Act, 2013 i.e. 60 years for office premises. Investment properties include: 

 

(i) Land 

(ii) Office premises. 

 

Borrowing costs 

 

Borrowing costs directly attributable to the acquisition, construction or production of an asset that necessarily takes a 

substantial period of time to get ready for its intended use or sale are capitalised as part of the cost of the asset. All other 

borrowing costs are expensed in the period in which they occur. Borrowing costs consist of interest and other costs that 

an entity incurs in connection with the borrowing of funds. Borrowing cost also includes exchange differences to the 

extent regarded as an adjustment to the borrowing costs. 

 

Contingent liabilities  

 

A contingent liability is a possible obligation that arises from past events whose existence will be confirmed by the 

occurrence or non-occurrence of one or more uncertain future events beyond the control of our Company or a present 

obligation that is not recognised because it is not probable that an outflow of resources will be required to settle the 

obligation. A contingent liability also arises in extremely rare cases where there is a liability that cannot be recognised 

because it cannot be measured reliably. The contingent liability is not recognised in books of account, but its existence 

is disclosed in financial statements. 

 

Impairment of non-financial assets 

 

Our Company assesses, at each reporting date, whether there is an indication that an asset may be impaired. If any 

indication exists, or when annual impairment testing for an asset is required, our Company estimates the asset's 

recoverable amount. An asset's recoverable amount is the higher of an asset's or cash-generating unit's (CGU) fair value 

less costs of disposal and its value in use. Recoverable amount is determined for an individual asset. unless the asset 

does not generate cash inflows that are largely independent of those from other assets or Company's assets. When the 

carrying amount of an asset or CGU exceeds its recoverable amount, the asset is considered impaired and is written down 

to its recoverable amount. 

 

Provisions 

 

Provisions are recognised when our Company has a present obligation (legal or constructive) as a result of a past event, 

it is probable that an outflow of resources embodying economic benefits will be required to settle the obligation and a 

reliable estimate can be made of the amount of the obligation. When our Company expects some or all of a provision to 

be reimbursed the reimbursement is recognised as a separate asset, but only when the reimbursement is virtually certain. 

The expense relating to a provision is presented in the statement of profit and loss net of any reimbursement. 

 

If the effect of the time value of money is material, provisions are discounted using a current pre-tax rate that reflects, 

when appropriate, the risks specific to the liability. When discounting is used, the increase in the provision due to the 

passage of time is recognised as a finance cost. 

Financial instruments  

Initial recognition  

Our Company recognise the financial asset and financial liabilities when it becomes a party to the contractual provisions 

of the instruments. All the financial assets and financial liabilities are recognised at fair value on initial recognition, 

except for trade receivable which are initially recognised at transaction price. Transaction cost that are directly 

attributable to the acquisition of financial asset and financial liabilities, that are not at fair value through profit and loss, 

are added to the fair value on the initial recognition. 

 

Subsequent measurement 

 

(A) Non-derivative financial instruments  
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(i) Financial Assets at amortised cost 

 

  Financial assets are measured at the amortised cost if both the following conditions are met: 

a) The asset is held within a business model whose objective is to hold assets for collecting 

contractual cash flows, and 

b) Contractual terms of the asset give rise on specified dates to cash flows that are solely payments 

of principal and interest (SPPI) on the principal amount outstanding. 

 This category is the most relevant to our Company. All the Loans and other receivables under financial assets 

(except Investments) are non-derivative financial assets with fixed or determinable payments that are not quoted 

in an active market. Trade receivables do not carry any interest and are stated at their nominal value as reduced 

by impairment amount. 

  

(ii) Financial Assets at Fair Value through Profit or Loss/Other comprehensive income 

 Instruments included within the FVTPL category are measured at fair value with all changes recognised in the 

Statement of Profit and Loss. 

 

 If our Company decides to classify an instrument as at FVTOCI, then all fair value changes on the instrument, 

excluding dividends, are recognised in the OCI. There is no recycling of the amounts from OCI to P&L, even 

on sale of investment. However, our Company may transfer the cumulative gain or loss within equity. 

(iii) Financial liabilities 

 The measurement of financial liabilities depends on their classification, as described below: 
 

(a) Loans and borrowings 

 

 After initial recognition, interest-bearing loans and borrowings are subsequently measured at 

amortised cost using the effective interest rate (EIR) method. However, our Company has borrowings 

at floating rates. Considering the impact of restatement of Effective interest rate, transaction cost is 

being amortised over the tenure of loan and borrowing. 

 

(b) Trade & other payables 

 

 After initial recognition, trade and other payables maturing within one year from the Balance sheet 

date, the carrying amounts approximate fair value due to the short maturity of these instruments. 
 

(B) Derivative financial instruments 

 

Our Company holds derivatives financial instruments such as foreign exchange forward and option contracts to mitigate 

the risk of changes in exchange rates on foreign currency exposures. Company has taken all the forward contract from 

the bank.  

Our Company have derivative financial assets/financial liabilities which are not designated as hedges; 

 

Derivatives not designated are initially recognised at the fair value and attributable transaction cost are recognised in 

statement of profit and loss, when incurred. Subsequent to initial recognition, these derivatives are measured at fair value 

through profit and loss. Asset/Liabilities in this category are presented as current asset/current liabilities. 

Derecognition 

 

A financial liability is derecognised when the obligation under the liability is discharged or cancelled or expires. When 

an existing financial liability is replaced by another from the same lender on substantially different terms, or the terms 

of an existing liability are substantially modified, such an exchange or modification is treated as the derecognition of the 

original liability and the recognition of a new liability. The difference in the respective carrying amounts is recognised 

in the statement of profit or loss.  

Cash and cash equivalents 
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Cash and cash equivalent in the balance sheet comprise cash at banks and on hand and short-term deposits which are 

subject to an insignificant risk of changes in value. 

For the purpose of the statement of cash flows, cash and cash equivalents consist of cash and short-term deposits, as 

defined above, as they are considered an integral part of our Company's cash management.  

Employee Benefits 

 

i) Defined contribution plans (Provident Fund) 

 

 In accordance with Indian Law, eligible employees receive benefits from Provident Fund, which is defined 

contribution plan. Both the employee and employer make monthly contributions to the plan, which is 

administrated by the Government authorities, each equal to the specific percentage of employee's basic salary. 

Our Company has no further obligation under the plan beyond its monthly contributions. Obligation for 

contributions to the plan is recognised as an employee benefit expense in the Statement of Profit and Loss when 

incurred. 

 

ii) Defined benefit plans (Gratuity) 

 

 In accordance with applicable Indian Law, our Company provides for gratuity, a defined benefit retirement plan 

(the Gratuity Plan) covering eligible employees. The Gratuity Plan provides a lumsump payment to vested 

employees, at retirement or termination of employment, and amount based on respective last drawn salary and 

the years of employment with our Company. Our Company's net obligation in respect of the Gratuity Plan is 

calculated by estimating the amount of future benefits that the employees have earned in return of their service 

in the current and prior periods; that benefit is discounted to determine its present value. Any unrecognised past 

service cost and the fair value of plan assets are deducted. The discount rate is yield at reporting date on risk 

free government bonds that have maturity dates approximating the terms of our Company's obligation. The 

calculation is performed annually by a qualified actuary using the projected unit credit method. When the 

calculation results in a benefit to our Company, the recognised asset is limited to the total of any unrecognised 

past service cost and the present value of the economic benefits available in the form of any future refunds from 

the plan or reduction in future contribution to the plan. 

 

 Our Company recognises all Remeasurement of net defined benefit liability/asset directly in other 

comprehensive income and presented within equity. 

  

iii) Short term benefits 

 

 Short term employee benefit obligations are measured on an undiscounted basis and are expensed as a related 

service provided. A liability is recognised for the amount expected to be paid under short term cash bonus or 

profit sharing plans if our Company has a present legal or constructive obligation to pay this amount as a result 

of past service provided by the employee and the obligation can be estimated reliably. 

Lease 

 

Operating lease: 

 

Lease of assets under which all the risk and rewards of ownership are effectively retained by the lessor are classified as 

operating lease. Lease payments / revenue under operating leases are recognised as an expense / income on accrual basis 

in accordance with the respective lease agreements. 

Earnings per share 

 

Basic and diluted earnings per share are computed by dividing the net profit attributable to equity shareholders for the 

year, by the weighted average number of equity shares outstanding during the year. 

 

PRINCIPAL COMPONENTS OF INCOME AND EXPENSES  

 

The following is a brief description of the principal line items that are included in the restated summary statement of profit 

and losses of the Restated Financial Statements: 

 

REVENUE 

 



 

357 
 

We divide our revenue into revenue from operations and other income. The following table presents a breakdown of our 

total revenue for the periods indicated. 

 Year ended March 31, 

2018 

 

2017 

 

2016 

 

 (₹ million) 

Revenue from operations  ....................................................................  1,882.21 1,602.59 1,537.02  

Other income ........................................................................................  29.56 2.14 28.70 

Total revenue ......................................................................................  1,911.77 1,604.73  1,565.72 

 

Revenue from operations 

 

Our revenue from operations comprise of revenues which we receive from sales of our products comprising of raw materials 

/ finished goods / traded goods. Our revenue from operations are further bifurcated into export sales and domestic sales, 

which comprises of 53.00% and 47.00% of our total revenue.  

 

Other income 

 

Other income comprises of interest income and net gain / loss on sale of investment and other non-operating income 

comprising of discount received, duty drawback income, foreign exchange fluctuation gain, insurance gain and others. 

 

EXPENSES 

 

Our expenses consist primarily of cost of raw materials consumed, changes in inventories of finished goods / traded goods 

and work in progress, employee benefit expense, finance costs, depreciation and amortisation expense and other expenses. 

The following table presents a breakdown of our total expenses for the periods indicated. 

 
 Year ended March 31, 

2018 

 

2017 

 

2016 

 

  (₹ million)  

Expenses    

Cost of raw materials consumed ......................................................  1,147.23 947.51 935.83 

Changes in inventories of finished goods/traded goods and work-in-

progress ............................................................................................  

(17.74) 2.42 (20.87) 

Employee benefit expenses ..............................................................  98.89 73.81 70.21 

Finance costs ....................................................................................  32.25 32.95 25.59 

Depreciation and amortisation expense ............................................  19.05 13.68 7.99 

Other Expenses ................................................................................  348.62 347.54 369.97 

Total Expenses ........................................................................  1628.31   1,417.91 1,388.72 

 

Cost of raw materials consumed 

 

Cost of raw materials consumed are the expenses which are directly attributable to the purchase of our raw materials 

including include Chloroacetaldehyde Dimethylacetal, Semicarbazide Hcl, 2-Chloro Pyridine, Toluene - Kg, Vanilin; 

expenses incurred in relation to purchase of packaging materials and expenses incurred in consumables and stores. 

Changes in inventories of finished goods / traded goods and work in progress 

 

Changes in inventories of finished goods / traded goods and work-in-progress comprises net increase or decrease in 

inventory levels of finished goods / traded goods and changes in work in progress.  

 

Employee benefit expenses 

 

Employee benefit expense comprises salaries, bonus, commission and allowances, contribution to provident fund and other 

funds, gratuity and staff welfare expenses. 

 

Finance costs 
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Finance costs primarily includes interest expense comprising of interest expense on term loan and cash credit, interest on 

unsecured loan, interest on statutory dues and processing and other charges.  

 

Depreciation and amortisation expense 

 

Depreciation and amortisation expense is the apportionment of value of fixed assets – tangible or intangible over its useful 

life and capital works in progress. 

 

Other expenses 

 

Other expenses primarily include stores, spares and tools consumed, job work charges, power and electricity, 

communication expenses, printing and stationery, travelling and conveyance expenses, legal and professional fees, rent on 

car, rates and taxes, commission and brokerage on sales, freight, clearing and forwarding charges, security and other 

expenses.  

 

SUMMARY RESULTS OF OPERATIONS 

 

The following table presents our consolidated statement of profit and loss data for Fiscal 2018, Fiscal 2017 and Fiscal 2016 

and as a percentage of total revenue for the corresponding periods. 

 

 Year ended March 31, 

2018 2017 2016 

 (₹ million, except percentage of total revenue) 

  

Revenue from operations   1,882.21 98.45% 1,602.59 99.87% 1,537.02 98.17% 

Other income  29.56 1.55% 2.14 0.13% 28.70 1.83% 

Total revenue  1,911.77 100.00% 1,604.73 100.00% 1,565.72 100.00% 

Expenses       

Cost of raw materials consumed……… 1,147.24 60.01% 947.51 59.04% 935.83 59.77% 

Changes in inventories of finished 

goods/traded goods and work-in progress… 

(17.74) (0.93) % 2.42 0.15% (20.87) (1.33)% 

Employee benefits expense…………… 98.89 5.17% 73.81 4.60% 70.21 4.48% 

Finance costs………………………… 32.25 1.68% 32.95 2.05% 25.59 1.63% 

Depreciation and amortisation 

expense…………………………… 

19.05 

 

1.00% 

 

 

 

 

13.68 

 

0.85% 

 

7.99 

 

0.51% 

 

Other expenses…………………… 348.62 18.24% 347.54 21.66% 369.97 23.63% 

Total expenses……………………… 1,628.31 85.17% 1,417.91 88.35% 1,388.72 88.69% 

Profit / (loss) before tax………… 283.46 14.83% 186.82 11.64% 177.00 11.30 

Tax expense:       

Current tax  98.65 5.16% 54.51 3.40% 58.85 3.76% 

Deferred tax…………………………...

  

(0.14) (0.01)% 11.83 0.74% (8.41) (0.54)% 

Total………………………………… 98.51 5.15% 66.34 4.14% 50.44 3.22% 

Profit / (loss) for the year……………

  

184.95 9.67% 120.48 7.50% 126.56  8.08% 

 

RESULTS OF OPERATIONS 

 

Comparison of Fiscal 2018 to Fiscal 2017 

 

Revenue 

 

Our total revenue in Fiscal 2018 was ₹1,911.77 million, which represented an increase of 19.13% over our total revenue in 

Fiscal 2017 of ₹1,604.73 million. 

 

Revenue from Operations 
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Our revenue from operations in Fiscal 2018 was ₹1,882.21 million, which represented an increase of 17.45% over our 

revenue from operations in Fiscal 2017 of ₹1,602.59 million. The increase was primarily due to increased sales of our 

products resulting from a robust growth of domestic demand from some of our existing customers. Our export sales 

marginally declined by 5.44% in Fiscal 2018 compared to Fiscal 2017 primarily due to an increase in our domestic sales 

which utilised most of our production capacity.  

 

Other income 

 

Our other income in Fiscal 2018 was ₹29.56 million, which represented an increase of 1,281.31% from our other income 

in Fiscal 2017 of ₹2.14 million. The increase was primarily due to interest income and foreign exchange fluctuation gains 

which increased from 1.83 million in Fiscal 2017 to 24.62 million in Fiscal 2018. 

 

Expenses 

 

Our total expenses in Fiscal 2018 were ₹1,628.31 million, which represented an increase of 14.84% over our total expenses 

in Fiscal 2017 of ₹1,417.92 million. However, as a percentage of total revenue, there has been a marginal decrease to 

85.17% in Fiscal 2018 from 88.36% in Fiscal 2017. 

 

Cost of raw materials consumed 

 

The cost of raw materials consumed were ₹1,147.24 million in Fiscal 2018, which represented an increase of 21.08% over 

our cost of raw materials consumed in Fiscal 2017 of ₹947.51 million, primarily due to increase in procured quantities of 

raw materials due to growth of domestic demand from our existing customers. As a percentage of total revenue, there has 

been a marginal decrease in our cost of raw materials consumed after considering the effect of change in inventory to 

59.08% in Fiscal 2018 from 59.20% in Fiscal 2017. 

 

Changes in inventories of finished goods / traded goods and work in progress 

 

There was an increase in the inventories of finished goods / traded goods and work-in-progress by ₹15.32 million to ₹17.74 

million as compared to decrease in inventories of finished goods / traded goods and work in progress in Fiscal 2017 of 

₹2.43 million, primarily attributable to increase in finished goods of ₹71.10 million and decrease of work-in-progress of 

₹53.36 million and big pending orders in hand which were due for dispatch by our Company 

 

Employee benefit expense 

 

Our employee benefit expense in Fiscal 2018 was ₹98.89 million, which represented an increase of 33.98% over our 

employee benefit expense in Fiscal 2017 of ₹73.81 million. The increase was due to new recruitments as well as salary and 

wage increases. 

 

Finance costs 

 

Our finance costs in Fiscal 2018 was ₹32.25 million, which represented a decrease of 2.12% from our finance costs in 

Fiscal 2017 of ₹32.95 million. The decrease was primarily due to reduction in the rate of interest and capitalization of 

interest w.r.t. project loan availed by our Company from HDFC Bank Limited.  

 

Depreciation and amortisation expense 

 

Our depreciation and amortisation expense in Fiscal 2018 was ₹19.05 million, which represented an increase of 39.25% 

over our depreciation and amortisation expense in Fiscal 2017 of ₹13.68 million. The increase was primarily due to increase 

in asset base and effect of depreciation on ware house facility during Fiscal 2018 which was not there in Fiscal 2017. 

 

Other expenses 

 

Our other expenses in Fiscal 2018 were ₹348.62 million, which represented an increase of 0.31% over our other expenses 

in Fiscal 2017 of ₹347.55 million. There is just a marginal increase in other expenses. 

 

Restated Profit before tax 

 

Our profit before tax in Fiscal 2018 was ₹ 283.46 million, an increase of 51.75% over our profit before tax in Fiscal 2017 

of ₹ 186.82 million primarily due to an increase in the total revenues of our Company. 



 

360 
 

 

Tax Expense 

 

Our net tax expense including current tax and deferred tax provision in Fiscal 2018 was ₹ 98.51 million, as compared to 

net tax expense in Fiscal 2017 of ₹ 66.34 million, reflecting an increase of 48.49% from Fiscal 2017 to Fiscal 2018. Our 

effective tax rate in Fiscal 2018 and Fiscal 2017 was 34.75% and 35.51%, respectively. Our net tax expense increased 

primarily due to the increase in profit available for taxation. 

 

Restated Profit for the year 

 

As a result of the foregoing, our profit for the year in Fiscal 2018 was ₹184.95 million, an increase of 53.51% over our 

profit for the year in Fiscal 2017 of ₹120.48 million. As a percentage of our total revenue, there has been an increase in the 

profit in Fiscal 2018 to 9.67% from 7.50% in Fiscal 2017. 

 

Comparison of Fiscal 2017 to Fiscal 2016 

 

Revenue 

 

Our total revenue in Fiscal 2017 was ₹1,604.73 million, which represented an increase of 2.49% over our total revenue in 

Fiscal 2016 of ₹1,565.72 million. 

 

Revenue from Operations 

 

Our revenue from operations in Fiscal 2017 was ₹1,602.59 million, which represented an increase of 4.27% over our 

revenue from operations in Fiscal 2016 of ₹1,537.02 million. The marginal increase was primarily an effect of normalisation 

of our operations in Fiscal 2017 after an exponential growth of 37.54% in Fiscal 2016. 

 

Other income 

 

Our other income in Fiscal 2017 was ₹2.14 million, which represented a decrease of 92.54% from our other income in 

Fiscal 2016 of ₹28.70 million. The decrease was primarily due to losses incurred on account of foreign exchange fluctuation 

by ₹21.14 million. 

 

Expenses 

 

Our total expenses in Fiscal 2017 were ₹1,417.91 million, which represented an increase of 2.10% over our total expenses 

in Fiscal 2016 of ₹1,388.72 million. 

 

Cost of raw materials consumed 

 

The cost of raw materials consumed were ₹947.51 million in Fiscal 2017, which represented an increase of 1.25% over our 

cost of raw materials consumed in Fiscal 2016 of ₹935.81 million, primarily due to increase in input cost of materials. 

However, as a percentage of total revenue, our cost of raw materials consumed decreased marginally to 59.20% in Fiscal 

2017 from 58.44% in Fiscal 2016. 

 

Changes in inventories of finished goods / traded goods and work in progress 

 

Changes in inventories of finished goods / traded goods and work-in-progress was ₹2.42 million for the Fiscal 2017, which 

represented an increase of 111.60% over changes in inventories of finished goods/ traded goods and work in progress in 

Fiscal 2016 of ₹20.87 million, primarily attributable to increase in inventory by 18.45 million in Fiscal 2017. 

 

Employee benefit expense 

 

Our employee benefit expense in Fiscal 2017 was ₹73.81 million, which represented an increase of 5.13% over our 

employee benefit expense in Fiscal 2017 of ₹70.21 million. The increase was due to new recruitments as well as salary and 

wage increases. 

 

Finance costs 
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Our finance costs in Fiscal 2017 was ₹32.95 million, which represented an increase of 28.76% from our finance costs in 

Fiscal 2016 of ₹25.59 million. The increase was primarily due to increase in bank borrowing for the purpose of working 

capital requirements in Fiscal 2016 of our Company and term loan availed for the purposes of warehouse facility.  

 

Depreciation and amortisation expense 

 

Our depreciation and amortisation expense in Fiscal 2017 was ₹13.68 million, which represented an increase of 71.21% 

over our depreciation and amortisation expense in Fiscal 2016 of ₹7.99 million. The increase was primarily due to 

capitalization of the corporate office of our Company at plot no. 440/4 Road No. 82/A, GIDC Sachin, Surat – 394 230 

Gujarat, India. 

 

Other expenses 

 

Our other expenses in Fiscal 2017 were ₹347.54 million, which represented a decrease of 6.06% over our other expenses 

in Fiscal 2016 of ₹369.97 million primarily due to decrease in contribution for scientific research expenses. 

 

Restated Profit before tax 

 

As a result of the foregoing, our profit before tax in Fiscal 2017 was ₹186.82 million, an increase of 5.55% over our profit 

before tax in Fiscal 2016 of ₹177.00 million  

 

Tax Expense 

 

Our net tax expense including current tax and deferred tax in Fiscal 2017 was ₹66.34 million, as compared to net tax 

expense in Fiscal 2016 of ₹50.44 million, reflecting an increase of 31.52% from Fiscal 2016 to Fiscal 2017. Our effective 

tax rate in Fiscal 2017 and Fiscal 2016 was 35.51% and 28.50%, respectively. Our net tax expense increased primarily due 

to increase in deferred tax liabilities which is the effect of capex during the Fiscal. 

 

Restated Profit for the year 

 

As a result of the foregoing, our profit for the year in Fiscal 2017 was ₹120.48 million, a decrease of 4.80% over our profit 

for the year in Fiscal 2016 of ₹126.56 million. As a percentage of our total revenue, there has been a decrease in the profit 

for the year in Fiscal 2017, to 7.51% in Fiscal 2017 from 8.08% in Fiscal 2016. 

 

LIQUIDITY AND CAPITAL RESOURCES 

 

We depend on both internal and external sources of liquidity to provide working capital and to fund capital requirements. 

We have historically funded our capital expenditures with cash flow from operations and debt financing. We generally 

enter into long-term borrowings in the form of working capital and term loans from banks and NBFC. As at March 31, 

2018, we had cash and cash equivalents of ₹9.03 million. 

 

CASH FLOWS 

 

Our cash is generated by our business operations that is used to fund investments and service our loans and interest to our 

lending banks. The following table presents our consolidated net cash flows for the periods indicated.  

 
 Year ended March 31, 

2018 2017 2016 

 (₹ million) 

Net cash generated from operating activities   84.62 285.36 98.55 

Cash generated / (used) in investing activities  (253.16) (186.12) (1,432.31)  

Cash generated / (used) in financing activities  146.21 (71.05) 43.69 

Net increase / (decrease) in cash and cash equivalents (22.33) 28.19 (0.07) 

 

Net cash generated by operating activities 

 

Net cash generated by operating activities includes funds generated from our operating activities and net cash inflows or 

outflows from changes in operating assets and liabilities. 
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Net cash generated by operating activities for Fiscal 2018 was ₹84.62 million, primarily as a result of profit before tax of 

₹283.46 million, as adjusted by a ₹30.86 million positive adjustment for interest expense, a ₹2.07 million negative 

adjustment for interest income, a ₹19.05 million positive adjustment for depreciation and amortisation, a ₹5.70 million 

negative adjustment on unrealised exchange difference (net), a ₹1.30 million positive adjustment for fair value on change 

of equity instruments, a ₹0.23 million positive adjustment for prior year errors and a ₹0.65 million positive adjustment for 

remeasurement of defined employee benefit plans. Working capital changes decreased operating cash flow primarily due 

to an increase in trade receivables of ₹127.71 million, an increase in inventories of ₹76.66 million, a decrease in loans of 

₹2.26 million, an increase in other financial assets of ₹6.03 million, an increase in other current assets of ₹36.12 million, 

an increase in trade payables of ₹91.89 million, a decrease in other current liability of ₹16.30 million and an increase in 

provision of ₹3.28 million. Income taxes paid amounted to ₹77.78 million for Fiscal 2018. 

 

Net cash generated by operating activities for Fiscal 2017 was ₹285.36 million, primarily as a result of profit before tax of 

₹186.82 million, as adjusted by a ₹31.83 million positive adjustment for interest expense, a ₹0.10 million negative 

adjustment for interest income, a ₹13.68 million positive adjustment for depreciation and amortisation, a ₹0.79 million 

positive adjustment on unrealised exchange difference (net), a ₹3.20 million negative adjustment for fair value on change 

of equity instruments,  a ₹0.23 million negative adjustment for prior year errors and a ₹2.10 million negative adjustment 

for remeasurement of defined employee benefit plans. Working capital changes increased operating cash flow primarily 

due to an increase in trade receivables of ₹4.94 million, an increase in inventories of ₹0.84 million, a decrease in loans of 

₹0.74 million, an increase in other financial assets of ₹4.04 million, a decrease in other current assets of ₹30.10 million, an 

increase in trade payables of ₹102.43 million, a decrease in other current liability of ₹0.74 million and an increase in 

provision of ₹2.94 million. Income taxes paid amounted to ₹67.28 million for Fiscal 2017. 

 

Net cash generated by operating activities for Fiscal 2016 was ₹98.55 million, primarily as a result of profit before tax of 

₹177.00 million, as adjusted by a ₹24.88 million positive adjustment for interest expense, a ₹0.68 million negative 

adjustment for interest income, a ₹7.99 million positive adjustment for depreciation and amortisation, a ₹4.86 million 

negative adjustment on unrealised exchange difference (net), a ₹0.39 million negative adjustment for fair value on change 

of equity instruments and a ₹0.35 million negative adjustment for remeasurement of defined employee benefit plans. 

Working capital changes increased operating cash flow primarily due to an increase in trade receivables of ₹116.36 million, 

an increase in inventories of ₹56.01 million, an increase in loans of ₹0.56 million, an increase in other financial assets of 

₹1.06 million, an increase in other current assets of ₹11.34 million, an increase in trade payables of ₹85.70 million, an 

increase in other current liability of ₹23.66 million and an increase in provision of ₹0.68 million. Income taxes paid 

amounted to ₹29.75 million for Fiscal 2016. 

 

Cash flow from/ (used) in investing activities 

 

Cash used in investing activities includes payments for property, plant and equipment, interest received, proceeds from sale 

of property, plant and equipment, fixed deposit with banks, investments.  

 

Cash used in investing activities for Fiscal 2018 was ₹253.16 million, primarily on account of payment for property, plant 

and equipment of ₹246.21 million and increase in investments of ₹11.25 million. Cash used in investing activities for Fiscal 

2018 was primarily offset by interest received of ₹2.07 million, proceeds from sale of property, plant and equipment of 

₹0.39 million and decrease in fixed deposits with banks of ₹1.84 million. 

 

Cash used in investing activities for Fiscal 2017 was ₹186.12 million, primarily on account of payment for property, plant 

and equipment of ₹183.03 million, increase in fixed deposits with bank of ₹2.57 million and increase in investments of 

₹0.62 million. Cash used in investing activities for Fiscal 2017 was primarily offset by interest received of ₹0.10 million.  

 

Cash used in investing activities for Fiscal 2016 was ₹142.31 million, primarily on account of payment for property, plant 

and equipment of ₹144.31 million and increase in investments of ₹13.21 million. Cash used in investing activities for Fiscal 

2016 was primarily offset by interest received of ₹0.68 million, proceeds from sale of property, plant and equipment of 

₹14.23 million and decrease in fixed deposits with banks of ₹0.30 million 

 

Cash generated/ (used) in financing activities 

 

Cash generated/ (used) in financing activities includes proceeds/ (repayment) of borrowings (net) and interest paid. 

 

Cash generated in financing activities for Fiscal 2018 was ₹146.21 million. This reflected proceeds of borrowings (net) of 

₹177.08 million which was offset by interest paid of ₹30.87 million. 
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Cash used in financing activities for Fiscal 2017 was ₹71.05 million. This reflected repayment of borrowing (net) of ₹39.23 

million and an interest paid of ₹31.82 million. 

 

Cash generated in financing activities for Fiscal 2016 was ₹43.69 million. This reflected proceeds of borrowings (net) of 

₹68.59 million which was offset by interest paid of ₹24.90 million. 

 

SELECTED BALANCE SHEET ITEMS 

 

Non-Current assets 

 

Our non-current assets consist of property, plant and equipment, capital work-in-progress, other intangible assets, financial 

assets (comprising of investments, loans and other financial assets), deferred tax asset and other non-current asset. Our total 

non-current assets were ₹682.56 million, ₹424.61 million and ₹262.18 million as at March 31, 2018, 2017 and 2016, 

respectively. 

 
 Year ended March 31, 

(₹ million) 

2018 2017 2016 

Non -Current Assets     

Property, Plant and Equipment  148.96 145.03 85.33 

Capital work-in-Progress  303.25 114.20 37.65 

Other Intangible Assets………………… 166.39 132.60 99.50 

Financial Assets    

(i) Investments……………………... 25.54 14.29 13.67 

(ii) Loans  - 2.50 2.50 

(iii) Other Financial Assets………… 20.40 14.37 10.33 

Income Asset Tax (Net)  - - - 

Deferred Tax Asset (Net)  0.33 0.41 11.52 

Other Non-Current Assets  

 

17.69 

 

1.21 1.68 

 Total Non-Current Assets  682.56 424.61 262.18 

 

Our property, plant and equipment consist of building, plant and equipment, office equipment, furniture and fixtures, 

vehicles, and computers. Property, plant and equipment increased by 2.71% from March 31, 2017 to March 31, 2018 and 

by 69.97% from March 31, 2016 to March 31, 2017 due to regular capex in Fiscal 2018 and purchase of land by our 

Company for warehousing facility at plot no. 8206/B, GIDC Sachin, District – Surat, Gujarat, India. in Fiscal 2017. 

 

Our intangible assets consist of licensing and patents. Our intangible assets increased by 25.48% from March 31, 2017 to 

March 31, 2018 and by 33.27% from March 31, 2016 to March 31, 2017 due to increased investment in our Joint Venture, 

Ami Onco-Theranostics, LLC. 

 

Capital work-in-progress increased by 165.54% from March 31, 2017 to March 31, 2018 and increased by 203.32% from 

March 31, 2016 to March 31, 2017, primarily as a result of large capex at our plant situated at 8206/B, GIDC Sachin, 

District – Surat, Gujarat, India and additional capex in building, machinery and pollution control equipment of such plant 

in Fiscal 2018 and Fiscal 2017 respectively. 

 

Current assets and current liabilities 

 

The following table presents our current assets and current liabilities as at the dates indicated. 

 
 Year ended March 31, 

(₹ million) 

2018 2017 2016 

Current Assets     

Inventories  273.89 197.23 196.39 

Financial Assets    

(i) Trade Receivables………… 499.67 354.88 363.00 

(ii) Cash and Cash Equivalents  9.03 31.36 3.20 

(iii) Bank Balances other than (ii) above………  

2.62 

 

4.46 

 

1.89 

(iv) Loans  0.52 0.28 1.02 

(v) Other Financial Assets  - - - 

Other Current Assets  

 

86.22 

 

66.58 96.21 
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Total Current Assets  871.95 664.79 661.71 

Current Liabilities    

Financial Liabilities    

(i) Borrowings 94.81 90.57 114.92 

(ii) Trade Payables 477.59 384.31 284.18 

(iii) Other financial liabilities - - - 

Other Current Liabilities 33.64 49.94 50.68 

Provisions 0.95 1.22 0.82 

Current Tax Liability (net) 43.03  22.16  35.43   

Total Current Liabilities 650.02  548.20  486.03  

 

CAPITAL EXPENDITURES AND CAPITAL INVESTMENTS 

 

Capital Expenditures  

 

Our Company’s total capital expenditure: 

  

(i) for upgrading its manufacturing facilities was ₹205.09 million for the Fiscal Year 2018, ₹96.27 million for the Fiscal 

Year 2017 and ₹31.54 million for Fiscal Year 2016;  

(ii) towards research and development was ₹3.00 million for the Fiscal Year 2018 and ₹3.32 million for the Fiscal Year 

2017. 

 

Inventories 

 

Our inventories comprise of raw materials, finished/ traded goods, work in progress and consumables stores and spares. 

The cost of inventories was ₹273.89 million, ₹197.23 million and ₹196.40 million as at March 31, 2018, 2017 and 2016, 

respectively.  

 

Trade receivables 

 

Trade receivables consist primarily of outstanding amounts from customers. Our trade receivables amounted to ₹499.67 

million, ₹364.88 million and ₹363.00 million as at March 31, 2018, 2017 and 2016, respectively.  

 

Cash and cash equivalents 

 

Our cash and cash equivalents amounted to ₹9.02 million, ₹31.36 million and ₹3.20 million as at March 31, 2018, 2017 

and 2016, respectively.  

 

Loans 

 

Our loans amounted to ₹0.52 million, ₹0.28 million and ₹1.02 million as at March 31, 2018, 2017 and 2016, respectively.  

 

Other current assets 

 

Our other current assets consist of pre-paid expenses, balances with government authorities, advances recoverable in cash 

or in kind or for value to be received. Other current assets amounted to ₹86.22 million, ₹66.58 million and ₹96.21 million 

as at March 31, 2018, 2017 and 2016, respectively. 

 

Borrowings 

 

Set forth below is a summary of our aggregate secured borrowings as of: 

 

Aditya Birla Finance Limited 

 
Sanctioned 

Amount 

Amount 

outstanding as 

on June 30, 

2018 

Rate of Interest Key terms and conditions 

 

Term Loan 

- I 

 

25.99 10.25% per annum Purpose: Investment in JV for patent project. 

 

Limit Expiry Date: September 01, 2020 
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Sanctioned 

Amount 

Amount 

outstanding as 

on June 30, 

2018 

Rate of Interest Key terms and conditions 

 

Facility 

Amount: 

₹31 million 

 

Penalties: Additional rate of 2% per annum on delay in repayment of the 

principle amount/interest/charges. 

 

Security: Exclusive charge by way of registered mortgage on industrial plot 

along with shed located at plot no. 478, 479, 494 and 495, road no. 82/C and 

82/D, GIDC, Sachin, Surat, owned by GIDC and on leasehold rights to the 

Company. 

 

Exclusive charge by way of registered mortgage on industrial property 

located at plot no. 440/4 Sachin Industrial Estate on land bearing R.S. No. 

5559/P + 560/P of village Talangpur, Tal: Choryasi, Dist. Surat owned by 

GIDC and on leasehold rights to the Company.   

 

Pre-Payment terms: In case the Company desires to pre-pay the loan, the 

prepayment of loan shall be accepted on such terms and conditions as may 

be decided by ABFL.   

Term Loan 

- II 

 

Facility 

Amount: 

₹16.3 

million 

 

14.51 10.25% per annum Purpose: Construction of warehouse on industrial property located at plot 

no. 478, 479, 494 and 495, road no. 82/C, 82/D, GIDC, Sachin, Surat. 

 

Limit Expiry Date: October 01, 2021 

 

Penalties: Additional rate of 2% per annum on delay in repayment of the 

principle amount/interest/charges. 

 

Security: Exclusive charge by way of registered mortgage on industrial plot 

along with shed located at plot no. 478, 479, 494 and 495, road no. 82/C and 

82/D, GIDC, Sachin, Surat, owned by GIDC and on leasehold rights to the 

Company. 

 

Exclusive charge by way of registered mortgage on industrial property 

located at plot no. 440/4 Sachin Industrial Estate on land bearing R.S. No. 

5559/P + 560/P of village Talangpur, Tal: Choryasi, Dist. Surat owned by 

GIDC and on leasehold rights to the Company.   

 

Pre-Payment terms: In case the Company desires to pre-pay the loan, the 

prepayment of loan shall be accepted on such terms and conditions as may 

be decided by ABFL.   

   

Line of 

Credit 

 

Facility 

Amount: 

₹85 million 

 

85.00 10.25% per annum Purpose: Working Capital requirements of the Company. 

 

Limit Expiry Date: November 30, 2018 

 

Penalties: Additional rate of 18% per annum on entire principal and/or 

withdrawal of facility as deemed fit by ABFL. 

 

Security: Exclusive charge by way of registered mortgage on industrial plot 

along with shed located at plot no. 478, 479, 494 and 495, road no. 82/C and 

82/D, GIDC, Sachin, Surat, owned by GIDC and on leasehold rights to the 

Company. 

 

Exclusive charge by way of registered mortgage on industrial property 

located at plot no. 440/4 Sachin Industrial Estate on land bearing R.S. No. 

5559/P + 560/P of village Talangpur, Tal: Choryasi, Dist. Surat owned by 

GIDC and on leasehold rights to the Company.   

 

Pre-Payment terms: In case the Company desires to pre-pay the loan, the 

prepayment of loan shall be accepted on such terms and conditions as may 

be decided by ABFL.   

Invoice 

Discounting 

Facility (As 

a sub-limit 

0.00 10.25% per annum Purpose: For discounting the invoice for meeting the working capital 

requirement. 

 

Limit Expiry Date: November 30, 2018 
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Sanctioned 

Amount 

Amount 

outstanding as 

on June 30, 

2018 

Rate of Interest Key terms and conditions 

 

of the Line 

of Credit)  

 

Facility 

Amount: 

₹35 million  

 

 

Penalties: Additional rate of 18% per annum on entire principal and/or 

withdrawal of facility as deemed fit by ABFL. 

 

Security: Exclusive charge by way of registered mortgage on industrial plot 

along with shed located at plot no. 478, 479, 494 and 495, road no. 82/C and 

82/D, GIDC, Sachin, Surat, owned by GIDC and on leasehold rights to the 

Company. 

 

Exclusive charge by way of registered mortgage on industrial property 

located at plot no. 440/4 Sachin Industrial Estate on land bearing R.S. No. 

5559/P + 560/P of village Talangpur, Tal: Choryasi, Dist. Surat owned by 

GIDC and on leasehold rights to the Company.   

 

Pre-Payment terms: In case the Company desires to pre-pay the loan, the 

prepayment of loan shall be accepted on such terms and conditions as may 

be decided by ABFL.   

Term Loan 

- III 

 

Facility 

Amount: 

₹50 million 

 

46.69 10.25% per annum Purpose: long term working capital requirement of the Company. 

 

Limit Expiry Date: February 01, 2023 

Penalties: Additional rate of 18% per annum on entire principal and/or 

withdrawal of facility as deemed fit by ABFL. 

 

Security: Exclusive charge by way of registered mortgage on industrial plot 

along with shed located at plot no. 478, 479, 494 and 495, road no. 82/C and 

82/D, GIDC, Sachin, Surat, owned by GIDC and on leasehold rights to the 

Company. 

 

Exclusive charge by way of registered mortgage on industrial property 

located at plot no. 440/4 Sachin Industrial Estate on land bearing R.S. No. 

5559/P + 560/P of village Talangpur, Tal: Choryasi, Dist. Surat owned by 

GIDC and on leasehold rights to the Company.   

 

Pre-Payment terms: In case the Company desires to pre-pay the loan, the 

prepayment of loan shall be accepted on such terms and conditions as may 

be decided by ABFL.   

 

           

HDFC Bank Limited:  

 
Sanctioned Amount Amount 

outstanding as 

on June 30, 

2018 

Rate of 

Interest 

Key terms and conditions 

 

Cash Credit Facility 

Facility Amount: ₹110 million (1) 

   

36.64 9.35% Primary Security:  

 

For cash credit facility: Hypothecation by way of first 

and exclusive charge on all the present and future stocks 

and book debts. 

 

For term loan facility: Hypothecation by way of first and 

exclusive charge on all present and future plant and 

machinery. 

 

Security (Collateral):  

 

Industrial Property/ Plot no. 440/5, Sachin Industrial 

Estate, Road No. 82, Sachin, GIDC, Surat, inland 

bearing R.S. No. 559/P + 560, Surat, 395015, Surat 

 

EPC/ PCFC/ FBP/ FBD/ EBR/ FBN 

(Inter-changeable with Cash Credit 

Limit) 

 

Facility Amount: ₹50 million 

 

0.00 9.35% 

FLC/ ILC Limit 

Limit: ₹10 million 

 

0.00 1.25% p.a. 

FLC/ ILC Limit 

(Inter-changeable with Cash Credit 

Limit) 

 

Limit: ₹10 million 

 

6.11 1.25% p.a. 
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Sanctioned Amount Amount 

outstanding as 

on June 30, 

2018 

Rate of 

Interest 

Key terms and conditions 

 

Term Loan 1 

Facility Amount: ₹80 million 

 

67.13 9.35% Industrial Property/ Plot no. 440/6 Sachin Industrial 

Estate Road No. 82, Sachin, GIDC, Surat, situated at 

land bearing R.S. No. 559/P + 560, Surat, 395015, Surat 

 

Residential Property/ 148, Krishna Park, Sachin, 

Navsari Road Pardi Kande, Surat, Opp. Yogeshwar 

Park, Sachin 

 

An Immoveable Property bearing Plot No. 8206/B 

admeasuring 5250 sq. mts., situated at Revenue Survey 

No. 309/P of Village Talangpur, Ta. Choryasi, Surat. 

Bill Discount Limit  

 

Limit: ₹40 million 

 

39.84 9.35% 

Working Capital Term Loan 

Facility Amount: ₹20 million 

 

12.79 9.35% 

DRUL Limit 

Limit: ₹5 million 

 

0.00 9.35% 

BG Limit 

Limit: ₹5 million 

 

0.00 1.8% per 

annum  

PSR Limit 

Limit: ₹7 million 

 

0.00 As per 

bank’s 

norms 

Term Loan 2 

Facility Amount: ₹40 million 

 

37.39 9.35% 

(1) Our Company has availed the cash credit facility of ₹60.00 million only. 

 

We avail borrowings by way of cash credit and bill discounting from banks. Borrowings amounted to ₹94.81 million, 

₹90.57 million and ₹114.92 million as at March 31, 2018, 2017 and 2016, respectively.  

 

Trade payables 

 

Our trade payables consist of financial liabilities at amortised cost including sundry creditors for goods and creditors for 

expenses. Trade payables amounted to ₹477.59 million, ₹384.31 million and ₹284.18 million as at March 31, 2018, 2017 

and 2016, respectively.  

 

Other current liabilities 

 

Our other current liabilities consist primarily current maturities of long term debts, statutory dues payables and employee 

dues. Other current liabilities amounted to ₹33.64 million, ₹49.94 million and ₹50.68 million as at March 31, 2018, 2017 

and 2016, respectively.  

 

Long-term borrowings 

 

Our total long-term borrowings were ₹317.86 million, ₹145.02 million and ₹159.90 million as at March 31, 2018, 2017 

and 2016, respectively. Our long-term borrowings consist of term loans from banks and from other financial institutions. 

 

Most of our financing arrangements are secured by fixed charges on our movable and immovable assets. Some of our 

financing agreements set limits on or require us to obtain consents from lenders before, among other things, issuing new 

securities, changing our business, merging, consolidating, selling significant assets or making certain acquisitions or 

investments. These restrictive covenants may also affect some of the rights of our shareholders and our ability to pay 

dividends if we are in breach of our obligations under the applicable financing agreement. Further, certain of our financing 

arrangements include financial covenants. In the event that we breach any of these covenants, the outstanding amounts due 

under such financing agreements could become due and payable immediately. 

 

INTEREST COVERAGE 

 

The following table presents our interest coverage ratio, which is the total of profit before tax, depreciation and amortization 

expense and interest costs divided by interest and other borrowing costs as at the dates indicated.  
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 As at March 31, 

2018 2017 2016 

Interest coverage ratio 9.79 6.67 7.92 

 

CONTINGENT LIABILITIES 

 

As of March 31, 2018, our Company has no contingent liabilities.  

 

Related Party Transactions 

 

We have entered into transactions with a number of related parties. For further information regarding our related party 

transactions, please see note 45 of our Audited Consolidated Financial Statements for the Financial Years 2018, 2017 and 

2016. 

 

Off-Balance Sheet Arrangements  

 

We do not have any off-balance sheet arrangements, derivative instruments or other relationships with unconsolidated 

entities that would have been established for the purpose of facilitating off-balance sheet arrangements. 

 

QUANTITATIVE AND QUALITATIVE DISCLOSURES ABOUT MARKET RISK 

 

We are exposed to various types of market risks during the normal course of business. Market risk is the risk of loss related 

to adverse changes in market prices, including interest rate risk and commodity risk. We are exposed to commodity risk, 

foreign exchange risk, interest rate risk, credit risk and inflation risk in the normal course of our business. 

 

Commodity Risk 

 

We are exposed to the price risk associated with purchasing our raw materials, which form the highest component of our 

expenses.  We typically do not enter into formal arrangements and long-term contract with our suppliers. Therefore, 

fluctuations in the price and availability of raw materials may affect our business, cash flows and results of operations. We 

do not currently engage in any hedging activities against commodity price risk. 

 

Foreign Exchange Risk 

 

We are exposed to fluctuations in the exchange rates of US Dollar against the Rupee, our functional and reporting currency. 

Substantial portion of our operations are denominated in foreign currencies including US Dollars and Euros. 

 

Although our exposure to exchange rate fluctuations is partly hedged through the exports of products and the import of the 

necessary raw materials and production equipment, we are still affected by fluctuations in exchange rates for certain 

currencies, particularly the U.S. Dollar and the Euro. For further information, see “Risk Factors – Internal Risk Factors – 

We face foreign exchange risks that could adversely affect our results of operations and cash flows” on page 33. 

 

Interest Rate Risk 

 

We are exposed to interest rate risk primarily as a result of term loans from banks. As at March 31, 2018, we had all of our 

loans that are subject to floating rates of interest, which exposes us to market risk as a result of changes in interest rates. 

Upward fluctuations in interest rates would increase the cost of new debt and interest cost of outstanding variable rate 

borrowings. In addition, any increase in interest rates could adversely affect our ability to service long-term debt, which 

would in turn adversely affect our results of operations. 

 

Interest rates are highly sensitive to many factors beyond our control, including the monetary policies of the RBI, domestic 

and international economic and political conditions, inflation and other factors. Upward fluctuations in interest rates 

increase the cost of servicing existing and new debts, which adversely affects our results of operations and cash flows. 

 

Inflation 

 

India has experienced high inflation in the recent past, which has contributed to an increase in interest rates. High fluctuation 

in inflation rates may make it more difficult for us to accurately estimate or control our costs. 

 

Credit Risk 
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We are exposed to credit risk on amounts owed to us by our clients. If our clients do not pay us promptly, or at all, it may 

impact our working capital cycle, and/or we may have to make provisions for or write-off on such amounts. 

 

SIGNIFICANT ECONOMIC CHANGES 

 

Our business has been subject, and we expect it to continue to be subject, to significant economic changes that materially 

affect or are likely to affect income from continuing operations identified above in “Management’s Discussion and 

Analysis of Financial Condition and Results of Operations” under the heading titled “Key Factors Affecting Our Results 

of Operations and Financial Condition” on page 348, and uncertainties described in “Risk Factors” on page 13. 

 

TOTAL TURNOVER IN EACH MAJOR INDUSTRY SEGMENT 

 

Our Company operates in one business segment of manufacturing of intermediates for the pharmaceutical sector. 

 

COMPETITIVE CONDITIONS 

 

Our business operations are affected by competition from a number of international and domestic competitors. For details, 

see “Risk Factors - The industry we operate in is intensely competitive and our inability to compete effectively may 

adversely affect our business, results of operations and financial condition and cash flows” on page 29. 

 

UNUSUAL OR INFREQUENT EVENTS OR TRANSACTIONS 

 

Except as described in this Draft Red Herring Prospectus, to our knowledge, there have been no unusual or infrequent 

events or transactions that have in the past or may in the future affect our business operations or future financial 

performance. 

 

KNOWN TRENDS OR UNCERTAINTIES 

 

Our business has been affected and we expect will continue to be affected by the trends identified above in “Key Factors 

Affecting Our Results of Operations and Financial Condition” beginning on page 348 and the uncertainties described in 

“Risk Factors” beginning on page 13. To our knowledge, except as described in this Draft Red Herring Prospectus, there 

are no known factors which we expect will have a material adverse effect on our revenues or income from continuing 

operations. 

 

FUTURE RELATIONSHIP BETWEEN COST AND INCOME  

 

Other than as described in “Risk Factors”, “Our Business” and “Management’s Discussion and Analysis of Financial 

Condition and Results of Operations” on pages 13, 123 and 347, respectively, to our knowledge, no future relationship 

between expenditure and income is expected to have a material adverse impact on our operations and finances. 

 

SIGNIFICANT DEPENDENCE ON FEW CUSTOMERS 

 

Our business is affected by risks associated with our dependency on some of our customers. For further details see, “Risk 

Factors - We derive a significant portion of our revenue from a few customers, most of whom we do not have long term 

contractual arrangements with, and the loss of one or more such customers, the deterioration of their financial condition 

or prospects, or a reduction in their demand for our products could adversely affect our business, results of operations, 

financial condition and cash flows” on page 17. 

 

SEASONALITY OF BUSINESS 

 

Our business is not seasonal in nature. 

 

SIGNIFICANT DEVELOPMENTS AFTER MARCH 31, 2018 

 

In the opinion of our board of directors, other than as described in this Draft Red Herring Prospectus, there has not arisen, 

since the date of the last financial statements included in this Draft Red Herring Prospectus, any circumstances that 

materially and adversely affect our profitability or the value of our assets or our ability to pay our liabilities within the next 

12 months. 
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SUMMARY OF SIGNIFICANT DIFFERENCES BETWEEN INDIAN GAAP AND IND AS 

 

The financial statements have been prepared in accordance with Indian GAAP, which differs in certain material respects 

from Ind AS.  

 

The following table summarizes certain of the areas in which differences between Indian GAAP and Ind AS could be 

significant to our financial position and results of operations. This summary should not be taken as an exhaustive list of all 

the differences between Indian GAAP and Ind AS. No attempt has been made to identify all recognition and measurement, 

disclosures, presentation or classification differences that would affect the manner in which transactions or events are 

presented in our Restated Financial Statements (or notes thereto). Certain principal differences between Indian GAAP and 

Ind AS that may have a material effect on our Restated Financial Statements are summarized below. Our management has 

not quantified all of the effects of the differences discussed below. Accordingly, no assurance can be provided to investors 

that our Restated Financial Statements would not be materially different if prepared in accordance with Ind AS.  

 

Potential investors should consult their own professional advisors for an understanding of the differences between Indian 

GAAP and Ind AS and how those differences might affect the financial information disclosed in this Draft Red Herring 

Prospectus. 

 
S. No. Ind AS No. Particulars Ind AS Treatment Indian GAAP Treatment 

1.  Ind AS 1 Presentation of 

Financial 

Statements: Other 

Comprehensive 

Income (OCI) 

Ind AS 1 requires the presentation of a 

statement of Other Comprehensive 

Income (OCI) as part of the financial 

statements. 

 

This statement presents all the items of 

income and expense (including 

reclassification adjustments) that are not 

recognized in the Statement of Profit and 

Loss as required or permitted by other 

Ind ASs. 

There is no concept of inclusion of 

statement of Other Comprehensive 

Income (OCI) under Indian GAAP. 

Hence all the items of Incomes and 

expenses are recognized in the 

Statement of Profit and Loss. 

2.  Ind AS 1 Presentation of 

Financial 

Statements: 

Statement of 

Changes in Equity 

(SOCIE) 

Ind AS 1 requires the presentation of all 

transactions with equity holders in their 

capacity as equity holders to be 

presented in the statement of changes in 

equity (the "SOCIE"). The SOCIE is 

considered to be an integral part of 

financial statements 

Indian GAAP does not require a 

Statement of Change in Equity. 

 

However, information relating to 

the appropriation of profits and 

movement in capital and reserves is 

presented in the line items 'Share 

Capital' and 'Reserves and Surplus' 

in the Balance Sheet. 

3.  Ind AS 1 Presentation of 

Financial 

Statements: 

Extraordinary Items 

Under Ind AS 1 presentation of items of 

income and expenditure as extraordinary 

is prohibited 

Extraordinary items are disclosed 

separately in Indian GAAP to 

determine the net profit after tax. 

4.  Ind AS 1 Presentation of 

Financial 

Statements: 

Proposed Dividend 

Proposed Dividend is not to be 

recognized. No presentation of 

disclosure until approval by 

Shareholders in AGM 

Proposed Dividend is shown as 

appropriation of profit forming part 

of reserved in the year in which it is 

declared. 

5.  Ind AS 1 Presentation of 

Financial 

Statements: 

Disclosure 

Ind AS 1 requires disclosure of: 

 

(a) Critical judgments made by the 

management in applying accounting 

policies; 

 

(b) Key sources of estimation 

uncertainty that have a significant risk of 

causing a material adjustment to the 

carrying amounts of assets and liabilities 

within the next financial year; and 

 

(c) Information that enables users of 

financial statements to evaluate the 

entity's objectives, policies and 

processes for managing capital. 

There are no specific general 

disclosure requirements under 

Indian GAAP. 

 

However, the individual accounting 

standards prescribe the various 

disclosure requirements. 
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6.  Ind AS 7 Statement of

 Cash 

Flows: 

As per Ind AS 3 (in accordance with Ind 

AS 1), the cash flow statement does not 

reflect any item of cash flow as 

extraordinary item. 

 

As per Ind AS 7, Bank overdrafts which 

are repayable on demand form an 

integral part of an entity's cash 

management, bank overdrafts are 

included as a component of cash and 

cash equivalents. 

As per Indian GAAP, cash flows 

associated with extraordinary items 

should be classified as arising from 

operating, investing or financing 

activities as appropriate and 

separately disclosed. As per Indian 

GAAP, Bank overdrafts were not 

considered as cash equivalents. 

7.  Ind AS 8 Accounting Policies, 

Changes in 

Accounting 

Estimates and Errors: 

Change in 

Accounting Policy 

Under Ind AS 8, an entity shall account 

for a change in accounting policy 

retrospectively unless transitional 

provisions, if any, of an Ind AS require 

otherwise. 

 

Comparative information is restated, and 

the amount of the adjustment relating to 

prior periods is adjusted against the 

opening balance of retained earnings of 

the earliest year presented. 

As per Indian GAAP, any change in 

an accounting policy which has a 

material effect should be disclosed. 

The impact of, and the adjustments 

resulting from, such change, if 

material, should be shown in the 

financial statements of the period in 

which such change is made, to 

reflect the effect of such change. 

Where the effect of such change is 

not ascertainable, wholly or in part, 

the fact should be disclosed. 

8.  Ind AS 8 Accounting Policies, 

Changes in 

Accounting 

Estimates and Errors: 

Rectification of Prior 

Period Error 

Under Ind AS 8, an entity shall correct 

material prior period errors 

retrospectively in the first set of financial 

statements approved for issue after their 

discovery by: 

(a) restating the comparative amounts 

for the prior period(s) presented in which 

the error occurred; or 

(b) if the error occurred before the 

earliest prior period presented, restating 

the opening balances of assets, liabilities 

and equity for the earliest prior period 

presented. 

The nature and amount of prior 

period items should be separately 

disclosed in the statement of profit 

and loss in a manner that their 

impact on the current profit or loss 

can be perceived.  

 

Comparative information of 

previous years is not required to be 

restated. 

9.  Ind AS 10 Events After the 

Reporting Period: 

Material Non-

adjusting events after 

reporting period 

As per Ind AS 10, material non-adjusting 

events are required to be disclosed in the 

financial statements 

Under Indian GAAP, material non- 

adjusting events are required to be 

disclosed in the report of approving 

authority i.e. Board Report. 

10.  Ind AS 12 Income Taxes Deferred Taxes are computed for 

Temporary   differences   between the 

carrying amount of an asset or liability in 

the Statement of Financial Position and 

its tax base. 

 

Current Tax and Deferred Tax are 

recognized outside Statement of Profit or 

Loss if the tax relates to items that are 

recognized in the same or different 

period, outside Statement of Profit or 

Loss. 

 

Therefore, the tax on items recognized in 

Other Comprehensive Income (OCI) or 

directly in Equity, is also recorded in 

Other Comprehensive Income (OCI) or 

in Equity, as appropriate. 

Deferred taxes are computed for 

timing    differences    in    respect   

of recognition of items of profit or 

loss for the purpose of financial 

reporting and for income taxes. 

11.  Ind AS 18 Revenue: 

Measurement 

Under Ind AS 18, revenue from sale of 

products is measured at the fair value of 

consideration received or receivable, net 

of returns and allowances, trade 

discounts and volume rebates/ 

Revenue is recognized at the 

nominal amount of consideration 

receivable. Revenue is measured at 

the amount recoverable from the 
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incentives. When the inflow of cash and 

cash equivalents is deferred is 

determined by discounting the future 

receipts using an imputed rate of interest. 

The difference between the fair value and 

the nominal amount of consideration is 

recognized as interest revenue using the 

effective interest method. 

customers for goods supplied or the 

resources used by them. 

 

Discounting of deferred revenue is 

normally not required. 

12.  Ind AS 19 Employee Benefits Under Ind AS 19, Actuarial gains & 
losses arising on remeasurement of net 
defined asset/ liability, will be 
recognized as part of "Other 
Comprehensive Income". 
 

 

Under Indian GAAP, the impact of 
actuarial gains & losses arising on 
remeasurement of net defined asset/ 
liability was given in the Statement 
of Profit & Loss. 

13.  Ind AS 24 Relate Party 

Disclosures: Key 

Management 

Personnel (KMP) 

Under Ind AS 24, KMP are person 

having authority and responsibility for 

planning, directing and controlling the 

activities of the entities directly or 

indirectly, including any directors 

whether executive or otherwise of that 

entities. 

Under Indian GAAP, KMP are 

person having authority and 

responsibility for planning, 

directing and controlling the 

activities of the reporting enterprise. 

Non-Executive director is not 

considered as KMP. 

14.  Ind AS 37 Provisions, 

Contingent 

Liabilities & 

Contingent 

Assets: Contingent 

Assets 

Where an inflow of economic benefits is 
probable, an entity shall disclose a brief 
description of the nature of the 
contingent assets at the end of the 
reporting period and, where practicable, 
an estimate of their financial effect. 

Under Indian GAAP, Contingent 
assets are not disclosed in financial 
statements. 

 

 

 

15.  Ind AS 38 Intangible Assets: 

Subsequent 

Measurement 

Under Ind AS 38, subsequent 

measurement of intangibles can be done 

either at cost model or at revaluation 

model. 

Under Indian GAAP, after initial 

recognition, an intangible asset 

should be carried at its cost less any 

accumulated amortisation and any 

accumulated impairment losses. 

 

 

16.  Ind AS 103 

read with 

Ind AS 38 

Business 

Combinations: 

Goodwill 

The Acquirer measures goodwill at 

amount recognised at the acquisition 

dates less any accumulated impairment 

losses. 

 

Hence goodwill is never amortised and 

annually tested for impairment. 

As per Indian GAAP, Goodwill is 

amortised over a period of 10 years. 

17.  Ind AS 109 Financial 

Instruments: 

Expected Credit Loss 

(ECL) on Trade 

Receivables 

Under Ind AS 109, Entity makes the 

assessment for credit loss allowance for 

Trade receivables on the basis of 

Lifetime Expected credit loss model as 

per simplified approach prescribed in 

Ind AS 109. 

Under Indian GAAP, provisions are 

made for specific receivables based 

on the circumstances such as credit 

defaults of customers or disputes 

with customers. An enterprise 

assess the provision of f doubtful 

debts at each period end which, in 

practice, is based on relevant 

information such as past 

experience, actual financial position 

of the debtors. 

18.  Ind AS 109 Financial 

Instruments: 

Forward Contracts 

As per Ind AS 109, forward exchange 

contracts are accounted as derivative 

instrument measured at FVTPL. Gain or 

loss on account of changes in fair value 

of such forward exchange contract is 

recognized in Statement of Profit & 

Loss. 

Under Indian GAAP, premium/ 

discount, in respect of forward 

exchange contract is recognized 

over the life of the contract. 

 

Exchange differences on such 

contracts are recognized in the 

Statement of Profit & Loss. 
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FINANCIAL INDEBTEDNESS 

 

Our Company has availed loans in the ordinary course of business for the purposes of meeting working capital requirements, 

acquisition of capital equipment, setting up of a factory for manufacturing certain products, rectification of cash flow 

mismatch and reimbursement of capital expenditure. Our Company has, pursuant to an EGM held on April 23, 2018, 

authorised our Board to borrow sums of money for the purpose of our Company with or without security, which together 

with the monies borrowed by our Company (apart from the temporary loans obtained or to be obtained from our Company’s 

bankers in the ordinary course of business) shall not exceed the amount of ₹3,000 million at any point of time. 

 

For the issue, our Company has obtained the necessary consents required under the relevant loan documents for undertaking 

activities, such as change in its capital structure, change in shareholding of our Promoters and change in the equity and 

management structure of our Company. 

 

As on June 30, 2018, the aggregate outstanding borrowings of our Company are as follows:  

 

(in ₹ million) 

S. No. Nature of Borrowing Amount 

1. Secured Borrowings 372.08 

2. Unsecured Borrowings 76.50 

 

As on June 30, 2018, the outstanding secured borrowings comprise of the following fund based and non-fund based 

facilities: 

(in ₹ million) 

S. No. Category Amount 

1. Fund based Facilities 372.08 

2. Non-Fund based Facilities * 0.00 
* an amount of ₹6.11 million of LC limits availed from HDFC Bank Limited were converted and utilised as a fund-based cash credit 

limit. 

 

I. FACILITIES OBTAINED BY OUR COMPANY 

 

A. SECURED BORROWINGS 

 

1. Financing Facilities availed from Aditya Birla Finance Limited, Surat, Gujrat (“ABFL”) 

 

Sanction letters dated December 19, 2015 and January 27, 2015 and term loan agreement dated February 02, 2015, 

regarding grant of line of credit and term loan of ₹85 million, sanction letter dated January 16, 2017, regarding renewal and 

enhancement of sanction under the term loan, line of credit and invoice discount facilities, to ₹145.60 million, interest reset 

letter dated January 31, 2017, revising the rate of interest under the credit facilities from 11.60% to 11% and term loan 

agreement dated December 30, 2015, sanction letter dated January 05, 2018, regarding renewal and enhancement of the 

credit facilities to ₹182.30 million from ₹145.60 million and term loan agreement dated January 04, 2018. 

 
Sanctioned 

Amount 

Amount 

outstanding as 

on June 30, 

2018 

Rate of Interest Key terms and conditions 

 

Term Loan 

- I 

 

Facility 

Amount: 

₹31 million 

25.99 10.25% per annum Purpose: Investment in JV for patent project. 

 

Limit Expiry Date: September 01, 2020 

 

Penalties: Additional rate of 2% per annum on delay in repayment of the 

principle amount/interest/charges. 

 

Security: Exclusive charge by way of registered mortgage on industrial plot 

along with shed located at plot no. 478, 479, 494 and 495, road no. 82/C and 

82/D, GIDC, Sachin, Surat, owned by GIDC and on leasehold rights to the 

Company. 

 

Exclusive charge by way of registered mortgage on industrial property 

located at plot no. 440/4 Sachin Industrial Estate on land bearing R.S. No. 

5559/P + 560/P of village Talangpur, Tal: Choryasi, Dist. Surat owned by 

GIDC and on leasehold rights to the Company.   
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Sanctioned 

Amount 

Amount 

outstanding as 

on June 30, 

2018 

Rate of Interest Key terms and conditions 

 

 

Pre-Payment terms: In case the Company desires to pre-pay the loan, the 

prepayment of loan shall be accepted on such terms and conditions as may 

be decided by ABFL.   

Term Loan 

- II 

 

Facility 

Amount: 

₹16.3 

million 

 

14.51 10.25% per annum Purpose: Construction of warehouse on industrial property located at plot 

no. 478, 479, 494 and 495, road no. 82/C, 82/D, GIDC, Sachin, Surat. 

 

Limit Expiry Date: October 01, 2021 

 

Penalties: Additional rate of 2% per annum on delay in repayment of the 

principle amount/interest/charges. 

 

Security: Exclusive charge by way of registered mortgage on industrial plot 

along with shed located at plot no. 478, 479, 494 and 495, road no. 82/C and 

82/D, GIDC, Sachin, Surat, owned by GIDC and on leasehold rights to the 

Company. 

 

Exclusive charge by way of registered mortgage on industrial property 

located at plot no. 440/4 Sachin Industrial Estate on land bearing R.S. No. 

5559/P + 560/P of village Talangpur, Tal: Choryasi, Dist. Surat owned by 

GIDC and on leasehold rights to the Company.   

 

Pre-Payment terms: In case the Company desires to pre-pay the loan, the 

prepayment of loan shall be accepted on such terms and conditions as may 

be decided by ABFL.   

   

Line of 

Credit 

 

Facility 

Amount: 

₹85 million 

 

85.00 10.25% per annum Purpose: Working Capital requirements of the Company. 

 

Limit Expiry Date: November 30, 2018 

 

Penalties: Additional rate of 18% per annum on entire principal and/or 

withdrawal of facility as deemed fit by ABFL. 

 

Security: Exclusive charge by way of registered mortgage on industrial plot 

along with shed located at plot no. 478, 479, 494 and 495, road no. 82/C and 

82/D, GIDC, Sachin, Surat, owned by GIDC and on leasehold rights to the 

Company. 

 

Exclusive charge by way of registered mortgage on industrial property 

located at plot no. 440/4 Sachin Industrial Estate on land bearing R.S. No. 

5559/P + 560/P of village Talangpur, Tal: Choryasi, Dist. Surat owned by 

GIDC and on leasehold rights to the Company.   

 

Pre-Payment terms: In case the Company desires to pre-pay the loan, the 

prepayment of loan shall be accepted on such terms and conditions as may 

be decided by ABFL.   

Invoice 

Discounting 

Facility (As 

a sub-limit 

of the Line 

of Credit)  

 

Facility 

Amount: 

₹35 million  

 

0.00 10.25% per annum Purpose: For discounting the invoice for meeting the working capital 

requirement. 

 

Limit Expiry Date: November 30, 2018 

 

Penalties: Additional rate of 18% per annum on entire principal and/or 

withdrawal of facility as deemed fit by ABFL. 

 

Security: Exclusive charge by way of registered mortgage on industrial plot 

along with shed located at plot no. 478, 479, 494 and 495, road no. 82/C and 

82/D, GIDC, Sachin, Surat, owned by GIDC and on leasehold rights to the 

Company. 

 

Exclusive charge by way of registered mortgage on industrial property 

located at plot no. 440/4 Sachin Industrial Estate on land bearing R.S. No. 

5559/P + 560/P of village Talangpur, Tal: Choryasi, Dist. Surat owned by 

GIDC and on leasehold rights to the Company.   
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Sanctioned 

Amount 

Amount 

outstanding as 

on June 30, 

2018 

Rate of Interest Key terms and conditions 

 

 

Pre-Payment terms: In case the Company desires to pre-pay the loan, the 

prepayment of loan shall be accepted on such terms and conditions as may 

be decided by ABFL.   

Term Loan 

- III 

 

Facility 

Amount: 

₹50 million 

 

46.69 10.25% per annum Purpose: long term working capital requirement of the Company. 

 

Limit Expiry Date: February 01, 2023 

Penalties: Additional rate of 18% per annum on entire principal and/or 

withdrawal of facility as deemed fit by ABFL. 

 

Security: Exclusive charge by way of registered mortgage on industrial plot 

along with shed located at plot no. 478, 479, 494 and 495, road no. 82/C and 

82/D, GIDC, Sachin, Surat, owned by GIDC and on leasehold rights to the 

Company. 

 

Exclusive charge by way of registered mortgage on industrial property 

located at plot no. 440/4 Sachin Industrial Estate on land bearing R.S. No. 

5559/P + 560/P of village Talangpur, Tal: Choryasi, Dist. Surat owned by 

GIDC and on leasehold rights to the Company.   

 

Pre-Payment terms: In case the Company desires to pre-pay the loan, the 

prepayment of loan shall be accepted on such terms and conditions as may 

be decided by ABFL.   

 

 

The aforesaid facilities availed by our Company from ABFL include several restrictive covenants on our Company: 

 

(i) Our Company shall not conclude any fresh borrowing arrangement either secured or unsecured with any other 

bank or financial institutions, borrower or otherwise, nor create any further charge over its fixed assets without the 

prior approval in writing of ABFL; 

 

(ii) Our Company shall not undertake any expansion or fresh project or acquire fixed assets, without the prior approval 

in writing of ABFL, while normal capital expenditure, e.g. replacement of parts, can be incurred. 

 

(iii) Our Company shall not invest by way of share capital in or lend or advance to or place deposits with any other 

concern, without the prior approval in writing of ABFL (normal trade credit or security deposit in the routine 

course of business or advances to employees can, however, be extended); 

 

(iv) Our Company shall not formulate any scheme of merger or amalgamation with any other borrower or 

reconstruction, acquire any borrower, without the prior approval in writing of ABFL; 

 

(v) Our Company shall not undertake any guarantee obligations on behalf of any other borrower or any third entity, 

without the prior approval in writing of ABFL; 

 

(vi) Our Company shall not declare dividend for any year except out of profits relating to that year after making all the 

due and necessary provisions provided that no default had occurred in any of the repayment obligation and ABFL’s 

permissions is obtained; 

 

(vii) Our Company shall not without the prior approval in writing of ABFL, make any repayment of the loans and 

deposits and discharge other liabilities except those shown in the funds flow statement submitted from time to 

time; 

 

(viii) Our Company shall not without the prior approval in writing of ABFL, make any change in its management set-

up; 
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(ix) Our Company shall not, without the prior approval in writing of ABFL, make any payment to any related 

parties/sister concerns/group companies until its obligations of repayment of principal, payment of interest, 

overdue interest, costs, charges, fees etc. to ABFL have been complied; 

 

(x) Our Company shall not, without the prior approval in writing of ABFL, pay any consideration by way of 

commission, brokerage, fees or in any other form to guarantors directly or indirectly unless required under 

applicable law provided however that such commission, brokerage and fee shall become payable only after the 

repayment of the outstanding amounts; 

 

(xi) Our Company shall not, without the prior approval in writing of ABFL, create or permit to subsist any 

encumbrance, mortgage or charge over all or any of its secured assets; 

 

(xii) Our Company shall not deal with or dispose of or create any third-party rights in any of its secured assets, without 

the prior approval in writing of ABFL;  

 

(xiii) Our Company shall not except with the prior approval of ABFL enter into any contractual obligations of a long-

term nature which would effect its financial position to a significant extent; and 

 

(xiv) Our Company shall not effect any changes in its capital structure including but not limited to merger, 

amalgamation, reconstruction or consolidation without the prior written consent of ABFL.  

 

In respect of the sanctioned loan, the following events shall constitute an event of default whereby the entire outstanding 

amount of the loan shall become due and payable by our Company: 

 

(i) Non-Payment: If the Borrower fails to pay within the time stipulated and in the manner specified therefor any sum 

due hereunder whether principal/ interests/ fees/ costs/ charges/ expenses or otherwise due from it hereunder and/ 

or in accordance with terms of any of the Financing Documents; 

 

(ii) General Default: The breach of, or omission 10 observe, or default by the Borrower in observing any of its 

obligations, covenants or undertakings or any term , condition, provision of the Financing Documents; Provided 

that if the same is remediable and if such breach, omission or default shall continue for a period of 7 (seven) 

Business Days after notice thereof in writing is given by ABFL to the Borrower and such action as ABFL may 

require shall not have been taken within 7 (seven) days of ABFL notifying the Borrower of such default and of 

such required action; 

 

(iii) Non-creation / Jeopardization of Security: Failure to create and perfect the Security, or to create, maintain or 

submit any document regarding creation and/or perfection of the Security. 10 the satisfaction of ABFL or any act 

or circumstances of the Borrower which could, in the sale determination of ABFL, Jeopardize, in any way, the 

Security shall be construed as an Event of Default. Similarly, occurrence of an event which would in any manner 

jeopardize the Security would also be construed an Event of Default; 

 

(iv) Mis-Representation: Any representation or warranty or assurance or covenant on the part of the Borrower made 

or deemed to be made or repeated in pursuance to this Agreement or in any notice, certificate or statement or other 

writing referred to herein or delivered hereunder is or proves to be incorrect or misleading in any material respect; 

 

(v) Cross Default: Any default by the Borrower or its/ their promoters/ affiliates/ agents/ associates/ group companies/ 

directors (independent or executive) subsidiaries/ assigns, under this or any other agreement or other writing 

between the Borrower(s) (including its/ their promoters/ affiliates/ agents/ associates/group companies/ directors 

(independent or executive)/ subsidiaries / assigns) and ABFL or its promoters/ affiliates/ subsidiaries, assigns or 

any group company, or under any other agreement or writing of indebtedness of the Borrower or its /their 

promoters/ affiliates/ agents/ associates/ group companies/ directors (independent or executive)/ subsidiaries/ 

assigns, or in the performance of any covenant, term or undertaking thereunder, or any indebtedness of the 

Borrower or its/ their promoters/ affiliates/ agents/ associates/ group companies/ directors (independent or 

executive)/ subsidiaries/ assigns not being paid when due or any creditor of the Borrower or its/their promoters) 

affiliates/ agents/ associates/ group companies/ directors (independent or executive)/ subsidiaries/ as signs 

becoming entitled to declare any indebtedness due and payable prior to the date on which it would otherwise have 

become due or any guarantee or indemnity or collateral given or other support agreement entered into by the 

Borrower or its/ their promoters/ affiliates/ agents/ associates/ group companies/ directors (independent or 

executive)/ subsidiaries/ assigns not being honored when due and called upon; 
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(vi) Inability to pay debts: The Borrower is unable generally to pay its debts as they fall due and/ or commences 

readjustment or rescheduling, in the light of financial difficulties or in contemplation of any default, Event of 

Default or potential Event of Default under any agreement relating to the same (howsoever described), of any 

indebtedness, and/or makes a general assignment for the benefit of or a composition with its creditors and/ or 

admits or is ordered to pay any liability and such liability is not paid when due (provided that for the avoidance of 

doubt any reference in this sub clause to any indebtedness shall not include any indebtedness which is being bona 

fide disputed by the Borrower and in respect of which no adverse court order has been made against the Borrower; 

 

(vii) Non-payment of decretal amount: The Borrower fails to pay amount under any court order or decree or judgment 

against the Borrower; 

 

(viii) Levy of Execution or Distress: Any execution or distress is levied against or an officer takes possession of the 

whole or any part of the property, undertaking or assets of the Borrower or any encumbrance over the whole or 

any part of the property, undertaking or assets of the Borrower becomes enforceable; 

 

(ix) Cessation of Business: The Borrower ceases or threatens to cease to carry on the business it carries on at the date 

hereof; 

 

(x) Insolvency: The Borrower takes any action or any legal action or proceedings are started or other steps taken for 

(i) the Borrower to be adjudicated or found insolvent or bankrupt, (ii) the winding-up or dissolution of the 

Borrower: or (iii) th e appointment of a liquidator, administrator, trustee or receiver or similar officer or institution 

in respect of the Borrower or the whole or any part of its undertaking. assets and properties; 

 

(xi) Repudiation: The Borrower repudiates this Agreement or does or causes to be done any act or thing evidencing an 

intention to repudiate this Agreement and/or any other document in relation to this Agreement; 

 

(xii) Material Adverse Effect: There occurs a Material Adverse Effect in the opinion of ABFL; 

 

(xiii) Any insolvency notice or a winding-up notice is served on the Borrower or a receiver is appointed, or attachment 

is levied on any of the Borrower's properties or assets; 

 

(xiv) If any regulatory proceedings are initiated or likely to be initiated at the sole discretion of ABFL against the 

Borrower; 

 

(xv) If any Governmental authority shall have condemned, nationalised, seized or otherwise expropriated all or any 

part of the assets of the Borrower or shall have assumed custody or control of the business or operations of the 

Borrower, or shall have taken any action for the dissolution of the Borrower, or any action that would prevent the 

Borrower, or its officers from carrying on its business or operations or a substantial part thereof; 

 

(xvi) If an execution, attachment or restraint has been levied on all or any material part of the assets of the Borrower, 

and is not discharged or stayed within 5 (five) Business Days of having been so levied: 

 

(xvii) If the Borrower sells, transfers or otherwise disposes of the whole or a Substantial part of its undertaking or assets, 

whether by a single transaction or a number of transactions, without the prior written consent of ABFL; 

 

(xviii) If it is or becomes unlawful for the Borrower to perform all or any of their respective obligations. As determined 

by ABFL under the Financing Documents, and such unlawfulness is not remedied within 5 (five) Business Days 

after written notice of such unlawfulness shall have been given to the Borrower by ABFL (except in any case 

where the unlawfulness is incapable of remedy, when no such notice as is mentioned herein will be required); 

 

(xix) If ABFL is of the opinion that the Borrower's liabilities exceed the Borrower's assets or that the Borrower is 

carrying on business at a loss; 

 

(xx) If any commitment for any Indebtedness of the Borrower is cancelled or suspended by any other lender as a result 

of an Event of Default under such lender's document (however described); 

 

(xxi) The Borrower act(s)/or desist(s) from acting in any manner which jeopardizes the powers vested in ABFL under 

any power(s) of attorney from being exercised solely by ABFL (acting through its authorised representatives); 
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(xxii) If there is any commencement of a legal process against the Borrower under any criminal Law in force. 

 

In addition to the above Events of Default, the Sanction Letter containing Events of Default (if any) shall constitute as 

further Events of Default. 

 

On the question whether any of the above Events of Default have occurred, the decision of ABFL shall be final, conclusive 

and binding on the Borrower. 

 

Without prejudice to any other provisions of this Agreement, if an Event of Default occurs in respect of any term to an 

entered into between ABFL and the Borrower in pursuance of this Agreement. It shall be deemed as if an Event of Default 

has occurred in respect of all loan facilities, even if the Borrower has performed all his obligations hereunder, and the 

provisions of this Agreement shall apply as if an Event of Default has occurred in respect of all loan facilities. 

 

2. Financing Facilities availed from HDFC Bank Limited, Sachin, Surat (“HDFC”) 

 

Master Facility Agreement dated April 28, 2012 regarding grant of credit facilities of ₹70 million and sanction letter dated 

June 17, 2013, enhancing the overall facility limit of the credit facilities to ₹92.24 million along with the demand promissory 

note, letter of continuing security, supplementary agreement, term loan agreement, supplementary letter of hypothecation, 

memorandum recording past transactions of creation of mortgage by delivery of title deeds all dated June 26, 2013, sanction 

letter dated January 28, 2015, renewing the existing credit facilities and enhancing the overall facility limit of the credit 

facilities to ₹229.64 from ₹92.24 million along with demand promissory note, letter of continuing security, memorandum 

relating to charge over fixed deposits/cash deposits, supplementary agreement, supplementary letter of continuing 

guarantee, declaration-cum-indemnity, term loan agreement, memorandum recording past transactions of creation of 

mortgage by delivery of title deeds and power of attorney all dated January 28, 2015, sanction letter dated March 08, 2017, 

renewing the existing credit facilities and enhancing the overall facility limit of the credit facilities to ₹282.22 million from 

₹229.64 million along with memorandum relating to charge over fixed deposits/cash deposits, demand promissory note, 

letter of continuing security, supplementary agreement, term loan agreement, supplementary letter of hypothecation, 

memorandum recording past transactions of creation of mortgage by delivery of title deeds, declaration-cum-indemnity and 

supplementary letter of continuing guarantee all dated March 31, 2017. The said credit facilities have been renewed and 

enhanced vide sanction letter dated March 6, 2018 to ₹318.20 million, however, the enhancement to the cash credit limit 

from ₹60.00 million to ₹110.00 million has not been exercised by our Company on account of certain commercial reasons.  

 

Sanctioned Amount Amount 

outstanding as 

on June 30, 

2018 

Rate of 

Interest/ 

Commission  

Key terms and conditions 

 

Cash Credit Facility 

Facility Amount: ₹110 million (1) 

   

36.64 9.35% Primary Security:  

 

For cash credit facility: Hypothecation by way of first 

and exclusive charge on all the present and future stocks 

and book debts. 

 

For term loan facility: Hypothecation by way of first and 

exclusive charge on all present and future plant and 

machinery. 

 

Security (Collateral):  

 

Industrial Property/ Plot no. 440/5, Sachin Industrial 

Estate, Road No. 82, Sachin, GIDC, Surat, inland 

bearing R.S. No. 559/P + 560, Surat, 395015, Surat 

 

Industrial Property/ Plot no. 440/6 Sachin Industrial 

Estate Road No. 82, Sachin, GIDC, Surat, situated at 

land bearing R.S. No. 559/P + 560, Surat, 395015, Surat 

 

Residential Property/ 148, Krishna Park, Sachin, 

Navsari Road Pardi Kande, Surat, Opp. Yogeshwar 

Park, Sachin 

 

An Immoveable Property bearing Plot No. 8206/B 

admeasuring 5250 sq. mts., situated at Revenue Survey 

No. 309/P of Village Talangpur, Ta. Choryasi, Surat. 

EPC/ PCFC/ FBP/ FBD/ EBR/ FBN 

(Inter-changeable with Cash Credit 

Limit) 

 

Facility Amount: ₹50 million 

 

0.00 9.35% 

FLC/ ILC Limit 

Limit: ₹10 million 

 

0.00 1.25% p.a. 

FLC/ ILC Limit 

(Inter-changeable with Cash Credit 

Limit) 

 

Limit: ₹10 million 

 

6.11 1.25% p.a. 

Term Loan 1 

Facility Amount: ₹80 million 

 

67.13 9.35% 

Bill Discount Limit  

 

Limit: ₹40 million 

 

39.84 9.35% 

Working Capital Term Loan 

Facility Amount: ₹20 million 

12.79 9.35% 
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Sanctioned Amount Amount 

outstanding as 

on June 30, 

2018 

Rate of 

Interest/ 

Commission  

Key terms and conditions 

 

 

DRUL Limit 

Limit: ₹5 million 

 

0.00 9.35% 

BG Limit 

Limit: ₹5 million 

 

0.00 1.8% per 

annum  

PSR Limit 

Limit: ₹7 million 

 

0.00 As per 

bank’s 

norms 

Term Loan 2 

Facility Amount: ₹40 million 

 

37.39 9.35% 

(1) Our Company has availed the cash credit facility of ₹60.00 million only. 

 

The Bank at its sole discretion and on such terms as to pre-payment as it may prescribe, permit acceleration of EMIs or 

repayment at the request of the Borrower. The Borrower may prepay the entire outstanding Loan (but not a part thereof) by 

giving to the Bank at the concerned branch not less than 30 days notice in writing of the Borrower’s intention to prepay and 

paying to the Bank in full the outstanding principal amount of the Loan, all outstanding EMIs, interest, charges and other 

sum payable by the Borrower to the Bank. The prepayment shall take effect only when cash has been paid or cheque have 

been realised. Prepayment cannot be made until six months after the Loan availment. Further on every prepayment, 

prepayment fees of 4% of the principal amount of the Loan so being repaid, or at such rates as decided by the Bank from 

time to time during the tenure of this loan, would be applicable. Upon receipt of part prepayment, the Bank may after the 

repayment schedule in such manner as it may deem fit. Alternatively, the Bank may also continue the existing repayment 

schedule and reduce the tenure of the Loan. 

 

The aforesaid facilities availed by our Company from HDFC include several restrictive covenants on our Company: 

 

(i) To furnish to the bank all such information, statements, particulars, estimates and reports as the Bank may require 

from time to time as to the compliance with terms of the Loan and shall also submit to the bank, in form and detail 

satisfactory to the Bank, unaudited quarterly income statement of the borrower within 30 (thirty) days of the close 

of each quarter and copies of audited financial statements including balance sheet and profit and loss account (in 

details and not in the abridge form) within 120 (one hundred twenty) days after the close of each financial year; 

 

(ii) not to enter into ant scheme of merger, amalgamation, compromise or reconstruction without the prior written 

consent of the Bank; 

 

(iii) not to permit any change in the ownership or control of the Borrower whereby the effective beneficial ownership 

or control of the Borrower shall change, without the prior written consent of the Bank; 

 

(iv) not to effect nay material changes in the management of the business of the Borrower, without the prior written 

consent of the Bank. 

 

(v) not to make any amendment in the Borrower’s Memorandum and Article without the prior consent of the Bank. 

 

(vi) not to create, assume or incur any further indebtedness of a long-term nature whether for borrowed money or 

otherwise, except with the prior written consent of the Bank. 

 

(vii) not to declare any dividend if any instalment towards principle or interest remains unpaid on its due date 

 

(viii) The Borrower shall not create any further charges on the Secured Assets without the prior written consent of the 

Bank and shall not do any act which would prejudice the Bank’s security or interest. The Borrower shall not grant 

any rights in respect of the Secured Assets; including the right of use to any person; 

 

(ix) The Borrower shall not without the prior written permission of the Bank borrower from any person until the said 

Dues have been paid in full; 
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(x) The Borrower shall not change the purpose of use of the funds under the loan in any manner during the disposition 

of the Loan or thereafter; 

 

(xi) The Borrower shall not withdraw or allowed to be withdrawn from its business, any unsecured loans as at the date 

of the execution of this Agreement, brought in by directors/partners/proprietor/ co-parceners, relatives and friends 

(as the case may be) during the tenure of this Loan; 

 

(xii) The Borrower shall not pay any monies by way of interest or any other obligations under any unsecured facilities 

from any bank or financial institution or otherwise, including any unsecured loans, brought in by 

directors/partners/proprietor/ co-parceners, relatives and friends (as the case may be) until such time as there are 

any monies owed by and due from the Borrower to the bank. 

 

(xiii) The Borrower shall promptly inform the Bank of the happening of an event of Default (as hereinafter defined); 

 

(xiv) The Borrower shall bear and pay all taxes, rates, duties, (including slamp duties) charges, and other imposts and 

obligations, existing as wells future, in respect of this Agreement and the creation of Security; 

 

(xv) The Borrower shall not dispute any variation in the interest rate; 

 

(xvi) The Borrower shall accept the statement of accounts and compulation of interest by the Bank as final on the 

Borrower; 

 

(xvii) The Borrower shall ensure that all statements, representation, warranties, information provided by the borrower’s 

to the Bank whether pursuant to this Agreement or otherwise shall be true and correct and not misleading in letter 

or in spirit; 

 

(xviii) The Borrower shall promptly notify the Bank in the event of the Borrower receiving a notice of application/ 

petition being filed/intended to be filed for the insolvency/winding up of the Borrower, or if a custodian or receiver 

is appointed of any of the Borrower’s properties, business or undertaking; or if any part of the Borrower’s 

properties, business or undertaking is /are attached; 

 

(xix) Whenever called upon by the Bank to do so the Borrower shall furnish to the Bank statement of annual income/ 

net worth.  

 

(xx) Deliver to the Bank and where applicable, cause the guarantor(s) to deliver to the Bank, the following, in a form 

and consent acceptable to the Bank: 

I. Where the Borrower is an individual and a specified near relation of a director of a Banking 

company/financial institution, details of the relationship of the borrower with the director of the banking 

company/financial institution. 

II. Where the Borrower is a partnership firm and any of the partners is a director or specified near relation of a 

director of a Banking company/financial institution, becomes a director or specified near relation of a director 

of a banking company/financial institution, details of the directorship or relationship of the partner with the 

director of the banking company/financial institution; 

III. Where the Borrower is a joint stock company and any of its directors is a director or specified near relation 

of a director of the banking company/financial institution or at any time during the currency of this Facility, 

becomes a director or specified near relation of a director of the banking company/ financial institution, 

details of the directorship or relationship of the director with the director of the banking company/financial 

institution. 

 

Provided that, in the event Clauses (i) to (iii) of this Clause 18(m) are not applicable and unless otherwise declared to the 

Bank in writing as under Clause 18(m) (i) to (iii) above, the Borrower hereby that he is not a director or specified near 

relation of a director of a banking company/financial institution. 

 

(xxi) Not seek the release of Security created by Borrower, so long as there are any outstanding owed by any entity 

which may be a related party or an affiliated of the Borrower, to the Bank even after all said Dues under the 

Agreement have been met by the Borrower. 

 

The Bank may, in its own discretion without assigning any reason and upon written notice mailed or delivered to the 

Borrower cancel the Loan herein granted and demanded repayment thereof. Delivery of such notification by the Bank shall 

constitute sufficient notice of such cancellation, and thereupon the said Loan, all interest due and payable thereon and all 
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liabilities and other obligation of the Borrower thereunder to the Bank including interest, and other charges shall become 

due and payable by the Borrower immediately to the Bank. 

 

The Bank reserves an unconditional right to cancel/ terminate the right of the Borrower to avail of or make drawals from 

the unavailed portion of the Loan/ Facility sanctioned at any time during the currency of the Loan/ Facility, without any 

prior notice to the Borrower. 

 

The Borrower shall indemnify and keep indemnified the Bank against all action, suits, proceeding and all costs, charges, 

expenses, losses or damages which may be incurred or suffered by the Bank by reason of any false or misleading 

information given by the Borrower to the Bank hereunder ar any breach / default/ contravention/ non-observance/ non-

performance by the Borrower of any terms, conditions, agreements and provisions hereunder. The Bank shall be entitled to 

include any amount payable by the Borrower under this Clause 29 in the said Dues being the subject matter of this 

Agreement. 

 

The Bank shall be entitled to sell, assign, securitize or transfer the Bank’s rights and obligations under this Agreement and 

any security in favour of the Bank (including all guarantee(s) to any person(s) of the Bank’s choice in whole or in part and 

in such manner as the Bank may decide. The Borrower agrees that in the event of transfer, assignment of the benefits and 

obligation under the Agreement, under a risk sharing agreement entered in to by the Bank or otherwise, the interest rate 

applicable, securitisation or transfer shall conclusively bind the Borrower and all other persons. The Borrower shall not be 

entitled to directly or in directly assign the benefit or obligation of this Agreement without the prior written permission of 

the Bank. 

 

In respect of the sanctioned loan, the following events shall constitute an event of default whereby the entire outstanding 

amount of the loan shall become due and payable by our Company: 

 

(i) If any representation or particulars made in the Borrower’s proposal/ application herein are found to be incorrect 

or the Borrower commits any breach or default in performance or observance of these presents or any 

documentation in relation to the Security created in favour of the Bank or fail to keep or perform any of the terms 

or provisions of any other agreement between the Bank and Borrower in respect of this Loan. 

 

(ii) If the Borrower commits any default in the payment of principle or interest or nay obligation of the Borrower to 

the Bank when due and payable. 

 

(iii) If there is any deterioration or impairment of the Secured Assets or any part thereof, or any decline or depreciation 

in the value or market price thereof (whether actual or reasonably anticipated) which causes the Security in the 

judgement of the Bank to become unsatisfactory as to character or value. 

 

(iv) If any attachment, distress, execution or other process against the Borrower, or any of the Secured Assets enforced 

or levied upon. 

 

(v) The death, insolvency, winding up, failure in business, commission of an act of bankruptcy/general assignment for 

the benefit of creditors, if the Borrower suspends payment to any creditors or threatens to do so, filling of any 

petition in bankruptcy of by, or against the Borrower or filing up of any petition for winding up of the Borrower; 

 

(vi) If the Borrower (being a company) goes into liquidation for the purpose of amalgamation oe reconstruction, except 

with prior written approval of the Bank; 

 

(vii) If a receiver is appointed in respect of the whole or any part of the property/assets of the Borrower; 

 

(viii) If the Borrower ceases or threatens to cease or carry on its business; 

 

(ix) If it is certified by an accountant of a firm of accountants appointed by the Bank (which the bank is entitled and 

hereby authorised to appoint at any time that the liability of the Borrower exceeds the Borrower’s assets or the 

Borrower is carrying on business at a loss. 
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(x) Borrower without prior written consent of the Bank attempts or purports to create any change, mortgage, pledge, 

hypothecation, lien or other encumbrance over the Borrower’s property or any part thereof, which is or shall be 

the security for the repayment of the said Dues except for securing any other obligation of the Borrower to the 

Bank; 

 

(xi) If any circumstances or event occurs which is prejudicial to or impairs or jeopardise pr is likely to prejudice, 

impair, imperil, depreciate or jeopardise any security given by the Borrower or any part thereof; 

 

(xii) If any circumstances or event occurs which would or likely to prejudicially or adversely affect in any manner the 

capacity of the Borrower to repay the loan or any part thereof; 

 

(xiii) If the loan or any part thereof id utilised for any purpose other than the purpose for which it is applied by the 

Borrower and sanctioned by the Bank; 

 

(xiv) Upon happening of any substantial change in the constitution or management of the Borrower without the previous 

written consent of the Bank or upon the Borrower or the Management of the Borrower ceasing to enjoy the 

confidence of the Ban; 

 

(xv) The Borrower is in breach of any other loan/facility agreement with any other person; 

 

(xvi) The Borrower breaches any other obligation with the Bank under any other Agreement; 

 

(xvii) If subsequent to the grant of the loan the Borrower and/or the guarantor(s) (when spouses) is/are divorced or any 

proceeding is taken or commenced or initiated in any family court for the same or otherwise; 

 

(xviii) If the Borrower or guarantor(s) die; 

 

(xix) If any of the post-dated cheques/Standing Instructions/ECS mandates issued by the Borrower to the Bank are 

dishonoured.  

 

If any Event of Default or any event which, after the notice or lapse of time or both would constitute an Event Default shall 

have happened, the Borrower shall forthwith give the Bank notice thereof in writing specifying such event of default or 

such event. The Borrower shall also promptly inform the Bank if and when any statutory notice of winding-up/insolvency 

under the provision of the Companies Act,1956 or any other law or of any suit or legal process intended to be filed/initiated 

against the Borrower, is received by the Borrower. On the question whether any of the above events/circumstances has 

occurred/happened, the decision of the Bank shall be final, conclusive and binding on the Borrower. 

 

The Borrower agrees to pay interest, commitment fee and additional interest payable on the loan along with other charges 

applicable, as follows: Any default by the Borrower in payment of dues or in compliance of any of the terms and conditions 

herein, would entail an additional interest charge at the rate mentioned in item 10 of the Schedule hereunder written on the 

entire Loan, leviable from the date of the default till the date of actual payment without prejudice to the Bank’s other rights 

available as per this Agreement Provided also that the obligation to pay additional interest shall not entitle the Borrower to 

claim a defence that no event of default as mentioned hereunder has occurred. 

 

B. UNSECURED BORROWINGS 

 

Except as disclosed hereinbelow, neither of our Company, our Promoter or our Group Company have availed any unsecured 

loans as on the date of this Draft Red Herring Prospectus: 

 
Borrower Lender Amount 

(in ₹ million) 

Interest Terms of Repayment Term 

Ami 

Organics 

Limited 

Girishkumar 

Limbabhai 

Chovatia  

25.50 Nil The loan will be recovered on demand of the lender 

from time to time with liberty to the borrower to 

make adjustments against recoverable(s) from the 

lender, if any 

5 years 
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Nareshbhai 

Ramjibhai 

Patel 

25.50 Nil The loan shall be recovered on demand of the 

lender from time to time with liberty to the 

borrower to make adjustments against 

recoverable(s) from the lender, if any 

5 years 

Chetankumar 

Chhaganlal 

Vaghasia 

25.50 Nil The loan shall be recovered on demand of the 

lender from time to time with liberty to the 

borrower to make adjustments against 

recoverable(s) from the lender, if any 

5 years 

 

II. LOANS BY GROUP COMPANY TO OUR COMPANY 

  

Our Company has not availed any loans from our Group Companies as on the date of this Draft Red Herring Prospectus.  

  

III.  GUARANTEES 

 

Our Promoters have furnished their personal guarantees in respect of facilities availed by our Company from (i) Aditya 

Birla Finance Limited vide deeds of guarantees dated February 2, 2015, December 30, 2015 and January 5, 2018; and (ii) 

HDFC Bank Limited vide Letter of Continuing Guarantee dated March 31, 2017 for the following amounts: 

 
(in ₹ million) 

Aditya Birla Finance Limited 

 Term Loan I 50.00 

 Letter of Credit 85.00 

 Term Loan II 20.00 

 Term Loan III 50.00 

HDFC Bank Limited 

 All facilities 282.22 

Total 487.22 
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SECTION VI – LEGAL AND OTHER INFORMATION 

 

OUTSTANDING LITIGATION AND OTHER MATERIAL DEVELOPMENTS 

 

Except as stated in this section, there are no (i) outstanding criminal proceedings involving our Company, Joint Venture, 

Group Companies, Promoters or Directors; (ii) outstanding actions taken by statutory or regulatory authorities involving 

our Company, Joint Venture, Group Companies, Promoters or Directors; and (iii) outstanding claims involving our 

Company, Joint Venture, Group Companies, Promoters or Directors for any direct and indirect tax liabilities; (iv) inquiries, 

inspections or investigations initiated or conducted under the Companies Act, 2013 against our Company pending or taken, 

during the last five years immediately preceding the year of filing of this Draft Red Herring Prospectus; and prosecutions 

filed (whether pending or not) involving our Company; fines imposed or compounding of offences under the Companies 

Act, 2013 by our Company and our in the last five years immediately preceding the year of this Draft Red Herring 

Prospectus; (v) pending defaults or non-payment of statutory dues by our Company; (vi) litigation or legal action pending 

or taken against our Promoters by any ministry or Government department or statutory authority during the last five years 

immediately preceding the year of this Draft Red Herring Prospectus; (vii) material frauds committed against our 

Company, in the five years preceding the date of this Draft Red Herring Prospectus; (viii) outstanding dues to creditors of 

our Company as determined to be material by our Board of Directors as per the Materiality Policy in accordance with the 

SEBI ICDR Regulations; (ix) outstanding dues to micro, small and medium enterprises and other creditors; (x) outstanding 

litigation involving any other person whose outcome could have a material adverse effect on the position of our Company; 

and (xi) outstanding litigations as determined to be material by our Board of Directors as per the Materiality Policy in 

accordance with the SEBI ICDR Regulations. Further, there are no pending proceedings initiated for economic offences 

or defaults against our Company in respect of dues payable. 

 

Pursuant to the SEBI ICDR Regulations and the Materiality Policy adopted by our Board of Directors on May 24, 2018 

for the purposes of disclosure, all pending litigation involving our Company, Joint Venture, Group Companies, Promoters 

or Directors, other than criminal proceedings, statutory or regulatory actions and taxation matters, would be considered 

‘material’ if the monetary amount of claim by or against the entity or person in any such pending matter is in excess of 

1.00% of our Company’s proft after tax for fiscal 2017-18 or any such litigation, an adverse outcome of which would 

materially and adversely affect our Company’s business, prospects, operations, financial position or reputation, 

irrespective of the amount involved in such litigation. 

 

Unless stated to the contrary, the information provided below is as of the date of this Draft Red Herring Prospectus. 

 

I. LITIGATION INVOLVING OUR COMPANY 

 

A. Outstanding criminal proceedings involving our Company 

 

As on the date of this Draft Red Herring Prospectus, there are no criminal proceedings involving our Company. 

 

B. Actions by statutory or regulatory authorities against our Company 

 

As on the date of this Draft Red Herring Prospectus, there are no statutory or regulatory proceedings involving our 

Company. 

 

C. Outstanding Civil litigation involving our Company 

 

As on the date of this Draft Red Herring Prospectus, there are no pending civil litigations involving our Company. 

 

D. Tax proceedings/ demands involving our Company 

 

a. Set forth below are details of the tax proceedings initiated against our Company 

(in ₹ million) 

 

Nature of tax involved Number of cases 

outstanding 

Amount involved in such proceedings  

(to the extent ascertainable) 

Direct Tax   

Intimation received under Section 245 of the 

Income Tax Act, 1961 

3 (1) 0.77 

Indirect Tax   

Service Tax 1 3.48 
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(1) An intimation under Section 245 of the Income Tax Act, 1961 has been received by our Company from the Deputy 

Commissioner of Income Tax, CPC on July 4, 2018, raising an aggregate tax demand of ₹0.77 million. The Assessing 

Officer has raised a demand of ₹0.73 million under Section 143(1) of the Income Tax Act, 1961 pertaining to assessment 

year 2008-09, a demand of ₹0.04 million under Section 143(3) of the Income Tax Act, 1961 pertaining to assessment 

year 2014-15 and a demand of ₹3,505 under Section 220(2) of the Income Tax Act, 1961 pertaining to assessment year 

2015-16 vide the said intimation letter.  

 

b. Set forth below are the tax notices issued against our Company 

 

Three (3) notices have been received by our Company from the Office of Assistant Commissioner of Income Tax, 

Circle 1(1)(1), Vadodara pertaining to assessment years 2016-17 under Section 143(3); and pertaining to 

assessment years 2012-13 and 2011-12 under Section 147 of the Income Tax Act, 1961 for which assessment 

proceedings have been initiated.  

 

c. Set forth below are the tax appeals filed by our Company 

 

A first appeal proceeding pertaining to the Assessment Year 2014-15 has been initiated by our Company before 

the Office of the Commissioner of Income Tax, Appeal, CIT(A), Vadodara - 1. 

 

E. Outstanding dues to small scale undertakings or any other Creditor 

 

As of March 31, 2018, we have four (4) material creditors. For further details, see www.amiorganics.com/material-

creditors.html.  

 

As per the Materiality Policy, creditors to whom an amount exceeding ₹23.88 million, which is 5.00% of the total trade 

payable of the Restated Consolidated Financial Statement for the period ending March 31, 2018, was outstanding, were 

considered ‘material’ creditors. Based on the above, there are four (4) material creditors of our Company as on March 31, 

2018 to whom an aggregate amount of ₹137.60 million or more was outstanding on such date.  

 

Based on information available with our Company, dues outstanding to micro and small enterprises as defined under the 

Micro, Small and Medium Enterprises Development Act, 2006, as of March 31, 2018, are as follows: 
(in ₹ million) 

S. No. Name of MSME Creditor Amount Outstanding 

1.  Rajyog Industries 0.64 

2.  Salecha Metal Industries LLP 0.35 

3.  Shree Matangi Cooling Towers Private Limited 0.77 

4.  Shreya Ex-Tech Private Limited 0.92 

5.  Hariom Timber 1.24 

6.  Omcar Printers 0.06 

7.  S. M. Industrial Stores 0.22 

8.  Chempure 0.06 

9.  Jaydev Chem Industries (Pur) 8.52 

10.  Jaysons Chemical Industries 8.29 

11.  Ramshree Corporation 0.69 

12.  Shital Chemical Industries 2.02 

13.  Shreeneel Chemicals 8.40 

14.  Jaydev Chem Industries 6.40 

TOTAL 38.58 

 

Information provided on the website of the Company is not a part of this Draft Red Herring Prospectus and should not be 

deemed to be incorporated by reference. Anyone placing reliance on any other source of information, including our 

Company’s website: www.amiorganics.com, would be doing so at their own risk. 

 

F. Pending non-payment of statutory dues by our Company 

 

The table below sets out the details of the statutory dues, where our Company has delayed in making payments in the last 

five Financial Years: 

(₹ in million) 

Sr. No Particulars FY 2018 FY 2017 FY 2016 FY 2015 FY 2014 

1.  TDS Payable 2.07 1.02 0.85 0.15 0.08 

http://www.amiorganics.com/material-creditors.html
http://www.amiorganics.com/material-creditors.html
http://www.amiorganics.com/
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II. LITIGATION INVOLVING OUR JOINT VENTURE 

 

A. Outstanding criminal litigation involving our Joint Venture 

 

As on the date of this Draft Red Herring Prospectus, there are no outstanding criminal proceeding initiated against or by 

our Joint Venture. 

 

B.  Pending action by statutory or regulatory authorities against our Joint Venture 

 

As on the date of this Draft Red Herring Prospectus, there are no pending action by statutory or regulatory authorities 

initiated against our Joint Venture. 

 

C.  Outstanding civil litigation involving our Joint Venture 

 

As on the date of this Draft Red Herring Prospectus, there is no pending civil litigation initiated by or against our Joint 

Venture. 

 

D.  Tax proceedings involving our Joint Venture 

 

As on the date of this Draft Red Herring Prospectus, there are no direct or indirect tax proceedings against our Joint Venture. 

 

III. LITIGATION INVOLVING OUR GROUP COMPANIES 

 

A. Outstanding criminal litigation involving our Group Companies 

 

Criminal Proceedings against our Group Companies 

 

The Registrar of Companies, Gujarat, Dadra and Nagar Havelli (“RoC”) has filed a criminal complaint No. 9 of 2017 on 

October 5, 2017 against Ami Lifesciences Private Limited and its directors in default Nareshbhai Ramjibhai Patel, 

Girishkumar Limbabhai Chovatia, Maheshbhai D Kumbhani and Kalpesh Ravajibhai Patel (“Accused”) before the 

Principal District and Sessions Judge, Ahmedabad (Rural)  (“Special Court”) under Section 135 of the Companies Act, 

2013 alleging that Ami Lifesciences Private Limited has violated the provisions of Section 135 read with Section 134(3) 

(o) of the Companies Act, 2013 and General Circular dated June 18, 2014 by not constituting and disclosing the details 

about the policy developed and implemented by it on corporate social responsibility (“CSR”)  initiatives taken during the 

financial year 2014-15 and not specifying any reason for not spending the CSR amount in the board report for the financial 

year 2014-15. The present complaint has been filed on the basis of the ministry letter no. 12/03/2017-CSR (Part-III) dated 

June 12, 2017 and the regional director, Ahmedabad letter no. RD (NWR)/Section 135/2016/1150 dated June 21, 2017 

directing the RoC to launch prosecution for violation of Section 135 of the Companies Act, 2013 against the Accused. The 

Complainant has prayed before the Special Court to issue a process against all the accused and punish them in accordance 

with law in the interest of justice. The matter is currently pending. 

 

B.  Pending action by statutory or regulatory authorities against any of our Group Companies 

 

As on the date of this Draft Red Herring Prospectus, there are no pending action by statutory or regulatory authorities 

initiated against our Group Companies. 

 

C.  Outstanding civil litigation involving our Group Companies 

 

Civil proceedings against our Group Companies 

 

As on the date of this Draft Red Herring Prospectus, there is no pending civil litigation initiated by or against our Group 

Companies. 

 

2.  ESIC Payable - - - - - 

3.  PF Payable - - - - - 

4.  
Service Tax on 

Reverse Charge 0.33 1.23 0.01 0.27 0.49  

5.  Professional Tax - - - - - 
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Civil proceedings by our Group Companies 

 

As on the date of this Draft Red Herring Prospectus, there is no pending civil litigation initiated by or against our Group 

Companies. 

 

D.  Tax proceedings involving our Group Company 

 

a. Set forth below are details of the tax proceedings initiated against Ami Lifesciences Private Limited 

 
(in ₹ million) 

 
(1) The Customs Excise and Service Tax Appellate Tribunal (CESTAT) has disposed off the appeal in the matter of 

Commissioner of Central Excise and Service Tax v/s Ami Lifesciences Private Limited on August 29, 2017 and directed the 

parties to approach CESTAT after disposal of another case of Essar Steel India Limited v/s C.C.E & S.T, Surat {2016 (335) 

ELT 660} pending before the High Court of Gujarat on similar issues. 

 

IV.   LITIGATION INVOLVING OUR DIRECTORS 

 

A. Outstanding criminal litigation involving our Directors 

 

Except as disclosed under “-Litigation involving our Group Companies – Outstanding criminal litigation involving our 

Group Companies- Criminal Proceedings against our Group Companies” above, there are no outstanding criminal 

proceedings initiated against our directors. 

 

B. Pending action by statutory or regulatory authorities against any of our Directors 

 

Except as disclosed under “-Litigation involving our Group Companies – Outstanding criminal litigation involving our 

Group Companies- Criminal Proceedings against our Group Companies” above, there are no outstanding criminal 

proceedings initiated against our directors. 

 

C. Outstanding civil litigation involving our Directors 

 

As on the date of this Draft Red Herring Prospectus, there is no pending civil litigation initiated by or against our Directors. 

 

D.  Tax proceedings involving our Directors 

(₹ in million) 

 

 

 

 

 
(1)  A tax demand of ₹0.07 million has been raised against our Independent Director, Girikrishna Maniar by the Assessing 

Officer on July 4, 2018 under Section 154 of the Income Tax Act, 1961 pertaining to assessment year 2009-10.  

 

As on the date of this Draft Red Herring Prospectus, there are no direct or indirect tax proceedings against our Directors. 

 

V. LITIGATION INVOLVING OUR PROMOTERS 

 

A. Outstanding criminal litigation involving our Promoters 

 

Except as disclosed under “-Litigation involving our Group Companies – Outstanding criminal litigation involving our 

Group Companies- Criminal Proceedings against our Group Companies” above, there are no outstanding criminal 

proceedings initiated against our Promoters. 

 

B.  Pending action by statutory or regulatory authorities against any of our Promoters 

 

Nature of tax involved Number of cases outstanding Amount involved in such proceedings 

(to the extent ascertainable) 

Direct Tax NIL - 

Indirect Tax   

Service Tax 1 (1) 4.98 

Nature of tax involved Number of cases outstanding Amount involved in such proceeding(s) 

Direct Tax      

Income Tax 1 (1) 0.07 

Indirect Tax Nil - 
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As on the date of this Draft Red Herring Prospectus, there are no pending action by statutory or regulatory authorities 

initiated against our Promoters. 

 

C. Outstanding civil litigation involving our Promoters 

 

As on the date of this Draft Red Herring Prospectus, there is no pending civil litigation initiated by or against our Promoters. 

 

D.  Tax proceedings involving our Promoters 

 

As on the date of this Draft Red Herring Prospectus, there are no direct or indirect tax proceedings against our Promoters. 

 

VI. MATERIAL DEVELOPMENTS SINCE THE LAST BALANCE SHEET DATE  

 

Except as stated in “Management’s Discussion and Analysis of Financial Condition and Results of Operation  - 

Significant Developments” on page 369, no circumstances have arisen since March 31, 2018, the date of the last Restated 

Financial Statements disclosed in this Draft Red Herring Prospectus, which materially and adversely affect or are likely to 

affect, our operations or earnings taken as a whole, the value of our consolidated assets or our ability to pay our material 

liabilities within the next 12 months. 

 

VII. PAST INQUIRIES, INVESTIGATIONS OR INSPECTIONS 

 

There have been no inquiries, inspections or investigations initiated or conducted under the Companies Act or any previous 

company law in the last five years immediately preceding the year of issue of the Draft Red Herring Prospectus in relation 

to our Company, except as disclosed above in “- Criminal Proceedings against our Group Companies” above.  
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GOVERNMENT AND OTHER APPROVALS 

 

Our Company has received the necessary consents, licenses, permissions, registrations and approvals from various 

governmental agencies and other statutory and / or regulatory authorities required for carrying out its business activities 

and except as mentioned below, no further material approvals are required for carrying on our business activities. Unless 

otherwise stated, these material approvals or licenses are valid as of the date of this Draft Red Herring Prospectus. Certain 

material approvals or licenses may have lapsed in their normal course and in relation to those which have expired, we 

have either made applications for renewal or are in the process of making applications for renewal. Our Company can 

undertake the Issue and our Company and Joint Venture can continue such business activities. For further details, in 

connection with the regulatory and legal framework within which we operate, see the section titled “Key Regulations and 

Policies” on page 138.  

 

The approvals required to be obtained by us includes the following: 

 

I. Incorporation Details of our Company  

 

1. Certificate of incorporation dated June 12, 2007 issued to our Company by the Registrar of Companies, Gujarat, 

Dadra and Nagar Havelli. 

 

2. Fresh certificate of incorporation dated April 18, 2018 issued to our Company by the Registrar of Companies, 

Ahmedabad on account of change of name from ‘Ami Organics Private Limited’ to ‘Ami Organics Limited’ 

upon conversion to a public limited company. 

 

For details of corporate and other approvals in relation to the Issue, see “Other Regulatory and Statutory Disclosures” on 

page 392. 

 

II. Approvals for the Issue 

 

For the approvals obtained for the Issue, see “Other Regulatory and Statutory Disclosures” on page 392. 

 

III. Approvals in relation to our business  

 

We require various approvals to carry on our business in India. Some of these may expire in the ordinary course of business 

and applications for renewal of these approvals are submitted in accordance with applicable procedures and requirements. 

We have received the following approvals pertaining to our business: 

 

A. Tax related approvals 

 

(i) The permanent account number of our Company is AAGCA4014R.  

(ii) The tax deduction account number of our Company is SRTA03241A. 

(iii) The goods and services tax identification number of our Company is 24AAGCA4014R1ZL.  

 

B. Labour related approvals 

 

(i) Under the provisions of the EPF Act, as amended, our Company has been allotted EPF Code GJ/SRT/33946. 

(ii) Contract labour license bearing license number L.C.6/CLA/Licence granted to Ansh Enterprises under 

Contract Labour (Regulation and Abolition) Act, 1970 for undertaking contractual work at the establishment 

of our Company and valid up to June 30, 2019. 

(iii) Employees’ State Insurance Corporation code 39-30667-34. 

(iv) Employee Provident Fund code GJ/SRT/33946 w.e.f. February 04, 2005. 

 

C. Environmental Approvals 

 
Particulars Registration/ Reference/ 

License Number 

Date of Issue Date of Expiry 

Consent to establish under Section 25 of the 

Water Act and Section 21 of the Air Act by 

the Gujarat Pollution Control Board 

CTE-63307 August 28, 2014 July 4, 2019 

Environment clearance for expansion of 

existing unit under the Environment Impact 

Notification, 2006 

SEIAA/GUJ/EC/5(f)/3078/2015 August 21, 2015 - 
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Particulars Registration/ Reference/ 

License Number 

Date of Issue Date of Expiry 

Consolidated consent authorisation 

(Consent to Operate) under Section 25 of 

the Water Act, Section 21 of the Air Act and 

Rule 3(c) and 5(5) of HWM Rules by the 

Gujarat Pollution Control Board 

AWH-80457 July 22, 2016 August 31, 2021 

Biomedical waste authorization SRT IN 015 January 1, 2018 December 31, 2020 

 

D. Material approvals in relation to our Business  

 

We require various approvals and/or licenses under various rules and regulations to conduct our business (“Key 

Approvals”). Some of the material approvals required by us to undertake our business activities are set out below:   

 
Particulars Registration/ Reference/ 

License Number 

Date of Issue Date of Expiry 

Factory License (1) 8549 January 19, 2017 December 31, 2021 

Factory License (2) 26191 January 1, 2016 December 31, 2019 

Certificate of Importer Exporter Code (IEC) 5204008799 October 6, 2004 - 

(1) The license has been granted in favour of our Directors for our premises situated at Plot No. 440/5 & 6, GIDC, Sachin, Surat owned 

by our Company. 

(2) The license has been granted in favour of our Directors for our premises situated at Plot No. 478, 478, 494 and 495, Road No. 82/C, 

GIDC, Sachin, Surat owned by our Company.  

 

We have also obtained legal metrology approvals under the Legal Metrology Act, 2009 for approval of the weighing scales 

being utilised by us at our manufacturing facilities. 

 

Applications made for renewal 

 

As on the date of this Draft Red Herring Prospectus, our Company has made an application for renewal of the Goods 

Manufacturing Practices (GMP) certificate – for Active Pharmaceutical Ingridients (ICHQ7 & Q9) for the manufacture and 

dispatch of the intermediates for Pharmaceutical applications to SGS India Private Limited. 

 

Pending Approvals 

 

• The subsidiary of our Joint Venture, Skin Stich, LLC has not yet filed the notice of its acquisition of the assets of 

Skin Stich Corporation with the New York State, Division of Taxation. 

 

Miscellaneous Approvals 

 

In addition to the Key Approvals listed above, we are required to obtain certain approvals from the central/concerned state 

government departments and other local or municipal authorities, for the conduct of our operations. These include: 

 

• Petroleum and Explosives Safety Organisation’s License for storage of petroleum, renewed up to December 31, 

2018; and;  

• Licenses under the Legal Metrology Act, 2009 and the rules made thereunder, for various weights and measures 

dated March 26, 2018, valid up to March 25, 2020. 

 

Intellectual Property 

 

Patents 

 

Following patents applications have been filed by our Company: 

 
Particulars Patent Application Number Date of Patent filing with 

provisional specifications 

6- METHOYCARBONYL-3-OXINDOLE 201721033571 September 21, 2017 

2,4-DIMETHYLTHIOPHENOL 201721033560 September 21, 2017 

AOPL 7 EFILACOLAZOLE INTERMEDIATES 201821012075 March 30, 2018 

4-ISOBUTOXYBENZYLAMINE ACETATE 201821012113 March 30, 2018 

APIXABAN INTERMEDIATES 201721033413 September 20, 2017 

5-HALO-2,3-DIPHENYLPYRAZINE  201721033559 September 21, 2017 
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Particulars Patent Application Number Date of Patent filing with 

provisional specifications 

4 (4-AMINOPHENYL) MORPHOLIN-3-ONE   201721033412 September 21, 2017 

2,3-DIHYDRO-1,4-BENZODIOXINE-6-CARBALDEHYDE 201821017070 May 7, 2018 

 

In addition to the above, our Joint Venture has filed patent applications for (i) Porphyrin based compounds for yumor 

imaging and photodynamic therapy in various jurisdictions including India, Japan, Austria, Denmark, Germany, Portugal , 

Sweden, Netherlands, France, Spain, Greece, Great Britain, Italy; (ii) Long wavelength absorbing bacteriochlorin alkyl 

analogs in Canada; and (iii) PAA nanoparticles for enhancement of tumor imaging in Canada. 

 

Trademarks 

 
Trademark 

Application 

Number 

Class Date of 

Application 

Trademark 

Type 

User 

Detail 

Proprietor 

Name 

Goods and Service Details Status 

3601894 1 July 29, 2017 WORD 

 

 

August 

24, 2004 

Ami 

Organics 

Private 

Limited 

 

Chemicals and Intermediates 

for use in the medicinal, 

pharmaceuticals and 

Chemical Preparations 

Registered 

3601895 

 

 

5 July 29, 2017 WORD 

 

 

August 

24, 2004 

Ami 

Organics 

Private 

Limited 

 

Medicinal and 

Pharmaceutical Preparations 

and Substances 

Objected 

and Ready 

for Show 

Cause 

Hearing 

3601896 1 July 29, 2017 LOGO 

 

 

December 

10, 2004 

Ami 

Organics 

Private 

Limited 

 

Chemicals and Intermediates 

for use in the medicinal, 

pharmaceuticals and 

Chemical Preparations 

Registered  

3601897 5 July 29, 2017 LOGO 

 

 

December 

10, 2004 

Ami 

Organics 

Private 

Limited 

 

Medicinal and 

Pharmaceutical Preparations 

and Substances 

Registered  
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OTHER REGULATORY AND STATUTORY DISCLOSURES 

 

Authority for the Issue 

 

Corporate approvals 

 

• Our Board has authorized the Issue by way of a resolution dated April 20, 2018. 

• Our Shareholders’ have authorized the Issue by way of a resolution dated April 23, 2018 under Section 62(1) (c) of the 

Companies Act, 2013. 

• Our Board has approved this Draft Red Herring Prospectus by way of a resolution dated July 8, 2018.  

• Our IPO Committee has approved this Draft Red Herring Prospectus by way of a resolution dated July 10, 2018. 

 

In-principle listing approvals  

 

Our Company has received in-principle approvals from BSE and NSE for the listing of our Equity Shares pursuant to letters 

dated [●] and [●], respectively.  

 

Prohibition by SEBI, RBI or governmental authorities 

 

None of our Company, our Joint Venture, our Promoters, our Promoter Group, our Directors, Group Companies, persons 

in control of our Company are or have ever been prohibited from accessing or operating in the capital market or restrained 

from buying, selling or dealing in securities under any order or direction passed by the SEBI or any other governmental 

authorities. Neither our Promoters, nor any of our Directors or persons in control of our Company were or are a promoter, 

director or person in control of any other company which is debarred from accessing the capital market under any order or 

directions made by the SEBI or any other governmental authorities.  

 

None of our Directors are in any manner associated with the securities market in any manner, including securities market 

related business and no action has been taken by the SEBI against our Directors or any entity in which our Directors are 

involved as promoters or directors. There have been no violations of securities laws committed by any of them in the past 

or are currently pending against them. 

 

Neither our Company, nor our Joint Venture, nor our Promoters, nor any relative (as per Companies Act, 2013) of our 

Promoters, nor any member of our Promoter Group nor our Group Companies, nor our Directors are or have been declared 

as wilful defaulters, as defined by the SEBI ICDR Regulations.  

 

The listing of any securities of our Company has never been refused at any time by any of the stock exchanges in India or 

abroad. 

 

Eligibility for the Issue 

 

Our Company is eligible for the Issue in accordance with Regulation 26(1) of the SEBI ICDR Regulations as described 

below:  

  

“An issuer may make an initial public offer, if:  

  

(a) it has net tangible assets of at least three crore rupees in each of the preceding three full years (of twelve months each), 

of which not more than fifty per cent. are held in monetary assets:  

  

Provided that if more than fifty percent of the net tangible assets are held in monetary assets, the issuer has made firm 

commitments to utilise such excess monetary assets in its business or project;   

  

Provided further that the limit of fifty percent on monetary assets shall not be applicable in case the public offer is made 

entirely through an offer for sale.  

  

(b) it has a minimum average pre-tax operating profit of rupees fifteen crore, calculated on a restated and consolidated 

basis, during the three most profitable years out of the immediately preceding five years. 

 

(c) it has a net worth of at least one crore rupees in each of the preceding three full years (of twelve months each);  
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(d) the aggregate of the proposed issue and all previous issues made in the same financial year in terms of the issue size 

does not exceed five times its pre-issue net worth as per the audited balance sheet of the preceding financial year;  

  

(e) if it has changed its name within the last one year, at least fifty percent of the revenue for the preceding one full year 

has been earned by it from the activity indicated by the new name.”   

 

Our Company’s net tangible assets, pre-tax operating profit and net worth derived from the Restated Standalone Financial 

Statements included in this Draft Red Herring Prospectus as at and for the last five Fiscals are set forth below: 

 
(₹ in million, expect percentage data) 

Particulars Fiscal 2018 Fiscal 2017 Fiscal 2016 Fiscal 2015 Fiscal 2014 

Net tangible assets (1) 1,550.95  1,091.29 911.05 589.06 383.90 

Monetary assets (2) 6.55 32.25 5.09 5.47 1.89  

Monetary assets as a % of net 

tangible assets 0.42% 2.96% 0.56% 0.93% 0.49% 

Pre-tax operating profit/ 

(loss)(3)  286.48 217.64 173.84 75.76 53.22 

Net worth (4) 578.53 393.48 274.59 148.31 107.73  

 
Notes: 

(1) ‘Net tangible assets’ means the restated net assets excluding deferred tax assets/ liabilities (net), intangible assets, intangibles 

under development, goodwill on consolidation and non-controlling interest.  

(2) Restated Monetary Assets comprises of cash and bank balances and deposit accounts with banks 

(3)  ‘Pre-tax operating profit’ is defined as restated profit before tax excluding restated other income but before exceptional items and 

finance cost. The management has considered Fiscals 2018, 2017 and 2016 as the three most profitable years of the Company out 

of the immediately preceding five years. 

(4) ‘Net worth’ means the aggregate of the paid-up share capital and reserves excluding miscellaneous expenditure, if any. 

 

Further, in accordance with Regulation 26(4) of the SEBI ICDR Regulations, our Company shall ensure that the number of 

Allottees under the Issue shall be not less than 1,000, failing which, the entire application money will be refunded forthwith 

by our Company, as applicable. If our Company does not Allot Equity Shares pursuant to the Issue within six Working 

Days from the Bid/ Issue Closing Date or within such timeline as prescribed by the SEBI, it shall repay without interest all 

monies received from bidders, failing which interest shall be due to be paid to the Bidders at the rate of 15% per annum for 

the delayed period.  

 

The entire requirement of funds towards objects of the Issue will be met from the Net Proceeds of the Issue. Accordingly, 

we confirm that there is no requirement for us to make firm arrangements of finance through verifiable means towards at 

least 75% of the stated means of finance, excluding the amount to be raised from the Issue. 

 

Additionally, our Company is in compliance with conditions specified in Regulation 4(2) of the SEBI ICDR Regulations 

to the extent applicable. 

 

DISCLAIMER CLAUSE OF THE SEBI 

 

IT IS TO BE DISTINCTLY UNDERSTOOD THAT SUBMISSION OF THE DRAFT RED HERRING 

PROSPECTUS TO THE SEBI SHOULD NOT IN ANY WAY BE DEEMED OR CONSTRUED THAT THE SAME 

HAS BEEN CLEARED OR APPROVED BY THE SEBI. SEBI DOES NOT TAKE ANY RESPONSIBILITY 

EITHER FOR THE FINANCIAL SOUNDNESS OF ANY SCHEME OR THE PROJECT FOR WHICH THE 

ISSUE IS PROPOSED TO BE MADE OR FOR THE CORRECTNESS OF THE STATEMENTS MADE OR 

OPINIONS EXPRESSED IN THE DRAFT RED HERRING PROSPECTUS. THE BOOK RUNNING LEAD 

MANAGER, BEING ITI CAPITAL LIMITED (FORMERLY KNOWN AS INGA CAPITAL LIMITED), HAVE 

CERTIFIED THAT THE DISCLOSURES MADE IN THE DRAFT RED HERRING PROSPECTUS ARE 

GENERALLY ADEQUATE AND ARE IN CONFORMITY WITH THE SEBI (ISSUE OF CAPITAL AND 

DISCLOSURE REQUIREMENTS) REGULATIONS, 2009 IN FORCE FOR THE TIME BEING. THIS 

REQUIREMENT IS TO FACILITATE INVESTORS TO TAKE AN INFORMED DECISION FOR MAKING AN 

INVESTMENT IN THE PROPOSED ISSUE.  

 

IT SHOULD ALSO BE CLEARLY UNDERSTOOD THAT WHILE THE COMPANY IS PRIMARILY 

RESPONSIBLE FOR THE CORRECTNESS, ADEQUACY AND DISCLOSURE OF ALL RELEVANT 

INFORMATION IN THE DRAFT RED HERRING PROSPECTUS, THE BOOK RUNNING LEAD MANAGER 

IS EXPECTED TO EXERCISE DUE DILIGENCE TO ENSURE THAT THE COMPANY DISCHARGES ITS 

RESPONSIBILITY ADEQUATELY IN THIS BEHALF AND TOWARDS THIS PURPOSE, THE BOOK 
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RUNNING LEAD MANAGER, BEING ITI CAPITAL LIMITED (FORMERLY KNOWN AS INGA CAPITAL 

LIMITED), HAS FURNISHED TO THE SEBI A DUE DILIGENCE CERTIFICATE DATED JULY 10, 2018 

WHICH READS AS FOLLOWS: 

 

WE, THE BOOK RUNNING LEAD MANAGER TO THE ABOVE MENTIONED FORTHCOMING ISSUE, 

STATE AND CONFIRM AS FOLLOWS:  

 

1. WE HAVE EXAMINED VARIOUS DOCUMENTS INCLUDING THOSE RELATING TO LITIGATION 

LIKE COMMERCIAL DISPUTES, PATENT DISPUTES, DISPUTES WITH COLLABORATORS, ETC. 

AND OTHER DOCUMENTS IN CONNECTION WITH THE FINALISATION OF THE DRAFT RED 

HERRING PROSPECTUS DATED JULY 10, 2018 PERTAINING TO THE SAID ISSUE; 

 

2. ON THE BASIS OF SUCH EXAMINATION AND THE DISCUSSIONS WITH THE COMPANY, ITS 

DIRECTORS AND OTHER OFFICERS, OTHER AGENCIES, AND INDEPENDENT VERIFICATION OF 

THE STATEMENTS CONCERNING THE OBJECTS OF THE ISSUE, PRICE JUSTIFICATION AND THE 

CONTENTS OF THE DOCUMENTS AND OTHER PAPERS FURNISHED BY THE COMPANY, WE 

CONFIRM THAT: 

 

A. THE DRAFT RED HERRING PROSPECTUS FILED WITH THE SEBI IS IN CONFORMITY WITH 

THE DOCUMENTS, MATERIALS AND PAPERS RELEVANT TO THE ISSUE; 

 

B. ALL THE LEGAL REQUIREMENTS RELATING TO THE ISSUE AS ALSO THE REGULATIONS, 

GUIDELINES, INSTRUCTIONS ETC., FRAMED/ ISSUED BY THE SEBI, THE CENTRAL 

GOVERNMENT AND ANY OTHER COMPETENT AUTHORITY IN THIS BEHALF HAVE BEEN 

DULY COMPLIED WITH; AND 

 

C. THE DISCLOSURES MADE IN THE DRAFT RED HERRING PROSPECTUS ARE TRUE, FAIR AND 

ADEQUATE TO ENABLE THE INVESTORS TO MAKE A WELL-INFORMED DECISION AS TO 

INVESTMENT IN THE PROPOSED ISSUE AND SUCH DISCLOSURES ARE IN ACCORDANCE 

WITH THE REQUIREMENTS OF THE COMPANIES ACT, 1956, TO THE EXTENT APPLICABLE, 

THE COMPANIES ACT, 2013, TO THE EXTENT IN FORCE, THE SECURITIES AND EXCHANGE 

BOARD OF INDIA (ISSUE OF CAPITAL AND DISCLOSURE REQUIREMENTS) REGULATIONS, 

2009, AS AMENDED AND OTHER APPLICABLE LEGAL REQUIREMENTS. 

 

3. WE CONFIRM THAT BESIDES OURSELVES, ALL THE INTERMEDIARIES NAMED IN THE DRAFT 

RED HERRING PROSPECTUS ARE REGISTERED WITH THE SEBI AND UNTIL DATE SUCH 

REGISTRATIONS ARE VALID - COMPLIED WITH  

 

4. WE HAVE SATISFIED OURSELVES ABOUT THE CAPABILITY OF THE UNDERWRITERS TO 

FULFIL THEIR UNDERWRITING COMMITMENTS – NOTED FOR COMPLIANCE;  

 

5. WE CERTIFY THAT WRITTEN CONSENT FROM THE PROMOTERS HAS BEEN OBTAINED FOR 

INCLUSION OF THEIR EQUITY SHARES AS PART OF THE PROMOTERS’ CONTRIBUTION 

SUBJECT TO LOCK-IN AND THE EQUITY SHARES PROPOSED TO FORM PART OF THE 

PROMOTERS’ CONTRIBUTION SUBJECT TO LOCK-IN SHALL NOT BE DISPOSED/ SOLD/ 

TRANSFERRED BY THE PROMOTERS DURING THE PERIOD STARTING FROM THE DATE OF 

FILING THE DRAFT RED HERRING PROSPECTUS WITH THE SEBI UNTIL THE DATE OF 

COMMENCEMENT OF LOCK-IN PERIOD AS STATED IN THE DRAFT RED HERRING PROSPECTUS; 

COMPLIED WITH AND NOTED FOR COMPLIANCE  

 

6. WE CERTIFY THAT REGULATION 33 OF THE SECURITIES AND EXCHANGE BOARD OF INDIA 

(ISSUE OF CAPITAL AND DISCLOSURE REQUIREMENTS) REGULATIONS, 2009, AS AMENDED 

WHICH RELATES TO EQUITY SHARES INELIGIBLE FOR COMPUTATION OF PROMOTERS’ 

CONTRIBUTION, HAS BEEN DULY COMPLIED WITH AND APPROPRIATE DISCLOSURES AS TO 

COMPLIANCE WITH THE SAID REGULATION HAVE BEEN MADE IN THE DRAFT RED HERRING 

PROSPECTUS; COMPLIED WITH  

 

7. WE UNDERTAKE THAT SUB-REGULATION (4) OF REGULATION 32 AND CLAUSE (C) AND (D) OF 

SUB-REGULATION (2) OF REGULATION 8 OF THE SECURITIES AND EXCHANGE BOARD OF INDIA 

(ISSUE OF CAPITAL AND DISCLOSURE REQUIREMENTS) REGULATIONS, 2009 SHALL BE 
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COMPLIED WITH. WE CONFIRM THAT ARRANGEMENTS HAVE BEEN MADE TO ENSURE THAT 

PROMOTERS’ CONTRIBUTION SHALL BE RECEIVED AT LEAST ONE DAY BEFORE THE OPENING 

OF THE ISSUE. WE UNDERTAKE THAT AUDITOR’S CERTIFICATE TO THIS EFFECT SHALL BE 

DULY SUBMITTED TO THE SEBI. WE FURTHER CONFIRM THAT ARRANGEMENTS HAVE BEEN 

MADE TO ENSURE THAT THE PROMOTERS’ CONTRIBUTION WILL BE KEPT IN AN ESCROW 

ACCOUNT WITH A SCHEDULED COMMERCIAL BANK AND SHALL BE RELEASED TO THE 

COMPANY ALONG WITH THE PROCEEDS OF THE PUBLIC ISSUE – NOT APPLICABLE; 

 

8. WE CERTIFY THAT THE PROPOSED ACTIVITIES OF THE COMPANY FOR WHICH THE FUNDS 

ARE BEING RAISED IN THE PRESENT ISSUE FALL WITHIN THE ‘MAIN OBJECTS’ LISTED IN THE 

OBJECT CLAUSE OF THE MEMORANDUM OF ASSOCIATION OR OTHER CHARTER OF THE 

COMPANY AND THAT THE ACTIVITIES WHICH HAVE BEEN CARRIED OUT UNTIL NOW ARE 

VALID IN TERMS OF THE OBJECT CLAUSE OF ITS MEMORANDUM OF ASSOCIATION; 

COMPLIED WITH; 

 

9. WE CONFIRM THAT NECESSARY ARRANGEMENTS HAVE BEEN MADE TO ENSURE THAT THE 

MONEYS RECEIVED PURSUANT TO THE ISSUE ARE KEPT IN A SEPARATE BANK ACCOUNT AS 

PER THE PROVISIONS OF SUB-SECTION (3) OF SECTION 40 OF THE COMPANIES ACT, 2013 AND 

THAT SUCH MONEYS SHALL BE RELEASED BY THE SAID BANK ONLY AFTER PERMISSION IS 

OBTAINED FROM ALL THE STOCK EXCHANGES MENTIONED IN THE PROSPECTUS. WE 

FURTHER CONFIRM THAT THE AGREEMENT ENTERED INTO BETWEEN THE BANKERS TO THE 

ISSUE AND THE COMPANY SPECIFICALLY CONTAINS THIS CONDITION – NOTED FOR 

COMPLIANCE. ALL MONIES RECEIVED FROM THE ISSUE SHALL BE CREDITED/ TRANSFERRED 

TO A SEPARATE BANK ACCOUNT AS PER SECTION 40(3) OF THE COMPANIES ACT, 2013; 

 

10. WE CERTIFY THAT A DISCLOSURE HAS BEEN MADE IN THE DRAFT RED HERRING PROSPECTUS 

THAT THE INVESTORS SHALL BE GIVEN AN OPTION TO GET THE SHARES IN DEMAT OR 

PHYSICAL MODE – NOT APPLICABLE. UNDER SECTION 29 OF THE COMPANIES ACT, 2013, 

EQUITY SHARES IN THE ISSUE WILL BE ISSUED IN DEMATERIALISED FORM ONLY;  

 

11. WE CERTIFY THAT ALL APPLICABLE DISCLOSURES MANDATED IN THE SECURITIES AND 

EXCHANGE BOARD OF INDIA (ISSUE OF CAPITAL AND DISCLOSURE REQUIREMENTS) 

REGULATIONS, 2009 HAVE BEEN MADE IN ADDITION TO DISCLOSURES WHICH, IN OUR VIEW, 

ARE FAIR AND ADEQUATE TO ENABLE THE INVESTOR TO MAKE A WELL-INFORMED DECISION 

- COMPLIED WITH; 

 

12. WE CERTIFY THAT THE FOLLOWING DISCLOSURES HAVE BEEN MADE IN THE DRAFT RED 

HERRING PROSPECTUS: COMPLIED WITH; 

 

a. AN UNDERTAKING FROM THE COMPANY THAT AT ANY GIVEN TIME THERE SHALL BE 

ONLY ONE DENOMINATION FOR THE EQUITY SHARES OF THE COMPANY; AND 

 

b. AN UNDERTAKING FROM THE COMPANY THAT IT SHALL COMPLY WITH SUCH 

DISCLOSURE AND ACCOUNTING NORMS SPECIFIED BY THE SEBI FROM TIME TO TIME.  

 

13. WE UNDERTAKE TO COMPLY WITH THE REGULATIONS PERTAINING TO ADVERTISEMENTS IN 

TERMS OF THE SECURITIES AND EXCHANGE BOARD OF INDIA (ISSUE OF CAPITAL AND 

DISCLOSURE REQUIREMENTS) REGULATIONS, 2009, AS AMENDED WHILE MAKING THE ISSUE 

- NOTED FOR COMPLIANCE; 

 

14. WE ENCLOSE A NOTE EXPLAINING HOW THE PROCESS OF DUE DILIGENCE HAS BEEN 

EXERCISED BY US IN VIEW OF THE NATURE OF CURRENT BUSINESS BACKGROUND OF THE 

COMPANY, SITUATION AT WHICH THE PROPOSED BUSINESS STANDS, THE RISK FACTORS, 

PROMOTERS’ EXPERIENCE, ETC - COMPLIED WITH; 

 

15. WE ENCLOSE A CHECKLIST CONFIRMING REGULATION-WISE COMPLIANCE WITH THE 

APPLICABLE PROVISIONS OF THE SECURITIES AND EXCHANGE BOARD OF INDIA (ISSUE OF 

CAPITAL AND DISCLOSURE REQUIREMENTS) REGULATIONS, 2009, AS AMENDED, CONTAINING 

DETAILS SUCH AS THE REGULATION NUMBER, ITS TEXT, THE STATUS OF COMPLIANCE, PAGE 
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NUMBER OF THE DRAFT RED HERRING PROSPECTUS WHERE THE REGULATION HAS BEEN 

COMPLIED WITH AND OUR COMMENTS, IF ANY - COMPLIED WITH; 

 

16. WE ENCLOSE STATEMENT ON ‘PRICE INFORMATION OF PAST ISSUES HANDLED BY THE BOOK 

RUNNING LEAD MANAGERS (WHO ARE RESPONSIBLE FOR PRICING THIS ISSUE)’, AS PER 

FORMAT SPECIFIED BY THE SEBI THROUGH CIRCULAR - COMPLIED WITH; 

 

17. WE CERTIFY THAT PROFITS FROM RELATED PARTY TRANSACTIONS HAVE ARISEN FROM 

LEGITIMATE BUSINESS TRANSACTIONS – COMPLIED WITH TO THE EXTENT OF THE RELATED 

PARTY TRANSACTIONS OF THE COMPANY, AS PER ACCOUNTING STANDARD 18 IN THE 

FINANCIAL STATEMENTS AND INCLUDED IN THE DRAFT RED HERRING PROSPECTUS AND AS 

CERTIFIED BY THE STATUTORY AUDITOR, MAHESHWARI & CO., BY WAY OF CERTIFICATE 

DATED JULY 10, 2018; 

 

18. WE CERTIFY THAT THE ENTITY IS ELIGIBLE UNDER REGULATION 106Y (1) (A) OR (B) (AS THE 

CASE MAY BE) TO LIST ON THE INSTITUTIONAL TRADING PLATFORM, UNDER CHAPTER XC OF 

THE SEBI ICDR REGULATIONS. (IF APPLICABLE). – NOT APPLICABLE. 

 

THE FILING OF THIS DRAFT RED HERRING PROSPECTUS DOES NOT, HOWEVER, ABSOLVE ANY 

PERSON WHO HAS AUTHORIZED THE ISSUE OF THIS DRAFT RED HERRING PROSPECTUS FROM ANY 

LIABILITIES UNDER SECTION 34 OR SECTION 36 OF THE COMPANIES ACT, 2013 OR FROM THE 

REQUIREMENT OF OBTAINING SUCH STATUTORY AND/ OR OTHER CLEARANCES AS MAY BE 

REQUIRED FOR THE PURPOSE OF THE PROPOSED ISSUE. SEBI FURTHER RESERVES THE RIGHT TO 

TAKE UP AT ANY POINT OF TIME, WITH THE BRLM, ANY IRREGULARITIES OR LAPSES IN THIS 

DRAFT RED HERRING PROSPECTUS.  

 

All legal requirements pertaining to the Issue will be complied with at the time of filing of the Red Herring Prospectus with 

the RoC in terms of Section 32 of the Companies Act, 2013. All legal requirements pertaining to the Issue will be complied 

with at the time of registration of the Prospectus with the RoC in terms of Sections 26, 30, 32, 33(1) and 33(2) of the 

Companies Act, 2013. 

 

Price Information of past issues handled by the BRLM 

 

ITI Capital Limited 

 

1. Price information of past issues (during the current financial year and two financial years preceding the current 

financial year) handled by ITI Capital Limited (formerly known as Inga Capital Limited) 

 
S.  

No. 

Issue name Issue size 

(₹ in 

million) 

Issue 

price 

(₹) 

Listing date Opening 

price on 

listing 

date 

(in ₹) 

+/- % change in 

closing price, (+/- % 

change in closing 

benchmark) - 30th 

Calendar day from 

listing 

+/- % change in 

closing price, (+/- % 

change in closing 

benchmark) - 90th 

Calendar day from 

listing 

+/- % change in closing 

price, (+/ % change in 

closing benchmark)- 

180th 

Calendar day from 

listing 

1.  

Bharat Road 

Network 

Limited 

6,006.50  205 September 

18, 2017 

205 -13.88% (+0.80%) -4.56% (+2.32%) -11.39% (+0.41%) 

2.  

Avenue 

Supermarts 

Limited 

18,700.00 299 March 21, 

2017 

600 +145.08% (-0.20%) +166.35% (+5.88%) +264.38% (+11.31%) 

Source: www.nseindia.com for price information and prospectus for issue details 

 

Notes:  

 

1. In Avenue Supermarts Limited, the anchor investor issue price was ₹ 299 per equity shares. 

2. In the event, any day falls on a holiday, the price/ index of the immediately succeeding working day has been considered. 

3. All prices are according to trades on NSE and the benchmark index is NIFTY 50. 

4. % of change in closing price on 30th / 90th / 180th calendar day from listing day is calculated vs Issue price. % change in closing 

benchmark index is calculated based on closing index on listing day vs closing index on 30th / 90th / 180th calendar day from listing 

day. 
  

2. Summary statement of price information of past issues (during the current financial year and two financial years 

preceding the current financial year) handled by ITI Capital Limited (formerly known as Inga Capital Limited) 
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Financial 

year 

 

Total 

no. of 

IPOs 

 

Total funds 

raised 

(₹ in 

million) 

Nos. of IPOs trading at 

discount – 30th 

calendar day from 

listing  

 

Nos. of IPOs trading at 

premium – 30th 

calendar day from 

listing 

 

Nos. of IPOs trading at 

discount – 180th 

calendar day from 

listing 

Nos. of IPOs trading at 

premium – 180th 

calendar day from 

listing 

Over 

50% 

 

Between 

25%-

50% 

 

Less 

than 

25% 

Over 

50% 

 

Between 

25%-

50% 

Less 

than 

25% 

Over 

50% 

 

Between 

25%-

50% 

Less 

than 

25% 

Over 

50% 

 

Between 

25%-

50% 

Less 

than 

25% 

2018-

2019* 

- - - - - - - - - - - - - - 

2017-

2018 

1 6,006.50 - - 1 - - - - - 1 - - - 

2016-

2017 

1 18,700.00 - - - 1 - - - - - 1 - - 

*As on the date of this Draft Red Herring Prospectus 

 

Track record of past issues handled by the BRLM 

 

For details regarding the track record of the BRLM, as specified under circular reference CIR/MIRSD/1/2012 dated January 

10, 2012 issued by the SEBI, see the websites of the BRLM mentioned below. 

 
BRLM Website 

ITI Capital Limited (formerly known as Inga Capital Limited) www.iticapital.in 

 

Caution – Disclaimer from our Company, our Directors and the BRLM 

 

Our Company, our Directors and the BRLM accept no responsibility for statements made otherwise than in this Draft Red 

Herring Prospectus or in the advertisements or any other material issued by or at our instance and anyone placing reliance 

on any other source of information, including our website: www.amiorganics.com, or any website of any of the members 

of our Promoter Group, Joint Venture, Group Companies or any affiliate of our Company, would be doing so at his or her 

own risk.  

 

The BRLM accepts no responsibility, save to the limited extent as provided in the Issue Agreement and the Underwriting 

Agreement.  

 

All information shall be made available by our Company and the BRLM to the Bidders and public at large and no selective 

or additional information would be made available for a section of the investors in any manner whatsoever, including at 

road show presentations, in research or sales reports, at Bidding Centres or elsewhere.  

 

Neither our Company nor any member of the Syndicate shall be liable to the Bidders for any failure in uploading the Bids, 

due to faults in any software or hardware system, or otherwise. 

 

The BRLM and their respective associates may engage in transactions with, and perform services for our Company, the 

Promoters, members of the Promoter Group, Group Companies, Joint Venture and our respective affiliates or associates in 

the ordinary course of business, and have engaged, or may in the future engage in commercial banking and investment 

banking transactions with our Company or their respective affiliates or associates for which they have received, and may 

in future receive compensation. 
 

Bidders that bid in the Issue will be required to confirm, and will be deemed to have represented to our Company, the 

Underwriters and their respective directors, officers, agents, affiliates and representatives that they are eligible under all 

applicable laws, rules, regulations, guidelines and approvals to acquire the Equity Shares, and will not issue, sell, pledge or 

transfer the Equity Shares to any person who is not eligible under applicable laws, rules, regulations, guidelines and 

approvals to acquire the Equity Shares. Our Company, the Underwriters and their respective directors, officers, agents, 

affiliates and representatives accept no responsibility or liability for advising any investor on whether such investor is 

eligible to acquire Equity Shares. 
 

Disclaimer in respect of jurisdiction 
 

This Issue is being made in India to persons resident in India (including Indian nationals resident in India, Hindu Undivided 

Families (“HUFs”), companies, other corporate bodies and societies registered under the applicable laws in India and 

http://www.amiorganics.com/
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authorized to invest in equity shares, Indian Mutual Funds registered with the SEBI, Indian financial institutions, 

commercial banks, regional rural banks, co-operative banks (subject to permission from the RBI), systemically important 

non-banking financial companies or trusts under the applicable trust laws, and who are authorized under their respective 

constitutions to hold and invest in equity shares, public financial institutions as specified under Section 2(72) of the 

Companies Act, 2013, venture capital funds, permitted insurance companies and pension funds and, to permitted non-

residents including Eligible NRIs, Alternative Investment Funds (“AIFs”), Foreign Portfolio Investors registered with SEBI 

(“FPIs”) and QIBs. This Draft Red Herring Prospectus does not, however, constitute an offer to sell or an invitation to 

subscribe to Equity Shares offered hereby, in any jurisdiction to any person to whom it is unlawful to make an offer or 

invitation in such jurisdiction. Any person into whose possession this Draft Red Herring Prospectus comes is required to 

inform himself or herself about, and to observe, any such restrictions. Any dispute arising out of this Issue will be subject 

to the jurisdiction of appropriate court(s) at Mumbai, Maharashtra, India only.  

 

No action has been or will be taken to permit a public offering in any jurisdiction where action would be required for that 

purpose, except that this Draft Red Herring Prospectus has been filed with SEBI for its observations. Accordingly, the 

Equity Shares represented hereby may not be offered or sold, directly or indirectly, and this Draft Red Herring Prospectus 

may not be distributed, in any jurisdiction, except in accordance with the legal requirements applicable in such jurisdiction. 

Neither the delivery of this Draft Red Herring Prospectus, nor any offer or sale hereunder, shall, under any circumstances, 

create any implication that there has been no change in our affairs from the date hereof or that the information contained 

herein is correct as of any time subsequent to this date. 

 

The Equity Shares have not been and will not be registered under the U.S. Securities Act, and may not be offered 

or sold within the United States except pursuant to an exemption from, or in a transaction not subject to, the 

registration requirements of the U.S. Securities Act and applicable U.S. state securities laws. Accordingly, the Equity 

Shares are being offered and sold outside the United States in offshore transactions in reliance on Regulation S 

under the U.S. Securities Act and applicable laws of the jurisdictions where such offers and sales occur. 

The Equity Shares have not been and will not be registered, listed or otherwise qualified in any other jurisdiction 

outside India and may not be offered or sold, and Bids may not be made by persons in any such jurisdiction, except 

in compliance with the applicable laws of such jurisdiction.  

 

Bidders are advised to ensure that any Bid from them does not exceed the investment limits or maximum number of Equity 

Shares that can be held by them under applicable law.  

 

Further, each Bidder where required must agree in the Allotment Advice that such Bidder will not sell or transfer any Equity 

Shares or any economic interest therein, including any off-shore derivative instruments, such as participatory notes, issued 

against the Equity Shares or any similar security, other than pursuant to an exemption from, or in a transaction not subject 

to, the registration requirements of the U.S. Securities Act. 

 

Disclaimer clause of BSE 

 

As required, a copy of this Draft Red Herring Prospectus shall be submitted to BSE. The disclaimer clause as intimated by 

BSE to us shall be included in the Red Herring Prospectus prior to filing with the RoC. 

 

Disclaimer clause of NSE 

 

As required, a copy of this Draft Red Herring Prospectus shall be submitted to NSE. The disclaimer clause as intimated by 

NSE to us shall be included in the Red Herring Prospectus prior to filing with the RoC. 

 

Filing 

 

A copy of this Draft Red Herring Prospectus has been filed with SEBI at Ahmedabad, Gujarat, India.  

 

A copy of the Red Herring Prospectus, along with the documents required to be filed, will be delivered for registration to 

the RoC in accordance with Section 32 of the Companies Act, 2013, and a copy of the Prospectus required to be filed under 

Section 26 of the Companies Act, 2013 will be delivered for registration to the RoC situated at the address mentioned 

below: 

 

The Registrar of Companies, Ahmedabad 

ROC Bhavan, Opposite Rupal Park Society 

Behind Ankur Bus Stop, Naranpura 

Ahmedabad – 380 013 Gujarat, India  
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Listing 

 

Applications have been made to the Stock Exchanges for obtaining permission for listing and trading of the Equity Shares 

being offered and sold in the Issue and BSE Limited is the Designated Stock Exchange, with which the Basis of Allotment 

will be finalized for the Issue. 

 

If the permission to deal in and for an official quotation of the Equity Shares is not granted by the Stock Exchanges, our 

Company shall forthwith repay, without interest, all monies received from the applicants in pursuance of the Red Herring 

Prospectus in accordance with applicable law. Our Company shall ensure that all steps for the completion of the necessary 

formalities for listing and commencement of trading of Equity Shares at the Stock Exchanges are taken within six Working 

Days of the Bid/ Issue Closing Date or such other period as may be prescribed by SEBI. If our Company does not allot 

Equity Shares pursuant to the Issue within six Working Days from the Bid/ Issue Closing Date or within such timeline as 

prescribed by SEBI, it shall repay without interest all monies received from Bidders, failing which interest shall be due to 

be paid to the Bidders at the rate of 15% per annum for the delayed period. 

 

Impersonation 

 

Attention of the Bidders is specifically drawn to the provisions of sub-section (1) of Section 38 of the Companies Act, 

2013, which is reproduced below: 

 

“Any person who –  

 

(a) makes or abets making of an application in a fictitious name to a company for acquiring, or subscribing for, its 

securities, or 

(b) makes or abets making of multiple applications to a company in different names or in different combinations of his 

name or surname for acquiring or subscribing for its securities; or  

(c) otherwise induces directly or indirectly a company to allot, or register any transfer of, securities to him, or to any 

other person in a fictitious name, 

shall be liable for action under Section 447.”  

 

The liability prescribed under Section 447 of the Companies Act, 2013 includes imprisonment for a term of not less than 

six months extending up to 10 years (provided that where the fraud involves public interest, such term shall not be less than 

three years) and fine of an amount not less than the amount involved in the fraud, extending up to three times of such 

amount. 

 

Consents 

 

Consents in writing of (a) our Directors, the Chief Financial Officer, the Company Secretary and Compliance Officer, the 

legal counsels, the bankers to our Company,  Statutory Auditor, Chartered Engineer, lenders (where such consent is 

required), industry sources, third party chartered accountants, the BRLM and Registrar to the Issue and Advisor to the Issue 

have been obtained; and (b) the Syndicate Members, the Monitoring Agency, Bankers to the Issue/ Escrow Bank, Public 

Issue Account Bank and Refund Bank to act in their respective capacities, will be obtained and filed along with a copy of 

the Red Herring Prospectus with the RoC, as required under Sections 26 and 32 of the Companies Act, 2013. Further, such 

consents shall not be withdrawn up to the time of delivery of this Draft Red Herring Prospectus and the Prospectus with the 

SEBI. 

 

Expert Opinion 

 

Our Company has received written consent from the Statutory Auditor, Maheshwari & Co., to include its name as an expert 

under Section 26 of the Companies Act, 2013 in this Draft Red Herring Prospectus in relation to the reports of the Statutory 

Auditor dated July 8, 2018, on the Restated Financial Information of our Company, and the Statement of Tax Benefits dated 

July 10, 2018, included in this Draft Red Herring Prospectus and such consent has not been withdrawn up to the time of 

delivery of this Draft Red Herring Prospectus.  

 

Our Company has received a written consent from the Chartered Engineer namely, Anil G. Panchal, to include his name in 

this Draft Red Herring Prospectus as required under Section 26 of the Companies Act, 2013 and as “expert”, as defined 



 

400 
 

under Section 2(38) of the Companies Act, 2013, to the extent and in his capacity as chartered engineer and in respect of 

their reports dated July 5, 2018 included in this Draft Red Herring Prospectus, and such consent has not been withdrawn as 

of the date of this Draft Red Herring Prospectus. However, the term “expert” shall not be construed to mean an “expert” as 

defined under U.S. Securities Act. 

 

Except as stated hereinabove, our Company has not obtained any expert opinion. 

 

Issue expenses 

 

For details of the Issue related expenses, see “Objects of the Issue– Issue Related Expenses” on page 79. 

 

Fees, brokerage and selling commission 

 

The total fees payable to Syndicate Members (including underwriting and selling commissions), and reimbursement of their 

out of pocket expenses, will be as stated the Syndicate Agreement to be executed among our Company and the members 

of the Syndicate, copies of which shall be available for inspection at our Registered Office, from 10.00 am to 4.00 p.m. on 

Working Days from the date of filing the Red Herring Prospectus until the Bid/ Issue Closing Date.  

 

Fees payable to the Registrar to the Issue 

 

The fees payable to the Registrar to the Issue, including fees for processing of Bid cum Application Forms, data entry, 

printing of Allotment Advice, refund order, preparation of refund data on magnetic tape and printing of bulk mailing 

register, will be as per the Registrar Agreement, a copy of which shall be made available for inspection at our Registered 

Office on Working Days from 10 a.m. to 4 p.m. from the date of the Draft Red Herring Prospectus until the Bid/ Issue 

Closing Date.  

 

IPO grading 

 

No credit agency registered with SEBI has been appointed in respect of obtaining grading for the Issue. 

 

Particulars regarding public or rights issues during the last five years 

 

There have been no public, including any rights issues to the public undertaken by our Company during the five years 

immediately preceding the date of this Draft Red Herring Prospectus. 

  

Commission or brokerage on previous issues 

 

Since this is the initial public offering of the Equity Shares of our Company, no sum has been paid or has been payable as 

commission or brokerage for subscribing to or procuring or agreeing to procure public subscription for any of our Equity 

Shares, since the incorporation of our Company. 

 

Previous issues otherwise than for cash 

 

Except as disclosed in “Capital Structure” on page 61, our Company has not issued any Equity Shares for consideration 

otherwise than for cash. 

 

Capital issues in the preceding three years  

 

Except as disclosed in “Capital Structure” on page 61, our Company has not made any capital issues during the three years 

immediately preceding the date of this Draft Red Herring Prospectus. None of our Joint Venture or Group Companies or 

Associates are listed. 

 

Performance vis-à-vis Objects 

 

Our Company has not undertaken any public or rights issues to the public in the 10 years immediately preceding the date 

of this Draft Red Herring Prospectus. 

 

Performance vis-à-vis objects: last issue of Joint Venture and Group Companies  
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None of our Joint Venture or Group Companies have made any public, including rights issues to the public in the 10 years 

immediately preceding the date of this Draft Red Herring Prospectus.  

 

Outstanding debentures, bonds or redeemable preference shares 

 

Our Company does not have any outstanding debentures, bonds or redeemable preference shares, as on the date of this 

Draft Red Herring Prospectus.  

 

Partly paid-up shares 

 

As on the date of this Draft Red Herring Prospectus, there are no partly paid-up Equity Shares of our Company. 

 

Stock market data of the Equity Shares 

 

This being the initial public offering of the Equity Shares of our Company, the Equity Shares are not listed on any stock 

exchange as on the date of this Draft Red Herring Prospectus, and accordingly, no stock market data is available for the 

Equity Shares. 

 

Mechanism for redressal of investor grievances  

 

The Registrar Agreement provides for retention of records with the Registrar to the Issue for a minimum period of three 

years from the date of listing and commencement of trading of the Equity Shares on the Stock Exchanges, in order to enable 

the investors to approach the Registrar to the Issue for redressal of their grievances. 

 

Investors may contact the BRLM for any complaint pertaining to the Issue. All grievances, other than by Anchor Investors, 

may be addressed to the Registrar to the Issue, with a copy to the relevant Designated Intermediary, where the Bid cum 

Application Form was submitted, quoting the full name of the sole or First Bidder, Bid cum Application Form number, 

Bidders’ DP ID, Client ID, PAN, address of the Bidder, number of Equity Shares applied for, date of Bid cum Application 

Form, name and address of the relevant Designated Intermediary, where the Bid was submitted and ASBA Account number 

in which the amount equivalent to the Bid Amount was blocked. Further, the Bidder shall enclose the Acknowledgement 

Slip or provide the acknowledgement number received from the Designated Intermediaries in addition to the documents/ 

information mentioned hereinabove. 

 

All grievances of the Anchor Investors may be addressed to the Registrar to the Issue, giving full details such as the name 

of the sole or First Bidder, Bid cum Application Form number, Bidders DP ID, Client ID, PAN, date of the Bid cum 

Application Form, address of the Bidder, number of the Equity Shares applied for, Bid amount paid on submission of the 

Bid cum Application Form and the name and address of the BRLM where the Bid cum Application Form was submitted 

by the Anchor Investor.  

 

Our Company, the BRLM and the Registrar to the Issue accept no responsibility for errors, omissions, commission of any 

acts of the Designated Intermediaries, including any defaults in complying with its obligations under the SEBI ICDR 

Regulations. 

 

Disposal of investor grievances by our Company 

 

We estimate that the average time required by our Company and/or the Registrar to the Issue for the redressal of routine 

investor grievances shall be seven Working Days from the date of receipt of the complaint.  

 

In case of non-routine complaints and complaints where external agencies are involved, our Company will seek to redress 

these complaints as expeditiously as possible. 

 

Our Company has appointed Alpesh Somjibhai Makwana, Company Secretary as the Compliance Officer and he may be 

contacted in case of any pre-Issue or post-Issuerelated problems, at the address set forth hereunder: 

 

Alpesh Somjibhai Makwana 

Plot No. 440/4, 5 & 6  

Road No. 82/A, G.I.D.C, Sachin  

Surat – 394 23 Gujarat, India  

Telephone: +91 261 2397193/94/96  

Facsimile: +91 261 2398436 
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E-mail: cs@amiorganics.com 

  

Further, our Board has constituted a Stakeholders’ Relationship Committee comprising our Directors, Kamini Kiran Shah, 

Girishkumar Limbabhai Chovatia and Chetankumar Chhaganlal Vaghasia, which is responsible for redressal of grievances 

of the security holders of our Company. For more information, see “Our Management” on page 151. 

 

Disposal of investor grievances by listed Group Companies 

 

As on the date of this Draft Red Herring Prospectus, none of our Joint Venture or our Group Companies are listed on any 

stock exchange, and therefore there are no investor complaints pending against any of them.  

 

Changes in Auditors  

 

Except as described below, there have been no changes in the auditors of the Company in the three years immediately 

preceding the date of this Draft Red Herring Prospectus:  

 
Name of the auditor Date of Change Reason 

Bela Mehta & Associates May 26, 2018 Appointment of new Statutory Auditor 

Maheshwari & Co. May 26, 2018 Appointment as Statutory Auditor 

 

Capitalization of reserves or profits  

 

Except for issuance of Equity Shares pursuant to bonus issues, as disclosed in “Capital Structure” in page 61, our Company 

has not capitalized its reserves or profits at any time during the five years immediately preceding the date of this Draft Red 

Herring Prospectus. 

 

Revaluation of assets 

 

Our Company has not revalued its assets at any time during the last five years preceding the date of filing this Draft Red 

Herring Prospectus.
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SECTION VII – ISSUE RELATED INFORMATION 

 

ISSUE STRUCTURE 

 

The Issue is of 3,500,000 Equity Shares, at an Issue Price of ₹[●] per Equity Share for cash, including a premium of ₹[●], 

aggregating up to ₹[●] million. The Issue will constitute 25% of the post-Issue paid up Equity Share capital of our Company. 

 

The Issue is being made through Book Building Process. 

 

 QIBs (1) Non-Institutional Investors Retail Individual Investors 

Number of 

Equity Shares 

available for 

allocation (2) 

Not more than 1,750,000 Equity Shares Not less than 525,000 Equity 

Shares or Issue less allocation 

to QIBs and Retail Individual 

Investors 

Not less than 1,225,000 Equity Shares 

or Issue less allocation to QIBs and 

Non-Institutional Investors 

Percentage of 

Issue size 

available for 

allocation 

Not more than 50% of the Issue size 

shall be available for allocation to 

QIBs. Up to 5% of the net QIB 

Category (excluding the Anchor 

Investor Portion) will be available for 

allocation proportionately to Mutual 

Funds only. Mutual Funds participating 

in the Mutual Fund Portion will also be 

eligible for allocation in the remaining 

balance QIB Category 

Not less than 15% of the Issue 

or the Issue less allocation to 

QIBs and Retail Individual 

Investors shall be available for 

allocation 

Not less than 35% of the Issue or the 

Issue less allocation to QIBs and Non-

Institutional Investors shall be 

available for allocation 

Basis of 

Allotment if 

respective 

category is 

oversubscribed 

Proportionate as follows (excluding the 

Anchor Investor Portion): 

(a) 35,000 Equity Shares shall be 

available for allocation on a 

proportionate basis to Mutual Funds 

only; and 

(b) 665,000 Equity Shares shall be 

available for allocation on a 

proportionate basis to all QIBs, 

including Mutual Funds receiving 

allocation as per (a) above 

Proportionate The allotment to each Retail 

Individual Investor shall not be less 

than the minimum Bid Lot, subject to 

availability of Equity Shares in the 

Retail Category and the remaining 

available Equity Shares if any, shall 

be allotted on a proportionate basis. 

For details, see “Issue Procedure – 

Part B – Allotment Procedure and 

Basis of Allotment – Allotment to 

RIIs” on page 442. 

 

Mode of Bidding  Through ASBA process only (other than Anchor Investors) 

Minimum Bid Such number of Equity Shares in 

multiples of [●] Equity Shares so that 

the Bid Amount exceeds ₹200,000  

Such number of Equity Shares 

in multiples of [●] Equity 

Shares so that the Bid Amount 

exceeds ₹200,000  

[●] Equity Shares  

Maximum Bid Such number of Equity Shares in 

multiples of [●] Equity Shares so that 

the Bid does not exceed the Issue, 

subject to applicable limits  

Such number of Equity Shares 

in multiples of [●] Equity 

Shares so that the Bid does not 

exceed the Issue, subject to 

applicable limits 

Such number of Equity Shares in 

multiples of [●] Equity Shares so that 

the Bid Amount does not exceed 

₹200,000 

Mode of 

Allotment  

Compulsorily in dematerialized form 

Bid Lot [●] Equity Shares and in multiples of [●] Equity Shares thereafter 

Allotment Lot [●] Equity Shares and in multiples of one Equity Share thereafter [●] Equity Shares and in multiples of 

one Equity Share thereafter subject to 

availability in the Retail Category 

Trading Lot One Equity Share 

Who can Apply 
(3) 

Public financial institutions specified in 

Section 2(72) of the Companies Act, 

FPIs (other than category III FPIs), 

scheduled commercial banks, mutual 

funds registered with the SEBI, venture 

capital funds registered with SEBI, 

FVCIs, Alternative Investment Funds, 

multilateral and bilateral development 

financial institutions, state industrial 

Resident Indian individuals, 

HUFs (in the name of Karta), 

companies, corporate bodies, 

Eligible NRIs, scientific 

institutions, societies and trusts 

and any category III FPIs 

registered with SEBI 

Resident Indian individuals, HUFs (in 

the name of the Karta) and Eligible 

NRIs  
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 QIBs (1) Non-Institutional Investors Retail Individual Investors 

development corporations, systemically 

important non-banking financial 

companies registered with the RBI and 

having a worth of more than ₹5,000 

million as per the last audited financial 

statements, insurance companies 

registered with the Insurance Regulatory 

and Development Authority, provident 

funds with a minimum corpus of ₹250 

million, pension funds with a minimum 

corpus of ₹250 million, the National 

Investment Fund set up by resolution F. 

No. 2/3/2005-DD-II dated November 23, 

2005 of the GoI, published in the Gazette 

of India, insurance funds set up and 

managed by the army, navy, or air force 

of the Union of India and insurance 

funds set up and managed by the 

Department of Posts, India 

Terms of 

Payment (4) 

In case of Anchor Investors: Full Bid Amount shall be payable by the Anchor Investors at the time of submission 

of their Bids 

 

In case of all other Bidders: Full Bid Amount shall be blocked by the SCSBs in the bank account of the Bidders 

(other than Anchor Investors) that is specified in the Bid cum Application Form at the time of the submission of 

the Bid cum Application Form 

(1) Our Company, in consultation with the BRLM, may allocate up to 60% of the QIB Category to Anchor Investors at the price at 

which allocation is made to Anchor Investors, on a discretionary basis, subject to there being (i) a maximum of two Anchor 

Investors, where allocation in the Anchor Investor Portion is up to ₹100 million, (ii) minimum of two and maximum of 15 Anchor 

Investors, where the allocation under the Anchor Investor Portion is more than ₹100 million but up to ₹2,500 million under the 

Anchor Investor Portion, subject to a minimum Allotment of ₹50 million per Anchor Investor, and (iii) in case of allocation above 

₹2,500 million under the Anchor Investor Portion, a minimum of five such investors and a maximum of 15 Anchor Investors for 

allocation up to ₹2,500 million, and an additional 10 Anchor Investors for every additional ₹2,500 million or part thereof will be 

permitted, subject to minimum allotment of ₹50 million per Anchor Investor. An Anchor Investor will make a minimum Bid of such 

number of Equity Shares, that the Bid Amount is at least ₹100 million. One-third of the Anchor Investor Portion will be reserved 

for domestic Mutual Funds, subject to valid Bids being received at or above the price at which allocation is made to Anchor 

Investors, which price shall be determined by the Company in consultation with the BRLM. 

 

(2) This Issue is being made in accordance with Rule 19(2)(b) of the SCRR, through the Book Building Process wherein not more than 

50% of the Issue will Allotted to QIBs on a proportionate basis, provided that the Anchor Investor Portion may be allocated on a 

discretionary basis. Further, not less than 15% of the Issue will be available for allocation on a proportionate basis to Non-

Institutional Investors subject to valid Bids being received at or above the Issue Price. Further, not less than 35% of the Issue will 

be available for allocation to Retail Individual Investors in accordance with SEBI ICDR Regulations, subject to valid Bids being 

received at or above the Issue Price. Under-subscription, if any, in any category, except the QIB Category, would be met with spill-

over from any other category or categories, as applicable, at the discretion of our Company in consultation with the BRLM and 

the Designated Stock Exchange, subject to applicable laws. 

 

(3) If the Bid is submitted in joint names, the Bid cum Application Form should contain only the name of the First Bidder whose name 

should also appear as the first holder of the depository account held in joint names. The signature of only the First Bidder would 

be required in the Bid cum Application Form and such First Bidder would be deemed to have signed on behalf of the joint holders. 

 

(4) Full Bid Amount shall be payable by the Anchor Investors at the time of submission of the Bid cum Application Form, provided 

that any difference between the price at which Equity Shares are allocated to the Anchor Investors and the Anchor Investor Issue 

Price, shall be payable by the Anchor Investor Pay-in Date as mentioned in the CAN. Anchor Investors are not permitted to use 

ASBA Bids. 

 

Bidders will be required to confirm and will be deemed to have represented to our Company, the Underwriters, their respective 

directors, officers, agents, affiliates and representatives that they are eligible under applicable law, rules, regulations, guidelines 

and approvals to acquire the Equity Shares.  

 

Withdrawal of the Issue  

 

Our Company, in consultation with the BRLM, reserves the right to not proceed with the Issue at any time after the Bid/Issue 

Opening Date but before Allotment. If our Company withdraws the Issue, our Company will issue a public notice within 

two days from the Bid/ Issue Closing Date or such time as may be prescribed by SEBI, providing reasons for not proceeding 
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with the Issue. The BRLM, through the Registrar to the Issue, will instruct the SCSBs to unblock the ASBA Accounts 

within one Working Day from the day of receipt of such instruction. The notice of withdrawal will be issued in the same 

newspapers where the pre-Issue advertisements have appeared, and the Stock Exchanges will also be informed promptly.  

 

If our Company, in consultation with the BRLM, withdraws the Issue after the Bid/ Issue Closing Date and thereafter 

determine that they will proceed with a public offering of Equity Shares, a fresh draft red herring prospectus will be filed 

and/or submitted with SEBI and the Stock Exchanges.  

 

Notwithstanding the foregoing, the Issue is also subject to obtaining (i) the final listing and trading approvals of the Stock 

Exchanges, which our Company will apply for only after Allotment and within six Working Days of the Bid/ Issue Closing 

Date; and (ii) the final RoC approval of the Prospectus after it is filed and/ or submitted with the RoC and the Stock 

Exchanges.  
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TERMS OF THE ISSUE 

 

The Equity Shares offered and Allotted in the Issue will be subject to the provisions of the Companies Act, the SEBI ICDR 

Regulations, the SCRA, the SCRR, the MoA, the Articles of Association, the SEBI Listing Regulations, the terms of the 

Red Herring Prospectus and the Prospectus, the Bid cum Application Form, the Revision Form, the CAN, the abridged 

prospectus and other terms and conditions as may be incorporated in the Allotment Advice and other documents and 

certificates that may be executed in respect of the Issue. The Equity Shares will also be subject to all applicable laws, 

guidelines, rules, notifications and regulations relating to issue and offer for sale and listing and trading of securities, issued 

from time to time, by the SEBI, GoI, Stock Exchanges, the RoC, the RBI and/ or other authorities to the extent applicable 

or such other conditions as maybe prescribed by such governmental and/or regulatory authority while granting approval for 

the Issue. 

 

Ranking of Equity Shares 

 

The Equity Shares being offered and transferred in the Issue will be subject to the provisions of the Companies Act, the 

MoA and the Articles of Association and will rank pari passu in all respects with the existing Equity Shares of our 

Company, including in respect of dividends and other corporate benefits, if any, declared by our Company. For more 

information, see “Main Provisions of the Articles of Association” on page 452. 

 

Mode of payment of dividend 

 

Our Company will pay dividend, if declared, to our equity shareholders, as per the provisions of the Companies Act, the 

SEBI Listing Regulations, our MoA and the Articles of Association, and any guidelines or directives that may be issued by 

the GoI in this respect. Any dividends declared, after the date of Allotment in this Issue, will be received by the Allottees, 

in accordance with applicable law. For more information, see “Dividend Policy” and “Main Provisions of our Articles of 

Association” on pages 173 and 452 of this Draft Red Herring Prospectus, respectively.  

 

Face value and Price Band 

 

The face value of each Equity Share is ₹10. At any given point of time there will be only one denomination for the Equity 

Shares. The Floor Price of the Equity Shares is ₹[●] and the Cap Price of the Equity Shares is ₹[●]. 

 

The Price Band and the minimum Bid Lot will be decided by our Company, in consultation with the BRLM and published 

at least five Working Days prior to the Bid/ Issue Opening Date, in [●] edition of [●] (a widely circulated English national 

daily newspaper), [●] editions of [●] (a widely circulated Hindi national daily newspaper) and [●] editions of [●] (a widely 

circulated Gujarati daily newspaper, Gujarati being the regional language in the place where our Registered Office is 

located), and shall be made available to the Stock Exchanges for the purpose of uploading on their websites. The Price 

Band, along with the relevant financial ratios calculated at the floor Price and at the Cap Price shall be pre-filled in the Bid-

cum-Application Forms available at the website of the Stock Exchanges.  

 

Rights of the Equity Shareholder 

 

The rights of our Equity Shareholders are set out under our Articles of Association. For a detailed description of the main 

provisions of our Articles of Association relating to voting rights, dividend, forfeiture, lien, transfer, transmission, 

consolidation and splitting, see “Main Provisions of the Articles of Association” on page 452. 

 

Compliance with disclosure and accounting norms 

 

Our Company shall comply with all applicable disclosure and accounting norms as specified by SEBI from time to time. 

 

Market lot and trading lot  

 

In terms of Section 29 of the Companies Act, 2013, the Equity Shares will be Allotted only in dematerialized form. As per 

the SEBI ICDR Regulations, the trading of our Equity Shares will only be in dematerialized form.  

 

Since trading of our Equity Shares is in dematerialized form, the tradable lot is one Equity Share. Allotment in the Issue 

will be only in dematerialized form in multiples of [●] Equity Shares. For details of the Basis of Allotment, see “Issue 

Procedure” on page 410. 

 

Joint holders 
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Where two or more persons are registered as the holders of any Equity Shares, they will be deemed to hold such Equity 

Shares as joint-tenants with benefits of survivorship. 

 

Nomination facility 

 

In accordance with Section 72 of the Companies Act, 2013, read with Companies (Share Capital and Debentures) Rules, 

2014, the sole or First Bidder, with other joint Bidders, may nominate any one person in whom, in the event of the death of 

sole Bidder or in case of joint Bidders, death of all the Bidders, as the case may be, the Equity Shares Allotted, if any, will 

vest. A nominee entitled to the Equity Shares by reason of the death of the original holder(s), will, in accordance with 

Section 72 of the Companies Act, 2013, be entitled to the same benefits to which he or she will be entitled if he or she were 

the registered holder of the Equity Shares. Where the nominee is a minor, the holder(s) may make a nomination to appoint, 

in the prescribed manner, any person to become entitled to Equity Share(s) in the event of the holder’s death during minority. 

A nomination may be cancelled or varied by nominating any other person in place of the present nominee, by the holder of 

the Equity Shares who has made the nomination, by giving a notice of such cancellation or variation to our Company in the 

prescribed form. A fresh nomination can be made only on the prescribed form, which is available on request at our 

Registered Office, or with the Registrar to the Issue and transfer agents of our Company. 

 

Further, any person who becomes a nominee by virtue of Section 72 of the Companies Act, 2013 will, on the production of 

such evidence as may be required by our Board, elect either: 

• to register himself or herself as holder of Equity Shares; or 

• to make such transfer of the Equity Shares, as the deceased holder could have made.  

 

Further, our Board may at any time give notice requiring any nominee to choose either to be registered himself or herself 

or to transfer the Equity Shares, and if the notice is not complied with within a period of 90 days, our Board may thereafter 

withhold payment of all dividend, bonuses or other monies payable in respect of the Equity Shares, until the requirements 

of the notice have been complied with. 

 

Since the Allotment of Equity Shares in the Issue will be made only in dematerialized form, there is no need to make a 

separate nomination with our Company. Nominations registered with the respective Depository Participant of the Bidder 

will prevail. If Bidders want to change their nomination, they are advised to inform their respective Depository Participant. 

 

Bid/ Issue Period 

 
BID/ ISSUE OPENS ON* [●] 

BID/ ISSUE CLOSES ON** [●] 

FINALIZATION OF BASIS OF ALLOTMENT [●] 

INITIATION OF REFUNDS FOR ANCHOR INVESTORS/ 

UNBLOCKING OF FUNDS 

[●] 

CREDIT OF EQUITY SHARES TO DEPOSITORY ACCOUNTS [●] 

COMMENCEMENT OF TRADING [●] 
* Our Company, in consultation with the BRLM may consider participation by Anchor Investors. The Anchor Investor Bidding Date shall be one Working 

Day prior to the Bid/ Issue Opening Date. 
** Our Company, may in consultation with the BRLM, decide to close the Bid/ Issue Period for QIBs one Working Day prior to the Bid/ Issue Closing 

Date. 

 

This timetable is indicative in nature and does not constitute any obligation or liability on our Company or the 

members of the Syndicate. While our Company will use best efforts to ensure that listing and trading of our Equity 

Shares on the Stock Exchanges commences within six Working Days of the Bid/Issue Closing Date or such other 

period as may be prescribed by SEBI, the timetable may be subject to change for various reasons, including 

extension of Bid/Issue Period by our Company, due to revision of the Price Band, any delays in receipt of final listing 

and trading approvals from the Stock Exchanges, delay in receipt of final certificates from SCSBs, etc. The 

commencement of trading of the Equity Shares will be entirely at the discretion of the Stock Exchanges in 

accordance with applicable law. 

 

Except in relation to Anchor Investors, Bids and any revision in Bids will be accepted only between 10.00 a.m. and 5.00 

p.m. (Indian Standard Time) during the Bid/Issue Period at the Bidding Centers, except that on the Bid/Issue Closing Date 

(which for QIBs may be a day prior to the Bid/Issue Closing Date for non-QIBs), Bids will be accepted only between 10.00 

a.m. and 3.00 p.m. (Indian Standard Time) and uploaded until (i) 4.00 p.m. (Indian Standard Time) for Bids by QIBs and 

Non-Institutional Investors; and (ii) 5.00 p.m. or such extended time as permitted by the Stock Exchanges (Indian Standard 

Time) in case of Bids by Retail Individual Investors. On the Bid/Issue Closing Date, extension of time may be granted by 

the Stock Exchanges only for uploading Bids received from Retail Individual Investors after taking into account the total 
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number of Bids received up to closure of timings for acceptance of Bid cum Application Forms as stated herein and reported 

by the BRLM to the Stock Exchanges.  

 

Due to limitation of time available for uploading Bids on the Bid/ Issue Closing Date, Bidders are advised to submit Bids 

one day prior to the Bid/Issue Closing Date and, in any case, no later than 1.00 p.m. (Indian Standard Time) on the Bid/Issue 

Closing Date. Bidders are cautioned that if a large number of Bids are received on the Bid/Issue Closing Date, as is typically 

experienced in public issues, which may lead to some Bids not being uploaded due to lack of sufficient time to upload, such 

Bids that cannot be uploaded on the electronic bidding system will not be considered for allocation in the Issue. It is clarified 

that Bids not uploaded on the electronic bidding system or in respect of which the full Bid Amount is not blocked by the 

SCSBs would be rejected. Our Company and the members of Syndicate will not be responsible for any failure in uploading 

Bids due to faults in any hardware/software system or otherwise. Bids will be accepted only on Working Days. Investors 

may please note that as per letters dated July 3, 2006 and July 6, 2006, issued by BSE and NSE respectively, Bids and any 

revisions in Bids shall not be accepted on Saturdays and public holidays as declared by the Stock Exchanges.  

 

Our Company, in consultation with the BRLM, reserve the right to revise the Price Band during the Bid/Issue Period, in 

accordance with the SEBI ICDR Regulations, provided that the Cap Price will be less than or equal to 120% of the Floor 

Price and the Floor Price will not be less than the face value of the Equity Shares. Subject to compliance with the foregoing, 

the Floor Price may move up or down to the extent of 20% of the Floor Price and the Cap Price will be revised accordingly.  

 

In case of revision in the Price Band, the Bid/Issue Period will be extended for at least three additional Working 

Days after revision of Price Band subject to the Bid/Issue Period not exceeding 10 Working Days. Any revision in 

the Price Band and the revised Bid/Issue Period, if applicable, will be widely disseminated by notification to the 

Stock Exchanges by issuing a press release and by indicating the change on the websites of the BRLM and terminals 

of the Syndicate Members and will also intimated to SCSBs, the Registered Brokers, CRTAs and CDPs. However, 

in case of revision in the Price Band, the Bid Lot shall remain the same. 

 

In case of discrepancy in data entered in the electronic book vis-à-vis data contained in the Bid cum Application Form for 

a particular Bidder, the details as per the Bid file received from the Stock Exchanges shall be taken as the final data for the 

purpose of Allotment.  

 

Minimum Subscription 

 

If our Company does not receive (i) the minimum subscription of 100% of the Issue; and (ii) a subscription in the Issue 

equivalent to at least 25% post-Issue paid up Equity Share capital (in terms of Rule 19(2)(b)(i) of the SCRR), including 

devolvement of Underwriters, if any, within 60 days from the date of Bid/Issue Closing Date, our Company shall forthwith 

refund the entire subscription amount received. If there is a delay beyond the prescribed time, our Company shall pay 

interest prescribed under the Companies Act, 2013, the SEBI ICDR Regulations and applicable law. 

 

In the event our Company fails to ensure that the number of Bidders to whom the Equity Shares are Allotted in the Issue is 

more than 1,000, our Company shall forthwith refund the entire subscription amount received within the timelines 

prescribed under applicable laws, failing which, our Directors who are officers in default shall jointly and severally be liable 

to repay that money with interest at the rate of 15% per annum. This is further subject to the compliance with Rule 19(2)(b) 

of the SCRR. 

 

Arrangement for disposal of odd lots 

 

Since our Equity Shares will be traded in dematerialised form only and the market lot for our Equity Shares will be one 

Equity Share, no arrangements for disposal of odd lots are required. 

 

Restriction on transfer of shares 

 

Except for lock-in of pre-Issue equity shareholding, Promoters’ Contribution and Anchor Investor lock-in in the Issue, as 

detailed in “Capital Structure” on page 61 and as provided in our Articles as detailed in “Main Provisions of the Articles 

of Association” on page 452, there are no restrictions on transfers and transmission of Equity Shares and on their 

consolidation/ splitting. 

 

Option to receive Equity Shares in dematerialized form 
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Allotment of Equity Shares to successful Bidders will only be in the dematerialized form. Bidders will not have the option 

of Allotment of the Equity Shares in physical form. The Equity Shares on Allotment will be traded only in the 

dematerialized segment of the Stock Exchanges.   
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ISSUE PROCEDURE 

 

All Bidders should review the General Information Document for Investing in Public Issues prepared and issued in 

accordance with the circular (CIR/CFD/DIL/12/2013) dated October 23, 2013 notified by SEBI and updated pursuant to 

the circular (CIR/CFD/POLICYCELL/11/2015) dated November 10, 2015 as amended and modified by the circular 

(SEBI/HO/CFD/DIL/CIR/P/2016/26) dated January 21, 2016 and SEBI circular SEBI/HO/CFD/DIL2/CIR/P/2018/22 

dated February 15, 2018, notified by SEBI (“General Information Document”) included below under sub-section titled 

“Issue Procedure - Part B - General Information Document”, which highlights the key rules, processes and procedures 

applicable to public issues in general in accordance with the provisions of the Companies Act, the SCRA, the SCRR and 

the SEBI ICDR Regulations. The General Information Document has been updated to reflect amendments to the SEBI ICDR 

Regulations and provisions of the Companies Act, 2013, to the extent applicable to a public issue and any other enactments 

and regulations. The General Information Document is also available on the websites of the Stock Exchanges and the 

BRLM. Please refer to the relevant provisions of the General Information Document which are applicable to the Issue. All 

Designated Intermediaries in relation to the Issue should ensure compliance with the General Information Document, in 

relation to clarifications on streamlining the process of public issue of equity shares and convertibles.  

 

Our Company and the Syndicate do not accept any responsibility for the completeness and accuracy of the information 

stated in this section and the General Information Document section and are not liable for any amendment, modification 

or change in the applicable law which may occur after the date of the Red Herring Prospectus. Bidders are advised to make 

their independent investigations and ensure that their Bids are submitted in accordance with applicable laws and do not 

exceed the investment limits or maximum number of Equity Shares that can be held by them under applicable law or as 

specified in the Red Herring Prospectus and the Prospectus. 

 

PART A  

Book Building Procedure 

 

The Issue is being made through the Book Building Process wherein not more than 50% of the Issue shall be Allotted to 

QIBs on a proportionate basis, provided that our Company, in consultation with the BRLM may allocate up to 60% of the 

QIB Category to Anchor Investors on a discretionary basis in accordance with the SEBI ICDR Regulations, of which one-

third shall be reserved for domestic Mutual Funds, subject to valid Bids being received from them at or above the price at 

which allocation is made to Anchor Investors. In case of under-subscription or non-allocation in the Anchor Investor 

Portion, the remaining Equity Shares will be added back to the QIB Category (other than Anchor Investor Portion). 5% of 

the QIB Category (excluding the Anchor Investor Portion) shall be available for allocation on a proportionate basis to 

Mutual Funds only, and the remainder of the QIB Category shall be available for allocation on a proportionate basis to all 

QIBs (other than Anchor Investors), including Mutual Funds, subject to valid Bids being received at or above the Issue 

Price. Further, not less than 15% of the Issue shall be available for allocation on a proportionate basis to Non-Institutional 

Investors and not less than 35% of the Issue shall be available for allocation to Retail Individual Investors in accordance 

with the SEBI ICDR Regulations, subject to valid Bids being received at or above the Issue Price.  

 

Under-subscription, if any, in any category, except the QIB Category, would be allowed to be met with spill-over from any 

other category or categories, as applicable, at the discretion of our Company in consultation with the BRLM and the 

Designated Stock Exchange, subject to applicable laws.  

 

The Equity Shares, on Allotment, shall be traded only in the dematerialized segment of the Stock Exchanges. 

 

Investors should note that the Equity Shares will be Allotted to all successful Bidders only in dematerialised form. 

The Bid cum Application Forms which do not have the details of the Bidders’ depository account, including DP ID, 

Client ID and PAN, shall be treated as incomplete and will be rejected. Bidders will not have the option of being 

Allotted Equity Shares in physical form. 

 

Bid cum Application Form  

 

Copies of the Bid cum Application Form (other than for Anchor Investors) and the abridged prospectus will be available 

with the Designated Intermediaries at relevant Bidding Centers and at our Registered Office. The Bid cum Application 

Forms will also be available for download on the websites of NSE (www.nseindia.com)  and BSE (www.bseindia.com) at 

least one day prior to the Bid/Issue Opening Date.  

 

For Anchor Investors, the Bid cum Application Forms will be available at the offices of the BRLM.  

 

http://www.nseindia.com/
http://www.bseindia.com/
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Bidders (other than Anchor Investors) must compulsorily use the ASBA process to participate in the Issue. Anchor Investors 

are not permitted to participate in this Issue through the ASBA process. 

 

Bidders (other than Anchor Investors) must provide bank account details and authorisation by the ASBA account holder to 

block funds in their respective ASBA Accounts in the relevant space provided in the Bid cum Application Form and the 

Bid cum Application Form that does not contain such detail are liable to be rejected.  

 

Further, such Bidders shall ensure that the Bids are submitted at the Bidding Centres only on Bid cum Application Forms 

bearing the stamp of a Designated Intermediary (except in case of electronic Bid-cum-Application Forms) and Bid cum 

Application Forms not bearing such specified stamp maybe liable for rejection. Bidders must ensure that the ASBA Account 

has sufficient credit balance such that an amount equivalent to the full Bid Amount can be blocked by the SCSB at the time 

of submitting the Bid.  

 

The prescribed colour of the Bid cum Application Forms for various categories is as follows:  

  
Category Colour of Bid cum 

Application Form* 

Resident Indians including resident QIBs, Non-Institutional Investors, Retail Individual Investors 

and Eligible NRIs applying on a non-repatriation basis^ 

White 

Non-Residents including FPIs, Eligible NRIs applying on a repatriation basis, FVCIs and registered 

bilateral and multilateral institutions ^ 

Blue 

Anchor Investors** White 
* Excluding electronic Bid cum Application Forms 
**Bid cum Application Forms for Anchor Investors will be made available at the office of the BRLM.  
^Electronic Bid cum Application forms will also be available for download on the website of NSE (www.nseindia.com) and BSE (www.bseindia.com). 

 

Designated Intermediaries (other than SCSBs) shall submit/deliver the Bid cum Application Form to the respective SCSB, 

where the Bidder has a bank account and shall not submit it to any non-SCSB bank or any Escrow Bank. 

 

Who can Bid? 

 

In addition to the category of Bidders set forth under the sub-section “- Part B - General Information Document for 

Investing in Public Issues – Category of Investors Eligible to Participate in an Issue” on page 422, the following persons 

are also eligible to invest in the Equity Shares under all applicable laws, regulations and guidelines: 

• scientific and/or industrial research organisations authorised in India to invest in the Equity Shares; and 

• any other persons eligible to Bid in the Issue under the laws, rules, regulations, guidelines and policies applicable to 

them. 

 

Participation by associates and affiliates of the BRLM and the Syndicate Members, Promoters, Promoter Group 

and persons related to Promoters/ Promoter Group 

 

The BRLM and the Syndicate Members shall not be allowed to purchase the Equity Shares in any manner, except towards 

fulfilling their underwriting obligations. However, the respective associates and affiliates of the BRLM and the Syndicate 

Members may purchase Equity Shares in the Issue, either in the QIB Category or in the Non-Institutional Category as may 

be applicable to such Bidders, where the allocation is on a proportionate basis and such subscription may be on their own 

account or on behalf of their clients. All categories of investors, including respective associates or affiliates of the BRLM 

and Syndicate Members, shall be treated equally for the purpose of allocation to be made on a proportionate basis. 

 

The Promoters, Promoter Group, the BRLM and any persons related to the BRLM (except Mutual Funds sponsored by 

entities related to the BRLM) cannot apply in the Issue under the Anchor Investor Portion. 

 

Bids by Mutual Funds  

 

With respect to Bids by Mutual Funds, a certified copy of their SEBI registration certificate must be lodged with the Bid 

cum Application Form. Failing this, the Company reserves the right to reject any Bid without assigning any reason therefore. 

Bids made by asset management companies or custodians of Mutual Funds shall specifically state names of the concerned 

schemes for which such Bids are made.  

 

In case of a Mutual Fund, a separate Bid may be made in respect of each scheme of a Mutual Fund registered with the SEBI 

and such Bids in respect of more than one scheme of a Mutual Fund will not be treated as multiple Bids, provided that such 

Bids clearly indicate the scheme for which the Bid is submitted.  

http://www.nseindia.com/
http://www.bseindia.com/
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No Mutual Fund scheme shall invest more than 10% of its net asset value in equity shares or equity related instruments of 

any single company provided that the limit of 10% shall not be applicable for investments in case of index funds or sector 

or industry specific scheme. No Mutual Fund under all its schemes should own more than 10% of any company’s paid-up 

share capital carrying voting rights. 

 

Bids by Eligible NRIs 

 

Eligible NRIs may obtain copies of Bid cum Application Form from the Designated Intermediaries. Eligible NRIs applying 

on a repatriation basis should authorise their SCSBs to block their Non-Resident External (“NRE”) accounts, or Foreign 

Currency Non-Resident (“FCNR”) accounts, and Eligible NRIs bidding on a non-repatriation basis should authorise their 

SCSBs to block their Non-Resident Ordinary (“NRO”) accounts for the full Bid amount, at the time of submission of the 

Bid cum Application Form. 

 

Eligible NRIs Bidding on a repatriation basis are advised to use the Bid cum Application Form meant for Non-Residents 

(blue in colour). 

 

Eligible NRIs Bidding on non-repatriation basis are advised to use the Bid cum Application Form for residents (white in 

colour).  

 

Bids by FPIs 

 

In terms of the Securities and Exchange Board of India (Foreign Portfolio Investor) Regulations 2014 (“SEBI FPI 

Regulations”), investment in the Equity Shares by a single FPI or an investor group (which means the same set of ultimate 

beneficial owner(s) investing through multiple entities) shall be below 10% of our post-Issue Equity Share capital.  

 

In case of Bids made by FPIs, a certified copy of the certificate of registration issued under the SEBI FPI Regulations is 

required to be attached to the Bid cum Application Form, failing which our Company reserves the right to reject any Bid 

without assigning any reason. FPIs who wish to participate in the Issue are advised to use the Bid cum Application Form 

for Non-Residents (blue in colour).  

 

In terms of applicable FEMA regulations and the SEBI (Foreign Portfolio Investors) Regulations, 2014, as amended, 

investments by FPIs in the capital of an Indian company under the SEBI (Foreign Portfolio Investors) Regulations, 2014 is 

subject to certain limits, i.e. the individual holding of an FPI is restricted to below 10% of the capital of the company and 

the aggregate limit for FPI investment is capped at 24% of the capital of the company. Such aggregate limit for FPI 

investment in a company can be increased up to the applicable sectoral cap by passing a board resolution, followed by a 

special resolution by the shareholders, subject to prior intimation to the RBI. Our Company has passed a resolution at the 

extraordinary general meeting held on April 23, 2018 to adopt the aggregate limit of shareholding for investments by 

registered FPIs at 24% of our paid-up Equity Share capital.  

 

Bids by SEBI registered VCFs, AIFs and FVCIs 

 

The SEBI FVCI Regulations and the SEBI AIF Regulations inter-alia prescribe the investment restrictions on VCFs, FVCIs 

and AIFs registered with SEBI. 

 

The holding by any individual VCF or FVCI registered with SEBI in one venture capital undertaking should not exceed 

25% of the corpus of the VCF or FVCI. Further, VCFs and FVCIs can invest only up to 33.33% of the investible funds by 

way of subscription to an initial public offering. 

 

The category I and II AIFs cannot invest more than 25% of the corpus in one investee company. A category III AIF cannot 

invest more than 10% of the corpus in one investee company. A venture capital fund registered as a category I AIF, as 

defined in the SEBI AIF Regulations, cannot invest more than 1/3rd of its corpus by way of subscription to an initial public 

offering of a venture capital undertaking. Additionally, the VCFs which have not re-registered as an AIF under the SEBI 

AIF Regulations shall continue to be regulated by the VCF Regulation until the existing fund or scheme managed by the 

fund is wound up and such funds will not launch any new scheme after the notification of the SEBI AIF Regulations. Our 

Company and the BRLMs will not be responsible for loss, if any, incurred by the Bidder on account of conversion of foreign 

currency. 

 

There is no reservation for Eligible NRIs, FPIs and FVCIs. All Bidders (except Eligible Employees Bidding in the 

Employee Reservation Portion) will be treated on the same basis with other categories for the purpose of allocation. 
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All non-resident investors should note that refunds (in case of Anchor Investors), dividends and other distributions, 

if any, will be payable in Indian Rupees only and net of bank charges and commission. 

 

Bids by limited liability partnerships  

 

In case of Bids made by limited liability partnerships registered under the Limited Liability Partnership Act, 2008, a 

certified copy of certificate of registration issued under the Limited Liability Partnership Act, 2008, must be attached to the 

Bid cum Application Form. Failing this, our Company reserves the right to reject any Bid without assigning any reason 

thereof. 

 

Bids by Banking Companies 

 

In case of Bids made by banking companies registered with RBI, certified copies of: (i) the certificate of registration issued 

by RBI, and (ii) the approval of such banking company’s investment committee are required to be attached to the Bid cum 

Application Form, failing which our Company reserves the right to reject any Bid without assigning any reason therefor.  

 

The investment limit for banking companies in non-financial services companies as per the Banking Regulation Act, 1949 

(the “Banking Regulation Act”), and Master Circular – Para-banking Activities dated July 1, 2015 is 10% of the paid-up 

share capital of the investee company or 10% of the bank’s own paid-up share capital and reserves, whichever is less. 

Further, the investment in a non-financial services company by a banking company together with its subsidiaries, associates, 

joint ventures, entities directly or indirectly controlled by the bank and mutual funds managed by asset management 

companies controlled by the banking company cannot exceed 20% of the investee company’s paid-up share capital. A 

banking company may hold up to 30% of the paid-up share capital of the investee company with the prior approval of the 

RBI provided that the investee company is engaged in non-financial activities in which banking companies are permitted 

to engage under the Banking Regulation Act. 

 

Bids by Systemically Important Non-Banking Financial Companies 

 

In case of Bids made by Systemically Important Non-Banking Financial Companies, a certified copy of the certificate of 

registration issued by the RBI, a certified copy of its last audited financial statements on a standalone basis and a net worth 

certificate from its statutory auditor(s), must be attached to the Bid-cum Application Form. Failing this, our Company 

reserves the right to reject any Bid, without assigning any reason thereof. Systemically Important Non-Banking Financial 

Companies participating in the Issue shall comply with all applicable regulations, guidelines and circulars issued by RBI 

from time to time. 

 

Bids by SCSBs 

 

SCSBs participating in the Issue are required to comply with the terms of the circulars dated September 13, 2012 and 

January 2, 2013 issued by the SEBI. Such SCSBs are required to ensure that for making applications on their own account 

using ASBA, they should have a separate account in their own name with any other SEBI registered SCSBs. Further, such 

account shall be used solely for the purpose of making application in public issues and clear demarcated funds should be 

available in such account for such Bids. 

 

Bids by insurance companies 

 

In case of Bids made by insurance companies registered with the IRDA, a certified copy of certificate of registration issued 

by IRDA must be attached to the Bid cum Application Form. Failing this, the Company reserves the right to reject any Bid 

without assigning any reason thereof. The exposure norms for insurers are prescribed under the Insurance Regulatory and 

Development Authority (Investment) Regulations, 2016 (“IRDA Investment Regulations”), based on investments in the 

equity shares of a company, the entire group of the investee company and the industry sector in which the investee company 

operates. Bidders are advised to refer to the IRDA Investment Regulations for specific investment limits applicable to them.  

 

Bids under Power of Attorney 

 

In case of Bids made pursuant to a power of attorney by limited companies, corporate bodies, registered societies, eligible 

FPIs, AIFs, Mutual Funds, insurance companies, insurance funds set up by the army, navy or air force of the India, insurance 

funds set up by the Department of Posts, India or the National Investment Fund and provident funds with a minimum corpus 

of ₹250 million (subject to applicable laws) and pension funds with a minimum corpus of ₹250 million, a certified copy of 

the power of attorney or the relevant resolution or authority, as the case may be, along with a certified copy of the 
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memorandum of association and articles of association and/or bye laws must be lodged along with the Bid cum Application 

Form. Failing this, our Company reserves the right to accept or reject any Bid in whole or in part, in either case, without 

assigning any reason thereof.  

 

Our Company in consultation with the BRLM, in their absolute discretion, reserve the right to relax the above condition of 

simultaneous lodging of the power of attorney along with the Bid cum Application Form, subject to such terms and 

conditions that our Company in consultation with the BRLM, may deem fit.  

 

Bids by Anchor Investors 

 

For details in relation to Bids by Anchor Investors, see the section entitled “Issue Procedure – Part B – General 

Information Document for Investing in Public Issues” on page 418. 

 

Bids by provident funds/ pension funds  

 

In case of Bids made by provident funds/pension funds, subject to applicable laws, with minimum corpus of ₹250 million, 

a certified copy of certificate from a chartered accountant certifying the corpus of the provident fund/ pension fund must 

be attached to the Bid cum Application Form. Failing this, our Company reserves the right to reject any Bid, without 

assigning any reason therefor. 

 

The above information is given for the benefit of the Bidders. Our Company and the BRLM are not liable for any 

amendments or modification or changes in applicable laws or regulations, which may occur after the date of this 

Draft Red Herring Prospectus. Bidders are advised to make their independent investigations and ensure that any 

single Bid from them does not exceed the applicable investment limits or maximum number of the Equity Shares 

that can be held by them under applicable laws or regulation or as specified in this Draft Red Herring Prospectus.  

 

In accordance with RBI regulations, OCBs cannot participate in the Issue.  

 

Pre-Issue Advertisement 

 

Subject to Section 30 of the Companies Act, 2013, our Company will, after registering the Red Herring Prospectus with 

the RoC, publish a pre-Issue advertisement, in the form prescribed by the SEBI ICDR Regulations, in [●] edition of [●] (a 

widely circulated English national daily newspaper), [●] editions of [●] (a widely circulated Hindi national daily newspaper) 

and [●] editions of [●] (a widely circulated Gujarati daily newspaper, Gujarati being the regional language in the place 

where our Registered Office is located). Our Company shall, in the pre-Issue advertisement state the Bid/Issue Opening 

Date, the Bid/ Issue Closing Date and the QIB Bid/Issue Closing Date. This advertisement, subject to the provisions of 

Section 30 of the Companies Act, 2013, shall be in the format prescribed in Part A of Schedule XIII of the SEBI ICDR 

Regulations. 

 

Signing of Underwriting Agreement and filing of Prospectus with the RoC 

 

Our Company intends to enter into an Underwriting Agreement with the Underwriters on or immediately after the 

finalisation of the Issue Price. After signing the Underwriting Agreement, the Company will file the Prospectus with the 

RoC. The Prospectus would have details of the Issue Price, Anchor Investor Issue Price, Issue size and underwriting 

arrangements and would be complete in all material respects. 

 

General Instructions 

 

Please note that QIBs and Non-Institutional Investors are not permitted to withdraw their Bid(s) or lower the size of their 

Bid(s) (in terms of quantity of Equity Shares or the Bid Amount) at any stage. Retail Individual Investors can revise their 

Bid(s) during the Bid/ Issue Period and withdraw their Bid(s) until Bid/ Issue Closing Date. Anchor Investors are not 

allowed to withdraw their Bids after the Anchor Investor Bidding Date. 
 
Do’s: 
 
1. Check if you are eligible to apply as per the terms of the Red Herring Prospectus and under applicable law, rules, 

regulations, guidelines and approvals; 

 

2. Ensure that you have Bid within the Price Band; 

 



 

415 
 

3. Read all the instructions carefully and complete the Bid cum Application Form in the prescribed form; 

 

4. Ensure that the details about the PAN, DP ID and Client ID are correct and the Bidders depository account is active, 

as Allotment of the Equity Shares will be in the dematerialised form only; 

 

5. Ensure that your Bid cum Application Form bearing the stamp of a Designated Intermediary is submitted to the 

Designated Intermediary at the Bidding Centre within the prescribed time; 

 

6. If the first applicant is not the ASBA Account holder, ensure that the Bid cum Application Form is signed by the 

ASBA Account holder. Ensure that you have an account with an SCSB and have mentioned the correct bank account 

number of that SCSB in the Bid cum Application Form; 

 

7. All Bidders (other than Anchor Investors) should submit their Bids through the ASBA process only; 

 

8. Ensure that the signature of the First Bidder in case of joint Bids, is included in the Bid cum Application Forms; 

 

9. Ensure that the name(s) given in the Bid cum Application Form is/are exactly the same as the name(s) in which the 

beneficiary account is held with the Depository Participant. In case of joint Bids, the Bid cum Application Form 

should contain only the name of the First Bidder whose name should also appear as the first holder of the beneficiary 

account held in joint names; 

 

10. Ensure that you request for and receive a stamped acknowledgement in the form of a counterfoil or by specifying 

the application number for all your Bid options as proof of registration of the Bid cum Application Form from the 

concerned Designated Intermediary; 

 

11. Ensure that you have funds equal to the Bid Amount in the ASBA Account maintained with the SCSB before 

submitting the Bid cum Application Form under the ASBA process to any of the Designated Intermediaries; 

 

12. Submit revised Bids to the same Designated Intermediary, through whom the original Bid was placed and obtain a 

revised acknowledgment; 

 

13. Except for Bids (i) on behalf of the Central or State Governments and the officials appointed by the courts, who, in 

terms of a SEBI circular dated June 30, 2008, may be exempt from specifying their PAN for transacting in the 

securities market, (ii) Bids by persons resident in the state of Sikkim, who, in terms of a SEBI circular dated July 

20, 2006, may be exempted from specifying their PAN for transacting in the securities market, and (iii) any other 

category of Bidders, including without limitation, multilateral/ bilateral institutions, which may be exempted from 

specifying their PAN for transacting in the securities market, all Bidders should mention their PAN allotted under 

the IT Act. The exemption for the Central or the State Government and officials appointed by the courts and for 

investors residing in the State of Sikkim is subject to (a) the Demographic Details received from the respective 

depositories confirming the exemption granted to the beneficiary owner by a suitable description in the PAN field 

and the beneficiary account remaining in “active status”; and (b) in the case of residents of Sikkim, the address as 

per the Demographic Details evidencing the same. All other applications in which PAN is not mentioned will be 

rejected; 

 

14. Ensure that the Demographic Details are updated, true and correct in all respects; 

 

15. Ensure that thumb impressions and signatures other than in the languages specified in the Eighth Schedule to the 

Constitution of India are attested by a Magistrate or a Notary Public or a Special Executive Magistrate under official 

seal; 

 

16. Ensure that the category and the investor status is indicated in the Bid cum Application Form to ensure proper upload 

of your Bid in the electronic Bidding system of the Stock Exchanges; 

 

17. Ensure that in case of Bids under power of attorney or by limited companies, corporates, trust etc., relevant 

documents, including a copy of the power of attorney, are submitted; 
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18. Ensure that Bids submitted by any person outside India should be in compliance with applicable foreign and Indian 

laws;  

 

19. Instruct your respective banks to release the funds blocked in the ASBA Account under the ASBA process; 

 

20. Note that in case the DP ID, Client ID and the PAN mentioned in their Bid cum Application Form and entered into 

the online IPO system of the Stock Exchanges by the relevant Designated Intermediary, as the case may be, do not 

match with the DP ID, Client ID and PAN available in the Depository database, then such Bids are liable to be 

rejected; 

 

21. Ensure that while Bidding through a Designated Intermediary, the Bid cum Application Form (other than for Anchor 

Investors) is submitted to a Designated Intermediary in a Bidding Centre and that the SCSB where the ASBA 

Account, as specified in the ASBA Form, is maintained has named at least one branch at that location for the 

Designated Intermediary to deposit ASBA Forms (a list of such branches is available on the website of SEBI at 

http://www.sebi.gov.in); 

 

22. Ensure that you have correctly signed the authorisation/undertaking box in the Bid cum Application Form, or have 

otherwise provided an authorisation to the SCSB via the electronic mode, for blocking funds in the ASBA Account 

equivalent to the Bid Amount mentioned in the Bid cum Application Form at the time of submission of the Bid; 

 

23. The Bid cum Application Form is liable to be rejected if the above instructions, as applicable, are not complied with; 

and 

 

24. Bids by Eligible NRIs and Category III FPIs for a Bid Amount of less than ₹200,000 would be considered under the 

Retail Category for the purposes of allocation and Bids for a Bid Amount exceeding ₹200,000 would be considered 

under the Non-Institutional Category for allocation in the Issue. 

 

The Bid cum Application Form is liable to be rejected if the above instructions, as applicable, are not complied with. 

Don’ts: 

 

1. Do not Bid for lower than the minimum Bid size; 

2. Do not Bid/revise Bid Amount to less than the Floor Price or higher than the Cap Price; 

3. Do not Bid on another Bid cum Application Form after you have submitted a Bid to a Designated Intermediary 

4. Do not pay the Bid Amount in cash, by money order, cheques or demand drafts or by postal order or by stock invest; 

5. Do not send Bid cum Application Forms by post; instead submit the same to the Designated Intermediary only; 

6. Anchor Investors should not Bid through the ASBA process 

7. Do not submit the Bid cum Application Forms to any non-SCSB bank or our Company or at a location other than 

the Bidding Centers; 

8. Do not Bid on a Bid cum Application Form that does not have the stamp of the relevant Designated Intermediary; 

9. Do not Bid at Cut-off Price (for Bids by QIBs and Non-Institutional Investors); 

10. Do not fill up the Bid cum Application Form such that the Equity Shares Bid for exceeds the Issue size and/ or 

investment limit or maximum number of the Equity Shares that can be held under the applicable laws or regulations 

or maximum amount permissible under the applicable regulations or under the terms of the Red Herring Prospectus 

11. Do not submit your Bid after 3.00 pm on the Issue Closing Date;  

12. If you are a QIB, do not submit your Bid after 3.00 p.m. on the QIB Bid/Issue Closing Date 

13. Do not Bid for a Bid Amount exceeding ₹200,000 (for Bids by Retail Individual Investors); 

14. Do not submit the General Index Register (GIR) number instead of the PAN; 

15. Do not submit incorrect details of the DP ID, Client ID and PAN or provide details for a beneficiary account which 

is suspended or for which details cannot be verified by the Registrar to the Issue. 
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16. Do not submit the Bid without ensuring that funds equivalent to the entire Bid Amount are available for blocking in 

the relevant ASBA Account; 

17. Do not submit more than five Bid cum Application Forms per ASBA Account 

18. Do not withdraw your Bid or lower the size of your Bid (in terms of quantity of the Equity Shares or the Bid Amount) 

at any stage, if you are a QIB or a Non-Institutional Investor 

19. Do not submit Bids on plain paper or on incomplete or illegible Bid cum Application Forms or on Bid cum 

Application Forms in a colour prescribed for another category of Bidder; 

20. Do not submit a Bid in case you are not eligible to acquire Equity Shares under applicable law or your relevant 

constitutional documents or otherwise; and 

21. Do not Bid if you are not competent to contract under the Indian Contract Act, 1872 (other than minors having valid 

depository accounts as per Demographic Details provided by the depository). 

22. Do not submit ASBA Bids to a Designated Intermediary at a Bidding Centre unless the SCSB where the ASBA 

Account is maintained, as specified in the Bid cum Application Form, has named at least one branch in the relevant 

Bidding Centre, for the Designated Intermediary to deposit ASBA Forms (a list of such branches is available on the 

website of SEBI at http://www.sebi.gov.in) 

The Bid cum Application Form is liable to be rejected if the above instructions, as applicable, are not complied with. 

Payment into Escrow Account by Anchor Investors 

 

Our Company, in consultation with the BRLM, in their absolute discretion, will decide the list of Anchor Investors to whom 

the Allotment Advice will be sent, pursuant to which the details of the Equity Shares allocated to them in their respective 

names will be notified to such Anchor Investors. Anchor Investors are not permitted to Bid in the Issue through the ASBA 

process. Instead, Anchor Investors should transfer the Bid Amount (through direct credit, RTGS or NEFT). The payment 

instruments for payment into the Escrow Accounts should be drawn in favour of: 

 

(i) In case of resident Anchor Investors: “[●]” 

 

(ii) In case of non-resident Anchor Investors: “[●]” 

 

Anchor Investors should note that the escrow mechanism is not prescribed by SEBI and has been established as an 

arrangement between our Company, the Syndicate, the Bankers to the Issue and the Registrar to the Issue to facilitate 

collections from Anchor Investors. 

 

Depository Arrangements 

 

The Allotment of the Equity Shares in the Issue shall be only in a dematerialised form, (i.e., not in the form of physical 

certificates but be fungible and be represented by the statement issued through the electronic mode). In this context, tripartite 

agreements had been signed among the Company, the respective Depositories and the Registrar to the Issue: 

 

• Agreement dated April 23, 2018 among NSDL, the Company and the Registrar to the Issue. 

• Agreement dated April 25, 2018 among CDSL, the Company and Registrar to the Issue. 

 

Undertakings by our Company 

 

Our Company undertakes the following: 

 

(i) That the complaints received in respect of the Issue shall be attended to by our Company expeditiously and 

satisfactorily; 

 

(ii) If Allotment is not made, application monies will be refunded/unblocked in the ASBA Accounts within 15 days 

from the Bid/Issue Closing Date or such lesser time as specified by SEBI, failing which interest will be due to be 

paid to the Bidders at the rate of 15% per annum for the delayed period; 

 

(iii) That all steps will be taken for completion of the necessary formalities for listing and commencement of trading at 

all the Stock Exchanges where the Equity Shares are proposed to be listed within six Working Days of the Bid/Issue 

Closing Date; 
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(iv) That funds required for making refunds to unsuccessful applicants as per the mode(s) disclosed shall be made 

available to the Registrar to the Issue by the Company; 

 

(v) Where refunds (to the extent applicable) are made through electronic transfer of funds, a suitable communication 

shall be sent to the applicant within 15 days from the Bid/ Issue Closing Date, or such time period as specified by 

SEBI, giving details of the bank where refunds shall be credited along with amount and expected date of electronic 

credit of refund; 

 

(vi) No further issue of Equity Shares shall be made until the Equity Shares offered through the Red Herring Prospectus 

are listed or until the Bid monies are refunded/ unblocked in the ASBA Accounts on account of non-listing, under-

subscription etc.; 

 

(vii) That if our Company does not proceed with the Issue after the Bid/Issue Closing Date but prior to Allotment, the 

reason thereof shall be given as a public notice within two days of the Bid/Issue Closing Date. The public notice 

shall be issued in the same newspapers where the pre-Issue advertisements were published. The Stock Exchanges 

on which the Equity Shares are proposed to be listed shall also be informed promptly; 

 

(viii) That if our Company, in consultation with the BRLM, withdraws the Issue after the Bid/ Issue Closing Date, our 

Company shall be required to file a fresh offer document with the SEBI, in the event our Company subsequently 

decides to proceed with the Issue thereafter; 

 

(ix) That our Company shall comply with such disclosure and accounting norms as may be specified by SEBI from time 

to time; 

 

(x) That the allotment of securities/ refund confirmation to Eligible NRIs shall be dispatched within specified time; 

 

(xi) That adequate arrangements shall be made to collect all Bid cum Application Forms; and  

 

(xii) That our Company shall not have recourse to the Net Proceeds from the Issue until the final approval for listing and 

trading of the Equity Shares from all the Stock Exchanges where listing is sought has been received.  

 

Utilisation of Issue Proceeds 

 

The Board of Directors of our Company confirm that all monies received out of this Issue shall be credited/ transferred to 

a separate bank account other than the bank account referred to in sub-section (3) of Section 40 of the Companies Act, 

2013. 

 

PART B 

 

General Information Document for Investing in Public Issues 

 

This General Information Document highlights the key rules, processes and procedures applicable to public issues in 

accordance with the provisions of the Companies Act, the SCRA, the SCRR and SEBI ICDR Regulations. 

Bidders/Applicants should not construe the contents of this General Information Document as legal advice and should 

consult their own legal counsel and other advisors in relation to the legal matters concerning the Offer. For taking an 

investment decision, the Bidders/Applicants should rely on their own examination of the Issuer and the Offer and should 

carefully read the Red Herring Prospectus/Prospectus before investing in the Offer. 

SECTION 1: PURPOSE OF THE GENERAL INFORMATION DOCUMENT (GID) 

This document is applicable to the public issues undertaken through the Book-Building Process as well as to the Fixed Price 

Offers. The purpose of the “General Information Document for Investing in Public Issues” is to provide general guidance 

to potential Bidders/Applicants in IPOs and FPOs, and on the processes and procedures governing IPOs and FPOs, 

undertaken in accordance with the provisions of the SEBI ICDR Regulations. 

Bidders/Applicants should note that investment in equity and equity related securities involves risk and Bidder/Applicant 

should not invest any funds in the Offer unless they can afford to take the risk of losing their investment. The specific terms 

relating to securities and/or for subscribing to securities in an Offer and the relevant information about the Issuer 

undertaking the Offer are set out in the Red Herring Prospectus (“RHP”)/ Prospectus filed by the Issuer with the Registrar 

of Companies (“RoC”). Bidders/Applicants should carefully read the entire RHP/Prospectus and the Bid cum Application 
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Form/Application Form and the Abridged Prospectus of the Issuer in which they are proposing to invest through the Offer. 

In case of any difference in interpretation or conflict and/or overlap between the disclosure included in this document and 

the RHP/Prospectus, the disclosures in the RHP/Prospectus shall prevail. The RHP/Prospectus of the Issuer is available on 

the websites of stock exchanges, on the website(s) of the BRLM(s) to the Offer and on the website of Securities and 

Exchange Board of India (“SEBI”) at www.sebi.gov.in. 

For the definitions of capitalized terms and abbreviations used herein Bidders/Applicants may refer to the section “Glossary 

and Abbreviations”. 

SECTION 2: BRIEF INTRODUCTION TO IPOs/ FPOs 

2.1 Initial public offer (IPO) 

An IPO means an offer of specified securities by an unlisted Issuer to the public for subscription and may include 

an Offer for Sale of specified securities to the public by any existing holder of such securities in an unlisted Issuer. 

For undertaking an IPO, an Issuer is inter-alia required to comply with the eligibility requirements of in terms of 

either Regulation 26(1) or Regulation 26(2) of the SEBI ICDR Regulations. For details of compliance with the 

eligibility requirements by the Issuer Bidders/Applicants may refer to the RHP/Prospectus. 

2.2 Further public offer (FPO) 

An FPO means an offer of specified securities by a listed Issuer to the public for subscription and may include 

Offer for Sale of specified securities to the public by any existing holder of such securities in a listed Issuer. 

For undertaking an FPO, the Issuer is inter-alia required to comply with the eligibility requirements in terms of 

Regulation 26/27 of SEBI ICDR Regulations. For details of compliance with the eligibility requirements by the 

Issuer Bidders/Applicants may refer to the RHP/Prospectus. 

2.3 Other Eligibility Requirements: 

In addition to the eligibility requirements specified in paragraphs 2.1 and 2.2, an Issuer proposing to undertake an 

IPO or an FPO is required to comply with various other requirements as specified in the SEBI ICDR Regulations, 

the Companies Act, 2013 (to the extent notified and in effect), the Companies Act, 1956 (to the extent applicable), 

the SCRR, industry-specific regulations, if any, and other applicable laws for the time being in force. 

For details in relation to the above Bidders/Applicants may refer to the RHP/Prospectus. 

2.4 Types of Public Issues – Fixed Price Issues and Book Built Issues 

In accordance with the provisions of the SEBI ICDR Regulations, an Issuer can either determine the Offer Price 

through the Book Building Process (“Book Built Issue”) or undertake a Fixed Price Offer (“Fixed Price Issue”). 

An Issuer may mention Floor Price or Price Band in the RHP (in case of a Book Built Issue) and a Price or Price 

Band in the Draft Prospectus (in case of a fixed price Issue) and determine the price at a later date before registering 

the Prospectus with the Registrar of Companies. 

The cap on the Price Band should be less than or equal to 120% of the Floor Price. The Issuer shall announce the 

Price or the Floor Price or the Price Band through advertisement in all newspapers in which the pre-offer 

advertisement was given at least five Working Days before the Bid/Offer Opening Date, in case of an IPO and at 

least one Working Day before the Bid/Offer Opening Date, in case of an FPO. 

The Floor Price or the Offer price cannot be lesser than the face value of the securities. 

Bidders/ Applicants should refer to the RHP/Prospectus or Offer advertisements to check whether the Offer is a 

Book Built Issue or a Fixed Price Issue. 

2.5 OFFER PERIOD 

The Offer may be kept open for a minimum of three Working Days (for all category of Bidders/Applicants) and 

not more than ten Working Days. Bidders/Applicants are advised to refer to the Bid cum Application Form and 

Abridged Prospectus or RHP/Prospectus for details of the Bid/Offer Period. Details of Bid/Offer Period are also 

available on the website of the Stock Exchange(s). 

In case of a Book Built Issue, the Issuer may close the Bid/Offer Period for QIBs one Working Day prior to the 

http://www.sebi.gov.in/
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Bid/Offer Closing Date if disclosures to that effect are made in the RHP. In case of revision of the Floor Price or 

Price Band in Book Built Issues the Bid/Offer Period may be extended by at least three Working Days, subject to 

the total Bid/Offer Period not exceeding 10 Working Days. For details of any revision of the Floor Price or Price 

Band, Bidders/Applicants may check the announcements made by the Issuer on the websites of the Stock 

Exchanges and the BRLM(s), and the advertisement in the newspaper(s) issued in this regard. 

2.6 FLOWCHART OF TIMELINES 

A flow chart of process flow in Fixed Price and Book Built Issues is as follows. Bidders/Applicants may note that 

this is not applicable for Fast Track FPOs.: 

• In case of Offer other than Book Build Issue (Fixed Price Issue) the process at the following of the below 

mentioned steps shall be read as: 

i. Step 7 : Determination of Offer Date and Price 

ii. Step 10: Applicant submits Bid cum Application Form with Designated Intermediaries. 
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SECTION 3: CATEGORY OF INVESTORS ELIGIBLE TO PARTICIPATE IN AN ISSUE 

Each Bidder/Applicant should check whether it is eligible to apply under applicable law. Furthermore, certain categories 

of Bidders/Applicants, such as NRIs, FPIs and FVCIs may not be allowed to Bid/Apply in the Offer or to hold Equity 

Shares, in excess of certain limits specified under applicable law. Bidders/Applicants are requested to refer to the 

RHP/Prospectus for more details. 

Subject to the above, an illustrative list of Bidders/Applicants is as follows: 

• Indian nationals resident in India who are competent to contract under the Indian Contract Act, 1872, in single or 

joint names (not more than three); 

• Bids/Applications belonging to an account for the benefit of a minor (under guardianship); 

• Hindu Undivided Families or HUFs, in the individual name of the Karta. The Bidder/Applicant should specify 

that the Bid is being made in the name of the HUF in the Bid cum Application Form/Application Form as follows: 

“Name of sole or first Bidder/Applicant: XYZ Hindu Undivided Family applying through XYZ, where XYZ is the 

name of the Karta”. Bids/Applications by HUFs may be considered at par with Bids/Applications from individuals; 

• Companies, corporate bodies and societies registered under applicable law in India and authorised to hold and 

invest in equity shares; 

• QIBs; 

• NRIs on a repatriation basis or on a non-repatriation basis subject to applicable law; 

• Indian Financial Institutions, regional rural banks, co-operative banks (subject to RBI regulations and the SEBI 

ICDR Regulations and other laws, as applicable); 

• FPIs other than Category III foreign portfolio investors Bidding under the QIBs category; 

• FPIs which are Category III foreign portfolio investors, Bidding under the NIIs category; 

• Trusts/societies registered under the Societies Registration Act, 1860, or under any other law relating to 

trusts/societies and who are authorised under their respective constitutions to hold and invest in equity shares; 

Scientific and/or industrial research organisations in India, authorised to invest in equity shares; 

• National Investment Fund set up by resolution no. F. No. 2/3/2005-DD-II dated November 23, 2005 of the GoI 

published in the Gazette of India; 

• Limited liability partnerships registered under the Limited Liability Partnership Act, 2008;  

• Any other person eligible to Bid/Apply in the Issue, under the laws, rules, regulations, guidelines and policies 

applicable to them and under Indian laws; and  

• As per the existing regulations, OCBs are not allowed to participate in an Offer. 

 

SECTION 4: APPLYING IN THE ISSUE 

 

Book Built Issue: Bidders should only use the specified Bid cum Application Form bearing stamp of a Designated 

Intermediary as available or downloaded from the websites of the Stock Exchanges. 

Bid cum Application Forms are available with the Designated Intermediaries at the Bidding Centres and at the registered 

office of the Issuer.Electronic Bid cum Application Forms will be available on the websites of the Stock Exchanges at least 

one day prior to the Bid/Offer Opening Date. For further details regarding availability of Bid cum Application Forms, 

Bidders may refer to the RHP/Prospectus. For Anchor Investors, Bid cum Application Forms shall be available at the offices 

of the BRLM. 

Fixed Price Issue: Applicants should only use the specified Bid cum Application Form bearing the stamp of the Designated 

Intermediary as available or downloaded from the websites of the Stock Exchanges. Application Forms are available with 

the Designated Branches of the SCSBs and at the registered office of the Issuer. For further details regarding availability 

of Application Forms, Applicants may refer to the Prospectus. 

Bidders/Applicants should ensure that they apply in the appropriate category. The prescribed colour of the Bid cum 

Application Form for various categories of Bidders/Applicants is as follows: 

Category Colour of the Bid cum 

Application Form 

Resident Indian, Eligible NRIs applying on a non-repatriation basis  White 

NRIs, FVCIs, their sub-accounts (other than sub-accounts which are foreign corporate(s) or foreign 

individuals bidding under the QIB), FPIs on a repatriation basis 

Blue 

Anchor Investors (where applicable) & Bidders/Applicants Bidding/applying in the reserved 

category  

As specified by the Issuer 
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Securities issued in an IPO can only be in dematerialized form in accordance with Section 29 of the Companies Act, 2013. 

Bidders/Applicants will not have the option of getting the Allotment of specified securities in physical form. However, they 

may get the specified securities rematerialised subsequent to Allotment. 

4.1 INSTRUCTIONS FOR FILLING THE BID CUM APPLICATION FORM/ APPLICATION FORM 

Bidders/Applicants may note that forms not filled completely or correctly as per instructions provided in this GID, 

the RHP and the Bid cum Application Form/Application Form are liable to be rejected. 

Instructions to fill each field of the Bid cum Application Form can be found on the reverse side of the Bid cum 

Application Form. Specific instructions for filling various fields of the Resident Bid cum Application Form and 

Non-Resident Bid cum Application Form and samples are provided below. 

The samples of the Bid cum Application Form for resident Bidders and the Bid cum Application Form for non-

resident Bidders are reproduced below: 
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Application Form–For Residents  
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Application Form–For Non–Residents 

 

 

4.1.1 FIELD NUMBER 1: NAME AND CONTACT DETAILS OF THE SOLE/FIRST BIDDER/APPLICANT 

(a) Bidders/Applicants should ensure that the name provided in this field is exactly the same as the name in 

which the Depository Account is held. 
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(b) Mandatory Fields: Bidders/Applicants should note that the name and address fields are compulsory and 

e-mail and/or telephone number/mobile number fields are optional. Bidders/Applicants should note that 

the contact details mentioned in the Bid-cum Application Form/Application Form may be used to 

dispatch communications (including letters notifying the unblocking of the bank accounts of Bidders 

(other than Anchor Investors) in case the communication sent to the address available with the 

Depositories are returned undelivered or are not available. The contact details provided in the Bid cum 

Application Form may be used by the Issuer, Designated Intermediaries and the Registrar to the Offer 

only for correspondence(s) related to an Offer and for no other purposes. 

(c) Joint Bids/Applications: In the case of Joint Bids/Applications, the Bids /Applications should be made 

in the name of the Bidder/Applicant whose name appears first in the Depository account. The name so 

entered should be the same as it appears in the Depository records. The signature of only such First 

Bidder/Applicant would be required in the Bid cum Application Form/Application Form and such First 

Bidder/Applicant would be deemed to have signed on behalf of the joint holders. All communications 

may be addressed to such Bidder/Applicant and may be dispatched to his or her address as per the 

Demographic Details received from the Depositories. 

(d) Impersonation: Attention of the Bidders/Applicants is specifically drawn to the provisions of sub-section 

(1) of Section 38 of the Companies Act, 2013 which is reproduced below: 

“Any person who: 

(a) makes or abets making of an application in a fictitious name to a company for acquiring, or 

subscribing for, its securities; or 

(b) makes or abets making of multiple applications to a company in different names or in different 

combinations of his name or surname for acquiring or subscribing for its securities; or 

(c) otherwise induces directly or indirectly a company to allot, or register any transfer of, 

securities to him, or to any other person in a fictitious name, 

shall be liable for action under Section 447.” 

The liability prescribed under Section 447 of the Companies Act, 2013 includes imprisonment for a term 

which shall not be less than six months extending up to 10 years (provided that where the fraud involves 

public interest, such term shall not be less than three years) and fine of an amount not less than the amount 

involved in the fraud, extending up to three times of such amount. 

(e) Nomination Facility to Bidder/Applicant: Nomination facility is available in accordance with the 

provisions of Section 72 of the Companies Act, 2013. In case of Allotment of the Equity Shares in 

dematerialized form, there is no need to make a separate nomination as the nomination registered with 

the Depository may prevail. For changing nominations, the Bidders/Applicants should inform their 

respective DP. 

4.1.2 FIELD NUMBER 2: PAN OF SOLE/FIRST BIDDER/APPLICANT 

(a) PAN (of the sole/ first Bidder/Applicant) provided in the Bid cum Application Form/Application Form 

should be exactly the same as the PAN of the person(s) in whose name the relevant beneficiary account 

is held as per the Depositories’ records. 

(b) PAN is the sole identification number for participants transacting in the securities market irrespective of 

the amount of transaction except for Bids/Applications on behalf of the Central or State Government, 

Bids/Applications by officials appointed by the courts and Bids/Applications by Bidders/Applicants 

residing in Sikkim (“PAN Exempted Bidders/Applicants”). Consequently, all Bidders/Applicants, other 

than the PAN Exempted Bidders/Applicants, are required to disclose their PAN in the Bid cum 

Application Form/Application Form, irrespective of the Bid/Application Amount. A Bid cum Application 

Form/Application Form without PAN, except in case of Exempted Bidders/Applicants, is liable to be 

rejected. Bids/Applications by the Bidders/Applicants whose PAN is not available as per the 

Demographic Details available in their Depository records, are liable to be rejected. 

(c) The exemption for the PAN Exempted Bidders/Applicants is subject to (a) the Demographic Details 

received from the respective Depositories confirming the exemption granted to the beneficiary owner by 
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a suitable description in the PAN field and the beneficiary account remaining in “active status”; and (b) 

in the case of residents of Sikkim, the address as per the Demographic Details evidencing the same. 

(d) Bid cum Application Forms/Application Forms which provide the General Index Register Number 

instead of PAN may be rejected. 

(e) Bids/Applications by Bidders whose demat accounts have been ‘suspended for credit’ are liable to be 

rejected pursuant to the circular issued by SEBI on July 29, 2010, bearing number 

CIR/MRD/DP/22/2010. Such accounts are classified as “Inactive demat accounts” and Demographic 

Details are not provided by depositories. 

4.1.3 FIELD NUMBER 3: BIDDERS/APPLICANTS DEPOSITORY ACCOUNT DETAILS 

(a) Bidders/Applicants should ensure that DP ID and the Client ID are correctly filled in the Bid cum 

Application Form/Application Form. The DP ID and Client ID provided in the Bid cum Application 

Form/Application Form should match with the DP ID and Client ID available in the Depository database, 

otherwise, the Bid cum Application Form/Application Form is liable to be rejected. 

(b) Bidders/Applicants should ensure that the beneficiary account provided in the Bid cum Application 

Form/Application Form is active. 

(c) Bidders/Applicants should note that on the basis of the PAN, DP ID and Client ID as provided in the Bid 

cum Application Form/Application Form, the Bidder/Applicant may be deemed to have authorized the 

Depositories to provide to the Registrar to the Offer, any requested Demographic Details of the 

Bidder/Applicant as available on the records of the depositories. These Demographic Details may be 

used, among other things, for any correspondence(s) related to an Offer.  

(d) Bidders/Applicants are, advised to update any changes to their Demographic Details as available in the 

records of the Depository Participant to ensure accuracy of records. Any delay resulting from failure to 

update the Demographic Details would be at the Bidders/Applicants’ sole risk. 

4.1.4 FIELD NUMBER 4: BID OPTIONS 

(a) Price or Floor Price or Price Band, minimum Bid Lot and Discount (if applicable) may be disclosed in 

the Prospectus/RHP by the Issuer. The Issuer is required to announce the Floor Price or Price Band, 

minimum Bid Lot and Discount (if applicable) by way of an advertisement in at least one English, one 

Hindi and one regional newspaper, with wide circulation, at least five Working Days before Bid/Offer 

Opening Date in case of an IPO, and at least one Working Day before Bid/Offer Opening Date in case of 

an FPO. 

(b) The Bidders may Bid at or above Floor Price or within the Price Band for IPOs /FPOs undertaken through 

the Book Building Process. In the case of Alternate Book Building Process for an FPO, the Bidders may 

Bid at Floor Price or any price above the Floor Price (For further details bidders may refer to (Section 5.6 

(e)) 

(c) Cut-Off Price: Retail Individual Investors or Employees or Retail Individual Shareholders can Bid at the 

Cut-off Price indicating their agreement to Bid for and purchase the Equity Shares at the Offer Price as 

determined at the end of the Book Building Process. Bidding at the Cut-off Price is prohibited for QIBs 

and NIIs and such Bids from QIBs and NIIs may be rejected. 

(d) Minimum Application Value and Bid Lot: The Issuer in consultation with the BRLM may decide the 

minimum number of Equity Shares for each Bid to ensure that the minimum application value is within 

the range of ₹10,000 to ₹15,000. The minimum Bid Lot is accordingly determined by an Issuer on basis 

of such minimum application value. 

(e) Allotment: The Allotment of specified securities to each RII shall not be less than the minimum Bid Lot, 

subject to availability of shares in the RII category, and the remaining available shares, if any, shall be 

Allotted on a proportionate basis. For details of the Bid Lot, Bidders may to the RHP/Prospectus or the 

advertisement regarding the Price Band published by the Issuer. 

4.1.4.1 Maximum and Minimum Bid Size 
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(a) The Bidder may Bid for the desired number of Equity Shares at a specific price. Bids by Retail Individual 

Investors, Employees and Retail Individual Shareholders must be for such number of shares so as to 

ensure that the Bid Amount less Discount (as applicable), payable by the Bidder does not exceed 

₹200,000. 

In case the Bid Amount exceeds ₹200,000 due to revision of the Bid or any other reason, the Bid may be 

considered for allocation under the Non-Institutional Category, with it not being eligible for Discount 

then such Bid may be rejected if it is at the Cut-off Price. 

(b) For NRIs, a Bid Amount of up to ₹200,000 may be considered under the Retail Category for the purposes 

of allocation and a Bid Amount exceeding ₹200,000 may be considered under the Non-Institutional 

Category for the purposes of allocation. 

(c) Bids by QIBs and NIIs must be for such minimum number of shares such that the Bid Amount exceeds 

₹200,000 and in multiples of such number of Equity Shares thereafter, as may be disclosed in the Bid 

cum Application Form and the RHP/Prospectus, or as advertised by the Issuer, as the case may be. Non-

Institutional Investors and QIBs are not allowed to Bid at ‘Cut-off Price’. 

(d) RII may revise or withdraw their bids until Bid/ Offer Closing Date. QIBs and NII’s cannot withdraw or 

lower their Bids (in terms of quantity of Equity Shares or the Bid Amount) at any stage after bidding and 

are required to pay the Bid Amount upon submission of the Bid. 

(e) In case the Bid Amount reduces to ₹200,000 or less due to a revision of the Price Band, Bids by the Non-

Institutional Investors who are eligible for allocation in the Retail Category would be considered for 

allocation under the Retail Category. 

(f) For Anchor Investors, if applicable, the Bid Amount shall be least ₹10 crores. One-third of the Anchor 

Investor Portion shall be reserved for domestic Mutual Funds, subject to valid Bids being received from 

domestic Mutual Funds at or above the price at which allocation is being done to other Anchor Investors. 

Bids by various schemes of a Mutual Fund shall be aggregated to determine the Bid Amount. A Bid 

cannot be submitted for more than 60% of the QIB Category under the Anchor Investor Portion. Anchor 

Investors cannot withdraw their Bids or lower the size of their Bids (in terms of quantity of Equity Shares 

or the Bid Amount) at any stage after the Anchor Investor Bid/Offer Period and are required to pay the 

Bid Amount at the time of submission of the Bid. In case the Anchor Investor Offer Price is lower than 

the Offer Price, the balance amount shall be payable as per the pay-in-date mentioned in the revised CAN. 

In case the Offer Price is lower than the Anchor Investor Offer Price, the amount in excess of the Offer 

Price paid by the Anchor Investors shall not be refunded to them. 

(g) A Bid cannot be submitted for more than the Offer size. 

(h) The maximum Bid by any Bidder including QIB Bidder should not exceed the investment limits 

prescribed for them under the applicable laws. 

(i) The price and quantity options submitted by the Bidder in the Bid cum Application Form may be treated 

as optional bids from the Bidder and may not be cumulated. After determination of the Offer Price, the 

number of Equity Shares Bid for by a Bidder at or above the Offer Price may be considered for Allotment 

and the rest of the Bid(s), irrespective of the Bid Amount may automatically become invalid. This is not 

applicable in case of FPOs undertaken through Alternate Book Building Process (For details of Bidders 

may refer to (Section 5.6 (e)). 

4.1.4.2 Multiple Bids 

(a) Bidder should submit only one Bid cum Application Form. Bidder shall have the option to make a 

maximum of Bids at three different price levels in the Bid cum Application Form and such options are 

not considered as multiple Bids. 

Submission of a second Bid cum Application Form to either the same or to another Designated 

Intermediary and duplicate copies of Bid cum Application Forms bearing the same application number 

shall be treated as multiple Bids and are liable to be rejected. 

(b) Bidders are requested to note the following procedures may be followed by the Registrar to the Offer to 

detect multiple Bids: 
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i. All Bids may be checked for common PAN as per the records of the Depository. For Bidders other 

than Mutual Funds, Bids bearing the same PAN may be treated as multiple Bids by a Bidder and 

may be rejected. 

ii. For Bids from Mutual Funds, submitted under the same PAN, as well as Bids on behalf of the 

PAN Exempted Bidders, the Bid cum Application Forms may be checked for common DP ID and 

Client ID. Such Bids which have the same DP ID and Client ID may be treated as multiple Bids 

and are liable to be rejected. 

(c) The following Bids may not be treated as multiple Bids: 

i. Bids by Reserved Categories Bidding in their respective Reservation Portion as well as bids made 

by them in the Net Offer portion in public category. 

ii. Separate Bids by Mutual Funds in respect of more than one scheme of the Mutual Fund provided 

that the Bids clearly indicate the scheme for which the Bid has been made. 

iii. Bids by Mutual Funds, submitted with the same PAN but with different beneficiary account 

numbers, Client IDs and DP IDs. 

iv. Bids by Anchor Investors under the Anchor Investor Portion and the QIB Category. 

4.1.5 FIELD NUMBER 5 : CATEGORY OF BIDDERS 

(a) The categories of Bidders identified as per the SEBI ICDR Regulations for the purpose of Bidding, 

allocation and allotment in the Offer are RIIs, NIIs and QIBs. 

(b) Up to 60% of the QIB Category can be allocated by the Issuer, on a discretionary basis subject to the 

criteria of minimum and maximum number of Anchor Investors based on allocation size, to the Anchor 

Investors, in accordance with SEBI ICDR Regulations, with one-third of the Anchor Investor Portion 

reserved for domestic Mutual Funds subject to valid Bids being received at or above the Offer Price. For 

details regarding allocation to Anchor Investors, Bidders may refer to the RHP/Prospectus. 

(c) An Issuer can make reservation for certain categories of Bidders/Applicants as permitted under the SEBI 

ICDR Regulations. For details of any reservations made in the Offer, Bidders/Applicants may refer to the 

RHP/Prospectus. 

(d) The SEBI ICDR Regulations, specify the allocation or Allotment that may be made to various categories 

of Bidders in an Offer depending upon compliance with the eligibility conditions. Details pertaining to 

allocation are disclosed on reverse side of the Revision Form. For Offer specific details in relation to 

allocation Bidder/Applicant may refer to the RHP/Prospectus. 

4.1.6 FIELD NUMBER 6: INVESTOR STATUS 

(a) Each Bidder/Applicant should check whether it is eligible to apply under applicable law and ensure that 

any prospective Allotment to it in the Offer is in compliance with the investment restrictions under 

applicable law. 

(b) Certain categories of Bidders/Applicants, such as NRIs, FPIs and FVCIs may not be allowed to Bid/Apply 

in the Offer or hold Equity Shares exceeding certain limits specified under applicable law. 

Bidders/Applicants are requested to refer to the RHP/Prospectus for more details. 

(c) Bidders/Applicants should check whether they are eligible to apply on non-repatriation basis or 

repatriation basis and should accordingly provide the investor status. Details regarding investor status are 

different in the Resident Bid cum Application Form and Non-Resident Bid cum Application Form. 

(d) Bidders/Applicants should ensure that their investor status is updated in the Depository records. 

4.1.7 FIELD NUMBER 7: PAYMENT DETAILS 

(a) The full Bid Amount (net of any Discount, as applicable) shall be blocked based on the authorization 

provided in the Bid cum Application Form. If the Discount is applicable in the Offer, the RIIs should 

indicate the full Bid Amount in the Bid cum Application Form and the payment shall be blocked for the 
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Bid Amount net of Discount. Only in cases where the RHP/Prospectus indicates that part payment may 

be made, such an option can be exercised by the Bidder. In case of Bidders specifying more than one Bid 

Option in the Bid cum Application Form, the total Bid Amount may be calculated for the highest of three 

options at net price, i.e. Bid price less Discount offered, if any. 

(b) RIIs who Bid at Cut-off price shall be blocked on the Cap Price. 

(c) All Bidders (other than Anchor Investors) can participate in the Offer only through the ASBA mechanism.  

(d) Bid Amount cannot be paid in cash, cheque, demand draft, through money order or through postal order. 

4.1.7.1. Instructions for Anchor Investors: 

 

(a) Anchor Investors may submit their Bids with a Book Running Lead Manager. 

 

(b) Payments should be made either by RTGS, NACH or NEFT.  

 

(c) The Escrow Bank(s) shall maintain the monies in the Escrow Account for and on behalf of the Anchor 

Investors until the Designated Date. 

 

4.1.7.2. Payment instructions for Bidders (other than Anchor Investors) 

 

(a) Bidders may submit the Bid cum Application Form either 

i. in electronic mode through the internet banking facility offered by an SCSB authorizing blocking 

of funds that are available in the ASBA account specified in the Bid cum Application Form, or 

ii. in physical mode to any Designated Intermediary.  

(b) Bidders must specify the Bank Account number in the Bid cum Application Form. The Bid cum 

Application Form submitted by a Bidder and which is accompanied by cash, demand draft, cheque, 

money order, postal order or any mode of payment other than blocked amounts in the ASBA Account 

maintained with an SCSB, may not be accepted. 

(c) Bidders should ensure that the Bid cum Application Form is also signed by the ASBA Account holder(s) 

if the Bidder is not the ASBA Account holder; 

(d) Bidders shall note that for the purpose of blocking funds under ASBA facility clearly demarcated funds 

shall be available in the account. 

(e) From one ASBA Account, a maximum of five Bids cum Application Forms can be submitted. 

(f) Bidders should submit the Bid cum Application Form only at the Bidding Centers, i.e. to the respective 

member of the Syndicate at the Specified Locations, the SCSBs, the Registered Broker at the Broker 

Centres, the RTA at the Designated RTA Locations or CDP at the Designated CDP Locations.  

(g) Bidders bidding through Designated Intermediaries other than a SCSB, should note that ASBA Forms 

submitted to such Designated Intermediary may not be accepted, if the SCSB where the ASBA Account, 

as specified in the Bid cum Application Form, is maintained has not named at least one branch at that 

location for such Designated Intermediary, to deposit ASBA Forms. 

(h) Bidders bidding directly through the SCSBs should ensure that the Bid cum Application Form is 

submitted to a Designated Branch of a SCSB where the ASBA Account is maintained. 

(i) Upon receipt of the Bid cum Application Form, the Designated Branch of the SCSB may verify if 

sufficient funds equal to the Bid Amount are available in the ASBA Account, as mentioned in the Bid 

cum Application Form. 

(j) If sufficient funds are available in the ASBA Account, the SCSB may block an amount equivalent to the 

Bid Amount mentioned in the Bid cum Application Form and for application directly submitted to SCSB 

by investor, may enter each Bid option into the electronic bidding system as a separate Bid. 
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(k) If sufficient funds are not available in the ASBA Account, the Designated Branch of the SCSB may not 

upload such Bids on the Stock Exchange platform and such bids are liable to be rejected. 

(l) Upon submission of a completed Bid cum Application Form each Bidder may be deemed to have agreed 

to block the entire Bid Amount and authorized the Designated Branch of the SCSB to block the Bid 

Amount specified in the Bid cum Application Form in the ASBA Account maintained with the SCSBs. 

(m) The Bid Amount may remain blocked in the aforesaid ASBA Account until finalisation of the Basis of 

Allotment and consequent transfer of the Bid Amount against the Allotted Equity Shares to the Public 

Offer Account, or until withdrawal or failure of the Issue, or until withdrawal or rejection of the Bid, as 

the case may be. 

(n) SCSBs bidding in the Offer must apply through an Account maintained with any other SCSB; else their 

Bids are liable to be rejected. 

4.1.7.1.1 Unblocking of ASBA Account 

(a) Once the Basis of Allotment is approved by the Designated Stock Exchange, the Registrar to the Offer 

may provide the following details to the controlling branches of each SCSB, along with instructions to 

unblock the relevant bank accounts and for successful applications transfer the requisite money to the 

Public Offer Account designated for this purpose, within the specified timelines: (i) the number of Equity 

Shares to be Allotted against each Bid, (ii) the amount to be transferred from the relevant bank account 

to the Public Offer Account, for each Bid, (iii) the date by which funds referred to in (ii) above may be 

transferred to the Public Offer Account, (iv) the amount to be unblocked, if any in case of partial 

allotments and (v) details of rejected ASBA Bids, if any, along with reasons for rejection and details of 

withdrawn or unsuccessful Bids, if any, to enable the SCSBs to unblock the respective bank accounts. 

(b) On the basis of instructions from the Registrar to the Offer, the SCSBs may transfer the requisite amount 

against each successful Bidder to the Public Offer Account and may unblock the excess amount, if any, 

in the ASBA Account. 

(c) In the event of withdrawal or rejection of the Bid cum Application Form and for unsuccessful Bids, the 

Registrar to the Offer may give instructions to the SCSB to unblock the Bid Amount in the relevant 

ASBA Account within six Working Days of the Bid/Offer Closing Date. 

4.1.7.2 Discount (if applicable) 

(a) The Discount is stated in absolute rupee terms. 

(b) Bidders applying under RII category, Retail Individual Shareholder and employees are only eligible for 

discount. For Discounts offered in the Issue, Bidders may refer to the RHP/Prospectus. 

(c) The Bidders entitled to the applicable Discount in the Offer may block for an amount i.e. the Bid Amount 

less Discount (if applicable). 

Bidder may note that in case the net amount blocked (post Discount) is more than two lakh Rupees, the Bidding 

system automatically considers such applications for allocation under Non-Institutional Category. These 

applications are neither eligible for Discount nor fall under RII category. 

4.1.8 FIELD NUMBER 8: SIGNATURES AND OTHER AUTHORISATIONS 

(a) Only the First Bidder/Applicant is required to sign the Bid cum Application Form/Application Form. 

Bidders/Applicants should ensure that signatures are in one of the languages specified in the Eighth 

Schedule to the Constitution of India. 

(b) If the ASBA Account is held by a person or persons other than the Bidder/Applicant, then the Signature 

of the ASBA Account holder(s) is also required. 

(c) The signature has to be correctly affixed in the authorization/undertaking box in the Bid cum Application 

Form/Application Form, or an authorisation has to be provided to the SCSB via the electronic mode, for 

blocking funds in the ASBA Account equivalent to the Bid Amount mentioned in the Bid cum 

Application Form/Application Form. 
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(d) Bidders/Applicants must note that Bid cum Application Form/Application Form without signature of 

Bidder/Applicant and /or ASBA Account holder is liable to be rejected. 

4.1.9 ACKNOWLEDGEMENT AND FUTURE COMMUNICATION 

(a) Bidders should ensure that they receive the Acknowledgment slip or the acknowledgement number duly 

signed and stamped by a Designated Intermediary, as applicable, for submission of the Bid cum 

Application Form. 

(b) All communications in connection with Bids/Applications made in the Offer should be addressed as 

under: 

i. In case of queries related to Allotment, non-receipt of Allotment Advice, credit of Allotted Equity 

Shares, unblocking of funds, the Bidders/Applicants should contact the Registrar to the Offer. 

ii. In case of Bids submitted to the Designated Branches of the SCSBs, the Bidders/Applicants should 

contact the relevant Designated Branch of the SCSB. 

iii. In case of queries relating to uploading of Syndicate ASBA Bids, the Bidders/Applicants should 

contact the relevant Syndicate Member. 

iv. In case of queries relating to uploading of Bids by a Designated Intermediary, the 

Bidders/Applicants should contact the relevant Designated Intermediary. 

v. Bidder/Applicant may contact the Company Secretary and Compliance Officer or BRLM(s) in 

case of any other complaints in relation to the Issue. 

(c) The following details (as applicable) should be quoted while making any queries – 

i. full name of the sole or First Bidder/Applicant, Bid cum Application Form number, 

Applicants’/Bidders’ DP ID, Client ID, PAN, number of Equity Shares applied for, amount paid 

on application. 

ii. name and address of the Designated Intermediary, where the Bid was submitted or 

iii. Bids, ASBA Account number in which the amount equivalent to the Bid Amount was blocked. 

For further details, Bidder/Applicant may refer to the RHP/Prospectus and the Bid cum Application Form. 

4.2 INSTRUCTIONS FOR FILING THE REVISIONFORM 

(a) During the Bid/Offer Period, any Bidder/Applicant (other than QIBs and NIIs, who can only revise their bid 

upwards) who has registered his or her interest in the Equity Shares at a particular price level is free to revise his or 

her Bid within the Price Band using the Revision Form, which is a part of the Bid cum Application Form. 

(b) RII may revise their Bids or withdraw their bids until Bid/Offer Closing date. 

(c) Revisions can be made in both the desired number of Equity Shares and the Bid Amount by using the Revision 

Form. 

(d) The Bidder/Applicant can make this revision any number of times during the Bid/ Offer Period. However, for any 

revision(s) in the Bid, the Bidders/Applicants will have to use the services of the same Designated Intermediary 

through which such Bidder/Applicant had placed the original Bid. Bidders/Applicants are advised to retain copies 

of the blank Revision Form and the Bid(s) must be made only in such Revision Form or copies thereof. 
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A sample revision form is reproduced below: 

 

Instructions to fill each field of the Revision Form can be found on the reverse side of the Revision Form. Other 

than instructions already highlighted at paragraph 4.1 above, point wise instructions regarding filling up various 

fields of the Revision Form are provided below: 
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4.2.1 FIELDS 1, 2 AND 3: NAME AND CONTACT DETAILS OF SOLE/FIRST BIDDER/APPLICANT, PAN 

OF SOLE/FIRST BIDDER/APPLICANT & DEPOSITORY ACCOUNT DETAILS OF THE 

BIDDER/APPLICANT 

Bidders/Applicants should refer to instructions contained in paragraphs 4.1.1, 4.1.2 and 4.1.3. 

4.2.2 FIELD 4 & 5: BID OPTIONS REVISION ‘FROM’ AND ‘TO’ 

(a) Apart from mentioning the revised options in the Revision Form, the Bidder/Applicant must also mention 

the details of all the bid options given in his or her Bid cum Application Form or earlier Revision Form. 

For example, if a Bidder/Applicant has Bid for three options in the Bid cum Application Form and such 

Bidder/Applicant is changing only one of the options in the Revision Form, the Bidder/Applicant must 

still fill the details of the other two options that are not being revised, in the Revision Form. The 

Designated Intermediaries may not accept incomplete or inaccurate Revision Forms. 

(b) In case of revision, Bid options should be provided by Bidders/Applicants in the same order as provided 

in the Bid cum Application Form. 

(c) In case of revision of Bids by RIIs, Employees and Retail Individual Shareholders, such 

Bidders/Applicants should ensure that the Bid Amount, subsequent to revision, does not exceed 

₹200,000. In case the Bid Amount exceeds ₹200,000 due to revision of the Bid or for any other reason, 

the Bid may be considered, subject to eligibility, for allocation under the Non-Institutional Category, not 

being eligible for Discount (if applicable) and such Bid may be rejected if it is at the Cut-off Price. The 

Cut-off Price option is given only to the RIIs, Employees and Retail Individual Shareholders indicating 

their agreement to Bid for and purchase the Equity Shares at the Offer Price as determined at the end of 

the Book Building Process. 

(d) In case the total amount (i.e., original Bid Amount plus additional payment) exceeds ₹200,000, the Bid 

will be considered for allocation under the Non-Institutional Category in terms of the RHP/Prospectus. 

If, however, the RII does not either revise the Bid or make additional payment and the Offer Price is 

higher than the cap of the Price Band prior to revision, the number of Equity Shares Bid for shall be 

adjusted downwards for the purpose of allocation, such that no additional payment would be required 

from the RII and the RII is deemed to have approved such revised Bid at Cut-off Price. 

(e) In case of a downward revision in the Price Band, RIIs and Bids by Employees under the Reservation 

Portion, who have bid at the Cut-off Price could either revise their Bid or the excess amount paid at the 

time of Bidding will be unblocked. 

4.2.3 FIELD 6: PAYMENT DETAILS 

(a) All Bidders/Applicants are required to authorize blocking of the full Bid Amount (less Discount (if 

applicable) at the time of submitting the Bid Revision Form. In case of Bidders/Applicants specifying 

more than one Bid Option in the Bid cum Application Form, the total Bid Amount may be calculated for 

the highest of three options at net price, i.e. Bid price less discount offered, if any. 

(b) Bidder/Applicant, Bidder/Applicant may Offer instructions to block the revised amount based on cap of 

the revised Price Band (adjusted for the Discount (if applicable) in the ASBA Account, to the same 

Designated Intermediary through whom such Bidder/Applicant had placed the original Bid to enable the 

relevant SCSB to block the additional Bid Amount, if any. 

(c) In case the total amount (i.e., original Bid Amount less discount (if applicable) plus additional payment) 

exceeds ₹200,000, the Bid may be considered for allocation under the Non-Institutional Category in terms 

of the RHP/Prospectus. If, however, the Bidder/Applicant does not either revise the Bid or make 

additional payment and the Offer Price is higher than the cap of the Price Band prior to revision, the 

number of Equity Shares Bid for may be adjusted downwards for the purpose of Allotment, such that no 

additional amount is required for blocking Bidder/Applicant and the Bidder/Applicant is deemed to have 

approved such revised Bid at the Cut-off Price. 

(d) In case of a downward revision in the Price Band, RIIs, Employees and Retail Individual Shareholders, 

who have bid at the Cut-off Price, could either revise their Bid or the excess amount paid at the time of 

Bidding may be unblocked. 
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4.2.4 FIELDS 7 : SIGNATURES AND ACKNOWLEDGEMENTS 

Bidders/Applicants may refer to instructions contained at paragraphs 4.1.8 and 4.1.9 for this purpose. 

4.3 INSTRUCTIONS FOR FILING APPLICATION FORM IN ISSUES MADE OTHER THAN THROUGH 

THE BOOK BUILDING PROCESS (FIXED PRICE ISSUE) 

4.3.1 FIELDS 1, 2, 3 NAME AND CONTACT DETAILS OF SOLE/FIRST BIDDER/APPLICANT, PAN OF 

SOLE/FIRST BIDDER/APPLICANT & DEPOSITORY ACCOUNT DETAILS OF THE 

BIDDER/APPLICANT 

Applicants should refer to instructions contained in paragraphs 4.1.1, 4.1.2 and 4.1.3. 

4.3.2 FIELD 4: PRICE, APPLICATION QUANTITY & AMOUNT 

(a) The Issuer may mention Price or Price Band in the draft Prospectus. However a prospectus registered 

with RoC contains one price or coupon rate (as applicable). 

(b) Minimum Application Value and Bid Lot: The Issuer in consultation with the Lead Manager to the 

Offer (LM) may decide the minimum number of Equity Shares for each Bid to ensure that the minimum 

application value is within the range of ₹10,000 to ₹15,000. The minimum Lot size is accordingly 

determined by an Issuer on basis of such minimum application value. 

(c) Applications by RIIs, Employees and Retail Individual Shareholders, must be for such number of shares 

so as to ensure that the application amount payable does not exceed ₹200,000. 

(d) Applications by other investors must be for such minimum number of shares such that the application 

amount exceeds ₹200,000 and in multiples of such number of Equity Shares thereafter, as may be 

disclosed in the application form and the Prospectus, or as advertised by the Issuer, as the case may be. 

(e) An application cannot be submitted for more than the Offer size. 

(f) The maximum application by any Applicant should not exceed the investment limits prescribed for them 

under the applicable laws. 

(g) Multiple Applications: An Applicant should submit only one Application Form. Submission of a second 

Application Form to either the same or other SCSB and duplicate copies of Application Forms bearing 

the same application number shall be treated as multiple applications and are liable to be rejected. 

(h) Applicants are requested to note the following procedures may be followed by the Registrar to the Offer 

to detect multiple applications: 

i. All applications may be checked for common PAN as per the records of the Depository. For 

Applicants other than Mutual Funds, Bids bearing the same PAN may be treated as multiple 

applications by a Bidder/Applicant and may be rejected. 

ii. For applications from Mutual Funds submitted under the same PAN, as well as Bids on behalf of 

the PAN Exempted Applicants, the Application Forms may be checked for common DP ID and 

Client ID. In any such applications which have the same DP ID and Client ID, these may be treated 

as multiple applications and may be rejected. 

(i) The following applications may not be treated as multiple Bids: 

i. Applications by Reserved Categories in their respective reservation portion as well as that made 

by them in the Net Offer portion in public category. 

ii. Separate applications by Mutual Funds in respect of more than one scheme of the Mutual Fund 

provided that the Applications clearly indicate the scheme for which the Bid has been made. 

iii. Applications by Mutual Funds submitted with the same PAN but with different beneficiary 

account numbers, Client IDs and DP IDs. 

4.3.3 FIELD NUMBER 5 : CATEGORY OF APPLICANTS 
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(a) The categories of applicants identified as per the SEBI ICDR Regulations for the purpose of Bidding, 

allocation and Allotment in the Offer are RIIs, individual applicants other than RII’s and other investors 

(including corporate bodies or institutions, irrespective of the number of specified securities applied for). 

(b) An Issuer can make reservation for certain categories of Applicants permitted under the SEBI ICDR 

Regulations. For details of any reservations made in the Offer, applicants may refer to the Prospectus. 

(c) The SEBI ICDR Regulations specify the allocation or Allotment that may be made to various categories 

of applicants in an Offer depending upon compliance with the eligibility conditions. Details pertaining to 

allocation are disclosed on reverse side of the Revision Form. For Offer specific details in relation to 

allocation applicant may refer to the Prospectus. 

4.3.4 FIELD NUMBER 6: INVESTOR STATUS 

Applicants should refer to instructions contained in paragraphs 4.1.6. 

4.3.5 FIELD 7: PAYMENT DETAILS 

(a) All Applicants (other than Anchor Investors) are required to make use ASBA for applying in the Offer 

 

(b) Application Amount cannot be paid in cash, cheques or demand drafts through money order or through 

postal order or through stock invest. 

4.3.5.1 Payment instructions for Applicants 

(a) Applicants may submit the Application Form in physical mode to the Designated Intermediaries. 

(b) Applicants must specify only such Bank Account number maintained with the SCSB in the Application 

Form. The Application Form submitted by an ASBA Applicant and which is accompanied by cash, 

demand draft, money order, postal order or any mode of payment other than blocked amounts in the 

ASBA Account maintained with an SCSB, will not be accepted. 

(c) Applicants should ensure that the Application Form is also signed by the ASBA Account holder(s) if the 

Applicant is not the ASBA Account holder; 

(d) Applicants shall note that for the purpose of blocking funds under ASBA facility clearly demarcated 

funds shall be available in the account. 

(e) From one ASBA Account, a maximum of five Bids cum Application Forms can be submitted. 

(f) Applicants bidding directly through the SCSBs should ensure that the Application Form is submitted to 

a Designated Branch of a SCSB where the ASBA Account is maintained. 

(g) Upon receipt of the Application Form, the Designated Branch of the SCSB may verify if sufficient funds 

equal to the Application Amount are available in the ASBA Account, as mentioned in the Application 

Form. 

(h) If sufficient funds are available in the ASBA Account, the SCSB may block an amount equivalent to the 

Application Amount mentioned in the Application Form and may upload the details on the Stock 

Exchange Platform. 

(i) If sufficient funds are not available in the ASBA Account, the Designated Branch of the SCSB may not 

upload such Applications on the Stock Exchange platform and such Applications are liable to be rejected. 

(j) Upon submission of a completed Application Form each Applicant may be deemed to have agreed to 

block the entire Application Amount and authorized the Designated Branch of the SCSB to block the 

Application Amount specified in the Application Form in the ASBA Account maintained with the SCSBs. 

(k) The Application Amount may remain blocked in the aforesaid ASBA Account until finalisation of the 

Basis of Allotment and consequent transfer of the Application Amount against the Allotted Equity Shares 

to the Public Offer Account, or until withdrawal or failure of the Issue, or until withdrawal or rejection 

of the Application, as the case may be. 
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(l) SCSBs applying in the Offer must apply through an ASBA Account maintained with any other SCSB; 

else their Applications are liable to be rejected. 

4.3.5.2 Unblocking of ASBA Account 

(a) Once the Basis of Allotment is approved by the Designated Stock Exchange, the Registrar to the Offer 

may provide the following details to the controlling branches of each SCSB, along with instructions to 

unblock the relevant bank accounts and for successful applications transfer the requisite money to the 

Public Offer Account designated for this purpose, within the specified timelines: (i) the number of Equity 

Shares to be Allotted against each Application, (ii) the amount to be transferred from the relevant bank 

account to the Public Offer Account, for each Application, (iii) the date by which funds referred to in (ii) 

above may be transferred to the Public Offer Account, and (iv) details of rejected Applications, if any, 

along with reasons for rejection and details of withdrawn or unsuccessful Applications, if any, to enable 

the SCSBs to unblock the respective bank accounts. 

(b) On the basis of instructions from the Registrar to the Offer, the SCSBs may transfer the requisite amount 

against each successful Application to the Public Offer Account and may unblock the excess amount, if 

any, in the ASBA Account.  

(c) In the event of withdrawal or rejection of the Application Form and for unsuccessful Applications, the 

Registrar to the Offer may give instructions to the SCSB to unblock the Application Amount in the 

relevant ASBA Account within six Working Days of the Offer Closing Date. 

4.3.5.3 Discount (if applicable) 

(a) The Discount is stated in absolute rupee terms. 

(b) RIIs, Employees and Retail Individual Shareholders are only eligible for discount. For Discounts offered 

in the Issue, applicants may refer to the Prospectus. 

(c) The Applicants entitled to the applicable Discount in the Offer may make payment for an amount i.e. the 

Application Amount less Discount (if applicable). 

4.3.6 FIELD NUMBER 8: SIGNATURES AND OTHER AUTHORISATIONS & ACKNOWLEDGEMENT 

AND FUTURE COMMUNICATION 

Applicants should refer to instructions contained in paragraphs 4.1.8 & 4.1.9. 

4.4 SUBMISSION OF BID CUM APPLICATION FORM/ REVISION FORM/APPLICATION FORM 

4.4.1 Bidders/Applicants may submit completed Bid-cum-application form / Revision Form in the following 

manner:- 

Mode of Application Submission of Bid cum Application Form 

Anchor Investors 

Application Form 

To the Book Running Lead Managers at the Specified Locations mentioned in the 

Bid cum Application Form 

All Applications (other 

than Anchor Investors) 

(a) To members of the Syndicate in the Specified Locations or Registered 

Brokers at the Broker Centres or the CRTAs at the Designated RTA Locations 

or the CDPs at the Designated CDP Locations 

(b) To the Designated Branches of the SCSBs where the ASBA Account is 

maintained 

 

(a) Bidders/Applicants should submit the Revision Form to the same Designated Intermediary through which 

such Bidder/Applicant had placed the original Bid. 

(b) Upon submission of the Bid-cum-Application Form, the Bidder/Applicant will be deemed to have 

authorized the Issuer to make the necessary changes in the RHP and the Bid cum Application Form as 

would be required for filing Prospectus with the Registrar of Companies (RoC) and as would be required 

by the RoC after such filing, without prior or subsequent notice of such changes to the relevant 

Bidder/Applicant. 

(c) Upon determination of the Offer Price and filing of the Prospectus with the RoC, the Bid-cum-Application 
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Form will be considered as the application form. 

SECTION 5: OFFER PROCEDURE IN BOOK BUILT ISSUE 

Book Building, in the context of the Offer, refers to the process of collection of Bids within the Price Band or above the 

Floor Price and determining the Offer Price based on the Bids received as detailed in Schedule XI of SEBI ICDR 

Regulations. The Offer Price is finalised after the Bid/Offer Closing Date. Valid Bids received at or above the Offer Price 

are considered for allocation in the Issue, subject to applicable regulations and other terms and conditions. 

5.1 SUBMISSION OF BIDS 

(a) During the Bid/Offer Period, ASBA Bidders/Applicants may approach any of the Designated 

Intermediary to register their Bids. Anchor Investors who are interested in subscribing for the Equity 

Shares should approach the Book Running Lead Manager to register their Bid. 

(b) In case of Bidders/Applicants (excluding NIIs and QIBs) bidding at Cut-off Price, the Bidders/Applicants 

may instruct the SCSBs to block Bid Amount based on the Cap Price less discount (if applicable).  

(c) For Details of the timing on acceptance and upload of Bids in the Stock Exchanges Platform 

Bidders/Applicants are requested to refer to the RHP. 

5.2 ELECTRONIC REGISTRATION OF BIDS 

(a) The Designated Intermediary may register the Bids using the on-line facilities of the Stock Exchanges. 

The Designated Intermediaries can also set up facilities for off-line electronic registration of Bids, subject 

to the condition that they may subsequently upload the off-line data file into the on-line facilities for Book 

Building on a regular basis before the closure of the issue. 

(b) On the Bid/Offer Closing Date, the Designated Intermediaries may upload the Bids till such time as may 

be permitted by the Stock Exchanges. 

(c) Only Bids that are uploaded on the Stock Exchanges Platform are considered for allocation/ Allotment. 

The Designated Intermediaries are given till 1:00 pm on the day following the Bid/Offer Closing Date to 

modify select fields uploaded in the Stock Exchange Platform during the Bid/Offer Period after which 

the Stock Exchange(s) send the bid information to the Registrar to the Offer for further processing.  

5.3 BUILD UP OF THE BOOK 

(a) Bids received from various Bidders/Applicants through the Designated Intermediaries may be 

electronically uploaded on the Bidding Platform of the Stock Exchanges’ on a regular basis. The book 

gets built up at various price levels. This information may be available with the BRLM at the end of the 

Bid/Offer Period. 

(b) Based on the aggregate demand and price for Bids registered on the Stock Exchanges Platform, a 

graphical representation of consolidated demand and price as available on the websites of the Stock 

Exchanges may be made available at the Bidding centres during the Bid/Offer Period. 

5.4 WITHDRAWAL OF BIDS 

(a) RIIs can withdraw their Bids until Bid/Offer Closing Date. In case a RII wishes to withdraw the Bid, the 

same can be done by submitting a request for the same to the concerned Designated Intermediary, who 

shall do the requisite, including unblocking of the funds by the SCSB in the ASBA Account. 

(b) The Registrar to the Offer shall give instruction to the SCSB for unblocking the ASBA Account upon or 

after the finalization of basis of Allotment. QIBs and NIIs can neither withdraw nor lower the size of their 

Bids at any stage. 

5.5 REJECTION & RESPONSIBILITY FOR UPLOAD OF BIDS 

(a) The Designated Intermediariesare individually responsible for the acts, mistakes or errors or omission in 

relation to 

i. The Bids accepted by the Designated Intermediary; 
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ii. The Bids uploaded by the Designated Intermediary; and 

 

iii. The Bid cum application forms accepted but not uploaded by the Designated Intermediaries. 

 

Any RII whose Bid has not been considered for Allotment, due to failures on the part of the SCSB may 

seek redressal from the concerned SCSB within three (3) months of the listing date in accordance with 

the circular SEBI/HO/CFD/DIL2/CIR/P/2018/22 dated February 15, 2018. 

 

(b) The BRLM and their affiliate Syndicate Members, as the case may be, may reject Bids if all the 

information required is not provided and the Bid cum Application Form is incomplete in any respect. 

(c) The SCSBs shall have no right to reject Bids, except in case of unavailability of adequate funds in the 

ASBA account or on technical grounds. 

(d) In case of QIB Bidders, only the (i) SCSBs (for Bids other than the Bids by Anchor Investors); and (ii) 

BRLM and their affiliate Syndicate Members (only in the specified locations) have the right to reject 

bids. However, such rejection shall be made at the time of receiving the Bid and only after assigning a 

reason for such rejection in writing. 

(e) All bids by QIBs, NIIs & RIIs Bids can be rejected on technical grounds listed herein. 

5.5.1 GROUNDS FOR TECHNICAL REJECTIONS 

Bid cum Application Forms/Application Form can be rejected on the below mentioned technical grounds either at 

the time of their submission to any of the Designated Intermediaries, or at the time of finalisation of the Basis of 

Allotment. Bidders/Applicants are advised to note that the Bids/Applications are liable to be rejected, inter-alia, 

on the following grounds, which have been detailed at various placed in this GID:- 

(a) Bid/Application by persons not competent to contract under the Indian Contract Act, 1872, as amended, 

(other than minors having valid Depository Account as per Demographic Details provided by 

Depositories); 

(b) Bids/Applications of Bidders (other than Anchor Investors) accompanied by cash, draft, cheques, money 

order or any other mode of payment other than amounts blocked in the Bidders’ ASBA Account 

maintained with an SCSB; 

(c) Bids/Applications by OCBs;  

(d) In case of partnership firms, Bid/Application for Equity Shares made in the name of the firm. However, 

a limited liability partnership can apply in its own name; 

(e) In case of Bids/Applications under power of attorney or by limited companies, corporate, trust etc., 

relevant documents are not being submitted along with the Bid cum application form/Application Form; 

(f) Bids/Applications by persons prohibited from buying, selling or dealing in the shares directly or indirectly 

by SEBI or any other regulatory authority; 

(g) Bids/Applications by any person outside India if not in compliance with applicable foreign and Indian 

laws; 

(h) Bids/Applications by persons in the United States; 

(i) DP ID and Client ID not mentioned in the Bid cum Application Form/Application Form; 

(j) PAN not mentioned in the Bid cum Application Form/Application Form except for Bids/Applications by 

or on behalf of the Central or State Government and officials appointed by the court and by the investors 

residing in the State of Sikkim, provided such claims have been verified by the Depository Participant; 

(k) In case no corresponding record is available with the Depositories that matches the DP ID, the Client ID 

and the PAN; 
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(l) Bids/Applications for lower number of Equity Shares than the minimum specified for that category of 

investors; 

(m) Bids/Applications at a price less than the Floor Price & Bids/Applications at a price more than the Cap 

Price; 

(n) Bids/Applications at Cut-off Price by NIIs and QIBs; 

(o) The amounts mentioned in the Bid cum Application Form/Application Form does not tally with the 

amount payable for the value of the Equity Shares Bid/Applied for; 

(p) Bids/Applications for amounts greater than the maximum permissible amounts prescribed by the 

regulations; 

(q) Submission of more than five Bid cum Application Forms/Application Form as per ASBA Account; 

(r) Bids/Applications for number of Equity Shares which are not in multiples Equity Shares which are not 

in multiples as specified in the RHP; 

(s) Multiple Bids/Applications as defined in this GID and the RHP/Prospectus; 

(t) Bid cum Application Forms/Application Forms are not delivered by the Bidders/Applicants within the 

time prescribed as per the Bid cum Application Forms/Application Form, Bid/Offer Opening Date 

advertisement and as per the instructions in the RHP and the Bid cum Application Forms; 

(u) Bank account mentioned in the Bid cum Application Form may not be an account maintained by SCSB. 

Inadequate funds in the bank account to block the Bid/Application Amount specified in the Bid cum 

Application Form/ Application Form at the time of blocking such Bid/Application Amount in the bank 

account; 

(v) In case of Anchor Investors, Bids/Applications where sufficient funds are not available in Escrow 

Accounts as per final certificate from the Escrow Bank; 

(w) Where no confirmation is received from SCSB for blocking of funds; 

(x) Bids/Applications by Bidders (other than Anchor Investors) not submitted through ASBA process; 

(y) Bid cum Application Form submitted to Designated Intermediaries at locations other than the Bidding 

Centers or to the Escrow Bank (assuming that such bank is not a SCSB where the ASBA Account is 

maintained), to the issuer or the Registrar to the Offer; 

(z) Bids/Applications not uploaded on the terminals of the Stock Exchanges; 

(aa) Bids/Applications by SCSBs wherein a separate account in its own name held with any other SCSB is 

not mentioned as the ASBA Account in the Bid cum Application Form/Application Form. 

5.6 BASIS OF ALLOCATION 

(a) The SEBI ICDR Regulations specify the allocation or Allotment that may be made to various categories 

of Bidders/Applicants in an Offer depending on compliance with the eligibility conditions. Certain details 

pertaining to the percentage of Offer size available for allocation to each category is disclosed overleaf 

of the Bid cum Application Form and in the RHP / Prospectus. For details in relation to allocation, the 

Bidder/Applicant may refer to the RHP / Prospectus. 

(b) Under-subscription in any category (except QIB category) is allowed to be met with spill-over from any 

other category or combination of categories at the discretion of the Issuer and in consultation with the 

BRLM and the Designated Stock Exchange and in accordance with the SEBI ICDR Regulations. 

Unsubscribed portion in QIB Category is not available for subscription to other categories. 

(c) In case of under subscription in the Net Issue, spill-over to the extent of such under-subscription may be 

permitted from the Reserved Portion to the Net Issue. For allocation in the event of an under-subscription 

applicable to the Issuer, Bidders/Applicants may refer to the RHP. 
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(d) Illustration of the Book Building and Price Discovery Process 

Bidders should note that this example is solely for illustrative purposes and is not specific to the Issue; it 

also excludes Bidding by Anchor Investors. 

Bidders can bid at any price within the price band. For instance, assume a price band of ₹20 to ₹24 per 

share, issue size of 3,000 equity shares and receipt of five bids from bidders, details of which are shown 

in the table below. The illustrative book given below shows the demand for the equity shares of the issuer 

at various prices and is collated from bids received from various investors. 

Bid Quantity Bid Amount (Rs.) Cumulative Quantity Subscription 

500 24 500 16.67% 

1,000 23 1,500 50.00% 

1,500 22 3,000 100.00% 

2,000 21 5,000 166.67% 

2,500 20 7,500 250.00% 

 

The price discovery is a function of demand at various prices. The highest price at which the Issuer is 

able to Offer the desired number of equity shares is the price at which the book cuts off, i.e., ₹22.00 in 

the above example. The issuer, in consultation with the book running lead managers, may finalise the 

Offer Price at or below such cut-off price, i.e., at or below ₹22.00. All bids at or above this Offer Price 

and cut-off bids are valid bids and are considered for allocation in the respective categories. 

(e) Alternate Method of Book Building 

In case of FPOs, Issuers may opt for an alternate method of Book Building in which only the Floor Price 

is specified for the purposes of Bidding (“Alternate Book Building Process”). 

The Issuer may specify the Floor Price in the RHP or advertise the Floor Price at least one Working Day 

prior to the Bid/Offer Opening Date. QIBs may Bid at a price higher than the Floor Price and the 

Allotment to the QIBs is made on a price priority basis. The Bidder with the highest Bid Amount is 

allotted the number of Equity Shares Bid for and then the second highest Bidder is Allotted Equity Shares 

and this process continues until all the Equity Shares have been allotted. RIIs, NIIs and Employees are 

Allotted Equity Shares at the Floor Price and allotment to these categories of Bidders is made 

proportionately. If the number of Equity Shares Bid for at a price is more than available quantity then the 

Allotment may be done on a proportionate basis. Further, the Issuer may place a cap either in terms of 

number of specified securities or percentage of issued capital of the Issuer that may be Allotted to a single 

Bidder, decide whether a Bidder be allowed to revise the bid upwards or downwards in terms of price 

and/or quantity and also decide whether a Bidder be allowed single or multiple bids. 

SECTION 6: OFFER PROCEDURE IN FIXED PRICE ISSUE 

Applicants may note that there is no Bid cum Application Form in a Fixed Price Issue. As the Offer Price is mentioned 

in the Fixed Price Issue therefore on filing of the Prospectus with the RoC, the Application so submitted is considered as 

the application form. 

Applicants may only use the specified Application Form for the purpose of making an Application in terms of the Prospectus 

which may be submitted through the Designated Intermediary. 

ASBA Applicants may submit an Application Form either in physical form to the Designated Intermediaries or in the 

electronic form to the SCSB or the Designated Branches of the SCSBs authorising blocking of funds that are available in 

the bank account specified in the Application Form only (“ASBA Account”). The Application Form is also made available 

on the websites of the Stock Exchanges at least one day prior to the Bid/Offer Opening Date. 

In a fixed price Issue, allocation in the net offer to the public category is made as follows: minimum fifty per cent to Retail 

Individual Investors; and remaining to (i) individual investors other than Retail Individual Investors; and (ii) other 

Applicants including corporate bodies or institutions, irrespective of the number of specified securities applied for. The 

unsubscribed portion in either of the categories specified above may be allocated to the Applicants in the other category. 

For details of instructions in relation to the Application Form, Bidders/Applicants may refer to the relevant section of the 

GID. 
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SECTION 7: ALLOTMENT PROCEDURE AND BASIS OF ALLOTMENT 

The Allotment of Equity Shares to Bidders/Applicants other than Retail Individual Investors and Anchor Investors may be 

on proportionate basis. For Basis of Allotment to Anchor Investors, Bidders/Applicants may refer to RHP/Prospectus. No 

Retail Individual Investor will be Allotted less than the minimum Bid Lot subject to availability of shares in Retail 

Individual Investor Category and the remaining available shares, if any will be Allotted on a proportionate basis. The Issuer 

is required to receive a minimum subscription of 100% of the Offer (excluding any Offer for Sale of specified securities). 

However, in case the Offer is in the nature of Offer for Sale only, then minimum subscription may not be applicable. 

7.1 ALLOTMENT TO RIIs 

Bids received from the RIIs at or above the Offer Price may be grouped together to determine the total demand 

under this category. If the aggregate demand in this category is less than or equal to the Retail Category at or above 

the Offer Price, full Allotment may be made to the RIIs to the extent of the valid Bids. If the aggregate demand in 

this category is greater than the allocation to in the Retail Category at or above the Offer Price, then the maximum 

number of RIIs who can be Allotted the minimum Bid Lot will be computed by dividing the total number of Equity 

Shares available for Allotment to RIIs by the minimum Bid Lot (“Maximum RII Allottees”). The Allotment to 

the RIIs will then be made in the following manner: 

(a) In the event the number of RIIs who have submitted valid Bids in the Offer is equal to or less than 

Maximum RII Allottees, (i) all such RIIs shall be Allotted the minimum Bid Lot; and (ii) the balance 

available Equity Shares, if any, remaining in the Retail Category shall be Allotted on a proportionate 

basis to the RIIs who have received Allotment as per (i) above for the balance demand of the Equity 

Shares Bid by them (i.e. who have Bid for more than the minimum Bid Lot). 

(b) In the event the number of RIIs who have submitted valid Bids in the Offer is more than Maximum RII 

Allottees, the RIIs (in that category) who will then be Allotted minimum Bid Lot shall be determined on 

the basis of draw of lots. 

7.2 ALLOTMENT TO NIIs 

Bids received from NIIs at or above the Offer Price may be grouped together to determine the total demand under 

this category. The Allotment to all successful NIIs may be made at or above the Offer Price. If the aggregate 

demand in this category is less than or equal to the Non-Institutional Category at or above the Offer Price, full 

Allotment may be made to NIIs to the extent of their demand. In case the aggregate demand in this category is 

greater than the Non-Institutional Category at or above the Offer Price, Allotment may be made on a proportionate 

basis up to a minimum of the Non-Institutional Category. 

7.3 ALLOTMENT TO QIBs 

For the Basis of Allotment to Anchor Investors, Bidders/Applicants may refer to the SEBI ICDR Regulations or 

RHP / Prospectus. Bids received from QIBs Bidding in the QIB Category (net of Anchor Portion) at or above the 

Offer Price may be grouped together to determine the total demand under this category. The QIB Category may 

be available for Allotment to QIBs who have Bid at a price that is equal to or greater than the Offer Price. Allotment 

may be undertaken in the following manner: 

(a) In the first instance allocation to Mutual Funds for up to 5% of the QIB Category may be determined as 

follows: (i) In the event that Bids by Mutual Fund exceeds 5% of the QIB Category, allocation to Mutual 

Funds may be done on a proportionate basis for up to 5% of the QIB Category; (ii) In the event that the 

aggregate demand from Mutual Funds is less than 5% of the QIB Category then all Mutual Funds may 

get full allotment to the extent of valid Bids received above the Offer Price; and (iii) Equity Shares 

remaining unsubscribed, if any and not allocated to Mutual Funds may be available for allotment to all 

QIBs as set out at paragraph 7.4(b) below; 

(b) In the second instance, allotment to all QIBs may be determined as follows: (i) In the event of 

oversubscription in the QIB Category, all QIBs who have submitted Bids above the Offer Price may be 

Allotted Equity Shares on a proportionate basis for up to 95% of the QIB Category; (ii) Mutual Funds, 

who have received allocation as per (a) above, for less than the number of Equity Shares Bid for by them, 

are eligible to receive Equity Shares on a proportionate basis along with other QIBs; and (iii) Under-

subscription below 5% of the QIB Category, if any, from Mutual Funds, may be included for allocation 
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to the remaining QIBs on a proportionate basis. 

7.4 ALLOTMENT TO ANCHOR INVESTOR (IF APPLICABLE) 

(a) Allocation of Equity Shares to Anchor Investors at the Anchor Investor Offer Price will be at the 

discretion of the issuer subject to compliance with the following requirements: 

i. not more than 60% of the QIB Category will be allocated to Anchor Investors; 

ii. one-third of the Anchor Investor Portion shall be reserved for domestic Mutual Funds, subject to 

valid Bids being received from domestic Mutual Funds at or above the price at which allocation is 

being done to other Anchor Investors; and 

iii. allocation to Anchor Investors shall be on a discretionary basis and subject to: 

• a maximum number of two Anchor Investors for allocation up to ₹10 crores; 

• a minimum number of two Anchor Investors and maximum number of 15 Anchor Investors 

for allocation of more than ₹10 crores and up to ₹250 crores subject to minimum allotment 

of ₹5 crores per such Anchor Investor; and 

• a minimum number of five Anchor Investors and maximum number of 15 Anchor Investors 

for allocation of more than ₹250 crores and an additional 10 Anchor Investors for every 

additional ₹250 crores or part thereof, subject to minimum allotment of ₹5 crores per such 

Anchor Investor. 

(b) A physical book is prepared by the Registrar to the Offer on the basis of the Bid cum Application Forms 

received from Anchor Investors. Based on the physical book and at the discretion of the issuer in 

consultation with the BRLM, selected Anchor Investors will be sent a CAN and if required, a revised 

CAN. 

(c) In the event that the Offer Price is higher than the Anchor Investor Offer Price: Anchor Investors 

will be sent a revised CAN within one day of the Pricing Date indicating the number of Equity Shares 

allocated to such Anchor Investor and the pay-in date for payment of the balance amount. Anchor 

Investors are then required to pay any additional amounts, being the difference between the Offer Price 

and the Anchor Investor Offer Price, as indicated in the revised CAN within the pay-in date referred to 

in the revised CAN. Thereafter, the Allotment Advice will be issued to such Anchor Investors. 

(d) In the event the Offer Price is lower than the Anchor Investor Offer Price: Anchor Investors who 

have been Allotted Equity Shares will directly receive Allotment Advice. 

7.5 BASIS OF ALLOTMENT FOR QIBs (OTHER THAN ANCHOR INVESTORS), NIIs AND RESERVED 

CATEGORY IN CASE OF OVER-SUBSCRIBED ISSUE 

In the event of the Offer being over-subscribed, the Issuer may finalise the Basis of Allotment in consultation with 

the Designated Stock Exchange in accordance with the SEBI ICDR Regulations. 

The allocation may be made in marketable lots, on a proportionate basis as explained below: 

(a) Bidders may be categorized according to the number of Equity Shares applied for; 

(b) The total number of Equity Shares to be Allotted to each category as a whole may be arrived at on a 

proportionate basis, which is the total number of Equity Shares applied for in that category (number of 

Bidders in the category multiplied by the number of Equity Shares applied for) multiplied by the inverse 

of the over-subscription ratio; 

(c) The number of Equity Shares to be Allotted to the successful Bidders may be arrived at on a proportionate 

basis, which is total number of Equity Shares applied for by each Bidder in that category multiplied by 

the inverse of the over-subscription ratio; 

(d) In all Bids where the proportionate Allotment is less than the minimum Bid Lot decided per Bidder, the 

Allotment may be made as follows: the successful Bidders out of the total Bidders for a category may be 
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determined by a draw of lots in a manner such that the total number of Equity Shares Allotted in that 

category is equal to the number of Equity Shares calculated in accordance with (b) above; and each 

successful Bidder may be Allotted a minimum of such Equity Shares equal to the minimum Bid Lot 

finalised by the Issuer; 

(e) If the proportionate Allotment to a Bidder is a number that is more than the minimum Bid Lot but is not 

a multiple of one (which is the marketable lot), the decimal may be rounded off to the higher whole 

number if that decimal is 0.5 or higher. If that number is lower than 0.5 it may be rounded off to the lower 

whole number. Allotment to all bidders in such categories may be arrived at after such rounding off; and 

(f) If the Equity Shares allocated on a proportionate basis to any category are more than the Equity Shares 

Allotted to the Bidders in that category, the remaining Equity Shares available for allotment may be first 

adjusted against any other category, where the Allotted Equity Shares are not sufficient for proportionate 

Allotment to the successful Bidders in that category. The balance Equity Shares, if any, remaining after 

such adjustment may be added to the category comprising Bidders applying for minimum number of 

Equity Shares. 

7.6 DESIGNATED DATE AND ALLOTMENT OF EQUITY SHARES 

(a) Designated Date: On the Designated Date, the Escrow Bank shall transfer the funds represented by 

allocation of Equity Shares to Anchor Investors from the Escrow Accounts, as per the terms of the Cash 

Escrow Agreement, into the Public Offer Account with the Bankers to the Offer. The balance amount 

after transfer to the Public Offer Account shall be transferred to the Refund Account. Payments of refund 

to the Bidders applying in the Anchor Investor Portion shall be made from the Refund Account as per 

the terms of the Cash Escrow Agreement and the RHP. On the Designated Date, the Registrar to the 

Offer shall instruct the SCSBs to transfer funds represented by allocation of Equity Shares from ASBA 

Accounts into the Public Offer Account. 

 

(b) Issuance of Allotment Advice: Upon approval of the Basis of Allotment by the Designated Stock 

Exchange, the Registrar to the Offer shall upload the same on its website. On the basis of the approved 

Basis of Allotment, the Issuer shall pass necessary corporate action to facilitate the Allotment and credit 

of Equity Shares. Bidders/Applicants are advised to instruct their Depository Participant to accept 

the Equity Shares that may be allotted to them pursuant to the Offer. 

Pursuant to confirmation of such corporate actions, the Registrar to the Offer will dispatch Allotment 

Advice to the Bidders/Applicants who have been Allotted Equity Shares in the Offer. 

(c) The dispatch of Allotment Advice shall be deemed a valid, binding and irrevocable contract. 

(d) Issuer will ensure that: (i) the Allotment of Equity Shares; and (ii) credit of shares to the successful 

Bidders/Applicants Depository Account will be completed within six Working Days of the Bid/Offer 

Closing Date. The Issuer also ensures the credit of shares to the successful Applicant’s depository account 

is completed within five Working Days from the Bid/Offer Closing Date. 

 

SECTION 8: INTEREST AND REFUNDS 

8.1 COMPLETION OF FORMALITIES FOR LISTING & COMMENCEMENT OF TRADING 

The Issuer may ensure that all steps for the completion of the necessary formalities for listing and commencement 

of trading at all the Stock Exchanges are taken within six Working Days of the Bid/Offer Closing Date. The 

Registrar to the Offer may give instructions for credit to Equity Shares the beneficiary account with DPs, and 

dispatch the Allotment Advice within six Working Days of the Bid/Offer Closing Date. 

8.2 GROUNDS FOR REFUND 

8.2.1 NON-RECEIPT OF LISTING PERMISSION 

An Issuer makes an application to the Stock Exchange(s) for permission to deal in/list and for an official quotation 

of the Equity Shares. All the Stock Exchanges from where such permission is sought are disclosed in 

RHP/Prospectus. The Designated Stock Exchange may be as disclosed in the RHP/Prospectus with which the 

Basis of Allotment may be finalised. 
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If the Issuer fails to make application to the Stock Exchange(s) and obtain permission for listing of the Equity 

Shares, in accordance with the provisions of Section 40 of the Companies Act, 2013, the Issuer may be punishable 

with a fine which shall not be less than ₹5 lakhs but which may extend to ₹50 lakhs and every officer of the Issuer 

who is in default shall be punishable with imprisonment for a term which may extend to one year or with fine 

which shall not be less than ₹50,000 but which may extend to ₹3 lakhs, or with both. 

If the permissions to deal in and for an official quotation of the Equity Shares are not granted by any of the Stock 

Exchange(s), the Issuer may forthwith may take steps to refund, without interest, all moneys received from the 

Bidders/Applicants in pursuance of the RHP/Prospectus. 

If such money is not refunded to Bidders within the prescribed time after the Issuer becomes liable to repay it, 

then the Issuer and every director of the Issuer who is an officer in default may, on and from such expiry of such 

period, be liable to repay the money, with interest at such rate, as disclosed in the RHP/Prospectus. 

8.2.2 NON-RECEIPT OF MINIMUM SUBSCIPTION 

If the Issuer does not receive a minimum subscription of 100% of the Net Offer (excluding any offer for sale of 

specified securities), including devolvement to the Underwriters, as applicable, the Issuer may forthwith, take 

steps to unblock the entire subscription amount received within six Working Days of the Bid/ OfferClosing Date 

and repay, without interest, all moneys received from Anchor Investors. This is further subject to the compliance 

with Rule 19(2)(b) of the SCRR. In case the Offeris in the nature of Offer for Sale only, then minimum 

subscription may not be applicable. In case of under-subscription in the Offer, the Equity Shares in the Fresh 

Issue will be issued prior to the sale of Equity Shares in the Offer for Sale. 

 

If there is a delay beyond the prescribed time after the Issuer becomes liable to pay or unblock the amount 

received from Bidders, then the Issuer and every director of the Issuer who is an officer in default may on and 

from expiry of prescribed time period under applicable laws, be jointly and severally liable to repay the money, 

with interest at the rate of 15% per annum in accordance with the Companies (Prospectus and Allotment of 

Securities) Rules, 2014, as amended. 

 

8.2.3 MINIMUM NUMBER OF ALLOTTEES 

The Issuer may ensure that the number of prospective Allottees to whom Equity Shares may be allotted may not 

be less than 1,000 failing which the entire application monies may be refunded forthwith. 

8.2.4 IN CASE OF ISSUES MADE UNDER COMPULSORY BOOK BUILDING 

In case an Issuer not eligible under Regulation 26(1) of the SEBI ICDR Regulations comes for an Offer under 

Regulation 26(2) of SEBI (ICDR) Regulations but fails to Allot at least 75% of the Net Offer to QIBs, in such 

case full subscription money is to be refunded. 

8.3 MODE OF REFUND 

1. In case of ASBA Bids: Within six Working Days of the Bid/Offer Closing Date, the Registrar to the Offer 

may give instructions to SCSBs for unblocking the amount in ASBA Accounts for unsuccessful Bids or for 

any excess amount blocked on Bidding. 

2. In case of Anchor Investors: Within six Working Days of the Bid/Offer Closing Date, the Registrar to the 

Offer may dispatch the refund orders for all amounts payable to unsuccessful Anchor Investors. 

3. In case of Anchor Investors, the Registrar to the Offer may obtain from the depositories the Bidders’ bank 

account details, including the MICR code, on the basis of the DP ID, Client ID and PAN provided by the 

Anchor Investors in their Bid cum Application Forms for refunds. Accordingly, Anchor Investors are 

advised to immediately update their details as appearing on the records of their depositories. Failure to do 

so may result in delays in dispatch of refund orders or refunds through electronic transfer of funds, as 

applicable, and any such delay may be at the Anchor Investors’ sole risk and neither the Issuer, the Registrar 

to the Offer, the Escrow Collection Banks, or the Syndicate, may be liable to compensate the Anchor 

Investors for any losses caused to them due to any such delay, or liable to pay any interest for such delay. 

Please note that refunds shall be credited only to the bank account from which the Bid Amount was remitted 

to the Escrow Bank 

8.3.1 Electronic mode of making refunds for Anchor Investors 
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The payment of refund, if any, may be done through various electronic modes as mentioned below: 

 

i. NACH — National Automated Clearing House is a consolidated system of ECS. Payment of refunds 

would be done through NACH for Anchor Investors having an account at one of the centres specified by 

the RBI, where such facility has been made available. This would be subject to availability of complete 

bank account details including Magnetic Ink Character Recognition (MICR) code wherever applicable 

from the depository. The payment of refunds through NACH is mandatory for Anchor Investors having a 

bank account at any of the centres where NACH facility has been made available by the RBI (subject to 

availability of all information for crediting the refund through NACH including the MICR code as 

appearing on a cheque leaf, from the depositories), except where applicant is otherwise disclosed as 

eligible to get refunds through NEFT or Direct Credit or RTGS; 

 

ii. NEFT—Payment of refund may be undertaken through NEFT wherever the branch of the Anchor 

Investors’ bank is NEFT enabled and has been assigned the Indian Financial System Code (“IFSC”), 

which can be linked to the MICR of that particular branch. The IFSC may be obtained from the website 

of RBI as at a date prior to the date of payment of refund, duly mapped with MICR numbers. Wherever 

the Anchor Investors have registered their nine-digit MICR number and their bank account number while 

opening and operating the demat account, the same may be duly mapped with the IFSC of that particular 

bank branch and the payment of refund may be made to the Anchor Investors through this method. In the 

event NEFT is not operationally feasible, the payment of refunds may be made through anyone of the 

other modes as discussed in this section; 

 

iii. Direct Credit—Anchor Investors having their bank account with the Refund Banker may be eligible to 

receive refunds, if any, through direct credit to such bank account; and  

 

iv. RTGS—Anchor Investors having a bank account with a bank branch which is RTGS enabled as per the 

information available on the website of RBI and whose refund amount exceeds ₹0.2 million, shall be 

eligible to receive refund through RTGS, provided the Demographic Details downloaded from the 

Depositories contain the nine-digit MICR code of the Anchor Investor’s bank which can be mapped with 

the RBI data to obtain the corresponding IFSC. Charges, if any, levied by the Escrow Bank for the same 

would be borne by our Company. Charges, if any, levied by the Anchor Investor’s bank receiving the 

credit would be borne by the Anchor Investor. 

 

Please note that refunds through the abovementioned modes shall be credited only to the bank account from which 

the Bid Amount was remitted to the Escrow Bank. 

For details of levy of charges, if any, for any of the above methods, Bank charges, if any, for cashing such cheques, 

pay orders or demand drafts at other centers etc. Bidders/Applicants may refer to RHP/Prospectus. 

8.4 INTEREST IN CASE OF DELAY IN ALLOTMENT OR REFUND 

The Issuer may pay interest at the rate of 15% per annum if refund orders are not dispatched or if, in a case where 

the refund or portion thereof is made in electronic manner, the refund instructions have not been given to the 

clearing system in the disclosed manner and/or demat credits are not made to Bidders/Applicants or instructions 

for unblocking of funds in the ASBA Account are not dispatched within the six Working Days of the Bid/Offer 

Closing Date. 

The Issuer may pay interest at 15% per annum for any delay beyond 15 days from the Bid/ Offer Closing Date, if 

Allotment is not made. 

SECTION 9: GLOSSARY AND ABBREVIATIONS 

 

Unless the context otherwise indicates or implies, certain definitions and abbreviations used in this document may have the 

meaning as provided below. References to any legislation, act or regulation may be to such legislation, act or regulation 

as amended from time to time. In case of inconsistency in the description of a term mentioned herein below and the 

description ascribed to such term in the Draft Red Herring Prospectus, the description as ascribed to such term in the Draft 

Red Herring Prospectus shall prevail. 
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Term Description 

Allotment/Allot/Allotted The allotment of Equity Shares pursuant to the Offer to successful Bidders/Applicants 

Allotment Advice Note or advice or intimation of Allotment sent to the Bidders/Applicants who have been Allotted 

Equity Shares after the Basis of Allotment has been approved by the designated Stock Exchanges 

Allottee An Bidder/Applicant to whom the Equity Shares are Allotted 

Anchor Investor A Qualified Institutional Buyer, applying under the Anchor Investor Portion in accordance with 

the requirements specified in SEBI ICDR Regulations and the Red Herring Prospectus 

Anchor Investor Portion Up to 60% of the QIB Category which may be allocated by the Issuer in consultation with the 

BRLM, to Anchor Investors on a discretionary basis. One-third of the Anchor Investor Portion is 

reserved for domestic Mutual Funds, subject to valid Bids being received from domestic Mutual 

Funds at or above the price at which allocation is being done to Anchor Investors 

Application Form The form in terms of which the Applicant should make an application for Allotment in case of 

issues other than Book Built Issues, includes Fixed Price Issue 

Application Supported by 

Blocked Amount /ASBA 

An application, whether physical or electronic, used by Bidders/Applicants, other than Anchor 

Investors, to make a Bid and authorising an SCSB to block the Bid Amount in the specified bank 

account maintained with such SCSB 

ASBA Account Account maintained with an SCSB which may be blocked by such SCSB to the extent of the Bid 

Amount of the Bidder/Applicant 

Banker(s) to the Offer/ Escrow 

Bank(s)/Collecting Banker 

The banks which are clearing members and registered with SEBI as Banker to the Offerwith 

whom the Escrow Accounts for Anchor Investors may be opened, and as disclosed in the 

RHP/Prospectus and Bid cum Application Form of the Issuer 

Basis of Allotment The basis on which the Equity Shares may be Allotted to successful Bidders/Applicants under 

the Issue 

Bid An indication to make an offer during the Bid/Offer Period by a prospective Bidder pursuant to 

submission of Bid cum Application Form or during the Anchor Investor Bid/ Offer Date by the 

Anchor Investors, to subscribe for or purchase the Equity Shares of the Issuer at a price within 

the Price Band, including all revisions and modifications thereto. In case of issues undertaken 

through the fixed price process, all references to a Bid should be construed to mean an Application 

Bid Amount The highest value of the optional Bids indicated in the Bid cum Application Form and payable 

by the Bidder/Applicant upon submission of the Bid (except for Anchor Investors), less discounts 

(if applicable). In case of issues undertaken through the fixed price process, all references to the 

Bid Amount should be construed to mean the Application Amount 

Bid/Offer Closing Date Except in the case of Anchor Investors (if applicable), the date after which the Designated 

Intermediaries may not accept any Bids for the Offer, which may be notified in an English 

national daily, a Hindi national daily and a regional language newspaper at the place where the 

registered office of the Issuer is situated, each with wide circulation. Applicants/Bidders may 

refer to the RHP/Prospectus for the Bid/Offer Closing Date 

Bid/Offer Opening Date The date on which the Designated Intermediaries may start accepting Bids for the Issue, which 

may be the date notified in an English national daily, a Hindi national daily and a regional 

language newspaper at the place where the registered office of the Issuer is situated, each with 

wide circulation. Applicants/Bidders may refer to the RHP/Prospectus for the Bid/Offer Opening 

Date 

Bid/Offer Period Except in the case of Anchor Investors (if applicable), the period between the Bid/ Offer Opening 

Date and the Bid/Offer Closing Date inclusive of both days and during which prospective 

Bidders/Applicants (other than Anchor Investors) can submit their Bids, inclusive of any 

revisions thereof. The Issuer may consider closing the Bid/ OfferPeriod for QIBs one working 

day prior to the Bid/Offer Closing Date in accordance with the SEBI ICDR Regulations. 

Applicants/Bidders may refer to the RHP/Prospectus for the Bid/Offer Period 

Bid cum Application Form An application form, whether physical or electronic, used by Bidders, other than Anchor 

Investors, to make a Bid and which will be considered as the application for Allotment in terms 

of the Red Herring Prospectus and the Prospectus 

Bidder/Applicant Any prospective investor who makes a Bid/Application pursuant to the terms of the 

RHP/Prospectus and the Bid cum Application Form. In case of issues undertaken through the 

fixed price process, all references to a Bidder/Applicant should be construed to mean an 

Bidder/Applicant 
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Term Description 

Book Built Process/Book 

Building Process/Book Building 

Method 

The book building process as provided under SEBI ICDR Regulations, in terms of which the 

Offer is being made 

Broker Centres Broker centres notified by the Stock Exchanges, where Bidders/Applicants can submit the Bid 

cum Application Forms to a Registered Broker. The details of such broker centres, along with the 

names and contact details of the Registered Brokers are available on the websites of the Stock 

Exchanges 

BRLM(s)/Book Running Lead 

Manager(s)/Lead Manager/LM 

The Book Running Lead Manager to the Offer as disclosed in the RHP/Prospectus and the Bid 

cum Application Form of the Issuer. In case of issues undertaken through the fixed price process, 

all references to the Book Running Lead Manager should be construed to mean the Lead Manager 

or LM 

Business Day Monday to Saturday (except 2nd and 4th Saturday of a month and public holidays) 

CAN/Confirmation of 

Allotment Note 

The note or advice or intimation sent to each successful Bidder/Applicant indicating the Equity 

Shares which may be Allotted, after approval of Basis of Allotment by the Designated Stock 

Exchange 

Cap Price The higher end of the Price Band, above which the Offer Price and the Anchor Investor Offer 

Price may not be finalised and above which no Bids may be accepted 

Client ID Client Identification Number maintained with one of the Depositories in relation to demat account 

Collecting Depository 

Participant or CDPs 

A depository participant as defined under the Depositories Act, 1996, registered with SEBI and 

who is eligible to procure Bids at the Designated CDP Locations in terms of the Circular on 

Streamlining of Public Issues 

Collecting Registrar and Share 

Transfer Agents or Collecting 

RTAs 

Registrar and share transfer agents registered with SEBI and eligible to procure Bids at the 

Designated RTA Locations in terms of the Circular on Streamlining of Public Issues 

Cut-off Price Offer Price, finalised by the Issuer in consultation with the Book Running Lead Manager(s), 

which can be any price within the Price Band. Only RIIs, Retail Individual Shareholders and 

employees are entitled to Bid at the Cut-off Price. No other category of Bidders/Applicants are 

entitled to Bid at the Cut-off Price 

DP Depository Participant 

DP ID Depository Participant’s Identification Number 

Depositories National Securities Depository Limited and Central Depository Services (India) Limited 

Demographic Details Details of the Bidders/Applicants including the Bidder/Applicant’s address, name of the 

Applicant’s father/husband, investor status, occupation and bank account details 

Designated Branches Such branches of the SCSBs which may collect the Bid cum Application Forms used by 

Bidders/Applicants (excluding Anchor Investors) and a list of which is available on 

http://www.sebi.gov.in/sebiweb/home/list/5/33/0/0/Recognised-Intermediaries 

Designated CDP Locations Such locations of the CDPs where Bidders can submit the Bid cum Application Forms to 

Collecting Depository Participants. 

 

The details of such Designated CDP Locations, along with names and contact details of the 

Collecting Depository Participants eligible to accept Bid cum Application Forms are available on 

the respective websites of the Stock Exchanges (www.bseindia.com and www.nseindia.com) 

Designated Date The date on which funds are transferred by the Escrow Bank from the Escrow Account and the 

amounts blocked by the SCSBs are transferred from the ASBA Accounts, as the case may be, to 

the Public Offer Account or the Refund Account, as appropriate, after the Prospectus is filed with 

the RoC, following which the board of directors may Allot Equity Shares to successful 

Bidders/Applicants in the Fresh Issue may give delivery instructions for the transfer of the Equity 

Shares constituting the Offer for Sale 

Designated Intermediaries 

/Collecting Agent 

Syndicate Members, sub-syndicate/Agents, SCSBs, Registered Brokers, Brokers, the CDPs and 

CRTAs, who are authorized to collect Bid cum Application Forms from the Bidders, in relation 

to the Offer  

http://www.sebi.gov.in/cms/sebi_data/attachdocs%20/1316087201341.html
http://www.sebi.gov.in/cms/sebi_data/attachdocs%20/1316087201341.html
http://www.bseindia.com/
http://www.nseindia.com/
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Term Description 

Designated RTA Locations Such locations of the CRTAs where Bidders can submit the Bid cum Application Forms to 

CRTAs. 

 

The details of such Designated RTA Locations, along with names and contact details of the 

CRTAs eligible to accept Bid cum Application Forms are available on the respective websites of 

the Stock Exchanges (www.bseindia.com and www.nseindia.com) 

 

Designated Stock 

Exchange 

The designated stock exchange as disclosed in the RHP/Prospectus of the Issuer 

Discount Discount to the Offer Price that may be provided to Bidders/Applicants in accordance with the 

SEBI ICDR Regulations. 

Draft Prospectus The draft prospectus filed with SEBI in case of Fixed Price Issues and which may mention a price 

or a Price Band 
Employees Employees of an Issuer as defined under SEBI ICDR Regulations and including, in case of a new 

company, persons in the permanent and full time employment of the promoting companies 

excluding the promoters and immediate relatives of the promoters. For further details, 

Bidder/Applicant may refer to the RHP/Prospectus 

Equity Shares Equity Shares of the Issuer 

Escrow Account Account opened with the Anchor Collection Bank and in whose favour the Anchor Investors may 

transfer money through NEFT/RTGS/direct credit in respect of the Bid Amount when submitting 

a Bid 

 Escrow Agreement Agreement to be entered into among the Issuer, the Registrar to the Offer, the Book Running 

Lead Manager(s), the Escrow Bank and the Refund Bank(s) for collection of the Bid Amounts 

from Anchor Investors and where applicable, remitting refunds of the amounts collected to the 

Anchor Investors on the terms and conditions thereof 

Escrow Bank Refer to definition of Banker(s) to the Offer 

FCNR Account Foreign Currency Non-Resident Account 

First Bidder/Applicant The Bidder/Applicant whose name appears first in the Bid cum Application Form or Revision 

Form 

Fixed Price Issue/Fixed Price 

Process/Fixed Price Method 

The Fixed Price process as provided under SEBI ICDR Regulations, in terms of which the Offer 

is being made 

Floor Price The lower end of the Price Band, at or above which the Offer Price and the Anchor Investor Offer 

Price may be finalised and below which no Bids may be accepted, subject to any revision thereto 

FPIs Foreign Portfolio Investors as defined under the Securities and Exchange Board of India (Foreign 

Portfolio Investors) Regulations, 2014 

FPO Further public offering 

Foreign Venture Capital 

Investors or FVCIs 

Foreign Venture Capital Investors as defined and registered with SEBI under the SEBI (Foreign 

Venture Capital Investors) Regulations, 2000 

IPO Initial public offering 

Issuer/Company The Issuer proposing the initial public offering/further public offering as applicable 

Maximum RII Allottees The maximum number of RIIs who can be Allotted the minimum Bid Lot. This is computed by 

dividing the total number of Equity Shares available for Allotment to RIIs by the minimum Bid 

Lot. 

MICR Magnetic Ink Character Recognition - nine-digit code as appearing on a cheque leaf 

Mutual Fund A mutual fund registered with SEBI under the SEBI (Mutual Funds) Regulations, 1996 

Mutual Funds Portion 5% of the QIB Category (excluding the Anchor Investor Portion) available for allocation to 

Mutual Funds only, being such number of equity shares as disclosed in the RHP/Prospectus and 

Bid cum Application Form 

NACH National Automated Clearing House 

NEFT National Electronic Fund Transfer 

NRE Account Non-Resident External Account 

NRI NRIs from such jurisdictions outside India where it is not unlawful to make an offer or invitation 

under the Offer and in relation to whom the RHP/Prospectus constitutes an invitation to subscribe 

to or purchase the Equity Shares 

NRO Account Non-Resident Ordinary Account 

Net Offer The Offer less reservation portion 

http://www.bseindia.com/
http://www.nseindia.com/
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Term Description 

Non-Institutional Investors or 

NIIs 

All Bidders/Applicants, including FPIs which are Category III foreign portfolio investors, that 

are not QIBs or RIBs and who have Bid for Equity Shares for an amount of more than ₹200,000 

(but not including NRIs other than Eligible NRIs) 

Non-Institutional Category The portion of the Offer being such number of Equity Shares available for allocation to NIIs on 

a proportionate basis and as disclosed in the RHP/Prospectus and the Bid cum Application Form 

Non-Resident A person resident outside India, as defined under FEMA and includes Eligible NRIs, FPIs and 

FVCIs registered with SEBI 

OCB/Overseas Corporate 

Body 

A company, partnership, society or other corporate body owned directly or indirectly to the extent 

of at least 60% by NRIs including overseas trusts, in which not less than 60% of beneficial interest 

is irrevocably held by NRIs directly or indirectly and which was in existence on October 3, 2003 

and immediately before such date had taken benefits under the general permission granted to 

OCBs under FEMA 
Offer Public issue of Equity Shares of the Issuer including the Offer for Sale if applicable 

Offer for Sale Public offer of such number of Equity Shares as disclosed in the RHP/Prospectus through an offer 

for sale by the Selling Shareholder 

Offer Price The final price, less discount (if applicable) at which the Equity Shares may be Allotted to Bidders 

other than Anchor Investors, in terms of the Prospectus. Equity Shares will be Allotted to Anchor 

Investors at the Anchor Investor Offer Price The Offer Price may be decided by the Issuer in 

consultation with the Book Running Lead Manager(s) 

Other Investors Investors other than Retail Individual Investors in a Fixed Price Issue. These include individual 

applicants other than retail individual investors and other investors including corporate bodies or 

institutions irrespective of the number of specified securities applied for 

PAN Permanent Account Number allotted under the Income Tax Act, 1961 

Price Band Price Band with a minimum price, being the Floor Price and the maximum price, being the Cap 

Price and includes revisions thereof. The Price Band and the minimum Bid lot size for the Offer 

may be decided by the Issuer in consultation with the Book Running Lead Manager(s) and 

advertised, at least five working days in case of an IPO and one working day in case of FPO, prior 

to the Bid/Offer Opening Date, in English national daily, Hindi national daily and regional 

language at the place where the registered office of the Issuer is situated, newspaper each with 

wide circulation 

Pricing Date The date on which the Company and the Selling Shareholders in consultation with the Book 

Running Lead Manager(s), finalise the Offer Price 

Prospectus The prospectus to be filed with the RoC in accordance with Section 26 of the Companies Act, 

2013 after the Pricing Date, containing the Offer Price, the size of the Offer and certain other 

information 

Public Offer Account An account opened with the Banker to the Offer to receive monies from the Escrow Account and 

from the ASBA Accounts on the Designated Date 

QIB Category The portion of the Offer being such number of Equity Shares to be Allotted to QIBs on a 

proportionate basis 

Qualified Institutional 

Buyers or QIBs 

As defined under SEBI ICDR Regulations 

RTGS Real Time Gross Settlement 

Red Herring 

Prospectus/RHP 

The red herring prospectus issued in accordance with Section 32 of the Companies Act, 2013, 

which does not have complete particulars of the price at which the Equity Shares are offered and 

the size of the Issue. The RHP may be filed with the RoC at least three days before the Bid/ Offer 

Opening Date and may become a Prospectus upon filing with the RoC after the Pricing Date. In 

case of issues undertaken through the fixed price process, all references to the RHP should be 

construed to mean the Prospectus 

Refund Account(s) The account opened with Refund Bank(s), from which refunds to Anchor Investors, if any, of the 

whole or part of the Bid Amount may be made 

Refund Bank(s) Refund bank(s) as disclosed in the RHP/Prospectus and Bid cum Application Form of the Issuer 

Refunds through electronic 

transfer of funds 

Refunds through Direct Credit, NEFT, RTGS or ASBA, as applicable 

Registered Broker Stock Brokers registered with the Stock Exchanges having nationwide terminals, other than the 

members of the Syndicate 
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Term Description 

Registrar to the Offer/RTO The Registrar to the Offer as disclosed in the RHP/Prospectus and Bid cum 

Application Form 

Reserved 

Category/Categories 

Categories of persons eligible for making application/Bidding under reservation portion 

Reservation Portion The portion of the Offer reserved for such category of eligible Bidders/Applicants as provided 

under the SEBI ICDR Regulations 

Retail Individual 

Investors/RIIs 

Investors who applies or bids for a value of not more than ₹200,000 (including HUFs applying 

through their karta and eligible NRIs and does not include NRIs other than Eligible NRIs. 

Retail Individual 

Shareholders 

Shareholders of a listed Issuer who applies or bids for a value of not more than ₹200,000. 

Retail Category The portion of the Offer being such number of Equity Shares available for allocation to RIIs 

which shall not be less than the minimum Bid Lot, subject to availability in RII category and the 

remaining shares to be Allotted on proportionate basis. 

Revision Form The form used by the Bidders in an issue through Book Building Process to modify the quantity 

of Equity Shares and/or bid price indicated therein in any of their Bid cum Application Forms or 

any previous Revision Form(s) 

RoC The Registrar of Companies 

SEBI The Securities and Exchange Board of India constituted under the Securities 

and Exchange Board of India Act, 1992 

SEBI ICDR Regulations The Securities and Exchange Board of India (Issue of Capital and Disclosure Requirements) 

Regulations, 2009 as amended  

Self Certified Syndicate 

Bank(s) or SCSB(s) 

The banks registered with the SEBI which offers the facility of ASBA and the list of which is 

available on the website of the http://www.sebi.gov.in/sebiweb/home/list/5/33/0/0/Recognised-

Intermediaries 

Specified Locations Bidding centres where the Syndicate shall accept Bid cum Application Forms, a list of which is 

included in the Bid cum Application Form 

Stock Exchanges The stock exchanges as disclosed in the RHP/Prospectus of the Issuer where 

the Equity Shares Allotted pursuant to the Offer are proposed to be listed 

Syndicate The Book Running Lead Manager(s) and the Syndicate Member 

Syndicate Agreement The agreement to be entered into among the Issuer, and the Syndicate in relation to collection of 

Bid cum Application Forms by Syndicate Members 

Syndicate Member(s) The Syndicate Member(s) as disclosed in the RHP/Prospectus 

Underwriters The Book Running Lead Manager(s) and the Syndicate Member(s) 

Underwriting Agreement The agreement amongst the Issuer, and the Underwriters to be entered into on or after the Pricing 

Date 

Working Day Any day, other than Saturdays or Sundays, on which commercial banks in India are open for 

business, provided however, for the purpose of the time period between the Bid/Offer Opening 

Date and listing of the Equity Shares on the Stock Exchanges, “Working Days” shall mean all 

trading days excluding Sundays and bank holidays in India in accordance with the SEBI circular 

SEBI/HO/CFD/DIL/CIR/P/2016/26 dated January 21, 2016. 
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SECTION VIII – MAIN PROVISIONS OF ARTICLES OF ASSOCIATION 

 

Capitalised terms used in this section have the meaning that has been given to such terms in the Articles of Association 

of our Company. Pursuant to Schedule I of the Companies Act, 2013 and the SEBI ICDR Regulations, the main 

provisions of the Articles of Association of our Company are detailed below:  

 

Pursuant to the Companies Act and the SEBI ICDR Regulations the main provisions of our Articles of Association relating 

to, among others, voting rights, dividend, lien, forfeiture, restrictions on transfer and transmission of Equity Shares or 

debentures and/ or on their consolidation/ splitting are detailed below. Please note that each provision herein below is 

numbered as per the corresponding article number in our Articles and capitalised/ defined terms herein have the same 

meaning given to them in our Articles. Subject to our Articles, any words or expression defined in the Companies Act, 

2013 shall, except so where the subject or context forbids; bear the same meaning in these Articles. 

 
Article 

Number 

Article Particulars 

7 Public Company The Company is a public company within the meaning of Section 2(71) of the Act, and 

accordingly, the Company is not a private company. 

 

8 Share Capital and 

Variation of Rights 

(i) The authorised share capital of the Company shall be such amounts and be divided 

into such shares as may, from time to time, be provided in Clause V of the memorandum 

of association with power to increase or reduce the capital in accordance with the 

Company’s Articles and legislative provisions for the time being in force in that behalf 

with the powers to divide the share capital, whether original increased or decreased into 

several classes and attach thereto respectively such ordinary, preferential or special 

rights and conditions in such a manner as may for the time being be provided by the 

Articles of the Company and allowed by law. 

 

(ii) The paid-up share capital shall be at all times a minimum of Rs. 5,00,000/- (Rupees 

Five Lakhs only) or such higher amount as may be required under the Act. 

 

(iii) The rights of the holders of any class of shares forming part of capital for the time 

being of the Company may be modified, affected, varied, extended, surrendered or 

abrogated in such manner as is or may be provided by the Articles as originally registered 

or as altered from time to time. 

 

(iv) The Company in general meeting may decide to issue fully paid up bonus share to 

the member if so recommended by the Board. 

 

(v) The certificate to share registered in the name of two or more persons shall be 

delivered to first named person in the register and this shall be a sufficient delivery to all 

such holders. 

 

9 Every member shall be entitled, without payment, to one or more certificates in 

marketable lot, for all the shares of each class or denomination registered in his name, 

or if the Board so approves (upon paying such fee as the Board of Directors may from 

time to time determine), to several certificates, each for one or more of such shares and 

the Company shall complete and have ready for delivery such certificates within two 

months from the date of allotment, unless the conditions of issue thereof otherwise 

provide, or within one month of the receipt of application of registration of transfer, 

transmission, sub-division, consolidation or renewal of any of its shares as the case may 

be as provided by Section 56 of the Act. Every certificate of shares shall be under the 

Seal of the Company and shall specify the number and distinctive numbers of shares in 

respect of which it is issued and amount paid-up thereon and shall be in such form as 

prescribed under the Act and approved by the Board, provided that in respect of a share 

or shares held jointly by several persons, the Company shall not be required to issue 

more than one certificate and delivery of a certificate of shares to one of several joint 

holders shall be a sufficient delivery to all such holders. 

 

10 If any certificate be worn out, defaced, mutilated or torn or if there be no further space 

on the back for endorsement of transfer, then upon production and surrender thereof to 

the Company, a new certificate may be issued in lieu thereof, and if any certificate is lost 

or destroyed then upon proof thereof to the satisfaction of the Company and on execution 

of such indemnity as the Company deems adequate, being given, a new certificate in lieu 

thereof shall be given to the party entitled to such lost or destroyed certificate. Every 

certificate under this Article shall be issued without payment of fees if the Board so 
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decides, or on payment of such fees (not exceeding ₹50 (Rupees Fifty) for each 

certificate) as the Board shall prescribe. Provided that no fee shall be charged for issue 

of new certificates in replacement of those which are old, defaced or worn out or where 

there is no further space on the back thereof for endorsement of transfer. 

 

Provided that notwithstanding the provisions of this Article 6, the Board shall comply 

with such rules or regulations or requirements of any stock exchange or the rules made 

under the Act or the rules made under Securities Contracts (Regulation) Act, 1956, as 

amended, or any other law, rules or regulations applicable in this behalf. 

 

11 (i) The provisions of the foregoing Article 6 relating to issue of share certificates shall 

mutatis mutandis apply to issue of certificates for any other securities including 

debentures (except where the Act otherwise requires) of the Company. 

 

(ii) Any debentures, debenture-stock or other securities may be issued subject to the 

provisions of the Act, the rules and regulations made thereunder and these Articles, at a 

discount, premium or otherwise and may be issued on the condition that they shall be 

convertible into shares of any denomination and with any special privileges or conditions 

as to redemption, surrender, drawing, allotment of shares, attending (but not voting) at 

general meetings, appointment of directors and otherwise. Debentures with the right to 

conversion into or allotment of shares shall be issued only with the consent of the 

Company in its general meeting by a special resolution. 

 

12 Except as required by law, no person shall be recognised by the Company as holding 

any share upon any trust, and the Company shall not be bound by, or be compelled in 

any way to recognise (even when having notice thereof) any equitable, contingent, future 

or partial interest in any share, or any interest in any fractional part of a share, or (except 

only as by these Articles or by law otherwise provided) any other rights in respect of any 

share except an absolute right to the entirety thereof in the registered holder. 

 

13 (i) The Company may exercise the powers of paying commissions conferred by sub-

section (6) of Section 40 of the Act, provided that the rate per cent or the amount of the 

commission paid or agreed to be paid shall be disclosed in the manner required by that 

section and rules made thereunder. 

 

(ii) The rate or amount of the commission shall not exceed the rate or amount prescribed 

in rules made under sub-section (6) of Section 40 of the Act. 

 

(iii) The commission may be satisfied by the payment of cash or the allotment of fully 

or partly paid shares or partly in the one way and partly in the other. 

 

14 The Company may issue the following kinds of shares in accordance with these Articles, 

the Act, the rules and other applicable laws: 

 

(i) Equity share capital 

 

(a) with voting rights; or 

 

(b) with differential rights as to dividend, voting or otherwise in accordance with such 

rules as may be prescribed; and 

 

(ii) Preference share capital. 

 

15 (i) If at any time the share capital is divided into different classes of shares, the rights 

attached to any class (unless otherwise provided by the terms of issue of the shares of 

that class) may, subject to the provisions of Section 48 of the Act, and whether or not 

the Company is being wound up, be varied with the consent in writing of the holders of 

three-fourths of the issued shares of that class, or with the sanction of a special resolution 

passed at a separate meeting of the holders of the shares of that class. 

 

(ii) To every such separate meeting, the provisions of these Articles relating to general 

meetings shall mutatis mutandis apply, but so that the necessary quorum shall be at least 

two persons holding at least one third of the issued shares of the class in question. 

 

16 The rights conferred upon the holders of the shares of any class issued with preferred or 
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other rights shall not, unless otherwise expressly provided by the terms of issue of the 

shares of that class, be deemed to be varied by the creation or issue of further shares 

ranking pari passu therewith. 

 

17 Subject to the provisions of Section 55 of the Act, any preference shares may, with the 

sanction of an ordinary resolution, be issued on the terms that they are to be redeemed 

on such terms and in such manner as the Company before the issue of the shares may, 

by special resolution, determine. 

 

18 Further Issue of Share 

Capital 

(i) Where at any time, the Company proposes to increase its subscribed capital by issue 

of further shares either out of the unissued capital or out of the increased share capital 

then: 

 

(a) Such further shares shall be offered to the persons who at the date of the offer, 

are holders of the equity shares of the Company, in proportion, as near as 

circumstances admit, to the capital paid up on those shares by sending a letter of 

offer, subject to the conditions set forth below; 

 

(1) Such offer shall be made by a notice specifying the number of shares offered 

and limiting a time not less than fifteen (15) days and not exceeding thirty (30) 

days from the date of the offer, within which time if not accepted, will be 

deemed to have been declined; 

 

(2) The offer aforesaid shall be deemed to include a right exercisable by the 

person concerned to renounce the shares offered to him or any one of them in 

favour of any other person, and the notice referred to in (b) above shall contain 

a statement of this right. Provided that the Board of Directors may decline, 

without assigning any reason to allot any shares to any person in whose favour 

any member may renounce the shares 

offered to him; and 

 

(3) After expiry of the time specified in the aforesaid notice or on receipt of 

earlier intimation from the person to whom such notice is given that such person 

declines to accept the shares offered, the Board of Directors may dispose of 

them in such manner and to such person(s) as they may think in their sole 

discretion, fit, which is not disadvantageous to the shareholders and the 

Company. 

 

(b) Such shares may be offered to employees under a scheme of employees’ stock 

option, subject to special resolution passed by the Company and subject to such 

conditions as prescribed in the Act and the rules thereunder; or 

 

(c) to any persons, if its authorised by a special resolution, whether or not those 

persons include the persons referred to in clause (a) or clause (b) either for cash or 

for a consideration other than cash, if the price of such shares is determined by the 

valuation report of a registered valuer subject to such conditions prescribed in the 

Act and the rules thereunder. 

 

(ii) The notice referred to in Article 14(i)(a)(1) shall be dispatched through registered 

post or speed post or through electronic mode or courier or any other mode having proof 

of delivery to all the existing shareholders at least three (3) days before the opening of 

the issue. 

 

(iii) Nothing in this Article shall apply to the increase of the subscribed capital of the 

Company caused by the exercise of an option as a term attached to the debentures issued 

or loan raised by the Company to convert such debentures or loans into shares in the 

Company. 

 

Provided that the terms of issue of such debentures or loans containing such an option 

have been approved before the issue of such debentures or the raising of the loan by a 

special resolution passed by the Company in general meeting. 

 

(iv) Notwithstanding anything contained in Article 14(iii) above, where any debentures 

have been issued or loan has been obtained from any Government by the Company, and 

if that Government considers it necessary in the public interest so to do, it may, by order, 

direct that such debentures or loans or any part thereof shall be converted into shares in 

the Company on such terms and conditions as appear to the Government to be reasonable 
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in the circumstances of the case even if terms of the issue of such debentures or the 

raising of such loans do not include a term for providing for an option for such 

conversion. 

 

Provided that where the terms and conditions of such conversion are not acceptable to 

the Company, it may, within sixty (60) days from the date of communication of such 

order, appeal to the National Company Law Tribunal (“Tribunal”) which shall, after 

hearing the Company and the Government pass such order as it deems fit. 

 

(v) In determining the terms and conditions of conversion under Article 14(iv), the 

Government shall have due regard to the financial position of the Company, the terms 

of issue of debentures or loans, as the case may be, the rate of interest payable on such 

debentures or loans and such other matters as it may consider necessary. 

 

(vi) Where the Government has, by an order made under Article 14(iv), directed that any 

debenture or loan or any part thereof shall be converted into shares in the Company and 

where no appeal has been preferred to the Tribunal under Article 14(iv) or where such 

appeal has been dismissed, the Memorandum of the Company shall, where such order 

has the effect of increasing the authorized share capital of the Company, be altered and 

the authorized share capital of the Company shall stand increased by an amount equal to 

the amount of the value of shares which such debentures or loans or part thereof has been 

converted into. 

 

19 Shares at the Disposal of 

the Board of Directors 

Subject to the provisions of Section 62 of the Act and these Articles, the shares in the 

capital of the Company for the time being shall be under the control of the Board who 

may issue, allot or otherwise dispose of the same or any of them to such person(s), in 

such proportion and on such terms and conditions and either at a premium or at par or at 

a discount (subject to the compliance with the provision of Section 53 of the Act) and at 

such time as they may from time to time think fit and with sanction of the Company in 

the general meeting to give to any person or persons the option or right to call for any 

shares either at par or premium during such time and for such consideration as the Board 

think fit, and may issue and allot shares in the capital of the Company on payment in full 

or part of any property sold and transferred or for any services rendered to the Company 

in the conduct of its business and any shares which may so be issued and allotted as fully 

paid up shares and if so issued, shall be deemed to be fully paid shares. Provided that 

option or right to call of shares shall not be given to any person or persons without the 

sanction of the Company in the general meeting. 

 

20 Alteration of Capital The Company may, from time to time, by ordinary resolution increase the share capital 

by such sum, to be divided into shares of such amount, as may be specified in the 

resolution. 

 

21 Subject to the provisions of Section 61 of the Act, the Company may, by ordinary 

resolution: 

 

(i) Consolidate and divide all or any of its share capital into shares of larger amount than 

its existing shares; 

 

(ii) Convert all or any of its fully paid-up shares into stock, and reconvert that stock into 

fully paid-up shares of any denomination; 

 

(iii) sub-divide its existing shares or any of them into shares of smaller amount than is 

fixed by the memorandum of association; and 

 

(iv) Cancel any shares which, at the date of the passing of the resolution, have not been 

taken or agreed to be taken by any person. 

 

22 Where shares are converted into stock: 

 

(i) the holders of stock may transfer the same or any part thereof in the same manner as, 

and subject to the same Articles under which, the shares from which the stock arose 

might before the conversion have been transferred, or as near thereto as circumstances 

admit: 

 

Provided that the Board may, from time to time, fix the minimum amount of stock 

transferable, so, however, that such minimum shall not exceed the nominal amount of 

the shares from which the stock arose. 
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(ii) the holders of stock shall, according to the amount of stock held by them, have the 

same rights, privileges and advantages as regards dividends, voting at meetings of the 

Company, and other matters, as if they held the shares from which the stock arose; but 

no such privilege or advantage (except participation in the dividends and profits of the 

Company and in the assets on winding up) shall be conferred by an amount of stock 

which would not, if existing in shares, have conferred that privilege or advantage. 

 

(iii) such of the Articles of the Company as are applicable to paid-up shares shall apply 

to stock and the words “share” and “shareholder” in those Articles shall include “stock” 

and “stockholder” respectively. 

 

(iv) The Company may, by special resolution, reduce in any manner and with, and 

subject to, any incident authorised and consent required by law: 

(a) its share capital; 

(b) any capital redemption reserve account; or 

(c) any share premium account. 

 

23 Preference Shares Subject to the provisions of the Act, the Board shall have the power to issue or re-issue 

preference shares of one or more classes which are liable to be redeemed or converted 

into equity shares, on such terms and conditions and in such manner as determined by 

the Board in accordance with the Act. 

24 Lien (i) Fully paid shares of the Company shall be free from all lien and in the case of partly 

paid shares the Company’s lien shall be restricted to the unpaid calls arising from 

moneys called in relation to the shares or payable at a time fixed in respect of such shares. 

 

The Company shall have a first and paramount lien upon all the shares/ debentures (other 

than fully paid-up shares and debentures) registered in the name of each member 

(whether solely or jointly with others) and upon the proceeds of sale thereof for all 

moneys (whether presently payable or not) called or payable at a fixed time in respect 

of such shares/debentures and no equitable interest in any share/debenture shall be 

created except upon the basis and condition that this Article will have full effect. Unless 

otherwise agreed, the registration of a transfer of shares/debentures shall operate as a 

waiver of the Company’s lien, if any, on such shares/debentures. The Board may at any 

time declare any shares/debentures wholly or in part to be exempt from the provisions 

of this Article. 

 

(ii) The Company’s lien, if any, on a share or debenture shall extend to all dividends or 

interest payable and bonuses declared from time to time in respect of such shares or 

debentures. 

 

(iii) Fully paid-up shares shall be free from all liens and in case of partly paid-up shares, 

the Company’s lien shall be restricted to moneys called or payable at a fixed time in 

respect of such shares. 

 

25 Calls on Shares (i) The Board may, from time to time, make calls upon the members in respect of any 

monies unpaid on their shares (whether on account of the nominal value of the shares or 

by way of premium) and not by the conditions of allotment thereof made payable at fixed 

times: 

 

Provided that no call shall exceed one-fourth of the nominal value of the share or be 

payable at less than one month from the date fixed for the payment of the last preceding 

call. 

 

(a) Each member shall, subject to receiving at least fourteen days’ notice specifying 

the time or times and place of payment, pay to the Company, at the time or times 

and place so specified, the amount called on his shares. 

 

(b) A call may be revoked or postponed at the discretion of the Board. 

 

(ii) A call shall be deemed to have been made at the time when the resolution of the 

Board authorising the call was passed and may be required to be paid by installments. 

 

(iii) The joint holders of a share shall be jointly and severally liable to pay all calls in 

respect thereof. 

26 (i) If a sum called in respect of a share is not paid before or on the day appointed for 

payment thereof, the person from whom the sum is due shall pay interest thereon from 
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the day appointed for payment thereof to the time of actual payment at such rate as may 

be fixed by the Board. 

 

(ii) The Board shall be at liberty to waive payment of any such interest wholly or in part. 

27 (i) Any sum which by the terms of issue of a share becomes payable on allotment or at 

any fixed date, whether on account of the nominal value of the share or by way of 

premium, shall, for the purposes of these Articles, be deemed to be a call duly made and 

payable on the date on which by the terms of issue such sum becomes payable. 

 

(ii) In case of non-payment of such sum, all the relevant provisions of these Articles as 

to payment of interest and expenses, forfeiture or otherwise shall apply as if such sum 

had become payable by virtue of a call duly made and notified. 

 

28 The Board: 

 

(i) may, if it thinks fit, subject to the provisions of Section 50 of the Act, agree to receive 

from any member willing to advance the same, all or any part of the monies due upon 

any shares held by him beyond the sums actually called for; and  

 

(ii) upon monies so advanced or so much thereof as from time to time exceeds the 

amount of the calls then made upon the Shares in respect of which such advance has 

been made, may (until the same would, but for such advance, become presently payable) 

pay interest at such rate as may be agreed between the member paying such sum in 

advance and the Board. Nothing contained in this Article shall confer on the member (a) 

any right to participate in profits or dividends; or (b) any voting rights in respect of the 

moneys so paid by him until the same would, but for such payment, become presently 

payable by him. 

 

(iii) may, at any time repay the amount so advanced by the member. 

 

29 The provision of these Articles relating to calls shall mutatis mutandis apply to any other 

securities including debentures of the Company. 

30 Transfer of Shares (i) The instrument of transfer of any share in the Company shall be executed by or on 

behalf of both the transferor and transferee. 

(ii) The transferor shall be deemed to remain a holder of the share until the name of the 

transferee is entered in the register of members in respect thereof. 

31 The instrument of transfer of share shall be in writing and all provisions of Section 56 

of the Act (and any statutory modification thereof for the time being) shall be duly 

complied with in respect of all transfers of shares and the registration thereof. 

32 The Company shall use a common form of transfer for transfer of shares. 

33 The provision of these Articles relating to transfer of shares shall mutatis mutandis apply 

to any other securities including debentures of the Company. 

34 Transmission of Shares (i) On the death of a member, the survivor or survivors where the member was a joint 

holder, and his nominee or nominees or legal representatives where he was a sole holder, 

shall be the only persons recognised by the Company as having any title to his interest 

in the shares. 

 

(ii) Nothing in clause (i) shall release the estate of a deceased joint holder from any 

liability in respect of any share which had been jointly held by him with other persons. 

35 (i) Any person becoming entitled to a share in consequence of the death or insolvency 

of a member may, upon such evidence being produced as may from time to time properly 

be required by the Board and subject as hereinafter provided, elect, either: 

 

(a) to be registered himself as holder of the share; or 

 

(b) to make such transfer of the share as the deceased or insolvent member could 

have made. 

 

(ii) The Board shall, in either case, have the same right to decline or suspend registration 

as it would have had, if the deceased or insolvent member had transferred the share 

before his death or insolvency. 

 

(iii) The Company shall be fully indemnified by such person from all liability, if any, by 

actions taken by the Board to give effect to such registration or transfer. 
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36 (i) If the person so becoming entitled shall elect to be registered as holder of the share 

himself, he shall deliver or send to the Company a notice in writing signed by him stating 

that he so elects. 

 

(ii) If the person aforesaid shall elect to transfer the share, he shall testify his election by 

executing a transfer or the share. 

 

(iii) All the limitations, restrictions and provisions of these Articles relating to the right 

to transfer and the registration of transfers of shares shall be applicable to any such notice 

or transfer as aforesaid as if the death or insolvency of the member had not occurred and 

the notice or transfer were a transfer signed by that member. 

 

37 A person becoming entitled to a share by reason of the death or insolvency of the holder 

shall be entitled to the same dividends and other advantages to which he would be 

entitled if he was the registered holder of the share, except that he shall not, before being 

registered as a member in respect of the share, be entitled in respect of it to exercise any 

right conferred by membership in relation to meetings of the Company: 

 

Provided that the Board may, at any time, give notice requiring any such person to elect 

either to be registered himself or to transfer the share, and if the notice is not complied 

with within ninety days, the Board may thereafter withhold payment of all dividends, 

bonuses or other monies payable in respect of the share, until the requirements of the 

notice have been complied with. 

 

38 The provision of these Articles relating to transmission by operation of law shall mutatis 

mutandis apply to any other securities including debentures of the Company. 

 

39 Subject to the provisions of Sections 58 and 59 of the Act, these Articles and other 

applicable provisions of the Act, Section 22A of the Securities Contracts (Regulation) 

Act, 1956 or any other applicable law for the time being in force, the Board of Directors 

may at their own absolute and uncontrolled discretion and by giving reasons, decline to 

register or acknowledge the transfer of any shares, whether fully paid or not, and the 

right of refusal shall not be affected by the circumstances that the proposed transferee is 

already a member of the Company but in such cases, the Directors shall, within one (1) 

month from the date on which the instrument of transfer was lodged with the Company, 

send a notice of refusal to the transferee and transferor , giving reasons for such refusal. 

 

Provided that, registration of a transfer shall not be refused on the ground of the 

transferor being either alone or jointly with any other person or persons indebted to the 

Company on any account whatsoever except where the Company has a lien on shares. 

Transfer of Shares/ debentures in whatever lot shall not be refused. 

 

40 No fee shall be charged for registration of transfer or transmission of securities, probate, 

succession certificate and letters of administration, certificate of death or marriage, 

power of attorney or other similar document. 

 

41 Forefeiture of Shares If a member fails to pay any call, or installment of a call, on the day appointed for 

payment thereof, the Board may, at any time thereafter during such time as any part of 

the call or installment remains unpaid, serve a notice on him requiring payment of so 

much of the call or installment as is unpaid, together with any interest which may have 

accrued. 

 

42 The notice aforesaid shall: 

 

(i) Name a further day (not being earlier than the expiry of fourteen days from the date 

of service of the notice) on or before which the payment required by the notice is to be 

made; and 

 

(ii) State that, in the event of non-payment on or before the day so named, the shares in 

respect of which the call was made shall be liable to be forfeited. 

 

43 If the requirements of any such notice as aforesaid are not complied with, any share in 

respect of which the notice has been given may, at any time thereafter, before the 

payment required by the notice has been made, be forfeited by a resolution of the Board 

to that effect. 
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44 (i) A forfeited share may be sold or otherwise disposed of on such terms and in such 

manner as the Board thinks fit. 

 

(ii) At any time before a sale or disposal as aforesaid, the Board may cancel the forfeiture 

on such terms as it thinks fit. 

 

45 (i) A person whose shares have been forfeited shall cease to be a member in respect of 

the forfeited shares, but shall, notwithstanding the forfeiture, remain liable to pay to the 

Company all monies which, at the date of forfeiture, were presently payable by him to 

the Company in respect of the shares. 

 

(ii) The liability of such person shall cease if and when the Company shall have received 

payment in full of all such monies in respect of the shares. 

 

46 (i) A duly verified declaration in writing that the declared is a director, the manager or 

the secretary, of the Company, and that a share in the Company has been duly forfeited 

on a date stated in the declaration, shall be conclusive evidence of the facts therein stated 

as against all persons claiming to be entitled to the share. 

 

(ii) The Company may receive the consideration, if any, given for the share on any sale 

or disposal thereof and may execute a transfer of the share in favour of the person to 

whom the share is sold or disposed off. 

 

(iii) The transferee shall thereupon be registered as the holder of the share. 

 

(iv) The transferee shall not be bound to see to the application of the purchase money, if 

any, nor shall his title to the share be affected by any irregularity or invalidity in the 

proceedings in reference to the forfeiture, sale or disposal of the share. 

 

47 The provisions of these Articles as to forfeiture shall apply in the case of non-payment 

of any sum which, by the terms of issue of a share, becomes payable at a fixed time, 

whether on account of the nominal value of the share or by way of premium, as if the 

same had been payable by virtue of a call duly made and notified. 

 

48 The provision of these Articles relating to forfeiture of shares shall mutatis mutandis 

apply to any other securities including debentures of the Company. 

 

49 Capitalisation of Profits (i) The Company in general meeting may, upon the recommendation of the Board, 

resolve: 

 

(a) That it is desirable to capitalise any part of the amount for the time being standing 

to the credit of any of the Company’s reserve accounts, or to the credit of the profit 

and loss account, or otherwise available for distribution; and 

 

(b) That such sum be accordingly set free for distribution in the manner specified in 

clause (ii) amongst the members who would have been entitled thereto, if distributed 

by way of dividend and in the same proportions. 

 

(ii) The sum aforesaid shall not be paid in cash but shall be applied, subject to the 

provision contained in clause (iii), either in or towards: 

 

(a) Paying up any amounts for the time being unpaid on any share held by such 

members respectively; 

 

(b) Paying up in full, unissued shares of the Company to be allotted and distributed, 

credited as fully paid-up, to and amongst such members in the proportions aforesaid; 

 

(c) Partly in the way specified in sub-clause (a) and partly in that specified in sub-

clause (B); 

 

(d) A securities premium account and a capital redemption reserve account may, for 

the purposes of this Article, be applied in the paying up of unissued shares to be 

issued to members of the Company as fully paid bonus shares; 

 

(e) The Board shall give effect to the resolution passed by the Company in pursuance 

of this Article. 
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(iii) A securities premium account and a capital redemption reserve account or any other 

permissible reserve account any, for the purposes of this Article, be applied in the paying 

up of unissued shares to be issued to members of the Company as fully paid bonus shares. 

 

50 Whenever such a resolution as aforesaid shall have been passed, the Board shall: 

 

(a) make all appropriations and applications of the undivided profits resolved to be 

capitalized thereby, and all allotments and issues of fully paid shares if any; and 

 

(b) generally do all acts and things required to give effect thereto. 

 

(ii) The Board shall have power: 

 

(a) to make such provisions, by the issue of fractional certificates or by payment in cash 

or otherwise as it thinks fit, for the case of shares becoming distributable in fractions; 

and 

 

(b) to authorise any person to enter, on behalf of all the members entitled there to, into 

an agreement with the Company providing for the allotment to them respectively, 

credited a fully paid-up, of any further shares to which they may be entitled upon such 

capitalisation, or as the case may require, for the payment by the Company on their 

behalf, by the application thereto of their respective proportions of profits resolved to be 

capitalised, of the amount or any part of the amounts remaining unpaid on their existing 

shares. 

 

(iii) Any agreement made under such authority shall be effective and binding on such 

members. 

 

51 Buy-Back of Shares Notwithstanding anything to the contrary contained in any other Articles but subject to 

the provisions of Sections 68 to 70 of the Act and any other applicable provision of the 

Act or any other law for the time being in force, the Company may purchase its own 

shares or other specified securities. 

 

52 Issue of Shares in Kind The Company subject to the provisions of the Act and the statutory modifications and 

applicable provisions, if any, is authorised to issue the shares in kind to the shareholders. 

 

53 Copies of memorandum 

and Articles to be sent to 

Members 

Copies of the Memorandum and Articles of Association of the Company and other 

documents referred to in Section 17 of the Act shall be sent by the Company to every 

Shareholder at his request within 7 (seven) days of the request on payment of such sum 

as prescribed under the Companies (Incorporation) Rules, 2014. 

 

54 Alteration to 

Memorandum 

The Company shall have the power to alter the conditions of the memorandum in any 

manner subject to the provisions of the Act and rules and regulations made there under. 

 

55 General Meetings In accordance with the provisions of the Act, the Company shall in each year hold a 

General Meeting specified as its Annual General Meeting and shall specify the meeting 

as such in the notices convening such meetings. Further, not more than 15 (fifteen) 

months gap shall exist between the date of one Annual General Meeting and the date of 

the next. All General Meetings other than Annual General Meetings shall be 

Extraordinary General Meetings. 

56 (i) The Board may, whenever it thinks fit, call an extraordinary general meeting. 

 

(ii) If at any time directors capable of acting who are sufficient in number to form a 

quorum are not within India, any director or any two members of the Company may call 

an extraordinary general meeting in the same manner, as nearly as possible, as that in 

which such a meeting may be called by the Board. 

 

57 When Annual General 

Meeting to be held 

Nothing contained in the foregoing provisions shall be taken as affecting the right 

conferred upon the Registrar under the provisions of Section 96(1) of the Act to extend 

the time within which any Annual General Meeting may be held. 

 

58 Venue, Day and Time 

for holding Annual 

General Meeting 

Every Annual General Meeting shall be called during business hours, that is, between 9 

A.M. and 6 P.M. on a day that is not a national holiday and shall be held at the Office of 

the Company or at some other place within the city, town or village in which the Office 

of the Company is situated, as the Board may determine and the notices calling the 

Meeting shall specify it as the Annual General Meeting. 
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59 Every Shareholder of the Company shall be entitled to attend the Annual General 

Meeting either in person or by proxy and the Auditor of the Company shall have the 

right to attend and to be heard at any General Meeting which he attends on any part of 

the business which concerns him as Auditor. At every Annual General Meeting of the 

Company there shall be laid on the table, the Directors’ Report and Audited Statement 

of Accounts, Auditors’ Report, (if not already incorporated in the Audited Statement of 

Accounts), the proxy Register with proxies and the Register of Directors’ shareholdings 

which latter Register shall remain open and accessible during the continuance of the 

Meeting. The Board shall cause to be prepared the Annual Return and forward the same 

to the concerned Registrar of Companies, in accordance with Sections 92 and 137 of the 

Act. The Directors are also entitled to attend the Annual General Meeting. 

 

60 Notice of General 

Meetings 

Number of days’ notice of General Meeting to be given: A General Meeting of the 

Company may be called by giving not less than 21 (twenty-one) days clear notice in 

writing or in electronic mode, excluding the day on which notice is served or deemed to 

be served (i.e., on expiry of 48 (forty-eight) hours after the letter containing the same is 

posted). However, a General Meeting may be called after giving shorter notice if consent 

is given in writing or by electronic mode by not less than 95 (ninety-five) percent of the 

Shareholders entitled to vote at that meeting. 

 

The notice of every meeting shall be given to: 

 

(i) every Shareholder, legal representative of any deceased Shareholder or the assignee 

of an insolvent member of the Company, 

 

(ii) Auditor or Auditors of the Company, and  

 

(iii) all Directors. 

 

61 Proceedings at General 

Meetings 

(i) No business shall be transacted at any general meeting unless a quorum of members 

is present at the time when the meeting proceed to business. 

 

(ii) The quorum for the general meetings shall be as provided in Section 103 of the Act. 

 

62 The chairperson, if any, of the Board shall preside as chairperson at every general 

meeting of the Company. 

 

63 If there is no such chairperson, or if he is not present within fifteen minutes after the time 

appointed for holding the meeting or is unwilling to act as chairperson of the meeting, 

the directors present shall elect one of their members to be chairperson of the meeting. 

 

64 If at any meeting no director is willing to act as chairperson or if no director is present 

within fifteen minutes after the time appointed for holding the meeting, the members 

present shall choose one of their members to be chairperson of the meeting. 

 

65 (i) The chairperson may, with the consent of any meeting at which a quorum is present, 

and shall, if so directed by the meeting, adjourn the meeting from time to time and from 

place to place. 

 

(ii) No business shall be transacted at any adjourned meeting other than the business left 

unfinished at the meeting from which the adjournment took place - 

 

(a) When a meeting is adjourned for thirty days or more, notice of the adjourned 

meeting shall be given as in the case of an original meeting. 

 

(b) Save as aforesaid, and as provided in Section 103 of the Act, it shall not be 

necessary to give any notice of an adjournment or of the business to be transacted 

at an adjourned meeting. 

 

66 Voting Rights Subject to any rights or restrictions for the time being attached to any class or classes of 

shares: 

 

(i) on a show of hands, every member present in person shall have one vote; and 
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(ii) on a poll, the voting rights of members shall be in proportion to his share in the paid-

up equity share capital of the Company. 

 

68 (i) In the case of joint holders, the vote of the senior who tenders a vote, whether in 

person or by proxy, shall be accepted to the exclusion of the votes of the other joint 

holders. 

 

(ii) For this purpose, seniority shall be determined by the order in which the names stand 

in the register of members. 

 

71 No member shall be entitled to vote at any general meeting unless all calls or other sums 

presently payable by him in respect of shares in the Company have been paid. 

72 (i) No objection shall be raised to the qualification of any voter except at the meeting or 

adjourned meeting at which the vote objected to is given or tendered, and every vote not 

disallowed at such meeting shall be valid for all purposes. 

 

(ii) Any such objection made in due time shall be referred to the chairperson of the 

meeting, whose decision shall be final and conclusive. 

 

73 Proxy The instrument appointing a proxy and the power of attorney or other authority, if any, 

under which it is signed or a notarised copy of that power or authority, shall be deposited 

at the registered office of the Company not less than 48 hours before the time for holding 

the meeting or adjourned meeting at which the person named in the instrument proposes 

to vote, or, in the case of a poll, not less than 24 hours before the time appointed for the 

taking of the poll; and in default the instrument of proxy shall not be treated as valid. 

 

75 A vote given in accordance with the terms of an instrument of proxy shall be valid, 

notwithstanding the previous death or insanity of the principal or the revocation of the 

proxy or of the authority under which the proxy was executed, or the transfer of the 

shares in respect of which the proxy is given: 

 

Provided that no intimation in writing of such death, insanity, revocation or transfer shall 

have been received by the Company at its office before the commencement of the 

meeting or adjourned meeting at which the proxy is used. 

 

76 Board of Directors The number of Directors shall not be less than three and not more than fifteen. Company 

may appoint more than fifteen Directors subject to necessary approvals as provided 

under Section 149 and other applicable provisions of the Act and rules and regulations 

made thereunder. 

 

78 (i) Subject to the provisions of Section 149, 161(1), and other applicable provisions of 

the Act, the Board shall have power at any time, and from time to time, to appoint a 

person as an additional director, provided the number of the directors and additional 

directors together shall not at any time exceed the maximum strength fixed for the Board 

by the Articles. 

 

(ii) Such person shall hold office only up to the date of the next annual general meeting 

of the Company but shall be eligible for appointment by the Company as a director at 

that meeting subject to the provisions of the Act. 

 

83 Managing Director(s) 

and Whole-Time 

Director(s) 

Subject to the provisions of Sections 196, 197, 198, 200 and other applicable provisions 

of the Act and rules and regulations made thereunder, the Directors may from time to 

time, appoint/re-appoint one or more of their director to the office of the managing 

director(s) or whole-time director(s) on such terms and conditions as the Board may 

think fit and subject to the terms of any agreement entered into with him. 

 

The office of managing director and whole-time director shall be liable to retire by 

rotation. 

 

86 Independent Directos The Company shall have such number of Independent Directors on the Board of the 

Company, as may be required in terms of the provisions of Section 149 of the Act and 

the Companies (Appointment and Qualification of Directors) Rules, 2014 or any other 

Law, as may be applicable. Further, the appointment of such Independent Directors shall 

be in terms of the aforesaid provisions of Law and subject to the requirements prescribed 

under the SEBI Listing Regulations. 
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87 No Qualification Shares 

for Directors 

A director shall not be required to hold any qualification shares of the Company. 

88 Proceedings of the 

Board 

(i) The Board of Directors may meet for the conduct of business, adjourn and otherwise 

regulate its meetings, as it thinks fit. 

 

(ii) A director may, and the manager or secretary on the requisition of a director shall, at 

any time, summon a meeting of the Board. 

 

89 (i) Save as otherwise expressly provided in the Act, questions arising at any meeting of 

the Board shall be decided by a majority of votes. 

 

(ii) In case of an equality of votes, the chairperson of the Board, if any, shall have a 

second or casting vote. 

 

90 The continuing directors may act notwithstanding any vacancy in the Board but, if and 

so long as their number is reduced below the quorum fixed by the Act for a meeting of 

the Board, the continuing directors or director may act for the purpose of increasing the 

number of directors to that fixed for the quorum, or of summoning a general meeting of 

the Company, but for no other purpose. 

 

92 (i) The Board may, subject to the provisions of the Act, delegate any of its powers to 

committees consisting of such member or members of its body as it thinks fit. 

 

(ii) Any committee so formed shall, in the exercise of the powers so delegated, conform 

to any regulations that may be imposed on it by the Board. 

 

96 Chief Executive Officer, 

Manager, Company 

Secretary or Chief 

Financial Officer 

Subject to the provisions of the Act: 

 

(i) A chief executive officer, manager, company secretary or chief financial officer may 

be appointed by the Board for such term, at such remuneration and upon such conditions 

as it may think fit; and any chief executive officer, manager, company secretary or chief 

financial officer so appointed may be removed by means of a resolution of the Board. 

 

(ii) A director may be appointed as chief executive officer, manager, company secretary 

or chief financial officer. 

 

98 Related Party 

Transactions 

(i) Except with the consent of the Board or the Shareholders, as may be required in terms 

of the provisions of Section 188 of the Act and the Companies (Meetings of Board and 

its Powers) Rules, 2014, no company shall enter into any contract or arrangement with 

a ‘related party’ with respect to: 

 

(a) sale, purchase or supply of any goods or materials; 

 

(b) selling or otherwise disposing of, or buying, property of any kind; 

 

(c) leasing of property of any kind; 

 

(d) availing or rendering of any services; 

 

(e) appointment of any agent for purchase or sale of goods, materials, services or 

property; 

 

(f) such Director's or its relative’s appointment to any office or place of profit in the 

company, its subsidiary company or associate company; and 

 

(g) underwriting the subscription of any securities or derivatives thereof, of the 

company:  

 

without the consent of the Shareholders by way of a Special Resolution in accordance 

with Section 188 of the Act. 

 

(ii) No Shareholder of the Company shall vote on such Special Resolution, to approve 

any contract or arrangement which may be entered into by the Company, if such 

Shareholder is a related party. 

 



 

 

 

464 
 

(iii) Nothing in this Article shall apply to any transactions entered into by the Company 

in its ordinary course of business other than transactions which are not on an arm’s length 

basis. 

 

(iv) The Director, so contracting or being so interested shall not be liable to the Company 

for any profit realised by any such contract or the fiduciary relation thereby established. 

 

(v) The terms “office of profit” and “arm’s length basis” shall have the meaning ascribed 

to them under Section 188 of the Act. 

 

(vi) The term ‘related party’ shall have the same meaning as ascribed to it under the 

Act. 

 

(vii) The compliance of the Companies (Meetings of Board and its Powers) Rules, 2014 

shall be made for the aforesaid contracts and arrangements. 

 

99 Seal (i) The Board shall select and provide for the safe custody of the Seal. 

 

(ii) The Seal shall not be affixed to any instrument except by the authority of a resolution 

of the Board or of a committee of the Board authorised by it in that behalf, unless 

otherwise determined, any of the Directors may use and affix the Seal of the Company 

on behalf of the Company and the said Director shall sign the same in token thereof. The 

share certificate will, however, be signed and sealed in accordance with rules prescribed 

under the Act. 

 

100 Borrowing Powers Subject to provisions of Sections 73, 179 and 180 and other applicable provisions of the 

Act, and rules and regulations made there under and directions issued by the Reserve 

Bank of India, the Directors may, from time to time, raise or borrow any sums of money 

for and on behalf of the Company from the members or other persons, companies or 

banks or non-banking financial companies or foreign institutional investors on such 

interest as may be approved by the Directors. 

 

102 Operation of Bank 

Accounts 

The Board of Directors shall have the power to open bank accounts on behalf of the 

Company and to operate all banking accounts of the Company and to receive payments, 

make endorsements, draw and accept negotiable instruments, hundies and bills or may 

authorise any Director including any other person or persons to exercise such powers. 

 

103 Register of Directors The Company shall keep at its Office, a Register containing the particulars of its 

Directors, Managing Directors, Manager, Secretaries and other Persons mentioned in 

Section 170 of the Act and shall otherwise comply with the provisions of the said Section 

in all respects. The Company shall in respect of each of its Directors also keep at its 

Office a Register, as required by Section 170 of the Act, and shall otherwise duly comply 

with the provisions of the said Section in all respects. 

 

104 Dividends and Reserve The Company in general meeting may declare dividends, but no dividend shall exceed 

the amount recommended by the Board. 

 

105 Subject to the provisions of Section 123 of the Act, the Board may from time to time pay 

to the members such interim dividends as appear to it to be justified by the profits of the 

Company. 

 

106 (i) The Board may, before recommending any dividend, set aside out of the profits of 

the Company such sums as it thinks fit as a reserve or reserves which shall, at the 

discretion of the Board, be applicable for any purpose to which the profits of the 

Company may be properly applied, including provision for meeting contingencies or for 

equalising dividends; and pending such application, may, at the like discretion, either be 

employed in the business of the Company or be invested in such investments (other than 

shares of the Company) as the Board may, from time to time, thinks fit. 

 

(ii) The Board may also carry forward any profits which it may consider necessary not 

to divide, without setting them aside as a reserve. 

 

107 (i) Subject to the rights of persons, if any, entitled to shares with special rights as to 

dividends, all dividends shall be declared and paid according to the amounts paid or 

credited as paid on the shares in respect whereof the dividend is paid, but if and so long 
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as nothing is paid upon any of the shares in the Company, dividends may be declared 

and paid according to the amounts of the shares. 

 

(ii) No amount paid or credited as paid on a share in advance of calls shall be treated for 

the purposes of this Article as paid on the share. 

 

(iii) All dividends shall be apportioned and paid proportionately to the amounts paid or 

credited as paid on the shares during any portion or portions of the period in respect of 

which the dividend is paid; but if any share is issued on terms providing that it shall rank 

for dividend as from a particular date such share shall rank for dividend accordingly. 

 

108 The Board may deduct from any dividend payable to any member all sums of money, if 

any, presently payable by him to the Company on account of calls or otherwise in 

relation to the shares of the Company. 

 

109 (i) Any dividend, interest or other monies payable in cash in respect of shares may be 

paid by cheque or warrant sent through the post directed to the registered address of the 

holder or, in the case of joint holders, to the registered address of that one of the joint 

holders who is first named on the register of members, or to such person and to such 

address as the holder or joint holders may in writing direct. 

 

(ii) Every such cheque or warrant shall be made payable to the order of the person to 

whom it is sent. 

 

114 Accounts The Board shall, from time to time, determine whether and to what extent and at what, 

times and places and under what conditions or regulation the accounts and books of the 

Company or any of them shall be open to the inspection of members (not being Director). 

 

115 No members (not being Director) shall have any right of inspecting any accounts or 

books of account of the Company except as conferred by law or authorised by the Board 

or by the Company in general meeting. 

 

116 Register of Charges The Directors shall cause a proper register to be kept, in accordance with the applicable 

provisions of the Act, of all mortgages and charges specifically affecting the property of 

the Company and shall duly comply with the requirements of the applicable provisions 

of the Act in regard to the registration of mortgages and charges therein specified. 

 

117 Audit and Auditors (a) Auditors shall be appointed and their rights and duties shall be regulated in 

accordance with Sections 139 to 147 of the Act and as specified under Law. 

 

(b) Every account of the Company when audited shall be approved by a General Meeting 

and shall be conclusive except as regards any error discovered therein within three 

months next after the approval thereof. Whenever any such error is discovered within 

that period the account shall forthwith be corrected, and henceforth shall be conclusive. 

 

(c) Every balance sheet and profit and loss account shall be audited by one or more 

Auditors to be appointed as hereinafter set out.  

 

(d)The Company at the Annual General Meeting in each year shall appoint an Auditor 

or Auditors to hold office from the conclusion of that meeting until conclusion of the 

next Annual General Meeting and every Auditor so appointed shall be intimated of his 

appointment within 7 (seven) days. 

 

(e) Where at an Annual General Meeting, no Auditors are appointed, the Central 

Government may appoint a person to fill the vacancy and fix the remuneration to be paid 

to him by the Company for his services. 

 

(f) The Company shall within 7 (seven) days of the Central Government’s power under 

sub clause (b) becoming exercisable, give notice of that fact to the Government. 

 

(g) The Directors may fill any casual vacancy in the office of an Auditor but while any 

such vacancy continues, the remaining auditors (if any) may act. Where such a vacancy 

is caused by the resignation of an Auditor, the vacancy shall only be filled by the 

Company in General Meeting. 

 

(h) A person, other than a retiring Auditor, shall not be capable of being appointed at an 

Annual General Meeting unless special notice of a resolution of appointment of that 
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person to the office of Auditor has been given by a Shareholder to the Company not less 

than 14 (fourteen) days before the meeting in accordance with Section 115 of the Act, 

and the Company shall send a copy of any such notice to the retiring Auditor and shall 

give notice thereof to the Shareholders in accordance with provisions of Section 115 of 

the Act and all the other provision of Section 140 of the Act shall apply in the matter. 

The provisions of this sub-clause shall also apply to a resolution that a retiring auditor 

shall not be re-appointed. 

 

(i) The persons qualified for appointment as Auditors shall be only those referred to in 

Section 141 of the Act. 

 

(j) None of the persons mentioned in Section 141 of the Act as are not qualified for 

appointment as auditors shall be appointed as Auditors of the Company. 

 

118 Dematerialisation of 

Securities 

The provisions of this Article shall apply notwithstanding anything to the contrary 

contained in any other Articles. 

 

(i) The Company shall be entitled to dematerialize its securities and to offer securities in 

a dematerialized form pursuant to the Depositories Act, 1996. 

 

(ii) Every holder of or subscriber to securities of the Company shall have the option to 

receive certificates for such securities or to hold the securities with a Depository. Such 

a person who is the beneficial owner of the securities can at any time opt out of a 

Depository, if permitted by law, in respect of any securities in the manner provided by 

the Depositories Act, 1996 and the Company shall, in the manner and within the time 

prescribed, issue to the beneficial owner the required certificates for the securities. If a 

person opts to hold his securities with the Depository, the Company shall intimate such 

depository the details of allotment of the securities, and on receipt of the information, 

the Depository shall enter in its record the name of the allottee as the beneficial owner 

of the securities. 

 

(iii) All securities held by a Depository shall be in dematerialized and be in fungible 

form. 

 

124 The Company shall cause to be kept a register and index of members in accordance with 

all applicable provisions of the Act and the Depositories Act, 1996 with details of shares 

held in physical and dematerialized forms in any medium as may be permitted by law 

including in any form of electronic medium. The Company shall be entitled to keep in 

any State or Country outside India a branch register of members containing the names 

and particulars of the members, debenture-holders, other security holders or beneficial 

owners residing outside India. 

 

125 Winding Up Subject to the provisions of Chapter XX of the Act and rules made thereunder: 

 

(i) If the Company shall be wound up, the liquidator may, with the sanction of a special 

resolution of the Company and any other sanction required by the Act, divide amongst 

the members, in specie or kind, the whole or any part of the assets of the Company, 

whether they shall consist of property of the same kind or not. 

 

(ii) For the purpose aforesaid, the liquidator may set such value as he deems fair upon 

any property to be divided as aforesaid and may determine how such division shall be 

carried out as between the members or different classes of members. 

 

(iii) The liquidator may, with the like sanction, vest the whole or any part of such assets 

in trustees upon such trusts for the benefit of the contributories if he considers necessary, 

but so that no member shall be compelled to accept any shares or other securities 

whereon there is any liability. 

 

126 Secrecy Subject to the provisions of law of land and the act, every manager, auditor trustee, 

member of a committee, officer servant, agent accountant or other persons employed in 

the business of the Company shall, if so required by the Board of Directors before 

entering upon his duties, sign, declaration, pledging himself to observe strict secrecy 

respecting all transactions of the Company with its customers and the state of account 

with individuals and in matters relating thereto and shall by such declaration pledge 

himself, not to reveal any of the matters which may come to his knowledge in the 

discharge of his duties except when required to do so by the directors or by any court of 
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law and except so far as may be necessary in order to comply with any of the provisions 

in these presents. 

 

127 Indemnity Every officer of the Company shall be indemnified out of the assets of the Company 

against any liability incurred by him in defending any proceedings, whether civil or 

criminal, in which judgment is given in his favour or in which he is acquitted or in which 

relief is granted to him by the court or the tribunal. 

 

128 Requirement of 

Compliance with the 

Provisions of the Listing 

Regulations and the 

Rules and Regulations 

made by SEBI 

The Company shall from time to time comply with all the provisions as stipulated under 

the Listing Regulations and other rules and regulations made by SEBI. Any provision of 

these Articles which is contrary to the provisions of the Listing Regulations or the rules 

and regulations made by SEBI or the provision of the Act, the said provision shall be 

deemed to be amended to the extent necessary to made it compliant with the said Listing 

Regulations or the rules and regulations of the SEBI or the Act. In case of any 

inconsistency between the provisions of these Articles, Listing Regulations, SEBI rules 

and regulations and the Act, the provision/ compliance which is/are more onerous shall 

be applicable in such case, and these Articles shall be deemed amended to such extent. 

 

129 General Authority Wherever in the applicable provisions under the Act it has been provide that any 

company shall have any right, privilege or authority or that any company could carry out 

any transaction only if the company is authorised by it Articles, then and in that case this 

Article hereby authorises and empowers the Company to have such right, privilege or 

authority and to carry out such transaction as have been permitted by the Act without 

there being any other specific Article in that behalf herein provided. 
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SECTION IX – OTHER INFORMATION 

 

MATERIAL CONTRACTS AND DOCUMENTS FOR INSPECTION 

 

The following contracts (not being contracts entered into in the ordinary course of business carried on by our Company or 

entered into more than two years before the date of the Draft Red Herring Prospectus) which are, or may be deemed material, 

have been entered or to be entered into by our Company. These contracts, copies of which will be attached to the copy of 

the Red Herring Prospectus delivered to the RoC for registration, and also the documents for inspection referred to 

hereunder may be inspected at our Registered Office, from 10.00 am to 4.00 pm on Working Days from the date of the Red 

Herring Prospectus until the Bid/ Issue Closing Date (except for such agreements executed after the Bid/ Issue Closing 

Date). 

 

 Material Contracts to the Issue 

 

1. Issue Agreement dated July 10, 2018 entered into between our Company and the BRLM. 

2. Registrar Agreement dated July 10, 2018 entered into between our Company and the Registrar to the Issue. 

3. Escrow Agreement dated [●] entered into among our Company, the BRLM, the Syndicate Members, Public Issue 

Account Bank, Escrow Bank(s), Refund Bank(s) and the Registrar to the Issue. 

4. Syndicate Agreement dated [●] entered into among the members of the Syndicate, our Company and the Registrar 

to the Issue. 

5. Monitoring Agency Agreement dated [●] among our Company and the Monitoring Agency. 

6. Underwriting Agreement dated [●] entered into among our Company, the BRLM, Registrar to the Issue and 

Syndicate Members. 

Other material contracts in relation to our Company  

 

1. Joint venture agreement dated January 29, 2015 executed between Photolitec LLC and our Company for the 

incorporation of our Joint Venture, Ami Onco-Theranostics, LLC. 

2. Agreement to sale with Shivay Enterprises dated June 15, 2018 for acquiring the plot of land for construction of 

R&D facility at Shed No. C1B/469, GIDC, Sachin, Surat. 

3. Special resolution and appointment letter dated April 23, 2018 regarding appointment of Girishkumar Limbabhai 

Chovatia as Executive Chairman and Whole-Time Director of our Company. 

4. Special resolution and appointment letter dated April 23, 2018 regarding appointment of Nareshbhai Ramjibhai 

Patel as Managing Director of our Company. 

5. Special resolution and appointment letter dated April 23, 2018 regarding appointment of Chetankumar Chhaganlal 

Vaghasia as Whole-Time Director of our Company. 

 

Material Documents  

 

1. Certified copies of our Memorandum of Association and Articles of Association as amended until date. 

2. Certificates of incorporation dated April 18, 2018. 

3. Board resolution dated April 20, 2018, authorizing the Issue and other related matters. 

4. Shareholders’ resolution dated April 23, 2018 authorising the Issue. 

5. Board resolution dated July 8, 2018 and IPO Committee resolution dated July 10, 2018 approving the Draft Red 

Herring Prospectus. 

6. Copies of annual reports for the five fiscals, i.e., fiscals 2018, 2017, 2016, 2015 and 2014. 

7. The audit report of the Auditor, Maheshwari & Co., on our restated financial information included in this Draft 

Red Herring Prospectus. 

8. Consent of the Auditor, M/s Maheshwari & Co., as referred to, in their capacity as “experts” and for inclusion of 

the audit report on our Restated Financial Information and the Statement of Tax Benefits in the form and context 

in which it appears in this Draft Red Herring Prospectus. 

9. Industry report titled “Assessment of the intermediates to Active Pharmaceutical Ingridients (API) industry in 

India” dated June 2018, prepared by CRISIL Limited. 

10. Consent of the Auditor, Maheshwari & Co. to include their name in this Draft Red Herring Prospectus. 

11. Consent from Chartered Engineer, Anil G. Panchal to include his name as an expert in this Draft Red Herring 

Prospectus. 

12. Statement of tax benefits dated July 10, 2018. 

13. Consents of Bankers to our Company, Lenders to our Company, the BRLM, Syndicate Members, Monitoring 

Agency, Registrar to the Issue, Bankers to the Issue, Escrow Banks, Refund Banks, legal counsel, our Directors, 

Company Secretary and Compliance Officer, Chief Financial Officer as referred to act, in their respective 
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capacities. 

14. In-principle listing approvals dated [●] and [●] from BSE and NSE, respectively. 

15. SEBI final observation letter dated [●]. 

16. Tripartite Agreement dated April 23, 2018 among our Company, NSDL and the Registrar to the Issue.  

17. Tripartite Agreement dated April 25, 2018 among our Company, CDSL and the Registrar to the Issue.  

18. Due diligence certificate dated July 10, 2018 to SEBI from the BRLM. 

 

Any of the contracts or documents mentioned in this Draft Red Herring Prospectus may be amended or modified at any 

time if so required in the interest of our Company or if required by the other parties, without reference to the shareholders, 

subject to compliance with the provisions contained in the Companies Act and other relevant statutes. 
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DECLARATION 

 

We hereby certify and declare that all relevant provisions of the Companies Act and the rules, regulations and guidelines 

issued by the Government of India, or the regulations or guidelines issued by SEBI, as the case may be, have been complied 

with and no statement made in this Draft Red Herring Prospectus is contrary to the provisions of the Companies Act, the 

Securities Contracts (Regulation) Act, 1956, the Securities Contract (Regulation) Rules, 1957, the Securities and Exchange 

Board of India Act, 1992, each as amended or the rules, regulations or guidelines issued thereunder, as the case may be. 

We further certify that all the statements in this Draft Red Herring Prospectus are true and correct. 

 

SIGNED BY THE DIRECTORS AND CHIEF FINANCIAL OFFICER OF OUR COMPANY  

 

 

 

 

 

Girishkumar Limbabhai Chovatia 

Executive Chairman & Whole Time Director 
DIN: 00907321 

 

 

 

 

Adarsh Paul Singh 

Independent Director 
DIN: 02829137 

 

 

 

 

Nareshbhai Ramjibhai Patel 

Managing Director 
DIN: 00906232 

 

 

 

 

Girikrishna Maniar 

Independent Director 
DIN: 07515981 

 

 

 

 

Chetankumar Chhaganlal Vaghasia 

Whole Time Director 
DIN: 01375540 

 

 

 

 

Kamini Kiran Shah 

Independent Director 
DIN: 08107971 

 

 

 

 

Abhishek Haribhai Patel 

Chief Financial Officer 

 

 

 

 

 

 

Date: July 10, 2018 

 

Place: Surat, Gujarat 


